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 LOK  SABHA  DEBATES

 LOK  SABHA

 Monday,  November  25,  968/Agraha-
 yana  4,  890  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 (Mr.  SPEAKER  in  the  Chair]
 MEMBER  SWORN

 SHRIMATI  SUDHA  ्  REDDY
 (Madhugiri—Mysore)

 ORAL  ANSWERS  TO  QUESTIONS

 Illegalities  Committed  by  Gil,  Minis-
 try  of  Punjab  in  Molasses  Deal

 #304,  SHRI  SHRI  CHAND  GOYAL:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 illegalities  committed  by  the  Gill
 Ministry  in  Punjab  in  the  molasses
 deal  has  caused  a  loss  of  Rs.  2.5
 crores  to  the  State  exchequer;

 (b)  whether  it  is  also  a  fact  that
 the  Molasses  Control  Order,  96]
 had  fixed  a  price  of  67  paise  per
 quintal;

 (c)  the  price  at  which  dealings
 were  made  by  the  Ministry;  and

 (d)  whether  the  geal  hits  the  pro-
 visions  of  the  East  Punjab  Molasses
 Control  Act,  1948?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  No,  Sir.

 (b)  Yes,  Sir.  This  price  has  also
 been  fixed  ex-sugar  mill  under  the
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 East  Punjab  Molasses  (Control)  Act,
 1948,  which  is  in  force  in  the  Punjab
 State.

 (c)  The  State  Government  purchas-
 ed  by  negotiation  molasses  from  the
 open  market  and  paid  a  price  of
 Rs,  178|-  per  quintal  for  .50  lakh
 quintals.

 (d)  No,  Sir.

 SHRI  SHRI  CHAND  GOEL:  May
 I  know  whether  it  is  a  fact  that  the
 Opposition  parties  of  Punjab  had
 submitted  a  memorandum  on  4th
 July  which  was  forwarded  to  the
 Home  Ministry  through  the  Presi-
 dent?  I  also  understand  from  the
 press  that  the  Governor  of  Punjab
 has  also  submitted  his  report  in
 which  he  says  that  there  is  a  prima
 facie  case  and  molasses  worth  crore
 of  rupees  were  purchased  from  Uttar
 Pradesh  at  the  rate  of  Rs.  75  per
 quintal,  when  the  price  controlled  in
 the  State  was  only  67  paise  per  quin-
 tal.  The  Governor  in  his  report  has
 hinted—he  wants  to  know  the  source
 of  supply  of  the  firm  which  has  sup-
 plied—that  the  Gill  Ministry  made
 crores  of  rupees.  I  want  to  know
 what  is  the  reaction  of  the  Govern-
 ment  on.  the  Governor's  report.

 SHRI  RAGHU  RAMAIAH:  I  am
 not  aware  of  any  Memorandum  _  to
 the  Home  Ministry,  but  it  is  a  fact
 that  molasses  were  purchased  by  he
 Punjab  Government  at  the  rate  of
 Rs.  75  per  quintal.  The  rate  of
 67  nP.  that  is  fixed  under  the  Act  is
 only  applicable  to  molasses  solq  ex-
 sugar  mill  to  the  distillers  and  other
 industries.  There  js  no  control  under
 that  order  or  under  the  Central  Con-
 trol  Order  on  molasses  sold  in  the
 open  market,  whether  from  khand-
 sari  or  from  mills.  Only  what  is  sold
 at  the  mill  to  the  distilleries  is  con-
 trolled;  only  that  price  is  controlled
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 The  reasoning  given  by  the  Punjab
 zovernment  is  as  follows.  They  had
 calculateq  a  certain  production  of
 liquor  and  that  was  auctioned  out, and  on  that  basis  the  anticipated  ex-
 cise  revenue  was  Rs,  28  crores  that
 amount  of  liquor  needed  about  4
 lakh  quintals  of  molasses.  In  the
 State,  in  the  various  sugar  mills,  only .30  lakh  quintals  were  available.
 They  had  to  make  up  the  balance  and
 so,  they  wrote  to  our  Ministry  here
 as  well  as  to  the  various  other  State
 Governments  asking  them  whether
 there  was  any  surp'us  avaliable,  but
 they  cou'd  not  get.  Therefore,  for
 fear  of  losing  the  excise  revenue,  they
 went  into  the  open  market  and  they
 say  that  they  were  able  to  get  the
 molasses  only  at  that  price.  What-
 ever  be  the  merits  of  it,  as  far  as  the
 Central  Control  Order  as  well  as
 the  Order  of  Punjab  are  concerned,
 there  has  been  no  violation.  It  was
 a  matter  of  judgment  on  the  part  of
 the  Punjab  Government  and  they
 have  reported  to  us  that  they  did
 so  out  of  compelling  circumstances.

 SHRI  RANGA:  What  about  the
 Governor's  report?

 SHRI  RAGHU  RAMAIAH:  I  am
 not  aware  of  any  such  report.  If  there
 was  any  report  to  the  Home  Minis-
 try,  the  Home  Ministry  shou'd  know
 about  it.

 SHRI  SHRI  CHAND  GOYAL:  I
 want  to  know  this  because  the  Gov-
 ernor,  in  his  report,  says  that  there
 is  a  prima  facie  case.  I  want  to
 know  whether,  in  view  of  this  serious
 allegation  and  a  loss  of  crores  of
 rupees  to  the  State,  the  Government
 is  prepared  to  appoint  an  Inquiry
 Commission  as  they  did  in  the  case
 of  Pratap  Singh  Kairon  when  there
 were  allegations  of  abuse  of  power,
 mal-administration  and  nepotism  I
 want  to  know  whether  the  Govern-
 ment  is  prepared  to  do  this.  Or  is  it
 that  the  Government,  realising  that
 the  disclosure  of  al]  these  facts  wil’
 damage  the  prospects  of  the  Congress
 Party  in  the  mid-term  elections,  are
 deliberately  denying  the  appointment

 NOVEMBER  25,  968  Oral  Answers  4
 of  the  Commission  and  the  report
 on  this?

 SHRI  RAGHU  RAMAIAH:  I  have
 already  said  that  there  has  been  no
 legal  violation.  Whether  a  report  has
 gone  to  the  Home  Ministry  and  what
 action  the  Home  Ministry  is  taking,
 is  a  matter  for  the  Home  Ministry  to
 say.

 SHRI  CHENGALRAYA  NAIDU:  In
 view  of  the  b'’ack-marketing  that  is
 going  on  in  the  country,  in  view  of
 the  exploitation  of  the  cane-growers
 and  also  in  view  of  the  price  fixation
 done  by  somebody  who  was  interest-
 ed  in  the  factory  people,  will  the
 Government  consider  increasing  the
 prices  of  molasses  so  that  the  cane-
 growers  may  be  profited?

 SHRI  RAGHU  RAMAIAH:  This
 problem  had  been  before  the  Minis-
 try  for  some  time.  We  have  consult-
 ed  also  the  State  Governments  and
 we  have  come  to  the  conclusion  that
 our  control'ed  price  should  not  be
 increased  as  that  would  upset  the
 various  industries  which  are  alcohol
 based.

 श्री  महाराज  सिह  भारती  अ्रध्यक्ष
 महोदय,  शीरे  की  जो  कन्ट्रोल  प्राइस  है

 67  पैसे  और  मार्केट  में  50  रु०  प्रति  क्वींटल
 के  हिसाब  से  बिकता  है  क्या  सरकार  को  पता
 है  कि  चीनी  मिल  मालिक  अपने  शीरे  के  हौज़
 को  पक्का  नहीं  बनाते,  कच्चा  रखते  हैं,  पानी
 मिला  कर  खराब  कर  देते  हैं,  फिर  सरकार
 उसको  रिलीज़  करती  है  वह  इंडस्ट्री  क ेमतलब
 ढ्  नहीं  समझा  जाता  शौर  वही  शीरा  डेढ़  सौ
 रुपये  क्‍्वींटल  में  बिक  जाता  है  |  पंजाब
 सरकार  जिसने  कि  वह  शीरा  खरीदा  है  उस  की
 भी  जब  शीरे  से  पूति  नहीं  हुई  तो  क्या  यह  सच

 है  कि  पंजाब  सरकार  ने  बड़े  पैमाने  पर  गुड़
 खरीदा,  गुड़  की  तेज़ी  की  वजह  से  सेंट्रल  गवर्नमेंट
 ने  हस्तक्षेप  किया  और  गुड़  की  खरीदारी  को
 बन्द  किया  गया  ताकि  वह  धाम  प्रादमी
 की  खरीदारी  में  भ्रा  सके,  यदि  हां,  तो  भविष्य
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 भें  वह  जो  भअ्रल्कोहल  बनाने  वाली  इंडस्ट्री  है
 उसकी  ज़रूरतों  को  ध्यान  में  रखते  हुए  इन
 दोनों  बातों  पर,  शीरे  क ेकम  भाव  की  वजह  से
 बह  जो  खरीद  की  जाती  है  गुड़  की  जो  कि
 झाम  झादमियों  क ेलिए  खपत  होती  है  उसको
 ध्यान  में  रख  कर  सरकार  क्‍या  इसके  लिए
 कोई  मुस्तकिल  क़दम  उठाने  जा  रही  है  ?

 SHRI  RAGHU  RAMAIAH:  Sir,  the
 State  Governments  have  got  ample
 power  and  under  yarious  control
 orders  they  can  enforce  it  strictly.

 att  crete  सिह:  भ्रध्यक्ष  महोदय,
 शभ्राजकल  खास  तौर  पर  पंजाब  शौर  हरियाणा
 में  जहां  तक  शुगरकेन  प्राइस  का  ताल्लुक  है
 उसके  लिए  बड़े  जोर  का  एजिटेशन  चला  हा
 है  श्रोर  यह  भी  श्रापको  पता  है  और  गवर्नमेंट
 को  पता  है  कि  शुगरकेन  की  पैदावार  करने  भे
 किसान  की  बहुत  कोस्ट  झ्राती  है  तो  मैं  श्रापकी
 माफंत  सरकार  से  पूछना  चाहता  हूं  कि  क्या
 गवर्नमेंट  के  जेरे  कंसडिरेशन  कोई  ऐसा
 प्रपोज़ल  है  ताकि  किसान  को  शीरे,  गुड़,  खांड
 शक्कर  की  पैदावार  करने  के  लिए  भ्रधिक  से
 अधिक  इंसेंटिव  दिये  जायें  ताकि  ज्यादा  से
 ज्यादा  उनकी  पैदावार  हो  शौर  ज्यादा  से  ज्यादा
 शक्कर  इस  देश  में  पैदा  हो  श्रौर  उसके  ऊपर
 जो  भ्रभी  पाबन्दियां  लगाई  गई  हैं  जैसे  कि  वह
 कोआपरेटिव  शूगरमिल्स  के 30-35  मील  के
 घेरे  में  वह  शीरा  नहीं  बना  सकते  या  वहां  पर
 गुड़  नहीं  बना  सकते  उन  तमाम  पाबन्दियों
 को  उन, पर  से  उठाने  का  विचार  कर  रही  है
 ताकि  शक्कर  की  पैदावार  करने  में  किसान  को

 bk  जो  काफी  कौस्ट  ग्राती  है  उसे  उसकी  रेम्युनरेटिव
 प्राइस  मिल  सके  ?

 SHRI  RAGHU  RAMAIAH:  Control
 and  regulation  of  prices  payable  to
 the  sugar-cane  growers  is  a  matter
 for  the  Ministry  of  Food  and  Agri-
 culture.

 DR.  RANEN  SEN:  While  these
 scandals  are  happening  in  certain
 parts  of  the  country  the  molasses
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 supply  has  decreased  to  a  great  ex-
 tent.  These  difficulties  are  experienc-
 ed  in  the  industries  producing  alco-
 hol  spirits  and  other  things.  As  a  re-
 sult  of  this  thing  many  alcohol  pro-
 ducers  and  factories  and  establish-
 ments  have  ceased  to  function  or
 their  production  is  at  a  very  reduced
 rate,  May  I  know  what  were  the
 steps  taken  by  the  Government  to
 see  that  the  molasses  are  supplied  to
 all  the  States  according  to  the  re-
 quirements  and  according  to  the  pre-
 vious  schedule?

 SHRI  RAGHU  RAMAIAH:  From
 time  to  time  discussions  are  held
 between  the  State  Governments  and
 the  Centre,  between  the  States  which
 are  surplus  in  molasses  and  those
 which  are  in  deficit  and  necessary
 arrangements  are  made.  Sometimes
 we  have  succeeded.  Sometimes  we
 have  failed.  It  is  true  that  there
 were  shortage  of  molasses  last  year
 and  therefore  we  had  to.  import
 something  like  10,000  tons  to  West
 Bengal.  All  sych  steps  which  are
 necessary  are  being  taken  to  he'p  the
 industry  to  the  best  of  our  ability
 within  our  means;  and  we  are  doing
 that.

 DR.  RANEN  SEN:  Of  molasses
 there  is  shortage.

 oh  कंवर  लाज  गप्त  :  प्रभी  यह  बताया
 गया  कि  कंट्रोल  रेट  पर  चूंकि  शीरा  नहीं  मिल
 सकता  था  इसलिए  श्रोपन  मार्केट  से  खरीदना
 पड़ा  |  झब  हमारा  कहना  यह  है  कि  चूंकि
 गिल  गवर्नमेंट  ने,  चीफ  मिनिस्टर  ने  इस  के
 ऊपर  ट्रेडर्स  स ेमिल  कर  के  करोड़ों  रुपये  ब्रनाये
 हैं,  काफ़ी  उम्होंने  गोलमाल  किया  है  तो  मैं
 मंत्री  महोदय  से  यह  पूछना  चाहता  हूं  कि  क्‍या
 यह  सही  है  कि  भ्रोपेन  मार्केट  में  भी  उस  समय
 शीरे  का  भाव  75  रुपये  प्रति  क्विटल  नहीं
 था  मुश्किल  से  70-80  रुपये  क्विटल  था
 श्रौर  वह  दूसरी  जगह  से  भी  शीरा  बहुत  सस्ते
 दामों  पर  खरीद  सकते  थे  लेकिन  गिल  सरकार
 मे  जान  बूझ  कर  उन  ट्रेडर्स  की  मार्फत  जिनके
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 वहू  मिले  हुए  थे  शौर  जिनके
 जरिये  करोड़ों  रुपया  उन्होंने  बनाया  शौर
 वह  यह  सब  एक  शैबी  डील  है  श्रौर  कया  मंत्री
 अहोदय  इस  बात  की  इनक्वायरी  करायेंगे
 कि  उस  समय  झोपेन  मार्केट  में  शीरे  का  क्‍या
 भाव  था,  भाया  गिल  सरकार  देश  के  दूसरे
 भागों  में  से उससे  कम  भाव  पर  खरीद  सकती
 थी  प्रथवा  नहीं  ?

 SHRI  RAGHU  RAMAIAH:  1  have
 to  depend  entirely  on  the  information
 given  by  the  Punjab  Government.
 There  has  been  no  violation  of  the
 Central  order  or  of  the  Punjab  order.
 As  regards  why  they  went  in  for  this
 purchase,  I  would  submit  that  it  ४७४
 a  matter  for  their  judgment.  I]  have
 to  depend  on  the  facts  given  by  them
 and  the  facts  given  by  them  are  that
 they  did  negotiate  with  a  few  other
 People  but  they  found  that  the  other
 people  were  either  not  prepared  to
 offer  the  required  quantity  or  the
 price  differential  was  not  much.  It
 appears  that  three  months  after  this
 deal  they  again  went  in  for  tenders
 for  the  balance  and  again  the  price
 was  within  a  range  of  Rs,  0  this  way
 or  that  way.  In  any  case,  these  are
 matters  entirely  for  the  Punjab  Gov-
 ernment.  I  have  to  depend  on  them
 for  the  information.  As  to  whether
 they  have  done  something  irregular
 and  if  so,  what  should  be  done  etc.,
 I  would  submit  that  as  the  hon.
 Member  has  mentioned  if  a  memoran-
 dum  has  gone  to  the  Home  Ministry,
 it  is  a  matter  for  the  Home  Ministry.

 SHRI  KANWAR  LAL  GUPTA:  My
 question  has  not  been  answered.  I
 want  to  know  whether  Government
 have  made  any  inquiries  about  the
 rate  in  the  open  market?  It  is  a  fact
 that  the  rate  was  much  ‘ower.  Why
 dia  Government  not  invite  tenders  to
 find  out  the  exact  rate?  What  was
 the  reaction  of  the  Minister?  He
 should  have  asked  the  Governor  to
 make  the  necessary  inquiries.  Why
 should  he  shirk  that  responsibility?
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 SHRI  RAGHU  RAMAIAH:  There
 is  a  division  of  functions  between  the
 Central  and  State  Governments,
 which  cannot  be  overlooked.  So  far
 as  this  Ministry  is  concerned,  we
 are  only  concerneg  with  the  Act,  and
 there  has  been  no  violation  of  that
 Act.

 Foreign  Aid  Received  by  India  &
 Pakistan

 +
 *306.  SHRI  P.  K.  DEO:

 SHRI  N.  SHIVAPPA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  amount  of  foreign  aid  re-
 ceived  by  India  and  Pakistan  during
 1965-66,  1966-67,  and  1967-68  upto

 June,  ‘1968;

 (b)  how  such  aid  works  out  on  per
 capita  basis;  and

 (c)  the  reaction  of  Government  to
 such  aid  to  Pakistan?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  A
 statement  is  laid  on  the  Table  of  the
 House.

 (b)  Comparisons  of  per  capita  net
 receipts  of  official  assistance  by  less
 developed  countries  from  Develop-
 ment  Assistance  Committee  member
 countries  and  multilatera!  Organisa-
 tions  have  been  made  by  the  DAC
 of  the  OECD  from  time  to  time.  Ac-
 cording  to  such  calculations  per
 capita  aid  received  by  India  worked
 out  at  approximately  $2.6,  $2.7  and
 $2.5  during  1964,  965  and  966  res-
 Pectively.  Correspondingly  per  capita
 aid  received  by  Pakistan  was  appro-
 ximately  $5.l  each  during  964  and
 965  and  $3.7  during  1966.

 (c)  There  are  several  countries
 which  receive  per  capital  more  aid
 than  India.  Our  interest  is  to  see
 that  we  get  aid  to  the  extent  neces-
 sary  and  in  a  manner  suitable  for  our
 development  programmes.
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 Statement
 The  following  table  indicates  the

 economic  assistance  received  (in  terms
 of  loan  commitments)  by  India  and
 Pakistan  during  1965-66,  1966-67  and
 1967-68  (June  ending)  from  foreign
 countries  /institutions.

 $  Million

 1965-66,  1966-67  1967-68
 (Upto
 Dec.,
 1967).

 India  86  22I  322
 Pakistan  422  486  ३97
 {Source—Pakistan onomic  Survey
 1967-68).

 SHRI  P.  K.  DEO:  We  find  that  most
 of  our  development  programmes  are
 being  inhibited  because  of  lack  of
 foreign  assistance,  and  this  has  led  to
 the  pruning  of  our  plan  and  some  of
 our  much-needed  projects  have  had

 to  be  postponed.  In  yiew  of  _  this,
 may  I  know  whether  this  low  rate  of
 assistance  to  India  in  comparison  with
 that  to  Pakistan  is  not  due  to  our
 diplomatic  failure  and  our  continued
 indebtedness  and  the  fact  that  even

 to  pay  interest  on  these  foreign  loans,
 we  incur  fresh  loans?  Or  is  it  be-
 cause  we  are  bogged  in  the  morass  of
 indetedness  and  are  unable  to  pay
 back  the  interest  that  we  incur  fresh
 loans  in  order  to  pay  interest?

 SHRI  MORARJI  DESAI:  The  hon.
 Member  may  draw  whatever  conclu-
 sions  he  likes.  I  cannot  quarrel  with
 them.  But  it  would  not  be  right  to
 say  that  we  have  got  less  aid  than
 Pakistan  per  capita  because  of  a
 failure  on  our  diplomatic  front.  That
 is  not  right.  They  have  got  more
 because  theirs  is  a  gmaller  country  in
 the  first  instance,  and  secondly  they
 are  algo  allies,  and  that  is  also  one
 of  the  reasons  why  they  are  getting
 more.  We  should  have  no  quarrel
 with  other  countries  getting  more  aid.
 All  that  we  have  got  to  do  is  to  see
 that  we  get  what  we  have  to  get  pro-
 Perly  and  on  proper  terms;  we  00
 not  accept  any  terms  which  ere  not
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 consistent  with  our  self-respect.  That
 also  is  one  of  the  factors  which  does
 not  allow  us  to  take  more  loans.

 It  is  not  true  that  many  of  our  pro-
 grammes  have  been  lagging  behind
 because  of  less  foreign  exchange.
 They  are  also  lagging  behind  because
 of  our  internal  resources  also  net
 coming  up.  Until  the  intermal  resour-
 ces  can  come  up  to  the  proper  level,
 it  will  not  be  right  to  develop  more
 of  foreign  resources.  That  is  also  a
 consideration  which  is  there  before
 Government.  Our  internal  resources
 lag  behind  because  of  two  very  bad
 years  that  we  had  and  also  because
 of  the  two  wars  which  were  inflict-
 ed  on  us  which  we  had  to  fight  and
 incur  expenditure  on.

 As  regards  the  question  of  ourselves
 not  being  able  to  pay  interest  or
 instalments  on  loans  except  through
 the  loans  received,  it  is  not  a  few
 feature  for  this  country;  a'l  countries
 have  passed  through  those  phases.  I
 do  not  think  that  it  is  a  question
 which  goes  against  us.  That  does
 not  mean  that  We  are  not  going  to
 pay  them.  We  have  got  to  pay  them
 and  we  shall  be  paying  them  through
 goods.  It  is  the  way  how  it  can  be
 done.  We  are  now  getting  to  have
 more  and  more  exports  and  less  and
 less  of  imports;  it  is  better  to  go  it
 that  way  than  have  more  and  more
 loans  for  the  purpose.

 SHRI  P.  K.  DEO:  While  condemn-
 ing  the  uncivilised  and  uncouth  at-
 titude  of  some  of  the  people  in  Cal-
 cutta  who  were  demonstrating  at  the
 time  of  the  arrival  of  Mr.  McNamara
 I  would  welcome  his  statement  at

 the  end  of  his  press  conference:

 “If  external  assistance  is  re-
 quired,  we  stand  ready  to  help.”

 Taking  advantage  of  this  gesture  of
 the  World  Bank  president,  may  I  know
 what  concrete  result  hag  been  achiev-
 @d  as  a  result  of  his  talks  with  the
 Finance  Minister  lately?
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 SHRI  MORARJI  DESAI:  May  I  say
 that  there  is  a  short  notice  question
 On  the  same  subject  which  will  be
 coming  up  at  the  end  of  the  Ques-
 tion  Hour,  and  it  will  be  more  appro-
 Priate  to  ask  this  question  at  that
 time?

 SHRI  P.  K.  DEO:  From  the  latest
 publication  on  external  ‘assistance,  we
 find  that  a  sum  of  as  much  as
 Rs.  25,616.86  million  has  remained  un-
 utilised  out  of  the  foreign  exchange
 assistance  received  up  to  1967.  This
 must  have  increased  by  now.  Or  has
 there  been  a  decrease?  Has  this
 amount  been  properly  utilised?  I
 want  a  categorical  assurance  on  this.

 SHRI  MORARJI  DESAI:  There  is
 usually  a  misunderstanding  in  the
 matter  of  utilisation,  which  jis  current
 and  which  is  not  repelled,  however
 many  explanations  one  may  give.
 I  would,  therefore,  like  my  hon.
 friends  to  understand  the  position.  Ii
 we  receive  foreign  assistance  either
 by  way  of  loans  or  by  way  of  grants,
 they  re  received  for  specific  pur-
 poses,  either  for  non-project  aid,
 which  is  for  imports  or  for  project
 aid,  which  is  meant  for  specific  pro-
 jects.  When  the  aid  is  promised,  the
 projects  are  just  coming  up  at  that
 time,  and  the  projects  take  two  07
 three  or  four  years  to  fructify.

 Therefore,  loans  are  not  immediate-
 ly  drawn.  If  we  draw  them,  we  will
 have  to  pay  interest  at  the  same  time.
 So  why  do  we  want  to  draw  before
 doing  it...

 SHRI  PILOO  MODY:  Why  not
 earn  interest?

 SHRI  MORARJI  DESAI:  You  can-
 not  earn  interest  like  that.  They
 understand  Shri  Piloo  Mody  more
 than  we  understand  him.  They  will
 not  give  us  like  that.  That  also  has
 to  be  seen,  But  it  is  in  our  own
 interest  that  we  should  not  do  that.

 MR,  SPEAKER:  The  question  is
 whether  we  pay  interest  to  the  date
 we  draw.
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 SHRI  MORARJI  DESAI:  On  the
 date  we  draw,  not  earlier.

 SHRI  SHRADHAKAR  SUPAKAR:
 It  is  reported  that  the  formulation  of
 the  Fourth  Five  Year  Plan  is  likely
 to  be  hampered  on  account  of  suffi-
 cient  foreign  aid  not  being  available
 to  this  country.  Is  this  report  cor-
 rect  870  shall  we  have  _  sufficient
 foreign  aid  to  complete  our  incom-
 plete  projects?  Secondly,  will  ade-
 quate  foreign  exchange  be  availab’e
 to  have  the  same  rate  of  progress
 which  we  had  during  the  last  three
 Plan  period  in  order  to  have  a  better
 and  more  sizeable  Fourth  Plan  with
 the  help  of  these  aids?

 SHRI  MORARJI  DESAI:  Incomp-
 lete  projects  will  not  remain  incom-
 plete  because  they  are  already  pro-
 vided  for.  So  there  is  no  question  of
 their  being  hampered;  they  will  be
 completed.

 As  regards  new  projects,  if  foreign
 aid  comes,  it  is  all  to  the  good;  if
 it  does  not,  also  it  is  all  to  the  good,
 in  my  view,  pecause  then  we  will  go
 on  our  OWn  legs.  When  it  js  not  re-
 quired,  it  may  perhaps  be  better  that
 we  may  find  out  how  best  to  do  it.

 श्री  कंबर  लाल  गुप्त:  शाप  मांग  ही
 बन्द  न  करें  ।

 श्री  मोरारजोी  देसाई  :  मांग  का  सवाल
 ही  नहीं  है  भाप  समझते  हैं  कि  हम  मांगा  करते
 हैं  7  उनका  देने  में  भी  कुछ  फायदा  है  ।  ऐसी
 बात  नहीं  कि  एकतरफा  बात  हो  |

 श्री  रा०  की०  झमीन :  उन  का  देने  में
 क्या  फायदा  है  ?

 श्री  सोराश्ली  देसाई:  क्‍या  यह  सब
 आपको  बतलाने  की  भावश्यकता  है  ?  झ्राप
 सब  से  मैं  क्या  कहंंगा  ?  भाप  इस  बात  को
 नहीं  समझते  ऐसा  मैं  नहीं  मानता  t

 श्री  to  की०  पझ्रमीन :  देने  वासे  क्‍या
 समझते  हैं  ?
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 aft  मोरारजी  देसाई  :  सारी  बातें  कही
 नहीं  जाती  हैं  यह  भाप  को  समझना  चाहिये  t
 झयर  झाप  मुझे  से  कहलाना  चाहेंगे  तो  मैं
 प्रापकी  बातों  में  नहीं  झा  जाऊंगा  ।

 We  are  trying  to  see  whatever  is
 necessary;  we  will  certainly  ask  for
 that  or  we  will  try  to  negotiate.  If  we
 get  that,  we  put  it  to  use;  if  we  do
 not,  we  will  find  out  other  methods.

 SHRI  HEM  BARUA:  After  the
 conclusion  of  his  recent  visit  to  the
 USA,  it  transpired  that  the  Finance
 Minister  was  not  in  a  position  to
 make  any  firm  commitment  on  behalf
 of  the  countries  he  visisted  or  of  the
 World  Bank  and  other  organisations
 for  monetary  help  to  prosecute  our
 Fourth  Plan.  Is  he  in  a  position  to
 tell  us  anything  about  any  firm  com-
 mitment  made  by  these  organisation,
 the  Wor'q  Bank  and  others,  or  has
 he  decided  to  go  on  his  own,  as  he
 has  just  said  without  any  foreign
 help?

 SHRI  MORARJI  DESAI:  I  would
 be  wrong  if  I  said  that  I  would  go  on
 My  own  all  the  while.  I  am  not  go-
 ing  to  do  that.  But  if  I  do  not  get
 aid,  I  am  not  going  to  be  soory  for
 it.  That  is  all  I  can  say.  That  does
 not  mean  that  I  shall  not  negotiate
 to  get  whatever  I  can  honourably.
 That  is  all  we  have  got  to  do.

 It  is  not  possible  to  say  even  yet
 what  will  be  the  position,  Hon,  Mem-
 bers  know  that  there  is  a  crisis  in  the
 international  monetary  world.  I  am
 going  to  make  a  statement  about  it
 today,  Then  I  will  say  what  it  is.

 SHRI  HEM  BARUA:  Is  that  crisis
 going  to  affext  our  position?

 SHRI  MORARJI  DESAI:  I  am  go-
 ing  to  make  a  statement  today.

 SHRI  HEM  BARUA:  He  =  should
 have  told  us  a  few  things  about  that.

 MR.  SPEAKER:  After  the  Ques-
 tion  hour,  he  is  going  to  make  8
 statement.

 SHRI  PILOO  MODY:  He  canot
 stee]  his  own  thunder.

 SHRI  MORARJI  DESAI:  I  have
 no  thunder.

 SHRI  NARENDRA  SINGH  MAHI-
 DA:  May  I  now  which  are  the  coun-
 tries  that  have  extended  he'!p  to
 India  and  may  I  also  now  which  are
 the  countries  have  given  the  highest
 aid  to  India?

 SHRI  MORARJI  DESAI:  It  is  of
 course  obvious  that  it  jg  the  United
 States  whose  aid  is  the  highest,  but  I
 think  this  sort  of  comparison  would
 be  wrong.

 श्री  स०  मो०  बनर्जी  |  मालूम  ऐसा
 होता  है  कि  जहां  तक  विदेशी  मदद  का  सबाल
 है,  पैसे  की  मदद  का  सवाल  है,  वैस्टन  पावर्ज
 की  दिलचस्पी  पाकिस्तान  में  बढ़ती  जा  रही  है  t
 यह  हो  सकता  है  कि  उनकी  नीति  बदल  गई  हो
 शौर  उसी  को  वे  सही  समझते  हों  ।  पाकिस्तान
 नें  उनकी  दिलचस्पी  बढ़  गई  है  ।  हम  लोगों
 की  पालिसी  कुछ  ऐसी  है  जैसे  कभी  कभी  फकीर

 कहता  है,  जो  द ेउसका  भी  भला  श्लौर  जो  न  दे,
 उसका  भो  भला  ।  जो  तरीका  उसके  मांगने
 का  होता  है  वह  हमारा  भी  शायद  हो  गया  है  |
 क्या  कभी  हम  लोगों  ने  सोचा  है  कि  इसका  क्‍या
 कारण  है  कि  हमारे  प्रति  उनकी  दिलचस्पी  कम
 हो  गई  है  ?  क्‍या  हमारी  राजनीतिक  स्थिति

 कुछ  ऐसी  है  या  हमारी  तरस्थता,  की  नीति

 कुछ  ऐसी  है  जिसको  वे  पसन्द  नहीं  करते  हैं
 झौर  जिसकी  वजह  से  ऐसा  हो  रहा  है  या

 कुछ  हमारा  म,गने  का  तरीका  गलत  है  ?

 SHRI  MORARJI  DESAI:  This
 country  being  very  large,  the  amount
 given  to  thig  country  appears  to  be
 large,  though  per  capita  it  becomes
 smaller.  That  is  also  one  of  the
 factors.  Then,  more  backward  people
 get  more  money,  I  think  there  should
 be  no  objection  to  that.

 SHRI  PILOO  MODY:  One  clever-
 ness  replied  with  another  cleverness.
 They  are  all  much  too  clever.
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 शी  जलराज  मथोक  :  मंत्री  महोदम  ने
 झभी  जो  फिगस  दिये  हैं  उनमें  बताया  है
 कि  पाकिस्तान  को  कुछ  हमसे  भ्रधिक  मिला  है  1

 उन्होंने  यह  भी  कहा  है  कि  हमें  एड  कम  मिल
 रही  है  शौर  हमारे  इंटरनल  रिसोसिस  भी
 कम  हैं  tT  मैं  जानना  चाहता  हूं  कि  क्‍या  यह
 सच  नहीं  है  कि  जब  हम  प्राज़ाद  हुए  थे  तब  जो
 क्षेत्र  पाकिस्तान  के  पास  था  बह  हमारे  क्षत्र
 की  अपेक्षा  श्रधिक  बैकवडड  था  इंडस्ट्रियली  तथा

 दूसरे  मामलों  में  भी  घोर  हम  लोग  यह  कहते  रहे
 कि  उनकी  स्थिति  बहुत  खराब  है,  लेकिन  इसके
 बाबजूद  उनको  जो  एड  मिली  प्राथिक  भौर

 दूसरी  प्रकार  की  तथा  उन्होंने  जो  नीति
 अपनाई  उसके  फलस्वरूप  ध्ाज  बीस  साल  के
 बाद  पाकिस्तान  की  ग्राथिक  स्थिति  भारत  से

 बहुत  बेहतर  है  ?  क्या  इसका  कारण  यह  है  कि
 एड  के  पभ्रतिरिक्त  उनकी  प्राथिक  नीतियां

 कुछ  बेहतर  हैं,  हमारी  भ्रपेक्षा  जिन  के  कारण
 उनका  बिकास  भ्रच्छा  हो  पाया  है  ?

 दूसरी  बात  यह  है  कि  पाकिस्तान  से  हमें
 जो  एड  कम  मिलती  है  उसका  कारण  कहीं
 पह  तो  नहीं  है  कि जि।  काम  के  लिए  हम  एड
 लेते  हैं  उसका  ठीक  प्रकार  से  उपयोग  नहीं
 करते  हैं  ?  जैसे  श्राप  देखें  कि  मंगला  डैम  भौर
 ब्यास  डैम,  दोनों  एक  ही  समय  पर  शुरू  हुए  थे  a
 पाकिस्तान  ने  मंगला  डेम  को  खत्म  भी  कर  दिया
 उसका  सारा  काम  पूरा  भी  कर  दिया  भौर
 उसके  पानी  के  इस्तेमाल  से  उत्पादन  बढ़ाना
 भी  शुरू  कर  दिया  जब  कि  हमारा  ब्यास  डैम
 जो  कि  उसी  वक्‍त  खत्म  होना  चाहिये  था
 जिस  वक्‍त  कि  मंगला  डेम  खत्म  हुआ,  वह  नहीं
 हुआ  शौर  उसको  खत्म  होने  में  भ्रभी  चार  साल
 झौर  लगेंगे  ।  चूंकि  हम  एड  का  ठीक  उपयोग

 नहीं  करते  हैं  इस  वास्ते  हमें  भौर  एड  नहीं
 मिलतो  है  और  उस  एड  का  ज।  उचित  लाभ
 विकास  के  लिए  होना  चाहिए,  उसको  हम
 नहीं  कर  पाते  हैं,  क्या  इस  बास्ते  हमें  एड  कम
 मिलती  है  ?
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 श्री  सोरारणी  देसाई:  यह  सही  नहीं
 है  कि  हमें  जो  लोन  मिलता  है  उसका  सही
 उपयोग  हम  नहीं  कर  पाते  हैं  तथा  भौर  :लोग
 बहतर  कर  पाते  हैं  ।  ऐसा  किसी  का  भी  र्याल
 नहीं  है  सिवाय  हमारे  दोस्तों  के  जो  हमें  बुरा
 बनाता  आाहते  हैं

 शी  बलराज  सथोक  :  कनक्रीट  बात
 बताइये  |  मंगला  डेम  शौर  ब्यास  डैम  के  बारे  में
 मैंने  बताया  है,  उसके  बारे  में  बताइये  ।

 श्री  मोरारजी  देसाई  :  मंतला  डेम  पहले
 शुरू  ढा  भ्रोर  ब्यास  डैम  पहले  शुरू  नहीं  हुमा  ।
 ब्यास  पर  काम  बाद  में  हुध्रा  ।  प्रापकों  पता
 ही  नहीं  है  ।

 श्री  बलराज  सधोक  :  तभी  तो  आप  से
 पूछ  रहे  हैं  -  झापकों  ज्यादा  पता  है  इसी
 बास्वे  ता  पूछ  रहे  हैं  ।

 sft  भोरारणी  देसाई  |  बता  तो  रहा  हूं
 श्राप  सुनते  ही  कहां  हैं  ।

 दूसरे  यह  बात  नी  सही  नहीं  है  कि
 पाकिस्तान  ने  हम  से  ज्यादा  तरक्की  एकान्तर
 की  है।  पिछले  दो-तीन  साल  में  उसकी  तरक्की
 ज्यादा  हुई  है  हमारे  मुकाबले  में  बह  ठक
 है  1  लेकिन  एकान्तर  तरोके  से  हमारो  त  कका
 उनसे  बेहतर  हैं,  द्द्त  में  बिल्कूत  कोई  शक
 नहीं  है  ny

 sh  कंबरसाल  गुप्त:  क्यों  हमारी
 कम  हुई  शौर  उनकी  ज्यादा  हुई  ?

 श्री  मोरारणी  देसाई  :  हमारे  दो  तीन
 साल  खराब  गुद्धरे  ओर  प्रापने  उनको  श्रोर
 भी  खराब  किमा  t

 sit  अलराज  मधोक  :  दो  साल  उनके
 भी  खराब  हुए  ।  उनकी  भी  रेंज  फेल  हुई  थी  ।

 SHRI  LOBO  PRABHU:  I  ned  nol
 labour  the  point  that  the  alternative
 to  foreign  aid  and  loans  is  foreign
 investment  and  I  need  not  labour  the
 point  that  foreign  investment  does
 Not  commit  us  to  repayment,  on  the
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 other  hand  it  commits  the  other
 country  to  make  a  success  of  the  in-
 vestment.  I  would  therefore  like  to
 know  from  the  hon.  Minister  whether
 his  attention  has  been  drawn  to  a
 statement  of  the  U.S.  Ambassador
 that  in  this  country  foreign  invest-
 ment  is  regarded  ag  a  monster.  I!
 would  like  to  know  particularly  from
 him  whether  he  supports  this  view;  if
 he  does  not,  why  he  has  not  protested
 or  taken  some  action  to  correct  this
 wrong  impression  of  the  American
 Ambassador.

 SHR]  MORARJI  DESAI:  We  have
 not  discouraged  foreign  investment
 whereever  it  is  beneficial  for  us,  and
 that  has  been  our  policy,  But  that  we
 do  not  want  indiscriminate  foreign
 investment  is  also  a  fact.  For  what
 we  can  do  ourselves.  we  do  not  re-
 quire  any  foreign  investment,  be-
 cause  that  will  be  crippling  our  coun-
 try.  For  what  we  require  and  we  do
 not  have,  we  do  have  foreign  invest-
 ment.  I¢  is  not  discouraged  in  any
 way.  Somebody  says  that  foreign  in-
 vestment  is  a  monster,  that  is,  if  the
 American  Ambassador  has  that  for
 somebody.  that  somebody  is  not  on
 this  side  but  on  the  other  side.

 SHRI  PILOO  MODY:  This  side  of
 what?  What  is  this  side  and  that
 side?

 SHRI  MORARJI  DESAI;  I  have
 said  we  have  not  discouraged  foreign
 investment  but  we  want  foreign  in-
 vestment  on  proper  terms  and  condi-
 tions,

 की  विज  सारायण  :  देश  में  बड़ा
 बितंडावाद  है  इस  बात  पर  कि  हम  बराबर
 बाहुर से  एड  ले  रहे  हैं,  कर्जे  ले  रहे  हैं  1
 मैं  सरकार  से  जानता  चाहता  हूं  कि  इस
 चीज  को  हम  कब  तक  दूर  कर  सकेंगे ?
 कितने  बरस  के  झन्दर  सरकार  इस  योग्य

 हो  जायेगी  कि  बाहर से  बहू मदद  न  ले  ?

 ली  मोरारणी  देसाई  :  वितंडाबाद  तो
 कभी  पूरा  होगा  ही  नहीं।  बह  तो  चलता

 ही  रहेगा -  इससे  धवराते  की  कोई  जरू-
 रत  नहीं  है।  कितने  साल  में  पूरा  हो
 जायेगा,  कितने  साल  में  हम  मदद  लेगी  बल्द

 कर  देंग,  यह  में  नहीं  कह  सकता  हूं।

 थी  जारे  फरनेम्डीड  :  मंत्री  भहोदय
 के  उत्तर  देते  हुए  कहा  है  कि  जितना  ज्यादा
 पिछड़ा  देश  होता  है  उतनी  ज्यादा  उनको
 मदद  मिलती  है  ।  कया  मंत्री  महोदय  की
 राय  में  पाकिस्तान  हिन्दुस्तान  से  ज्यादा
 पिछड़ा  हुभा  देश  है  भ्राथिक  मामलों  में?
 क्या  मंत्री  महोदय  यह  नहीं  जानते  हैं  कि
 जहां  तक  पर  कैपिटा  इनकम  की  बात
 है  भ्रथवा  लोगों  के  पट  में  रोटी  जाने  वाली
 बात  है,  दोनों  ही  मामलों  में  पाकिस्तान
 हिन्दुस्तान  से  कुछ  मो  प्रागे  है  ?

 मैं  एक  दूसरी  बात  भी  जानना  चाहता
 हूं।  भाषने  प्रांकड़े  दिये  है,  i964,  965
 arc  966%!  पर  कैपिटा  यहां  की  प्रपने
 2.6,  2.7  शौर  2.5  डालर  बताई  है  |

 इसी  तरह  से  भापने  बताया  है  कि  पाकिस्तान
 मेँ  पह5.]  है,  5.12  शौर  3.7  है
 इस  में  पलटनी  मदद  भी  क्या  शामिल  है,
 बन्दूक,  टैंक  तथा  भौर जो  इस  तरह  की
 चीजें  पाकिस्तान  को  सिली हैं  थे  भी  क्‍या
 इसमें  सम्मिलित  हैं  या  इसके  घलावा  जो
 उनको  मदद  मिली  है  वही  इसमें  शामिल
 है  ।  जहां  तक  प्राथिक  मदद  का  सवाल  है
 बह  हिन्दुस्तात  को  भी  मिली  है  धौर
 पाकिस्ता  को  भी  मिली  है  t

 st  मोरारणी  देसाई  यह  इस  में
 सम्मिलित  नहीं  है  शामद  ।  मैं  नहीं  कह
 सकता  हूं  कि  यह  इस  में  सम्मिलित  है  ।
 यह  बतलाना  मुश्किल  है।  सारे  भ्रांकड़े  हमारे
 पास  नहीं  हैं।  जितने  झांकड़े  हैं  उन  में
 ब्रांटस  नहीं  प्राती  है  ;  जो  उसको  मिली
 हैं।  जहां  तक  हिफेंस  की  बात  है,  1962
 के  बाद  हमें  कुछ  37  मिजियन  डालर
 ब्रॉट  डिफेंस  के  लिये  मिली  थो  कुछ  देशों
 से  भौर  i96s  तक  के  पहले के  भर्से  में
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 पाकिस्तान  को  i500  से  i700  मिलियन
 डालर  या  इससे  भी  ज्यादा  की  मिली  थी।
 लेकिन  फिर  थी  उनकी  तरक्की  ज्याया
 है,  यह  सही  नहीं  है  ।

 ्  प्रकाशवीर  शास्त्री  :  क्या  सरकार
 के  पास  कुछ  इस  प्रकार  के  झ्ांकड़  हैं  कि
 सहक  र.  और  निज  कार्यो  क  ण  जों
 विदेशों  से  ऋण  लिये  गये  हैं  उन  पर  कुल
 मिलाकर  कितना  सूद  साल  में  देना  पड़ता
 है  ?  i966  %  ot  में  रिजर्व  बैंक
 के  गवर्नर  ने  कहा  था  कि  हमारी  आर्थिक
 स्थिति  इतनी  दुर्बल  हो  गई  है  कि  सूद  देने
 के  लिये  भी  हमको  विदेशों  सं ऋण  लेना
 पड़ता  है।  मैं  जानता  हूं  कि  उनके  इस
 वक्तव्य  में  कहां  तक  सत्यांश  है  ?

 श्री  मोगारजी  देसाई:  हमें  कितना
 देना  है  वहतो  जरूर  मैं  पश्रांकड़ें  दे  सकता
 हु ।  लेकिन  श्रमी  मेरे  पास  नहीं  हैं  ।

 जहां  तकसूद  का  संबंध  है  शायद  एक  साल
 का  i6  करोड़  बनता  है।  लेकिन  हम
 जब  कहते  हैं  कि  हमारे  लिये  वह  देना

 मुश्किल  हो  गया  है  इसके  माने  यह  हैं
 कि  भ्राज  जो  हालत  है  उसमें  हम दे  दें,
 तो  हमारी  तरक्की  कुछ  कम  होती  है  1
 हसलिये  कहा  है  कि  इसको  झागे  बढ़ाया
 जाये  या  इंस्टालमेट्स  को  वढ़ाया  जाए  |

 शी  स०  मोज  बनर्जी  :  राइट  झाफ  करवा
 लीजिये  ।

 श्री  मोरारजी  देसाई  :  राइट  प्राफ
 करवाना  हम  नहीं  चाहते  हैं।  वह  भापका  काम
 है  कि  ऋण  लिया  भोर  उसको  देना  नहीं  ।
 चार्वाक  को  भाप  मानते  है।  हमारा  जहां
 तक  संबंध  हैं  हम  तो  चाहते  हैं  कि  जिस  से
 लिया  जाये  उसको  वापिस  किया  जाये,
 किसी  भी  हालत  में  उसको  झदा  कर  दिया
 जाये  ।  जल्दी  जितनी  हो  दे  दें  वे  कह
 कि  कल  दे  दो  तो  हम  कल  दे  देंग  हमने
 उनको  यह  कहा  है  ।
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 SHRIMATI  SUCHETA  KRIPA-

 LANI:  Is  it  not  a  fact  that  within  a
 few  years  our  debt  serving  charges will  become  so  heavy  that  jt  will  be
 equal  to  the  quantum  that  we  are
 getting  as  foreign  aid  and  this  is  not
 a  peculiar  situation  to  India  but  it  is
 more  or  leSs  the  situation  for  al]  the
 under-developed  countries  and, under  that  situation,  what  does  the
 Government  propose  to  do?

 SHRI  MORARJI  DESAI:  Under
 that  situation,  or  rather,  by  the  time
 that  situation  will  come,  we  will  have
 developed  our  exports  to  an  extent
 where  we  will  be  paying  through
 them  and  not  through  loans.

 SHRI  RANGA;  My  hon.  friend,  I
 thought,  had  said  in  reply  to  a  ques-
 {lon  that  what  was  given  to  Pakistan
 by  way  of  foreign  aid  was  up  to  9]
 million  dollars—I  think  it  is  the  latest
 figure—and  that  is  apart  from,  and
 excludes,  the  military  aid  that  she
 Was  getting.  May  we  know  how  much
 of  military  aid  Government  are  try-
 ing  to  get  to  keep  pace  with  the  mili-
 tary  aid  that  is  being  given  from  year
 to  year  to  Pakistan  freely  from
 America  and  other  countries,  and  to
 what  extent  that  helps  them  to
 achieve  not  only  parity  with  India,
 not  in  relation  to  population  and
 merely  as  between  one  country  and
 anothear,  but  also  to  far  outstrip
 India  in  developing  her  military  capa-
 bility  vis  a  vis  India?

 SHRI  MORARJI  DESAI:  As  far  as
 my  information  goes,  after  4965  US
 did  not  give  us  and  not  give  them
 also,  That  is  the  present  position.  I
 do  not  know  if  it  had  been  done  in
 any  other  way,  but  so  far  as  I  know
 they  have  also.  said  they  are  not
 giving.  That  js  the  present  position.

 SHRI  RANGA:  Soviet
 wel]  as  America—both.

 Russia  as

 SHRI  MORARJI  DESAI:  Both  but
 Soviet  Russia  does  not  give  a  grant
 in  these  matters.  They  are  all  sold.
 That  is  the  position,  It  is  also  from
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 other  people;  that,  I  am  not  including
 in  this.  But,  as  I  said,  we  will  have
 about  87  million  dollars  with  defence
 equipment  from  952  to  964  or  1965.

 SHRI  RANGA:  But  that  is  included
 in  the  total  foreign  aid.

 SHRI  MORARJI  DESAI:  Yes,  but
 here,  in  the  9  million  dollars,  I  do
 not  think  there  was  any  defence
 grant.

 SHRI  S.  KUNDU:  Recently,  Shri
 Morarji  Desai  went  out  on  his  aid-
 hunting  trip  roung  the  world  and
 after  that,  he  returned  as  a  very  dis-
 appointed  man  and  he  realised  that
 we  must  raise  our  resources  to  meet
 our  expenditure.  During  hig  trip.
 may,  I  ask  him  whether’  he
 also  realised  that  the  foreign  aid  is
 shrinking  noy  only  to  India  but  to
 most  of  the  developing  countries  be-
 Cause  some  of  these  countries  fee]  that
 we  are  not  properly  utilising  the  aid
 that  we  are  getting;  secondly,  thal
 the  world  is  becoming  a  little  bit
 self-conceited,  and  thirdly,  particu-
 larly  about  India,  they  feel  that  her
 foreign  policy  is  neither  non-aligned
 nor  neutral?

 SHRI  MORARJI  DESAI:  In
 first  place,  this  adjective,  “aid-hunt-
 ing”,  I  do  not  undertand  because,
 have  said  so  often— =

 SHRI  PILOO  MODY:  Head-hunt
 ing.  ’

 SHRI  MORARJI  DESAI:  Well,
 the  hon.  Member  does  not  have
 head  and  wants  to  have  a  head,  I  a
 prepared  to  give  him;  not  otherwise.
 (Interruption).  There  was  no  ques-
 tion  of  aidhunting.  Aid  has  to  be
 negotiated,  not  hunted.  Now,  I  did
 net  go  for  aid-hunting  or  aid-nego-
 tiating  or  anything  like  that,  I  went
 to  attend  the  World  Bank  meeting,  as
 I  said,  and  made  it  very  clear  so  often.
 I  did  not  negotiate  any  aid  while  I!
 wag  in  Washington  or  while  I  was  in
 England,  because  that  had  been  done
 before  that,  and  not  by  me  going  per-
 sonally.  It  is  done  through  official
 channels.  Therefore  it  was  not  nece-
 ssary  to  go  for  that  purpose  and
 therefore  that  is  not  a  correct  state-
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 ment  when  he  said  that  there  was
 aid-hunting  from  which  follows  many
 other  things.  As  I  said  it  is  not  cor-
 rect  so  say  that  we  have  not  utilised
 the  aid  properly.  If  there  was  any
 mistake  committed  anywhere  that
 was  a  mistake  committed  by  the
 humen  agency  not  only  here  _  but
 everywhere  that  is  also  recognised  by
 people.  But  what  gives  a  wrong  pic-
 ture  is  the  type  of  expressions  used  by
 my  hon.  friend.

 SHRI  R.  BARUA:  From  the  state-
 ment  it  is  apparent  that  the  foreign
 aid  is  not  coming  in  the  way  as  the
 hon.  Deputy  Prime  Minister  wanted.
 Certainly  the  international  monetary
 trouble  in  the  European  markets  also
 leads  to  dwindling  of  foreign  aid.
 Our  interna)  resources  for  the  fourth
 nlan  also  are  not  coming  up.  These
 are  the  reasons  because  of  which
 the  fourth  plan  is  not  coming  up.  May

 know  whether  the  execution  and
 implementation  of  the  fourth  plan
 would  be  further  delayed  because
 of  these  things?

 SHRI  MORARJI  DESAI:  It  has
 been  said  very  often  that  the  fourth
 plan  wiJl  be  completed  and  will  be
 made  available  at  the  end  of  Janu-
 ary.  How  many  times  do  my  _  hon.
 friends  want  that  to  be  repeated?

 SHRI  ४.  BARUA:  What  about  the
 resources?

 SHRI  MORARJI  DESAI:  Whatever
 resourccs  We  have,  we  have  got  to
 go  ahead  with  them.

 att  राम  गोपाल  शासबाले  मैं
 वित्त  मंत्री  से  यह  जानना  बाहता  हूं  क्या
 भारत  सरकार  ने  भ्रमरीका  की  सरकार  से
 कोई  ऐसा  करार  किया  है  कि  ऋण  के  रूप
 में  जो  धन  अ्रमरीका  से  उसे  मिलता  है,
 वह  भ्मरीका  के  खाते  में  भारत  के  बैंकों
 में  जमा  हो  श्रौर  प्रमरीकन  'एम्बैसी  को
 उसे  खर्च  करने  का  प्रधिकार  हो  ?  क्‍या
 यह  भी  सही  है  कि  भ्रमरीकन  एम्बैसी  उस
 रुपये  को  भारत  में  काम  करने  वाले  विदेशी
 मिशनरियों  को  देती  है,  जिस  से  बहां -
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 के  गरीबों  ,  हरिजनों  शौर  प्रादिवासियों  का
 धर्म  परिवर्तम  किया  जाता  है?

 शची  मोरारजो  देसाई  :  माननीय  सदस्य
 को  शायद  यह  पता  नहीं  है  कि  पी०  एल०
 480  के  फंडज  का  रुपया  यहां  जमा  होता

 है,  भौर  फंडज  का  नहीं।  पी०  एल०  480
 के  झन्तगंत  हमारे  यहां  धनाज  घ्रौर  दूसरी
 थोजें  झाती  हैं  ।  उस  के  मातहत  रुपया
 हमारे  बैंक  में  जमा  होता  है  शौर  वह  हमारे
 काम  में  भी  प्राता  है।  एग्रीमेंट  के  हिसाब
 से  उस  में  से  बीस  फीसदी  उन  को
 उन  के  खच  के  लिये  देना  होता  है।
 मगर  एम्बंसी  को  प्रगर  ज्यादा  खर्च  करना
 हो  तो  वे  हमारी  सम्मति  से  ही  कर  सकते
 हैं,  इस  के  बगैर  नहीं  कर  सकते  हैं  ।  इस
 लिये  यह  बात  ठीक  नहीं  है  कि  वे  किसी  शौर
 को  रुपया  देते  हैं  1

 SHRI  R.  K.  AMIN  :  The  most  im-
 portant  aspect  of  foreign  aid  is  how
 our  commitment  by  way  of  interest
 and  repayment  of  debt  compares
 with  our  export  capacity.  Will  the
 hon.  Finance  Minister  let  us  know,
 taking  into  account  the  coming  five
 years,  whether  we  will  be  in  a  posi-
 tion  to  meet  from  our  exports  the
 repayment  of  debt  and  _  interest?
 When  he  says  foreign  aid,  does  it
 include  grant  when  he  gave  the
 figures?  If  not,  what  is  the  grant
 that  we  are  receiving  every  year
 as  compared  to  Pakistan  and  what
 portion  of  the  foreign  aid  is  being
 utilised  for  agricultural  production  as
 compared  to  Pakistan?  When  he
 says  that  Pakistan  is  a  backward
 country  and  ours  is  a  developing
 country

 SHRI  MORARJI  DESAI:  I  did  not
 say  that.

 MR.  SPEAKER:  He  did  not
 that.

 say

 SHRI  R.  हू.  AMIN....how  is  it
 that  in  the  last  three  years,  the  rate
 of  growth  in  Pakistan  is  higher  than
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 the  rate  of  growth  in  our  country?
 Ig  it  because  of  foreign  aid  or  not?

 SHRI  MORARJI  DESAI:  I  do  not
 know  why  the  hon.  member  is  inter-
 ested  in  getting  difficulties  between
 countries.  I  did  not  say  that  Pakistan
 is  only  a  backward  country.  I  only
 said  that  one  of  the  criteria  for
 giving  more  aid  is  that  the  countries
 may  be  more  backward  or  less  back-
 ward.  On  that  basis  also  it  is  given.
 It  may  be  more  advanced  or  less
 advanced  in  certain  industrial  pro-
 duction.  We  are  certainly  more  ad-
 vanced  in  industrial  production  than
 Pakistan  by  any  standard  whatsn-
 ever.

 SHRI  R.  K.  AMIN:  Even  in  terms
 of  rate  of  growth?

 SHR!  MORARJI  DESAI:  What-
 ever  may  be  the  rate  of  growth.  it
 does  not  mean  that  even  if  the  body
 becomes  heavy,  therefore  the  mind
 also  becomes  very  heavy.  That  does
 not  mean  that.  Therefore  the  rate
 of  growth  cannot  be  compared  mere-
 ly  by  this  kind  of  thing.

 SHRI  PILOO  MODY:  Despite  these
 oblique  reference  and  inspite  of  the
 fact  that  he  has  promised  to  give  me
 a  head,  I  cannot  desist  from  asking
 a  question.  With  the  shrinkage  of
 aid.  which  is  now  an  inevitable  fact,
 as  far  as  we  are  concerned  and  with
 our  debt  service  charges,  which  in-
 crease  from  year  to  year,  a  time  has
 come  when  they  a'most  equal  each
 other.  Therefore,  if  the  bad  position
 vis  a-vis  aid  continues  for  a  few
 years,  what  is  the  Minister  going  to
 do  in  order  to  arrange  for  the  repay-
 ment?  He  said  a  little  while  ago
 that  debt  repayment  will  have  to
 come  from  increased  export  earnings.
 As  far  as  our  export  earnings  are
 concerned,  I  would  like  to  ask  of
 the  Finance  Minister,  what  percen-
 tage  comes  to  us  from  the  free
 world,  that  is  foreign  currency,  ster-
 ling  and  hard  currency  and  what
 part  of  it  comes  from  the  so-called
 rupee-payment  countries.
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 SHRI  MORARJI  DESAI:  I  cannot

 give  the  exact  figures  of  the  exports
 to  each  country  but  more  comes  from
 the  free  world,  Exports  are  more  to
 the  free  world  than  the  other  world,
 whatever  you  might  call  it.  It  is  an
 obvious  fact.

 SHRI  HEM  BARUA:  What  is  the
 other  world?

 SHRI  MORARJI  DESAI:  Which
 you  say  is  not  free.

 SHRI  PILOO  MODY:  I  wags  _  re-
 ferring  to  the  rupee  payment  world.
 To  him  it  may  be  the  other  world.

 SHRI  MORARJI  DESAI:  I  do  not
 know  what  the  hon.  Member  is  re-
 ferring  to.  I  do  not  understand  what
 is  free  and  what  is  not  free  in  that.

 SHRI  PILOO  MODY:  The  resem-
 blance  is  unmisatakble.  Anyhow,
 he  has  escaped  my  question.

 gat  उशर  प्रदेश  में  सिट्टी  फ  तेल  को  थोक
 एजस्सियां

 ’  क
 7310.  श्री  झटल  बिहारी  वाजपेयी  :

 श्री  नारायण  स्थरूप  शर्मा  :
 श्री  जगन्नाथ  राव  जोशी  :

 क्या  पेड्ोलियम  झोर  रसायम  मंत्री
 यह  बताने  की  कृपा  करेंग  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि

 पूर्वी  उत्तर  प्रदेश  में  थोक  झधिकरणों को
 भ्रपयप्ति  संख्या  के  कारण  मिट्टी  के  तेल
 के  मूल्य  बढ़  गये  हैं  पौर  वहां  पर  मिट्टी
 का  तेल  मिलना  मुश्किल  है  ;

 (ख)  क्‍या  सरकार  का  विचार  देहा-
 तियों  की  सुविधा  के  लिये  प्रत्येक  विकास
 खंड  में  थोक  का  एक  प्रभिकरण  खोलने
 का  है;

 (ग)  यदि  हां,  तो  कब  ;  शौर
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 THE  MINISTER  OF  SITE  IN

 THE  MINISTRY,  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  The  number  ०
 wholesale  agencies  for  kerosene  oil
 in  the  eastern  Uttar  Pradesh  is  ade-
 quate.  No  specific  complaint  regard-
 ing  the  inadequacy  of  such  agencies
 has  been  received  either  from  the
 State  Government  or  by  the  Indian
 Oil  Corporation.  The  price  of  kero-
 sene  js  fixed  by  the  State  Govern-
 ment  under  the  U.P.  Kerosene  Con-
 trol  Order,  ‘1962.  Kerosene  supplies
 to  Uttar  Pradesh  have  been  in  ex-
 cess  of  the  allocation  fixed  for  the
 State  and  there  have  been  no  com-
 plaints  of  difficulties  in  getting  the
 product.

 (b)  There  is  no  such
 under  consideration.

 proposal

 (c)  Does  not  arise,

 (d)  The  appointment  of  a  whole-
 sale  agency  is,  inter  alia,  related  to
 the  quantum  of  kerosene  consumed
 in  an  area,  If  any  development
 block  area  provides  an  economically
 viable  turnover  for  a  wholesale
 agency,  the  oil  company  will  ex-
 mine  the  same  on  normal  commer-
 cial  considerations.

 श्री  टल  बिहारं।  टाजपेयी  :  प्रध्यक्ष
 महोदय,  मुझे  ताज्जुब  है  कि  मंत्री  जी  ने
 कहा  कि  कोई  शिकायतें  नहीं  शाई  हैं  ।  हम
 लोग  खुद  उसी  इलाके  से  जाते  हैं  ।
 समाचार-यत्रों  में  मिट॒टती के  तेल  की  कमी
 की  खबरें  छपी  हैं--मंत्री  महोदय  किस
 भ्राधार  पर  कहते  हैं  कि  कोई  शिकायत  नहीं
 है?

 दूसरा  प्रश्त--जो  एजेस्टस  हैं,  उनकौ  संख्या
 बढ़ाने  का  प्रश्न  क्‍या  झापके  चिचार  धीम
 है?

 SHRI  RAGHU  RAMAIAH:  In
 July  968  the  quota  allotted  to  the
 State  wag  22,  370  tonnes  and  the
 despatches  were  over  23,274  tonnes.
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 Taking  the  July-August-September-
 October  figures,  the  overall  des-
 patches  have  been  more  than  the
 quota  allocated.  If  the  quota  is  not
 enough,  somebody  must  complain  to
 us  or  the  State  Government  should
 write  to  us.  There  must  be  some
 media  of  communication  about
 shortage  of  supply.  We  have  not  re-
 ceived  any  such  complaint.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 The  quota  jg  enough,  but  the  kero-
 sene  does  not  reach  the  common  man
 in  the  village  because  the  number  of
 agencies  is  not  adequate.  I  want  to
 know  whether  there  is  any  proposal
 to  increase  the  number  of  agencies.

 SHRI  RAGHU  RAMAIAH:  The
 number  of  agencies  will  not  add  to
 the  supply  of  kerosene,  It  is  an
 agency  for  distribution  of  the  avail-
 able  kerosene,  A  wholesale  agency
 is  for  a  certain  area,  fixed  by  the  oil
 companies  on  commercial  considera-
 tions.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Sir,  are  you  satisfied  with  the  reply?

 MR.  SPEAKER:  There  is  some
 misunderstanding.  The  hon.  Mem-
 ber  wants  kerosene  to  reach  the  vil-
 lages.  Therefore,  are  you  prepared
 to  increase  the  number  of  agencies
 in  the  rura]  areas?

 SHRI  RAGHU  RAMAIAH:  I  have
 said  that  according  to  our  present
 information  the  agencies  are  ade-
 quate  to  reach  the  rural  areas.  If  it
 is  not  so  and  jf  there  is  a  specific
 complaint,  we  will  certainly  look
 into  it,

 Foreign  Investment

 31%.  SHRI  NITIRAJ  SINGH  CHA-
 UDHARY:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  3533
 on  the  2th  August,  968  and  state
 by  how  much  foreign  business  in-
 vestments  have  increased  since  the
 5th  August,  947  and  the  reasons
 therefor?
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 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  The  ear-
 liest  and  the  latest  figures  of  out-
 standing  foreign  business  investment
 in  India  are  available  as  at  the  end
 of  June,  948  and  as  at  the  end  of
 March,  965  respectively.  The  out-
 standing  foreign  business  investments
 in  India  increased  from  Rs.  255.8
 crores  as  at  the  end  of  June,  948  to
 Rs,  935.8  crores  as  at  the  end  of
 March,  1965,  Similar  information  for
 the  subsequent  period  is  not  yet
 available.  Figures  of  approvals  of
 foreign  investments  in  the  financial
 years  1965-66,  1966-67  and  1967-68  and
 in  the  first  half  of  this  financial  year
 (1968-69).  are  Rs.  35.4,  Rs.  38.6,  Rs,
 22.3  and  Rs.  43  crores  respectively.

 Under  the  Foreign  Investment
 Policy  of  the  Government,  foreign  in-
 vestment  ig  approved  on  a  seiective
 basis  in  many  desired  industrial
 fields  where  scientific,  technical  and
 industria]  knowledge  is  not  indigen-
 ously  available  or  the  necesSary  capi-
 tal  equipment  is  net  manufactured  in
 the  country.  The  increase  is  account-
 ed  for  by  the  foreign  investment  so
 approved  on  a  selective  basis.

 SHR]  NITIRAJ  SINGH  CHAUDH-
 ARY:  May  I  know  from  the  _  hon.
 Minister  the  name  of  the  country
 which  hag  invested  the  maximum
 amount  and  the  amount  invested?

 SHRI  MORARJI  DESAI:  It  is  diffi-
 cult  for  me  to  name  the  company
 without  going  into  all  the  companies.

 AN  HON,  MEMBER:  He
 countries.

 said,

 SHRI  MORARJI  DESAI:  The  larg-
 est  amount  is  of  Britain  because  it
 had  more  before,  but  now  America  is
 perhaps  getting  ahead.

 SHRI  NITIRAJ  SINGH  CHAUD-
 HARY:  We  have  freed  ourselves  from
 political  domination  of  Britain.  May
 I  know  if  this  increase  of  foreign  in-
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 vestment  will  not  cause  economic
 domination  of  other  countries  over
 India?

 SHRI  MORARJI  DESAI:  We  are
 sceing  to  if  that  that  does  not  hap-
 pen.

 श्री  कमल  नयन  बजाज  :  कया  मैं  मान-
 नोय  मंत्री  से  जान  सकता  हूं  कि  जो
 भारतीय  उन  प्रदेशों  में  बरसे  हुए  हैं  वे  कई  वर्षों
 में  प्रयत्न  करते  ह. 1  रहे  हैं  कि  उन  के  पास
 जो  पूंजी  है  वह  किसी  तरह से  भारत  में
 लाई  जा  सके--क्या  उस  के  बारे  में  कुछ
 सफलता  मिली  है  जिससे  उनको  पूंजी  भारत
 में  ग्रा  सके  ।

 श्री  मोरारजी  देसाई  :  कुछ  झाती  है,
 पर  बहुत  कम  a  प्रयत्न  हम  जितना  भी  करें
 परन्तु  जब  तक  वे  सही  तोर  पर  लाना  न  चाहें,
 तब  तक  इस  में  ज्यादा  सफलता  नहीं
 मित्रेगी  t

 SHRI  D.  N.  PATODIA:  From  the
 figures  given  by  the  hon.  Deputy
 Prime  Minister  it  is  quite  obvious

 that  the  inflow  of  foreign  investments
 in  terms  of  businesg  investment  _  is
 very  much  insignificant  compared  to
 the  inflow  of  foreign  aid.  In  this  res-
 pect,  may  I  know,  whether  the  India
 Investment  Centre  in  Washington
 recently  submitted  a  comprehensive
 report  giving  reasons  why  the  Amen-
 can  and  other  investors  do  not  find
 India  to  be  a  worthwhile  place  for  in-
 vestment;  if  so,  what  were  the  main
 points  raised  by  the  India  Investment
 Centre  and  what  remedia)  action  has
 been  taken  in  that  respect?

 SHRI  MORARJI  DESAI:  The  India
 Investment  Centre’s  report  is  not
 with  me  here;  therefore,  I  cannot  say
 anything  about  it  just  now.  But  I
 can  give  him  a  summary  of  the  _  re-
 port  if  it  is  there  available  with  me.

 SHRI  D.  N.  PATODIA:  It  is  there.
 2371  (ai)  LSD—2.
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 SHRI  MORARJI  DESAI:  He  seems,

 obvious!y,  to  have  seen  it.

 SHRI  0.  N.  PATODIA:  I  have  not
 seen  it  but  I  have  got  it  from  one  of
 the  supplementaries  answered  by  you.

 SHRI  MORARJI  DESAI:  Then,  1
 do  not  know  why  it  ig  asked  for.

 SHRI  D.  N.  PATODIA:  The  gum-
 mary  was  not  given,  It  only  said
 that  a  report  had  come.  That  is  all.
 I  am  interested  to  know  the  sum-
 mary  of  it.

 SHRI  MORARJI  DESAI:  It  is  true
 that  foreign  investment  is  less  than
 loans  directly  taken  from  govern-
 ments.  It  is  as  it  should  be.

 SHRI  RANGA:  The  other  question
 that  was  put  by  him  was  ag  to  what
 steps  Government  propose  to  take  in
 order  to  answer  some  of  thofe  points
 that  have  been  made  by  the  Indian
 Investment  Centre.

 SHRI  MORARJI  DESAI:  There  are
 two  or  three  reasons,  One  reason
 was  that  they  were  discouraged  dur-
 ing  the  last  two  or  three  years  when
 economic  activity  was  at  a  lower  ebb
 here  and  the  local  resources  were  not
 possible,  that  is,  capital  formation  had
 become  difficult.  Therefore,  they  also
 found  it  difficult  because  their  com-
 ing  in  depends  upon  their  finding
 capital  here  also.  That  was  one  of
 the  reasons.  Another  reason  ig  that
 there  are  delays  which  we  are  trying
 to  remove.  We  have  now  ध्ट  up  2
 Foreign  Investment  Board  so  that  de-
 lays  will  be  removed  and  we  shall
 deal  with  all  the  cases.

 MR.  SPEAKER:  We  now  take  up
 Short  Notice  Question,

 SHRI  D.  N.  PATODIA:  Will  the
 summary  be  laid  on  the  Table  of  the
 House?

 MR.  SPEAKER:  That  is  another
 thing.
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 SHRI  D.  |.  PATODIA;  Can
 give  it  to  me?

 SHORT  NOTICE  QUESTION

 you  aspects.  No  specific  aid  proposal  for
 Fourth  Plan  or  otherwise  was  dis-
 cussed.

 ह... ह  बेक  के  भ्रध्यक्ष  को  नयी  दिल्ली  श्री  दिव  चन्द्र  ना:  प्रध्यक्ष  महोदय,  यह
 यात्रा  हजरत  राबर्ट  म॑कनमारा  ज्ञो  यहाँ  तशरीफ

 ;  लाए  थे,  इस  पोस्ट  के  कवल  यह  पैंटागान  के
 4.  श्री  शिवचर्द्र  झा  :  इन्चाजं  थे।  झ्राप  जानते  हैं  पैटागान  वही

 श्री  सु०  a  तापड़िया  :  भवन  है  जहाँ  से  वियटनाम  और  दूसरे
 श्री  हिम्मत  सिहका  :  मुल्कों  में  नरसंहार  की  योजनाएं  बनाई  जाती
 श्री  जार्ज  फरनेन्डोश  :  है  ।  इसके  पहले  यह  जनरल  मोटर्स  में  थे  भ्रौर
 ओमतो  तारकेद्वरी  सिन्हा  :  मजदूरों  क ेखिलाफ  उन  की  कार्यवाही  की

 योजनाएं  चलती  थीं।  श्रब  यह  जब  यह  शाए
 हैं,  वल्ड  बैंक  के  प्रेसीडेंट  हो  गए  हैं  तो  ऐसा
 सिलसिला  शुरू  किया  है  कि  एग्रीकल्चर  पर,  हम
 ज्यादा  ज़ोर  देंगे,  ऐग्रीकल्चर  ओर  इरीगेशन
 पर  ।  हिन्दुस्तान  जैसे  भ्रविकसित  देश  के
 लिए  यह  बहुत  दुखाने  वाली  बात  है-झषि
 गौर  सिचाई  1  लेकिन  यदि  श्राप  इसकी  तह  में
 जाएंगे  तो  यह  जो  हैं  यह  स्वीट  प्वायजन  हैं,
 ऐग्रीकल्चर  शौर  इरीगेशन  ।  ग्राप  जानते  हैं
 हिन्दुस्तान  में  ऐग्रीकल्चर  प्राइवेट  सेक्टर  में  है

 क्या  चिस  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  हाल  ही  में  विश्वबैक  के
 अध्यक्ष,  श्री  मैकममारा  ने  नई  दिल्ली  की
 यात्रा  की  थी  ;

 (ख)  यदि  हां,  तो  उनके  साथ  चौथी
 पंचवर्षीय  योजना  के  लिये  श्रावश्यक  सहा-
 यता  के  बारे  में  किन  मामलों  पर  विचार
 विमश  किया  गया  ;  और

 (ग)  इस  बातचीत  का  विशेषकर
 चोथी  योजना  के  लिये  विश्व  बैंक  की  सहायता
 प्राप्त  करने  के  संदर्भ  में  क्‍या  परिणाम
 निकला  ?

 जैसे  और  भ्रविकसित  देशों  में  हैं।  तो  पब्लिक
 सेक्टर  पर  श्राज  हिन्दुस्तान  में  ज़ोर  दिया  जा
 रहा  है  दौर  यह  बढ़  रहा  है  इस  फिजा  को
 खत्म  कर  ने  के  लिए  यह  णुक  दुखाने  वाली
 बात  यानी  ऐग्रीकल्चर,  इरीगेशन  श्रौर  फि»
 लायइजर  इन  सब  बातों  में  घ्यान
 लेजा  रहे  हैं  ताकि  प्राइवेट  सेक्टर  मजबूत  हो  |
 यदि  ऐसी  बात  नहीं  है  तो  मैं  मन्ती  महोदय  से

 पूछना  चाहता  हूं  कि  ज़ो  भ्राप  की  बातें  हुई
 श्रौर  चौथी पं  चवर्षीय  योजना  में  पब्लिक  सेक्टर
 भी  होगा,  प्राइवेट  सेक्टर  भी  होगा  उस  में
 पब्लिक  सेक्टर  के  विकास  के  लिए  श्रौर  जो
 श्रापका  सोशलिस्टिक  पैटर्न  श्राफ  सोसाइटी
 का  नारा  है  उस  मंजिल  तक  जाने  के  लिए
 कितनी  एड  की  श्राप  ने  उन  से  माँग  की  शरीर
 क्या  आप  को  उन्होंने  जवाब  दिया  ?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  Yes,
 Sir.  Mr.  Robert  McNamara,  President
 of  the  World  Bank  visited  New  Delhi
 last  week  from  the  17th  to  the  20th.
 He  left  Bombay  on  the  24th  morning.

 (b)  and  (०).  The  purpose  of  this
 visit  of  Mr,  McNamara,  who  took  over
 as  President  of  the  World  Bank  in
 April  1968,  was  to  enable  him  to
 acquaint  himself  with  the  progress
 already  made  by  India  in  various
 flelds  of  economic  development  and
 to  understand  the  current  problems
 and  priorities  for  further  develop-
 ment.  The  discussions  aimed  at  pro-
 viding  him  information  on  all  these

 aft  सोशरजी  देसाई  :  सम्माननीय  सदस्य
 ने  सुना  ही  नहीं  जो  मैंने  पढ़ा।  मैंने  कहा  कि  हम
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 ने  फोर्थ  प्लान  के  भ्राधार  पर  या  किसी  स्पेसि-
 फिक  चीज  के  बारे  में  उन  के  साथ  चर्चा  नहीं
 की।  वह  उन्होने  सुना  ही  नहीं  7  बाकी  की
 बातें  जो  हैं,  बहू  तो  जो  जिस  रंग  का  ऐनक
 पहनते  हैं  उनको  वैसा  दिखाई  देता  है  ।

 श्री  शिष  म्द्र  का:  दूसरा  सवाल  है  डेंट
 रिपेमैंट  के  बारे  में  ।  हिन्दुस्तान  को  कर्जा  जो
 दिया  है  उस  को  वापस  देने  की  बात  श्र  जाती
 है  भ्रौर  यह  एक  प्रावबलम  हो  ग़या  है  ।  प्रभी

 इन्होंने  पहले  कहा  है  कि  .62  करोड़  रुपया
 सूद  के  रूप  में  देने  की  बात  शा  जाती  है।  यह
 समस्या  है  वो  मैं  जानता  चाहूंगा  कि  बल्ह  बेक
 उस  को  मोरेटौरियम  दे,  उस  की  मियाद  बढ़ा
 दे  यह  बात  प्राप  ने  वहाँ  पर  रखी  ?  यदि  रखी
 तो  क्‍या  उन्होंने  जवाब  दिया  ?

 श्री  मोरारजी  बेसाई  :  यह  भी  बात  इस
 बार  नहीं  हुई  ।

 श्री  जाज  फरनन्‍्डीज्  :  प्रध्यक्ष  महोदय,
 मेकनमारा  साहब  ने  बम्बई  से  जाने  से  पहले
 जो  बयान  दिया  उस  में  उन्होंने  यह  कहा  है  कि  :

 “I  have  had  extremely  useful
 conversations  with  the  Prime
 Minister  in  Delhi  and  with  the
 Deputy  Prime  Minister  both  in
 Delhi  and  again  here  in  Bombay.”

 जहाँ  प्राप  खास  उन  से  मिलने  शायद
 गए  थे।

 “I  am  deeply  grateful  to  them
 both  for  the  patience  they  showed
 and  the  time  they  gave  to  ex-
 plaining  to  me  India’s  problems
 and  prospects,  hopes  and  fears.
 and  achievements  and  needs.”

 तो  मैं  मंवी  महोदय  से  जानना  चाहता  हूं  कि
 यह  जो  हमारी  नीड्स  के  बारे  में  प्राप  ने उनसे
 सलाह  मशविरा  किया  उस  में  कौन  सी  ऐसी  हम
 लोगों  की  जरूरतों  को  उनके  सामने  रखा  ?
 द्रौर  इन  तोन  सवालों  के  ऊपर  झ्राप  की  प्रौर
 उन  की  कुछ  बात  हुई?
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 (\)  क्‍या  बह्डें बेक  हम  को  जिस
 ब्याज  पर  पैसा  देता  है  6.  5  परसेंट  उस  को

 कम  करने  के  लिए  शाप  ने  कोई  बातचीत
 की  ?

 (2)  जो  वल्ड  बैंक  से  कर्जा  लिया

 हुआ  है  उस  डेट.  के  रिपेमेंट  के  बारे  में  भाप
 ने  कोई  बातचीत  चलाई  ?  और

 (3)  क्‍या  यह  भी  बहस  चली  कि

 हिन्दुस्तान  को  चौथी  पंचवर्षीय  योजना  के
 लिए  कहिए  झथवा  अपने  किसी  भी  विकास
 कार्य  के  लिए  कहिए,  ज्ञो  मदद  की  प्रावश्य-
 कता  है  उस  में  से  80  प्रतिशत  रकम
 प्रगर  हिन्दुस्तान  ने  भरपनी  खुद  की  ताकत  से
 खड़ी  की  तो  फिर  20  प्रतिशत  उस  को  दूसरे
 देशों  से  मिल  सके,  क्या  यह  बात  प्राप  श्रौर
 उनके  बीच  चली  ?

 श्री  मोरारणी  देसाई  :  यह  बात  तो  नहीं
 हुई।  मगर  हम  तो  यही  समझते  हैं  कि  ऐसी
 चीज  हो  तो  हमारे  लिए  बहुत  झ्र्छा  है।
 हमारे  लिए  तो  इस  से  भी  कम  हो  यानी  बाहर
 से  कम  लें  ,  हमारा  ज्यादा  से  ज्यादा  हो,  ऐसा
 हम  मानते  हैं।  लेकिन  इसकी  चर्चा  कोई  उनके
 साथ  नहीं  हुई  1

 इस  की  चर्चा  भी  नहीं  हुई  कि  रि-शिड़्यू-
 लिग  करें,  कितना  करें,  वैसे  कुछ  रिशडयूगि
 उन्होंने  किया  हैं  भ्रौर  वह  सब  के  साथ  मिल  कर
 कर रें  हैं।  एक  कंसाटियम  भी  उन्होंने  बनाया
 हैभौर  कंट्रीज  का  ।  यानी  बर्ड  बैंक  हम  को
 देता  है  इतना  ही  नहीं  ,  बल्कि  भौर  कंट्रीज  का
 एक  कंसाटियम  भी  बनाया  है  जो  देता  है।  हम
 उसमें  हाजिर  नहीं  होते  हैं।  वही  लोग
 सोचते  हैं  प्रोर  मुकरर  करते  हैं  कि कितना  क्‍या
 देना  है  क्या  नहीं  देना  है  ? इस  हिसाब  से  भी  वह
 कंशाशियम  सोचेगा  1  यहां  तो  हमने  न  फोर्थ
 फाइव  ईयर  प्लान  के  लिए  सोचा  न  भ्रौर  किसी
 स्पेसिफिक  बात  के  लिए  सोचा  सामान्य  बात
 हमने  सोची  कि  भविष्य  में  किस  तरीके  से

 हिन्दुस्तान  में  उद्योगों  को  हम  बढ़ाना  चाहते
 हैं,  किस  तरीके  से  खेती  को  बढ़ाना  चाहते
 हैं,  किस  तरीके  से  एजुकेशन  को  बढ़ाना  चाहते
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 हैं,  क्या  उसमें  रुकाबटें  हैं,  यह  भी  बताया  1
 उन्होंने  भी  कुछ  पूछा  ।  इस  तरीके  से  हमारी
 आम  तौर  पर  बात  हुई  जिससे  वह  हमारी
 बात  बराबर  समझें  यानी  हिन्दुस्तान  को
 परिस्थिति  बराबर  समझें  इसलिए  हमारी
 बात  हुई

 इन्टेरेस्ट  के  बारे  में  कोई  बात  हमारी  नहीं
 हुई  ।  मगर  यह  भो  एक  बात  है  कि  ब्ल्ड  बैंक
 जो  हमें  देता  है  उसमें  वह  इंटेरेस्ट  है मगर  जो
 एफिलिएटिड  ग्राई  ०डं।  ०ए०  है  उसका  इच्टेरेस्ट
 तो  कई  बातों  में  बिल्कुल  नहीं  के  बराबर  है
 श्रौरजो जो  है  वह  ढाई  परसेंट  है  |

 SHRIMATI  TARKESHWARI
 SINHA:  In  view  of  the  fact  that  the
 hon,  Minister  has  mentioned  the  name
 of  I.D.A.  which  gives  us  loans  on
 very  reasonable  terms  and  also  gives
 us  soft  loans  because  it  is  a  non-pro-
 ject  loan,  may  I  know  whether  he
 had  any  occasion  to  discuss  the  I.D.A.
 loan  question  with  the  President  of
 the  World  Bank  because  the  I.D.A
 is  not  having  much  resources  at  its
 disposal  and  also  because  of  the  fact
 that  America,  which  was  the  biggest
 donor,  has  expressed  that  it  is  un-
 able  to  meet  the  obligation  of  the
 past  commitment  that  it  had  madc  to
 the  IDA  on  account  of  the  very  rigid
 American  Congress  stand  to  cut  down
 the  foreign  aid.  I  want  to  know
 whether  any  alternative  source  of
 fulfilling  the  I.D.A,  loans  and  increas-
 ing  the  I.D.A  resources  was  at  all
 discussed  with  Mr.  McNamara,  ant
 if  so,  whether  countries  like  Canada
 or  U.K.  have  been  persuaded  to  in-
 crease  the  resources  of  the  I.D.A.  and
 to  give  soft  loans  to  us  in  future  in
 view  of  the  fact  that  there  is  a  very
 serious  financial  crisis  in  which
 Britain  has  also  been  involved,

 SHRI  S.  M.  BANERJEE:  ee  Sir,
 this  is  a  most  co!ourful  question.

 SHRIMATI  TARKESHWARI
 SINHA:  I  am  glad  that  he  has  become
 conscious  of  the  colour.
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 SHRI  MORARJI  DESAI:  May  I

 say,  Sir,  that  the  President  of  the
 World  Bank  did  tell  me  his  difficul-
 ties  which  he  wag  encountering  about
 '.D.A_  which  has  been  going  on  now
 for  some  time.  He  hag  told  me  about
 hig  hopes,  what  he  is  doing,  Canada
 has  already  offered  to  go  alone  even
 if  others  do  not  come  in  to  contribute
 to  the  IL.D.A,  and  he  told  me  that  he
 would  try  to  get  other  countries  also
 to  do  that.  I  don’t  think  it  would  be
 Politic  for  me  to  say  as  to  what  other
 countries  are  going  to  do  or.  not
 going  to  do.

 SHRIMATI
 SINHA:  Because  of
 crisis

 TARKESHWARI
 the  financial

 SHRI  MORARJI  DESAI;  Even  then
 we  hope  that  something  will  be  done.

 श्री  कंवर  लाल  गुप्त  :  ग्रध्यक्ष  महोदय,
 आल  इंडिया  रेडियो  ने  एक  समाचार  दिया
 था  कि  जबमि०  मैकनमारा  बाम्बे  गए  तो
 उनसे  वहां  के  मुख्य  मन्त्री  ने  श्रोर  लोकल  सेल्फ

 गवर्नमेंट  के  मिनिस्टर  ने  बातचीत  की  बाम्बे
 श्रौर  पूना  के  स्लम्स  के  बारे  में  उन्होंने  कहा

 कि,  इनको  दूर  करने  के  लिए  बहुत  ज्यादा
 पैसे  की  जरुरत  है  ।  तो  मैं  माननीय  मन्त्री  से

 पूछना  चाहता  हुं  कि  यह  तो  ठीक  है  कि  क्‍या
 डेवलपमेंट  करना  है,  किस  कमी  को  दूर  करना
 है,  जहां  भी  वे  जायें  वहां  की  सरकार  उन्हें  बताए
 लेकिन  जहां  तक  पैसा  मांगने  की  बात  है,  कक्‍्यः
 इसके  लिए  ब।त  करना  किसी  स्टेट  गवर्नमेट  के
 मिनिस्टर  के  लिए  या  कोई  और  भ्रधिकारियों
 के  लिए--केवल  केन्द्रीय  सरकार  को  छोड़  कर

 यह  मन्त्री  महोदय  की  राय  में  उचित  है?  झौर
 अगर  उचित  नहीं  है  तो  फिर  श्रागे  ऐसी  बात
 न  होने  पाए  इसके  लिए  क्या  कार्यवाह।  करेंगे  ?

 श्री  सोरारजी  देसाई  :  माराष्ट्र  के  मुख्य
 मन्त्री  ने  पैसा  नहीं  मांगा  है  ।  उन्होंने  स्लम्स
 के  बारे  में  चर्चा  की  ।  कितना  पैसा  लगेगा.

 (व्ययधान  )
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 को  लाज  फरमेम्डोलश:  पचास  करोड़  मांगा
 ह।

 श्री  मोरारजो  देसाई  :  भ  _नद्टीं  जानता।
 में  पूछूंगा  7  (ब्ययधान)

 बाम्बे  की  स्कीम  का  बल्डं  बैक  से  ताल्लुक
 हैं,  उसके  बारे  में  चर्चा  को  है  तो  वह  कोई
 इम्प्रापर  बात  नहीं  है  t

 हा  नये  तरीके  से  पैसा  मांगना  ठीक  नहीं
 होगा  किसी  के  लिए  भी  ।

 SHRI  KRISHNA  KUMAR  CHAT-
 TéRJI;  Our  Finance  Minister  is  also
 the  Deputy  Prime  Minister.  As  such,
 cir,  he  is  a  national  leader  who  3
 gujding  the  destiny  of  this  unfortu-
 nate  country.  (Interruption).  Yes
 4  say  ‘unfortunate  country’,  in  that
 context,  Sir,  I  want  to  make  it  clear
 inut  we  Nave  no  Quarrel  with  the
 World  Bank  or  with  its  President,  Is
 not  our  Finance  Minister  aware,  Sur.
 thut  there  is  a  great  deal  of  poiilical
 tension  because  of  the  midterm  elec-
 tions  in  almost  one-third  of  our  coun-
 try  and  ig  he  not  aware  also  that  Mr.
 McNamara's  visit  might  create  certain
 iepercussions  in  certain  cases?  One
 question  whicn  I  would  like  w  ask
 him  through  you,  igs  this.  Sir,  how
 is  it  that  Mr.  McNamara—or  whatever
 his  name  is—goeg  about  in  the  States,
 in  a  patronising  mood  says  certain
 things,  which  appear  in  cold  print,  in
 newspapers,  which  create  such  an
 impression  as  if  he  has  come  to  India
 to  pat  us  on  the  back?  Is  it  correct
 to  conclude  that  his  visit  will  create
 a  good  impression,  when  thig  is  ill-
 timed  and  ill-advised  and  probably
 not  conducted  properly,  in  the  ,ense
 it  should  have  been  done?

 SHRI  MORARJI  DESAI:  May  1
 plead  with  my  hon.  friend  that  his
 remark  that  this  country  is  unfortu-
 nate  is  improper?  Also  it  was  not
 that  his  visit  was  not  proper.  I  can-
 not  call  this  country  unfortunate,  He
 alone  is  unfortunate  who  considers
 himself  unfortunate.  Why  should  one
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 have  a  feeling  like  that?  That  only
 takes  away  one’s  hope  if  one  thinks
 like  that.  Therefore,  I  do  not  agree
 to  that  remark,  He  can  think  what-
 ever  he  wants  to  think.  I  can  have
 no  quarre]  about  it.  But  I  do  not
 agree  to  it.  That  is  all  that  I  have
 got  to  say,

 In  the  matter  of  his  visit  being
 untimely,  I  do  not  consider  it  so.
 Does  it  mean  that  because  elections
 come,  and  some  of  my  political
 friends  who  believe  otherwise  do  not
 like  the  USA  or  some  other  countries,
 therefore,  no  visitor  ghould  come  from
 those  countries,  or  because  some  other
 people  do  not  like  people  from  gome
 other  countries,  they  should  not  come
 here?  Or  in  other  words,  does  4
 mean  that  thig  country  should  declare
 completely  a  ban  on  all  visitors  dur-
 ing  the  period  of  elections?  I  cannot
 subscribe  to  that  theory.

 I  do  not  think  that  the  visit  of
 President  McNamara  to  Calcutta  has
 done  any  harm;  it  has  done  good.  3
 do  not  think  that  he  talked  in  any
 patronising  manner  whatsoever.  On
 the  contrary  he  made  it  very  clear
 that  he  did  not  want  to  interfere  with
 anybody.  He  only  wanted  to  be
 helpful  in  our  own  way  and  not  in  his
 own  way.  He  has  made  that  also
 very  clear  in  hig  statement,  I  do
 not  think  that  there  is  anything  in
 hig  statement  which  can  be  found
 fault  with  by  anybody.

 श्रो  जाज  करनेग्डीज :  उनके  बारे  में  शिका-
 यत  नहीं  है.  शिकायत  प्रापके  बर्ताव  के  बारे  में
 हैँ  1

 क्री  मोरारजी  देसाई  :  हमारा  क्या  बर्ताव

 बुरा है  ?

 SHRI  H.  N.  MUKERJEE:  This  is
 not  the  first  time  that  India  has  re.
 ceived  a  president  of  the  World  Bank.
 I  think  we  have  had  two  other  pre-
 sidents  of  the  World  Bank  who  came
 to  this  country.  Mr.  McNamare.  in
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 spite  of  a  very  ugly  record  over  the
 barbarities  perpetrated  in  Viet  Nam
 was  perhaps  entitled  to  a  formal  offi-
 cial  welcome  when  he  came  to  this
 country,  I  do  not  grudge  him  that.
 But  may  I  know  how  is  it  that  a  red
 carpet  was  rolled  out  for  him  in  a
 manner  which  was  so  conspicuous  that
 helicopters  were  placed  at  his  dis-
 Posal  and  the  Governorg  of  States
 toHlowed  him  like  sheep  and  all  sorts
 of  things  were  done  and  an  impres-
 sion  was  produced  as  if  our  country
 was  to  a  dying  to  this  man  in  order
 to  catch-hold  of  a  lot  of  dollars?  That
 is  the  impression  which  has  led  even
 a  Congress  Member  to  put  the  ques-
 tion  which  he  just  now  did.  Why  was
 it  that  this  kind  of  particularly
 lavish,  welcome,  official  and  other-
 wise,  was  given  to  this  third  president
 of  the  World  Bank  who  has  come  in
 spite  of  his  ugly  record,  because  it
 gives  an  impression  of  to  a  dying  to
 these  people  for  the  sake  of  a  few
 dollars?

 SHRI  MORARJI  DESAI:  I]  do  not
 agree  with  my  friend  when  he  says
 that  he  has  an  ugly  record.  He  may
 consider  so;  he  may  consider  some-
 thing  to  which  he  does  not  agree  as
 ugly.  But  I  do  not  consider  it  so.
 He  may  call  it  barbaric  or  he  may
 call  it  anything  he  likes...  (Interrup-
 tions)

 SHRI  H.  N.  MUKERJEE:  Let  him
 ask  the  Prime  Minister.  He  is  only
 her  Deputy.

 SHRI  MORARJI  DESAI:  It  is  a
 matter  of  US  policy,  It  is  not  a  mat-
 ter  of  one  man,  Therefore,  I  cannot
 say  that  he  has  an  ugly  record  or
 there  was  anything  barbaric.

 SHRI  PILOO  MODY;  It  is  Czecho-
 slovakia  which  is  really  an  ugly  thing.

 SHRI  MORARJI  DESAI:  He  may
 say  whatever  he  likes,  There  is  no
 question  of  the  red  carpet  being  laid
 out  for  him;  it  was  not  a  question  of
 Governors  following  him  anywhere.

 SHRI  प्र,  N.  MUKERJEE:  They  kept
 night  vigil.
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 SHRI  MORARJI  DESAI;  He  went
 and  saw  the  Governors;  the  Gover-
 nors  did  not  go  to  see  him.  If  the
 hon,  Member  doeg  not  like  the  World
 Bank  or  the  World  Bank  President,
 that  is  a  different  matter.  But  be-
 cause  of  that  he  need  not  use  these
 epithets.

 att  रणधीर  सिह  :  स्पीकर  महोदय,  मि  ०
 मैकनमारा  एक  समयिदार  देश  के  समयिदार
 साहब  हैं,  उन्होंने  हिन्दुस्तान  के  किसान  को
 माली  तौर  पर  बहुत  भ्रच्छी  हालत  में  समझ
 लिया  है,  ऐसा  कई  शअ्रखबारों  में  जिक्र  धाया  |
 उन्होंने  कहा  है  कि  किसानों  पर  एग्रीकल्चर
 इन्कमटैक्स  लगाया  जाए  ताकि  अगली  योजना
 कामयाब  हो  सके  ।  मैं  भ्रापकी  मात  पूछना
 चाहता  हूं  कि  उनके  इस  ग्राब्जवेंशन  का  हमारे
 फाइनेन्स  मिनिस्टर  के  दिमाग  पर  कोई  धसर
 तो  नहों  पड़ा  है  क्योंकि  प्राजकल  हिन्दुस्तान  का
 किसान  बहुत  भारी  माली  संकट  काशं,कार
 है,  भ्राज  रूरल  इन्हेटेडनेस  क।  सबसे  ज्याद'
 शिकार  यहा  का  किसान  है  ?  तो  मैं  यह  जानना
 चाहता  था  कि  श्री  मेकनमारा  की  बात  का  धसर
 हमारे  फाइनेन्स  मिनिस्टर  के  दिमाग  पर  तो
 नहीं  पड़ा  है  ?

 श्री  मोरारणी  देसाई  :  प्लानिंग  कमीशन
 से  उनकी  चर्चा  हुई  श्रोर  ये  उनके  प्रपोजलस
 थे  ny  कुछ  स्टेट्स  में  तो  एग्रीकल्चर  इनकम  टेक्स
 लिया  भी  जाता  है  i:  प्रगर  एग्रीकल्चर  इनकम
 टैक्स  लेना  भी  हो  तो  जिनके  पास  ज्यादा
 झ्रामदनी  होगी  उनसे  ही  लिया  जायेगा,
 गरीब  किसानों  से  नहीं  लिया  जायेग।  ।  ऐसा
 कभी  नहीं  हो  सकता  है  इसलिए  बह  सवाल
 ही  नहीं  है  ।

 SHRI  RANGA:  I  do  not  agree  with
 the  remarks  of  my  hon.  friend  Shri
 H,  N.  Mukerjee  in  regard  to  Mr.
 McNamara’s  antecedents.  But  what  we
 are  concerned  with  is  this,  In  view
 of  the  fact  that  the  World  Bank  presi-
 dent  and  al]  those  high-placed  offi-
 cials  who  are  behind  him  are  expect-
 ed  to  know  the  kind  of  slum  condi-
 tions  that  our  people  are  suffering
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 from  in  big  cities  like  Calcutta,
 Bombay  and  Poona,  would  the  hon.
 Minister  see  to  it  that  next  time  at
 least  when  he  visits  this  country  such
 visits  are  not  specially  arranged  or
 encouraged,  since  it  creates  a  very
 bad  impression  all  over  the  country
 as  well  as  outside  that  just  because
 he  happens  to  be  the  head  of  the
 World  Bank,  we  are  now  opening  up
 all  our  social  sores  and  showing  our
 own  helplessness  and  seeking  their
 assistance?  I  know  that  when  a  ban-
 ker  comes  generally  the  debtor  is
 obliged  to  state  before  him  what  his
 needs  are,  but  we  need  not  go  to  the
 extent  to  which  we  have  done  espe-
 cially  in  the  light  of  what  has  hap-
 pened  at  Calcutta  and  other  places.

 SHRI  MORARJI  DESAI:  It  is  not  &
 question  of  hiding  anything;  we  have
 not  hidden  anything  from  anybody.
 Slums  are  seen  while  one  goes  from
 the  airport  to  the  city  and  then  re-
 turns  from  the  city  to  the  airport.

 AN  HON,  MEMBER:  But  he  need
 not  be  taken  by  us.

 SHRI  MORARJI  DESAI:  If  some-
 body  wants  to  866  them  we  need  not
 Prevent  him.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Did  he  ask  for  it?

 SHRI  MORARJI  DESAI;  It  is  no
 good  hiding  anything.  He  wanted  to
 see  them.  When  he  wanted  to  see
 them,  how  could  we  say  ‘No’?

 SHRI  KANWAR  LAL  GUPTA:  It
 is  not  true.  I  am  _  talking  about
 Bombay.

 SHRI  MORARJI  DESAI;  If  he
 wanted  to  see  them  and  know  the
 magnitude  of  the  problem,  I  think
 there  is  nothing  wrong  in  it,  He
 wanted  to  see  the  magnitude  of  the
 problem  in  order  to  find  out  how  it
 could  be  solved.

 SHRI  THIRUMALA  RAO:  Is  it  a
 fact  that  Mr.  McNamara  has  visited
 this  country  as  the  president  of  the
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 World  Bank,  and  the  Government  of
 India  and  the  Finance  Minister  are
 chiefly  concerned  with  it?  Is  it  the
 complaint  of  hon.  Members  that  he
 has  not  called  on  some  of  them’?  As
 regards  the  second  question  in  regard
 to  the  red  carpet  treatment  to  Mr.
 McNamara  and  he  use  of  the  heli-
 copter  and  so  on,  is  it  a  fact  that  the
 helicopter  was  a  safety  necessity  in
 view  of  the  situation  created  by  some

 _of  our  friends  here  inciting  students
 there?  Was  the  helicopter  a  measure
 of  safety  and  not  a  matter  of  hon-
 ouring  him?

 SHRI  MORARJI  DESAI:  It  was
 certainly  a  measure  of  safety  made
 necessary  by  my  hon.  friend’s  friends.

 SHRI  SWELL:  May  I  know  whether
 at  any  stage  the  hon,  Minister  dis-
 cussed  with  Mr.  McNamara  the  need
 for  relaxing  the  terms  and  especially
 the  question  of  increasing  the  pre-
 ference  for  Indian  products  from  5
 to  2l  per  cent  and  if  so,  the  reaction
 of  Mr.  McNamara  thereto?

 SHRI  MORARJI  DESAI;  Thig  was
 discussed  by  me  when  I  was  at
 Washington,  and  his  reaction  was  very
 favourable.

 SHRI  KAMAL  NAYAN  BAJAJ:
 May  I  know  from  the  Finance  Mini-
 ster  whether  it  has  come  to  his  notice
 that  Mr.  McNamara  when  he  left  India
 and  went  to  Karachi...

 SHRIMATI  TARKESHWARI
 SINHA:  He  came  from  Karachi.

 SHRI  MORARJI  DESAI:  He  came
 here  from  Karachi  and  from  here  he
 has  gone  to  London.

 SHRI  KAMAL  NAYAN  BAJAJ:
 It  has  been  reported  in  today’s  papers.
 Anyhow,  I  am  coming  to  the  content
 of  it.  It  has  been  reported  in  today’s
 papers  that  he  has  said  that
 the  bank  lending  rate  be  in-
 creased  by  per  cent  from  64
 to  7%  per  cent.  Has  it  got  any  bearing
 on  their  lending  and  the  ad-
 vances  that  have  been  given  to  us’
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 May  I  know  whether  he  had  discus-
 seq  this  matter  also  with  the  hon.
 Minister?

 SHRI  MORARJI  DESAI:  |  have  not
 seen  this.  Probably  he  has  referred
 to  increasing  the  lending  by  the  bank
 to  various  countries,  and  he  wanted  to
 double  it.

 SHRI  HEM  BARUA:  In  view  of  the
 fact  that  this  ig  perhaps  the  first  time
 that  a  president  of  the  World  Bank
 has  paid  a  visit  in  order  to  make  a
 personal  assessment  of  our  develop-
 ment  programmes  and  particularly  the
 working  of  the  development  plans,—
 if  the  hon.  Minister  interprets  it  like
 that—does  it  mean  that  the  World
 Bank  is  not  satisfied  with  the  utilisa-
 tion  of  the  World  Bank  loans  in  the
 matter  of  the  development  program-
 mes’?  Can  he  dislodge  us  from  that
 impression?

 SHRI  MORARJI  DESAI;  This  is  not
 the  first  time  that  a  president  of  the
 World  Bank  has  come.  He  did  not
 coMye  to  make  an  assessment  only
 ubout  the  development  programmes
 He  wanted  to  understand  the  condi-
 tions  in  the  country.  That  is  because
 he  had  never  come  here  except  dur-
 ing  the  war-time  when  his  visit  was
 only  confined  to  Calcutta,  and  ne  had
 come  here  as  a  part  of  the  Air  Force.
 He  had  not  seen  the  country  at  that
 time.  We  invited  him  to  come  here.
 It  was  not  that  he  forced  himself  on
 us.

 SHR]  HEM  BARUA;  He  has  not
 replied  to  my  specific  question.  It
 is  a  fact  that  the  India  Government
 invited  him  to  come  to  India.  Does
 it  mean  that  he  wanted  to  make  8
 personal  assessment  of  our  develop-
 mental  programmes  and  gee  ‘heir
 working  or  he  was  not  satisfied  with
 the  arguments  offered  by  our  Gov-
 ernment  in  this  matter?

 SHRI  MORARJI  DESAI:  That  is  not
 true,  On  the  contrary,  those  argu-
 ments  were  reinforced  and  it  was  good
 that  he  caine.
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 DR.  RANEN  SEN:  Is  it  a  fact  that

 while  discussing  with  Mr.  McNamara
 the  hon.  Finance  Minister  had  com-
 plained  about  the  difficulty  in  getting
 aid  from  the  Aid  India  Consortium?
 Also  is  it  true  that  the  West  Bengal
 Government  and  the  CMPO  asked  for
 money  from  the  World  Bank?  If  so,
 was  the  consent  of  the  Government  of
 India  taken?

 SHRI  MORARJI  DESAI:  That,  7
 suppose,  the  hon.  Member  will  like—
 if  he  gets  money  from  the  World
 Bank  for  Calcutta;  but  if  it  is  for
 elsewhere,  he  does  not  like  it!

 DR.  RANEN  SEN:  He  should  listen
 to  the  question  first,

 SHRI]  MORARJI  DESAI:  No  body
 can  ask  him  directly;  if  somebody  has
 done  sv,  no  notice  will  be  taken  of  it.

 DR.  RANEN  SEN:  Does  he  deny
 that  the  CMPO  and  the  West  Bengal
 Government  asked  for  any  loan  or
 any  grant  from  the  World  Bank  on
 this  account?

 SHRI  MORARJI  DESAI;  iL
 have  to  enquire  if  he  says  so.

 SHRI  NARENDRA  SINGH  MAHI-
 DA:  Some  time  back  I  had  the  privi-
 lege  to  meet  Mr.  McNamara  in  Djak-
 arta....

 will

 MR.  SPEAKER:  Very  good  news,
 Let  him  come  with  his  supplementary.

 SHRI  NARENDRA  SINGH  MAHI-
 DA:  He  holds  our  Deputy  Prime
 Minister  in  the  highest  respect.  He
 has  a  lot  of  sympathy  for  India.

 SHRI  5.  M.  BANERJEE;  Did  he
 also  seek  assistance  from  him?

 SHBl  NARENDRA  SINGH  MAHI-
 DA:  May  I  know  whether  during  the
 discussions,  was  8६  fer
 major  river  valley  projects  like  the
 Narmada  and  for  lifting  the  #gricul-
 tural  status  of  the  country?

 SHRI  MORARJI  DESAI:  As  l  said.
 we  did  not  discuss  any  specific  pro-
 blem,
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 SHRI  D.  N.  PATODIA:  The  Deputy
 Prime  Minister  has  said  that  the  ques-
 tion  of  domestic  resourceg  was  not
 discused  with  Mr.  McNamara.  It  ap-
 pears  this  statement  is  not  wholly
 correct  because  in  his  written  state-
 ment  Mr.  McNamara  says  that  he  has
 assured  assistance  provided  we  play
 our  part  in  seeing  that  domestic  re-
 sources  are  fully  mobilized.  So  to  a
 certain  extent,  in  some  form  or  other,
 mobilisation  of  domestic  recources  was
 discusseq  and  foreign  aid  was  linked
 with  it,  Secondly,  in  view  of  the
 deteriorating  European  economic  con-
 dition  and  the  likely  less  inflow  of
 foreign  aid,  what  is  the  extent  of  in-
 flow  of  foreign  aid  he  expects  during
 the  current  year  and  how  does  he  now
 plan  to  plan  for  foreign  aid  in  the
 course  of  the  Fourth  Plan?

 SHRI  MORARJ]  DESAI:  85  I  said,
 we  generally  discussed  all  these
 things.  It  is  not  a  question  of  dis-
 cussing  anything;  we  did  not  waste
 our  time  like  that.  We  did  discuss
 many  things  but  generally.  Domes-
 tic  resources  also  are  bound  to  be
 discussed  in  development.  But  how
 they  were  to  be  mobilised,  what  the
 amount  of  it  will  be—these  were  not
 specifically  discussed  at  al!.  There  is
 certainly  a  relation  between  domestic
 resources  and  also  foreign  resources
 available;  there  is  always  bound  to  be
 some  relation.  Both  are  difficult  to
 find;  that  is  what  he  said.  Both  have
 got  to  be  mobilised.  Foreign  resour-
 ces  must  be  found  and  domestic  re-
 sources  also  must  be  mobilised  to  the
 maximum.  That  is  all  we  discussed.
 He  has  said  in  his  statement  that  both
 are  difficult,  are  not  easy,  and  still
 the  task  has  to  be  done.

 SHRI  D.  NL  PATODIA:  In  view  of
 what  has  happened,  what  is  his  esti-
 mate  of  foreign  aid  and  how  does  he
 propose  to  get  it?

 SHRI  MORARJI  DESAI:  When  he
 sees  the  Fourth  Plan,  he  will  know.

 oh  tan  सेन  :  क्या  विश्व  बैंक  के  प्रध्यक्ष
 ग््ी  मैकनाभारा  की  हिन्दुस्तान  में  भरी०  जो  ०  डी
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 बिड़ला  झोर  टाटा  के  साथ  मुलाकात  हुई  थो
 शौर  बया उनका  यहां  हिन्दुस्तान  में  धामे  का
 प्रधान  मतलब  भप्रमेरिकन  प्राइवेट  फैप्टिल  का
 हिन्दुस्तान  में  विनियोग  हो  यह  नहीं  था  प्र्थात्‌
 हिन्दुस्तान  के  प्राइवेट  कंप्टिल  क ेसाथ  मिल
 करके  प्राइवेट  सैक्टर  में  उस  का  विनियोग
 हो  ?

 श्री  सोरारजी  देसाई  :  उन  का  भाना  सिर्फ
 टाटा  से  मिलने  के  लिए  नहीं  हुभा  धा  वह
 झाये  क्योंकि  प्रेजिडेन्ट  बनने  के  बाद  हम  ने
 उन  को  प्रामन्त्रण  दिया  था।  उन्होंने  यहां
 की  हालत  देखी  नहीं  थी  ।  वह  देख  लें  यह  ज्यादा
 जरूरी  था  ताकि  जो  बात  हम  करें  वह  उनकी
 समझ  में  झ्राये  ।  वह  बम्बई  गये  थे  1  टाटा  के
 साथ  उनकी  दोस्ती  होगी  इसलिए  उनके  यहां
 खाने  के  लिए  गये  होंगे  ।

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 इस्पात  पर  निर्यात  शुटक

 301.  शबी  बिभूति  सिभ  क्या  जिस
 मन्वी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  सरकार  ने
 इस्पात  पर  निर्यात  शुल्क  घटाने  का  निर्णय
 किया  है;

 (@)  यदि  हां,  तो  इस्पात  के  निर्यात  पर
 उसका  प्रभाव  पड़ने  की  संभावना  है;  प्रौर

 (ग)  इसके  परिणामस्वरूप.  तुरन्त
 कितनी  बिलीय  हानि  होते  की  सम्भावना  है  ?

 विस  अंजालय  में  राज्य  मंत्री  थी
 कृष्ण  चमा  पम्त)  (क)  भारतीय  शुल्क
 सूची  प्धिनियम,  934  की  दूसरी  झनुसूची
 की  मद  संद्या  0  (क)  धौर  i0  (व)
 के  प्रन्तर्गत  प्राने  वाले  लोहा  ध्रौर  इस्पात  पर
 झगस्त  955  से  निर्यात  शुल्क  से  छूट थी
 भौर  यह  स्थिति  भव  भी  वैसी  ही  है।  इस  लिए
 इस  स्थिति  में  मिर्यात-शुल्क  में  किसी  प्रकार
 की  कभी  किये  जाते  का  शवाल  नहीं  उठता  ।
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 (@)  शौर  (7).
 उठते  ।

 ये  सवाल  ही  नहीं

 Change  in  Soviet  Aid  Pattern

 *302.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  India  had  sought  any
 change  in  Soviet  aid  pattern;

 (b)  if  so,  the  nature  of  change  in
 the  aid  pattern  sought  for;  and

 (c)  the  response  of  U.S.S.R.  Gov-
 ernment  to  such  request?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  to  (c).  Soviet
 aid  to  India,  which  was  till  966  in
 the  form  of  assistance  for  specific  pro-
 jects,  permitted  import  of  machinery
 and  components  also  on  deferred  pay-
 ment  basis  under  the  Protocol  of  Jan-
 uary,  ‘1966.  In  view  of  the  fact  that
 India’s  need  for  wholly  imported
 machinery  has  diminished  and  _  re-
 quirements  of  raw  materials  and  com-
 ponents  have  increased,  the  Deputy
 Chairman,  Planning  Commission,  who
 visited  the  Soviet  Union  recently  ex-
 plained  to  the  Soviet  authorities  that
 the  future  pattern  of  trade  and  co-
 operation  between  India  and  USSR
 would  have  to  take  into  account  these
 changes  in  the  Indian  economy.  The
 Soviet  authorities  indicated  their
 willingness  to  extend  co-operation  in
 a  manner  that  would  permit  utilisa-
 tion  of  the  indigenous  capacity  al-
 ready  set  up  to  the  maximum  extent
 possible.

 Smuggling  of

 *303.  SHRI  A.  SREEDHARAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state?

 Indian  Films

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  reports
 that  despite  trade  sanctions  imposed
 by  Government  prohibiting  all  exports
 to  and  imports  from  South  Africa,
 Indian  Films  are  being  smuggled  into
 that  country  and  exhibited  openly,
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 resulting  in  an  annual  loss  of  foreign
 exchange  around  £300,000  to
 £500,000;  and

 (b)  if  so,  Government’s  reaction  to
 prevent  this  smuggling  of  Indian
 films  into  South  Africa?

 THE  MINISTER  OF  STATE  IN  THE
 MINSTRY  OF  FINANCE  (SHRI  K.
 C.  PANT):  (a)  Government  have  re-
 ceived  information  that  some  Indian
 films  exported  to  third  countries  are
 diverted  to  South  Africa.  It  is  not
 possible  to  estimate  the  loss  of  foreign
 exchange,  if  any,  on  account  of  such
 diversion.

 (b)  All  possible  steps  are  being
 taken  to  prevent  such  smuggling.

 चोरी  छिपे  लाई  गई  बस्तुझों  फा
 पकड़ा  जाना

 306.  श्री  हुकूम  खन्द  कछवाय  :
 क्या  दिस  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 ()  व१  962  से  भ्रब  तक  देश
 में  चोरी  छिपे  लाई  गई  कितनी  वस्तुएं
 पकड़ी  गयीं,  उन  वस्तुप्रों  के  नाम  क्‍या
 हैं  श्रोर  उनका  मूल्य  कितना  है  ;

 (ख)  चोरी  छिपे  लाई  गई  शौर  पकड़ी
 गई  वस्तझों  में  कितना  देशी  तथा  विदेशी
 सोना  है  ;

 (ग)  उपरोक्त  भवधि  में  लरी  छिपे
 लाई  गई  भौर  पकड़ी  गयी  वस्तुझों  में  पाकिस्तान
 शौर  चीन  में  निर्मित  वस्तुश्नों  का  मूल्य  कितना

 है  ;  झझौर

 (घ)  इस  प्रकार  की  गतिविधियों  में
 कितने  लोग  जगे  हुए  हैं  धौर  उनकी  राष्ट्रीयता
 क्या-क्या  है  ?

 जिस  संत्रालय  में  राज्य  अंजी  (शी
 कृष्ण  चना  पन्‍्त)  :  (क)  1062  से  सौभा-
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 शुल्क  तथा  केन्द्रीय  उत्पादन  शुल्क  प्राधि-
 कारियों  ने  जितनी  मात्रा  में  तथा  जितने  मूल्य
 का  विभिन्न  प्रकार  का  चोरी-छिपे  लाया,गया
 माल  पकड़ा  है  उसका  विवरण-पत्र  सभा  की
 मेज  पर  रखा  गया  है।  [प्ुस्तकासय  में रखा
 गया  बेखिये  संख्या  LT—2292  68]

 (ख)  चोरी-छिपे  लाया  गया  जो  माल
 पकड़ा  गया  है  उसमें  देशी  सोना  नहीं  था  ।
 चोरी-छिपे  लाया  गया  जितना  विदेशी  सोना
 पकड़ा  गया  है  वह  विवरण-पत्र  में  दिखाया
 गया  है।  जो  सभा  पटल  पर  रखा  गया  है  1

 [पुस्तकालय  में  रखा  गया।  देविय  संहया
 LT—2292  68  ]

 (ग)  ऐसे  अंकड़े  नहीं  रखे  जाते  जिनसे
 यह  पता  लग  सके  कि  चोरी-छिपे  लाया  गया
 माल  किस  देश  का  था  |  फलत:,  मांगी  गयी
 सूचना  उपलब्ध  नहीं  है  ।

 (घ)  उपर्युक्त  भाग  (क)  के  उत्तर
 में  उल्लिखित  माल  पकड़ने  के  मामल  में,
 1,02,434,  व्यक्ति  ग्रस्त  थे  जो  भारत,

 ब्रिटेन,  पाकिस्तान,  जापान,  चीन,  मलाया,
 श्ररब,  प्रफगान,  नेपाल,  फ़ांस,  जर्मनी,  यमन,
 झमरीका,  ग्रीस,  पृर्तगाल,  सीलोन,  स्पेन,
 स्विटजरलेन्ड,  पशरास्ट्रिया,  इटली,  ईरान,
 सीरिया,  लेबनान,  हालैण्ड,  केन्या,  तनजानिया,
 युगाण्डा,  टर्की,  युगोस्लाविया,  नावें,  फिसि-
 पीन,  पोलैण्ड,  स्वीडन,  बलगारिया,  डेनमा्क
 हांगकांग,  इजिप्ट,  इंडोनेशिया,  दक्षिण  झफ़ीका,
 तिब्बत  तथा  सिंगापुर  के  राष्ट्रिक  थे  ।

 बिहार  में  बरोनो  तेल  झोचक  कारणामे
 में  बुर्ज  (दाथर)

 307  ब्भी  क०  मि०  सथुकर  :  क्या

 पेट्रोलियम  ौर  रसायन  मंत्री  यह  बताने  की
 कृपा  फरेंगे  कि  :

 (क)  क्या  बिहार  में  बरोनी  हेक  शोधक
 कारलनों  में  बर्यों  (टाबरों)  की  देखभाल
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 करने  के  लिए  कमंचारी  तैनात  करने  की
 कोई  व्यवस्था  हे  ;

 (ख)  यदि  हां,  तो  कितने  बूजों  में
 इस  प्रकार  की  व्यवस्था  की  गई  हूं  धौर
 कितने  बुजों  में  झभी  तक  ऐसी  ब्यवस्था
 नहों  की  गई  हूं  ;

 (ग)  यदि  उपरोक्त  भाग  (क)  का
 उत्तर  नकारात्मक  हो,  तो  इसके  क्‍या  कारण
 हे  ;

 (घ)  क्या  बाढ़  का  पानी  बरौनी  तेल
 शोधक  कारखाने  तक  भी  पहुच  सकता  हैं
 प्रौर  यदि  हां,  तो  क्‍या  बाढ़  की  सूचना  देने
 की  कोई  व्यवस्था  हूं  ;  भौर

 (=)  यदि  नहीं,  त।  उसके  कया  कारगा  हैं?

 पेट्रोलियम  तथा  रसायन  मंत्रालय  में

 राज्य  मंत्री  (भी  रघुरमेया)  :  (क)  तेल
 शोधक  कारखाने  के  क्षेत्र  का  दिन  रात  गल्त
 लगाने  वाले  सुरक्षा  के  लिए  तैनात  पहरेदारों
 को  हिदायत  है  कि  वे  बुजों  (टावर)  पर
 जायें  |  धौर  गश्त  जारी  रखने  से  पहले  कुछ
 देर  के  लिए  देख  भाल  करें  t

 (@)  ऐसे  बुजों  की  कुल  संद्या  i0
 हैं  भोर  सब  के  लिये  व्यवस्था  की  गई  है  ।

 (ग)  प्रश्न  नहीं  उठता  ।

 (घ)  जी  नहीं  |  तथापि  बाड़  की  सूचता
 देने  की  व्यवस्था  की  गई  है  1

 ($)  प्रशन  नहीं  उठता |
 Ministers’  Tour  Abroad

 *308.  SHRI  SAMAR  GUHA:
 SHRI  JYOTIRMOY  BASU:
 SHRI  C.  C.  DESAI:
 SHRI  G.  ९.  DIXIT:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  name  of  Centra)  Ministers
 who  visited  foreign  countries  since
 the  Ist  January,  968  and  the  count-
 ries  which  they  visited  and  for  what
 purposes,
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 (b)  the  number  of  officers  who  ac-
 companied  the  Ministers  concerned;

 (९)  what  amounts  of  Indian  cur-
 rency  and  foreign  exchange  have  been
 used  On  these  tours  of  Ministers  and
 their  official  associates;  and

 (d)  the  tangible  results  achieved  by
 the  Ministers  by  their  foreign  visits?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 JAGANNATH  PAHADIA):  (a)  to
 (d).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House  as  soon  as  it  is  available.

 उत्तर  प्रदेश  में  घाघरा  नदी  से  भूमि  का
 कटाज

 :  309.  थ्ी  विदबनाथ  पाण्डय  क्‍या
 सिचाई  शोर  विद्यत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  उत्तर
 प्रदेश  में  देवरिया  जिले  के  भागलपुर,  बलिया
 दामरी  श्रौर  गौरा  बलेज  गांवों  तथा  बलिया
 जिले  के  मैथिया,  सोहनगांव  श्र  दुह्ा  बिहरा
 गांवों  में  घाघरा  नदी  से  बढ़ते  हुए  भूमि  के
 कटाव  की  श्रोर  दिलाया  गया  है  ;

 (ख)  यदि  हां,  तो  हसे  रोकने  के  लिये
 क्या  कार्यवाही  की  जा  रही  है  ;  श््ौर

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण
 है?

 सिचाई  तथा  विद्युत  मंत्री  (ato  Sy
 ल०  राष).(क)  जी,  हां ।

 (ख)  झौर  (ग).सब  से  पहले ऐसा  विचार

 है  कि  केन्द्रीय  जल  तथा  विद्युत  प्रायोग  तथा
 राज्य  सरकार  के  इंजीनियरों  द्वारा  धाषरा  के
 सटधर्ती  क्षेत्र  का  निरीक्षण  किया  जाए  ताकि
 समस्‍या की  गहतता  का  पता  चले  और  उन
 उपायों  पर  बिचार  किया  जाए  जो  प्राथिक

 दृष्टि  से  सम्भव  हों  ।

 NOVEMBER  25,  968  Written  Answe,.  52
 Excise  Duty  on  Black  Tea

 3l].  SHRI  HEM  RAJ:  Will  the
 Minister  of  FINANCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  563  on  the  25th  March, ‘1968  and  state  whether  Government
 have  since  been  taken  any  decision  on
 the  reduction  of  excise  duty  on  Hima-
 chal  Pradesh  Black  Tea  in  view  of
 the  fact  that  the  Black  Tea  produced in  Himachal  Pradesh  and  Dehra  Dun
 (U.P.)  is  fetching  lower  prices  than
 the  average  price  of  Black  Tea  from
 other  areas  sold  in  Calcutta?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  छू.
 C.  PANT):  Yes,  Sir.  The  matter  has
 been  looked  into  but  it  has  not  been
 possible  to  reduce  the  basic  excise
 duty  on  black  tea  produced  in  Hima-
 chal  Pradesh.  The  special  excise
 duty,  however,  on  such  tea  as  on  other
 black  tea  has  been  withdrawn  from
 ‘1-10-1968.

 Nutritional  Dwarfism  Among  Children
 of  rural  areas

 *3i3.  SHRI  GADILINGANA
 GOWD:

 SHRI  P.  N.  SOLANKI:
 Will  the  Minister  of  HEALTH,  FA-

 MILY  PLANNING  AND  URBAN  DE-
 VELOPMENT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  about
 70  per  cent  of  children  in  rural  areas
 are  afflicated  with  nutritional  dwar-
 fism;  and

 (b)  if  s0,  the  action  which  Govern-
 ment  propose  to  take  to  remove  this
 condition?

 THE  MINISTER  OF  HEALTH,  FA-
 MILY  PLANNING  AND  URBAN  DE.-
 VELOPMENT  (SHRI  SATYA  NAY-
 AN  SINHA):  On  the  basis  of  surveys
 carried  out  in  different  parts  of  the
 country,  it  is  estimated  that  about  50
 Per  cent  of  all  children  in  the  country
 suffer  from  some  form  of  malnutrition
 or  under-nutrition.

 (b)  A  statement  is
 Table  of  the  Sabha.

 laid  on  the
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 STATEMENT

 A  co-ordinated  approach  twords  the
 problem  of  malnutrition  is  being  un-
 dertaken  by  the  various  Departments
 of  the  Government  with  the  help  of
 Internationa)  Agencies.  This  comprises
 large-scale  supplementary  feeding
 programmes  amongst  the  vulnerable
 sections  of  the  population,  production
 of  nutritious  processed  food  and  its
 distribution,  increased  production  of
 food  in  every  possible  manner,  nutri-
 tion  education  and  extension,  applied
 nutrition  programmes  and  treatment
 and  screening  of  early  cases.  The  fol-
 lowing  measures  are  adopted  to  im-
 prove  the  level  of  nutirtion  among
 children:

 l.  Supplementary  feeding  is  pro-
 vided  through  the  following
 programmes  which  are  run
 with  the  aid  of  various  agen-
 cies:

 (a)Feeding  under  the  App'ied
 Nutrition  Programme;

 (b)  Feeding  through  Balwadis;
 (c)  School  feeding  programme;

 and
 (d)  M.C.H.  Milk  feeding  pro-

 gramme.
 2.  Imparting  nutrition  education

 to  the  mothers  to  enable  them
 to  utilise  commonly  available
 cheap  foods  for  providing  nu-
 tritious  diets  to  their  children.

 Treatment  of  early  cases  of
 mal-nutrition  through  M.C.H.
 Centres.

 4.  The  Department  of  Food  have
 taken  steps  to  combat  protein
 ma!-nutrition  among  children
 ang  other  vulnerable  groups
 by  starting  projects  for  the
 manufacture  of  high-protein
 foods  such  as  ‘BALHAR’,  MU-
 LTIPURPOSE  FOOD  AND
 WEANING  FOOD.

 किसानों  बेक  की  सुविधायें
 "Sia  श्री  प्रकाशबीर  शास्त्री  :

 श्री  शिव  कुमार  शास्त्री  :

 क्या  जिल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 आई

 (क)  किसानों  को  बैंक  की  सुविधाये
 देने  के  बारे  में  प्रव  तक  कितनी  प्रगति  हुई है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  ध्रनपढ़
 किसानों  को  इन  सुविधाभों  के  बारे  में  जानकारी
 नहीं  है  ;  श्रौर

 (ग)  यदि  हां,  तो  इस  बात  को  सुनिश्चित
 करने  के  लिए  कि  भ्रनपढ़  किसान  इन  सुविधाधों
 से  परिचित  हों  क्या  कार्यवाही  करने  का  विचार
 है  जिससे  वे  इनका  लाभ  उठा  सकें  ?

 विस  मंत्रालय  सें  राज्म-संत्री  (भी  कृष्ण
 सखन्द्र  पन्त)  (क)  :  किसानों  को  बैंक  सम्बन्धी

 सुविधाएं  देने  क ेलिए  सहकारी  ऋण  संस्थाएं
 मुख्य  प्रभिकरण  हैं  ।  वाणिज्यिक  बैंक  भी
 रिज  बैंक  के  मार्गदर्शन  में  देहाती  क्षेत्रों  में,
 जहां  झब  तक  बैंक  नहीं  खोले  गये  हैं,  प्रौर  शाखाएं
 खोलते  रहे  हैं  भौर  पिछले  सात  वर्षों  में  इस
 प्रकार  की  1000  से  भ्रधिक  शाखाएं  खोली
 गयी  हैं  ।

 (ख)  धौर  (ग)  जिन  देहाती  क्षेत्रों
 में  ये  बैंक  काम  कर  रहे  हैं  उनमें  ये  संगठित  बेक-
 व्यवस्था  के  लाभों  के  सम्बन्ध  में  भ्रधिक  से
 प्रधिक  प्रचार  करने  के  लिए  विभिन्न  तरीके
 प्रपनाते  रहेहैं;  इनमें  व्यक्तिगत  रूप  में  बातचीत
 करना,  दृश्य-श्रव्य  प्रचार  के  तरीके  भौर  चलते
 फिरते  एक  शामिल  हैं  ।  ऐसी  सम्भावना  नहीं
 है  कि  जिन  क्षेत्रों  में  बैंक-सम्बन्धी  सुविधाएं
 पहले  से  ही  उपलब्ध  है  उन  क्षेत्रों  के  झनपढ़
 किसानों  को  उन  सुविधाझों  के  बारे  में  जानकारी
 नहों।

 Seizure  of  Gold  and  Indian  Currency
 at  Ahmedabad

 *3I5.  SHRI  B.  &  DAS  CHOW-
 DHURY:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  it  is  fact  thag  the  Cen-
 tral  Excise  Officers  at  Ahmedabad
 seized  550  tolas  of  gold  with  foreign
 markings  and  Indian  currency  rupees
 of  the  va'ue  of  Rs.  3,000  from  a  local
 goldsmith  on  the  28rd  September,
 ‘1968;
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 (b)  if  so,  the  nature  of  action  tak-
 en  against  him;  and

 (c)  whether  any  investigation  has
 been  ordered  as  to  how  he  came  in
 posession  of  such  huge  amount  of  gold
 and  currency?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  C.  PANT):  (a)  Yes,  Sir.  On  the
 24th  September,  968  officers  of  the
 Baroda  Central  Excise  Collectorate
 seized  550  ४085  of  gold  with  foreign
 markings  and  Indian  currency  of  the
 value  of  Rg.  33,000  from  a  goldsmith
 at  Ahmedabad.

 (b)  The  goldsmith  was  arrested  and
 subsequently  released  on  bail.

 (c)  Further  investigations  are  in
 progress.

 .T.O,  Examination

 "316.  SHRI  HARDYAL  DEVGUN:
 SHRI  TENNETI  VISWANA-

 THAM:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 examination  for  recruitment  of  In-
 come-tax  Officers  was  conducted  by
 the  UPSC  in  December,  ‘1966;

 (b)  if  50,  the  number  of
 who  took  the  examination;

 persons

 (c)  whether  the  result  of  the  exa-
 mination  has  been  declared  and  pub-
 lished;

 (d)  if  so,  the  number  of  persons
 selected  for  the  posts;

 (e)  whether  all  the  vacancies  have
 been  filled  up;

 (f)  if  the  reply  to  parts  (c),  (d)
 and  (e)  above  be  in  the  negative,  the
 reasons  therefor;

 (g)  whether  Government  propose  to
 hold  another  examination  for  filling
 up  the  vacancies;  and

 (h)  if  30,  when  the  examination  is
 likely  to  be  held?
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 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  हू.
 C.  PANT).  (a)  Yes,  Sir.

 (b)  15,834,
 (c)  The  result  has  been  communi-

 cated  by  the  UPSC  for  further  nece-
 ssary  action  by  the  Government.  It
 has  not  been  published.

 (d)  ‘199.

 (e)  Only  two  hundred  posts  were
 specially  created  for  being  filled  up
 through  direct  recruitment.  499  can-
 didates  have  accordingly  been  select-
 ed.  Only  one  post  has  not  been  utili-
 sed  ang  has  been  kept  vacant  pending
 the  orders  of  the  High  Court  of  Cal-
 cutta  on  a  writ  petition  filed  before  it.
 The  remaining  99  posts  will  be  filled
 up  as  soon  as  the  medical  examina-
 tion  and  other  necessary  formalities
 are  carried  out.

 (f)  Does  not  arise.

 (g)  No,  Sir,  as  all  the  posts  (ex-
 cept  one)  intended  for  direct  recruit-
 ment  would  be  filleq  as  explained
 above.

 (h)  Does  not  arise.

 Aid  by  Financial  Institutions  to  Rural
 Areas

 १317.  SHRI  RABI  RAY:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Governor  of  Reserve  Bank  has  stres-
 sed  the  need  for  ensuring  greater  dis-
 persal  of  Central  institutional  finance
 such  as  opening  of  more  branches  in
 the  rural  areas  by  the  Central  co-
 operative  Banks;  and

 (b)  if  so,  whether  it  is  also  a  fact
 that  special  steps  are  being  taken  to
 simplify  the  procedures  for  giving

 by  financia)  institutions?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  K.
 C.  PANT):  (a)  The  Reserve  Bank  has
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 been  stressing  the  need  for  the  Central
 cooperative  banks  to  extend  and  di-
 versify  their  activities  by  opening
 branches  in  the  areas  served  by  them.

 (b)  the  full  import  of  the  question
 is  not  clear.  If  it  refers  to  loaning
 policies  and  procedures,  the  State
 Governments,  which  are  primarily
 concerned  in  this  matter,  are  taking
 suitable  action,  wherever  necessary.
 The  introduction  of  the  production
 oriented  crop  loan  system  is  a  major
 step  in  this  direction.

 Gold  Seized  from  B.O.A.C.  Plan

 *318,  SHRI  MADHU  LIMAYE:;  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  hear-
 ing  in  the  appeal  against  the  Govern-
 ment  order  in  respect  of  the  gold
 seized  from  a  B.O.A.C.  plane  is  near-
 ing  completion;

 (b)  whether  it  is  also  a  fact  that
 some  Government  Officers  have  gone
 out  of  their  way  to  give  a  clear  bill
 to  the  B.O.A.C.—such  as  its  having
 acted  bona  fide;  and

 (c)  whether  the  contraband  gold  is
 likely  to  be  returned  to  the  B.O.A.C.
 as  a  result  of  this?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  C.  PANT):  (a)  The  hearing  in  the
 appeal  against  the  order  of  the  Col-
 lector  of  Customs  and  Cenral  Excise,
 Delhi  in  the  B.O.A.C.  gold  case  has
 been  concluded.

 (b)  No,  Sir.
 (c)  Does  not  arise  in  view  of  the

 answer  to  (b)  above.

 fred  ae  नई  बिल्ली  से  बोले  से  रुपया
 निकालना

 “org.  i  राम  सिह  प्रायरथाल  :
 च्नी  ही  °  ची  ०  शाह  :
 ह ,  रामस्थकूप  विज्ञा्थों  :
 ह , ड  भारत  सिह  चौहान  :
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 क्या  जिस  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  9  प्रगस्त,  968  को  रिजर्व

 बैंक  अाफ  इंडिया,  नई  दिल्ली से  धोले  से  7,700
 रुपये  निकाले  गये  थे  ;

 (ख)  यदि  हां,  तो  क्‍या  इस  सम्बन्ध  में
 किसी  व्यक्ति  को  गिरफ्तार  किया  गया  है  ;
 शौर

 (7)  भविष्य  में  ऐसी  घटनाप्रों  की
 रोकथाम  के  लिए  क्‍या  उपाय  किये  गये  हैं  ?

 जिस  संजालय  में  राज्य-संत्री  (भी
 कृष्ण  कन  प्त)  (क  ):धातु का  नकली  टोकस
 पेश कर  के  9  सितम्बर  968 को  792i.55
 रुपये  की  रकम  धोखे  से  निकाल  ली  गयी  थी  t

 (ख)  जी,  नहीं  ।

 (ग)  भविष्य  में  ऐसे  धोल्ले  से  बचने  के
 लिए  विशेष  प्रकार  के  टोकन  काम  में  लाने  का
 विचार  है  ।  इस  बीच  नयी  दिल्‍ली  में  बैंक  के
 प्रधिकारी  द्वारा  हस्ताक्षरित  कागज  के  टोकन
 इस्तेमाल  किये  जा  रहे  हैं  t

 fart  विकास  प्राधिकार  हारा  किराया-
 खरीद  झाधार  पर  फ्लैटों  की  बिक्री

 :  320.  ी  रघुबीर  सिह  शास्त्री  :  क्‍या
 स्वास्थ्य,  परिशर  नियोजन  एवं  मगर  'चिकास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  दिल्‍ली  विकास
 प्राधिकार  ने  झगस्त,  सितम्बर,  i968  के
 दौरान  किराया-खरीद  प्रणाली  के  भ्राधार  पर
 कुछ  फ्लैंटों  को  बेचने  के  लिये  भ्रावेदन  पत्र  मांगे
 थे;

 (ख)  यदि  हां,  तो  उन  फ्लैटों  की  संख्या
 कितनी  है  तथा  प्रत्येक  बर्ग  के  फ्लैटों  के  लिये
 किसने  कितने  भ्राबेवन  पत्र  प्राप्त  हुए  हैं  ;

 (ग)  क्‍या  इस  बात  को  देखते  हुए  कि
 प्रावेदन  पत्र  कम  प्राप्त  हुए  हैं  सरकार  का
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 विचार  फ्लैटों  की कीमत  कम  करने  तथा  उन
 की  शर्तों  को  भ्रधिक  नर्म  बनाने  का  है  ;  श्रौर

 (घ)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हैं?

 स्वास्थ्य,  परिवार  नियोजन  तथा
 नगरीय  विकास  मंत्री  (धी  सत्य  तारायण
 सिह):  (क)  जी  हो  ।
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 (@)  oo

 योजना  का  नाम  फ्लैटों  प्राप्त
 की  संख्या  श्रावेदन

 पत्रों  की
 संख्या

 L.  सफदरजं ग  ब्लाक  बी!
 50  वर्ग  गज

 के  ध्लाटों वाले  फ्लैट  28  759
 125  वर्ग  गज  के  प्लाटों

 वाले  फ्लैट  88.  247
 2.  सफदरजं॥  ब्लाक  “सी”

 50  वर्ग  गज
 के  प्लाटों  वाले  फ्लैट  28  453

 125,  वर्ग  गज  के
 प्लाट  वाले  फ्लैट  88  64

 3.  ईस्ट  भराव  कंलाश
 50  वर्ग  गज  के  प्लाट

 वाले  फ्लैट  \6  214
 125  वर्ग  गज  के

 प्लाट  वाले  फ्लैट  40  77

 4.  नजफगढ़  रोड
 80  वग  गज  के  प्लाटों

 फ्लैट  84  533

 (ग)  शौर  (घ).  फ्लैटों  की  कीमत  “न-
 लाभ-न-हानि'  के  श्राधार  पर  निश्चित  की  गई
 है  ।  प्राप्त  हुये  श्रावेदन  पत्रों  की  संख्या  थोड़ी
 नहों  है।  फ्लैटों  की  कीमत  घटाने  की  भी
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 आवश्यकता  नहीं  है  तथा  फ्लैटों  क ेनियतन  के
 लिये  निर्धारित  निबन्धनों  शौर  शर्तों [में  कोई
 रिझ्रायत  देने  का  भी  कोई  विचार  नहीं  है  ।

 है.  Medical  aid  to  Low  Income
 Group

 $321,  SHRI  R.  K.  AMIN:  Will  the
 Minister  of  HEALTH,  FAMILY  PLAN-
 NING  AND  URBAN  DEVELOPMENT.
 be  pleased  to  state:

 (a)  whether  it  is  qa  fact  that  the
 Minister  of  State  in  his  Ministry  has
 said  that  al]  those  whose  income  per
 head  is  lower  than  Rs.  300—350  should
 receive  free  medical  aid;

 (b)  whether  this  is  the  view  of  the
 Government;  and

 (c)  if  so,  the  steps  which  Govern-
 ment  propose  to  take  to  obtain  these
 conditions  in  India  before  the  end  of
 this  year?

 THE  MINISTER  OF  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  (SHRI  SATYA
 NARAYAN  SINHA):  (a)  No,  Sir.

 (b)  The  view  of  Government  is  that
 people  should  pay  for  medical  aid
 according  to  their  capacity.

 (c)  Provision  of  medical  care  is
 the  responsibility)  of  State  Govern-
 ments  in  their  own  territories.  Con-
 ditions  vary  from  State  to  State  but
 by  and  large  medical  re'ief  is  provid-
 ed  free  to  indigent  patients.  In  the
 Central  Government  Hospitals  in
 Delhi  those  whose  income  is  less  than
 Rs.  250/-  per  month  receive  free
 treatment.

 Landf  or  Fertilizer  Plan  in  Goa

 *322.  SHRI  KAMESHWAR  SINGH:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  re-
 fer  to  the  reply  given  to  Unstarred
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 Question  No.  3497  on  the  lth  March,
 968  and  state:

 (a)  whether  the  request  of  M[s
 Birla  Gwalior  (P)  Ltd.  for  land  for
 the  Fertilizer  factory  has  been  consi-
 dered  by  the  Goa  administration;

 (b)  the  acreage  of  land  given  for
 the  fertilizer  factory  for  the  present;

 (c)  whether  the  request  for  the  land
 is  much  in  excess  of  the  actual  re-
 quirement;  and

 (d)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  RAGHU-
 RAMAIAH);:  (a)  Yes,  Sir.

 (b)  About  377  Hectares.

 (c)  No,  Sir.
 (da)  Does  not  arise.

 खम्बल  क्षेत्र  की  भूसि  को  पानो  की
 शिसन  से  बचाना

 *  323.  श्री  झोंकार  साल  बेरवा  :  कया
 सिचाई  और  विद्युत  मंत्री  यह  बताने  की
 कृपा  करेंगे कि  :

 (क )  क्‍या  यह  सच  है  कि  केंद्रीय  सरकार
 ने  चम्बल  क्षेत्र  की  भूमि  को  पानी  की  रिसन
 से  बचाने  के  हेतु  बनाई  गई  योजना  के  लिये
 8  करोड़  रुपये  की  व्यवस्था  की  है  ;  भौर

 (ख)  यदि  हां,  तो  इस  योजना  के
 प्रथम  चरण  में  क्‍या  क्‍या  कार्य  आरम्भ  किये
 जाने  की  संभावना  है  ?

 सिचाई  तथा  विद्युत  संत्री  oye  ल०

 राब)  (क)  प्रौर  (ख)..  राजस्थान  में  चम्बल  नदी

 के  सिंचाई  क्षेत्र  में  पानी  के  रिसने  को  रोकने
 के  लिये  एक  व्यापक  जल  निकास  स्कीम  की
 कार्यान्वति  के  लिये,  राजस्थान  राज्य
 सरकार ने  946  लाख  रुपये  का  एक  प्रावकशन
 तैयार  किया  है।  स्कीम  की  जांच  कौ  आजा

 रही  है  1  व्यापक  स्कीम  में  सम्मिलित
 371  (ai)  LSD—8,
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 अत्यधिक  पीड़ित  ज्ञेत्रों  से संवंधित  कुछ  जल
 निकास  स्कीमें  पहले  ही  स्वीकार  की  जा
 चुकी  हैं  शौर  उन  पर  कार्य  हो  रहा  है।

 झसरीफी  विशेषजों  हारा  प्रमुसन्थान
 झौर  विकास  प्रभाग  सिल्दरी  का

 निरीक्षण

 +324.  भी  महाराज  सिह  भारती  :  क्या
 “पेट्रोलियम  जौर  रसायन  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  प्रमरीकी  विशेषज्ञों  को
 झनुसम्धान  शौर  विकास  प्रभाग  सिंदरी  का
 निरीक्षण  करने  की  भ्रनुमति  दे  दी  गईं  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  इस
 प्रभाग  के  सभी  कर्मचारियों  ने  इसका  विरोध
 किया  है  ;  शौर

 (ग)  यदि  हां,  तो  इन  विशेषज्ञों  द्वारा
 यह  निरक्षण  किये  जाने  की  प्रनुभति  देसे
 के  क्‍या  कारण  हैं  ?

 पैट्रोलियम  और  रसायन  मंत्रालय  में
 राज्य-मंत्री  (श्री  रघुरमेया)  :  (क)  सरकारी
 क्षेत्र  की  दो  उर्वरक  निगमों  के  संगठन  तथा
 संरचना  का  पभ्रध्ययन  करने  श्लौर  देश  में
 तेज़ी  से  बढ़ती  हुई  उर्बरक  जरूरतों  से  उत्पन्न
 कठिनाइयों  तथा  चुनौतियों  का  सामना
 करने  के  उपाय  बताने  के  लिये,  ‘1967  भें
 दस  सदस्यों  का  एक  दल,  जिसमें  चार  प्रमरीकन
 भी  थे,  नियुक्त  किया  गया  था  t  प्रध्ययन
 की  अवधि  में  दल  ने  भारतीय  उर्वरक  निगम
 के  योजना  तथा  विकास  प्रभाग  का  दौरा  किया
 झौर  प्रभाग  के  भ्रधिकारियों  से  बातचीत
 की।

 (@)  शौर  (ग).  योजना  तथा  विकास
 प्रभाग  के  इंजीनियरों  तथा  वैज्ञानिकों  ने
 प्रध्ययत  दल  की  नियुक्ति  के  चिष्ड  एक
 अध्यावेदन  यह  संमझ  कर  दिया  कि  भ्रध्ययन  में
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 शायद  प्रभाग  की  प्रक्रियाधश्रों  तथा  तकनी  की
 सक्षमता  का  भांकन  भी  किया  जाये  7  इस  का
 आधार  यह  था  कि  उन्होंने  दल  के  विचारा्थ
 विषयों  को  कुछ  गलत  समझा  था  |  वास्तव
 में  दल  ते,  संगठनीय,  संरचनात्मक  शौर
 क्रियाविधि  संबंधी  पहलुश्रों  का  अ्रध्ययन  किया
 जैसा  कि  विचारार्थ  विषय  में  निर्धारित
 था।

 Deaths  due  to  Food  Poisoning  in
 Monghyar  Village  (Bihar)

 #825,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  HEALTH,  FA-
 MILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  refer
 to  the  reply  given  to  Short  Notice
 Question  No.  8  on  the  2lst  August,
 968  and  state:

 (a)  whether  Chemical  examination
 of  the  viscera  and  seized  cooked  mate-
 rials  in  food  poisoning  cases  in  Mon-
 ghyar  village  and  investigation  of  the
 case  under  sections  302|328  of  the
 Indian  Panel  Code  have  since  been
 completed;  and

 (b)  if  so,  the  results  thereof?

 THE  MINISTER  OF  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  (SHRI  SATYA
 NARAYAN  SINHA):  (a)  and  (b).
 The  chemical  examination  of  viscera
 and  seized  cooked  materials  has  been
 completed.  The  results  of  analysis
 indicate  that  arsenic  and  chloride
 were  present  in  the  vomitings  and
 viscera  of  the  patients  and  that  ar-
 senic,  chloride  and  endrin  were  pre-
 sent  in  the  seized  cooked  beef.

 Police  investigation  of  the  case  un-
 der  Section  302/328  of  Indian  Penal
 Code  has  not  yet  been  competed.

 Assistance  to  Haryana

 °326.  SHRI  RAM  KISHAN  GUPTA:
 ‘Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  received  any  request  from

 the  Haryana  Government  for  extra
 financial  grant  during  the  current
 year;

 (b)  if  so,  the  nature  of  grant
 sought;  and

 (c)  the  action  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  FINANCE  (SHRI
 JAGANNATH  PAHADIA):  (a)  and
 (b).  A  request  for  Central  assistance
 towards  expenditure  on  relief  and  re-
 habilitation  measures  necessitated  by
 floods  and  drought  in  Certain  parta  of
 the  State  has  been  received  from  the
 State  Government.  \

 (c)  A  Central  team  of  officers  is
 being  deputed  to  visit  the  State  te
 assess  the  situation  and  the  require-
 ment  of  funds.

 Housing  Loan  Policy  of  Life  Insurance
 Corporation

 #327,  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  FINANCE  be

 Pleased  to  state:

 (a)  the  broad  outlines  of  the  hous-
 ing  loan  policy  of  the  Life  Insurance
 Corporation  of  India;

 (b)  the  amount  of  loan  advanced
 per  year  in  cities  having  more  than
 0  lakh  population  as  also  the  total
 loan  advanced  during  the  last  three
 years  ending  the  3lst  March,  1968;

 (c)  how  many  loan  applications  and
 for  what  amount  are  pending  with  the
 Life  Insurance  Corporation  and  how
 many  of  them  are  more  than  one  year
 old;

 (d)  whether  it  is  a  fact  that  the
 Life  Insurance  Corporation  has  under
 consideration  a  proposal  to  grant  loans
 on  more  liberalised  basis  and  more
 facilities  for  low-income  group  people;
 and



 65  Written  Answers  AGRAHAYANA  4,  890  (SAKA)  Written  Answers

 (e)  if  so,  the  facilities  which  are
 contemplated  and  if  not,  the  reasons
 therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 JAGANNATH  PAHADIA):  (a)  to  (c).
 A  statement  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-2293  (88)

 (d)  and  (e).  The  LLC.  provides
 loans  to  State  Governments  for  their
 housing  schemes  including  low  Income
 Group  Housing  and  does  not  itself
 operate  any  scheme  specially  for  per-
 sons  belonging  to  low  income  group.
 Such  persons,  however,  can  take  ad-
 vantage  of  LIC’s  “own  your  Home”
 Scheme,  the  terms  and  conditions  of
 which’  are  quite  liberal.

 Disparity  in  Salaries  paid  by  Oil  India
 Limited

 *328.  SHRI  S.  R.  DAMANTI:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  Oil
 India  Ltd.  wide  disparity  exists  be-
 tween  the  salary  paid  to  the  Manag-
 ing  Director,  a  nominee  of  the  Bur-
 mah  Oil  Co.  and  to  the  Financial  Ad-
 viser,  a  nominee  of  the  Government
 of  India;

 (b)  whether  it  is  also  a  fact  that  a
 Part  time  technical  consultant  is  eng-
 aged  on  a  big  retainer  fee  and  on  a
 big  house  rent  allowance  and  if  80,
 where  he  ig  stationed;

 (c)  whether  it  is  further  a  fact  that
 Messrs.  De  Golyer  &  MacNaughton
 were  appointed  as  consultants  on
 yearly  fee  of  $38,000;  and

 (a)  whether  Government  were  con-
 sulted  in  these  matters  and  Govern-
 ment’s  approval  was  given,  and  if  80,
 the  reasons  in  each  case  for  according
 approval?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  RAGHU-
 RAMAIAH):  (a)  Yes,  Sir.  The
 Managing  Director  of  Oil  India  Ltd.,
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 is  an  official  of  the  Burmah  Oil  Co.
 and  is  governed  by  the  Pay  scales
 prescribeq  by  the  Company.  There  is
 no  Financial  Adviser  with  the  Com-
 pany.  Financial  Director,  Oil  India
 Ltd.,  is  an  officer  of  the  Government
 of  India  and  draws  pay  in  the  scale
 prescribed  by  Government.  There  is
 wide  disparity  in  the  two  scales  of
 pay.

 (b)  Yes,  Sir.  Oil  India  Ltd,  how-
 ever,  pays  only  half  the  expenses  of
 the  consultant  te.,  50  per  cent  of  the
 retainer  fee  of  Rs,  2500  p.m.  plus  Rs.
 000  P.M.  as  house  rent  allowance,  He
 is  stationed  in  Delhi.

 (c)  No,  Sir.  No  yearly  payment  is
 involved.  The  payment  of  $88,000
 made  by  Oil  India  Ltd,  to  १४  is  De-
 Golyer  and  MacNaughton  was  in  res-
 pect  of  a  special  task  given  to  the  con-
 sultants  under  one  contract  which
 lasted  for  two  years  approximately
 At  present,  Oil  India  Ltd.,  has  no  con-
 tract  with  them.

 (d)  Yes,  Sir.  The  part  time  consul-
 tant  has  profound  knowledge  general-
 ly  of  the  geological  condition  in  Assam,
 having  worked  there  for  more  than
 thirty  years.  His  expert  advice  is  re-
 quired  in  the  interest  of  the  Oil  India
 Ltd.’a  exploration  activities.  Mesers
 De-Golyer  and  MacNaughton  are  Geo-
 logical  Consultants  of  international  re-
 putation  and  their  expert  advice  was
 utilized  in  respect  of  certain  specific
 technical  problems  for  which  indigen-
 ous  expertise  is  not  available.

 National  Power  Grid

 *329.  SHRI  HIMATSINGKA:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  the  progress  which  has  so  far
 been  made  towards  the  creation  of  a
 National  Power  Grid  by  way  of  orga-
 nising  regional  power  grids  as  a  first
 step;  and

 (b)  the  details  of  the  programme  for
 achieving  the  aim  of  establishing  Na-
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 tional  Power  Grid  under  the  Fourth
 Five  Year  Plan  and  the  estimated  coat thereof?

 THE  MINISTER  OF  IRRIGATION AND  POWER  (DR.  K.  L.  RAO):  (a) and  (b).  The  progress  in  organising Regional  Power  Grids  as  a  preliminary step  towards  the  creation  of  a  National
 Power  Gird  is  given  below: —

 NORTHERN_REGION:  This  Region comparises  the  States  of  Punjab,  Uttar
 Pradesh,  Rajasthan,  Haryana,  J&K, and  the  Union  Territories  of  Delhi,
 Chandigarh  and  Himachal  Pradesh.
 U.P.  and  Delhi  are  connected  by  a  220
 KV  link  which  was  completed  in  1966-
 87  and  is  presently  being  operated  at
 432  KV.  Punjab  and  Haryana  are  al-
 ready  inter-connected  by  220  KV  trans-
 mission  links  from  the  Bhakra  System.
 The  220  KV  link  between  Haryana and  Rajasthan  is  in  an  advanced  stage of  construction  and  is  expected  to  be
 completed  in  January,  1969,  The  220
 KV  link  between  Delhi  and  Ballabh-
 garh  in  Haryana  has  been  completed
 recently  on  l7th  November,  968  and
 Haryana  is  availing  of  power  from  the
 Indraprastha  Station  at  Delhi.  The
 32  KV  link  between  Sirsa  in  Har-
 yana  ang  Hanumangarh  in  Rajasthan
 is  under  construction  and  is  expected
 to  be  completed  by  June,  1969.

 WESTERN  REGION:  This  Region
 comprises  the  States  of  Gujarat,
 Maharashtra,  Madhya  Pradesh  and  the
 Union  Territories  of  Goa,  Daman  &
 Diu.  The  220  KV  line  between  Nava-
 sari  in  Gujarat  and  Tarapur  Nuclear
 Power  Station  in  Maharashtra  was
 completed  in  1967.  On  completion  of
 the  220  KV  link  inter-connecting
 Tarapur  Nuclear  Power  Station  with
 Borivili  in  Maharashtra—this  line  is
 under  construction  and  is  expected  to
 be  completed  by  April,  969—Gujarat
 and  Maharashtra  would  be  inter-con-
 nected  via  Tarapur.  The  १32  KV  link
 ‘inter-connecting  Chandni  in  Madhya
 Pradesh  to  Bhusaval  in  Maharashtra
 is  under  construction  and  is  expected
 to  be  completed  by  the  end  of  1968.
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 SOUTHERN  REGION:  This  Region
 comprises  the  State  of  Madras,  Mysore
 Andhra  Pradesh,  Kerala  and  the  Union
 Territory  of  Pondicherry.  The  220  KV
 link  between  Mysore  and  Madras  was
 completed  in  965  and  the  l0  KV
 link  between  Kasargode  (Kerala)  and
 Mangalore  (Mysore)  was  completed
 in  1966.  The  220  KV  link  inter-con-
 necting  Pamba  (Kerala)  and  Madu-
 rai  (Madras)  is  under  construc-
 tion  and  is  expected  to  be  completed
 by  March,  1969.  The  220  KV  link  be-
 tween  Chittor  (Andhra  Pradesh)  and
 Katpadi  (Madras)  is  expected  to  be
 completed  during  1969.

 EASTERN  REGION:  This  Region
 comprises  the  States  of  West  Bengal,
 Bihar,  Orissa  and  the  power  system
 of  the  Damodar  Valley  Corporation.
 This  Region  is  already  inter-connected
 by  means  of  32  KV  lines.

 NORTH-EASTERN  REGION:  This
 Region  comprises  NEFA,  the  States  of
 Assam  and  Nagaland  and  the  Union
 Territories  of  Manipur,  and  Tripura.
 The  66  KV  link  between  Golaghat
 (Assam)  and  Dimapur  (Nagaland)  is
 being  operated  at  33  KV  from  March,
 1968.  The  732  KV  link  between
 Badarpur  in  Assam  and  Agartala  in
 Tripura  is  under  construction  and  is
 expected  to  be  completed  by  the  end
 of  1969,

 2.  The  following  inter-Regional  links
 have  been  completed:—

 (i)  U.P.  in  the  Northern  Region  and
 Bihar  in  the  Eastern  Region  are  inter-
 connected  by  32  KV  single  circuit  line
 between  Moghulsarai  and  Karamnasa
 and  the  82  KV  double  circuit  line  be-
 tween  Rihand  and  Barun.

 (ii)  The  Rajasthan  Power  System  in
 the  Northern  Region  is  inter-connected
 with  the  Madhya  Pradesh  Power  Sys-
 tem  in  the  Western  Region  by  the  32
 KV  links  of  the  Chambal  System.

 (iil)  Goa  in  the  Western  Region  is
 inter-connected  with  Mysore  in  the
 Southern  Region  by  the  0  KV  ४5९
 between  Ponda  and  Dandeli.



 69  Written  Answers  AGRAHAYANA  4,

 (iv)  Orissa  in  the  Eastern  Region
 is  linked  with  Andhra  Pradesh  in  the
 Southern  Region  by  the  82  KV  lines
 of  the  Machkund  System.

 3.  Proposals  for  construction  of  inter-
 State  lines  and  inter-Regional  links  for
 inclusion  in  the  Fouth  Five  Year  Plan
 are  under  examination.

 Allotment  of  quarters  for  Central
 Government  Employees  near

 place  of  work

 "330.  SHRI  7.  N.  PATODIA:  Will
 the  Minister  of  WORKS,  HOUSING
 AND  SUPPLY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Prime
 Minister  is  reported  to  have  asked  his
 Ministry  to  consider  the  difficulties
 now  being  faced  by  the  Centra]  Gov-
 ernment  employees  arising  out  of  the
 allotment  of  quarters  far  away  from
 their  place  of  work;

 tb)  whether  the  Ministry  has  con-
 sidered  this  matter;  and

 (c)  if  so,  the  efforts  which  are  being
 made  to  solve  the  difficulties?

 THE  MINISTER  OF
 HOUSING  AND  SUPPLY  (SHRI
 JAGANATH  RAO):  (a)  to  (ce).  The
 Prime  Minister  has  recently  asked  the
 Cabinet  Secretary  to  look  into  the
 question  of  welfare  of  Central  Gov-
 ernment  staff  and  to  suggest  positive
 measures  for  their  relief.  This  also
 includes  housing  facilities  for  them.

 WORKS,

 In  growing  cities  it  is  not  possible
 to  provide  residential  accommodation
 close  to  the  place  of  work  to  all  Cen-
 tral  Government  employees  as  the  land
 earmarked  for  residential  accommo-
 dation  near  the  vicinity  of  offices  is
 limited.  Wherever  this  arrangement
 is  possible,  as  in  the  case  of  Rama-
 krishna  Puram,  or  in  the  area  bet-
 ween  Red  Fort  and  Old  Secretariat,
 in  Delhi  option  already  exists  for  get-
 ting  residential  accommodation  in

 proximity  to  the  place  of  work
 After  an  -initiay  allotment  a  Govern
 ment  servant  can  apply  for  change  of
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 accommodation  in  the  same  type  ६०
 an  erea  of  his  choice.

 In  the  re-developed  plan  of  D.I.Z.
 Area  and  Minto  Road  Area  in  Delhi,
 which  are  nearer  the  offices,  greater
 emphasis  is  being  laid  for  construc-~.
 tion  of  quarters  for  low  income
 groups.

 Outstanding  foreign  debts

 1867.  SHRI  C.  JANARDHANAN:
 SHRI  K.  P,  SINGH  DEO:
 SHRI  HARDAYAL  DEVGUN:
 SHRI  BIBHUT!  MISHRA:
 DR,  RANEN  SEN

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state

 (a)  the  outstanding  foreign  debts.
 of  India  as  on  the  30th  June,  1968,  with
 country-wise  break-up  of  the  figures;,

 (b)  the  total  repayments  so  far.  made.
 up  by  way  of  principal  and  interest;

 (c)  the  annua]  expenditure  incur-
 red  by  Government  at  present  for  ser-
 vicing  the  foreign  debts;

 (d)  whether  any  schedule  has  been
 worked  out  for  the  repayment  of  re-
 maining  debts;  and

 (e)  if  so,  the  main  features  thereof?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE,  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 House.  [Placed  m  Library  See  No.
 LT.  2294/68.)

 (b)  While  the  repayments  of  princi-
 pal  are  made  in  accordance  with  the
 repayment  schedules  applicable  to
 each  loan  agreement,  the  amount  of
 interest  payable  on  loans  is  calculat-
 ed  from  year  to  year  on  the  basis  of
 the  interest  rate  applicable  to  the  loan
 and  in  relation  to  the  drawals  of  the
 loang  and  the  repaymentg  falling  due.
 The  annua]  expenditure  incurred  by
 the  Government  for  servicing  the  for-
 eign  debts  will,  therefore,  differ  from
 year  to  year,  Expenditure  to  be  in-
 curred  by  the  Government  on  this  ac-
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 cuunt  during  1968-69  and  1969-70.  has
 been  estimated  as  follows:
 _,

 Rs.  crotes
 1968—69  1969-70

 Principal  86.40  270.85
 _Taterest  48.93  767  68

 (dy  Repayment  schedules  are  work-
 ed  out  for  all  loans,  on  the  basis  of
 the  period  of  repayment  and  the  rate
 of  interest  agreed  to  in  each  loan.

 (e)  The  period  of  repayment  varies
 from  lesa  than  70  years  to  50  years
 and  include  grace  periods  extending
 fcom  two  to  ten  years.  The  last  of
 the  repayments,  on  debt  outstanding
 as  of  30th  June  1968,  will  be  due  in
 the  year  20i8.  For  the  years  966-€7,
 1967-68  and  ‘1968-69,  we  got  debt  re-
 lief  from  members  of  the  Consortium
 countries  amounting  to  $34.39  million,
 $83.19,  million  and$l00.64  million,  res-
 pectively.  The  Consortium  has  agreed
 to  consider  favourably  debt  relief  of
 about  ‘$100  million  for  each  of  the
 next  two  years  also,  Debt  relief  has
 been  provided  as  a  measure  of  prov-
 iding  a  higher  level  of  net  develop-
 mental  aig  inflow,  for  a  given  amount
 of  gross  inflow,  as  also  to  improve  the
 quality  of  aid  by  permitting  more  of
 the  aid  take  an  untieq  form.

 Outstanding  amount  against  Myscre
 Fertilizer  Company

 1868,  SHRI  P.  VISWAMBHARAN:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  plesaed  to
 state:

 (a)  the  amount  outstanding  from  the
 Mysore  Fertilizer  Company  to  the
 Fertilizers  and  Chemicals,  Travancore
 Limited  on  the  3lst  March,  968  to-
 wards  value  of  fertilizers  sold  to  the
 former  on  credit  basis;

 (७)  the  total  amount  due  from
 Mysore  Fertilizer  Company  to  Fertil-
 ivers  and  Chemicals,  Travancore  Ltd..
 whioh  is  of  more  than  one  month’s
 qQuration;  and

 te)  the  oldest  invoice  of  the  Fertil-
 ivars  an@  Chemicals  Travancore  L'd..
 pendmg  payment  by  the  Mysore
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 Fertilizer  Company  and  the  date  and
 amount  of  the  invoice?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  PETROLEUM  AND.
 CHEMICALS  (SHRI  RAGHU  RAM-
 AIAH):  (a)  and  (b).  Rs.  +15,66,619  of
 which  an  amount  of  Rs.  49,371  was  of
 more  than  one  month’s  duration.

 (ce),  Invoice  No.  3882  dated  3-2-1968
 for  Rs,  17,697.

 Conference  of  Area  Managers  in
 Fertilizers  and  Chemicals

 Travancore  Ltd.

 1868,  SHRI  _P.  VISWAMBHARAN:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  a  Conference  of  Area
 Managers  in  the  Fertilizers  and  Che-
 micals  Travancore  Ltd.,  was  convened
 to  be  held  at  Udyogamandal,  Alwaye
 on  the  3th  or  l4th  of  August,  ‘1968;

 (b)  whether  that  Conference  was
 postponed  or  adjourned  without  trans-
 acting  any  business;

 (c)  if  so,  the  reasons  therefor;
 (d)  how  many:  officers  had  come  for

 the  Conference  from  outside  always;
 and

 (e)  the  tota]  amount  of  Travelling
 Allowance  and  Dearness  Allowance
 paid  to  these  Officers  who  had  come
 for  the  Conference?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  RAGHU  RAM-
 AIAH):  (a)  No,  Sir.

 (b)  to  (e).  Do  not  arise.

 Circulation  of  counterfeit  currency
 notes

 1870,  DR.  KARN]  SINGH:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a  whether  it  is  a  fact  that  in  vil-
 lages,  particularly  in  Southern  States,
 villagers  are  not  prepared  to  accept
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 even  a  five  rupee  note,  much  less  of
 higher  denommations  as  a  result  of
 counterfeiting  of  notes  widely  spread
 al)  over  the  country  as  reported  to  in
 the  Indian  Express  of  the  4th  October,
 (1968;

 (b)  whether  it  is  also  a  fact  tha,  a
 gang  is  reported  to  have  links  with
 the  Security  Press  and  latest  serial
 a@umbers  of  different  denominations
 are  leakeg  out  to  the  miscreants;  und

 (c)  if  so,  the  preventive  measures
 g#aken  to  curb  this  evil  which  has  at-
 @ained  in  alarming  magnitude?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)
 Neither  the  Government  nor  the  Re-
 serve  Bank  of  India  have  unwilling-
 ness  of  the  public  in  Southern  States
 or  in  other  parts  of  the  country  to
 accept  notes  of  Rs.  5  or  other  deno-
 minations,

 (b)  No,  Sir.  There  has  been  no
 evidence  to  support  the  allegation  that
 a  gang  of  counterfeiters  have  links
 with  the  India  Security  Press,  Nasik
 Road.

 (c)  Does  not  arise,

 Agreement  for  distribution  of  Nirodh

 1871.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  HEALTH,
 FAMILY  PLANNING  AND  URBAN,
 DEVELOPMENT  be  pleased  to  state:

 (a)  the  nature  and  terms  of  agree-
 ment  made  by  Government  with  cer-
 tain  concerns  for  the  distribution  of
 Nirodh,  an  imported  contraceptive  re-
 packed  ip  India;

 (b)  the  names  of  the  concerns  and
 the  duration  of  the  agreement,  and  the
 ‘annual  cost  to  Government  of  subsi-
 @ising  the  import  and  distribution  of
 the  condoms;  and

 (c)  the  reasons  why  the  condoms  are
 ‘being  subsidised  heavily?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  HEALTH,  FAMI-
 LY  PLANNING  AND  URBAN  DEVE-

 74
 LOPMENT  (DR.  S.  CHANDRA-
 SEKHAR):  (a)  The  agreement  bet-
 ween  the  Government  and  the  compa-
 nies  is  in  the  nature  of  distribution
 agreement  for  selling  Nirodh  through
 their  retail  outlets.  For  this.  purpose,
 Nirodh  may  be  imported  or  produced
 indigenously.  A  copy  of  the  agree-
 ment  entered  into  by  the  Government
 with  one  of  the  comtpanies§  giving
 terms  and  conditions  of  the  agreement
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library  See  No,  LT-2208/
 68.]

 (b)  The  names  of  the  companies  who
 have  taken  up  the  distribution  of
 Nirodh  are:—

 a)  Brooke  Bond  India  Ltd.
 (2)  Hindustan  Lever  Ltd.
 (3)  Imperial  Tobaccy  Co.  of  India

 Ltd.
 (4)  Lipton  (India)  Ltd.
 (5)  Union  Carbide  India  Ltd,

 Negotiations  are  also  being  carried
 on  with  Mjs.  Tata  Oil  Mills  Co,  Ltd.
 to  take  up  this  work.

 The  agreement  will  be  for  a  period
 of  three  years.

 There  are  three  channels  of  distri-
 bution  of  Nirodh  i.e.:

 (i)  free  distribution  through
 Family  Planning  Centres|Clin-
 ics,  conventional  contracept-
 ives  distribution  centres  an?
 through  Family  Planning
 workers;
 depot  holders  at  ४  highly  sub-
 sidised  price  of.  5  paise  for  3.
 distribution  through  com-
 mercial  channels  at  a  su'ssi-
 dised  price  of  .5  paise  for  3.

 The  last  method  has  been  taken  vp
 to  make  Nirodh  as  easily  ang  conven-
 iently  available  to  the  users  as  possi-
 dle  through  a  large  number  of  retail!
 outlets  of  the  companies  -mentioned
 above.  Large  quantities  of  Nirodh  are
 likely  to  be  available  by  way  of  gift
 through  international  agencies.  The
 cost  to  Government  would,  therefore,
 be  on  account  of  purchase  of  condems
 indigenously  manufactured,  some
 quantities  to  be  imported  in  packed

 (ii)

 (iii)
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 form  or  in  Dulk,  cost  of  packing  of
 condoms  purchased  or  received  as  gift
 in  bulk  form,  publicity  an  the  cost  of
 the  organisation  for  the  purpose.  The
 amount  of  Government  subsidy  for
 the  commercial  distribution  of  con-
 doms  would  vary  from  year  to  year
 depending  upon  the  pace  of  develop-
 ment  of  the  offtake,  the  quantity
 received  ‘as  gift,  the  requirements  of
 publicity  etc.

 (c)  Under  the  Family  Planning
 programme,  the  role  of  the  Govern-
 ment  is  to  educate  and  motivate  the
 public  for  acceptance  of  the  small
 family  norm  and  for  this  purpose  ar-
 range  to  provide  free  services  and
 supplies  as  near  to  their  homes  as
 Possible.  Nirodh  (Condoms)  is  the
 Most  acceptable  amongst  convention-
 al  contraceptives  which  does  not  re-
 quire  any  clinical  advice  or  assistance.
 Efforts  are,  therefore,  being  madc  to
 make  Nirodh  available  through  vari-
 ous  methods  as  mentioned  in  reply
 to  part  (9)  above  to  the  users.
 The  cost  of  Nirodh  in  the  open  market
 has  been  high  In  order  to  make
 Nirodh  available  to  the  people  in  all
 income  groups  to  help  them  practice
 family  planning.  its  sale  is  being  sub-
 sidised.

 Hindustan  Latex  Limited
 ‘1872,  SHRI  BABURAO  PATEL:  Will

 the  Minister  of  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state:

 (a)  the  cost  of  setting  up  the  Hindu-
 stan  Latex  Limiteg  for  production  of
 ccntraceptives;

 (b)  the  capacity  of  the  Hindustan
 Latex  Limited  and  the  type  of  con-
 traceptives  produceq  with  their  annual
 demand,  product-wise;

 (c)  the  date  when  production  will
 start  and  the  targets  set  at  different
 stages;

 (d)  the  annual  loss  provided  for  by
 way  of  subsidy  in  the  Hindustan
 Latex  Limited;  and

 (e)  the  names  of  six  top  officers  who
 q@ent  abroad  in  thig  connection,  the
 cost  to  Government  by  way  of  ‘air
 fare  and  foreign  exchange?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  (DR.  S.  CHANDRASEKHAR):
 (a)  Hindustan  Latex  Limited  is  set-
 ting  up  a  Nirodh  Factory  at  Trivan-
 drum  for  the  production  of  male  rub-
 ber  contraceptives  (Nirodh)  at  an
 estimated  cost  of  Rs.  50  lakhs.

 (b)  The  Nirodh  Factory  at  Trivan-
 drum  proposes  to  produce  Nirodh
 (Condoms)  only,  with  initial  produc-
 tion  capacity  of  44  million  pieces  per
 annum.  The  annual  demand  of  Nirodh
 (Condoms)  is  estimated  to  go  up  to
 six  to  seven  million  pieces  during  the-
 next  three  years.

 (c)  The  factory  is  scheduled  to  go-
 into  production  by  the  end  of  968
 with  annual  production  of  44  million
 pieces.  Subsequently  it  is  proposed  to
 expand  the  factory  to  produce  288  mil-
 lion  pieces  of  Nirodh  (Condoms).

 (d)  Nil.
 (e)  Three  engineers  viz.,  Dr.  N.  H.

 Sivaramakrishnan,  Latex  Technologist,
 Shrj  K.  U.  Varuny,  Construction  Engi-
 neer  and  Shri  P.  Gopalamenon,  Elec-
 trical  Engineer  were  sent  to  Japan
 iu  connection  with  the  training  in
 compounding  technology  of  Latex  as
 well  as  operation  and  maintenance  of
 the  plant  in  terms  of  the  collaboration
 agreement  with  M|s.  Mitsuj  &  Co.  Ltd.,
 Japan.  Earlier,  Shri  T.  0.  S  Pillay,
 Project  Officer  went  abroad  for  nego-
 tiation  for  the  collaboration  arrange-
 ment  for  setting  up  Nirodh  Project  at
 Trivandrum.  An  amount  of  Rs,  25,950
 on  air  fare  ang  Rs.  19,300,  on  foreign
 exchange  was  incurred  by  Hindustan
 Latex  Limited  on  the  above  officers.

 Three  Directors  of  Hindustan  Latex
 Limited  viz.  Shri  K.  N.  Srivastava,
 Chairman  and  Joint  Secretary,  Minis-
 try  of  Health,  Family  Planning  and
 Urban  Development,  Shri  D.  J.
 Madan,  Joint  Secretary,  Ministry
 of  Finance,  and  Dr.  Dipak  Bhatia,
 Commissioner,  Family  Planning  also
 went  abroad  during  negotiations  of
 the  collaboration  arrangements,  Their
 tour  whs  mainty  for  observation  of
 general  Family  Planning  Prografime
 abroad.  Their  air  fare  and  foreign.
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 exchange  requirements  were  met  by
 the  Ford  Foundation  in  terms  of  the
 Agreement  for  assistance  to  Family
 Planning  Programme.

 Free  Telephone  Calls  allowed  to
 Government  Officers

 ‘1873,  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  number  of  free  calls  which
 are  allowegq  per  quarter  to  Govern-
 ment  Officers  from  their  residence
 telephones  according  to  the  classes
 of  the  officers;

 (b)  the  free  allowance  normally  al-
 lowed  to  these  officers;

 (c)  the  number  of  trunk  calls
 allowed  free  per  quarter  to  such  offi-
 cers  according  to  their  classes;

 (d)  whether  it  is  a  fact  that  his
 Ministry  has  issued  instructions  to
 Government  officers  to  restrict  the
 number  of  calls  as  they  were  found  to
 be  excessive;  and

 (e)  if  so,  the  date  of  the  mstruc-
 tions  and  the  statistics  of  calls  during
 three  months  prior  to  the  dae  of  such
 insructions  and  during  three  months
 after  the  said  instructions  were  issued?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  A  maximuin
 of  500  free  calls  per  quarters  has  been
 allowed  to  all  classes  of  officers  under
 the  orders  issued  by  Finance  Minis-
 try.  This  is  exclusive  of  official  calls
 made  under  the  Subscribers  Trunk
 Dialling  Service  and  the  free  allow-
 ance  referred  to  in  (b)  below.

 (b)  P.&T.  Department  allow  60
 free  calls  per  quarter  for  each  tele-
 phone.

 (०)  There  is  no  free  allowance  in
 respect  of  trunk  calls,  Official  calls  are
 charged  to  Government  account  and
 private  calle  are  paid  for  by  the  con-
 cerned  officers,

 (9)  and  (e).  No  general  instructions
 asking  officers  to  restrict  the  number

 of  calls  have  been  issued  but  orders
 have  been  issued  on  8th  September,
 1967,  which  have  been  modified  on  6th
 November,  1968,  imposing  a  ceiling  on
 free  calls  as  stateg  in  (a)  above,  be-
 ycnd  which  calls  have  to  be  paid  for
 by  the  concerned  officers.  Statistics  of
 calls  are  not  readily  available.

 Survey  for  drinking  water  in  rural
 areas  of  Himachal  Pradesh

 ‘1874.  SHRI  HEM  RAJ:  Will  the
 Minister  of  HEALTH,  FAMILY  PLAN-
 NING  AND  URBAN  DEVELOPMENT
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  88l6  on  the
 0th  August,  967  and  state:

 (a)  whether  the  Special]  Investiga-
 tion  Division  set  up  by  Government
 to  survey  the  requirements  of  the
 Drinking  Water  in  rural  areas  in
 Himachal]  Pradesh  has  since  completed
 its  work  and’submitted  its  report;  and

 (b)  if  not,  when  it  will  submit  the
 report?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.  S.  MURTHY):  (a)
 and  (b).  The  Special  Investigation
 Division  in  Himachal  Pradesh  has  not
 so  far  completed  its  work.  At  present
 it  is  not  possible  to  indicate  a  time
 limit  by  which  the  report  will  be  sub-
 mitted.

 Serious  power  shortage  for  industries
 in  Gujarat

 875  SHRI  VIRENDRAKUMAR
 SHAH:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  serious  power  shortage  now
 being  faced  by  the  Industries  in
 Gujarat;  and

 (b)  whether  it  js  a  fact  that  this
 shortage  was  anticipated  by  State
 Government  but  the

 imp! of  some  of  he  schemes  as  Dhuva.
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 Tan  extension  scheme  could  not  be
 taken  up  in  time  because  of  the  delay
 in  getting  the  necessary  sanction  from
 the  Central  Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 PCWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  Yes,  Sir;  some  shortage  of
 power  is  being  experienced  by  Gujarat:

 (b)  The  power  shortage  in  Gujarat
 at  present  is  due  mainly  to  some  de-
 lay  in  the  commissioning  of  the  Tara-
 pore  Nuclear  Power  Station.  The  nuc-
 १९७97  power  station  from  which  90
 MW  of  power  would  be  available  to
 ‘Gujarat  was  scheduled  to  be  commis-
 sioned  during  October,  1968,  It  is  now
 expected  to  be  commissioned  by  July,
 1969.

 M/s.  Bird  and  Co.
 ‘1876.  SHRI  छू.  N.  PANDEY:  Will  the

 Minister  of  FINANCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  3498  on  the  2th  August,
 968  and  state:

 (a)  whether  the  information  re-
 garding  the  names  and  addresses  of
 the  directors  of  M/s.  Bird  and  Com-
 pany  with  percentage  of  their  share-
 ho!dnigs  has  since  been  collected;  and

 (b)  if  so,  the  names  of  the  directors
 against  whom  criminal  proceedings
 were  launcheg  and  with  what  results?

 THE  BEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE,  (SHRI
 MORARJI  DESAI):  (a)  The  required
 information  has  since  been  collected
 from  the  Company  Law  Board  and  is
 as  follows:

 The  names  and  addresses  of  the
 Directors  of  M/s,  Bird  and  Co.  (P)
 Ltd.,  are:

 Name
 l,  Shri  Pran  Prasad
 2,  Shri  N.  s.  Gilani
 3,  ह-3.! ८ ह  Shankar  Gosh
 4.  डल  K.  L.  Dua
 5.  Shri  Amitabha  Basu

 Address
 37,  Ballyganj  Park,  Calcutta.

 l,  Dover  Park,  Calcutta.
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 5-C,  Raja  Santosh  Road,  Calcutta.
 9,  Burdwan  Road,  Calcutta

 None  of  the  Directors  of  M/s,  Bird
 and  Co.  (P)  Ltd.  holds  any  shares  in
 that  Company  in  his  individual  capa-
 city  and  no  qualification  shares  are
 required  to  be  held  under  the  Articles
 of  Association  of  the  Company.

 From  the  list  of  shareholders  of  the
 Cumpany,  it  is  seen  that  the  family
 members  of  the  Directors  hold  sheres
 in  the  Company  to  the  extent  indicat-
 ed  below:

 Percen  share-
 hold  ing

 Fainily  Members  of  :  Equity  Preference
 ie  Shri  Prem  Prasad  5°0
 2.  Shri  N.  S.  Gilani  Vr
 3.  Shri  Shankar  Ghosh  Vr

 4.  Shri  K.  L.  Dua  rr.
 5.  Shri  Amitabha  Basu  Nil

 Tora.  8-3%

 Further,  as  trustees  jointly  with
 others,  of  certain  trusts,  S./SHRI
 Puran  Prasad  and  K.  S.  Dua  held
 shares  to  the  extent  indicated  below:

 Name  of  Percentage  Shar-
 the  Trust  holding

 Trustees  Equity  Preference
 t.  Shri  Pran  =  Super-  20°3 and  Annuation

 two  others  Fund

 2.  Shri  K.L.  Savings
 Dua  and  Turst
 two  others  18-6

 3.  Shri  Pran  Benthal!
 Prasad  and  Family
 two  others  Trust  ०4

 (०)  No  prosecuion  proceedings  un-
 der  the  Companies  Act,  986  were
 launched  against  any  of  the  Directors
 of  M's,  Bird  &  Co.  (P)  Ltd,
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 Income-tax  payments  by  Film  Stars

 ३877.  SHRI  K.  N.  PANDEY:  Will
 the  Minister  of  FINANCE  be  pleased
 ty  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  3l83  on  the  29th
 July,  968  and  state:

 (a)  whether  the  information  relat-
 ing  to  Income-tax  payments  by  film
 stars  has  since  been  collected;  and

 (b)  if-so,  the  names  of  those  against
 whom  action  was  taken  for  false  dec-
 larstions  and  the  nature  of  action
 taken  against  each  with  amounts  of
 penalty,  if  levied>

 THD  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE,  (SHRI
 MORARJI  DESA):  (a)  Yes,  Sir,

 (b)  Prosecution  has  been  launched
 in  the  case  of  Miss  Asha  Parekh,  for
 false  declaration  in  the  return  for  the
 assesement  year  1964-65,  ang  the  mat-
 ter  is  pending  in  the  Court.  Settle-
 ment  hag  been  arrived  at  with  Miss
 Weheeda  Rehman  in  terms  of  which
 penalty  at  20  per  cent  ig  leviable.  Shri
 Mehmood  has  come  for  a  settlement
 unde;  section  27I(4A)  for  the  assess-
 ment  year  ‘1964-65,  and  the  same  is
 pending,  Penalty  action  for  conceal-
 Ment  of  income  has  been  initiated  for
 ‘1965-66  in  the  case  of  Smt.  Vijayanthi-
 mala.  No  penalties  have  been  levi-
 ed  in  other  cases.

 गाजियाबाद  प्रौद्योगिक  क्षेत्र  में  खाली
 पड़े  भूभाग  (प्लाट)

 1878.  श्री  साथ्राम  झहिरवार:  क्‍या
 निर्माण,  श्ाबास  तथा  पूति  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  गाजियाबाद  प्रौद्योगिक  क्षेत्र  में
 खाली  पड़े  ऐसे  भूभागों  की  संख्या  कितनी  है
 जिनमें  उद्योगों  के  नामों  के  पट्टे  लगाने  के
 सिवाय  धौर  कोई  काम  नहीं  किया  गया  है  ;

 (ख)  इन  खाली  भूभागों  का  स्वामित्व
 किस-किस  तारीख  को  बदला  सवा  था  तथा
 हां  कारखाने  स्थापित  न  किये  जाने  के  क्या
 कारण  हैं  ;

 (ग)  कया  सरकार  ने  उन  उद्योग-
 पतियों  द्वारा  वहां  कारखाने  स्थापित  किये
 जाने  की  कोई  समय  सीमा  निर्धास्ति  कर  दी
 है  ;  भौर

 (ष)  यदि  हां,  ता  ऐसे  उद्योगपतियों  की
 संख्या  कितनी  है  जिन  की  कारखाने  स्थापित
 करने  की  निर्धारित  समय  सीमा  पूरी  हो
 चुकी  है  तथा  इन  परिस्थितियों  में  उनके
 विरद्ध  सरकार  का  क्‍या  कार्यवाही  करने  का
 विचार  है  ?

 निर्माण,  झावास  तथा  पृत्ति  मंजालथ  में
 उप-मंत्री  (भी  इकथाल  सिह):  (क)  से  (घ).
 सूचना  एकल्नित  की  जा  रही  है  तथा  सभा-
 पटल  पर  रख  दी  जायेगी।

 शुग्गी  जौर  हॉपड़ी  निवासियों  को
 सहायता

 1879.  भरी  नाथ्राम  प्रहिरवार:  क्‍या
 स्थास्थ्य,  परियार  नियोजन  ण्य  मगर  विकास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दिल्ली  में  ऐसे  झुग्गी तथा  झोपड़ी
 निवासियों  की  संख्या  किलनी  है  जिनकी
 झुस्गियां  तथा  झोंपड़ियां  गिराई  जा  चुकी
 हैं  प्रौर  जिन्हें  वैकल्पिक  स्थायी  रिहायशी
 स्थान  दिया  गया  हैं  तथा  ऐसे  लोगों  की
 संख्या  कितनी  है  जिन्हें  बैकल्पिक  धावॉस
 का  निर्माण  करने  के  लिये  वित्तीय  सहायता
 दी  गई  हैं  ;

 (@)  कया  सरकार  ने  बर्ष  968-69
 में  पुनर्वास  के  सिये  भी  कोई  धनराशि  मंजूर
 की  है;  भौर

 (ग)  यदि  हूं,  तो  प्रति  परियार  कितनी
 राशि  मंजूर  की  गईहै  ?
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 स्वास्थ्य,  पश्थार  नियोजन  तथा  नगरीय
 विकास  संत्रालय  में  उप-मंत्री  (श्री  qo  सू०
 मूर्ति):  (क)  झुग्गी  और  झोंपड़ियों  का गिराया
 जाना  कई  वर्षों  से चल  रहा  है  जब  तक  कि
 श्रपेक्षित  सूचना  के  हेतु  कोई  खास  अवधि
 निर्धारित  नहीं  कर  दी  जाती  तब  तक
 इसे  एकत्र  करना  श्रत्यधिक'  कठिन  होगा  ।

 (ख)  शुग्गी  वासियों  के  पुनर्वास  के
 हेतु  भूमि  अर्जन  तथा  उसका  विकास  करने  के
 लिए  968-69  के  बजट  में  60  लाख  रु०
 की  व्यवस्था  की  गई  है  ।

 (ग)  जुलाई,  960  8  पूर्व  के  भ्रन-
 घिवासियों  के  वैकल्पिक  श्रावास  की  व्यवस्था
 करने पर  सरकार  ने  1,000%° Fo  से  1200  रु०
 तक  प्रति  एकक  के  हिसाब  से  व्यय  किया
 जबकि  जुलाई,  960  के  पश्चात्‌  के  श्रनधि-
 वासियों  पर  600  रु०  से  800  रु०  प्रति
 एकक  के  हिसाब  से  खर्च  हुआ  ।

 Changes  in  land  use  by  Delhi
 Development  Authority

 1880,  SHRI  K.  M.  KOUSHIK:  Will
 the  Minister  of  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOMPMENT  be  pleaseq  to  state:

 (a)  whether  it  is  a  fact  that  the
 Delhi  Development  Authority  has
 changed  the  jand  use  from  non-con-
 forming  to  conforming,  from  green
 belt  to  residential]  and  educational,
 from  residential  to  industrial  and
 vice  versa  in  number  of  cases;  and

 (b)  if  so,  the  details  thereof  to-
 gether  with  their  reasons?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  S.  MURTHY):
 (a)  and  (b).  Resolutions  were  passed
 by  the  Delhi  Development  Authority
 recommending  change  of  land  used  in
 the  cases,  the  details  of  which  are
 given  in  the  list  laid  on  the  Table  of
 the  House.  (Placed  in  Library,  Sec
 No.  LT-2296|68.]
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 Terms  of  lease  of  Bela  Road  Ice
 Factories  in  Delhi

 88l,  SHRI  K.  M.  KOUSHIK:  Will
 the  Minister  of  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  his
 Ministry  vide  their  letter  No,  3030-
 LSG|50,  dated  the  9th  August,  950
 addressed  to  the  Delhi  Administra
 tion  had  confirmed  and  approved  the
 terms  of  the  lease  of  the  Bela  Road
 ice  factories  of  displaced  persons  in
 Delhi;  and

 (b)  if  so,’the  details  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  S.  MURTHY):
 (a)  and  (b).  The  matter  is  being
 looked  into  and  necessary  informa-
 tion  wil}  be  laid  on  the  Table  of  the
 Sabha  in  due  course.

 Fertilizer  Factory  in  Haryana

 1882,  SHRI  5.  R.  SINGH  DEO:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Haryana  have  re-
 quested  the  Centre  to  locate  g  public
 sector  fertilizer  factory  in  the  State;

 (b)  whether  the  question  has  been
 considered;  and

 (c)  if  so,  the  decision  taken  in  the
 matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS
 RAMAIAH):  (a)  Yes,  Sir.

 (b)  and  (c).  It  is  under  considers-
 tion.
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 उत्तर  प्रदेश  के  पर्वतोय  जिलों  के

 पसीज  लोगों  के  लिये  पीने  का  पानी

 1883.  भी io  qo  fac  विध्ट :
 क्या  स्वास्थ्य,  परिधार  नियोजन  एबं  नगर
 विकास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  उत्तर  प्रदेश  के
 पर्वतीय  जिलों  के  लोगों  के  लिये  पेय  जल  की
 व्यवस्था  करने  के  प्रश्न  पर  विचार  कर  रही
 है;

 (ख)  यदि  हां,  तो  क्या  इस  समस्या  को
 हल  करने  के  लिये  सरकार  पूर्णतः  पर्बतीय
 जिलों  के  लिये  घन  का  का  नियतन  करने  के
 प्रश्न  पर  विचार  कर  रही  है  ;

 (ग)  यदि  हां,  तो  भ्रल्मोड़ा  जिले  के
 लिये  कितनी  राशि  नियत  किये  जाने  की
 संभावना  है  ;  शौर

 (घ)  यदि  नहीं,  तो  उसके  क्‍या  कारण
 हैं।

 स्वास्थ्य,  परिवार  नियोजन  तथा  नगरीय
 विकास  मंत्रालय  में  उप-मंत्रो  (भी  ब०  Yo
 मूति)  :  (क)  से  (घ).  सूचना  एकत्र  की  जा
 रही  है  और  प्राप्त  होने  पर  सभा  पटल  पर
 रख  दी  जायेगी

 उत्तर  प्रदेश  के  पहाड़ी  जिलों  के  लिये
 छोटी  पन-बिजली  यौजनायें

 1884.  Ho  Wo  सिंह  बिष्ट  :  क्‍या
 सिचाई  शौर  बिद्युत  मत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उत्तर  प्रदेश  के  पहाड़ी
 जिलों  के  लिये  छोटी  पन-बिज्रली  योजनायें
 क्षमाने  का  सरकार  का  विचार  है  ;

 (ख)  यदि  हां,  सो  भ्रलमोड़ा  जिले  के
 लिये  ऐसी  कितनी  योजनायें  बनाई  जायेंगी

 और  उन्हें  कित  किन  स्थानों  पर  क्रियाम्बित
 किया  जायेगा  ;

 (ग)  क्‍या  सरकार  टाडागताल  पम-
 बिजली  योजना  को  प्राथमिकता  देगी  ;
 शौर

 (%)  यदि  हां,  तो  इस  योजना  का  काम
 कब  तक  भारम्भ  हो  जाने  की  संभावना
 है?

 सिचाई  तथा  बिहुत  संत्रालय  में  उप-मंत्री
 (भी  सिद्धेप्यर  प्रसाद)  :  (क)  जी,  हां  ।

 (ख)  प्रल्मोड़ा  जिले  में  निम्नलिखित
 स्कीमों  को  कार्यान्वित  किया  जा  चुका
 है  ic

 (1)  बागेश्वर  1<18,  4  किलो  वाट
 %  50  किलोबाट

 (2)  चम्पावत  2X  00  किलोबाट

 (3)  गुरड़  l-  25  किलोबाट

 फापकोट  लघु  पनबिजली  स्कीम
 (50  किलोवाट)  में  सम्बन्धित  भ्रनुसंधान

 कायें  पूरा हो  चुका  है  और  इस  समय  निम्त-
 लिखित  स्कीमों  का  प्रनुसंधान  हो  रहा  है  :--
 (a)  कोटा  बदनगढ़  25  किलोबाट
 (2)  गूलर  नेयड़  50  किलोबाट
 (3)  बुलगढ़  5  किलोबाट
 (4)  कानलगढ़  200  किलोबाट

 (ग)  शौर  (घ).  केन्द्रीय  जल  तथा

 विद्युत्‌  प्रायोग  ने  तडागताल  के  पामी  का
 उपयोग  करके  लघु  पनबिजली  उत्पादन  की
 सम्भाव्यता  पर  एक  विस्तृत  नोट  तैयार  करके
 उसे  उत्तर  प्रदेश  राज्य  बिजली  बोर्ड  के  पास
 प्रेज  दिया  था  i  इस  नोट  में  यह  सुझाव
 दिया  गया  था  कि  स्कीम  रिपोर्ट  के  सम्बन्ध
 में  अनुसंधान  कार्य  करके  उसे  मैयार  किया
 जाए  t  परियोजना  रिपोर्ट  के  प्राप्त  होने
 झौर  उसकी  जांच  हो  जाने  के  बाद  ही  परि-
 योजना  के  कार्यास्वियन  के  प्राइम  पर  विचार
 किया  जाएगा।
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 सरकारी  क्षेत्र  के  उद्योग

 1885.  श्री  नारायण  स्वरूप  क्र्मा  :
 श्री  जगन्नाथ  राव  जोशी  :
 श्री  रणजजीत  सिंह  :
 श्री  प्रटल  बिहारी  बाजपेयी  :

 क्या  बित  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  पिछले  i5  वर्षों  में  विभिन्न
 राज्यों  में  सरकार  द्वारा  स्थापित  किये  गये
 श्रथवा  स्थापित  किये  जा  रहे  भ्रथवा  विस्तार
 किये  गये  सरकारी  क्षेत्र  के  उद्योगों  की  संब्या
 कितनी  है  ;  और  उनके  नाम  क्या  हैं  ;

 (ख)  उनमें  से  प्रत्येक  पर  ब  तक

 कुल  कितनी  राशि  ख  की  जा  चुकी  है  ;
 शौर

 (7)  उन  में  से  प्रत्येक  उद्योग  ने  प्रति
 बचे  कितना  लाभ  कमाया  श्रथवा  कितनी
 हानि  उठायी  तथा  उनमें  कितने-कितने
 कर्मचारी  काम  करते  हैं  ?

 उप-प्रधान  मंत्री  तथा  वित्त  मंत्री  थी
 मोरारणी  देसाई)  :  (क)  से  (ग)  .  प्रत्येक
 सरकारी  उपक्रम  के  वाषिक  लेखे  हर  साल
 दोनों  सदनों  की  मेज  पर  रखे  जाते  हैं  ।  इन
 लेखों  में  प्रन्य  बातों  के  साथ-साथ  उपक्रमों
 को  उस  वर्ष  हुए  लाभ/हुई  हानि  के  प्रांकड़े
 दिये  जाते  हैं।  1966-67  सबसे  हाल  का
 ऐसा  वर्ष  है  जिसके  सम्बन्ध  में  सभी  सरकारी
 उपक्रमों  के  लेखे  उपलब्ध  हैं।  एक  विवरण
 सभा  की  मेज  पर  रख  दिया  गया  है  जिसमें
 सरकारी  उपक्रमों  के  नाम,  3  मार्च,  967
 को  उनमें  से  प्रत्येक  में  लगी  पूंजी  भोर  कर्म  चारियों
 की  संदया  तथा  साथ  हो  ‘1966-67  में  उन्हें
 हुए  लाभ/हुई  हानि  का  ब्यौरा  दिया  गया
 है  [पुस्तकालय  में  रख  दिया  गया  बेखिये
 संख्या  I.T-2297/68]
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 निर्यातकर्सा  फर्मों  को  कर  में  छट

 1886.  श्री  टल  बिहारी  बाजपेयी  :
 थी  जयज्ञाथ  राव  जोशी  :

 क्या  विस  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  ऐसा  कोई  प्रस्ताव  सरकार
 के  विभाराधीन  है  कि  ऐसी  कर्मों  को  कर  में
 छूट  दी  जाये  जो  प्पने  उत्पाद  का  एक  निश्चित
 अंश  निर्यात  करते  हों  ;  शौर

 (ख)  यदि  हां,  तो  उसका  ब्यौरा
 क्या  है?

 उप-प्रधान  संत्री  तथा  वित्त  मंत्री  (घी
 मोरारजी  देसाई)  :  (क)  जी,  नहीं  t

 (ख)  यह  तवाल  ही  पैदा  नहीं  होता

 सिक्किम  में  पी०  एल०  480  निधियों
 का  उपयोग

 1887.  श्री  मधु  लिमये  :  क्‍या  घित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पी०  एल०  480  निधियों  के
 अन्तर्गत  भारत  सरकार  द्वारा  दिये  गये
 घन  में  से  कितना  धन  प्रमरीका  द्वारा  सिक्किम
 में  खर्च  किया  गया  ;  भौर

 (ख)  वह  धन  किन  किन  मदों  तथा
 कामों  पर  ख््ज  किया  गया  है  ?

 उप-प्रधान  मंत्री  तथा  चित्त  मंत्री  ो
 मोरार लौ  देसाई)  :  (क)  भौर  (ख).
 संयुक्त  राज्य  प्रमेरिका  की  सरकार  ने,  भपनी
 पी०  एलन  480  रुपया  निधि  में  से सिक्किम
 में,  कुछ  भी  बाच  नहीं  किया  है  ।



 89  Written  Answers  AGRAHAYANA  4,  890  (SAKA)  Written  Answers  90

 Mysore  Trade  Agent  in  U.K.

 1888.  SHRI  HARDAYAL  DEVGUN;
 Will  the  Minister  of  FINANCE  be
 pleased  to  state  the  foreign  exchange
 given  to  the  present  incumbent  of
 the  post  of  Mysore  Trade  Agent  in
 U.K.  with  details  of  the  post  previ-
 ously  held  by  him,  the  remuneration
 drawn  by  him  then  and  now  and  any
 other  benefits  being  given  to  him  at
 present?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  Foreign
 exchange  equivalent  of  Rs.  3000  was
 sanctioned  to  the  present  incumbent
 of  the  post  of  Mysore  Trade  Agent,
 U.K.  as  an  advance  to  enable  him  to
 proceed  to  U.K.  and  joint  his  assign-
 ment  there.  This  advance  is  to  be
 recovered  in  suitable  instalments
 from  his  salary.

 Both  his  previous  appointment  and
 his  present  assignment  are  under  the
 Mysore  State  Government.  Informa-
 tion  about  his  present  emoluments  in
 so  far  as  it  has  a  bearing  on  the
 foreign  exchange  aspects,  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.

 went  के  निकट  कमनगांव  के  पास  जांदी
 की  बरामदगो

 1889.  भ्री  हुकम  बन्य  कछबाय :
 श्री  qo  ह्वा०  बारपास  :

 क्या  विस  मन्नी  यह  बताने  को  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  सितम्बर,
 968  में  केन्द्रीय  उत्पादन  शुल्क  विभाग

 के  ्धिकारियों  ने  बम्बई  से  लगभग  45  मील
 की  दूरी  पर  स्थित  कमन  गांव  से  लगभग
 20  लाख  रुपये  की  भांदी  पकड़ी  थी  ;

 (ख)  यदि  हां,  तो  पकड़ी  गई  चांदी
 का  बजन  कितना  था  तथा  क्‍या  इस  चांदी
 दर  किसी  देश  का  चिन्ह  था  ;  भ्रौर

 (ग)  इस  सम्बन्ध  में  कितने  व्यक्ति
 गिरफ्तार  किये  गये  तथा  उनके  विरुद्ध  क्‍या
 कार्यवाही  की  गई  ?

 उप-प्रधान  मंत्री  तथा  बित्त  मंत्री  (भरी
 मोरारजी  देसाई):  (क)  जी,  हां,  5
 सितम्बर,  968  को  बअम्बई  केस््रीय  उत्पादन

 शुल्क  समाहर्ता  कार्यालय  के  भ्रधिकारियों
 ने  बम्थई  से  लगभग  70  मील  दूर  कमानी
 नदी  के  पुल  के  पास  एक  ट्रक  झौर  एक  जीप
 से  चांदी  के  39  डले  तथा  इन  गाड़ियों  के
 पास  ही  सड़क  के  किनारे  से  चांदी  के  4  डसे
 बरामद  किये  जीप  के  ड्राइवर  के  पास  पायी
 गई  एक  पिस्तौल  तथा  2200  रुपये  की  भारतीय

 मुद्रा  के  साथ-साथ  ट्रक  भौर  जीप  को  भी
 पकड़  लिया  गया  ।

 (ख)  चांदी  का  वजन  32.4I0
 किलोग्राम  है  -  उन  पर  कोई  बिदेशी  मार्क
 नहीं  थे

 (ग)  तीन  व्यक्ति  गिरफ्तार  किये  गये,
 जो  बाद  में  जमानत  पर  रिहा  कर  दिये  गये  v
 मामले  की  जांच  पड़ताल  की  जा  रही  है

 जम्मू  तथा  काइमीर  राज्य  में  स्त्रियों  के
 ठहरने  के  लिये  सरकारी  इमारतें

 1890.  भरी  हुकम जन्य  कछतवाय  :  क्या
 निर्माण,  झायास  तथा  पृतति  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जम्मू  तथा
 काश्मीर  में  भारत  सरकार  के  मंत्रियों  के
 ठहरने  के  लिये  भारत  सरकार  का  कोई
 राजकीय  भवन  नहीं  है  ;

 (ख)  यदि  हूं,  तो  क्‍या  मंत्रियों  &
 ठहरने  के  लिये  सरकार का  विचार  कोई  यतन
 बनाने  का  है  ;  भ्रौर
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 (ग)  यदि  हां,  तो  कब  भ्ौर  यदि
 नहीं  तो  उसके  क्‍या  कारण  हैं  ?

 निर्माण,  आवास  तथा  पृत्ति  मंत्रालय  में
 उपभंत्री

 (भी  इकबाल  सिंह)
 :  (क)  से  (ग).

 जम्मू  तथा  काश्मीर  राज्य  में  भारत  सरकार
 का  कोई  ऐसा  भवन  नहीं  है  जोकि  विशेष
 शप  से  मंत्रियों  को  ठहराने  के  लिए  हो  ।

 संथापि,  निम्नांकित  स्थानों  पर  6  रेस्टहाउस
 तथा  इन्सपेक्शन  बंगले  हैं

 (1)  माधोपुर
 (2)  रोहलता

 (3)  मन्डली

 (4)  मनवल  |
 (5)  रामकोट:
 (6)  ऊध्रमपुर

 ये  मुख्य  रूप  से  ड्यूटी  पर  सरकारी
 कमंचारियों  के  उपयोग  के  लिए  हैं  ny  मंत्री
 भी  इन  रेस्ट  हाउसों  को  भ्रपने  ठहरने  के  लिये
 उपबोग  में  ला  सकते  हैं  ।  मंत्रियों  को  ठहरने
 में  सुविधा  देने  क ेलिए  किसी  सरकारी  भवन
 के  निर्माण  का  कोई  प्रस्ताव  नहीं  है  ।

 इस्बोर  तथा  उज्जेन  जिलों  की  फर्मों  के
 सास  झाय-कर  की  बकाया  राशि

 L89).  भरी  हुकम  चम्द  कलुबाय  :  क्‍या
 बिल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  मध्य  प्रदेश  के  उज्जैन  भोर  इन्दौर
 जिलों  में  ऐसी  फर्मों  की  संख्या  कितनी  है
 जिसके  नाम  इस  समय  प्रायकर  की  बकाया
 राशि  है  ;

 (ख)  उक्त  जिलों  में  प्राय-कर  की
 कितनी  राशि  बकाया  है  ;  जौर

 (ग)  इसे  बसूल  करने  के  लिये  सरकार
 कया  कदम  उठाने  जा  रही  है  ?
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 serene  मंत्री  तथा  विस  मंत्री  (भी
 भोरारजणी  देसाई):  (क)

 (i)  उज्जैन  00

 (ii)  इंदौर  478

 (8)  (i)  उज्जैन  2,04,000 8% 000  सपवे

 (ii)  इंदौर  55,45, 000 89% 000  रुपये

 (ग)  चूक  करने  वाले  कर-निर्धारितियों
 से  कर  की  बकाया  रकम  को  वसूल  करने  के
 लिए  प्रत्येक  मामले  के  गुण-दोषों  के  भ्नुसार
 कानून  के  प्रनुसार  सभी  प्रावश्यक  कदम
 उठाये  जा  रहे  हैं  ।

 नार्थ  धौर  साउथ  व्लाक  नई  दिल्‍ली  से
 ब्रिटिश  ताज  के  खिम्ह  का  हटाया  जाना

 1892.  थी  हुकूम  शन्द  कछवाय  :  क्‍या
 निर्माण,  ग्रावास  तथा  पृति  मंत्री  22
 जुलाई,  i968  %  ग्रतारांकित  प्रश्न  संख्या
 250  के  उत्तर  के  सम्बन्ध  में  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  साउथ  ब्लाक  के  चार  स्तम्भों
 के  ब्रिटिश  ताज  के  चिन्ह  हटाये  जाने  के  लिये
 इस  बींच  कोई  निर्णय  किया  गया  है  ;  श्रौर

 (ख)  यदि  हां,  तो  कब  तक  उस  चिन्ह
 को  हटा  कर  उसके  स्थान  पर  भारत  सरकार
 का  राष्ट्र  चिन्ह  लगा  दिया  जायेगा  ?

 मिर्माण,  झ्रावास  तथा  पूति  मंजालय  सें
 उप-संत्री  (शी  इकबाल  सिंह):  (क)
 तार्थ  तथा  साउथ  ब्लाकों  से  ब्रिटिश
 ताजचिन्हों  को  हटाने  का  पहिले  ही  निर्णय
 लिया  जा  चुका  है  |  नार्थ  तथा  साउच
 ब्लाक  के  मध्य  पत्थर  के  चार  स्तम्भ  क्योंकि
 राष्ट्रमंडल  के  देशों  (कामनवेल्थ  कल्ट्रीसा)
 कौ  देन  हैं  तथा  किसी  विदेशी  प्रभुत्व  का  प्रतीक

 हु  क  े  हमने
 क्स्ताा

 नई |
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 (@)  कार्य  जून,  969  के  भ्रन्त  तक
 पूरा  हो  जायेगा  ।

 Value  of  confiscated  gold  and  silver

 1893.  SHRI  D.  N.  PATODIA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  total  quantity  and  value  of
 gold  and  silver  that  has  been  confis-
 cated  by  the  Customs  authorities  and
 the  Enforcement  Department  during
 the  last  three  months;

 (b)  whether  teenage  students  are
 being  utilised  to  carry  on  the  smug-
 gling  of  gold;  and

 (c)  whether  any  international  gang
 is  operating  in  India  in  collaboration
 with  the  Indian  smugglers?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  Cur-
 ing  the  period  from  ist  August,  968
 to  3lst  October,  ‘1968,  552  kgms.  of
 gold  valued  approximately  at  Rs.  47
 lakhs  at  the  international  rate  and
 22,443  kems.  of  silver  valued  approxi-
 mately  at  Rs.  06  lakhs  were  confis-
 cated  by  the  Customs  and  Central
 Excise  authorities.  Nothing  was  con-
 fiscated  by  the  Enforcement  Directo-
 rate.

 (b)  Stray  cases  of  students  being
 utilised  as  carriers  of  smuggled  gold
 were  noticed.

 (c)  International  gangs,  some  mem-
 bers  of  which  may  be  Indians,  uperate
 in  smuggling  of  gold  into  India.

 Negotiation  with  Roreign  countries  for
 sale  of  Potassium  Salt

 1894,  SHRI  N.  SHIVAPPA:
 ‘SHRI  GADILINGANA

 GOWD:
 SHRI  P.  K.  DEO:
 SHRI  R.  K.  AMIN:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  thet  Gov-
 ernment  are  negotiating  with  Hungary
 2371  (ai)  LSD—.
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 about  the  sale  of  potassium  salt  manu.
 factured  in  the  country;

 (b)  if  so,  the  details  thereof;
 (c)  whether  Government  have  also

 made  attempts  to  negotiate  similar
 deals  with  other  countries;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  RAGHURAM-
 AIAH):  (a)  to  (d).  The  Indian  drugs
 and  Pharmaceuticals  Ltd,  a  Govern-
 ment  of  India  Undertaking  is  nego-
 tiating  at  present  with  Medimpex  of
 Hungary  for  the  sale  of  potassium
 salt  of  Penicillin.  M/s.  Pliva  of
 Yugoslavia  have  also  contacted  to
 import  350  Kgs.  of  Sodium  Penicillin
 and  5  tonnes  of  fortified  Procain  Peni-
 cillin.

 Pending  finalisation  of  negotiations
 with  the  foreign  parties  it  will  not  be
 in  the  public  interest  to  divulge  the
 details  of  the  arrangements.

 Target  for  Fertilizer  production

 1895.  SHRI  N.  SHIVAPPA:
 SHRI  GADILINGANA

 GOWD:
 SHRI  P  K.  DEO:
 SHRI  R.  K.  AMIN:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  the  latest  target  fixed  for  fer-
 tilizer  production  in  India  for  97l-73;
 ‘1975-76  and  1979-80;  and

 (b)  how  these  targets  compare  in
 relation  to  our  demands  during  those
 years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  On  the  assump-
 tion  that  the  fertilizer  projects  now
 under  consideration  will  be  approved
 and  implemented  on  schedule,  the
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 production  of  fertilizers  is  expected
 to  be  of  the  following  orders:—

 Estimated  Production
 (Million  tonnes)

 NOVEMBER  25,  968

 Nitrogen  20

 397I-72,  I°935  0°86

 1975-76  हे  5°076  2.  485
 *  1978-79,  6.626  3.345

 (b)  The  demand  at  present  envisag-
 ed  for  the  corresponding  years  is  as
 under:

 97I-72.  2°78  2

 1975-76  हि  5-00  25
 *1978-79  धर  6°  635  337

 बरौनी  तेल  शोषन  शाला  से  बेगूसराय
 झौर  पटना  के  बीच  टलीफोन  की

 ड्यवबस्था

 1896.  श्री  क०  सि०  सधुकर:  क्‍या
 पद्रोलियम  ौर  रसायन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बरोनी
 तेल  शोधघनशाला  शौर  बेगूसराय  के  असैनिक
 अधिकारियों  के बीच  और  पटना  और  बरोनी
 के  बीच  टेलीफोन  सम्पर्क  की  कोई  व्यवस्था
 नहीं  है  भौर  प्रधिकारियों  को  आ्लावश्यक
 संदेश  भेजने  के  लिए  मोटर  कारों  का  प्रयोग
 करना  पड़ता  है  जिससे  सरकारी  समय  शौर
 घन  की  काफी  हानि  होती  है  ;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण
 हैं  ;

 (=)  क्‍या  प्रशासनिक  प्रनियमितता
 संदेशों  के  भेजने  में  होने  वाली  भ्रसुविधा  भ्ौर
 घन  के  झपव्यय  को  रोकने  के  लिये  सरकार  का
 विचार  कुछ  ठोस  कदम  उठाने  का  है  ;  प्लौर
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 (घ)  यदि  हां,  तो  वह  ठोस  कार्यवाही
 क्या  है  श्ौर  वह  कब  तक  क्ियान्वित  की
 जायेगी  ?

 पैद्रोलियम  तथा  रसायन  मंत्रालय  में
 राज्य-मंत्री  (श्री  रघुरमेया):  (क)  जी
 नहीं  |

 (ख)  से  (घ).  प्रश्न  नहीं  उठता  ।

 Sarjoo  Project

 1897.  SHRI  VISHWA  NATH
 PANDEY:

 SHRI  R.  K.  SINHA:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that
 Government  have  _  sanctioned
 Sarjoo  Project  in  Uttar  Pradesh;

 the
 the

 (b)  if  so,  the  details  thereof?
 (c)  the  total  amount  of  expenditure

 involveg  on  this  project;  and

 (d)  when  this  project  will
 mence?

 com-

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  Yes;  Sir.

 (b)  The  project  is  intended  to  im-
 prove  irrigation  in  the  Lower  Sara
 Canal  System.

 (c)  Stage  I  of  the  project  is  esti-
 mated  to  cost  Rs.  64.84  crores.

 (d)  Work  has  already  been  start-
 ed.

 Rural  Electrification  in  U.P.

 1898.  SHRI  VISHWA  NATH  PAN-
 DEY:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to
 state:

 (a)  the  number  of  villages  and
 towns  likely  to  be  electrified  in  the

 *Note:  The  estimate  of  production  ang  demand  have  been  worked  out
 only  up  to  1978-79.
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 Uttar  Pradesh  State  during  1968-69;
 and

 (b)  the  number  of  villages  and
 towns  which  have  already  been  elcc-
 trified  during  the  last  3  years  with
 details  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  About  1,000  villages
 and  towns  are  likely  to  be  electrified
 in  Uttar  Pradesh  during  ‘1968-69;

 (b)  A  Statement  giving  the  requi-
 site  information  is  Jaid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT—2298|68.]

 Revision  in  Bhakra  Electricity  Rates

 1899.  SHRI  VISHVA  NATH  PAN-
 DEY:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  522  on  the  9th  August,
 968  and  state:

 (a)  whether  any  decision  has  since
 been  taken  on  the  request  of  the
 Punjab  Government  to  revise  the
 rates  of  Bhakra  Electricity  supplied
 by  Punjab  to  Delhi  and  Nangal  Ferti-
 lizers  Factory;

 (b)  if  so,  the  nature  thereof;  and

 (c)  if  not,  when  a  decision  is  likely
 to  be  taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  Revised  rate  for
 supply  of  power  to  the  Nangal  Ferti-
 lizer  Factory  is  under  negotiation.  As
 regards  the  rates  for  Delhi,  the  mat-
 ter  is  under  examination  by  the
 Bhakra  Management  Board.

 (b)  Does  not  arise.

 (c)  As  the  issues  involved  are  in-
 tricate,  it  will  take  some  time  before
 a  final  decision  is  taken  in  the  matter.

 Flood  Relief  Works  in  U.P.

 1900.  SHRI  VISHWA  NATH  PAN-
 DEY;  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to
 state:

 (a)  the  details  of  the  flood  relief
 works  carried  out  under  the  Third
 Five  Year  Plan  in  1967-68  and  in
 1968-69  so  far  indicating  the  cost  of
 each  work  in  Uttar  Pradesh  State;

 (b)  the  loss  and  damage  by  the
 floods  in  the  State  of  Uttar  Pradesh
 during  the  last  three  years  as  com-
 pared  to  the  figures  of  this  year;  and

 (c)  the  details  of  flood  control
 works  proposed  to  be  taken  up  in
 Uttar  Pradesh  this  year  and  details  of
 the  flood  control  Schemes  if  any,  pro-
 Posed  to  be  included  in  the  State
 Fourth  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD:  (a)  to  (c).  A  statement
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-
 2299/68).

 विभिन्न  फारमों  तथा  प्रपन्नों  को  हिन्दी  में
 छापना

 1901.  श्री  साशायण  स्थरूप  शर्मा  :
 श्री  झटल  बिहारी  बाजपेयी  :
 थी  जगञ्माथ  राल  जोशी  :

 क्या  सिर्माण,  झायास  तथा  ति  मंत्री
 यह  बतामे  की  कृपा  करेंगे  कि  :

 (क)  क्या  उनके  मंत्रालय  में  गृह-
 कार्य  मंतरालय  का  दिनाक  6  जुलाई,  968
 का  कार्यालय  ज्ञापन  संब्या  2  29  68--
 जोन  एल०  प्राप्त  हुमा  है;
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 (ख)  यदि  हां,  तो  इस  ज्ञापन  ैराग्राफ
 संख्या  3  से  7  के  प्रनुसार  क्‍या  कार्यवाही
 की  गई  है  प्रथवा  करने  का  विचार  है  ;

 (ग)  उनके  मंत्रालय  तथा  मंत्रालय  के
 अधीनस्थ  कार्यालयों  और  संस्थानों  ने  गत
 अ्रगस्त-सितम्बर  में  कितनी  निविदाभों,  करारों
 खाइसेंसों,  परमिटों,  श्रधिसूचनाओं  तथा
 सरकारी  प्रतिवेदनों  का  हिन्दी  में  प्रकाशन
 किया  है  ;  और

 (घ)  श्रेणी  एक  के  ऐसे  कितने  भ्रधिकारी
 हैं  जो  न  तो  हिन्दी  जानते  हैं  श्रौर  न  ही  इस
 प्रयोजन  के  लिये  की  गई  वर्तेमान  व्यवस्था
 में  नियमित  रूप  से  हिन्दी  सीखने  जाते
 हैं?

 निर्माण,  झ्ावास  तथा  प्रति  मंत्रालय
 में  उप-मंत्री  (श्री  हकबाल  सिह)  :  (क)  जी
 हां।

 (ख)  से  (9).  सूचना  एकत्रित  की
 जा  रही  है  तथा  सभा  पटल  पर  रखदी
 जायेगी  ।

 वेट्रो  -रसायन  उद्योग  समूह  के  उत्पादों  तथा
 उपोत्पादों  का  उपयोग

 1902.  थ्री  तारायण  स्वरूप  शर्मा:
 श्री  झटल  बिहारी  बाजपेयो:
 ष्मी  जगसाय  राव  जोशी:
 थ्री  जि०  wo  सिह:

 क्या  पद्रोलियम  झोर  रसायन  मंत्री  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हूँ  कि  पेट्रो-रसायन
 उद्योग  समूह  के  विभिन्न  उत्पादों  तथा
 उपोत्पादों  का  उचित  उपयोग  नहीं  किया
 जाता  है  ;

 (ख)  क्‍या  इस  सम्बन्ध  में  एक  समिति
 नियुक्त  करने  का  कोई  प्रस्ताव  हूँ  ;
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 (7)  यदि  हाँ,  तो  उसका  ब्यौरा  क्‍या

 है  ;  श्रौर

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं  ?

 पेट्रोलियम  तथा  रसायन  मंत्रालय  में
 राज्य  मंत्री  (भी  रघ्रमेया)  (क)  जी  नहीं

 (ख)  से  (घ).  प्रश्न  नहर  उठता।

 कृषकों  को  सहायता  की  राशि

 1903.  शी  नारायण  स्वरूप  शार्मा  :
 श्री  झटल  बिहारी  बाजपेयी  :
 श्री  जगन्नाथ  राव  जोशी  :

 क्या  सिचाई  तथा  विद्युत  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  कृषि  उत्पादन  के  लिये  दी
 जाने  वाली  बिजली  की  दरों  को  कम  करने  के
 लिये  कृषकों  को  राजकीय  सहायता  देने  फा
 कोई  प्रस्ताव  ह्  ;  भौर

 (शव)  यदि  हाँ,  तो  यह  कब  से  दी  जायेगो
 पौर  यदि  नहीं,  तो  उसके  क्‍या  कारण  हैं  ?

 सिचाई  तथा  विद्युत  मंत्रालय  में  उप-
 मंत्री  (भी  सिद्धेश्वर  प्रसाद)  :  (क)  भौर

 (ख).  एक  प्रप्नैल,  :966 से  भारत  सरकार  ने

 कृषि  के  लिए  दी  जाने  वाली  बिजली  के  लिए,
 इस  की  दर  2  पैसे  प्रति  यूनिट  से  जितनी
 भ्रधिक  है,  उत्तनी  सीमा  तक  उपदान  देना
 स्वीकार  कर  लिया  है।  उपदान  की  राशि
 केन्द्रीय  तथा  संबद्ध  राज्य  सरकार  हारा
 ग्राधी-प्राधी  दी  जाएगी  ।  स्कीम  का  ब्यौरा
 ताराँकित  प्रणत  संत  768  के  उत्तर  में
 30-11-67,  को  लोक  सभा  के  सभा  पटल

 पर  रखें  गए  विवरण  में  दिया  गया  हू  ।
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 Rural  Water  Supply  Schemes  for
 Himachal  Pradesh

 1904.  SHRI  HEM  RAJ:  Will  the
 Minister  of  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  be  pleased  to  state:

 (a)  the  amount  sanctioned  for  Rural
 Drinking  Water  Supply  Schemes  for
 the  year  1967-68  and  ‘1968-69,  for
 Himachal  Pradesh;  and

 (b)  the  amount  given  and_  the
 names  of  schemes  for  which  it  has
 been  given?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  S.  MURTHY):
 (a)  and  (b).  Information  is  being  col-
 lected  and  wil]  be  laid  on  the  Table
 ef  the  Sabha  when  received.

 Imoome-Tax  and  Wealth  Tax  Defaul-
 ters  in  Gujarat

 1905.  SHRI  NARENDRA  SINGH
 MAHIDA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  there  are  large  num-
 ber  of  defaulters  in  Income-tax  and
 wealth  tax  in  Gujarat;

 (9)  if  eo,  the  names  of  firms  and
 ethers  who  have  defaulted  and  the
 amounta  outstanding  against  them;

 (c)  the  steps  taken  to  realise  the
 amounts  from  them;

 (d)  whether  Government  propose
 te  charge  interest  thereon  while  mak-
 img  recovery  thereof;  and

 (e)  if  not,  the  reasons  therefor?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  The
 information  regarding  the  number  of
 defaulters  of  income-tax  and  wealth-
 tax  in  Gujarat  is  not  readily  available.
 However,  the  total  arrear  demand  in
 Gujarat  Charges  as  on  Ist  April,  963
 amounted  to  Rs.  0.79  crores  and
 Re.  42.07  lakhs  for  Income-tax  and
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 Wealth-tax  respectively.  The  arrears
 of  Income-tax  are  not  large  when  re-
 gard  is  had  to  the  fact  that  the  Guja-
 rat  arrears  came  to  .84  per  cent  of
 the  All  India  Arrears  whereas  the
 budget  collections  of  Gujarat  were
 6.5  per  cent  of  the  All  India  Budget
 figure.

 (b)  The  collection  of  the  informa-
 tion  regarding  the  names  of  firms  and
 others  who  have  defaulted  and  the
 amounts  outstanding  against  them  is
 likely  to  take  considerable  time  and
 labour  which  may  not  be  commensu-
 rate  with  the  results.  However,  in-
 formation  regarding  names  of  default-
 ers  against  whom  the  income-tax  de-
 mand  exceeding  Rs.  25,000  was  out-
 standing  as  on  3lst  March,,  968  is
 given  in  the  statement  laid  on  the
 Table  of  the  House.  (Placed  in  Lib-
 rary.  See  No.  LT-2300/68].

 (c)  Such  steps  as  are  available  in
 law  for  recovery  of  tax  in  arrears  are
 being  taken  on  the  merits  and  circum-
 stances  of  each  case.

 (d)  Yes,  Sir.  Interest  on  the  de-
 layed  payments  is  charged  under  seo-
 tion  220(2)  of  the  Income-tax  Act,
 96l.

 (e)  Does  not  arise.

 Opeatng  ef  first  ald  posig  in  Gujarat

 1906.  SHRI  NARENDRA  SINGH
 MAHIDA:  Will  the  Minister  of
 HEALTH,  FAMILY  PLANNING  AND
 URBAN  DEVELOPMENT  be  pleased
 to  state:

 (a)  the  amount  earmarked  for  the
 Gujarat  Government  for  opening  first
 aid  posts  in  Gujarat  during  ‘1967-68;

 (b)  the  expendiure  so  far  inourred
 in  this  regard;

 (९)  the  number  of  first  said  posts
 which  have  already  been  opened  in
 Gujarat  and  the  number  of  those
 which  are  proposed  to  be  epened
 there;  and
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 (d)  whether  a  proposal  has  been
 received  to  open  one  first  aid  post  in
 each  of  the  districts  of  Kaira  and
 Baroda  during  1968-697

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  8,  MURTHY):
 a)  to  (d).  The  information  is  being
 collected  and  the  same  will  be  laid
 on  the  Table  of  the  Sabha  in  due
 course.

 पटना  नगर  की  गन्दी  ददा

 1907.  श्री  रामावतार  शास्त्री  :  क्‍या
 स्वास्थ्य,  परिवार  नियोजन  तथा  नगरीय
 बिका  ;  मंत्रो  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जनता  द्वारा
 निर्वाचित  निगम  का  विघटन  होने  के  फलस्वरूप
 पटना  नगर  निगम  के  सीधे  सरकार  के  नियंत्रणा-
 धीन  हो  जाने  के  पश्चात्‌  और  विशेषकर  वहाँ
 पर  राष्ट्रपति  [7  शासन  लागू  होने  के  पश्चात्‌
 पटना  नगर  में  गंदगी  बहुत  ही  ग्रधिक  बढ़
 गई  है  ;

 (ख)  यदि  हाँ,  तो  क्या  नगर  को  स  फाई
 करने  के  लिये  सरकार  ने  कोई  योजना  बनाई
 है;

 (ग)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या

 स्वास्स्य,  परिवार  'स्थोजत  तथा  नगरीय
 विकास  मंत्रालय  में  उप-मंत्री (भी  fo  सू०
 मूति):  (क)  जी  नहीं  ।  राज्य  सरकार  तथा
 बटना  नगर  निगम  दोनों  ही  शहर  को  साफ
 बनाये  रखने  की  प्रबल  इच्छा  रखते  है  ।  कू  डः-
 करकट  जमा  होने  तथा  शन्दगी  फं:'न  संबंधी
 शकायतों  परतरन्त  ध्यान  दिया  जाता  हैं  |

 (ख)  ब्ौर  (ग).  पटना  नगर  निगम  के
 सि  कडा  उठाने  वाली  गाड़ियों  की  कमा  है

 किन्तु  राज्य  सरकार  ने  प्रपने  लोक  स्वास्थ्य
 इन्जीनियरी  विभाग  के  स्टाक  में  से  प्रतिरिक्त
 गाड़ियों  की  व्यवस्था  कर  दी  है।  इसके  साथ-
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 साथ  राज्य  सरकार  पटना  नगर  निगम  को  कुछ
 गाड़ियाँ  खरीदने  के  लिए  आथिक  सहायता
 देने  के  प्रश्न  पर  भो  विचार  कर  रही  है  ।

 Taxes  levied  py  States

 1908.  SHRI  NITIRAJ  SINGH
 CHAUDHARY:  Will  the  Minister  of
 FINANCE  be  pleased  to  refer  to  the
 reply  given  to  Unslarred  Question  No.
 3590  on  the  l2th  August,  968  and
 state:

 (a)  whether  any  steps  are  propos-
 ed  to  be  taken  to  bring  direct  and  in-
 direct  taxation  of  a!'  States  at  par;
 and

 ५५)  if  not,  th  reasons  therefor?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  and
 (b)  It  is  for  the  State  Governments

 to  regulate  the  taxation  on  matters
 included  in  the  State  List  in  the
 Constitution.  Since  conditions  vary
 from  State  to  State,  it  may  not  al-
 ways  be  possible  to  bring  the  taxa-
 tion  of  all  States  on  par.  However,
 State  Governments  are  advised  to
 coordinate  their  taxatiop  policies  to
 the  extent  possible,  keeping  in  view
 the  larger  national  interest.

 Major  and  Medium  Irrigation  Projects
 in  MP.

 1909.  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  270  on  the  22nd  July,
 968  and  state:

 (a)  whether  the  technical  scrutiny
 in  regard  to  major  and  medium  Irri-
 gation  Projects  in  Madhya  Pradesh
 has  since  been  completed;

 (b)  if  not,  when  it  is  likely  to  be
 completed;  and

 (c)  whether  the  decision  to  finance
 Satiara  Project  has  since  been  taken?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  Out  of  2
 major  and  ll  medium  schemes  which
 were  under  examination,  one  medium
 scheme,  viz  Bagh  Right  Bank  Canal
 has  already  been  sanctioned.  Another
 medium  scheme  viz.,  Gangai  Tank,  has
 since  been  withdrawn  by  the  State
 Government.  Two  more  medium
 schemes  have  been  received  for  exa-
 mination  recently.  A  statement  in-
 dicating  the  position  of  the  various
 schemes  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  Ne.
 LT-230{68.]

 (c)  Not  yet.

 प्रधान  मंत्री  के  निदास  स्थान  के  रूप  में
 तीतम्‌ति  भवन

 1910.  श्री  प्रकाशवीर  शास्त्री:  क्‍या
 निर्माण,  झावास  तथा  पूति  मंत्री  यह  बताने  की
 कया  करेंगे  कि  :

 (क)  नौन  मूति  भवन  को,  जो  कि  मूत-
 ु  प्रवान  मंत्रों  का  निवास  स्थान  था,  वर्तमान
 प्रात  मंत्रों  का  लिधाल  स्थान  बनाने  के  केन्द्रीय
 मंत्रिनंडल  परिषद  के  सुझाव  को  कब  तक
 क्रियान्वित  क्रिया  जायेगा  ;

 (वि)  क्या  इसे  प्रधान  मंत्री  के  निवास
 योग्य  बताने  के  लिये  भी  इस  पर  कुछ  व्यय  किया
 गया  है  ;  और

 (ग)  यदि  2)  ६  कतस्वस्धों  ब्यौरा
 क्‍या  है?

 जिर्माग,  झारा।  या  पृति  मंत्रालय  में
 उउनमंत्री  (श्री  इवान  सिह):(क)  जब  तक
 कि  स्त्रर्गीय  श्रो  जब  con  वाल  नेहरू  की  याद  में
 प्रचठे  डिजाइत  का  7  वा  27  उद्देश्य  के  उपयुक्त
 हुक  नई  अवन  अत  का  निर्माण  नहीं  हो
 जाता  तब  तक  नेट रू  सता  रियल  म्यूजियम  तथा
 पुस्तकालय  को  अर्य  तौर  पर  स्थापित  करने
 के  लिए  मंत्रिमंडल  द्वारा  लिए  गए  निर्णय  का

 क्रियान्बित  होना,  उपयक्त  बेकल्पिक  वास  की
 उपलब्धता  पर  निर्भर  है  ।

 (ख)  जी,  नहीं  ।

 (ग)  प्रश्न  ही  नहीं  उठता  ।

 मसजकेतन-सहकारी  गृह-निर्माण  समिति,
 नई  दिल्‍ली

 1911.  भ्री  बलराज  सधोक  :
 भी  हरदयाल  देवगुण  :
 श्री  राम  गोपाल  शालवाले  :

 क्‍या  स्वास्थ्य,  परिवार  नियोजन  एवं
 नगर  विकास  मंत्री  9  प्रगस्त,  968  के
 ग्रतारांकित  प्रश्न  संख्या  4397  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  इस  बीच  नवकेतन  सहकारी
 गह-निर्माण  समिति,  जन्तर  मन्तर  रोड,  नई
 दिल्ली  के  बारे  में  जानकारों  एकत्र  कर  ली
 गई  है  ;  द्ौर

 (ख)  यदि  हाँ,  तो  सरकार  उसे  कब  तक
 सभा-पटल  पर  रखेगी  ?

 स्वास्थ्य,  परिवार  नियोजन  तथा  नगरीय
 विकास  मंत्रालय  में  उप-मंत्री  (भी ब० we  Yo
 मूति):  (क)  जी हाँ।

 (ख)  सभा  पटल  पर  रखने  के  लिए
 सूचना  2]  नवम्बर,  968  को  संसवीय-कार्य
 विभाग  को  भेज  दी  गई  है

 स्टेट  बेक  तथा  रिजर्व  बेक  के  फार्मों  को
 हिन्दी  में  छापना

 i9:2.  श्री  बबराज  मधोक!
 श्बी  हरदयाल  वेवगुण  :

 क्या  विस  मंत्री  यह  बताने  की  ए|या  करे:
 कि  स्टेट  बैक  तथा  रिज  बैक  tain:
 निविदाओों,  ठेकों,  करारों,  प्रधियबनाश्रों,
 प्रशासनिक  प्रतिवेदनों,  विज्ञापनों  संबंधी  पभ्रत्य
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 कितने  प्रपत्नों  की  ्रावश्यकता  होती  है  जो  कि
 झगस्त  और  सितम्बर,  i968  में  हिन्दी  में
 छपाये  गये  थे  ?

 उप-प्रधान  संत्री  तथा  वित्त  मंत्री  (थी
 भोरारजी  देसाई)  :  स्टेट  बैंक  ने  प्रगस्त-
 सितम्बर,  968  में  खाता  खोलने  के  फार्म,
 जमा  पवियाँ  ग्रोर  ड्राफ्ट  /  डाक/तार  द्वारा  रुपया
 भेजने  के  भ्रावेदन-पत्र  हिन्दी  में  छपवाये  थे  t
 इन  महीबों  में  नो  विज्ञापन  श्रौर  पत्रक  भी  हिन्दी
 में  जारी  किये  गये  थे  ।  इन  मह्दीनों  में,  रिजर्व
 बैंक  ने,  प्रश्न  में  उल्लिखित  कोई  फार्म  या
 रिपोर्ट  हिन्दी  में  नहीं  छापी  थी,  किन्तु  उसके
 कार्यालयों  के  नाम  इस  संबंध  में  हिदायतें  जरी
 कर  दी  गयी  हैं  कि  वे  जनता  द्वारा  काम  में  लाये
 जाने  वाले  फार्मी  को  प्रंगरेजी,  हिन्दी  शौर  जहाँ
 की  भाषा  हिन्दी  से  भिन्न  हो,  वहाँ  प्रादेशिक
 लावा  में  छपवाएं  |  भ्रक्टूबर  968  में  'रिजें
 बैंक  की  दो  प्रशासनिक  रिपोर्टे  हिन्दी  में  प्रका-
 चित  की  गयी  थीं  भौर  इसके  भझलावा  जुलाई
 1968  4%  एफ  विज्ञापन  भी  हिन्दी  में  जारी

 किया  गया  था  ।

 राक्ष्यों  में  फ््णि  प्रयोजनों  के  लिये  बिजली
 की  दरों  में  झन्तर

 i923.  of  जिभूति  सिश्ध  :  क्या
 सिचाई  झोर  बित  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भिन्न-भिन्न
 राज्यों  में  कृषि  प्रयोजनों  के लिये  बिजली  की
 दरें  भिन्न-भिन्न  हैं  ,  प्रौर

 ख)  क्या  सरकार  का  'तिचार  सभी
 राज्यों  में  बिजलो  को  दरें  एक  समान  रखने

 कादे?

 सिचाई  तथा  _चिचयुल्‌  मंत्रालय  में  उप-

 लंत्री  (भी  सिद्धतंर  प्रसाव):(क)  भौर  (ख).
 प्रत्येक  राज्य  में  क्ृषि-संदंधी  बिजली  की  दरें

 प्रलग-अलग  हैं  ।  इसके  कारण  ये  हैं  ---उत्पादन
 बंयंतों  की  पूंजीगत  लागत  में  विभिन्नता,
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 पारेपमपथा  कौ  लम्बाई  और  लागत  में
 विभिन्नता,  श्रम-लागत  में  ग्रन्तर  परिवहन
 सुविधाओं  की  लागत  में  विभिन्नता,  स्थानीय
 करों  में  विभिन्नता,  तथा  बिजली  विकास  और
 ग्रिड  के  समेकित  परिचालन  के  विस्तार  में
 विभिन्न  it  ।  सरकार  का  उद्देश्य  यह  है  कि
 झारम्भ  में  इस  बात  को  सुनिश्चित  कर  लिया
 जाए  कि  प्रत्येक  राज्य  में  प्रत्येक  श्रेणी  के
 उपभोक्ता  के  लिए  टेरिफ  की  एकनसी  दें
 हों  और  अन्त  में  जब  ग्रखिल  भारतीय  ट्रिड
 बन  जाए,  तो  समस्त  देश  में,  जहाँ  तक  हो  सके,
 एक-से  टेरिफ  लागूहों।  कृषि-कार्यों  क ेलिए
 पावर  सप्लाई  की  एक-सी  दरें  श्भी  तक  जम्म्‌
 शौर  काश्मीर,  मध्य  प्रदेश,  नागालंड  और
 उड़ीसा  को  छोड़  कर,  सभी  राज्यों  के  सप्लाई
 क्षेत्र  क ेभीतर  उत्तरोत्तर  पश्रपना  ली  गई  हैं  1

 Position  of  Arrears  ef  Taxes

 1914.  SHRI  HARDAYAL
 DEVGUN:

 SHRI  A.  SREEDHARAN:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  atate:

 (a)  the  position  of  arrears  of  vari-
 ous  taxes  when  he  took  over  as  Fin-
 ance  Minister  in  1967;

 (b)  the  present  position  of  arrears
 of  these  taxes;

 (c)  the  success  achieved  by  him  by
 enhancing  the  punishment  for  Income-
 tax  evasion  and  whether  he  is  satisfied
 with  the  results  achieved  so  far;  and

 (d)  if  not,  the  other  steps  proposed
 to  be  taken  in  the  matter?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE,
 (SHRI  MORARJI  DESAI):  (a)  and
 (b).  Information  is  being  collected
 and  wil)  be  laid  on  the  Table  of  the
 Sabha.

 (c)  It  ia  yet  too  early  to  assess  the
 results  achieved  ag  «  consequence  of
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 enhancing  the  penalty  for  income-tax
 evasion.

 (d)  Does  not  arise.

 Commemoration  Coins  for  Gandhi
 Centenary  Celebrations

 ‘1915.  SHRI  HARDAYAL  DEVGUN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  designs  of  coing  in
 different  denominations  in  commemo-
 ration  of  Gandhiji  on  the  Gandhi  Cen-
 tenary  Celebrations  were  selected  by
 Government  after  a  competition;

 (०)  if  #o,  whether  any  award  has
 been  given  for  the  selected  designs;

 (९)  if  so,  the  details  thereof;  and
 (d)  if  not,  the  method  adopted  by

 Government  to  select  the  designe  of
 the  coina  to  be  brought  out?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE,
 (SHRI  MORARJI  DESAI):  (a)  Yes,
 Bir.

 (b)  and  (c).  An  award  of  Rs.  000
 will  be  given  for  the  selected  design,
 as  indicated  in  the  Competition  Rules,

 (d)  Does  not  arise.

 UNESCO  Officials

 ‘1916.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  657  on  the  6th  May,
 068  and  state:

 (a)  whether  enquiries  have  been
 eompleted  in  view  of  evidence  furnigh-
 ed  to  him,  concerning  the  illegal  im-
 port  of  Tape  recorder,  typewriters,
 phonogram  equipment  and  household
 goods,  tyres  and  tubes  by  UNESCO
 foreign  officers  in  collaboration  with
 an  Indian  Officer;

 (b)  if  so,  whether  Government  have
 determined  the  extent  to  which  the
 Indian  Officer  encouraged  helped  the
 UNESCO  fcreign  officers  in  irregular
 end  corr:  rractices;

 +O  fe)

 (c)  the  action  Government  propose
 to  take  against  the  defaulters  concern-
 ed;  and

 (d)  the  precautions  Government
 propose  to  take  so  that  such  practices
 are  not  repeated  in  future  by  UNESCO
 Officers?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE,
 (SHRI  MORARJI  DESAI):  (a)  Yes,
 Sir.  The  import  of  the  tape  recorder,
 typewriters,  phonograph  equipment,
 household  goods,  tyres  and  tubes  were
 made  against  exemption  certificates
 signed  by  authorized  officers  of  the
 UNESCO.

 (b)  No  Indian  officer  wag  found  to
 have  encouraged|helped  any  UNESCO:
 officer  in  irregular  and  corrupt  prac-
 tices.

 (c)  and  (d).  In  view  of  the  reply
 to  (a)  and  (b),  do  not  arige.

 Sari  5.  है,  Patil’s  Tour  Abroad

 ‘1917.  SHRI  GEORGE  FERNAN-
 DES:  Will  the  Minister  of  FINANCE:
 be  pleased  to  state:

 (a)  whether  Shri  S,  K.  Patil,  ex-
 M.P.,  went  abroad  in  September,  1968;

 (b)  whether  he  was  accompanied  by
 any  other  person  on  his  tour;

 (c)  the  purpose  of  his  visit  abroad;
 and

 (d)  the  total  amount  of  foreign  ex-
 change  sanctioned  to  him?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE,
 (SHRI  MORARJI  DESAI):  (a)  Yes,
 Sir.

 (b)  Shri  Patil  did  not  request  for
 grant  of  pasgage  clearance  for  any-
 body  to  accompany  him.

 (९)  He  went  on  a  lecture  tour  on
 invitation  from  the  George  Washington
 University,  Washington.

 (d)  Only  7"  form  permission  wes
 given  since  his  expenses  were  to  be
 met  from  the  honorarium  payable  by
 the  University.
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 Fertilizer  Plant  at  Chhotanagpur
 Region

 1918,  SHRI  KAMESHWAR  SINGH:
 "Will  the  Minister  of  PETROLEUM
 .AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  ferti-
 ‘lizer  plant  is  going  to  be  located  in
 ‘Chhotanagpur  region  of  Bihar  based
 “on  low  grade  coal  as  feed-stock;

 (b)  if  so,  whether  the  site  has  been
 selected;  and

 (c)  the  capital  requirement  of  the
 “Project?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHFI  RAGHU-
 RAMAIAH):  (a)  No  such  proposal  is
 vunder  consideration.

 (b)  and  (c).  Do  not  arise.

 “गुजरात  तया  राजस्थान  के  बाढ़  पीड़ित
 लोगों  के  लिये  उत्पादन  शुल्क  में  रियायत

 1919.  श्री  श्रोंकार  लाल  बेरवा :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राजस्थान
 शर  गुजरात  के  बाढ़  पीड़ित  लोगों  को  सामान
 की  सप्लाई  में  रियायत  देने  के साथ-साथ  उत्पादन

 शुल्क  में  भी  रियायत  देने  का  केन्द्रीय  सरकार
 ने  निर्णय  किया  है  ;

 (ख)  यदि  हां,  तो  यह  रियायत  कितने
 समय  तक  दी  जायेगी  ;  और

 (ग)  इन  रियायतों  के  परिणाम  स्वरूप
 कितनी  सहायता  दी  गई  ।

 उप-प्रत्रान  मंत्री  तथा  वित्त  मंत्री  (श्रो
 मोरारजी  देसाई)  :  (क)  जी  हां  ।  राजस्थान
 शौर  गुजरात  राज्यों  में  सहायता-कार्य  के लिए
 दान  के  रूप  में  दिये  गये  सूती  वस्त्रों  (जिसमें
 उनमें  प्रयुक्त  होने  वाला  सूती  धागा  भी  शामिल

 है)  शौर  ऊनी  वस्त्रों  पर  केन्द्रीय  उत्पादन  शुल्क
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 तथा  भ्रन्य  लगने  वाले  शुल्कों  से  छूट  दे  दी  गई
 है  t

 (ख)  उपर्युक्त  (क)  में  उल्लिखित
 रियायतें  3  दिसम्बर  968  तक  लागू  रहेंगी

 (ग)  जहां  तक  बड़ोदा  श्रौर  दिल्ली  के
 केन्द्रीय  उत्पादन  शुल्क  समाहर्ताओरों  के  क्षेत्रों
 का  सम्बन्ध  है  ब  तक  पोरबन्दर  के  एक  निर्माता

 ने  उक्त  प्रयोजन  के  लिए  6,902  बग  मीटर
 मीडियम  'ए'  श्रेणी  का  सूती  कपड़ा  दान  में  दिया
 है  ।  ऐसे  दान  के  सम्बन्ध  में  श्रन्य  क्षेत्रों  से भी

 सूचन  ,  यदि  कोई  हुई  तो,  इक्ट्ठी  की  जा  रही  है
 शर  सदन  की  मेज  पर  रख  दी  जायेगी  ।

 सदास्त्र  सेनाओं  के  लिये  परिवार
 नियोजन  काय॑क्रम

 920.8t  श्रोंकार  लाल  बेरवा:  क्‍या
 स्वास्थ्य,  परिवार  नियोजन  तथा  नगरीय
 बिका"  मंत्री  यह  बताने  की  क्रपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 सशस्त्र  सेनाओं  पर  भी  परिवार  नियोजन  कार्य-
 क्रम  लागू  करने  का  विचार  किया  है  ;  और

 (@)  यदि  हां,  तो  किस  आधार  पर  और
 उसकी  रूपरेखा  क्‍या  है  ?

 स्वास्थ्य,  पारवार  नियोजन  तथा  नगरीय
 विकास  मंत्रालय  में  राज्य  मंत्री  (डा०  श्रीपति
 चन्रशेखर)  :  (क)  और  (ख).  जी  हां ।
 सशस्त्र  सेनाओं  में  परिवार  नियोजन  कार्यक्रम
 उसी  आधार  पर  लागू  किया  गया  है  जिस
 आधार  पर  सम्पूर्ण  देश  में  शिया  गया  है  ।
 सशख्र  सेनाओं  के  कर्मचारियों  पर  कार्यक्रम
 अपनाने  के  लिए  कोई  दबाव  नहीं  है,  न  ही  उन्हें
 कोई  मजबूरी  है  1  परिवार  को  छोटा  रखने  के
 लिए  यह  कार्यक्रम  प्रोत्साहत  शौर  शिक्षा  व
 स्वेच्छा  पर  श्राधारित  है  ।

 परिवार  नियोजन  की  योजना  सेना  में
 95  में  शुरू  की  गई  थी,  जब  यूनिट  फण्ड

 की  मदद  से  प्लान्ड  पैरेन्टहुड  केन्द्र  खोले  गये  थे।
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 बाद  में  ऐसे  केन्द्र  व  फोज  के  उन  भ्रस्पतालों  में,
 जिनमें  सशब्र  सना  के  कमंचारियों,  उनके
 परिवारों  और  छावनियों  ;  फोजी  स्थानों  में
 निवास  कर  रहंगअ्रसंनिक  लोगों  के  लिए  बहिरंग
 रोगी  विभाग  था,  स्थापित  किए  गये  ।  फिलहाल
 ऐसे  34  केन्द्र  कार्य  कर  रहे हैं  |  कार्यक्रम  को
 चलाने  और  उसकी  देखभाल  के  लिए  श्पेक्षित
 कुर्मचारियों  की  व्यवस्था  कर  दी  गई  है  ।

 Government  Accommodation  for
 Central  Government  Employees  at

 Chandigarh

 1921.  ©  TRI  SHRI  CHAND  GOYAL:
 Will  the  Minister  of  WORKS,  HOUS-
 ING  AND  SUPPLY  be  pleased  to  state:

 (a)  the  number  of  houses  available
 fur  the  Central  Government  employees
 at  Chandigarh  at  present;

 (b)  ithe  number  of  Central  Govern-
 meat  employees  who  have  not  been
 allotted  Government  accommodation
 $0  far;

 (c)  the  number  of  houses  to  be  con-
 structed  during  the  Fourth  Plan;  and

 (d)  the  number  of  houses  actually
 ‘constructed  so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  and  (b).  At  present
 there  is  no  genera]  pool  accommoda-
 tion  at  Chandigarh  for  allotment  to
 Central  Government  employees.

 (९)  ang  (d).  Sanction  has  been  ac-
 corded  for  construction  of  32  residen-
 tial  units  at  Chandigarh  and  the  work
 is  in  progress.  Further  construction
 will  be  taken  up  in  phases,  subject  to
 the  availabilitv  of  funds.  If  funds
 ure  available,  it  is  proposed  to  build
 520  residential  units;  at  Chandigarh
 during  the  Feurth  Plan  period.

 74

 Family  Planning  Targets  in
 Chandigarh

 1922.  SHRI  SHRI  CHAND  GOYAL
 Will  the  Minister  of  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  the  family  planning
 targets  have  been  achieved  in  Chandi-
 garh;

 (b)  whether  there  is  any  unwilling-
 ness  on  the  part  of  the  people  of
 Chandigarh  to  get  Vasectomy  Opera-
 tiong  performed;  and

 (c)  if  not,  what  is  the  obstacle  in
 the  achievement  of  the  targets?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  (DR,  S.  CHANDRA-
 SEKHAR):  (a)  During  1967-68,  248
 IUCD  insertions  and  307  sterilizations
 were  done  and  these  constituted  25.8
 per  cent  and  6l.9  per  cent  respective-
 ly  of  the  targets  for  the  Union  Terri-
 tory  of  Chandigarh.  According  to
 reports  received  from  the  Chandigarh
 Administration,  268  IUCD  insertions
 and  199,  sterilization  operations  have
 been  performed  during  the  period
 April—September,  1968,  constituting
 94.7  per  cent  and  43.9  per  cent  of  the
 proportionate  targets  for  the  Union
 Territory  of  Chandigarh  for  the  year
 1968-69.  During  the  current  year,  the
 proportionate  targets  in  respect  of
 conventional  contraceptive  have  been
 exceeded.

 (b)  and  (c).  Tubectomy  is  more
 popular  than  vasectomy  in  the  Union
 Territory  of  Chandigarh,  and  there  is
 a  marked  preference  amongst  the  male
 population  in  favour  of  conventional
 contraceptives,

 Counterfeit  Currency  Printing  Unit
 1923,  SHRI  R.  BARUA:

 SHRI  N.  R,  LASKAR:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  minia-
 ture  forged  currency  note  printing
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 unit  located  at  Bompass  town  area  of
 Deogarh  wag  unearthed  by  the  Cen-
 tra]  Bureau  of  Intelligence  recently;

 (b)  whether  any  arrests  have  been
 made  in  this  connection;

 (c)  if  80,  the  details  thereof;  and

 (d)  whether  currency  notes  were
 also  recovered  from  the  arrested
 persons?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE,
 (SHRI  MORARJI  DESAI):  (a)  The
 fentral  Bureau  of  Investigation
 searched  a  house  at  Bompass-Town,
 Deogarh  on  7th  September,  4968  and
 recovered  equipment  suspected  to
 have  been  used  in  the  printing  of
 eounterfeit  notes.

 (b)  and  (c).  Six  persons  were
 arrested  at  the  premises  at  the  time
 of  search.

 (d)  Some  forged  currency  notes
 were  recovered  during  the  raid.

 Accumulation  of  P.L,  480  Funds

 SREEDHARAN:
 FINANCE  be

 19%.  SHRI  A.
 Will  the  Minister  of
 pleased  to  state:

 (a)  the  latest  position  about  the
 accumulation  of  P.L.  480  rupee  fund;
 and

 (b)  the  steps  being  taken  and
 arrangements  entered  into  with  US.
 authorities  to  ensure  that  this  accumu-
 Yation  of  funda  is  not  used  to  the
 detriment  of  India’s  National  in-
 terests?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE,
 (SHRI  MORARJI  DESAI):  (a)  I.  The
 tota]  rupee  funds  which  have  accrued
 to  the  U.S.  Government  from  the  sale
 of  agricultural  commodities  to  India
 under  PL  480  from  956  till  $0th  Sep-
 tember,  968  (called  the  PL  480
 counterpart  funds)  amountcd  to
 Re.  2083.26  crores,

 II.  Out  of  this  amount,  the  US.
 Government  hag  incurred  the  follow-
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 ing  expenditure  from  956  till  30th
 September,  1968:

 (Rs.  Crores)
 @  Loans  to  Govt.  of  India  I28°85
 (6)  Grants  to  Govt.  of  India,  339°90
 (०  “Cooley”  loa:.:  to  joint  Indo-

 US  enterprises,  in  India  in
 consultation  with  the  Govt.
 of  India  68°  84

 (4)  U.S.  expenditures:  ;  ‘170°  82

 TOTAL  7708  27

 III.  On  30th  September,  1968,  the
 balance  of  undisbursed  PL  480  coun-
 terpart  funds  available  with  the  U.S.
 was  Rs.  375.05  crores.  These  are
 earmarked  for  the  following  purposes:

 (a)  Loans  to  Govt.  of  Indie  for
 financing  projects  of  econo-
 mic  development  in  India  167°  97

 (0)  Grants  to  Govt.  of  India  for
 financing  projects  of  ec
 development  in  India  °  34°35

 (८)  Cooley  loans  65°68
 @  U.S.  expenditure  *  ‘107°  05

 TOTAL  375°  05

 (b)  The  purposes  for  which  the  un-
 disbursed  funds  would  be  used  have
 ‘been  provided  in  the  PL  480  Agree-
 ments  and  have  been  mentioned  at
 (III)  above.  These  fundg  are  invest-
 ed  in  Government  of  India’s  special
 securities  till  they  are  actually  requir-
 ed.  Annual  expenditure  from  these
 funds  are  the  subject  of  prior  consul-
 tation  between  the  two  Governments.

 Annual  Increments  given  to  Central
 Government  Employees

 1925.  SHRI  A.  SREEDHARAN:  Will
 the  Minister  of  FINANCBE  be  pleased
 to  atate:

 (a)  the  fall  in  the  purchasing  power
 of  the  Rupee  since  959  so  far  on  ac-
 eount  of  the  continuing  rise  in  prices;
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 (b)  the  diminished  real  value  of
 the  annual  increments  given  to  Class
 IV,  Class  मा  and  Class  II  (non-
 Gazetted  employees  of  the  Central
 Government  in  different  stages  of  ser-
 vice  careers  in  view  of  this  decrease
 in  the  purchasing  power  of  the  rupee;
 and

 (c)  the  reasons  why  immediate  steps
 are  not  taken  to  revise  the  scales  of
 annual  increments  of  the  Central  Gov-
 ernment  employees  with  a  view  to
 afford  an  incentive  to  the  employees
 for  efficient  work?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  and  (b),  The
 All  India  Working  Class  Consumer
 Price  Index  with  1949-100  registered
 and  increase  of  77.7  per  cent  between
 959  and  August  1968.  Measured  by
 this  Index,  the  purchasing  power  of
 the  rupee  declined  by  approximately
 43.7  per  cent  during  this  period.  The
 value  of  rates  of  increments  for  Class
 IV.  Class  II  and  Class  IJ  (non-
 gazetted)  employees  in  different  stages
 of  service  careers  would  be  reduced
 accordingly.

 (c)  The  reasons  are:

 (i)  The  existing  pay  ecales  ang  the
 rates  of  increments  were  laid
 down  with  effect  from  Ist
 July,  959  and  a  general  revi-
 sion  of  the  same  has  to  await
 detailed  examination  by  the
 next  Pay  Commission  only
 when  appointed;

 Central  Government  employe-
 es  are  being  compensated  for
 rise  in  cost  of  living  by  suit-
 able  adjustments  in  dearness
 allowance  from  time  to  time.

 Ci  ~

 (ili)  There  is  at  present  a  ban  on
 revision  of  salary  structures  at
 all  levels,  imposed  as  a  mea-
 sure  of  economy  in  adminis-
 trative  expenditure.

 778

 Cost  of  Living  Index
 1926,  SHRI  A.  SREEDHARAN:  Will

 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  leve]  of  the  cost  of  living
 index  in  each  of  the  months  since
 January,  968  and  the  average  34  the
 index  level  for  the  preceding  iwe!v2
 months  as  computed  at  the  end  of
 each  of  these  montha;

 (b)  the  accumulated  extent  of  the
 increase  in  the  cost  of  living  since  959
 which  has  not  been  neutralised  by  the
 increase  in  the  Dearness  Allowance
 given  to  the  Central]  Government  em-
 ployees  from  time  to  time;  and

 (c)  whether  any  ad  hoc  or  other  in-
 crease  in  their  emoluments  is  being
 given  to  prevent  the  fall  in  their
 standards  of  living?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  The  All  India
 Working  Class  Average  Consumer
 Price  Index  Number  (General)
 (949—00)  and  its  2-monthly  aver-
 ages  for  the  period  from  January,
 968  to  July,  968  are  given  below:

 Monthly  32
 Price  monthly
 Index  Average

 No.

 January  3968  220  2I0°50
 February  3968  277  232°50
 March  7968  213  293°I7
 April  7968  2I4  214°  77
 May  3968  232  234°67
 June  34958  2I4  «234°92
 July  7968  233  234°92

 With  effect  from  August  1968,  the
 All  India  Working  Class  Average  Con-
 sumer  Price  Index  Number  (General)
 (949—00)  has  been  replaced  by  the
 All  India  Average  Consumer  Price
 Index  Number  for  Industrial]  Workers
 (19860—100).  The  Indext  Numbers  for
 August  and  September  968  in  the  new
 series  were  78  and  79  respectively.
 As  th-  factor  for  conversion  from  the
 new  (1960)  series  to  the  old  (1949)
 series  38  00—I2.54,  on  conversion
 these  would  be  equal  to  2l6  and  2i8
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 of  the  old  series  and  the  2-monthly
 average  for  the  preceding  2  months
 would  come  to  2i5  and  25.33  respec-
 tively.

 (b)  The  percentages  of  neutralisa-
 tion  of  ‘he  rise  in  the  cost  of  living
 Since  959  for  employees  in  different
 pay  slabs  and  the  portions  of  increases
 not  neutralised  are  as  follows:

 Pay  range  Percentage  Percentage
 of  ot

 Neutralisa-  rise  in  the
 tionason  cost  of

 date,  living  not
 neutralised

 JO—l09  88:  20",  ii°80
 TI0—349  77°47  22°63
 I50—209  70°72  29°28
 20—399  60°  46  39°54
 400—449  34°78  65°22
 450—499  31°69  68°31

 (*  Though  the  Gajcendragadkar
 Commission  recommended  90  per  cent
 neutralisation  for  this  pay  range,  they
 also  specified  the  amount  of  D.A.  to
 be  given  for  every  ten  point  rise  in
 the  2-monthly  average  of  the  Index
 as  a  round  figure  of  Rs.  6,  which  is
 actually  a  little  less  than  90  per  cent.
 Hence  the  slight  difference.)

 Raising  of  Limit  of  Incomes  Exempted
 from  Income-tax

 1927.  SHRI  A.  SREEDHARAN:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  have  taken
 a  decision  on  the  recommendation  of
 the  Bhoothalingam  Committee  to  raise
 the  limit  of  income  exempted  from
 Income-tax;

 (b)  if  so,  Government’s  decision  in
 this  regard;  and

 (९)  if  Government  have  not  decided
 to  raise  the  said  jimit  as  recommend-
 ed,  the  reason  therefor?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  Yes,
 Sir.  This  question  was  cunsidered  at
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 the  time  of  the  Finance  Bill,  1968,
 However,  it  was  decided  that  it  would
 not  be  feasible  to  raise  the  exemp-
 tion  limit.

 (c)  The  present  exemption  limit  of
 Rs.  4,000  is  about  seven  times  the
 national  per  capita  income  of  our
 country.  The  total  number  of  income-
 tax  payers  is  only  about  12  per  cent
 of  our  population  and  if  the  exemp-
 tion  limit  were  to  be  raised,  ag  sug-
 gested,  the  proportion  would  be  _  re-
 duced  to  Ae  per  cent.  only.  The  Gov-
 ernment’s  view  was  that  income-tax
 should  be  broad-based  tax  covering
 ultimately  about  20  per  cent—30  per
 cent  of  the  population.  As  quite  a
 substantial  part  of  the  incomes  gene-
 rated  through  the  developmental  pro-
 grammes  of  the  Government  have
 arisen  in  the  lower  brackets,  it  waa
 not  considered  desirable  to  raise  the
 exemption  limit.

 अ्रनुसन्धान  तथा  विकास  डिवीजन
 सिन्दरी  द्वारा  तैयार  किये  गये

 केटे  लिस्ट
 l928.  श्री  सहाराज  सिह  भारती  :

 क्या  पैद्ोलियस  शौर  रसायन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  श्रनुसन्धान  तथा  विकास  डिवीजन
 सिन्दरी  ने  कितने  कैटेलिस्ट  तैयार  किये  हैं  भ्रौर
 इसके  फलस्वरूप  कितनी  विदेशी  मुद्रा  की बचत

 हुई  है  ;  भ्रौर

 (ख)  क्‍या  यह  सच  है  कि  देश  में  तैयार
 किये  गये  कैटेलिस्ट  विदेशी  कैटेलिस्टों  की
 अ्रपेक्षा  अधिक  चलने  वाले  हैं  श्रौर  देशी  कैटेलिस्ट
 का  मूल्य  विदेशी  कैटेलिस्ट  के  मूल्य  का  केवल
 i2  प्रतिशत  है  शौर  यदि  हां,  तो  कैटेलिस्टों

 का  बड़े  पैमाने  पर  उत्पादन  करके  उन्हें  निर्यात
 के  लिये  बनायी  गई  परियोजना  का  ब्यौरा
 क्‍या  है?

 पैट्रोलियम  तथा  रसायन  मंत्रासय  में  राज्य
 मंत्री  (की  रघरसेया)  :  (क)  भारतीय  उर्वरक
 निगम  के  प्रनुसन्धान  तथा  विकास  डिवीज़न
 ने  4  कैटेलिस्ट  तैयार  किये  हैं  :  i95i  awe
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 तक  बची  कुल  विदेशी  मुद्रा  लगभग  65  लाख
 रुपये  अ्रनुमानित  है  |

 (ख)  देश  में  निर्मित  कुछ  कंटेलिस्ट  की,
 जो  भारतीय  उर्वरक  निगम  के  यूनिटों  तथा
 न्य  यूनिटों  में  प्रयोग  किये  गये  हैं,  ग्रायातित
 कंटेलिस्टों  की  तुलना  में,  वास्तविक  परिचालन
 स्थितियों  के  अन्तर्गत,  श्रेष्ठ  क्रियान्विति  बताई
 गई  है  ।  कैटेलिस्टों  के  तुलनात्मक  मूल्यों  और
 उनकी  निर्यात  के  लिए  उत्पादन  की  सूचना
 दक्ट्ठी  की  जा  रही  है  और  सभा  पटल  पर
 रखी  जायेगी  ।

 श्रनुसन्घान  तथा  विकास  प्रभाग,  सिन्दरी

 1929,  श्री  महाराज  सिह  भारती  :
 क्या  पेट्रोलियम  शोर  रतायन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  प्रनुसन्धान  तथा  विकास  प्रभाग,
 सिन्दरी  ने  ब  तक  कितने  गैर-सरकारी  उर्वरक
 तथा  रसायनिक  का  रखानों  को  सलाह,  सहयोग
 तथा  सहायता  दी  है  ;

 (ख)  क्या  प्रतिरक्षा  प्रतिष्ठानों  को  भी
 कोई  सहायता  दी  गई  है  ;  और

 (ग)  सरकारी  तथा  गैर-सरकारी  क्षेत्र
 में  व्यापक  रसायनिक  कार्यक्रम  को  ध्यान  में
 रखते  हुए  क्या  सरकार  ने  उक्त  प्रभाग  के
 विकास  की  कोई  योजना  बनाई  है  ?

 पैट्रोलियम  तथा  रसायन  मंत्रालय  में  राज्य
 मंत्री  थी  रघुरमेधा):  (क)  योजना  तथा
 विकास  प्रभाग  ने  लगभग  40  गैर-सरकारी
 उर्वरक  तया  रसायन  कारखानों  को  सलाह,
 सहयोग  तथा  सहायता  दी  है  ।

 (ख)  जी  हां  ।

 (ग)  योजना  एवं  विकास  प्रभाग,  जो
 भारतीय  उर्वरक  निगम  की  एक  शाखा  है,  ने
 विकास  का  एक  प्रोग्राम  बनाया  है  जो  भारतीय
 उर्वरक  निगम/सरकार  के  विचाराधीन  है  ।

 I22

 झमोनिया  का  उत्पादन

 1930.  श्री  महाराज  सिह  भारतो:
 क्या  पेट्रोलियम  शौर  रसायन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  इस  दोर
 दिलाया  गया  है  कि  कुछ  देशों  में  कम  दबाव  पर
 श्रमोनिया  का  उत्पादन  करने  को  एक  कम
 लागत  वाली  प्रक्रिया  लागू  की  गई  है  ;

 (ख)  क्‍या  यह  सच  है  कि  कम  दबाव  पर
 झमोनिया  के  उत्पादन  से  मशीनों  का  हास  कम
 होता  है  ;

 (ग)  यदि  हां,  तो  इस  देश  में  कम  लागत
 पर  ग्रमोनिया  का  उत्पादन  करने  के  लिये  क्‍या
 कार्यवाही  की  गई  है  ;

 (घ)  क्‍या  ऐसे  कारखानों  में  प्रयुक्त
 बिजली  की  कुल  लागत  की  पचास  प्रतिशत
 लागत  केवल  कम्प्रेसिंग  विधि  पर  भ्राती  है;  श्रौर

 (डः)  यदि  हां  तो  इसे  कम  करने  के  लिये
 क्या  कार्यवाही  करने  का  विचार  है  ?

 पेट्रोलियम  तथा  रसायन  मंत्रालय  में
 राज्य  मंत्रो  (श्री  रव्रमैया):  (क)  शौर  (ख)..
 अ्रमोनिया  के  संश्लेषण  के  लिये  तुलनात्मक  कम
 दबाव के  प्रयोग  से  प्रप  केन्द्र  कम्प्रेशस  को  प्रप-
 नाने  तथा  एक  स्रोत  में  बड़े  सयन्तों  को  स्थापित
 करने  में  मदद  मिलती  है।  उत्पादन  के  लिये  भ्च्छे..
 कच्चे  माल  की  उपलब्धता  तथा  कंटेलिस्ट
 तकनीक  में  प्रगति  के  साथ  इस  विकास  ने
 झ्रमोनिया  प्लाटों  की  नई  पीढ़ी  में  उत्पादन
 लागत  कम  करने  में  योग्र  दान  दिया  है  ।  प्रमो-
 निया  संश्लेषण  में  प्रब  काम  शा  रहे  झ्पकेन्दर
 में  देख  रेख  को  समस्या,  पश्चाग्र  मशीनों  के

 मुकाबले  में,  साधारणतया  कम  होने  की
 सम्भावना  है  t

 (ग)  द्र्गापुर,  कोचीन,  बरोनी,  नामरुप
 (विस्तार)  नाम  के  ग्नधिकतर  निर्माणाधीन
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 ध्लांटों  ने  स्थानीय  स्थितियों  की  संगत  में  ये
 लक्षण  ग्रहण  किये  हैं  ।

 (घ)  शौर  (ड).  प्रपकेन्द्र  मशीनों  पर
 आधारित  श्रमोनिया  प्लाटों  की  नई  पीढ़ी
 बड़ी  मशीनों  को  चलाने  के  लिये,  बद्ध  रूप  से
 उपलब्ध,  माप  प्रयोग  में  लाती  है  शौर  इस
 प्रकार,  इनमें  विद्युत  शक्ति  से  चलने  वाली
 पश्चाग्र  मशीनों  का  प्रयोग  करने  वाले  प्लांटों
 की  तुलना  में,  कम  विद्युत  शक्ति  की  श्रावश्यकता
 पड़ती  है  v  हमारे  अ्रधिकतर  नये  प्जांटों  में  प्रब
 इन  विकासों  को  प्रपनाया  जा  रहा  है  ।

 विषव  बाजार  में  नेफ्था  की  उपलब्धता

 93i.  श्री  महाराज  सिह  भारती:
 क्या  पैट्रोलियसम  झौर  रसायन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  विश्व  बाजार  में  नेफ्था
 भ्रासानी  से  उपलब्ध  है  शौर  उसके  भविष्य  में
 भी  भ्ासानी  से  उपलब्ध  होने  की  श्राशा  है  ;

 (ख)  यदि  हां  तो  क्‍या  नेफ्था  पर
 झ्राधारित  बड़े  उवेरक  कारखानों  को  नेफ्था
 की  सप्लाई  करने  के  लिये  किसी  देश  के  साथ
 दीघेकालीन  करार  किये  गये  हैं  ;

 (ग)  क्‍या  यह  सच  है  कि  यदि  प्ाने-
 इयक  हो  तो  उर्वरक  तैयार  करने  में  नेफ्था
 के  स्थान  पर  इंघन  तेल  का  भी  प्रयोग  किया
 जा  सकता  है  ;

 (घ)  यदि  हां,  तो  क्‍या  देश  ईंधन  तेल
 के  उत्पादन  में  झारम  निर्भर  हो  जायेगा  भयवा
 इसके  पास  इस  बचे  काफी  मात्रा  फालतू  हो
 जायेगी  ;  भौर

 (ड)  यदि  देश  के  पास  हसकी  काफी
 मात्रा  फालतू  हो  जायेगी  तो  इससे  कितनी
 खाद  का  उत्पादन  किया  जायेगा  ?
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 पैट्रोलियम  तथा  रसायम  मंत्रालय  में
 राज्य  मंत्री  (श्री  रघुरमैया  ):  (क  )  भारतीय  तेल
 निगम  ने  हाल  ही  में  प्रायात  के  लिये  नेफ्था
 की  उपलब्धता  के  बारे  में  पूछताछ  की  है  किन्तु
 इतना  पहले  यह  नहीं  बताया  जा  सकता  कि
 इसकी  प्रतिक्रिया  क्या  होगी  ।  विश्व  बाजार  में
 इस  समय  सप्लाई  की  स्थिति  कुछ  कठिन  प्रतीत
 होती  है,  किन्तु  भविष्य  के  बारे  में  पूर्वानुमान
 लगाना  मुश्किल  है  ।

 (्)  जी  नहीं  ।

 (ग)  जी  हां  ।

 (घ)  देश  इंधन  तेल  के  उत्पादन  में
 भ्रात्म  नि  र  है  और  रहेगा  |

 (ड))  कोई  अनुमान  नहीं  लगाया  गया है  |
 इसके  ्राटोमैटिक  (automatic)  चयन  के
 लिये  फालतू  कच्चा  माल  ही  केवल  विचारनीय
 विषय  नहीं  हे  7  कच्चे  माल  के  रूप  में  इंघन
 तेल  संभाव्य  ग्रौर  तकनीकी-प्राथिक  पहलओं
 से  तकंसंगत  माक्राग्रों  में  इस्तेमाल  किया
 जायेगा  ।

 Production  of  Oil  and  जा  Produete

 1932.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  present  production  of  oil
 products  in  the  country  and  its  pro-
 portion  to  that  being  imported;

 (b)  the  proportion  of  public  sector
 undertakings  in  the  production  and
 distribution  of  oi]  and  oil  products  to
 that  of  the  firms  owned  or  participat-
 ed  in  by  British  or  U.S.A.  business-
 men;  and

 (०)  the  likely  total  production,  im-
 port  and  proportion  of  public  sector
 and  foreign  owned  firms  by  the  end
 of  the  Fourth  Plan?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  The  indigenous  pro-
 duction  and  imports  of  crude  oil  and
 refined  products  during  the  period
 January—June,  968  were  as  follow:

 Indigen-  Imports  Proportion
 ous

 produc-  Production
 tion  Imports

 (‘oo00”  Tonnes)
 (i)  Crude  Oil  29I0  5042  3  °73
 (ii)  Refined

 Products  7366  488  I  :  0°066

 (b)  During  January—June,  968  the
 share  of  the  Public  Sector  in  the  pro-
 duction  of  crde  oil  was  49.6  per  cent.
 During  the  same  period,  the  share  of
 Public  Sector  refineries  in  the  produc-
 tion  of  petroleum  products  was  47.6
 per  cent.  Ag  regards  marketing,  the
 Public  Sector  had  about  42.6  per  cent
 share  of  the  total  sales  of  petroleum
 products  during  January—June,  1968.

 (c)  It  is  estimated  that  the  produc-
 tion  of  petroleum  products  by  976  is
 likely  to  be  29.8  million  tonnes,  No
 assessment  of  import  by  975  has  yet
 been  made.  It  is  not  possible  to  indi-
 cate  at  this  stage  the  proportion  bet-
 ween  public  and  foreign  owned  firms
 by  he  end  of  the  Fourth  Plan.

 Production  of  crude  oil  beyond  1970-
 पर]  has  not  been  estimated.  The  total
 production  of  crude  oil  during  970-7l
 is  expected  to  be  9.48  million  tonnes
 and  the  Public  Sector  will  contribute
 about  67  per  cent.  The  likely  import
 of  crude  oil  will  be  about  l  million
 tonnes,

 Rural  Electrification  Programme  in
 Orissa

 1933.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to
 state  whe  rural  electrification  pro-
 gramme  drawn  up  for  Orissa  in  1968-
 69  and  in  the  coming  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR

 237]  (ai)  LSD—5.
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 PRASAD):  Depending  on  the  avail-
 ability  of  funds  the  following  is  the
 programme  of  Rural  Electrification  of
 the  Orissa  State  Electricity  Board
 during  1968-69  and  1969-70:

 1968-69  1969-70
 Villages  to  be  electrified  60  225
 LP.  Sets  to  be  energised  80  300

 National  Buildings  Construction  Cor-
 poration  Ltd.

 1984,  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  WORKS,  HOUS-
 ING  AND  SUPPLY  be  pleased  to
 state:

 (a)  the  year  in  which  the  National
 Buildings  Construction  Corporation
 Ltd.  was  floated,  the  members  on  its
 Board  of  Directors  at  that  time  and
 how  long  the  same  Board  continued;
 and

 (b)  the  names  of  the  present  mem-
 bers  of  the  Directors  and  Chairman
 or  Managing  Director  of  the  Corpora-
 tion,  the  date  of  their  appointment,
 tenure  and  terms  of  employment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  The  Company  was
 floated  in  1960.

 The  Directors  at  that  time  were:--
 Shri  T.  Sivasankar
 Shri

 Chairman.
 K.  S.  Krishnaswamy

 Managing  Director.
 Shri  N.  P.  Dube.
 Shri  P.  C.  Bhattacharya.
 Shri  C.  P.  Malik.

 This  Board  continued  till  the
 Second  Annual  General  meeting  of
 the  Company  held  on  28th  December,
 1962.

 (b)  The  present  Directors  are: —
 Shri  S.  Prasada  Chairman.
 Shri  D.  Dutt  Managing

 Director.
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 Shri  Kartar  Singh.
 Shri  D.  J.  Madan.
 Shri  Maheshwar  Dayal.
 Shri  S.  Krishna  lyer.
 Prof.  G.  S.  Ramaswamy.
 Shri  P.  T.  Malla  Reddy.

 This  Board  was  appointed  on  29th
 September,  1968.  Except  the  Manag-
 ing  Director,  all  Directors  (including
 the  Chairman)  will  retire  on  the  day
 of  the  next  Annual  General  Meeting
 of  the  Company.  The  present  Manag-
 ing  Director  who  was  appointed  on
 29th  April,  964  retires  on  lst  Decem-
 ber,  968  on  attaining  the  age  of  58.

 Except  the  Managing  Director,  the
 Chairman  and  Directors  are  not  en-
 titled  to  any  pay  for  holding  office  as
 Directors,  The  Managing  Director’s
 post  carries  a  scale  of  pay  of
 Rs.  -2000—100—2500.  per  month.  The
 non-official  Directors  are  paid  sitting
 fees  of  Rs.  50.00  and  Rs.  25.00  res-
 pectively  for  each  meeting  of  the
 Board  and  Committee  of  Directors
 they  attend.  Shri  Krishna  Iyer,  who
 is  ordinarily  resident  in  Madras  _  is
 paid  travelling  allowance  and  _inci-
 dentals  for  the  meetings  he  attends
 at  Delhi.  The  Managing  Directors  as
 the  Chief  Executive  of  the  Company
 is  entitled  to  a  conveyance  allowance
 or  the  use  of  the  company’s  convey-
 ance  as  laid  down  in  the  Company's
 Rules.  He  is  also  entitled  to  Travel-
 ling  and  Daily  Allowances  at  opres-
 cribed  rates  for  tours  on  the  business
 of  the  Company.

 Nationa)  Building,  Construction  Cor-
 poration  Ltd,

 1935.  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  WORKS,  HOUS-
 ING  AND  SUPPLY  be  pleased  to
 state:

 (a)  the  loss  suffered  by  the  Natio-
 nal  Buildings  Corporation  Ltd.  on
 account  of  (i)  irregularities,  (ii)
 theft,  (iii)  stock  shortage,  (iv)  fire
 or  any  other  such  causes;
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 (b)  these  matters  were  looked  into;
 and

 (c)  if  so,  the  result  thereof  and  if
 not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  The  losses  were  as
 follows:

 (i)  Irregularities  Nil
 (ii)  Theft  Rs.  3092

 (iii)  Stock  shortage  Rs.  766]
 (iv)  Fire  Rs,  1.35,930
 (०)  Defalcation  Rs.  30,000.

 (b)  and  (c).  The  cases  of  them  and
 stock  shortage  were  reported  to  the
 Police.  In  the  former  case,  enquiries
 proved  abortive  and  hence  no  action
 could  be  taken.  In  the  latter,  the
 matter  is  still  under  Police  inevstiga-
 tion.

 In  spite  of  Departmental  and  Police
 Investigations,  the  exact  causes  of
 the  fires  could  not  be  determined.

 The  officer  involved  in  the  defalca-
 tion  case  has  been  suspended  and  is
 being  prosecuted.  A  fidelity  guarant-
 tee  insurance  claim  has  been  filed
 with  the  insurers,

 Nationa]  Building,  Construction  Cor-
 poration  Ltd.

 1936,  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  WORKS,  HOUS-
 ING  AND  SUPPLY  be  pleased  to
 state:

 (a)  whether  the  National  Buildings
 Construction  Corporation  Ltd.  has
 proper  rules  of  staff  recruitment  for
 jobs  carrying  more  than  Rs.  500  p.m.
 and  for  purchase,  contracts  and  sales;
 and

 (b)  if  so,  the  details  thereof?

 THE  DEPUTY  MINISTER  iN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  Yes.
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 (b)  The  material  is  being  compiled
 and  will  be  laid  on  the  Table  of  the
 Sabha  as  soon  as  ready.

 Nationa]  Building,  Construction  Cor-
 poration  Ltd.

 1987.  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  WORKS,  HOUS-
 ING  AND  SUPPLY  be  pleased  to
 state:

 (a)  whether  a  general  assessment
 has  ever  been  made  of  the  working  of
 the  National  Buildings  Construction
 Corporation  Ltd.;

 (b)  if  so,  the  result  thereof;  and

 (c)  if  not,  whether  Government
 propose  to  secure  the  services  of  any
 expert  in  order  to  find  out  the  draw-
 backs  and  to  bring  about  improve-
 ment  in  its  working?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  Yes.

 (b)  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-2902|68.]

 (c)  Does  not  arise.

 Loan  from  U.S.  Export  Import  Bank

 1938.  SHRI  HIMATSINGKA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  U.S,  Export  Im-
 port  Bank  had  of  late  granted  a  loan
 of  $20  million  to  Government  to  fin-
 ance  purchases  of  U.S.  equipment  and
 related  services;

 (b)  if  so,  the  terms  of  the
 and

 loan;

 (c)  the  details  of  the  material  and
 equipment  to  be  purchased  with  this
 loan  and  how  much  of  the  loan  will
 be  used  for  payment  for  services?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.
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 (b)  The  credit  will  be  repayable
 over  period  of  5  years  including  a
 grace  period  of  3  years  with  6  per
 cent  interest  and  a  commitment  fee
 of  4  per  cent.

 (c)  Capital  equipment,  such  as
 earth-moving  and  construction  equip-
 ment,  mining  and  drilling  equipment
 etc.,  initial  spare  parts  and  related
 services  as  well  as  some  quantity  of
 components  for  the  manufacture  of
 diesel  locomotives  are  likely  to  be
 purchased  under  this  credit.  No  spe-
 cific  figure  has  been  fixed  under  this
 loan  for  payment  for  services,  but  it
 js  expected  to  be  relatively  small.

 P.  L.  480  Funds

 1939.  SHRI  HIMATSINGKA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  total  amount  of  currency  in
 circulation  in  the  country  at  present
 and  the  total  amount  of  accumulations
 of  PL  480  funds  and  the  ratio  which
 the  latter  bears  to  the  former;

 (b)  the  schemes  submitted  this
 year  by  the  U.S.  Government  for  uti-
 lising  these  funds;  and

 (c)  the  decisions  taken  on  those
 schemes  and  how  much  of  the  PL  480
 reserves  could  be  utilised  thereon?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  As  at  the
 end  of  September,  ‘1968,  the  currency
 in  circulation  in  India  amounted  to
 about  Rs.  3355  crores.  On  the  same
 date,  the  U.S.-held  PL  480  funds  am-
 ounted  to  Rs,  375  crores.  There  is  no
 significance  in  the  ratios  of  these
 figures  since  the  latter  are  invest-
 mentg  in  special  securities  and  are
 not  a  part  of  the  money  supply.

 (b)  and  (c).  Out  of  Rs.  375  crores,
 a  sum  of  Rs.  202  crores  is  earmarked
 for  use  by  the  Government  of  India,
 Rs.  66  crores  for  Cooley  loans  and
 Rs.  07  crores  for  U.S.  uses.
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 Oil  and  Natural  Gas  Commission’s
 Research  Training  Institute,  Dehra

 Dun

 1940.  SHRI  HIMATSINGKA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  a  $  million  aid  had
 been  received  from  the  U.N.  Develop-
 ment  Programme  by  the  Oil  and
 Natural  Gas  Commission  for  its  Re-
 search  and  Training  Institute  at
 Dehra  Dun;

 (b)  if  so,  the  terms  thereof;
 (c)  the  total  foreign  aid  received

 by  this  Institute  for  research  and
 training  during  the  last  three  years;
 and

 (d)  the  major  research  programmes
 pursued  so  far  and  being  pursued,  and
 the  outstanding  features  of  the  re-
 search  work  carried  out  by  the  said
 institute?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  Yes,  Sir.  This
 aid  was  given  for  the  Second  Phase
 of  the  Project.

 (b)  The  aid  was  to  be  used  for
 meeting  the  expenditure  on  the  ser-
 vices  of  U.N.  Experts,  the  procure-
 ment  of  instruments  and  equipmert
 from  countries  abroad  and  the  pro-
 vision  of  fellowships  for  the  training
 of  personnel  abroad.  The  Govern-
 ment  of  India  was  to  make  a  counter-
 part  contribution  in  rupees,  equival-
 ent  to  US  $983,900  to  meet  the  ex-
 penditure  on  the  services  of  Indian
 personnel,  the  procurement  of  instru-
 ments,  equipment  and  materials  in
 India  and  the  construction  of  build-
 ings  and  laboratories  and  for  meeting
 all  other  items  of  Rupee  expenditure.

 (c)  The  contribution  of  the  UNDP
 as  stipulated  in  the  Plans  of  Opera-
 tions  for  the  First  and  Second  phases
 from  January,  963  onwards  totalled
 US  $1,728,550,  Against  this  provi-
 sion,  the  expenditure  actually  incur-
 red  by  UNDP  upto  August,  968
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 works  out  to  US  $  1,562,289,  The  ex-
 penditure  actually  incurred  by  UNDP
 from  January,  966  to  August,  968
 is  US  $846,442,

 (d)  The  major  programmes  pur-
 sued  so  far  and  being  pursued  at  pre-
 sent  are  as  follows:

 (l)  Basin  studies  for  oil  and  gas
 prospects  in  selected  areas.

 (2)  Drilling  Rate  Studies.
 (3)  Designing  well-logging

 seismic  amplifier  systems.
 and

 (4)  Petroleum  source  rock  inves-
 tigations.

 (5)  Crude  oil  correlations.
 (6)  Improvement  of

 cement  quality.
 (7)  Technological  schemes  _  for

 oilfield  development.
 (8)  Water-injection  studies  for

 increasing  oil  recovery.

 oilwell

 These  programmes  have  been  very
 useful  for  (i)  the  proper  and  orderly
 development  of  the  Ankleshwar,
 Lakwa  and  Rudrasagar  oil  fields  and
 the  Cambay  gas  field,  (ii)  the  im-
 provement  of  drilling  efficiency  in  the
 quality  of  mud  and  cement  used  for
 drilling  operations,  (ix)  exploration
 for  oil  and  gas  in  the  Cambay,  Cau-
 very  and  Ganga  Basins,  (v)  study  of
 the  source  rock  characteristics  of  cer-
 tain  improved  rock  formations,  (vi)
 study  of  the  Lakwa  crude  characteris-
 tics  for  the  transportation  of  Lakwa
 crude  through  pipelines  to  the  refine-

 ries,

 ई  बिल्ली  नगरपालिका  हारा  दिल्‍ली
 नगर  निगम  को  बिजलो  सम्बन्धी

 सस्व्च  की  बकाया  देय  राशि

 i94..  श्री  कंवरलाल  गुप्त  क्‍या
 सिंचाई  घौर  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  नई  दिल्ली
 नगरपालिका  को  दिल्ली  नगर  निगम  को
 बिजली  सम्बन्धी  खर्च  की  भारी  राशि  देना
 बाकी  है  ;
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 (a)  यदि  हां,  तो  यह  राशि  कितनी  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  उन्होंने  नई
 दिल्ली  नगरपालिका  से  कहा  है  कि  वह  दिल्ली
 नगर  निगम  को  इस  राशि  में  से  कुछ  राशि  दे
 दें;

 (घ)  यदि  हां,  तो  क्या  यह  भी  सच  है  कि
 उनके  श्ादेशों  का  उल्लंघन  करते  हुए  नई
 दिल्ली  नगरपालिका  ने  शब  तक  दिल्ली  नगर
 निगम  को  यह  राशि  नहीं  दी  है;  ब्रौर

 (=)  यदि  हां,  तो  सरकार  नई  दिल्ली
 नगरपालिका  के  अ्रधिकारियों  के  विरुद्ध  क्या
 कार्यवाही  कर  रही  है  ?

 सिचाई  तथा  विद्युत  मंत्रालय  में  उप-मंत्री

 थनी  सिद्धेश्वर  प्रसाद) 2.  (क)  से
 (2).  जैसा  कि  लोक  सभा  प्रतारांकित

 प्रश्न  संख्या  7i8  के  उत्तर  में  बताया
 गया  था,  केन्द्रीय  सरकार  ने  नई  दिल्ली  नगर
 पालिका  के  साथ  उस  श्रादेश  के  क्रियान्वयन
 के  सम्बन्ध  में  लिखा-पढी  की  है  जिसे  दिल्ली
 नगर  निगम  भ्रधिनियम,  i957  की  धारा
 285  %  अंतर्गत  पारित  किया  गया  था  श्रौर
 जिसमें  यह  निर्धारित  किया  गया  था  कि  नई
 दिल्ली  नगर  पालिका  दिल्ली  बिजली  संभरण
 उपक्रम  से  1958-59  से  1964-65
 तक  की  प्रवधि  में  खरीदी  गई  उर्जा  की  प्रति
 यूनिट  दरें  क्या  होंगी  ।  नई  दिल्ली  नगर
 पालिका  ने  उपर्युक्त  प्रादेश  में  निदिष्ट  3र्जा
 की  मात्राशों  के  विरोध  में  प्रभ्यावेदन  भेजा

 ।  दिल्ली  बिजली  संभरण  उपक्रम  भौर
 नई  दिल्ली  नगर  पालिका  इस  बात  पर  सहमत
 हो  गई  थीं  कि  इस  विषय  पर  फिर  से  विचार
 किया  जायेगा  शौर  इस  सम्बन्ध  में  सिंचाई
 बिजली  मंत्री  का  निर्णय  प्रन्तिम  शौर  दोनों
 पटियों  को  मान्य  होगा  ।  इस  विषय  पर  निर्णय
 होने  तक  नई  दिल्‍ली  नगर  पालिका  ने  फिस-
 हाल  दिल्ली  बिजली  संभरण  उपक्रम  को
 अस्थायी  रूप  से  57  लाख  रुपये  दे  दिये
 हैं।

 थम  कर  का  मिर्धारण

 1942.  शी  कंबरलाल  गुप्त:  क्‍या
 लिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  25  लाख  रुपये  भ्रथवा  इससे
 अधिक  की  सम्पत्ति  पर,  धन  कर  देने  वालों  के
 नाम  तथा  पते  क्‍या  हैं  और  उनकी  प्रलग
 अलग  कितनी  सम्पत्ति  हैं  :

 (ख)  उनमें  ऐसे  कितने  हैं  जिनकी
 सम्पत्ति  घोषित  की  गई  सम्पत्ति  से  20
 प्रतिशत  भ्रथवा  इससे  अधिक  बढ़  गई  है  ;

 (ग)  क्‍या  सकार ने  इन  लोगों  की  सम्पत्ति
 का  ठीक  निर्धावरण  करने  के  लिये  कुछ
 विशेषज्ञ  नियुक्त  किए  हैं  ;  श्रौर

 (घ)  यदि  नहीं  तो  इसके  क्या  कारा
 हैं?

 उप-प्रधान  मंत्री  तथा  जिस  मंत्री  (की
 सोरार्जणी  देसाई)  :  (क)  प्लौर  (ख).
 यह  सूचना  तटकाल  उपलब्ध  नहीं  है  धौर  यह
 इकट्ठी  की  जा  रही  है  यह  यथा  सम्भव
 शीघ्र  सदन  की  मेज  पर  रख  दी  जायेगी  t

 (ग)  कर-निर्धारितियों  की  परि-
 सम्पत्तियों  के  सही  सही  मूल्य  का  पता  खगाने
 में  प्राय  कर  विधाग  के  प्रधिकारियों  की
 सहायता  करने  की  दृष्टि  से  सरकार  ने  हाल
 ही  में  एक  मूल्यांकन  सेल  स्थापित  किया  है।
 फिलहाल  यह  सेल  केवल  झचल  सम्पत्ति
 का  ही  मत्यांकन  करेगा  ।  झाय-कर  विभाग
 उन  मामलों  में  भ्रचल  सम्पत्ति  के  मूल्यांकन
 का  प्रश्न  इस  सेल  को  सौंपेगा  जिनमें  यह  सन्देह
 हो  कि  कर-निधारितियों  ने  उसका  मूस्य
 बहुत  कम  करके  बताया  है।  इन  मूल्यांकन
 सेल  में  इंजीनियरी  की  योग्यता  ध्रौर  भनुभव
 बाले  प्रधिकारियों  को  सिया  गया  है  7  इस
 समय  जबाहरात  झौर  प्राभुषणों  के  मुल्यांकन
 के  लिये  सीमा  शुल्क  विधाग  के  मूल्यांककों
 की  सेवाध्ों  का  उपयोग  किया  जाता  है
 यह  निर्णय  लिया  गया  है  कि  मल्यांकन
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 के  लिये  कुछ  मूल्यांककों  को  सीधे  केन्द्रीय
 प्रत्यक्ष  कर-बोर्ड  के  श्रघीन  रखा  जाय  और
 इसके  लिये  कार्यवाही  की  जा  रही  है  ।

 (घ)  यह  प्रश्न  नहीं  उठता  ।

 Scarcity  of  drinking  water  in  Kutta-
 nad  in  Kerala

 1943.  SHRI  P.  C.  ADICHAN:
 SHRI  A.  SREEDHARAN:

 Will  the  Minister  of  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  Government’s  attention
 hag  been  drawn  to  the  miserable
 plight  of  Kuttanad  in  Kerala  where
 there  is  plenty  of  water  and  the  fields
 are  well  water-logged,  but  there  is
 no  water  to  drink  and  where  all
 efforts  by  Kerala  Government  to  pro-
 vide  it  have  failed;

 (b)  if  so,  whether  there  is  any  pro-
 posal  to  give  any  assistance  with  a
 view  to  provide  this  area  with  drink-
 ing  water;  and

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  (N  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  8,  S.  MURTHY):
 (a)  The  State  Government  has  re-
 ported  that  30  tube  wells  were  drilled
 during  the  period  from  955  to  i967
 with  a  view  to  providing  drinking
 water  facilities  in  the  area.  Out  of
 these,  5  were  total  failures  owing  to
 excessive  chloride  contents  and  Iron
 and  Hydrogen  sulphide  were  also
 found  in  excessive  quantities  in  few
 cases.  Only  very  few  of  the  tube-
 wells  yielded  good  drinking  water  in
 moderate  quantities  and  with  these
 as  source,  village  water  supply
 schemes  have  been  commissioned  ६०
 serve  a  total  population  of  14,200,

 (b)  The  State  Government  have
 prepared  a  comprehensive  scheme
 costing  about  Rs.  85  lakhs  for  pro-
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 viding  water  supply  in  the  Kuttanad
 area  and  also  the  Municipal  Towns;  of
 Thiruvella  and  Changenacherry.  The
 scheme  has  been  examined  by  the
 Central  Public  Health  Engineering
 Organisation  and  the  technical  appro-
 val  is  being  conveyed  to  the  State
 Government.  It  is  now  for  the  State
 Government  to  execute  the  scheme
 and  provide  necessary  funds.  Central
 assistance  to  the  State  Government
 for  water  supply  schemes  under  the
 National  Water  Supply  and  Sanitation
 Programme  will  be  given  as  under:

 Urban  Areas  00  per  cent
 loan

 Rural  areas  including
 towns  having  popu-
 lation  upto
 20,000  50  per  cent

 grant-in-aid

 (c)  Does  not  arise.

 विवेज्ञी  पूंजी  का  भारत  में  लगाया  जाना

 l944.  श्री  रघुवीर  सिह  शास्त्री:
 क्या  विस  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  भार-
 तीय  विनियोजन  केन्द्र  के  श्रध्यक्ष  द्वारा  26
 सितम्बर,  968  को  एक  पत्रकार  सम्मेलन
 में  दिये  गये  इस  वकक्‍तव्य  की  ओर  दिलाया
 गया  हे  कि  विदेशी  विनियोजकों  की  भारत
 में  विनियोजन  के  बारे  में  रुचि  धीधे-धीरे
 खतम  होती  जा  रही  है  ;

 (ख)  यदि  हां,  तो  इस  पर  सरकार  की
 क्या  प्रतिक्रिया  2;  शौर

 (ग)  सरकार  विदेशी  विनियोजकों
 को  भारत  में  पूंजी  लगाने  के  लिये  प्रोत्सा-
 हित  करने  के  लिये  क्‍या  कार्यवाही  करने
 पर  विचार  कर  रही  है  ?
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 उप-प्रधान  मंत्री  तथा  वित्त  मंत्री  भो
 मोरारजी  देसाई  )  :  (क)  भारतीय
 विनियोजन  केन्द्र  की  साधारण  बैठक  के
 बाद  26  सितम्बर,  i968  को  बुलाये
 गये  पत्रकार-  सम्मेलन  में  भारतीय  विनि-
 योजन  केन्द्र  के  श्रघ्यक्ष  ने  इस  शय  का
 कोई  व्यक्तव्य  नहीं  दिया  [था  कि  विदेशियों
 की  भारत  में  पूंजी  लगाने  की  रुचि  धीरे-
 घीरे  कम  हो  रही  है।  लेकिन,  उसी  दिन
 बम्बई  में  भारतीय  विनियोजन  केन्द्र  की
 वाधिक  बेठक  के  ग्रवसर  पर  केन्द्र  की  गति-
 विधियों  का  संक्षिप्त  विवरण  प्रस्तुत  करते
 हुए,  उन्होंने  कहा  था  कि  वर्ष  के  दौरान  भारत
 सरकार  द्वारा  स्वीकृत  विदेशी  सहयोग
 के  प्रस्तावों  की  संख्या  देखते  हुए  ऐसा  मालूम
 होता  है  कि  भारत  में  विदेशी  विनियोजकों
 की  रुचि  बहुत  कम  हो  गयी  है।  उन्होंने
 कहा  था  कि  यह  भ्ररुचि  देश  में  पूंजी  विनि-
 योजन  की  समान्य  गति  के  मन्द  हो  जाने
 और  विदेशों  में  पूंजी  लगाने  वाले  उन  मुख्य
 देशों  को  अपनी  परिस्थितियों  के  कारण

 हुई  है  जिन्होंने  द्पने  शोधन-  सन्तुलन  पर
 पड़ने  वाले  बढ़ते  हुए  दबाव  के  परिणामस्व-
 रूप  विदेशों  में  पूंजी  लगाने  पर  कुछ
 पाबंदिया  लगा  दी  है।

 (ख)झर  (ग)  भारत  सरकार  इस
 स्थिति  पर  नजर  रख  रही  है।  प्राशा  है  कि
 कृषि  उत्पादन  बढ़ने  के  परिणामस्वरूप
 देश  की  आथिक  गतिविधि  में  फिर  से
 चेतना  श्र  जाने  के  साथ-साथ  श्रौर  प्रधिक
 संख्या  में  विदेशी  विनियोजनाध्रों/सहयोगों
 के  प्रस्ताव  प्राप्त  होने  लगेंगे।  इसो  बीच
 इस  उद्देश्य  से  कि  विदेशी  सहयोग  संबंधी
 प्रार्थना  पत्रों  के  निपटारे  में  अनुचित
 विलम्ब  और  इन  प्रार्थनापत्रों  से  संबंध  विभिन्न
 प्रक्रियाश्लों  को  सरल  बनाया  जा  सके,  सर-
 कार  ने  यह  फैसला  किया  है  कि  सरकार  के
 तत्वायधान  में  केवल  एक  ही  भ्रशभिकरण
 स्थापित  किया  जाना  चाहिये  जिसे  चिदेशी
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 विनियोजन  बों  के  नाम  से  पुकारा  जाय
 जौर  वही  प्रभिकरण  भविष्य  में,
 विदेशों  के  गैर-सरकारी  विनियोजनों  शौर
 सहयोगों  की  स्वीकृति  से  संबंधित  सभी
 मामलों  के  लिये  जिम्मेदार  हो  ।

 Annual  Report  of  the  World  Bank  and
 International  Development  Association

 1945,  SHRI  DEVEN  SEN:
 SHRI  RABI  RAY:
 SHRI  HIMATSINGKA:
 SHRI  S.  K.  TAPURIAH:
 SHRI  RAM  AVTAR

 SHARMA:
 SHRI  D.  C.  SHARMA:
 SHRI  BENI  SHANKER

 SHARMA:
 SHRI  VALMIKI  CHAUDHA-

 RI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  conclusion  of  the  Annual
 report  of  the  World  Bank  and  its  affi-
 liate,  the  International  Development
 Association,  for  ‘1968;

 (b)  the  steps  proposed  by  India  to
 minimise  the  damage  done  to  deve-
 loping  countries  to  which  the  Inter-
 national  Development  Association
 funds  had  been  promised  but  save  not
 so  far  lent;

 (c)  whether  it  is  a  fact  that  decline
 in  assistance  from  the  International
 Development  Association  is  inevitable
 due  to  the  approaching  exhaustion  of
 its  resources;  and

 (d)  if  so,  the  steps  being  contem-
 plated  to  meet  the  situation?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  A  staterent
 is  laid  on  the  Table  of  the
 [Placed  in  Library.  See  No.

 aie 68).  :
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 (b)  ta  (d).  Due  to  depletion  of
 I.D.A.  resources  and  delay  in  the
 second  replenishment,  decline  in  I.D.A.
 assistance  has  been  unavoidabie.  To
 meet  the  situation  several  ideas  have
 been  considered  by  the  Wold  Bank
 such  as  making  loans  from  the  World
 Bank,  using  contributions  from  indi-
 vidual  countries  by  taking  advance
 contributions  from  them  towards  re-
 plenishment  etc.  India  has  genera’ly
 supported  ideas  which  enable  a  move
 forward  in  the  grant  of  development
 aid,  without  waiting  for  I.D.A.  replen-
 ishment  to  be  formally  effective.

 United  Provinces  Commercial  Corpo:
 ration  (P)  Ltd.,  Calcutta

 1946,  SHRI  OM  PRAKASH  TYAGI:
 SHRI  ए,  VISHWAMBHARAN:

 Will  the  Minister  of  WORKS,
 HOUSING  AND  SUPPLY  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 United  Provinces  Commercial  Corpo-
 ration  (P)  Limited,  Calcutta,  have
 cheategd  the  Centra]  Government  for
 crores  of  rupees;  and

 (b)  if  s0,  the  action  taxen  by  Gov-
 ernment  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  Yes.

 (०)  Besides  stopping  ali  payments
 due  to  M/s.  U.P.C.C.  (9)  Ltd.,  Cai-
 cutta,  Government  have  instituted  23
 suits  against  the  Company  in  the
 Delhi  High  Court  for  specific  perfor-
 mance  of  the  contract  and/or  for  the
 recovery  of  the  amount  drawn  bythe
 Company  together  with  interest,  there-
 on.  Government  have  also  instituted
 criminal  proceedings  against  certain
 Directors  and  employees  of  the  Com-
 pany  as  well  ag  against  certain  em-

 है
 of  the  Government  in  a  Cal-

 Court. "  .  ~7
 ual  ‘
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 Study  of  famine  conditions  in  Rajas-

 than

 1947,  DR.  KARNI  SINGH:
 SHRI  D.  N.  PATODIA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  in  view  of  the  worst
 ever  famine  conditions  prevailing  in
 Rajasthan  and  the  neeq  for  provid-
 ing  immediate  relief  to  the  people, Government  have  already  sent  their
 proposed  study  team  to  examine  the
 famine  conditions;

 (b)  if  so,  the  places  visited  by
 them,  the  nature  of  recommendations
 made  and  action  taken  thereon;  and

 (c)  if  not,  when  the  team  is  hkely to  commence  its  work  and  by  when
 action  on  its  findings  is  likely  to  be
 implémented?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  to  (c).  A
 Central  Team  of  Officers  visited  Rajas-
 than  between  the  28th  and  30th  Octo-
 ber,  968  to  assess  the  drought  condi-
 tions  and  the  requirement  of  funds
 necessary  to  meet  the  situation.  The
 Team  visited  the  affected  areas  in  ‘he
 districts  of  Jodhpur,  Jaisalmer  and
 Barmer  and  held  discussions  with  the
 representatives  of  the  State  Govern-
 ment  at  Jaipur.  The  Team’s  report
 has  just  been  received  and  is  being
 examined.  A  decision  on  the  total
 amount  of  assistance  to  be  provided
 to  the  State  Government  is  expected
 to  be  taken  shortly.  Meanwhile,  an
 amount  of  Rs.  l  crore  nas  been  ad-
 vanced  to  the  State  Government  to
 meet  relief  expenditure.

 सिंचाई  योग्य  भूमि

 1948.  शी  झोग  प्रकाक्ष  व्याया :  क्‍या
 झौर  विद्युत  मंत्री  यह  बताने  की  कृपा

 न्
 )  देश  में  कुल  कितनी  भूमि  सिंचाई

 है
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 (a)  इसमें  से  कितनी  भूमि में  सिंचाई
 होती  है  ;  ौर

 (ग)  बिना  सिंचाई  के  पड़ी  भूमि
 में  कब  तक  सिंचाई  की  व्यवस्था  हो  जाने
 की  संभावना  है  ?

 सिचाई  तथा  विद्युत  मंत्रालय  सें  उप-मंत्री
 (  भरी  सिद्धेशवर  प्रसाः  )  :  (क)  ऐसा
 अनुमान  है  कि  जिस  क्षेत्र  को  सिचाई
 सुविधा  उपलब्ध  की  जा  सकती  है  वह
 लगभग  20  करोड़  एकड़  है  t

 (ख)  I967-68  के अन्त  तक  योजना
 से  पहले  की  स्कीमों  को  मिला  कर,  बृहत्‌,
 मध्यम  तथा  लघु  सभी  स्कीमों  से,  कुल
 लगभग  9  करोड़  एकड़  की  सिंचाई  शक्‍यता
 उपलब्ध  हुई  थी  ।

 (ग)  पूर्ण  शक्यता  के  विकास  के  लिये
 कम  से  कम  20-25  वर्ष  बौर  लगेंगे
 बशतें  कि  ऐसी  स्कीमों  के  लिए  पर्याप्त
 संसाधन  प्राप्त  हो  सके  at

 Advance  for  road  rollers  to  United
 Provinces  Commercial  Corporation

 1949.  SHRI  P.  VISHWAMBHARAN:
 Will  the  Minister  of  WORKS,  HOUS-
 ING  AND  SUPPLY  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 request  of  the  United  Provinces  Com-
 mercial  Corporation  for  payment  of
 90  per  cent  advance  against  proof  of
 inspection  of  road  rollers  has  been
 rejected  by  the  Director-General,
 Supplies  and  Disposals  six  times;

 (b)  whether  Government  have  en-
 quired  into  the  circumstances  which
 prompted  the  Director-Generaly  Sup-
 plies  and  Disposals  te  concede  the
 above  request  the  seventh  time  and
 if  so,  the  result  thereof;  and

 (c)  whether  any  action  has  ben
 taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  ९845
 SINGH):  (a)  Yes.

 (b)  and  (c).  A  report  from  the
 Central  Bureau  of  Investigation,  who
 are  investigating  into  the  matter,  is
 awaited.

 Water  and  Electricity  Bills  in  respect
 of  Ministers’  Residences

 1950.  SHRI  P.  VISHWAMBHARAN:
 Will  the  Minister  of  WORKS,  HOUS-
 ING  AND  SUPPLY  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  3585  on  the  2th  August,  ‘1968.
 and  state:

 (a)  whether  bills  regarding  clectri-
 city  and  water  charges  in  the  Minis-
 ters’  residences  for  1967-68  have  been
 presented  to  the  Ministers  concerned;

 (b)  the  number  of  Ministers  who
 have  paid  the  amounts  in  excess  of
 Rs.  2,400;  and

 (c)  the  Ministers  who  have  not  ६९
 far  paid  the  excess  amount  due  from
 them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  to  (c),  Information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 भालड़ा  बांध  में  रूसी  टरथाइन
 'रमर  में  तुटियां

 1951.  भ्री  श्लॉकार  लाल  बेरचा  :
 थली  मरेगा  कुमार  साल्ये  :

 क्या  सिचाई  लौर  बिद्यृत  मंत्री  वह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भाखड़ा
 बांध  में  रूसी  टरबाइन  'रगर  लजुटिपूर्ण  पावे
 गये  हैं  शौर  इस  के  फलस्वकृप  बार  बारे
 बिजली  बन्द  हो  जाती  है  शौर  भालड़ा
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 प्रवन्धकों  ने  इन  के  बदलने  की  प्रार्थना  को

 है;

 (ख)  यदि  हां,  तो  इस  पर  कितनी
 लागत  आयेगी  श्रौर  इनको  बदलने  के  लिये
 सरकार  ने  क्‍या  कार्यवाही  की  है;  और

 (ग)  इसके  फलस्वरूप  होने  "ली  हानि
 को  कोन  पूरा  करेगा  ?

 सिचाई  तथा  विद्युत  मंत्रालय  में  उप-मंत्री

 (६1६  सिद्धेश्वर  प्रसाद  )  (क)  दायें
 किनारे  के  बिजली  घर  के  दो  रनरों  में,
 कुछ  महीने  चलने  के  बाद  काफी  बड़े
 गढ़े  से  बन  गये  थे।  किसी  किसी  फलक  पर

 कुछ  दारारें  भो  देखी  गई  थी  |  किन्तु  इस
 कारण  से  बिजली  की  सलाई  बन्द  नहीं
 हुई  है  ।

 (ख)  श्रौर  इन  रनरों  की  सप्लाई
 करने  वालों  ने  शब  यह  मान  लिया  है  कि
 इन  की  मरम्मत  के  लिये  विशेषज्ञ  और
 आवश्यक  सामग्री  की  लागत  वे  स्वयं  वहन
 करेंगे  ।  उन्होंने  एक  फालतू  रनर  भी  मुफ्त
 देना  स्वीकार  कर  लिया  है।

 गांधी  सागर  बांध  में  टरबाइन  रनर

 1952.  श्री  झंकार  लाल  बेरवा  :
 श्री  नरेन्द्र  कुमार  सालवे  :

 क्या  सिचाई  शौर  विद्युत  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  कोटा  राजस्थान  में  गांधी  सागर
 बांध  के  लिये  टरवाइन  रनर  किस  देश  से
 मंगाये  गये  थे  ;

 (ख)  क्‍या  ये  सनन्‍्तोषजनक  रूप  से
 कार्य  कर  रहे  हैं;  भौर

 (ग)  यदि  नहीं,  तो  उन  को  बदलने
 हे  लिये  क्‍या  कार्यवाही  की  गई  है?
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 सिचाई  तथा  विद्युत  मंत्रालय  में  उप-मंत्री

 (  श्री  सद्धेश्वर  प्रसाद  )  :  (क)  मध्य
 प्रदेश  में  गांधी  सागर  बांध  पर  पहले
 तीन  सेटों  के  लिये  टरवाइन  पश्चिमी  जर्मनी
 से  तथा  चौथे  और  पचवे  सेटों  के  लिये
 जापान  से  मंगवाये  गये  थे  ।

 (ख)  जी,  हां  ।

 (ग)  प्रश्न  नहीं  उठता  ।

 भाखड़ा  प्रबन्ध  बो  द्वारा  राज्यों  को
 विद्युत  की  सप्लाई  में  कमी

 1953.  श्री  रघुवीर  सिह  शास्त्री :
 श्री  प्रेम  चन्द  वर्मा  :

 क्या  सिचाई  और  विद्युत  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  र्कि  भाखड़ा
 प्रवन्ध  बोर्ड  दिसम्बर,  1968  से  पंजाब,
 हरियाणा,  चंडीगढ़  शौर  राजस्थान  को  ब्रिजली
 की  सप्लाई  में  भारी  कमी  करने  जा  रहा
 है  ;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैं  ;  और

 (ग)  इसके  फलस्वरूप  खड़े  होने  वाले
 संकट  से  निपटने  के  लिये  सरकार  क्‍या  उपाय
 कर  रही  है  ?

 सिचाई  तथा  विद्युत  मंभालय  में  उप-मंत्री
 (  भ्री  1.प््धेववर  प्रसाद  )  :  (क)  श्र
 (ख).  भाखड़ा  नांगल  विद्युत्‌  प्रणाली  से
 उतनी  बिजली  दी  जा  सकेगी  जितनी  स्थायी
 बिजली  के  लिये  पहले  वायदा  किया  गया
 था  फिर  भी  मांग  स्थायी  उपलब्ध  क्षमता
 से  भधिक  हो  जाने  की  सम्भावना  है  ।

 (ग)  भाखड़ा  नांगल  प्रणाली  की  बतें-
 मान  स्थायी  क्षमता  को  बढ़ाने  के  लिये  जो



 T45  Written  Answers  AGRAHAYANA  4,  890  (SAKA)  Written  Answers  46

 उपाय  किये  जा  रहे  हैं  उनमें  ये  शामिल
 हैं  :--  दिल्‍ली  बिजली  सम्भरण  उप-क्रम
 को  भाखड़ा  से  प्राप्त  होने  वाले  सम्भरण  में
 कमी  करना  ;  इन्द्रप्रस्थ  केन्द्र  (दिल्ली  बिजली
 सम्भरण  उपक्रम)  से  ताप  विद्युत्‌  को  लेकर
 भाखड़ा  ग्रिड  में  मिलाना  ;  फरीदाबाद,
 तलवाड़ा  और  नांगल  में  ताप  यूनिटें  चलाना
 आदि  |

 दिल्ली  कोतवालो  को  इमारत  को  भरी
 गुरुद्वारा  प्रबन्धक  समिति  को  सोंपना

 1954.  श्री  रघुवीर  पिह  शास्त्री  :
 श्री  प्रकाश  वीर  शास्त्री  :
 श्री  शिव  कुमार  शास्त्री  :
 श्री  क०  लकप्पा  :
 श्री  प्रेम  चन्द  वर्मा:
 श्री  श्लोंकार  लाल  बेरवा  :
 श्री  रामावतार  हार्मा  :
 श्री  सीताराम  केसरी  :
 श्री  कंवर  लाल  गुप्त  :

 क्या  निर्माण,  श्रावास  तथा  पूति  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  सरकार  ने
 दिल्ली  में  चांदनी  चौक  पर  स्थित  कोतवाली
 की  इमारत  को  2  अक्तूबर,  968  को  दिल्ली
 गुरुद्वारा  प्रवन्धक  समिति  को  सौंपने  की
 घोषणा  की  थी  लेकिन  यह  इमारत  उनको
 उस  दिन  नहीं  सौंपी  गई  ;

 (ख)  यदि  हां,  तो  उसके  क्‍या  कारण
 हैं  ;  श्लौर

 (ग)  इस  इमारत  के  लिये  क्‍या
 कीमत  मांगी  गई  थी  तथा  उसका  शप्राधार
 क्‍या  है?

 निर्माण,  झावास  तथा  पूति  संजासय  में
 उप-मंत्री  (भी  इकलाल  सिंह) :  (क)
 जी,  हां  ।

 (ख)  दिल्‍ली  प्रशासन  द्वारा  मांगी  गई
 रकम  समिति  द्वारा  2  भ्रक्तूबर,  968  से
 पहले  देने  को  तैयार  नहीं  थी,  श्रतएव  यह
 (इमारत)  न  सौंपी  जा  सकी  ।

 (ग)  समित  को  नये  भवन  के  नर्मिण
 की  6.35  लाख  रुपये  की  प्रनुमानित
 लागत  देनी  होगी  ।  जिसमें  दस  लाख  रुपये
 पहले  ही  दे  दिये  गये  हैं  4

 उसर  प्रदेश  में  प्राय  कर

 1955.  शी  मोलहू  प्रसाव  ८  क्‍या
 विस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उन  व्यापारियों  के  नाम  ध्रौर
 पते  क्षेत्रवार  श्रौर  जिलेवार  कया  हैं  जिनके
 पास  उत्तर  प्रदेश  के  बिक्री  कर  विभाग  द्वारा
 जारी  किये  गये  प्रमाणपत्र  हैं  ;  श्रौर

 (ख)  966-67  के  दौरान  निश्चित
 तिथि  तक  प्रत्येक  व्यापारी  से  कितनी  राशि
 बिक्री-कर  के  रूप  में  प्राप्त  की  गई  और
 प्रत्येक  पर  कितने  राशि  बकाया  थी  श्लौर  उसे

 वसूल  करने  के  लिये  क्‍या  कार्यवाही  की  गई?

 उप-प्रधान  मंत्री  तथा  वित्त  मंत्री  (भी
 मोरारजो  Tate):  (क)  प्रौर  (ख).
 एक  विवरण  पत्र  सभा-पटल  पर  रखा  गया
 है  ।  जिसमें  उन  व्यापारियों  की  रेंजवार
 संख्या  के  सम्बन्ध  में  सूचना  दी  गई  है  जो  कि
 उत्तर  प्रदेश  राज्य  में  स्थानीय  विक्री  कर
 तथा  केन्द्रीय  बिक्री  कर  के  प्रन्तर्गत  रजिस्टड
 हैं  तथा  इसमें  एसी  प्रत्येक  रेंज  में  966-67
 में  विक्री  कर  की  वसूली  श्रौर  3  मार्च
 967  को  बिक्री  कर  की  बकाया  की  भी

 सूचना दी  गई  है  t  [फ्स्तकालय  में  रख
 या  गया  |  देश्षिये  संब्या  LT-2304/

 68]  राज्य  सरकार  द्वारा  दिक्री  कर  बकाया
 की  शौध  वसूली  के  लिये  अपनाये  गये  उपाय
 ी  विवरण-पत्र  में  बताये  नये  हैं  |
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 जो  व्यापारी  उत्तर  प्रदेश  में  बिक्री  कर
 विभाग  द्वारा  रजिस्टर  किये  जा  चुके
 हैं  उनके  प्रत्येक  के  नामों  तथा  पतों  के  बारे
 में  966-67  तक  ऐसे  प्रत्येक  व्यापारी
 से  प्राप्त  कर  की  रकम  तथा  उस  पर  बकाया
 कर  की  रकम के  बारे  में  ,  प्रपेक्षाकृत  ग्रधिक
 समय  शौर  श्रम  लगाये  बिना,  अंकड़े
 इकट्ठे  करना  संभव  नहीं  है  |

 विद्युत्‌  विभाग,  उसर  प्रदेश  के  विरद्ध
 किसानों  की  शिकायतों  को  जांच

 1956.  श्री  मोलहू  प्रसाद:  क्या
 सिचाई  तथा  विद्युत्‌  मंत्री  i2  भ्रगस्त,
 968%  प्रतारांकित  प्रश्न  संख्या  3640  के
 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  उत्तर  प्रदेश  राज्य-विद्युत्‌  बोर्ड
 हारा  शिकायतों  का  जिला-वार  विवरण
 न  रखने  के  क्‍या  कारण  हैं  ;

 (ख)  क्‍या  बोर्ड  ने  25  निलम्बित
 शिकायतों  की  जांच  इस  बीच  में  कर  ली  है
 शौर  यदि  हां,  तो  उसका  व्यौरा  क्‍या  है  ;

 (ग)  शिकायतों  के  जिन  75  मामलों
 में  जांच  पूरी  की  जा  चुकी  है,  उनमें  श्रारोप
 सिद्ध  न  होने  के  क्‍या  कारण  हैं  ;

 (घ)  क्‍या  सरकार  का  विचार  उन
 सामान्य  शिकायतों  से  में  प्रत्येक  की  एक
 प्रति  सभा-पटल  पर  रखने  का  है  ;  भौर

 (४)  यदि  नहीं,  तो  उसके  क्‍या  कारण
 हैं?

 सिचाई  तथा  बिद्युत  मंज्रालय  में  उप-संत्ी

 (६६  सिद्धेतथर  प्रसाद)  (क)  उत्तर
 प्रदेश  राज्य  बिजली  बोड़  ने  सूचना
 दी  है  कि  मुख्य  भ्रधियन्ता  के  कार्यालय  में
 विशेष  भधिकारी  की  नियुक्ति  से  पूर्व  शिका-
 बलों  की  केथल  एक  समेकित  सूची  रखो  जाती
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 थी।  विशेष  भ्रधिकारी  के  नियुक्ति  के  पश्चात
 इन  शिकायतों  का  लिजर्वारि  वर्गीकरण  किया
 गया  i  इन  शिकायतों  का  जिलेवार  ज्योरा
 2  श्रगस्त,  968  को  लोक  सभा  ग्रतारांकित

 प्रश्न  संख्या  3640  के  उत्तर  में  दिया  गया
 था।

 (ख)  निलम्बित  पड़ी  हुई  i25  शिका-
 यतों  में से  51  की  छान-बीन  हो  चुकी  है  ।
 2  अगस्त,  के  लोक  सभा  ग्रतारांकित  प्रश्न

 संख्या  3640  के  उत्तर  में  निर्दिष्ट  200
 शिकायतों  में  से  i26  की  छान-बीन  पूरी
 हो  चुकी  है।  सूचना  मिली  है  कि  इन  में  से
 113  शिकायतें  निराधार  पाई  गई  हैं

 और  शेष  3  शिकायतों  के  सम्प्रन्ध  में  एक
 राजपत्रित  अधिकारी  और  7  श्रराजपत्रित
 क्रमचारियों  के  विरुद्ध  अनुशासनिक  कार्यवाही
 की  गई  है,  तीन  अराजपत्षित  क्रमचारीयों
 को  स्थानान्तरित  पर  दिया  गया  है,  दो
 अराजपत्रित  क्रमचारियों  को  सेवा  से  ग्रलग
 कर  दिया  गया  है,  और  एक  शिकायत  में
 एक  प्रराजपत्नित  क्रमचारी  की  पदावनति
 कर  दी  गई  है  जो  छानबीनें  पूरी  हा  चुकी
 है  प्रथवा  शेष  बच  रही  है,  उन  का  ज़िलेवार
 व्यौरा  सभा  पटल  पर  रखे  गये  विवरण
 में  दिया  गया  है  ।  [पुस्तकालथ  में  रख
 दिया  गया  ny  देखिये  संझ्वा  LT-2305
 /68]

 (7)  सूचित  किया  गया  है  कि  प्रत्येक  शिकायत
 की  पूरी-पूरी  जांच  की  गई  थी  ौर  उस  जांच
 रिपोर्ट  के  प्राघार  पर  ही  कारेंवाही  की  मई
 थी  t  यह  भी  सूचित  किया  गया  है  कि  इन
 शिकायतों  पर  कोई  कारंवाही  नहीं  की  जाती
 जो  सामान्य  प्रकार  की  पाई  जाती  है,  जो
 विशिष्ट  सूचना  नहीं  देती  या  जो  निराधार

 होती  हैं  भ्रथवा  जो  दस्तावेड्ी  या  विश्ब.सः
 नीय  साक्ष्य  से  परिपुष्ट  नहीं  होती  ।

 (@)  शौर  (ड).  झभी  7  4  शिकायतों
 की  छानबीन  निलंबित  पड़ी  है।  इन  शिकायतों
 को  सभा  पटल  पर  रखने  का  कोई  विचार
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 नहीं  है  क्योंकि  ये  राज्य  बिजली  बो  के  जो
 कि  एक  स्वायत  संस्था  है,  दैनिक  प्रशासन
 से  संबंध  रखती  है  ।

 मंसर  राधाकृष्ण  विमल  कुमार  के  नाम  में

 मिट्टी  के  नल  के  लाइसेंस

 1957.  श्  मोलहू  प्रसाव  :  क्या  पेट्रो-
 लियम  ध्रौर  रसायन  मंत्री  26  श्रगस्त,  968
 के  ग्रतारांकित  प्रश्न  संख्या  568]  के  उत्तर
 के  मम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  इस  बीच  मैसर्स  राधाकृष्ण
 विमल  कुमार  के  नाम  में  मिट॒टी  फके  तेल  के
 लाइसेंस  दिये  जाने  क  बारे  में  अपेक्षित  जान-
 कारी  एकत्र  कर  ली  गई  है;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या
 है;  और

 (ग)  यदि  नहीं  ,  तो  इसके  क्या  कारण
 हैं  ?

 पेट्रोलियम  तथा  रसायन  मंत्रालय  में

 राज्य,  मंत्री  (श्री  रघुरमेया)  :  (क)  जी,
 हां

 (ख)  फर्म  देश  में  24  झौर  स्थानों
 अर्थात्‌  वाराणसी  ,  श्राजमगढ़,  जौनपुर,  सुल्तान
 पुर  ,  गाजीपुर,  गोरौनगं  ,  टाण्डा,  राबट्संगंज
 अहरोड़ा  राड,  कासिया,  गाजियाबाद,  गोरखपुर,
 घुघली,  पपरौना,  खलीलाबाद,  बस्ती,  दिल्ली,
 फैजाबाद  ,  अलीगढ़,  श्रकबरपुर,  शाहजहानपुर
 कलकत्ता,  हावरा,  और  सिबपुर,  पर  भारतीय
 नेल  निगम  के  मिट्टी  के  तेल के  ब्यापारी
 के  रूप  में  काम  कर  रही  है  ।  ये  लाइसेन्स
 स्थानीय.  शिविल  गधि-कारियों  द्वारा
 जारी  किये  गये  थे  ।

 (ग)  प्रश्न  नहीं  उठता  :

 गोरखपुर  उर्वरक  कारखाने  का  उद्घाटन
 समारोह

 1958.  श्री  मोलहू  प्रसाद:  क्या  पंड्रो-
 लियम  झोर  रसायन  मंत्री  9  प्रगस्त,  968
 के  तारांकित  प्रश्न  संख्या  538  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  इस  बीच  गोरखपुर  उर्वरक
 कारखाने  के  उद्घाटन  समारोह के  बार  में  प्रपे-
 क्षित  जानकारी  एकत्र  कर  ली  गई  है;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या
 है;  भ्रगौर

 (ग)  यदि  नहीं,  तो
 कारण  थे?

 विलम्ब  के  क्‍या

 पेट्रोलियण  तथा  रसायन  मंत्रालय  में
 राज्य  संत्री  शी  रघरमंया)  :  (क)
 श्रौर  (ख) -  जी  नहीं  ।  ब्यौरे  प्रभी  तक  एक-
 ब्रित  किये  जा  रहे  हैं  ।

 (ग)  विलम्ब  का  कारण  यह  है  कि
 -प्रपेक्षित  सूचना  भारत  सरकार  के  सभी  विभागों

 तथा  राज्य  सरकार  की  एजन्सियों  एवं
 भारतीय  उर्वरक  निगम  से  हकट्ठी  करनी  है  ।
 सूचना  का  मुख्य  भाग  प्राप्त  हो  गया  है  और
 शेष  के  शीघ्र  ही  प्राप्त  हो  जाने  की
 ग्राशा  है।  19-8-1968  के  प्रश्न  संख्या
 538  के  प्राश्वासन  को  पूरा  करते  समय  मुक-

 म्मल  ब्य  रें  सभ  पटल  पर  रख  दिये  जायें  गे।

 River  Water  Digputes
 1959.  SHRI  K.  HALDER:  Will  the

 Minister  of  IRRIGATION  AND  POW-
 ER  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  all  at-
 tempts  so  far  made  to  reach  an  agree-
 ment  on  the  pending  Intcr  State
 Water  disputes  through  mutual  nego-
 tiations  by  the  concerned  parties  have
 failed;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  refer  these  disputes  to  arbi-
 tration?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  A  number
 of  inter-State  water  disputes  have  al-
 ready  been  settled  through  negotia-
 tions  and  there  are  only  three  unre-
 solved  disputes  in  respect  of  major
 rivers,  namely,  Krishna,  Godavari  and
 Narmada.  Action  has  been  initiated
 to  constitute  tribunals  in  respect  of
 Krishna  and  Godavari.  As  regards
 the  Narmada  waters  dispute,  it  is  con-
 sidered  that  further  altempts  should
 be  made  to  bring  about  an  amicable
 settlement  before  resorting  to  adju-
 dication.

 Endowment  Life  Insurance  Policy

 1960.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  FINANCE  be  pleasel
 to  state:

 (a)  the  return  calculated  in  com-
 pound  interest  on  an  Endowment
 Policy  (life);

 (b)  if  this  low  prcentage  is  related
 to  premature  payments  arising  from
 deaths,  what  was  the  percentage  of
 such  payments  to  the  total  of  other
 payments  made  on  the  Life  Insurance
 Corporation  policies  in  the  last  year;
 and

 (c)  the  reasons  for  not  allowing  a
 sliding  scale,  related  to  inflation,  as
 in  some  countries,  in  making  pay-
 ments  on  maturity  of  policies?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Unlike  a
 banking  transaction,  the  interest  yield
 under  an  assurance  policy  depends
 upon  the  time  when  the  folicy  actual-
 ly  becomes  a  claim.  Claim  by  death
 cannot  be  foreseen.

 (b)  The  percentage  of  claims  by
 death  to  other  claims  in  1967-68  was
 85  per  cent.
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 (c)  It  is  not  possible  for  the  Cor-
 poration  to  issue  special  plans  where
 benefits  are  linked  to  the  cost  of  liv-
 ing  index  firstly  because  of  the  statu-
 tory  restrictions  on  its  investment
 policy  and  secondly  because  of  the
 special  position  which  the  Corporation
 occupies  as  a  statutory  body  with
 monopolistic  powers  to  transact  insur-
 ance  business.

 Creation  of  selection  grades  in  services

 1961.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  FINANCE  be  rleased
 to  state:

 (a)  whether  Government  have  con-
 sidered  creation  of  selection  grades  in
 all  categories  of  service  as  a  reward
 for  competitive  efficiency  and  as  a
 known  basis  for  promotion;

 (b)  whether  the  State  Governments
 should  not  be  encouraged  to  intro-
 duce  similar  selection  grades  and  whe-
 ther  the  Central  Government  should
 not  agree  to  meet  the  extra  cost;  and

 (c)  whether  Government  propose
 to  consult  the  Union  Public  Service
 Commission  and  make  a  reference  to
 the  Administrative  Reforms;  Commis-
 sion  for  examination  of  such  selec-
 tion  grades?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  No,  Sir.

 (b)  Does  not  arise,  in  view  cf  ans-
 wer  above.

 (c)  No,  Sir.

 Loans  for  Construction  of  Houses

 1662.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 req  Question  No.  4333  on  the  19th
 August,  968  and  state:

 (a)  the  institutions  which  are  capa-
 ble  of  giving  long  term  finance  for
 the  construction  of  7°50  lakhs  of
 houses  as  originally  planned;  and
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 (b)  if  there  is  no  such  institution,
 the  reasons  for  the  Reserve  Bank  not
 making  long  term  finance  available
 to  Scheduled  Banks  for  giving  ad-
 vances  for  house  construction?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  The  Liife
 Insurance  Corporation  advances  sut-
 stantial  sums  for  housing  schemes.
 Government  departments,  housing
 boards,  public  undertakings,  local
 bodies  etc.  also  provide  housing  units.

 (b)  Under  its  statute,  the  Reserve
 Bank  is  unable  to  provide  long  term
 loans  to  the  banks  for  hous2  construc-
 tion  purposes.

 968  में  संसद  सदस्यों  के  विदेशों  के
 दौरे

 1963.  श्री  प०  ला०  बारूपाल  :  क्‍या
 विस  मंत्री  यह  बताते  की  कृपा  करेंगे  कि  :

 (क)  8  जनवरी  968  तथा  30
 सितम्बर  968  के  बीच  की  अवधि  में  कितने
 संसद  सदस्यों  ने  विदेशों  की  यात्रा  की  ;

 (ख)  कितने  संसद्‌  सदस्यों  को  सरकार
 द्वारा  किसी  प्रतिनिध  मंडल  के  सदस्य  के  रूप
 में  भेजा  गया  था  श्रौर  उन  पर  कितनी  राशि
 ययय  हुई  ;  और

 (ग)  क्‍या  उपरोक्त  ग्रवधि  में  ऐसे
 प्रत्येक  सदस्य  के  लिये  मंजूर  को  गई  विदेशों
 मुद्रा  की  राशि  तथा  खर्च  की  गई  कुल  विदेशी
 मुद्रा  के  झांकड़े  का  ब्योरा  बताने  वाला  एक
 विवरण  सभा-पटल  पर  रखने  का  विचार  है  ?

 उप-प्रधान  मंत्री  तथा  वित्त  मंत्री  (थी
 मोरारजी  देसाई)  :  (क)  78  संसद्‌  सदस्यों
 के  लिए  “पी”  फार्म  की  और, या  विदेशी  मुद्रा
 की  मंजूरी  दी  गयी  थी।

 (ख)  इस  झवधि  में  सरकारी  प्रतिनिधि
 मण्डलों  में  6  संसद्‌  सदस्यों  को  शामिल  किया
 गया  था  ।  इस  सम्बन्ध  में  हुए  वास्तविक  खर्च

 का  हिसाब  लगाया  जा  रहा  है  भौर  उसे  सभा
 की  मेज  पर  रख  दिया  जायेगा  |

 (ग)  इस  प्रवधि  में  संसद्‌  सदस्यों  के
 लिए  कुल  .75  लाख  रुपये  की  विदेशी  मुद्रा
 मंजूर  की  गयी  ।  इसके  प्रलावा  उत्तर  के  भाग

 (ख)  में  बताये  गये  6  संसद्‌  सदस्यों  को  निर्धा-
 रित  दरों  पर  दैनिक  भत्ता  भी  दिया  गया
 था  ।ढ॥चुूंकि  विदेशी  मुद्रा  प्रायः  निर्धारित
 दरों  के  भ्रनुसार  ही  दी  जाती  है  इस  लिए  सभी
 सदस्यों  के  सम्बन्ध  में  प्रलग-प्रलग  ब्यरे  का

 विस्तृत  विवरण  तैयार  करने  से  कोई  लाभ

 नहीं  ह  गा  ।  फिर  भो  यदि  किसी  विशेष  सदस्य
 ्रथवा  सदस्यों  के  सम्बन्ध  में  जानकारी
 श्रपेक्षित  हो  तो  वह  दी  जा  सकती  है  at

 टिप्पणी  —  कृपया  यह  बात  नोट  कर
 ली  जाये  कि  उपयुक्त  सूचना  दी  गयी  स्वीकृतियों
 झौर  मंजूरियों  पर  प्राधारित  है,  भ्रलग-प्रलग
 सदस्यों  के  वास्तविक  यात्रा  विवरण  के  ग्राधार
 पर  नहीं  ।

 पाकिस्तान  में  भारतीय  बेकों  पर
 कब्जा  करना

 1964.  श्री  प०  ले  ०  बारूपाल  :  क्‍या
 बिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पाकिस्तान
 सरकार  ने  पांच  भारतीय  बेंकों  की  पूरी
 सम्तत्तियों  पर  कब्जा  कर  लिया  है  ;

 (ख)  यदि  हां,  तो  सम्बन्धित  बैंकों  के
 नाम  क्‍या  हैं  भौर  प्रत्येक  बंक  में  कितनी  राशि

 जमा  है;  पश्लौर

 (ग)  किस  नियम के  प्रन्तर्गत  यह  कब्जा
 किया  गया  है  भ्रौर  इस  मामले  में  सरकार  ने  क्या
 कार्यवाही  की  है  ?

 उप-प्रधान  मंत्री  तथा  वित्त  मंत्री  (भी
 मोरारजी  बेसाई)  :  (क)  पाकिस्तान  के
 शब  सम्पत्ति  ्भिरक्षक  ने  7  भारतीय
 बैंक,  जो  8  सितम्बर,  i965  को  पाकिस्तान
 में  काम  कर  रहे  थे,  बने  कब्जे  में  ले  लिये
 थे ।
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 (लाख  रुपयों  में  )

 स्टेट  बैंक  प्राफ  इण्डिया  507.  22
 बैंक  झाफ  इण्डिया  45.94
 बैंक  श्राफ  बड़ोदा  5.09
 सेंट्रल  बैंक  श्राफ  इण्डिया  67.97
 कमर्शियल  बैंक  श्राफ  इण्डिया  0.05
 हिन्दुस्तान  कर्माशियल  बैंक  .6
 लक्ष्मी  कमर्शियल  बैंक  0.5
 नेशनल  बैंक  आफ  लाहौर  .8
 न्यू  बैंक  आफ  इन्डिया  .25
 ओरियन्टल  बैंक  प्राफ  काम  2.54
 पंजाब  नेशनल  बैंक  0.72
 'पंजाब  कोग्रापरेटिव  बैक  0.8
 पंजाब  ऐण्ड  सिध  बैंक  0.0
 ट्रेडस  बैंक  2.6

 यूनाईटिड  कमशियल  बैंक  35.  4]
 यूनाईटिड  बैंक  श्राफ  इण्डिया  377.64

 यूनाईटिड  इण्डस्ट्रियल  बैंक  6.43

 1,760. 86 36

 (ग)  ये  बैंक  पाकिस्तान  रक्षा  नियमा-
 बली  के  नियम  82  5  अ्रधीन  कब्जे  में  लिये
 गये  थे।  सरकार  द्वारा  इस  सम्बन्ध  में  पाकि-
 स्तान  की  सरकार  को  कई  विरोध  -पत्र  भेजें
 हैं  श्रौर  उसे  जोर  दे  कर  कहा  गया  है  कि  वह
 दोनों  देशों  में  से  किसी  एक  देश  की  कब्जे  में
 ली  गयी  सम्पत्ति  को  ताशकन्द  करार के  अनु-
 सार  एक-दूसरे  देश  को  लौटा  देने  की  बात
 पर  सहमत  हो  जाय  ।

 Reclamation  of  Garbage  into  Bullding
 Material

 1965,  SHRIMATI  ILA  PALCHAU-
 DHURI:  Will  the  Minister  of  WORKS,
 HOUSING  AND  SUPPLY  be  pleased
 to  state:

 (a)  whether  the  Government's  at-
 tention  has  been  drawn  to  newspaper
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 reports  that  a  new  discovery  has  re-
 cently  been  made  by  a  Japanese  firm,
 M/s.  Teduko  Fosan  Company  of
 Tokyo,  whereby  garbage  is  reclaimed
 into  building  material;  and

 (b)  if  so  the  steps  taken,  if  any,  to
 get  details  of  the  new  discovery  with
 a  view  to  solving  the  garbage  oro-
 blems  of  big  cities  like  Calcutta,
 Bombay,  Madras  and  Delhi?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  Yes.

 (b)  The  Indian  Embassy  in  Japan
 and  the  Japanese  Embassy  in  New
 Delhi  have  been  addressed  for  techni-
 cal  and  other  details.

 Out-of-turn  Allotment  to  Government
 Servants  on  Health  Grounds

 i966,  SHRI  MANIBHAI  J.  PATEL:
 Will  the  Minister  of  WORKS,  HOUS-
 ING  AND  SUPPLY  be  pleased  to
 state:

 (a)  the  number  of  Government  ser-
 vants  who  applied  for  out-of-turn
 allotment  of  residential  accommoda-
 tion  in  Delhi  during  the  period  from
 July  to  October,  968  on  grounds  that
 they  themselves  are  suffering  from
 TB::

 (b)  the  number  of  applications
 which  have  been  accepted  on  these
 grounds  and  the  reasons  for  not  ac-
 cepting  the  remaining  applications;

 (c)  the  number  of  Government
 servants  among  the  applicants  who
 have  been  actually  allotted  the
 quarters;  and

 (d)  when  the  remaining  applicants
 are  likely  to  be  allotted  residential
 accommodation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  Five.

 (b)  Due  to  the  fact  that  a  large
 nuxso>  of  Government  officers  who
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 have  been  sanctioned  out  of  turn
 allotment  on  medical  grounds  are
 waiting  for  allotment,  a  ban  has  been
 temporarily  imposed  upto  3lst  Decem-
 ber,  968  not  to  consider  any  appli-
 cation.  All  these  five  cases  will  be
 considered  after  the  ban  is  removed.

 (c)  and  (d).  Do  not  arise.

 Physiotherapy  and  Occupational
 Therapy  Department  in  Willing-

 don  Hospital,  New  Delhi

 1967.  DR.  RANEN  SEN:  Will  the
 Minister  of  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELO-
 PMENT  be  pleased  to  state:

 (a)  whether  Physiotherapy  Depart-
 ment  and  Occupational  Therapy  De-
 partment  has  been  opened  in  the
 Willingdon  Hospital,  New  Delhi
 which  is  drawing  number  of  patients
 every  day;

 (b)  if  so,  whether  there  igs  any
 scheme  to  expand  the  Department  by
 recruiting  trained  hands  and  training
 new  recruits  who  would  administer
 treatment  to  the  ever  increasing  num-
 ber  of  patients;  and

 (c)  if  so,  the  broad  details  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  S.  MURTHY):
 (a)  Yes.

 (b)  No,
 (c)  Does  not  arise.

 Loan  from  U.S.A.

 1968.  DR.  RANEN  SEN;  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  total  amount  of  loans  so  far
 received  by  India  from  U.S.A.;

 (b)  the  rate  of  interest  charged  on
 these  loans;

 (c)  the  annual  burden  of  repayment
 of  these  loans;
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 (d)  the  amount  which  has  been
 repaid  to  U.S.A.  by  way  of  interest
 charges  and  principal;  and

 (e)  how  Government  propose  to
 repay  the  balance  and  how  long  it
 will  take  to  complete  the  repayment?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  The
 total  amount  of  loans  received  (in
 terms  of  agreements  signed)  by  India
 from  the  USA  comes  to  Rs.  457.84
 crores  aS  on  3l-8-968,  including  P.L,
 480  rupee  loans.  Of  this,  Rs,  227.24
 crores  are  repayable  in  dollars  and
 Rs.  940.60  crores  in  rupees,

 (b)  Interest  rates  are  different  for
 different  loans  and  vary  between
 3/4  per  cent  and  6  per  cent  per  an-
 num.

 (c)  According  to  the  present  esti-
 mates  principal  and  interest  payable
 during  the  current  year  and  the  next
 two  years  will  be  as  follows:

 (Rs.  crores)

 Financal  Interest
 Year

 Total  of  which  ‘Total  of  wbich
 in  in

 dollars  dollars

 1968-69  64:60  37.78  68°30  24°90

 1969-70  69°83  40°80  70°!4  26:98

 1970-71,  68°57  38°35  67°83  25:08

 (d)  Upto  31-8-1968  a  sum  of  Rs.
 554.l  crores  has  been  paid  to  U.SA.
 on  account  of  principal  (Rs.  274.3
 crores)  and  interest  (Rs,  279.98  crores)
 Of  this,  a  sum  of  Rs,  227.40  crores
 has  been  paid  in  dollars  on  account
 of  principal  (Rs,  28.68  crores)  and
 interest  (Rs,  98.72  crores).

 (e)  The  liabilities  on  account  of
 principal  and  interest  will  be  met
 from  export  earnings  where  such  lia-
 bilities  have  to  be  discharged  in
 foreign  currency  and  from  rupeee  re-
 sources  where  they  are  payable  in
 rupees.  The  repayment  of  these  loans
 will  extend  till  the  year  2008,
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 Srisailam  Hydro-Electric  Project

 1969,  SHRI  P.  VENKATASUBBA-
 IAH:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  _  to
 state:

 (a)  whether  the  time-schedule  for
 completion  of  Srisailam  Hydro-elec-
 tric  Project  is  being  kept  up;

 (b)  the  latest  financial  assisance
 provided  for  the  early  completion  of
 the  project;

 (c)  the  steps  which  have  been
 taken  to  rehabilitate  the  affected  per-
 sons  of  the  submerged  area;  and

 (d)  the  financial  assistance  which
 has  so  far  been  given?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  There  has  been  some
 delay  in  the  progress  of  the  work

 on  the  project.
 (b)  and  (d).  No  earmarked  Central

 loan  assistance  is  being  given  for
 the  Srisailam  Hydro-Electric  Project.

 (c)  Although  submergence  of  villa-
 gés  under  the  project  may  not  take
 place  till  the  end  of  the  Fourth  Five
 Year  Plan,  the  State  authorities  have
 initiated  action  for  selection  of  suit-
 able  areas  for  rehabilitating  the  dis-
 placed  families.

 Income-Tax  Payment  by  Partners  of
 Messrs.  Rayuma  Services

 ‘1970.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  FINANCE  ४९
 pleased  to  state:

 (a)  the  total  assessed  income  of  the
 partners  of  Messts.  Rayuma  Services,
 the  managing  Agents  of  Alembic
 Chemical  Works  Limited,  Baroda,
 Shri  R.  8.  Amin,  Shri  C.  R.  Amin,
 Miss  Ss.  है,  Amin  and  Shrimati  C.  8.
 Amin  for  the  years  1964-65,  1965-66,
 1966-67,  and  ‘1967-68;

 (b)  the  total  Income-tax  payable
 by  each  partner  from  9€4-85  to  1967-
 68;  year-wise:
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 (c)  the  total  amount  of  tax  actually
 paid  by  each  partner,  year-wise  and
 the  accumulated  arrears  upto  the  3Ist
 March,  1968;

 (d)  whether  all  incomes  including
 managing  agency  remunerations  have
 been  included  in  the  assessed  incomes
 of  each  partner  of  Messrs.  Rayuma
 Services;  and

 (e)  if  not,  the  reasons  therefor?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  to  (ce).  The
 required  information  in  respect  of
 Shri  R.  B.  Amin,  Smt.  C.  B,  Amin,  and
 Shri  C.  R.  Amin  partners  of  Messrs,
 Rayuma  Services  is  given  in  the
 statement  laid  on  the  Table  of  the
 House.  Placed  in  Library.  See  No.
 LT-2306/8)

 Miss  S.  R,  Amin  is  not  a  partner  in
 M/s.  Raymua  Services.

 (d)  Yes,  Sir.
 (e)  Does  not  arise.

 LIC,  Investment
 1971.  SHRI  JYOTIRMOY  BASU:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  total  investment  in  rupecs
 both  industria]  and  non  industrial,  by
 the  Life  Insurance  Corporation  of
 India  in  each  State  till-date;  and

 (b)  the  share  of  investment  in  (i)
 industrial  concerns,  (ii)  housing  and
 (iii)  others  out  of  the  total?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  L.I.C.’s  invest.
 ments  in  each  State/Union  Territory
 as  at  3lst  March,  ‘1968,  are  as  fol-
 lows:

 (Rs.  in  lakhs)

 State/Union  Territory  Industrial  Non- Industrial

 Andhra  3,97°56  $3,05°65
 Assam  806-63,  3,92:  27



 161  Written  Answers  AGRAHAYANA  4,  890  (SAKA)  Written  Answers  762

 Bihar  ‘19,14  96  3046-54

 Delhi  4:52°50  1,25°73,
 Gujarat  6,44°78  41,46 °29
 Haryana  79°30  74:26°  4
 Himachal  Pradesh  20°69  6°67

 Jammu  &  Kashmir  OT 94,
 Kerala  वनिता  -20.94°  59
 Madhya  Pradesh  a  5.0815,  23,07°34

 Madras  15533090  —  $6,63  69

 Maharashtra  69,90°68  85,41  98
 Mysore  4,46°73  40,0°38

 Orissa  2.78- 16,  32,6132

 Pondicherry  3३5४
 Punjab  3945.  20,63°37

 Rajasthan  96°58  —  30,54°52
 Uttar  Pradesh  6,65°I8  49,2I°60

 West  B:ngal  §7,60°63  29,47°53
 TOTAL  220,I0°I9  §30,II°50

 (b)  The  shares  of  investments  of
 the  LIC.  in  industrial  concerns.
 housing  and  others,  as  af  3lst  March,
 1968,  are  as  under:

 Amount  Rs.  in  crores)

 IT.  Industrial  concerns  220°36  49  70
 It.  Housing

 (a)  toGovernments  94°47  Powe
 ¢  I-86

 b)  to  Co-operatives  38-1  J
 11.  Others  765  °07  68°44

 Tovar  T1781  100-00:

 Kaapur  Fertiliser  Project

 1972.  SHRI  GADILINGANA
 GOWD.:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  thet  Kan-
 pur  Fertilizer  Project  is  not  progres-
 aing  actofding  to  the  schedule;

 (b)  if  so,  the  reasons  therefor  and
 when  it  is  likely  to  be  commissioned
 and

 (c)  the  total  cost  of  its  construction
 and  the  expected  production  per  an-
 num?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  RAGHU-
 RAMAIAH):  (a)  and  (b).  The  project
 construction  is  so  far  on  schedule  but
 delays  in  the  procurement  of  indige-
 nous  equipment  are  causing  concern.
 The  commissioning  schedule  has  not,
 however,  been  altered  and  the  project
 is  likely  to  start  production  by  April,
 1970.

 (c)  The  total  cost  of  the  project  is
 estimated  at  about  Rs.  ह  86  crores.
 The  project  wi'l  hive  a  capacity  of
 200,000  tonnes  per  annum  in  terms  of
 nitrogen.

 Foreign  Exchange  to  M/s  Remington
 Rand  of  India  (P)  Limited

 (1974.  SHRI  GADILINGANA
 GOWD.:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  3658
 on  the  2th  August,  068  regarding
 M/s.  Remington  Rand  of  India  (P)
 Ltd.  and  state:

 (a)  whether  the  information  asked
 for  has  since  been  collected;  and

 (b)  if  so,  the  details  thereof?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir,

 (b)  The  information  is  given  In  the
 Statement  attached.

 STATEMENT
 Rs.

 M/s.  Remington  Rand  of  India  (Private)
 Limited

 ॥9)  The  amount  of  in-
 come-tax  assessed
 during  the  last  five
 years  i.e.  13-8-63  to
 12-8-1968-  168  69  lakhs.
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 (si)  The  amount  of  in-  (218-95  lakhs.  months  ending  3lst  May,  968  is
 tax  realised  during  (includi  ay-  ,
 the  last  five  years  i.e.  7  Ticits  Seaavit  22

 Rs.  24,30,764,
 ‘13-8-63  to  ‘12-8-1968  Tax,  Super  Profit

 Tax,  Sur  Tax  and  Assessment  of  Income  of
 tax  on  account  Shri  Kantilal  Desai
 of  | Self!

 Provi-

 ments.)  ~—«*976,  SHRI  BABURAO  PATEL:

 (i)  The  amount  of  un-  Nil  Will  the  Minister  of  FINANCE  be
 disputed  Income-tax
 due  from  it  at  pre-
 sent  and  the  action
 taken  to  realise_the samc.

 Overtime  Allowance  Paid  to
 Government  Employees

 1975.  SHRI  GADILINGANA
 GOWD:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  the  number  of  employees  ser-
 ving  in  Class  I,  II,  WI  and  IV  in
 various  Ministries/Attacheq  and  sub-
 ordinate  offices  as  on  the  3lst  August,
 ‘1968;  and

 (b)  the  amount  of  over-time  allow-
 ance  paid  to  different  categories  Mini-
 stry/Office-wise  during  the  period
 from  Ist  January  to  3!st  August,  1968?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  The
 required  information  is  not  readily
 available.  However,  information  re-
 garding  the  number  of  employees
 serving  in  Clasg  I,  II,  III  and  IV  in
 various  Ministries/Offices  as  on  3151.
 March,  966  is  readily  available  and
 was  as  follows:—

 Class  I—9,942.
 Class  II—38,9.
 Class  ITI—2,9,265,
 Class  ITV.—2,52,852.

 In  addition,  there  we.c  ‘J,533  other
 employees  for  whom  d°  ails  of  classi-
 fication  are  not  available.

 The  amount  of  overtime  allowance
 paid  by  the  various  Ministries/De-
 partments  to  their  staff  in  the  Secre-
 tariat  proper  during  the  period  of  six

 Pleased  to  state:

 (a)  whether  the  amount  of
 Rs,  73,800  received  by  Shri  Kantilal
 Desai  ag  ‘terminal  benefits’  in  three
 years  from  the  8th  July,  965  to  June,
 968  without  doing  any  work  for  M/s.
 Dodsales  (P)  Ltd.  was  assessed  as
 ‘earned  income’  or  unearned  income;

 (b)  if  not,  assessed  as  unearned  in-
 come,  the  reasons  therefor;

 (c)  whether  Government  propose  to
 lay  copies  of  the  assessments  of  Shri
 Kantilal  Desai  for  the  relevant  years
 on  the  Table;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  C.  PANT):  (a)  Assessment
 for  the  year  1967-68  (accounting  year
 1966-67)  is  pending.  Rs,  24,600  being
 the  amount  of  terminal  benefits  re-
 ceived  from  Dodsal  (Private)  Ltd.
 during  accounting  year  1965-66  (asses-
 sment  year  1966-67)  has  been  assessed
 as  earned  income,

 (b)  The  reason  is  that  pension,  an-
 nuity,  gratuity  etc.  which  are  assessa-
 ble  under  section  5  read  with  section
 WW  of  the  Income-tax  Act,  96]  are
 treated  as  earned  income  under  the
 provisions  of  the  Act.

 (c)  and  (d).  As  far  as  could  be  as-
 certained,  there  has  been  no  occasion
 in  the  past  of  any  copy  of  the  assess-
 ment  order  of  income-tax,  wealth-tax
 or  any  other  direct  tax  having  been
 laid  on  the  Table  of  the  Lok  Sabha
 or  Rajya  Sabha,  Prior  to  1-4-1964,
 there  was  a  provision  in  the  Income-
 tax  Act  and  other  direct  taxes’  enact-
 ments  which  prohibited  the  disclosure
 by  tax  authorities  of  any  information
 relating  to  income-tax  and  other
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 direct  taxes,  returns,  assessments,  etc.
 except  in  specified  cases  and  circum-
 stances  or  to  specified  authorities,  such
 as  the  Comptroller  and  Auditor  Gen-
 eral,

 2.  These  secrecy  provisions  were  re-
 moved  from  the  Income-tax,  Wealth-
 tax  and  Gift-tax  Acts  by  the  Finance
 Act  of  1964,  Simultaneously,  the
 scope  of  the  information  which  could
 be  disclosed  and  the  circumstances
 under  which  such  disclosure  could  be
 made  were  enlarged  by  the  Finance
 Act  of  1964,  Under  the  present  pro-
 vision,  vide  Section  38()(b)  of  the
 Income-tax  Act,  96l,  any  person  can
 make  an  application  to  the  Commis-
 sioner  of  Income-tax  in  the  prescribed
 form  for  any  information  relating  to
 any  assessee  in  respect  of  any  aSsess-
 ment,  and  the  Commisioner  may,  if
 he  is  satisfied  that  it  is  in  the  public  in-
 terest  so  to  do,  furnish  or  cause  to  be
 furnished  the  information  asked  for  in
 respect  of  that  assessment  only.  The
 Act  provides  that  the  Commissioner's
 decision  in  this  behalf  shall  be  final
 and  shal]  not  be  called  in  question  in
 any  court  of  law,

 3.  From  the  above  it  will  be  observ-
 ed  that  while  a  person  is  entitled  to
 get  information  relating  to  an  assess-
 ment,  the  provision  contemplates  the
 disclosure  of  information  only  on
 the  specific  points  mentioned  in  the
 application,  and  that  too,  only  when
 the  Commissioner  of  Income-tax  is
 satisfied  that  it  is  in  the  public  interest
 to  do  so.  It  does  not  provide  for  the
 grant  of  copies  of  assessment  orders,
 returns  etc.

 4.  This  is  a  necessary  and  wholesome
 provision  because,  otherwise  the  in-
 formation  contained  in  the  assessment
 order  could  be  used  for  private  an‘
 persona]  purposes,  Besides  an  assess-
 ment  order  may  contain  statements  or
 observations  which,  taken  out  of  con-
 text,  might  adversely  affect  the  asses-
 see’s  credit  and  business  standing.
 Further  an  asessment  order  is  liuble
 to  modification  or  even  cancellation  as
 a  result  of  appeal  or  revision  by  the
 various  appeflate  and  revisional  autho-

 rities  provided  in  the  lew,  and  also
 iby  High  Courts  and  the  Supreme
 Court  on  questions  of  law.  The  find-
 ings  in  an  assessment  order  do  not,
 therefore,  become  final  until  all  these
 appellate  stages  have  been  gone
 through.

 5.  Parliament  hag  thug  advisedly
 and  deliberately  introduced  these  res-
 traints  on  disclosure  of  information  in
 section  38(l)  (9)  of  the  Income-tax
 Act,  96  and  in  the  corresBonding
 provisiong  of  the  other  direct  taxes
 Acts.  These  restraints  are  based  on
 valid  and  justifiable  grounds  and  Gov-
 ernment  have  to  keep  them  in  view.
 Information  and  documents  which
 could  not  be  obtained  through  an  aPp-
 plication  to  the  Commissionér  of  In-
 come-tax  under  the  provisions  of  the
 law  should  not  be  thrown  open  to  the
 public  through  the  medium  of  a  reply
 by  Government  to  a_  Parlia:nent
 Question,

 6.  In  the  light  of  the  position  stated
 above,  Government  are  of  the  view
 that  it  will  not  be  correct  to  place
 copies  of  assessment  orders  and  other
 documents  from  the  Income-tax  re-
 cords  of  a  tax-payer  on  the  Table  of
 the  House.

 7.  However,  in  order  to  obviate  the
 possibility  of  any  misunderstanding  in
 the  context  of  this  particular  case,  I
 am  placing  on  the  Table  of  the  House
 a  copy  of  the  assessment  order  in  the
 case  of  Shri  Kantilal  M.  Desai  for  the
 assessment  year  1966-67  relating  to  his
 income  of  the  accounting  year  1965-66.
 [Placed  in  Library.  See  No.  LT-2307
 /68].  Assessments  for  subsequent
 years  in  this  case  have  not  yet  been
 completed.  The  laying  on  the  Table
 of  the  House  of  a  copy  of  the  assess-
 ment  order  in  this  particular  case
 should  not  be  treated  as  a  precedent
 for  the  future.

 International  Development
 Association

 1977,  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:  —

 (a)  whether  it  is  a  fact  that  Inter-
 national  Development  Association  dé
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 not  fulfil  its  promise  of  an  industrial
 Project  lodn  to  India  for  967.68  be-
 cause  its  funds  had  exhausted;

 (b)  the  éxtent  of  depletion  which
 has  to  be  made  good  by  the  US.  Gov-
 ernment  and  when  it  is  likely  to  be
 made;

 (c)  how  Government  propose  to  tide
 over  the  year  of  financial  drought;

 (d)  the  amount  of  credits  received
 by  India  from  the  International  Deve-
 lopment  Association  during  the  last
 two  years;  and

 (e)  why  despite  the  hopes  raised
 by  him  and  after  his  recent  visit  to
 the  U.S.A.  aid  is  not  forthcoming?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  Due  to

 the  delay  in  the  second  replenishment
 becoming  effective  and  on  account  of
 paucity  of  funds  the  International
 Development  Association  has  not  so
 far  been  able  to  grant  the  non-project
 loan  for  import  of  industrial  raw
 materials,  components,  etc.,  intended
 for  1967-68,

 (b)  According  to  the  decision  on  the
 second  replenishment,  it  becomes  cff-
 ective  when  at  least  twelve  countries
 whose  contributions  aggregate  to  at
 least  $950  million  formally  notify  their
 contributions  to  IDA.  80  far  nine
 countries  with  contributions  aggrega-
 ting  to  367,680,000  dollars  have  noti-
 fied  their  contributions,  The  U.S
 contribution  of  480  million  dollars  is
 yet  to  be  approved  by  the  United
 States  Congress  and  it  is  not  possible
 to  say  when  the  Cofigress  will  autho-
 rise  contribution.

 (c)  Foreign  exchange  reSources  in-
 clude  export  earnings  and  the  total
 of  aid  availability  fram  all  sources.
 With  very  careful  husbanding  of  ex-
 ternal  resources,  reasonably  good  per.
 formance  in  exports  and  given  o  satis-
 factory  level  of  agricultural  produc-
 tion,  it  is  expected  that  it  will  be
 possible  to  meet  the  normal  import
 require:;nents  of  the  year.
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 (d)  I.D.A,  extended  four  eredits  in
 all  amounting  to  $306  million  during
 ‘1966-67,

 (e)  I  have  not  raised  hopes  about
 aid.  In  fact  I  have  been  saying  that
 the  aid  climate  is  difficult  and  that
 we  should  reduce  dependence  on  aid
 by  export  production,  import  substi-
 tution  and  domestic  production  of  vur
 basic  requirements  such  as  foodgrains,
 to  the  maximum  extent  possible.  My
 recent  visit  to  the  USA  was  to  attend
 the  Annual  Meetings  of  the  Board  of
 Governors  of  the  IBRD  and  IMF,  in
 my  capacity  as  India’s  Governor  on
 these  institutions,  and  was  not  for
 aid  discussions.

 Merger  of  Dearness  Allowance  in  the
 Pension

 ‘1978.  SHRI  NITIRAJ  SINGH  CHIA-
 UDHARY:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  employees  who  retired  before
 952  and  whose  pension  was  over
 Rs,  200  p.m,  were  not  given  the  bene-
 fit  of  merger  of  part  of  dearness  al-
 lowance  to  their  pension;

 (b)  whether  as  per  Gadgil  Commit-
 tee’s  Report,  part  of  dearness  allow-
 ance  wag  merged  with  the  pension  of
 the  employees;

 (c)  whether  as  a  conSequeace  cf
 Central  Governments  acceptance  of
 the  recommendations  of  the  Das  Com-
 mission,  further  dearness  allowance
 was  merged  with  pension;

 (d)  if  so,  from  what  dates,  to  what
 extent  and  the  pensioners  who  got
 this  benefit;

 (e)  whether  Government  propose  to
 consider  the  desirability  of  removing
 artificial  classification  of  pensioners
 which  have  come  into  existence  be-
 cause  of  above  Commissions  and
 would  decide  to  give  equal  benefits  to
 all  pensioners;  and

 (f)  whether  State  Governments
 would  be  advised  to  give  same  benefits
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 to  State  pensioners  as  Central  Gov-
 ernment  pensioners  are  getting  or  may
 hereafter  get?

 THE  DEPUTY  PRIME  MINISTER
 AND  THE  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  and
 (b).  In  the  case  of  Central  Govern-
 ment  servants  who  retired  on  or  after
 ‘15-7-1952,  50  per  cent  of  the  dearness
 allowance,  which  was  treated  as  dear-
 ness  pay  as  recommended  by  the
 Gadgil  Committee,  was  allowed  to
 count  as  emoluments  for  determining
 pension.  In  the  case  of  those  who
 retired  before  that  date  the  rates  of
 temporary  increase  in  pension  sanc-
 tioned  in  945  were  enhanced  as  fol-
 lows  with  effect  from  +1.4-1958,,

 Pension  not  exceeding  Rs,  50—
 Rs.  0  p.m.

 Pensions  exceeding  Rs,  50  but  not
 exceeding  Rs.  00  (with  mar-
 ginal  adjustments  upto  pen-
 sions  not  exceeding  Rs.  ‘112,50
 —Rs.  2.50  p.m.

 In  either  case  no  part  of  the  dear-
 ness  allowance  drawn  by  the  emplo-
 yees  while  in  service  was  merged  with
 their  pension.

 (c)  No,  Sir.  The  question  of  merger
 of  dearness  allowance  with  pension  or
 counting  the  same  for  pension  was
 not  included  in  the  terms  of  refcrence
 of  the  One-Man  Independent  Body
 presumably  referred  to  as  Das  Com-
 mission  by  the  Hon’  Member.

 (dad)  Does  not  arise,
 (e)  There  is  no  proposal  to  revise

 the  existing  orders.
 (f)  Does  not  arise.

 Free  Medical  Ak!  to  Pensioners

 1979,  SHRI  NITIRAJ  SINGH  CHA-
 UDHARY:  Will  the  Minister  of
 HEALTH,  FAMILY  PLANNING  AND
 URBAN  DEVELOPMENT  be  pleased
 to  state:

 (a)  whether  Government  propose  to
 consider  the  desirability  of  extending
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 free  medical  aid  facilities  to  the  Cen-
 tral  Government  pensioners  living
 outside  Delhi  for  treatment  at  Delhi;
 and

 (b)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  S.  MURTHY):
 (a)  and  (b).  Central  Government
 Pensioners  residing  in  Delhi  in  the
 areas  covered  by  the  Central  Govern-
 ment  Health  Scheme  are  entitled  to
 the  benefits  of  the  Scheme  on  a  volun-
 tary  basis  by  paying  the  prescribed
 contribution  on  the  same  rate  as  Cen-
 tral  Government  servants  residing  in
 Delhi.  This  arrangement  is  not  pos-
 sible  in  the  case  of  pensioners  not  re-
 siding  in  Delhi.

 पटना  लगर  निगम  का  ब्रुमाथ

 1980.  श्री  रामाबतार  हास्त्री :  क्‍या
 स्वास्थ्य,  परिवार  नियोजन  तथा  मगर  विकास
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  पटना  नगर  निगम  के  लिये,
 जिसको  विधटित  कर  दिया  गया  हूँ,  सदस्यों
 का  चुनाव  करने  के  लिये  निर्वाचन  कराने  तथा
 इसका  नियन्त्रण  लोगों  के  निर्वाचित  प्रति-
 निधियों  को  सौंपने  की  कोई  योजना  सरकार
 के  विचाराधीन  है;  श्रौर

 (ख)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 3०7

 स्वास्थ्य,  परियार  नियोजन  तथा  मगशीय
 विकास  मंत्रालय  में  उप-मंत्री  (श्री  wo
 qo  afar):  (क)  श्रौर  (ख).  जी हाँ।
 विधटित  नगर  निगम के  प्राम  चुनाव  का  प्रश्न
 राज्य  सरकार  के  विचाराधीन  हैं  t  किन्तु  चुनाव
 कराने  से  पहले  निगम  के  प्रन्तर्गत  लाये  गये
 कुछ  नये  नगर  क्षेत्रों  मे ंबाहों  का  परिसीमन
 कराना  पह्रावण्यक  होगा  ।  इन  क्षेत्रों  को  ध्यान
 में  रखते  हुए  मतदाताओं की  सूचियों  को  भी
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 संशोधित  कराना  होगा  |

 बरौनी  उर्वरक  कारखाने  के  कर्ंचारियों
 की  नियुक्तित

 I98.,  श्री  रासावतार  शास्त्री:  क्‍या
 पेट्रोलियम  भौर  रसायन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  बरौनी  उवंरक  कारखाने  में  ्र्ब
 तक  नियुक्त  किये  गये  प्रधिकारियों  तथा  कर्म-
 चारियों  की  संड्पा  कितनी  हैं;

 (ख)  उनमें  से  कितने  व्यक्ति  बरौनी
 के  निकट  स्थित  क्षेत्रों  के  रहने  वाले  हैं;

 (ग)  क्‍या  यह  सच  है  कि  सरकार  तथा
 श्रधिकारियों  से  यह  अनुरोध  किया.  गया
 है  कि  बरौनी  से  दस  मील  तक  की  दूरो  पर
 रहने  वाले  लोगों  को  नियुक्त  किया  जाये;
 और

 (घ)  यदि  हा,  तो  इस  बारे  में  सरकार
 की  प्रतिक्रिपा  क्‍या  है  ?

 पैट्रोलियणम  तथा  रसायन  मंत्रालय: में
 राज्य  संत्री  थी  रघुरमंया)  :  (क)  उपलब्ध
 नवीनतम  सूचना  के  अनुसार  भारतीय  उब रक
 निगम  के  बरीौनी  प्रभाग  में  प्रब  तक  नियुक्त
 किये  गये  अधिकारियों  ्रौर  प्रन्य  कर्म  चारियों
 की  संख्या  4.8t  |  ६

 8६६४ ve  ४

 a.  (@)  उपरोक्त  संख्या  में  से  i0)  व्य-
 क्ति  विहार  में  है  v

 (ग)  जी  हाँ  1

 (घ)  श्रेणी  शौर  श्रेणी  iv  के  पदों  की
 भर्ती  में  निष्कासितों  (oustees)  जिनकी

 भूमि  कारखाने  की  स्थापना  के  लिए  प्रजित
 गई  है,  की  सर्व  प्राथमिकता  दी  जाती  है  t  दस
 मीलों  के  रेडियस  में  रहने  वा  ने  भ्रन्य  लोगों
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 को  दूसरे  स्थानीय  लोगों  के  मुकाबिल  में
 प्राथमिकता  दी  जाती  है

 Tongue-Cancer  in  Delhi
 1982.  SHRI  S.  ॥  BANERJEE:  Wili

 the  Minister  of  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 had  been  many  cases  of  tongue-can-
 cer  in  Delhi;

 (b)  if  so,  the  causes  thereof;  and

 (c)  the  steps  taken
 ment  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  S.  MURTHY):
 (a)  The  number  of  tongue-cancer
 cases  treated  in  the  various  hospitals
 of  Delhi  is  as  follows:—

 by  Govern-

 966  967  968
 upto
 3Ist
 Oct.)

 Safdarjang
 Hospital  26  १9  4

 All-India  Insti
 tute  of  Medical
 Sciences.  II  25  26

 Irwin  Hospital  20  29  4
 (b)  The  cause  is  not  known  but

 some  of  the  pre-disposing  factors  are
 poor  oral  hygiene,  tobacco  chewing
 with  lime  and  _  betelnut  and  exces-
 sive  smoking.

 (c)  Facilities  for  treatment  exist
 in  the  above  mentioned  hospita's.  For
 prevention,  health  education  is  relied
 on.

 Rehabilitation  of  LIC  Employees
 Selected  for  Emergency  Commission

 i983,  SHRI  K.  ANIRUDHAN:
 SHRI  P.  GOPALAN:
 SHRI  VISWANATHA

 MENON:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:
 (a)  whether  the  Life

 Corporation  authorities
 Insurance

 have  pre-
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 scribed  any  minimum  in  the  marks
 obtained  in  the  Degree  examination
 in  the  matter  of  the  rehabilitation  of
 their  employees  selected  for  Emer-
 gency  Commission  in  the  Officecs’
 cadre  on  their  release  from  the
 Army;

 (b)  the  percentage  of  Life  Insur-
 ance  Corporation  employees  selected
 for  Emergency  Commission  who  have
 thus  been  rehabilitated  on  release  in
 the  Officers’  cadre;

 (c)  whether  any  such  minimum  in
 the  marks  obtained  in  the  degree
 examination  is  insisted  on,  in  regard
 to  the  eligibility  for  competing,  for
 the  LA.S.  or  LP.S.  examinations;  and

 (d)  whether  Government  could  ask
 the  L.LC.  authorities  to  remove  the
 restrictions  regarding  the  minimum
 marks  obtained  in  the  Degree  exami-
 nation  in  the  matter  of  rehabilitation
 of  their  employees  selected  for  Emer-
 gency  Commission  in  the  Officers
 grade  On  their  release  from  the  Army
 in  view  of  their  rigorous  military
 training  and  efficient  service  in  the
 Defence  Forces?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)
 Yes,  Sir.  As  against  a  high  second
 class  degree  prescribed  for  direct  re-
 cruits  to  Assistant  Administrative
 Officers’  cadre  in  the  Corporation,  the
 released  officers  are  eligible  even  if
 they  have  a  degree  with  at  least  45
 per  cent  marks,  The  qualifying
 marks  for  interview  and  for  selection
 are  also  relaxed  by  5  per  cent.

 (b)  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 (९)  No,  Sir.

 (d)  At  the  instance  of  the  Govern-
 ment  of  India,  the  Corporation  has
 already  made  all  possible  conces-
 sions  and  relaxations  in  the  matter
 of  educational  qualifications,  age
 and  qualifying  marks  at  the  compe-
 titive  examination  and  interview,  in
 addition  to  the  reservation  of  vancan-

 cies  upto  30  per  cent  for  L..C,  em-
 Ployees  and  another  0  per  cent  to
 outsiders  so  released.

 Increase  in  Prices  paid  to  Opium
 Cultivators

 1984,  SHRI  S.  5.  KOTHARI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  increase  the
 prices  paid  to  opium  cultivators  in
 Madhya  Pradesh;  and

 (b)  if  so,  the  new  levels  of  prices
 fixed  and  from  what  date  they  would
 be  effective?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)
 and  (b).  The  question  of  fixing  price
 for  the  opium  to  be  harvested  by  the
 cultivators  jn  969  is  under  considera-
 tion.

 Expansion  of  Alkaloids  Factory  at
 Neemuch

 1985.  SHRI  5.  S.  KOTHARI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 expansion  of  alkaloids  factory  at
 Neemuch  is  progressing  satisfactorily;
 and

 (b)  if  so,  the  progress  made  80  far
 and  the  scheduled  date  of  its  com-
 pletion  and  trial  working?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)
 and  (b).  There  is  no  alkaloids  fac-
 tory  at  Neemuch  at  present  and  so
 the  question  of  its  expansion  does  not
 arise.  It  is,  however,  proposed  to
 set  up  a  modern  alkaloids  factory  at
 Neemuch.  Detailed  estimates  for
 the  setting  up  of  the  Factory  are  now
 nearing  finalization.  It  is,  however,
 not  possible  at  this  stage  to  indicate
 the  scheduled  date  of  the  completion
 of  the  Factory  or  its  trial  working.
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 Every  effort  is,  however,  being  made
 to  set  up  the  Project  expeditiously.

 अ्रन्तर्राज्यीय  खाद्य  ग्रपसिश्रण  को  रोकने
 के  लिये  खाद्य  निरीक्षकों  की  निवुक्ति

 1986.  श्री  रामाबतार  हर्मा:  क्‍या
 स्वास्थ्य,  परिवार  'नियाजन  एवं  नगर  विकास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  हैकि  सरकार  ने
 श्रन्तर्राज्यीय  खाद्य  ्पमिश्र ण.  को  रोकने
 के  लिये  खाद्य  निरीक्षक  नियुक्त  करने  की
 कोई  योजना  बनाई  है;

 (ख)  यदि  हां,  तो  इस  बारे  में  ब्यौरा
 क्या  है  और  ये  निरीक्षक  किन  खाद्य  पदार्थों
 को  मिलावट  को  रोकेंगे;  शौर

 (ग)  ये  निरीक्षक  कब  निमुक्‍्त  किये
 जायेंगे  शौर  यह  योजना  कब  लागू  की
 जायेगी?

 स्वास्थ्य,  परिवार  नियोजन  तथा  नगरीय
 विकास  मंत्रालय  में  उपमंत्री  (श्री  wo  सू०
 मूति) :  (क)  से  (ग).  भ्रन्तर्रज्यीय  खाद्य
 अपमिश्रण  की  रोक  थाम  के  लिए  एक  योजना
 तैयार  करने  का  प्रस्ताव  विचाराधीन  है  V

 Provision  for  Drinking  Water  in
 Rural  Areas

 1987.  SHRI  0.  N,  PATODIA:
 SHRI  SHRI  CHAND  GOYAL:
 SHRI  RANJIT  SINGH:
 SHRI  NARAIN  SWARUP

 SHARMA:
 SHRI  ATAL  BIHARI

 VAJPAYEE:
 SHRI  JAGANNATH  RAO

 JOGHI:
 Will  the  Minister  of  HEALTH,

 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  any  survey  has’  been
 made  to  find  out  the  total  rural  area
 in  the  country  which  has  not  the
 facility  of  supply  of  drinking  water;
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 (b)  the  Central  a'location  to  the
 States  for  this  purpose  during  the
 three  Five  Year  Plans  periods;

 (c)  the  progress  made  by  the  States
 during  the  above  period  with  parti-
 cular  reference  to  Rajasthan;  and

 (d)  the  targets  laid  down  for  the
 Fourth  Plan  jin  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  S.  MURTHY):
 (a)  The  Special  Investigation  Divi-
 sions  with  00  per  cent  subsidy  from
 the  Centre  were  set  uP  in  various
 States  in  963  for  making  a  prelimi-
 nary  appraisal  of  the  rural  drinking
 water  supply  problem  in  the  country,
 with  particu'ar  reference  to  scarcity
 ‘and  difficult  areas.

 (b)  The  Investigation  Divisions
 were  set  up  only  in  93  and  Central
 assistance  to  the  State  Governments
 is  given  by  way  of  00  per  cent  grant-
 in-aid.  The  annual  provision  made
 for  this  purpose  is  Rs,  40  lakhs.

 States  including
 pre-

 (c)  Most  of  the
 Rajasthan,  have  completed  the
 liminary  investigation  work.

 (d)  The  Investigation  Divisions re
 proposed  to  be  continued  during  the
 Fourth  Plan  period  to  prepare  detail-
 ed  plans  and  estimates  for  the
 various  rural  water  supply  schemes
 and  also  to  carry  out  detailed  investi-
 gations  regarding  the  development  of
 ground  water  in  the  scarcity  and
 difficult  areas  so  that  the  project  re-
 ports  may  be  completed  well  in
 advance  of  the  construction  program-
 me.

 Survey  of  Oil  and  Gas  in  Rajasthan

 1988.  SHRI  K.  P,  SINGH  DEO:
 SHRI  Y.  A.  PRASAD:
 SHRI  0.  N.  PATODIA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  any  survey  was  con-
 ducted  by  Government  recently  in
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 Rajasthan  to  find  deposits  of  oi]  and
 gas;

 (b)  if  so,  whether  such  deposits
 have  been  discovereg  in  Rajasthan;

 (c)  if  so,  the  regions  wh>re  such
 deposits  have  been  found;

 (d)  whether  Government  propose
 to  work  on  these  deposits;  and

 (e)  if  so,  the  time  likely  to  be  taken
 to  finalise  the  proposal?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  RAGHU  RA-
 MAIAH):  (a)  Yes,  Sir.

 (b)  and  (c).  Indication  of  the  pre-
 sence  of  gas  has  been  obtained  in  two
 wells  in  the  Jaisalmer  District.

 (d)  A  few  more  wells  will  have  to
 be  dril’ed  in  order  to  make  a  reliable
 estimate  of  the  size  of  the  reserves
 and  their  commereiality.

 (e)  This  will  depend  upon  the  re-
 sults  of  the  drilling  referred  to  in  (d)
 above.

 Decline  in  Naphtha  Surplus

 1989.  SHRI  K.  P.  SINGH  DEO:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  p’eased  to  state:

 (a)  whether  it  is  a  fact  that  India's
 Naphtha  surplus  is  fast  declining  and
 there  is  likelihood  of  serious  shortage
 of  naphtha  in  the  country;

 (b)  if  so,  the  stock  of  surplus
 naphtha  as  it  stood  on  the  30th  June,
 1968;  and

 (c)  the  period  for  which  the  exist-
 ing  stock  of  naphtha  is  likely  to  lasi?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  RAGHU  RA-
 MAIAH):  (a)  Naphtha  is  surplus  at
 present.  The  surplus  will  decline  pro-
 gressively  as  the  fertiliser  and  petro-
 chemical  factories  under  constructicn
 and  approved  begin  to  lift  their  re-
 quired  quantities.  A  shortage  is  like-
 ly  to  occur  after  1971,
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 (b)  and  (c).  Naphtha  surplus  to

 the  country’s  requirement  has  been
 exported  and  stocks  are  not  allowed.
 to  accumu’ate.

 Officials’  Visit  Abroad

 1990,  SHRI  P.  GOPALAN:  Will  the
 Minister  of  FINANCE  be  pleased  to-
 state:

 (a)  how  many  officials  of  each
 Ministry|Department  of  Government
 visited  foreign  countries  on  Govern-
 ment  and  private  missions  during  the
 period  from  the  Ist  January,  967  to
 30th  June,  1968;  ang

 (b)  the  total  expenditure  incurred
 in  connecton  with  these  visits?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE,
 (SHRI  MORARJI  DESAI):  (a)

 and  (b).  The  requisite  information  in
 respect  of  officials  who  visited  foreign
 countries  on  Government  missions
 during  the  period  from  the  Ist
 January,  967  to  30th  June,  968  is
 given  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-2308/68).

 Since  visits  of  Government  officials
 on  private  missions  abroad  are  dealt
 with  by  the  Reserve  Bank  of  India
 direct,  no  statistics  of  such  visits  are
 maintained  by  Government,

 Denial  of  ‘P’  Form  to  Kerala's  Chief
 Minister

 ‘1991.  SHRI  S.  M.  BANERJEE:
 SHRI  H.  N.  MUKERJEE:
 SHRI  0.  N.  PATODIA:
 SHRI  C.  C.  DESAI:
 SHRI  RAMA  AVATAR

 SHASTRI:
 SHRI  A.  SREEDHARAN:
 SHRI  VALMIKI  CHOU-

 DHARY:
 SHRI  VASUDEVAN  NAIR:
 SHRI  E.  K.  NAYANAR:
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 SHRI  SRADHAKAR
 SUPAKAR:

 SHRI  JYOTIRMOY  BASU:
 Wil]  the  Minister  of  FINANCE  be

 Pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  the
 Chief  Minister  of  Kerala  has  been
 denied  ‘P’  Form  for  going  to  East
 Germany;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  number  of  such  cases’  in
 respect  of  Central  and  State  Minis-

 ‘ters?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE,
 (SHRI  MORARJI  DESAI):  (a)

 and  (b).  A  statement  js  laid  on  the
 Table  of  the  House.

 Statement

 Some  times  travel  proposals  of
 Ministers  are  drawn  up  on  the  basis
 of  their  being  in  receipt  of  invitations
 ‘and  hospitality  from  abroad.  In  such
 cases,  no  release  of  foreign  exchange
 from  India  is  involved  except  for  a
 small  amount  for  meeting  incidental
 expenses  and  only  passage  clearance
 is  normally  sought.  In  respect  of
 Ministers  such  travel  proposals  are
 examineg  in  the  context  of  the  fo!-
 lowing  criteria:

 l.  Hospitalitylinvitation  abroad
 should  be  only  from  a  foreign
 Government’  and  not  from
 non-Governmental  sources  like
 societies  and  private  bodies,  etc.

 2.  PasSage  cost  should  be  paid  by  us
 and  not  by  the  hosts.

 3.  The  invitation  should  be  routed
 through  the  Ministry  of  Exter-
 nal  Affairs  as  per  normal  pro-
 tocol  requirements.

 of  Foreign  visits  of  Ministers  shou'd
 be  primarily  for  work  connect-
 ed  with  their  office  or  with
 their  official  responsibilities  and
 position.
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 2.  Travel  proposals  are  cleareg  only
 if  they  are  in  accordance  with  the
 above  policy.

 3.  The  request  of  the  Chief  Minis-
 ter  of  Kerala  could  not  be  cleared
 since  the  invitation  and  hospitality
 was  from  the  South  East  Asian
 Society,  Berlin,  which  is  a  private
 party.

 (c)  A  part  from  the  case  of  the
 Chief  Minister  of  Kerala,  the  question
 did  not  arise  since  the  Ministers  con-
 cerned  subsequently  themselves  drop-
 ped  their  travel  requests.

 Appointment  of  Deputy  Project  Officer
 for  Text  Book  Presses

 1992.  SHRI  RAM  SEWAK  YADAV:
 Will  the  Minister  of  WORKS,
 HOUSING  AND  SUPPLY  be  pleased
 to  state:

 (a)  whether  a  post  of  Deputy  Pro-
 ject  Officer  in  the  scale  of  Rs.  700—
 50  was  created  in  96l-62  in  connec-
 tion  with  the  setting  up  of  the  Text
 Book  Presses;

 (b)  whether  a  post  with  a  similar
 or  modified  designation  viz.  O.S.D.
 Text  Books  in  the  scale  of  Rs,  900—
 250  has  recently  been  created  in  con-
 nection  with  the  setting  up  of  the
 Text  Book  Presses;  and

 (c)  if  so,  the  qualification  prescribed
 for  this  post  and  the  manner  in  which
 it  is  proposed  to  be  filled  up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  A  post  of  Manager
 Grade  II  designated  as  Deputy  Project
 Officer  (Printing)  in  the  scale  of  pay
 of  Rs.  700—50  was  created  in  962
 to  assist  the  Project  Officer  (Printing?
 in  the  planning  and  progressing  of  the
 Thirg  Five  Year  Plan  schemes  of  the
 Printing  and  Stationery  Department.
 The  post  was  abolished  with  effect
 from  the  lst  April,  1963.

 (b)  Ithas  been  decideg  to  set  up  a
 Project  Cell  in  the  office  of  the  Chief
 Controller  of  Printing  and  Stationery
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 for  implementing  the  project  of  setting
 up  three  Text  Book  Presses  at
 Mysore,  Bhubaneswar  and  Chandi-
 garh.  A  post  of  Manager  Grade  I  in
 the  scale  of  Rs.  900—l250  hus  been
 created  in  connection  with  the  setting
 Up  of  the  Presses.

 (c)  These  matters  are  under  con-
 sideration.

 Seizure  of  Smuggled  Luxury  Cor  in
 Calcutta

 1993,  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  FINANCE  be
 pleaseq  to  state:

 (a)  whether  the  Customs  in  Calcutta
 seized  a  smuggled  luxury  car  from
 the  possession  of  a  big  industrialist;

 ‘(b)  whether  the  Central  Revenue
 and  Police  Investigating  agencies  have
 started  prosecution  against  Mr.  N.  S.
 Hoon,  a  London  businessman  of  West
 Pakistani  origin  for  illegal  import  and
 sale  of  this  particular  car;

 (c)  if  not,  the  reasons  therefor;  and

 (d)  whether  Government  are  under
 pressure  from  the  owner  of  a  chain
 newspaper  group  to  protect  Mr.  N.
 5.  Hoon  and  his  various  business  rac-
 kets?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE,
 (SHRI  MORARJI  DESAI):  (a)

 to  (c).  In  96  one  Shri  N.  S.  Hoon,
 holding  a  British  passoprt,  imported
 at  Bombay  a  Cadillac  car  under  a  car-
 net  issued  by  the  Royal  Automobile
 Club,  Canada.  It  was  seized  by  the
 Calcutta  Customs  on  22-9-1962  as_  it
 was  not  re-exported  in  terms  of  the
 conditions  of  the  carnet.  Importation
 of  a  car  under  a  carnet  issued  by  a
 recognised  Automobile  Club  is  permit-
 ted  as  per  an  international  convention
 and  such  cars  cannot  be  said  to  have
 been  illegally  imported  into  the
 country.  Hence  the  practice  is  not  to
 lanuch  prosecution  in  such  cases.  As
 per  that  practice,  no  prosecution  was
 launched  in  this  case.

 (d)  No,  Sir.

 Indian  Independence  (Rights,  Pre-
 perty  and  Liabilities)  Order,  947

 1994.  SHRI  प्त  N.  MUKERJEE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Order
 No.  8  under  the  Indian  Independence
 (Rights,  Property  and  Liabilities)
 Order,  1947,  issued  under  Section  a
 of  the  Indian  Independence  Act,  ‘1947,
 continues  to  be  valid  in  the  Republic
 of  India,  as  is  indicated  in  &  number
 of  post-Independence  judicial  pro-
 nouncements;

 (b)  whether  under  the  saiq  Order
 the  entire  properties  of  India-land,
 coinage,  bank  notes  currency  notes
 and  property  of  every  sort,  vest  in  the
 British  Sovereign;  and

 (c)  if  so,  the  steps  taken  to  rectify
 this  anomaly?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE.
 (SHRI  MORARJI  DESAI):  (a)
 and  (b).  The  Indian  Independence
 (Rights,  Property  and  Liabilities)

 Order,  1947,  related  to  the  initial  dis-
 tribution  of  rights,  property  ang  La-
 bilities  consequential  on  the  partition
 of  the  sub-continent.  As  from  the
 commencement  of  the  Constitution,
 all  property  and  assets  which  imme-
 diately  before  such  commencement
 were  vested  in  the  British  Sovereign
 for  the  purposes  of  the  Government
 of  the  Dominion  of  India  or  for  the
 purposes  of  the  Government  of  each
 Governor’s  Province  yest  respectively
 in  the  Union  and  the  corresponding
 State  by  virtue  of  Article  294  of  the
 Constitution.

 (९)  Does  not  arise.

 उत्तर  प्रवेश  में  शांदा  जिले  में  बेद  सगर
 में  झमधिकत  गह-मिर्माण

 1995.  श्री  जगेशबर  यादव:  क्या
 स्वास्थ्य,  परिदार  नियोजन  एवं  मगर  रि्यास
 मंत्री  यह  बताने की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैकि  धनी  मोगों
 ने  नगर  क्षेत्र  (टाउन  एरिया)  प्रधान  की
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 अनूमति  केबिना  श्रौर  पट्टे  की  राशि
 ह... े  बिना  उत्तर  प्रदेश  में  बांदा  जिले  के
 बबेर,  नगर  समिति  की  भूमि  पर  अ्रनधिकृत
 रूप  से  मकान  बना  लिये  हैं  तथा  ऑ्ब भी
 मकान  बना  रहे हैं  और  उन्होंने  मैजिस्ट्रेटों
 के  पास  मुकबमे  दायर  करके  अपने  नाम
 पर  बहुत  सी  भूमि  रजिस्टर  करा  ली  है
 'और  बे  शरत्  भी  ऐसा  कर  रहे  हैं;

 (@)  नगर  क्षेत्र  समिति  की  स्थापना
 के  समय  उसके  भ्रधिकार  में  कितने  एकड़
 भूमि  थी  श्रोर  इस  प्रकार  धनी  लोगों  द्वारा
 कितने  एकड़  भूमि  पर  कब्जा  कर  लिया  गय
 है;  झौर

 (ग)  यदि  हां,  तो  भूमि  पर  इस  प्रकार
 अ्नधिकृत  रूप  से  कब्जा  करने  शौर
 उसकी  रजिस्ट्री  कराने  को  रोकने  के  लिये

 क्या  कार्यवाही  की  गई  है?

 स्वास्थ्य,  परियार  नियोजन  तथा  'मगदीय
 विकास॒मंत्रालय  में  उप-बंत्री  (क्रो  wo
 Yo  मति)  :  (क)  से  (ग).  सूचना
 राज्य  सरकार  से  एकत्र  की  जा  रही  है
 और  प्राप्त  होने  पर  सभा  पटल  पर  रख

 “दी  जावेगी;

 थर  (उत्तर  प्रदेश)  में  जिए  गि
 झास्पतारय

 l996.  क्री  जगेश्यर  पादव  :  कया
 स्वास्थ्य,  परिवार  निवोजन  एबं  नगर
 विकास  मंत्री  यह  बतासे  की  कृपा  करेंगे
 प्कि:

 (क)  क्‍या  यह  सच  है  कि  उत्तर  प्रदेश
 के  बबेरु  नगर  में  जिला  बोर  प्रस्पताल  के
 लिये  नियत  की  गई  भूमि  को,  जो  प्र  भी
 अस्पताल  के  परिसर  में  है,  वहां  के  धनी
 लोगों  ने  प्रपने  नाम  में  दर्ज  करवा  लिया
 है;  धौर
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 (ख)  यदि  हां,  तोकया  इस  मामले
 पर  सरकार  तुरन्त  विचार  करेगी  ?

 स्वास्थ्य,  परिवार  नियोजन  तथा  'लगरीय
 विफास  मंत्रालय  में  उप-प्रंत्री  (श्री  qo  सुन
 मति) :  (क)  गौर  (ख).  सूचना  एकत्र  की
 जा  रही  हैझऔर  सभा  पटल  पर  रख  दी
 जायेगी।

 बरिवार  निधोजन  के  लिये  सस्ते  3पाय

 1997.  श्री  यशवन्त्र  सह  कुशवाह  :
 क्या  स्वास्थ्य,  परिवार  निधोजन  तया  नगरोम

 विकास  बंत्रों  यह  बताने  की  कृपा  करेंगे  कि
 परिवार  नियोजन  को  सफल  बनाने  के  लिये
 किसी  सरल,  सुगम  शौर  सस्ते  ढंग  का
 पता  लगाने  के  लिये  प्रायुवेंद  तथा
 होम्ब  पैथी  के  विशेषज्ञों  की  सलाह  लेने
 केड्रेतु  सरकार  ने  कया  कायेंवाही  की  है?

 स्वास्थ्य,  परिवार  निवोजन  तथा  नगरीय
 विकास  मंत्रालय  में  राज्य  मंत्री  (डा०  भ्ोपति

 बसाधोलर) :  झ्ायबेदिक  तथा  होम्योपैथी
 की  चिकित्सा  पद्धतियों  में  परिवार  नियोजन
 के  लिए  निर्दोष  और  पब्लासानी  से  उपलब्ध
 साधनों  का  पत्ता  लगाने  के  लिए,  विशेषज्ञों
 की  राय  जानने  के  उद्देश्य  से,  जुलाई,
 1967  में  सरकार  ने  दो  मोष्टियां

 ग्रायोजित  की--

 (:)  पभ्राभनेंदिक,  सिद्ध  तथा  यूनानी
 चिकित्सकों  के  साथ;  शौर

 (2)  होम्योपैथी  के  चिकित्सकों  के
 साथ

 इनके  परिणाम  स्वरूप  अनेकों  नृस्थे
 प्रस्तुत  किये  लगे हैं।  जेसा  कि  चिकित्सकों
 ने  सुझाया,  दो  जोच  सलितियां--एक
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 erase  की  भौषधियों  क ेलिए  ओर  दूसरी
 स्वदेशी  चिकित्सा  पद्धति  के  लिए  गठ्ति  की
 गई।  प्राप्त  हुए  295  नुस्खों  में  से  35
 नुस्खे  क्लीनिकल  परीक्षणहँक  लिए  जांच
 समिति  ने  ण्  लिए  हैं।  सरकार  ने  इन
 झौषधियों  के  परीक्षण  के  लिए  0  क्‍्ली-
 निकल  अनुसंधान  एकक  मंजर  कर  दिए
 हैं।

 विल्लो  में  उर्वरक  काररूना

 1998.  श्र।  यशचन्त  सिह  कृशवाह  :  क्‍या
 पेट्रोलियम  झौर  रसायन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैकि  दिल्ली  में
 दो  उवरक  कारखाने  स्थापित  करने  के
 लित  कायेवाही  करने  का  विचार  किया  जा
 जा  रहा  है;  और  cries  ae  Sia ihe mews

 उसका  न्यास  ब्या। (@)  यदि  हां,  तो  उसका  ॥  व्यारा  क्‍या

 पैट्रोलियश  तथा  रसायन  मैंत्रांलय  में
 राज्य  मंत्री  ६  (श्री  रघुरमेया)  :  (क)
 जी  नहीं  ।

 (@)  प्रश्न नहीं  उठतों  t

 Presenting  of  Audited  Accounts  of
 Public  Undertakngs  to  Legislatures

 1999,  SHRI  P.  R.  THAKUR:  Wil’
 the  Minister  of  FINANCE  be  pleased
 ‘to  state:

 (a)  whether  Government  are  aware
 of  the  reported  statement  of  the  Com-
 Ptroller  and  Auditor-General  of  India
 at  Banyalore  on  the  7th  October  last
 that  the  accounts  of  public  sector
 establishments  should  be  subjected  to
 ‘audit  by  an  independent  authority  who
 would  submit  the  reports  to  the  Legis-
 lature:

 (b)  it  so.  the  details  of  his  sigges-
 tion'proposal  in  this  regard:

 (c)  whether  it  is  also  a  fact  that  the
 Administrative  Reforms  Commission
 too  have  recommended  the  constitu-
 tion  of  an  ‘Audit  Board’  on  the  French
 Pattern;

 (d)  if  so,  when  a  final  decision  is
 likely  to  be  taken  thereon?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE.
 (SHRI  MORARJI  DESAI):  (a)

 Yes,  Sir.
 (b)  It  is  not  a  new  suggestion,  but

 only  a  mention  of  the  existing  proce-
 dure  of  the  audit  being  conducted  by
 the  Comptroller  &  Auditor  General.
 who  is  an  independent  authority  and
 who  submits  the  reports  to  the  Parlia-
 ment!Legis  ature.

 (c)  ‘and  (d).  Yes,  Sir.  Government
 has  accepted  the  recommendation  of
 the  Administrative  Reforms  Commis-
 sion  to  set  up  an  Audit  Board.

 Pyrites  and  Chemicals  Company
 Limited

 2000.  SHRI  NARENDRA  KUMAR
 SALVE:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state  the  total  amount  of  travelling
 allowance,  yearwise,  paid  to  the
 Chairman,  Managing’  Director  and
 Chief  Engineer  respectively  of  the
 Pyrites  and  Chemicals  Company
 Ltd.,  during  the  yearg  1965-66,  ‘1966-67,
 and  1967-68?

 कलाइ  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  RAGHU  RA-
 MAIAH):  The  required  information
 is  given  below: —

 Year  Managing  ‘Chief
 Director  Mining

 Engineer

 1965-66  6,049°77  ‘8,728  68

 1966-67  7061-31  7866"  54
 1967-68  8,42°97  8r-30

 During  the  above  period  there  was
 only  &  part-time  chairman  and  no  al-
 lowance  was  paid  to  him  in  that  cap-
 acity.
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 Beas  Sutle}  Link  Project

 2001.  SHRI  BENI  SHANKER
 SHARMA:

 SHRI  D.  C.  SHARMA:
 Will  the  Minister  of  IRRIGATION

 AND  POWER  be  pleased  to  state:

 (a)  whether  the  Beas-Sutlej  link
 Project  was  running  behind  the  sche-
 dule;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  taken  to

 matters?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESWAR  PRA-
 SAD):  (a)  and  (b).  Beas  Sutlej
 Link-Project,  presently  under  con-
 struction,  is  now  scheduled  to  be  com-
 pleted  by  1973-74.  The  main  reasons
 for  the  set  back  in  the  schedule  are;
 (i)  delay  jn  the  finalisation  of  the  loan
 agreement  with  the  International
 Development  Association  and  the  con-
 sequent  delay  in  procuring  construc-
 tion  equipment  from  abroad,  ‘and  (ii)
 a  constraint  of  resources,

 improve

 (c)  Efforts  continue  to  be  made  to
 find  additional  funds  for  the  Project.

 Digging  of  High  Leve]  Canal  Covered
 by  Chandon  Dam  in  Bihar

 2003,  SHRI  BENI  SHANKER
 SHARMA:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 is  a  proposal  for  the  digging  of  a  High
 Level  Canal  in  the  command  area
 covered  by  Chandan  Dam  in  Bihar;

 (b)  if  so,  whether  any  work  hos
 been  started;  and

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESWAR  PRA-
 SAD):  (a)  Yes,  Sir.

 (b)  and  (c).  Not  yet.  The  work
 on  the  High  Level  Canal  will  be  start-
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 ed  after  the  estimates  have  been
 sanctioned.

 Rates  of  Irrigation  of  Land  in  Bihar

 2004,  SHRI  BENI  SHANKER
 SHARMA:  Wi']  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:

 (a)  whether  rates  of  irrigation  of
 lands  per  acre  in  Bihar  Canal  areas
 vary  from  place  to  place  and  season
 to  season;  and

 (b)  whether  Government  propose  to
 fix  rates  at  an  ad  hoc  basis  and
 amalgamate  them  with  the  land  reve-
 nue  in  the  interest  of  revenue  earn-
 ings  and  in  the  interest  of  the  cultiva-
 tors?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESWAR  PRA-
 SAD):  (a)  Yes,  Sir.

 (b)  No,  Sir.

 Filling  up  of  Health  Form  by
 Passengers  Arriving  by  Air

 2005,  SHRI  S.  K.  SAMBANDHAN:
 Will  the  Minister  of  HEALTH.
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  any  health  form  is  re-
 quired  to  be  filled  up  by  passengers
 arriving  by  Air  from  foreign  countries;

 (b)  if  so,  the  object  of  such  a  form;

 (c)  when  this  was  introduced;  and

 (d)  whether  Government  are  aware
 of  any  other  country  in  the  world  ask-
 ing  for  such  declarations?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  S,  MURTHY):
 (a)  Yes.

 (b)  Under  the  Indian  Aircraft  (Pub-
 lic  Health)  Rules,  954  any  person  who
 has  come  from  a  yellow  fever  infect-
 ed  area  and  is  unable  to  produce  a
 valid  certificate  of  vaccination  against
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 yellow  fever  shall  be  isolated  until  (ख)  क्‍या  यह  भीसच  हैकि  उबस his  certificate  (if  he  holds  one)  be-  o
 डाक्टरों comes  valid,  or  until  a  period  of  not  झस्पताल  में  काम  करन  वाल  डाकटरों  के

 more  than  nine  days  reckoned  from  रहने  की  कोई  व्यवस्था  नहीं  है  ;
 the  date  of  last  possible  exposure  to
 infection  has  elapsed,  whichever  oc-
 curs  first.  A  person  is  regarded  as  (7)  क्‍या  यह  भी  सच  हैकि  भाषात

 -coming  from  a  yellow  fever  infected  स्थिति  (भ्रमजंसी बे  डाक्टरों area  unless  the  Health  Officer  is  satis-  की  स्थि  (  )  के  समय

 fied,  by  reference  to  the  Personal  De-  को  उनके  घरों  से  बुलाने  म  बहुत  समय
 claration  of  Origin  and  Health,  that  लगता  है he  has  not  been  in  such  an  area  with-
 in  nine  days  of  arrival  in  India.  This
 Declaration  form,  which  besides  in- ’  q  सरकार
 dicating  the  names  of  the  countries  a  (  )

 यदि  हैं,  तो
 क्या  पर  का

 passenger  haq  visited,  also  indicates  विचार  इस  सम्बन्ध  में  कुछ  सुधार  करने
 the  dates  on  which  he  had  visited  these  का  है;  शौर
 countries,  helps  the  health  authorities
 to  detect  doubtful  declarations  by
 verifying  the  statements  made  in  the  (=)  यदि  नहीं,  तो  इसके  क्या  कारण
 form  with  the  help  of  the  passenger  हैं  ?
 passport.

 (०)  In  1946,  स्वास्थ्य,  परिवार  नियोजन  तथा  नगरीय
 (d)  Yes.  Under  the  International  festa  मंत्रालय  %  उप-मंत्री  श्री  wo  Go

 Sanitary  Regulations,  ‘1966,  besides  मति) :  =
 India,  the  following  countries  have  tit)  :  (क)  से  (5).  सूचना  एकन्न  की  जा
 reserved  the  right  to  require  all  per-  रही  है  प्रौर  सभा  पटल  पर  रख  दी  जायगी  1
 sons  on  internationa!  traffic  disem-
 barking  in  their  territory  to  demand  Detectin such  a  declaration:—  ecting  of  C.  of  Smuggling

 Gi)  British  Solomon  Islands  Pro-  2007.  SHRI  JUGAL  MONDAL:  Will
 tectorate.  the  Minister  of  FINANCE  be  pleased

 to  refer  to  the  reply  given  to  Unstarred (ii)  Gilbert  and  Ellice  Islands,  Question  No.  82  on  the  22nd  July,  968
 (iii)  Pakistan.  and  state:

 (iv)  Pitcairn  Islands  (a)  whether  the  information  regard-
 ing  searches  by  the  Customs  Authori-
 ties  to  detect  cases  of  smuggling  has

 जिला  प्रस्पताल  धागरा  since  been  collected;

 2006.  श्री  शिव  लरण  लाल  :  क्‍या  (b)  if  80,  names  of  persons  involv-
 ed;  and

 स्वास्थ्य,  परिवार  नियोजन  एवं  नगर
 विकास  मंत्री  यह  बतान  की  कृपा  करेंगे  (०)  action  taken  against  each?
 fe:  THE  DEPUTY  PRIME  MINISTER

 AND  MINISTER  OF  FINANCE  (SHRI
 (=)  क्‍या  यह  सच  है  कि  भ्रागरा  जिला.  0757०  DESAI):  (a)  The  informa-

 अ्रस्पताल  के  दो  वार्डों  में  सैनिक  सामान.  tion
 ames  for  ira  of  ai

 at-
 रोगियों  लिये

 surance  arising  out  he  reply  given
 रखे  जान  के  कारण  रोगियों  के  लिये  to  Unstarred  Question  No.  82  on  the
 wart  की  कमी  है;  22nd  July,  968  has  since  been  collect-

 237  (Ai)  LSD—7.



 १97  Written  Answers

 ed  and  is  being  laid  on  the  Table  of
 the  Sabha  separately.  The  details,
 are,  however,  reproduced  below:—

 The  number  of  searches  conducted
 by  the  Customs  authorities  to  detect
 cases  of  smuggling  during  the  years
 966  and  967  are  335  and  29I6  res-
 pectively.  The  number  of  searches
 by  the  Customs  authorities  in  the  year
 967  was  thus  less  than  the  number  of
 searches  in  the  year  1966.

 (b)  and  (c).  Compilation  of  the
 names  of  the  persons  and  the  data  re-
 garding  the  action  taken  against  each
 of  them  in  the  623l  cases  mentioned
 in  (a)  above,  would  involve  conside-
 rable  and  disproportionate  expenditure
 of  time  and  labour.

 Oil  Drilling  in  Jammu

 2008.  SHRI  R.  K.  SINHA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  work  on  oil  drilling  in
 Jammu  has  been  started;

 (b)  the  estimated  quantity
 reserves  in  the  area;  and

 of  the

 (c)  whether  a  refinery  would  be
 put  up  in  that  area?

 THE  MINISTER  OF
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  No,  Sir.

 STATE  IN

 (b)  Does  not  arise.
 (c)  There  is  no  proposal  alt  present

 to  set  up  a  refinery  in  this  area.

 Reduction  in  Sale  Price  of  Fertilizers

 2009.  SHRI  HIMATSINGKA:
 SHRI  S.  K.  TAPURIAH:
 SHRI  VALMIKI  CHAU-
 DHARY:
 SHRI  SITA  RAM  KESRI:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Fertilizer  Corporation  of  India  has
 decided  to  further  reduce  the  sale
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 price  of  fertilizers  luring  the  next
 Kharif  season;

 (b)  if  so,  the  rates  of  each  type  of
 fertilizers  after  reduction  in  the  prices
 in  India  and  how  they  will  compare
 with  the  prevalent  rates  in  the  inter-
 national  market  in  general  and  with
 the  corresponding  rate  in  Pakistan,
 Japan,  U.S.A.  and  U.K.;  and

 (ec)  when  it  is  likely  to  bring  the
 fertilizer  prices  prevailing  in  India  at
 par  with  the  international  prices?

 THE  MINISTER  OF
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  to  (c).  Information
 is  being  collected  and  wil]  be  laid  on
 the  Table  of  the  Sabha.

 STATE  IN

 Production  of  Raw  Petroleum  Coke  at
 Barauni  Refinery

 2010,  SHRI  S.  K.  TAPURIAH;  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  plased  to  state:

 (a)  whether  it  is  a  fact  that  while
 considering  the  expansion  of  the  Bara-
 uni  Refinery  from  2  to  3  million  tons,
 the  production  of  raw  petroleum  coke
 has  not  been  considered  despite  the
 fact  that  the  country  needs  this  mate-
 rial  and  will  have  to  import  the  same
 in  the  near  future;  and

 (b)  if  so,  the  reasons  for  not  ex-
 panding  the  capacity  for  production  of
 raw  petroleum  coke  a!  this  refinery
 along  with  the  exp:nsion  of  the  re-
 finery  especially  when  the  Barauni
 Refinery  wants  to  set  up  its  own  Cal-
 Cination  plant  also?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  and  (b).  When  the
 decision  to  expand  the  Barauni  Re-
 finery  was  taken  in  963,  the  then  pro-
 jected  demand  of  petroleum  coke,
 keeping  in  view  the  existing  capacities
 for  its  production  at  Digboi,  Gauhati
 and  Barauni  refineries,  did  not  justify
 the  installation  of  an  additional  coking
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 unit  at  the  Barauni  Refinery.  An  im-
 portant  consideration  which  went
 against  the  _  installation  of  ano-
 ther  coking  unit  was  the  fact
 that  the  increased  availability
 of  unsaturated  products  from  this
 unit  would  have  made  the  entire
 blending  operations  extremely  difficult
 and  the  major  fuel  products  such  as
 motor  gasoline,  naphtha,  HSD,  LDO
 and  fuel  oil  would  have  gone  off-spe-
 cifications.

 Expansion  of  Barauni  Refinery
 20ll.  SHRI  5.  K.  TAPURIAH:  Will

 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  there  is  g  scheme  for
 the  expansion  of  Barauni  Refinery  to
 5  million  tons  capacity;

 (b)  the  details  of  the  expansion
 scheme  and  over  what  period  expan-
 sion  work  would  be  completed;  and

 (c)  the  foreign  parties  from  which
 if  any,  collaboration  is  sought  for  the
 expansion  scheme  and  on  what  tenta-
 tive  terms?

 THE  MINISTER  OF
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  No,  Sir,  not  at  pre-
 sent.

 STATE  IN

 (b)  and  (c).  Do  not  arise.

 Haldia  Refinery

 20I2.  SHRI  S.  K.  TAPURIAH:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  expenditure  so  far  incurred
 on  the  Haldia  Refinery  and  whether
 it  is  likely  to  be  completed  within  the
 estimates;  and

 (b)  if  not,  how  far  the  cost  of  the
 refinery  is  likely  to  exceed  the  original
 original  estimates;

 (c)  by  what  time  in  view  of  the
 latest  position  the  refinery  is  likely  to
 be  commissioned  and  the  likely  delay
 if  any,  in  the  c  ompletion  of  this  pro-
 ject?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  and  (b).  Actual  ex-
 penditure  till  end  October  amounts  to
 Rs.  .63  lakhs.  Project  cost  estimates
 will  be  finalised  after  January,  969
 when  the  lump-sum  price  quotations
 for  process  designs,  detailed  mechani-
 cal  engineering  and  material  are  in-
 dicated  by  the  foreign  collaborators.

 (९)  Construction  of  the  refinery  is
 likely  to  be  completed  by  the  end  of
 970  and  the  comissioning  will  take
 place  immediately  thereafter.

 Production  of  raw  Petroleum  Coke  in
 Gauhati  Refinery

 20i3.  SHRI  S.  K.  TAPURIAH:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  while
 considering  the  expansion  of  the
 Gauhati  Refinery  from  .76  million
 tonnes  to  .2  million  tonnes  the  pro-
 duction  of  raw  petroleum  coke  has  not
 been  considered  despite  the  fact  that
 the  country  needs  this  material  very
 badly  and  will  have  to  import  the
 same  in  the  very  near  future;  and

 (b)  the  reasons  for  not  expanding
 the  capacity  for  production  of  raw
 petroleum  coke  at  this  refinery  along
 with  the  expansion  of  the  refinery?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  and  (b).  The  ques-
 tion  of  the  expansion  of  the  Gauhati
 refinery  is  still  under  the  considera-
 tion  of  the  Government.  The  refinery
 already  produces  maximum  possible
 quantities  of  raw  petroleum  coke.  The
 expansion  of  the  coking  unit  can  be
 considered  only  after  the  size  of  the
 refinery  is  finally  determined.

 Foreign  Exchange  Violations  by  Film
 Stars

 20i4.  SHRI  JUGAL  MONDAL:  Will
 the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
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 red  Question  No.  4400  on  the
 August,  968  and  state:

 ‘19th

 (a)  whether  the  information  regard-
 ing  foreign  exchange  violations  and
 concealment  of  income  by  film  stars
 has  since  been  collected;  and

 (b)  if  so,  the  particulars  of
 articles  seized,  evidence
 the  action  taken  thereon?

 the
 found  and

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  and
 (b).  Out  of  the  ten  film.  stars
 mentioned  in  part  (a)  of  Lok
 Sabha  Unstarred  Question  No,  4400
 dated  the  9th  August,  1968,
 raids  were  conducted  by  the  Enforce-
 ment  Directorate  on  the  premises  of
 (i)  Smt.  (then  Kumari)  Mala  Sinha,
 Gi)  Smt,  (then  Kumari)  Vyjayanti-
 mala  and  (iii)  Shri  Raj  Kapoor,  and
 by  the  Income-tax  Department  on  the
 Premises  of  Kumari  Waheeda  Rehman
 only.  No  raids  were  conducted  on  the
 Premises  of  the  other  film  stars  re-
 ferred  to  in  that  question,  either  by
 the  Enforcement  Directorate  or  by  the
 Income-tax  Department.  A  statement
 showing  the  number  and  dates  of  these
 raids,  the  particulars  of  the  cash,
 valuables  and  evidence  seized  and  ac-
 tion  taken  thereon  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library,
 See  No.  LT-2309/68).

 Tax  Arrears  due  from  Film  Companies

 2015.  SHRI  ARJUN  SINGH  BHA-
 DAURIA:  Will  the  Minister  of
 FINANCE  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 4408  on  the  9th  August,  968  and
 state:

 (a)  whether  the  information  asked
 for  therein  regarding  Income-tax
 arrears  due  from  Film  Companies  has
 since  been  collected;  and

 (b)  if  so,  the  details  thereof?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.
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 (b)  The  required  information  has
 since  been  laid  on  the  Table  of  the
 House.  A  copy  of  the  same  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-230/68).

 तस्करी  का  उपभोक्ता  वस्तुओश्नों  की  कीमतों
 पर  प्रभाव

 2ui6.  श्री  राम  चरण  :  क्‍या  वित्त
 मंत्री  यह  बतान  की  कृपा  करेंगे  किः

 ==.
 (=)  क्‍या  विदशों  को  वस्तुप्नों  की

 तस्करी  से  भारत  में  उपभोक्ता  वस्तुओं  की
 कमी  हो  गई  है  और  इनकी  कीमतें  बढ़
 गई  है;  श्र

 (ख)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  इनका  पता  लगाने  का  है  कि  तस्करी
 का  मूल्यों  में  वृद्धि  तथा  वस्तुओं  की  कमी
 पर  कितना  प्रभाव  पड़ा  है?

 उप-प्रधान  मंत्री  तथा  चित्त  मंत्री  (श्री
 मोरारजी  देसाई)  :  (क)  विदशों  को  बहुत
 कम  उपभोक्ता  वस्तुएं  चोरी-छिपे  भजी
 जाती  हैं  श्रौर  इसलिए  भारत  में  इन  वस्तुभ्ों
 की  कुल  उपलब्धि  पर  इसका  कोई  प्रभाव
 नहीं  पड़ता।

 (ख)  यह  सवाल  पैदा  ही  नहीं  होता।

 Purchase  of  barrels  by  Indian  Oil
 Corporation

 2017.  SHRI  K.  N.  PANDEY:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  4284  on  the  9th  August,  968  and
 state;

 (a)  whether  the  information  re-
 garding  the  purchase  of  barrels  by
 the  Indian  Oi)  Cornoration  has  since
 been  collected;  and

 (b)  if  so,  the  details  thereof?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  R.  RAGHU-
 RAMAIAH):  (a)  Yes,  Sir.

 (b)  M/s.  Hind  Galvanising  &  Engi-
 neering  Co.  (P)  Ltd.  resumed  supplies
 of  balance  quantity  from  the  first
 week  of  May,  ‘1968,  During  the  period
 of  suspension  of  supplies  from  Mls.
 H.G.E.C.,  Indian  Oil  Corporation  pur-
 chased  21,000  barrels  from  suppliers
 Corporation  at  the  rate  of  Rs.  48  per
 Barrel.  The  additional  expenditure
 incurred  by  the  Indian  Oil  Corpora-
 tion  works  out  to  approximately
 Rs.  +1,34,400.

 Sale  of  Gas  to  Namrup  Fertilizer
 Factory  and  Assam  Electricity  Board

 2018.  SHRI  DHIRESWAR  KALITA:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  difference  of  price  of  gas  sold  to
 Namrup  Fertilizer  Factory  and  to
 Assam  State  Electricity  Board;

 (b)  if  so,  the  name  of  the  selling
 authority;

 (c)  who  fixes  or  determines  the
 price  of  gas  produced  by  the  Oil  India
 Ltd;

 (d)  whether  Government  is  a  part-
 ner  in  Oil  India  Ltd;

 (e)  if  so,  the  reasons  why  Namrup
 Fertiliser  Factory  is  required  to  pay
 a  heavy  price;

 (f)  whether  the  General  Manager
 of  the  Namrup  Fertilizer  Factory  has
 represented  about  this  fact  to  the
 Government  of  India;  and

 (g)  the  reaction  of  Government
 thereto;

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  Yes,  Sir.

 (b)  and  (ce),  Oil  India  Limited.
 (d)  Yes,  Sir.

 I98

 (e)  The  price  payable  by  Namrup
 Fertilizers  is  considered  reasonable
 having  regard  firstly  to  the  cost  of
 producing  the  gas  and  secondly  the
 price  that  the  Gujarat  State  Fertilizer
 Company  pays  for  the  gas  it  uses.

 (f)  No,  Sir.

 (g)  Does  not  arise.

 Petro-Chemicals  Corporation

 2019.  SHRI  MANIBHAI  J.  PATEL:
 SHRI  VISHWA  NATH
 PANDEY:
 SHRI  BENI
 SHARMA:
 SHRI  D.  C.  SHARMA:

 Will  he  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  re-
 fer  to  the  reply  given  to  Unstarred
 Question  No.  3655  on  the  l2th  August,
 968  and  state:

 SHANKER

 (a)  whether  Petro-Chemical  Cor-
 Poration  has  since  been  formed;  and

 (b)  its  aims  and  objects  and  its  con-
 stitution?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  No;  but  a  decision
 has  been  taken  to  set  it  up  immediate-

 (b)  These  are  being  drawn  up  in
 consultation  with  the  concerned  De-
 partments|  Ministries.

 Possession  of  Plots  in  Wasirpur  इन
 dential  Schemes  in  Delhi

 2020.  SHRI  P.  K.  GHOSH:  Will  the
 Minister  of  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  persons
 who  have  been  allotted  plots  sometime
 during  December,  ‘1967,  in  Wazirpur
 Residential  Scheme  of  the  Delhi  Deve-
 lopment  Authority  have  been  asked  to
 take  possession  of  their  plots  in  antici-
 pation  of  the  registration  of  lease
 deeds.
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 (b)  if  so,  the  reasons  for  the  delay
 in  the  registration  of  lease  deeds;

 (c)  whether  persons  who  have  taken
 possession  of  their  plots  prior  to  regis-
 tration  of  lease  deeds  can  start  con-
 struction  work  before  the  registration
 of  lease  deeds;

 (d)  if  so,  whether  Government  pro-
 Pose  to  grant  house-building  advances
 to  those  Government  employees  with-
 out  the  production  of  the  executed
 lease  deeds  alongwith  their  applica-
 tions  for  the  advance;  and

 (e)  if  not,  the  reasons  for  asking  the
 persons  to  take  posession  of  their  plots
 prior  to  the  registration  of  lease
 deeds?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  S.  MURTHY):
 (a)  It  was  decided  by  the  Delhi  Ad-
 ministration  that  possession  of  resi-
 dential  plots  in  the  Delhi  Development
 Authority’s  colonies  where  consider-
 able  development  had  been  carried
 out,  but  water  and  electricity  had  not
 been  provided,  should  be  given  to  the
 allottees  on  payment  of  75  per  cent  of
 the  premium,  the  remaining  25  per
 cent  of  the  premium  being  chargeable
 after  one  year.  The  persons  who  exer-
 cised  this  option  were  handed  over  pos-
 session  of  the  plots  on  payment  of  75
 per  cent  of  the  premium.  The  execu-
 tion  and  registration  of  the  lease-deed
 is  taken  up  immediately  after  the
 delivery  of  posession  has  been  obtain-
 ed  by  the  allottees  on  these  conditions.

 (b)  The  main  reason  for  delay  is
 that  the  proper  valuation  of  stamps
 has  to  be  ascertained.

 (c)  Yes.

 (d)  and  (e).  The  information  is  be-
 ing  collected  and  will  be  laid  on  the
 Table  of  the  Sabha.
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 Introduction  of  new  Vaccination
 Technique

 2021.  SHRI  HEM  BARUA:  Will  the
 Minister  of  HEALTH,  FAMILY  PLAN-
 NING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state:

 (a)  whether  it  is  ६  fact  that  Govern-
 ment  have  decided  to  introduce  more
 efficacious  and  less  painful  vaccina-
 tion  technique  in  the  country  from  a
 particular  datc;

 (b)  if  so,  the  broad  details  thereof;
 and

 (c)  whether  any  foreitn  agency  pro-
 pose  to  collaborate  in  this  scheme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP.
 MENT  (SHRI  B.  5.  MURTHY):  (a)
 The  matter  is  under  consideration.

 (b)  The  WHO  have  recommended
 the  multiple  puncture  technique  for
 vaccination  by  the  bifurcated  needle
 on  the  ground  that  this  new  method
 is  less  painful,  results  in  the  saving
 of  vaccine  and  has  8  better  “take”.  In
 order  to  test  the  efficacy  of  the  new
 method  under  local  conditions  field
 trials  have  been  conducted  and  their
 results  are  under  study.

 (c)  Yes.  The  WHO  have  offered
 3  million  needles  per  year  for  carrying
 out  vaccinations  under  the  new  techni-
 que.

 Relief  in  Excise  Duty  on  Medium  Cloth

 2022.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  any  proposal  has  been
 made  to  give  relief  in  excise  duty  on
 medium  cloth  with  a  view  to  assist  the
 textile  mills  which  are  in  doldrums;
 and

 (b)  if  so,  Government's  reaction
 thereto?



 201

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  With  a  view  to  provide  relief  to
 the  cotton  textile  industry,  several
 changes  in  the  rates  of  Central  Excise
 duty  leviable  on  cotton  fabrics  were
 made  on  2nd  May,  1968,  It  is  too  early
 to  consider  further  changes  in  the
 rates.

 Revision  of  Excise  Tariffs

 2023.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  any  decision  has  been
 taken  to  revise  the  Excise  Tariffs  as
 suggested  by  the  Chanda  Committee;
 and

 (b)  if  so,  the  details  thereof?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  The  Central
 Excise  Reorganisation  Committee
 (Chanda  Committee)  made  recommen-
 dations  regarding  the  Central  Excise
 Tariff  in  general  as  well  as  regarding
 fifteen  excisable  commodities  in  parti-
 cular.  Decision  has  been  taken  to  ac-
 cept  some  of  these  recommendations
 and  not  to  accept  some  others.

 (b)  The  information  is  being  com-
 piled  and  a  statement  will  be  laid  on
 the  table  of  the  House  shortly.

 Fertilizer  Credit  Guarantee  Corpora-
 tion

 2024.  SHRI  R.  K.  AMIN:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Venka-
 tappiah  Committee  has  recommended
 the  setting  up  of  a  Fertilizer  Credit
 Guarantee  Corporation;

 (b)  if  80,  the  details  thereof;  and
 (९)  Government's  reaction  thereto?’

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.
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 (0)  The  Committee  has  proposed  the
 establishment  of  the  Fertilizer  Credit
 Guarantee  Corporation  with  a  view  to
 ensuring  the  availability  of  large  bank
 credit  for  the  stocking  and  distribution
 of  fertilisers,  pesticides  and  other  ap-
 proved  items  by  extending  to  banks
 and  other  credit  institutions  a  degree
 of  protection  in  respect  of  the  advan-
 Ceg  made  or  guarantees  or  acceptances
 8iven  by  them  to  stockists,  distributors,
 wholesalers,  sub-wholesalers  and  re-
 tailers.  The  Committee  hag  recom-
 mended  that  the  Corporation  be  set  up
 under  he  Cotmpanies  Act,  956  with  a
 capital  of  Rs.  2.5  crores,  to  be  contri-
 buted  by  the  Government  of  India  and
 the  Reserve  Bank.  The  Corporation
 is  to  remain  closely  associated  with  the
 Reserve  Bank.  The  Corporation  should
 guarantee  loans  granted  by  all  sche-
 duled  commercial  banks,  al]  State  co-
 operative  banks  and  such  other  non-
 scheduled  banks,  central  cooperative
 banks  or  other  credit  institutions  as
 may  be  approved  by  the  Reserve  Bank
 from  time  to  time.  The  period  of  cre-
 dit  guaranteed  should  not  normally
 exceed  six  months.  The  Corporation
 should  offer  guarantee  cover  for  a
 maximum  of  65  per  cent  of  the  amount
 in  difault.  In  consideration  of  the  gua-
 rantee  given,  it  may  charge  a  guarantee
 commission  which  may  vary  from  1|2
 per  cent  to  212  per  cent.,  depending
 on  proper  assessment  or  experience.

 (c)  The  matter  is  under  examina-
 tion.

 Postponement  of  Work  of  Exploration
 in  Gulf  of  Oambay

 2025.  SHRI  R.  K,  AMIN:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 proposed  work  of  exploration  of  oll
 in  Aliabet  in  the  Gulf  of  Cambay  has
 been  postponed;  and

 (b)  if  go,  the  reasons  therefor?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  and  (b).  Some  re-
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 thinking  had  become  necessary  in  re-
 gard  to  the  actual  location  of  the
 drilling  site  on  the  Alibet  island,  This
 May  necessitate  shifting  the  site.  This
 may  result  in  a  delay  in  the  start  of
 the  actual  drilling  operations  but  there
 is  no  postponement  of  exploration.

 Deferred  Credit  Facilities  to
 Exporters

 2026.  SHRI  D.  N.  PATODIA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 men  are  considering  a  scheme  to  pro-
 vide  facilities  on  selective  basis  to
 machinery  manufacturers  and  expor-
 ters  to  sel]  their  products  abroad  on
 deferred  credit;

 (b)  whether  some  of  the  Asian
 countries,  notably  Japan,  have  already
 introduced  similar  system  to  help
 most  of  their  exports;  and

 (c)  if  so,  when  the  deci'‘7>n  is  likely
 to  be  taken?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  and  (c).
 Schemes  already  exist  for  providing
 faclities  to  exporters  to  export  on
 deferred  payment  basis.  Briefly,

 (l)  the  Reserve  Bank  of  India  relax-
 es  selectively  the  exchange  control
 regulation  under  which  proceedg  of
 exports  have  to  be  repatriated  within
 a  period  of  six  months  normally;

 (2)  where  such  permission  is  grant-
 ed  by  the  Reserve  Bank  of  India,  the
 exporter  can  seek  from  the  Banks
 financing  facilities  on  his  export  bills
 at  a  concessional  rate  of  6  per  cent
 per  annum,  which  the  Banks  have
 been  enabled  to  give  through  the
 provision  of  refinance  to  them  by  the
 Industrial  Development  Bank  of  India
 at  413  per  cent  per  annum  or  alter-
 natively  if  the  Bank  does  not  desire
 any  refinance  from  the  Industriel
 Development  Bank  of  India  by  the  ex-
 tension  of  export  credit  subsidy  of
 1-112,  per  cent.

 (3)  there  is  provision  for  coverage
 of  risks  (which  ig  obligatory  before
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 Industrial  Development  Bank  of  India
 provides  refinance)  on  exports  by  the
 Export  Credit  and  Guarantee  Corpo-
 ration  which  covers  commercial  as
 well  as  political  risks  through  compre-
 hensive  insurance  policies  or  through
 policies  «>vering  political  risks  alone.
 The  E.O.4.C,  also  issues  guarantees  to
 the  banks  on  behalf  of  the  exporter  to
 facilitate  the  latter  obtaining  credit
 from  the  banks  on  his  export  bills.

 (b)  Government  are  aware  that
 Japan  has  also  provision  for  export
 finance  at  concessional  rates  via  the
 Export--Import  Bank  of  Japan  and
 for  granting  insurance  cover  through
 the  Department  of  Insurance  of  the
 Ministry  of  International  Trade  and
 Industry.

 Oil  and  Natural  Gas  Commission

 2027.  SHRI  0.  N.  PATODIA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Oil
 and  Natural  Gas  Commission  does  not
 possess  necesSary  know-how  to  explore
 the  river  bagin  for  oil;  and

 (b)  if  so,  the  steps  which  have  been
 taken  to  acquire  the  technical  know-
 how  for  the  purpose?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Supply  of  Power  from  Nepal

 2028.  SHRI  Y.  A.  PRASAD:  Will]  the
 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Government  have  exa-
 mined  the  proposal  of  the  Government
 of  Nepal  for  the  supply  of  power  to
 India;

 (b)  if  so,  whether  any  agreement
 has  been  finalised  in  this  regard;  and

 (०)  if  so,  the  details  thereof?



 205  Written  Answers  AGRAHAYANA  4,  890  (SAKA)  Written  Answe-s  206

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  to  (c).  No  formal
 proposal  for  supply  of  power  to  India
 hag  been  received  from  the  Govern-
 ment  of  Nepal.  The  Government
 of  Nepal  propose  to  develop  the  Kar-
 nali  Project  which  envisages  genera-
 tion  of  large  blocks  of  power.  Techni-
 cal  appraisal  of  the  project  report
 forwarded  by  the  Government  of
 Nepal  in  this  behalf  is  being  made.

 Payment  of  Salaries  to  Private  Sector
 Insurance  Companies

 2029.  SHRI  R.  K,  SINHA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  the
 private  sector  insurance  companies
 have  decided  to  pay  salaries  to  their
 directors  in  lieu  of  the  managing
 agency  allowance;

 (b)  whether  such  payment  of  salar-
 jes  would  not  defeat  the  very  objec-
 tive  of  the  abolition  of  the  Managing
 Agency  system;  and

 (९)  if  80,  the  steps  proposed  to  oe
 taken  to  stop  such  payment  of  such
 salaries?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Managing
 agencies  in  insurance  business  ceased
 to  exist  in  942  as  they  were  prohibit-
 ed  by  Section  32  of  the  Insurance  Act.

 (b)  and  (c).  Do  not  arise.

 Fleods  in  Teesta  River

 2030.  SHRI  R.  K.  SINHA:  Will  the
 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  though
 the  officials  at  Si’iguri  and  Jalpaiguri
 had  received  warning  regarding  the
 floods  in  the  Teesta  River  yet  they
 failed  to  give  warning  to  the  people;

 (b)  whether  any  inquiry  has  been
 held  into  the  failure  of  the  official
 machinery;  and

 (c)  if  so,  the  findings  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRi  SIDDHESHWAR
 PRASAD):  (a)  to  (c).  The  Govern-
 ment  of  West  Bengal  had  an  enquiry
 conducted  by  Shri  S.  N.  Ray,  retired
 Chief  Secretary  of  the  State  Govern-
 ment,  on  the  working  of  the  flood
 warning  system  for  Jalpaiguri  during
 the  October  floods.  The  Enquiry
 Officer  has  stated  inter  alia  that  till
 the  last  possible  moment,  gauge  read-
 ers  were  doing  their  work  and  mes-
 Sages  were  being  sent  to  the  officials
 concerned  unti]  the  Anderson  bridge
 was  overtopped  and  Domohani  bundh
 breached.  The  warning  messages
 sent  by  Kalimpong  wireless  were  not
 conveyed  to  the  public  of  Jalpaiguri
 town.  Even  after  information  about
 threats  to  Domohani  and  Barnes  on
 the  oppusite  bank  and  Mandalghat  to
 the  south  of  Jalpaiguri  town  had  been
 received,  none  of  the  officers  either  of
 the  Civil  Branch  or  the  Irrigation
 Department  apprehended  any  real
 danger  to  the  town.  The  receipt  of
 flood  warning  messages  had,  according
 to  the  Enquiry  Officer,  become  a  rou-
 tine  affair  and  very  little  activity  was
 shown  by  all  concerned  to  prepare
 themselves  or  prepare  the  public
 against  possible  danger.  The  En-
 quiry  Officer  has  concluded  that  some
 lives  might  have  been  saved  had  the
 public  been  warned  on  the  morning
 of  4th  October,  or  during  the  early
 afternoon  of  the  same  day,  although
 this  would  not  have  prevented  any  of
 the  damage  to  property  and  crops  and
 loss  of  cattle.

 The  Enquiry  Officer  has  suggested
 that  the  flood  warning  rules  should  be
 supplemented  by  issue  of  detailed
 instructions  as  to  what  should  be  done
 by  the  officials  both  on  the  Civil  side
 and  the  Irrigation,  to  cope  with  the
 situation  and  undertake  rescue  operao-
 tion  if  floods  do  come.  He  has  also
 suggested  that  the  State  Government
 might  consider  having  an  jnvestigation
 made  jointly  by  a  hizh  powered  Army
 Officer  and  Civil  official  to  ascertain
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 the  reason  for  the  delay  in  the  giving
 of  aid  by  the  Army.  He  has  also  sug-
 gested  thai  the  State  Government
 might  consider  whether  fhe  units  of
 Mobile  Civil  Emergency  Force  should
 be  expanded  with  more  vehicles  so
 that  instead  of  relying  on  the  Army  at
 every  step,  the  first  rush  of  help  would
 be  given  by  men  of  these  units,  He  has
 .also  suggested  that  the  provision  of
 adequate  waterways  in  road  and  rail-
 way  embankments  be  considered  by
 the  Central  Water  and  Power  Com-
 mission,

 Energisation  of  Tube  Wells  in  U.P.

 203l.  SHRI  R,  K.  SINHA;  Will  the
 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  the  number  of  tube-wells  pend-
 ing  energisation  in  Uttar  Pradesh;

 (b)  whether  in  view  of  the  recur-
 ring  droughts,  steps  would  be  taken
 to  energise  all  the  tube-wells;  and

 (c)  if  so,  when  the  work  of  energis-
 ing  is  likcly  to  be  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  5,5l  Tubewells  in-
 cluding  32  State  Tube-wells  were
 pending  for  energisation,  at  the  end  of
 October,  1968.

 (b)  and  (c).  In  view  of  drought
 conditions,  intensive  measures  are
 being  taken  to  expedite  the  energisa-
 tion  of  tubewells.  All  these  tubewells
 are  expected  to  be  energised  by  March,
 1969.

 Fresh  Resources  of  Oil  in  Assam

 2082.  SHRI  R.  K.  SINHA:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  fresh  reserves  of  ofl
 have  been  found  in  Assam;

 (b)  if  so,  the  estimated  quantity  in
 these  reserves;  and
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 (c)  when  drilling  operations  are
 likely  to  be  taken  up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  Yes,  Sir,  at  Geleki
 in  1968.

 (b)  and  (c).  Estimates  of  proved
 reserves  will  be  made  when  the  drill-
 ing  operations  are  over.  Meantime,
 drilling  is  in  progress,

 Tax  Arrears  due  from  Film  People

 2033,  SHRI  ARJUN  SINGH  BHA-
 DORIA:  Will  the  Minister  of  FINANCE
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  446  on  the
 i9th  August,  968  and  state:

 (a)  whether  the  information  regard-
 ing  tax  Arrears  due  from  the  film
 people  referred  to  in  the  said  ques-
 iton  has  since  been  collected;

 (b)  if  so,  the  details  thereof;  and
 (c)  if  not,  the  reasons  for  the  delay?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI);  (a)  Yes,  Sir.

 (b)  The  required  information  is
 given  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-23/68].

 (c)  Does  not  arise,

 Drought  and  Floods  in  States

 2084.  SHRI  S.  R.  DAMANT:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Government  have  as-
 certained  the  total  losses  suffered  as
 a  result  of  drought  and  floods  in
 Rajasthan,  West  Bengal,  Bihar  and
 Orissa  during  the  current  year;

 (b)  whether  any  Central  agencies
 have  been  entrusted  to  undertake  the
 assessment  independently  of  the  State
 Governments  and,  if  so,  the  composi-
 tion  of  the  teams  and  when  they  com-
 menced  the  work;

 (c)  the  details  of  the  reports  receiv-
 ed  from  the  State  Governments  and
 the  Central  agencies;  and



 209  Written  Answers  AGRAHAYANA  4,  890  (SAKA)  Written  Answers  2I0

 (d)  the  financial  relief  sanctioned  to
 each  State  and  the  conditions,  if  any,
 attached  to  the  assistance?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  to  (d).  The
 Government  of  India  do  not  have  any
 separate  agency  to  collect  information
 about  losses  caused  by  natural  calamit-
 ies.  However,  Central  teams  of  offi-
 cers  led  by  the  Programme  Adviser,
 Planning  Commission  and  _  consisting
 of  representatives  of  the  Ministries
 concerned  were  deputed  to  ९४९
 States  to  look  into  the  requirement  of
 funds  for  various  relief  and  rehabili-
 tation  measures.

 2,  The  latest  information  received
 from  the  Stite  Governments  in  res-
 pect  of  the  tloods  and  drought  in  Ra-
 jasthan,  West  Bengal,  Bihar  and
 Orissa  is  included  in  the  statements
 already  laid  on  the  Table  of  the
 House  by  the  Minister  of  Irrigation
 and  Power  and  the  Minister  of  Food
 and  Agriculture  on  the  ]3th  and  l8th
 November,  968  respectively.

 3.  Particulars  relating  to  the  dates
 of  the  visits  of  the  Central  teams  and
 the  financial  assistance  sanctioned  to
 the  State  Governments  so  far  in  the
 current  year  on  the  recommendations
 of  the  team  or  as  an  interim  measure
 are  shown  in  the  statement  laid  on  the
 Table  of  the  House.  The  assistance  is
 for  utilisation  on  agreed  itemg  of  ex-
 penditure  and  will  be  subject  to  final
 adjustment  on  the  basis  of  audited
 figureg  of  expenditure.

 Statement

 Name  of  Dates  of  Central  Assis-
 State  Teams’  visit  tance

 sanc-
 tioned
 80  far® in

 1968-69
 I  2  3

 (Rs.  in  crores) I  Floods
 Rajasthan  24th  to  25th  August,  2°00

 १968.
 as  on  22-3I-968.

 I  2  3
 West  Bengal  (i)  780  to  20th  and

 30th  to  3Ist  Augus'
 968  8°50

 (if)  r2th  to  70
 November,  7968

 Bihar  4th  to  6th  November,
 7968  0°50

 Orissa  r9th  to  22nd  Novem-
 (cyclone)  ber,  7968  I-00

 II.  Dorught

 Rajasthan  28th  to  30th  October,  I:00
 !  1968,

 Orissa  3rd  to  6th  June,  7968  2°50

 Allocations  made  to  Assam  Hills
 Districts  under  Article  275

 2035.  SHRIMATI  JYOTSNA  CHAN-
 DA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  actual  allocations  made  to
 the  Assam  Hills  Districts  under  Arti-
 cle  275  of  the  Constitution  since  1965-
 66;  and

 (b)  whether  there  is  any  separate
 allocation  for  district  Councils  and
 Regional  Councils?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  (i)  The
 amounts  paid  ag  grants-in-aid,  under
 article  275,  in  regpect  of  the  autonom-
 Oug  districts  of  Assam,  are:

 Under  clause  (a)  of  the  second
 proviso—Rs.  40  lakhs  annually;

 Under  the  first  proviso  and  clause
 (b)  of  the  second

 ips
 for  deve-

 lopment  schemes  other  than  those  in
 the  State  Plan—

 Rs.  lakhs

 1965-66  63°96

 1966-67  83°50

 1967-68.  बी  25

 1968-69  (BR)  >  63°93
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 (ii)  The  amounts  paid  as  grants-in-
 aid  to  Assam  under  the  substantive
 provision  of  article  275(l),  on  the
 recommendations  of  the  Finance  Com-
 mission  are:

 1965-66  Rs.  6.00  crores

 1966-67  Rs.  65592  a

 1967-68  Rs.  6.52  55
 1968-69  (BE)  Rs.  6.52  oe

 There  is  no  separate  allocation  of
 these  grants  for  the  autonomous  dis-
 tricts  and  the  rest  of  the  State,

 (b)  No  Sir.

 Demands  of  L.LC.  Employees
 2036.  SHRI  TENNETI-  VISWA-

 NATHAM:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  it  is  qa  fact  that  talks
 took  place  on  the  24th  October,  968
 and  succeeding  days  between  the  Life
 Insurance  Corporation  of  India
 management  on  the  one  side  and  the
 General  Secretary  of  All  India  Insur-
 ance  Employees  Association  and  others
 on  the  other  side  on  the  question  of
 the  employees  charter  of  demands  in-
 cluding  scales  of  pay  and  automation;
 and

 (b)  whether  it  is  also  a  fact  that  the
 management  offered  a  promise  of  more
 liberal  terms  of  scales  of  pay  if  the
 employees  agreed  to  automation?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  No,  Sir.

 Foreign  Exchange  to  Prime  Minister
 for  her  Visit  to  Latin  American

 Countries

 2037.  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state  how  much  forei~>  ex-
 change  has  been  alloweq  to  the
 Prime  Minister  vis-a-vis  what  she
 had  asked  for  her  recent  visit  to  Latin
 American  countries?
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 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  The  request  on
 behalf  of  the  Prime  Minister  was  for
 releas.  of  foreign  exchange  equivalent
 of  Rs,  583.  This  amount  was  released
 in  her  favour  as  it  was  in  accordance
 with  our  prescr'  200  rates.

 Foreign  Aid  from  Asian  Development
 Bank

 2038,  SHRI  SHIVA  CHANDRA
 JHA;  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 will  get  aid  from  the  Asian  Develop-
 ment  Bank  for  the  Fourth  Plan  period;

 (b)  if  so,  the  total  amount  and  the
 specific  counts  for  which  the  aid  would
 be  given;  and

 (c)  the  rate  of  interest  and  the  fur-
 ther  conditions  which  India  wil]  have
 to  comply  with  for  such  aid?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  As  a  member
 of  the  Asian  Development  Bank  and
 a  developing  country,  India  is  eligible
 to  borrow  from  the  Asian  Develop-
 ment  Bank.  However,  we  have  not
 approached  the  Bank  for  any  loan.

 (b)  Does  not  arise.

 (c)  Any  future  lending  by  the  Asian
 Development  Bank  to  India  would  be
 according  to  the  terms  and  conditions
 of  the  Bank  then  in  force.  Currently,
 the  Bank  charges  an  interest  rate  of
 6-7/8  per  cent  per  annum  and  repay-
 ment  terms  are  based  upon  the  nature
 of  the  project  for  which  the  loan  is
 taken.

 Tax  Evasion
 2089.  SHRI  SHIVA  CHANDRA

 JHA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  specific  steps  taken  by  Gov-
 ernment  for  stopping  tax  evasion  dur-
 ing  the  last  twelve  months  and  with
 what  success;
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 (b)  the  top  ten  such  tax,  evaders
 against  whom  complaints  have  been
 received  by  Government  and  the  ac-
 tion  taken  against  them;  and

 (c)  the  total  amount  of  tax  eva-
 sion  included  therein?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  The  follow-
 ing  legislative  measures  have  been
 taken  during  the  last  twelve  months
 for  checking  tax  evasion:

 l.  The  expenditure  incurred  in  a
 business  or  profession  for  which  pay-
 ment  has  been  or  is  to  be  made  to  the
 tax  payers’  relatives  or  associate  con-
 cerns  is  liable  to  be  disallowed  in
 computing  the  profits  of  the  assessee
 to  the  extent  that  such  expenditure  is
 considered  to  be  excessive  or  unreason-
 able  [Section  40A(2)  of  the  Income-
 tax  Act,  1961].

 2.  A  provision  has  been  made  in  the
 Act  for  the  disallowance  of  expendi-
 ture  incurred  in  businesses  and  pro-
 fessions  for  which  payment  is  made  in
 an  amount  exceeding  Rs,  2,500  other-
 wise  than  by  crossed  cheque  drawn  on
 a  bank  or  a  crossed  bank  draft  (Sec-
 tion  40A(3)).

 3.  The  minimum  penalty  leviable  for
 concealment  of  income  or  for  furnish-
 ing  inaccurate  particulars  of  such  in-
 come  will  be  a  sum  equal  to  the
 amount  of  income  concealed.  The
 maximum  penalty  will  be  twice  the
 amount  of  the  income  concealed.
 Similarly  the  penalty  for  understate-
 ment  or  concealment  of  wealth  will
 be  a  minimum  of  00  per  cent  of  such
 concealment  and  the  maximum  penalty
 may  go  upto  200  per  cent  of  the  wealth
 concealed.

 4.  The  punishment  for  default  in
 the  statutory  obligations  to  deduct  tex
 at  source  and  pay  it  to  the  credit  of
 the  Government  on  conviction  before
 a  court  will  be  rigorous,  imprison-
 ment  upto  6  months  and  also  fine
 which  wil]  not  be  less  than  an  amount
 of  75  per  cent  per  annum  of  the  tax
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 in  default  (Section  276-B  of  Income-
 tax  Act,  96l),

 It  is  too  early  to  say  anything  about
 the  success  achieved  in  this  respect
 since  these  provisions  have  come  into
 force  with  effect  from  Ist  April,  968
 only.  It  is  hoped  that  they  will  curb
 tax  evasion  to  a  large  extent.

 The  following  administrative  steps
 have  also  been  taken  towards  check-
 ing  tax  evasion:

 ().  A  Committee  consisting  of  de-
 Ppartmental  officials  has  been  »ppoint-
 ed  to  look  into  the  entire  aspect  of
 tax  evasion.  Their  report  is  expect-
 ed  shortly.

 (2)  Central  Circles  dealing  with
 large  tax  evasion  cases  have  been
 strengtheneq  by  putting  more  officers
 there.

 (3)  During  the  last  twelve  months
 ending  30th  September,  1968,  prosecu-
 tions  have  been  launched  in  2]  cases.

 (b)  All  complaints  of  tax  evasion
 are  enquired  into.  Unless  the  investi-
 gations  are  completed  and  the  assess-
 ments  become  final  after  appeal,  it
 cannot  be  said  who  are  the  top  0  tax
 evaders  during  the  last  twelve  months,

 (c)  Does  not  arise.

 Import  of  Ammonia

 2040.  SHRI  SHIVA  CHANDRA
 JHA:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  the  quantity  of  ammonia  im-
 ported  by  Government  annually  for
 fertilizer  factories;

 (b)  the  amount  of  foreign  exchange
 spent  annually  on  the  import  of
 ammonia;

 (९)  whether  Government  plan  to  in-
 crease  or  decrease  the  import  of
 ammonia  during  the  Fourth  Plan
 period;  and

 (d)  if  so,  the  reasons  thereof?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  No  ammonia  has
 been  imported  by  Government  30  far.

 (b)  Does  not  arise.

 (c)  and  (d).  Import  of  ammonia
 may  take  place  if  certain  fertilizer
 projects  already  approved  or  under
 consideration,  and  based  on  imported
 ammonia,  materialise.

 Lapsed  L.LC.  Policies

 2041.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state;

 (a)  whether  it  is  a  fact  that  lapse
 ratio  and  the  expenditure  are  increas-
 ing  every  year  in  the  Life  Insurance
 Corporation;

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  Government  have  taken

 any  action  to  check  this  increase;  and

 (d)  whether  it  is  also  a  fact  that
 Government  have  received  any  report
 to  the  effect  that  the  cases  which
 were  lapsed  during  the  last  7  years
 were  done  by  the  agenis,  who  are  the
 relative;  of  the  Ministers,  big  officers
 and  especially  the  Life  Insurance
 Corporation  Department  officers?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  The
 overall  lapse  ratio  which  is  around
 7  per  ccnt  has  not  shown  any  material
 upward  trend  in  recent  years.  The
 overall  lapse  ratio  which  was  7.2  per
 cent  in  ‘1965-66,  and  7.4  per  cent  in
 1966-67  had  fallen  to  7.0  per  cent  in
 1967-68.  The  expenditure  of  the  L.I.C.
 is,  however,  increasing.  The  increase
 is  attributable  to  the  increasing
 volume  of  work  handled  by  it  and  the
 rising  cost  of  materials  and  services
 rendered  by  it.

 (c)  Government  have  appointed  a
 Committee  to  enquire  into  the  expens-
 es  of  management  of  the  Corporation.
 Necessary  uction  will  be  taken  after
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 the  report  of  the  Committee  is  receiv-
 ed  by  Government.

 (d)  Government  has  not  received
 any  such  report.

 Bonus  for  Staff  of  Indian  Oi)
 Corporation

 2042.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Indian
 Oil  Corporation  have  offered  for  their
 staff  4  per  cent  bonus;

 (b)  whether  it  is  also  a  fact  that
 except  Indian  Trade  Union  Congress,
 Bombay  Branch,  all  Trade  Unions  gave
 their  consent;

 (c)  if  so,  the  reasons  for  the  refusal
 of  the  Indian  National  Trade  Union
 Congress  to  accept  the  bonus  and  its
 repercussion  on  the  Indian  Oil  Cor-
 poration;  and

 (d)  Government’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  The  reason  for  the  I.N.T.U.C.
 refusal  to  accept  the  Management's
 offer  presumably  is  that  they  expect
 bonus  at  a  rate  higher  than  4  per
 eent,  No  significant  repercussions
 have,  however,  been  noticed  as  a  re-
 sult  of  non-acceptance  of  the  offer  by
 certain  Unions.

 (d)  Does  not  arise.

 Imported  Lubricants

 2043.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  the  rates  of  imported  lubricants
 of  different  qualities  in  1964-65,  ‘1966-
 67  and  ‘1967-68;  and
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 (b)  the  reasons  for  increase  or  dec-
 rease  of  rates,  as  the  case  may  be,  in
 respect  of  quality  of  lubricants  in
 each  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  RAGHU
 RAMAIAH):  (a)  The  lubricants  im-
 ported  were  by  and  large  base  oils
 requiring  blending  and  packaging  in
 the  country.  The  sale  prices  are  de-
 termined  with  reference  to  the  qualit-
 ies  to  which  the  base  oils  are  blended.
 The  cost  of  imported  base  oils,  on  a
 calendar  year-wise  basis,  is  as  follows:

 Per  tonne

 7964  Rs,  861+19,  to  4II-0%

 7965  Rs.  362°47,  to  877:90
 966  Rs.  479° 20  to  772°39
 967  Rs.  62°74  to  702"  72

 (b)  The  increase  in  prices  since
 966  as  compared  to  the  preceding
 years,  is  mainly  due  to  the  effect  of
 rupee  devaluation  in  as  much  the  cur-
 rent  prices  in  dollars  or  pound  sterl-
 ing  are  converted  into  rupees  on  the
 exchange  values  as  prescribed  from
 time  to  time.

 Stocks  of  industrial  and  _  lubricant
 oil

 2044.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  the  amount  of  slow  stocks  of
 industrial  and  lubricant  oils  which

 were  lying  on  the  38  March,  9638
 in  different  stock  godowns  and  de-
 pot;  in  the  whole  of  India  and  their
 ces:  and  expenditure  debited  till  the
 38  Merch,  1968:  and

 (b)  how  much  of  such  slow  stocks
 were  purchased  before  March,  966
 and  the  total  amount  spent  on  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  RAGHU
 RAMATAH):  (a)  and  (b).  The  re-
 quired  information  {is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House  in  due  course,

 Land  for  Rajghat,  Shanti  Vana  and
 Vijay  Ghat

 2045.  SHRIMATI  NIRLEP  KAUR:
 Will  the  Minister  of  WORKS,  HOUS-
 ING  AND  SUPPLY  be  pleased  to
 State:

 (a)  how  much  land  has  been  allot-
 ted  to  Rajghat,  Shanti  Vana  and
 Vijay  Ghat;

 (9)  the  authorities  which  allotted
 this  land;

 (c)  whether  any  compensation  for
 the  allotment  of  this  land  has  ovem
 Paid  by  Government;

 (d)  if  so,  how  much;  and
 (e)  the  contribution  of  |  Govern-

 ment  for  the  development  of  these
 sites?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  Land  hag  been  allocat-
 ed  as  under:—

 Rajghat  75  acres.
 Shanti  Vana  8]  acres.
 Vijay  Ghat  75  acres.

 (b)  to  (d).  The  land  being  Nazu!
 the  question  of  its  acquisition  does
 not  arise.  However  a  sum  of
 Rs.  28,181.62  Paise  had  to  be  paid  ६७
 farmers  for  their  standing  crops.

 (e)  (Rs.  in  lakhs)
 Rajghat  94,44
 Shanti  Vana  24.93

 2.23 Vijay  Ghat

 Thermal  Power  Station  at  Bhatinda

 2046.  SHRIMATI  NIRLEP  KAUR:
 Wili  the  Minister  of  IRRIGATICN
 AND  POWER  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some-
 time  ago,  Government  had  decided  to
 set  up  a  Thermal  Power  Station  at
 Bhatinda;

 (b)  whether  it  is  also  a  fact  that
 Government  have  since  changed  Sts
 decision  in  this  regard;  and

 (ec)  if  so,  the  reasons  therefor?
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 THE  DEPUTY  MNISTER  IN  THE
 MINISTRY  OF  IRRIGATON  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  The  Punjab  State
 Electricity  Board  has  submitted  the
 Project  report  for  setting  up  a  ther-
 Ma]  power  station  at  Bhatinda.  This
 report  is  being  examined  by  the

 Central  Water  &  Power  Commission.
 (b)  and  (c).  Do  not  arise.

 Supply  of  Ammonia  by  Iran
 Government

 +2047,  SHRI  BHOGENDRA  JHA:
 SHRI  RAMACHANDRA

 VEERAPPA:
 SHRI  R.  R.  SINGH  DEO:
 DR.  M.  SANTOSHAM:
 SHRI  MEETHA  LAL

 MEENA:
 SHRI  LOBO  PRABHU:
 SHRI  S.  K.  TAPURIAH:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  tne
 Government  of  Iran  have  offered  to
 supply  ammonia  to  India  on  a  Gov-
 ernment  to  Government  basis  pro-
 vided  the  private  sector  in  India  is

 ‘not  allowed  to  import  the  same  from
 ‘Iran;  ang

 (b)  if  so,  Government's  reaction
 ‘thereto  and  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  RAGHU

 ‘-RAMAIAH):  (a)  No.  Sir,
 ६८9)  Does  not  arise,

 Stall-holders  of  Laxmi  Bai  Nagar,
 New  Delhi

 2048.  SHRI  RAMAVTAR  SHASTRI:
 Will  the  Minister  of  WORKS,  HOUS-
 ING  AND  SUPPLY  be  pleased  to  re-
 fer  to  the  reply  given  to  Unstarred
 Question  No.  4396  on  the  l9th  Au-
 gust,  962  and  state:
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 (a)  whether  it  is  a  fact  that  the
 request  of  the  stall-holders  of  Laxmi
 Bai  Nagar  to  stop  recovery  through
 the  Collector  has  been  rejected  by
 the  New  Delhi  Municipal  Commit-
 tee  and  the  recovery  is  stil]  being
 pressed  through  the  Collector  in
 Spite  of  the  fact  that  they  have  al-
 ready  paid  damages/teh  bazari  to
 Government;

 (b)  if  so,  the  action  proposed  to  be
 teken  in  the  matter;

 (c)  whether  there  is  any  proposal
 to  take  into  consideration  the  cost
 of  construction  incurred  by  the  sta!l-
 holders  while  calculating  the  dam-
 ages/teh  bazari  as  was  done  in  the
 case  of  stall-holders  of  Moti  Bagh  by
 the  New  Delhi  Municipal]  Committee;
 and

 (d)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  Yes.

 (b)  The  land  under  the  stalls  of
 Luxmibai  Nagar,  New  Delhi,  has  not
 been  allotted  to  the  New  Delhi  Muni-
 cipal  Committee  and  as  such,  the
 Committee  is  not  authorised  to  col-
 lect  teh  bazari  from  _  these  :  tall-
 holders.  The  committee  has  been  in-
 formed  of  this  position.

 (c)  ang  (d).  Damages  are  calculat-
 ed  on  the  basis  of  land  values  and  not
 of  super-structures.

 Establishment  of  Refining  Capacity

 2049.  SHRI  LOBO  PRABHU:  Wiil
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  investment  by  Government
 and  the  foreign  exchange  liability  in
 establishing  a  refining  capacity  of  70
 million  tonnes;

 (b)  whether  this  could  have  been
 saved  by  allowing  expansion  of  ex-
 isting  units  and  if  so,  on  what
 grounds  the  expansion  has  been  re-
 fused;  and
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 (c)  whether  Government  have  con-
 sidered  the  effect  on  fore'gn  invest-
 ment  from  the  reservations  it  is  mak-
 ing  for  Indian  oil?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AXD  CHEMICALS  (SHRI  RA
 RAMAIAH):  (a)  Government  have
 nor  established  a  refining  capacity  of
 79  million  tonnes,

 ¢b)  and  (c),  Do  not  arise.

 Adulteratidh  Gast,  it  Fair  Price
 Ration  and  Co-operative  Shops

 2050,  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  HEALTH,  FAMILY
 FLANNING  AND  URBAN  DEVE-
 LOPMENT  be  pleased  to  state:

 fa)  the  proportion  of  adulteratio::
 cuses  in  fair  pricé,  ration  and  co-
 operative  shops  to  the  total  detected
 accord:ng  to  the  statistics  collecteq  Ly
 Government;

 (b)  whether  any  specific  orders
 against  such  adulteration  exist  and
 if  so,  how  they  are  enforced  by  tne
 Department  andjor  by  the  Inspecto-
 rote;

 ‘¢)  why  Government  do  not  in-
 crease  the  agencies  including  volunt-
 zry  oneé  for  supervision  in  view  of
 the  reported  detccztion  of  513,  per
 ecnt  in  the  samples;  and

 506)  whether  Government  propose
 to  consider  a  scheme  for  Agmark  not
 criy  of  commodities  but  of  entire
 shops  which  are  regularly  checked  and
 never  found  to  adulterate?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  S.  MURTHY):
 («+  The  information  is  not  availabic
 and  the  time  and  efforts  involved  in
 collecting  this  information  from  all
 over  India  would  not  be  commensu-
 rute  with  the  results.

 (bd)  All  these  establishments
 cevereq  by  the  provisions  of
 237]  (Ai)  LSD—8.

 are
 the
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 Prevention  of  Food  Adulteration  Act,
 954  and  Prevention  of  Food  Adulte-
 ration  Rules,  1955.  The  provisions  of
 this  Act  are  implemented  by  the

 loca]  bodies  through  their  Foog  Ins-
 pectors.

 (c)  The  provisions  of  the  Preven-
 tion  of  Food  Adulterdtion  Aét  have
 been  made  more  stringent  ang  the
 States  have  been  asked  to  ensure
 préper  enforcetiient  of  the  Act.  The
 voluntary  agencies  cannot  be  made
 responsible  for  enforcement  of  the
 penal  provisiona  of  this  Aet..  They can  assist  the  Government  Ingpetto-
 rate  in  the  detection  of  adulteration
 cases.

 (d)  No.

 Improvement  Trust,  Jullundur

 2051.  SHRI  YAJNA  DAIT
 SHARMA:  Will  the  Minister  of
 HEALTH,  FAMILY  PLANNING  AND
 URBAN  DEVELOPMENT  be  pleased
 to  state:

 (a)  whether  the  Improvement
 Trust,  Jullundur  have  constructed
 quarters  in  a  colony  named  as  New
 Colony,  Gépal  Nagar,  Jufvndur  un-
 der  the  Slum  Clearance  Scheme;

 (b)  if  90,  whether  the  same  were
 allotted  to  d'splaced  persons  from
 West  Pakistan  on  hire-purchase  basis;

 (c)  if  so,  whether  the  allottees  ar2
 now  being  asked  to  vacate  the  quar-
 ters  88  the  Improvement  Trust  pro-
 pose  to  auction  them;

 (4)  whether,  allotteées  have  al-
 ready  péfd  ifstalments  for  more  than
 two  years;  and

 (९)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  I  THE
 MINISTRY  OF  HEALTH,  FASHLY
 PLANNING  .  AND

 URBAN
 RBAN  DEVE-

 LOPMENT  (SHRI  B.  &  KMORTHY)
 (०)  to  (७).  The  required  information
 is

 being
 COllected  and  wil]  be  laid

 on  the  Table  of  the  Sabha.
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 पौड़ी  गढ़वाल  सें  सरकारी  प्रस्पताल

 2052.  श्री  शिव  चरण  लाल  :
 श्री  रामचरण  :

 क्या  स्वास्थ्य,  परिवार  नियोजन  एचं
 नगर  विकास  मंत्री  i2  भ्रगस्त,  968  के
 श्रतारांकित  प्रश्न  संखया  3655  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  पीढ़ी  ग़ढवाल  में  सरकारी
 अ्रस्पतालों  के  बारे  मेँ  भ्रपेक्षित  सूचना
 इस  बीच  राज्य  सरकार से  प्राप्त  कर  ली  गई
 है;

 (ख)  यदि  हां,  तो  इसे  सभा  पटल  पर
 कब  रखा  जायेगा;  ब्रौर

 (ग)  यदि  नहीं,  तो  देर  के  क्या  कारण
 हैं  ?

 स्वास्थ्य,  परिवार  नियोजन  तथा  नगरीय
 बिकास  मंत्रालय  में  उप-मंत्री  (श्री  ब०  सू०
 मूति) :  (क)  भोर  (@).  भ्रपेक्षित  सूचना
 जिस  के  बारे  में  मूल  रूप  मे  5  श्रप्रैल
 968  %  श्रतारांकित  प्रश्न  संख्या  7070
 तथा  पुनः  2  श्रगस्त,  968  के  भ्रतारांकित
 प्रश्न  संख्या  3655  के  उत्तर  में  प्राश्वासन  दिया
 गया  था  वह  सूचना  2  नवम्बर,  968
 की  सभा  पटल  पर  रख  दी  गई  ।

 (ग)  यह  प्रश्न  नहीं  उठता  ।

 Constitution  of  common  state  cadre
 for  executive  officers  of  Chief  Offices

 of  Urban  Local  Government
 Bodies

 2053.  SHRI  SIDDAYYA:  Wil  the
 Minister  of  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  be  pleased  to  state:

 (a)  the  names  of  the  State  Govern-
 ments  which  have  80  far  constituted
 &  common  State  cadre  for  the  exe-
 cutive  officers  of  chief  offices  of  ur-
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 ban  local  Government  bodies  under
 statutory  provisions;

 (b)  the  exact  designation  of  the
 cadre  in  different  States;

 (०)  the  attempts  made  so  far  to
 pursuade  the  remaining  State  Gov-
 ernments,  if  any,  to  constitute  a  simi-
 lar  cadre  for  local  bodies;

 (d)  whether  the  All  India  Local
 Bodies  Officers’  Conference  recently
 held  at  Trivandrum  requesteg  tie
 Central  Government  to  create  an  All
 Incia  Cudre  of  top  administrative  and
 technical  posts  of  Municipal  Cor-
 porations;  and

 (e)  if  so,  the  reaction  of  Goveru-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 FLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  S.  MURTHY):
 (a)  and  (b),  The  information  is  be-
 ing  collected  from  the  State  Govern-
 ment  and  will  be  laid  on  the  Table
 of  the  Sabha  as  soon  as  received.

 (c)  The  Government  of  India  had
 set  up  two  Committees  (l)  Rural
 Urban  Relationship  Committee  and
 (2)  Committee  on  the  Service  Condi-
 tions  of  Municipal  Employees.  Both
 these  Committees  recommendeg  the
 setting  up  of  State  Cadres  for  Local
 Government  Services  e.g.  Administra-
 tive  Service,  Engineering  Service.
 Medical  and  Health  Service,  and  Edu-
 cation  Service.  The  Reports  of  these
 Committees  were  forwarded  to  all
 the  State  Governments  for  necessary
 action.

 (d)  No  such  request  has  been  rc-
 ecived  from  them.

 (e)  Does  not  arise.

 भारत  में  जापान  हारा  लगाई  गई  पूंजो

 2054.  श्री  रामाबतार  हार्मा:  कया  बित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  जापान
 के  उद्योगपतियों  द्वारा  हाल  में  दिये  गये  एक
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 वक्तव्य  की  धोर  दिलाया  गया  है  कि  भारत  में
 अ्रत्याधिक  करारोपण  के  में  फलस्वख्प
 जापानी  उद्योगपति  भारत  में  भ्रपनी  पूंजी
 नहीं  लगाना  चाहते;  श्रौर

 (ख)  यदि  हां,  तो  क्या  जापान  भारत
 में  भ्रधिक  पूंजी  क्‍्राकधित  करने  के  लिये
 सरकार  का  जापानी  उद्योगपतियों  को  कर  की
 कोई  छूट  देने  का  विचार  है  ?

 उप-प्रधान  मंत्री  तथा  विस  मंत्री  (भी
 मोरारजी  देसाई)  :  (क)  जी  हां,  इस  श्राशय

 की  कुछ  प्रेस  रिपोर्टो  की  ओर  सरकार  का
 ध्यान  दिलाया  गया  है  ।

 (ख)  निगमित  तथा  गैर-निगमित  कर
 दाताओं  की  श्रामदनियों  पर  कराधान  की
 दरों  की  प्रतिवर्ष  समीक्षा  की  जाती  है  और  देश
 की  श्राथिक  भ्रावश्यकताओ्रों,  बजट  सम्बन्धी
 आवश्यकतान्नों,  भारत  में  लगायी  गयी
 विदेशी  पूंजी  सहित  पूंजी  के  निवेश  के  लिए
 प्रोत्साहनों  भ्रादि  से  सम्बन्धित  विभिन्न  बातों
 को  वित्तीय  वर्ष  के  लिए  बजट  प्रस्ताव  तैयार
 करते  समय  वाकायदा  ध्यान  में  रखा  जाता  है  ny
 केवल  किसी  विशेष  देश  के  उद्योगपतियों  को
 कर-सम्बन्धी  छूट  देने  का  कोई  सवाल  ही  नहीं
 है  V

 उत्पादन  शुल्क  की  बापसी

 2055.  श्री  रामावतार  झर्मा :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  व्यापारियों  को  उत्पादन
 बापस  करने  की  कोई  योजना  विचाराधीन  है
 ताकि  भारतीय  सामान  विदेशों  में  विशेषकर
 पश्चिम  जमंनी  में  भ्रधिक  प्रतिस्पर्धा  कर  सके  ;

 (ख)  यदि  हां,  तो  उस  का  ब्योरा  क्‍या

 है;  श्रौर

 (ग)  यदि  नहीं  तो  इस  के  क्या  कारण
 हे?

 उप-प्रथान  संजी  तथा  जिस  मंत्री  (भरी
 सोरारजो  देसाई):  (क)  से  (ग)  विदेशों
 को  निर्यात  किये  जाने  वाल  माल  (खुली  बाय
 को  छोड़  कर  )  पर  श्दा  किये  गये  केन्द्रीय  उत्पा-
 दन  शुल्क  की  वापसी  की  व्यवस्था  केन्द्रीय
 उत्पाद'ः  शुल्क  नियम  oigda  के
 प्रन्तगंत  पहले  से  ही  मौजूद  है।  उत्पादन  शुल्क
 लगने  योग्य  वस्तुएं  (खुली  चाय  को  छोड़  कर  )
 शुल्क  झदा  किये  बिना  भी  बन्ध-पत्न  के  प्रन्तगंत
 निर्यात  की  जा  सकती  हैं  ।  ये  व्यवस्थाएं
 पश्चिम  जमंनी  को  निर्यात  की  जाने  वाली
 वस्तुओं  पर  भी  समान  रूप  से  लागू  होती
 हैं.

 नवियों  को  सिलाना

 2056.  श्री  रामावतार  हार्मा  :  क्‍या
 सिचाई  शौर  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क  )  क्‍या  बाढ़  तथा  सूखे  से  बचाव  के
 लिये  विभिन्न  नदियों  को  मिलाने  की  कोई
 योजना  सरकार  के  विचाराधीन  है  ;

 (ख)  यदि  हां,  तो  उन  नदियों  के  नाम
 क्‍या  हैं;  ब्रौर

 (ग)  इस  योजना  को  कब  कार्यान्वित
 किया  जायेगा  ?

 सिचाई  तथा  विद्युत  मंत्रालय  सें  उप-संत्री

 व्य  सिद्धेश्वर  प्रसाद)  :  (क)  से  (ग)
 जहां  स्थलाकृति,  जल-विज्ञान  सम्बन्धी  तथा
 प्राथिक  प्रवस्थाएं  भ्रनुकूल  हैं  वहां  नदी
 प्रणालियों  को  भ्रापस  में  पहले  से  ही  जोड़ा
 जा  रहा  है।  रावी,  व्यास  श्रौर  सतलुज  नदियों
 को  राजस्थान  की  मुरुभूमि  में  तथा  उन  के
 प्रपने  बेसिनों  में  पानी  के  प्रधिकतम  प्रयोग  के

 लिए  प्रापस  में  जोड़  दिया  गया  है  भ्रौर  प्रागे
 भी  जोड़ा  जा  रहा  है।  बाढ़  नियंत्र ग  के  लिये
 महानदी  के  पामी  को  ब्राह्मणी  में  बिरूपा
 वीयर  द्वारा  प्रवाहित  किया  जा  रहा  है  t
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 बड़ामेरू  की  बाढ़  के  निस्सार  का  कुछ  प्रंश
 कृष्णा  नदी  में  डाला  जा  रहा  है।  इन  से  आढों
 तथा  सूखा  के  बुरे  प्रभावों  को  कम  करने  में
 सहायता  मिलती  है  |

 Unemployed  Doetors  in  Bihar

 2058.  SHRI  RAMACHANDRA
 VEBRAPPA:

 SHRI  R.  R,  SINGH  DEO.

 Will  the  Minister  of  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 CEVELOPMENT  be  pleased  to  :ta‘e:

 (a)  whether  Government's  atten-
 tion  hus  been  drawn  to  the  news-item
 appearing  in  the  Hindustan  Times  of
 the  l0th  November,  968  that  2000
 doctors  are  jobless  in  Bihar;  and

 (b)  if  so,  the  steps  which  Govern-
 ment  have  taken  or  propose  to  take
 to  accommodate  these  doctors?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  8.  S.  MURTHY):
 (a)  Yes.

 (b)  The  requisite  information  is
 being  collected  from  the  Government
 of  Bihnr  and  will  be  laid  on  the  Table
 of  the  Sabha.

 Irrigation  and  Power  Minister's  visit
 abroad

 2059,  SHRI  LAKHAN  LAL  GUPTA:
 Will  the  Minister  of  IRRIGATION
 AND  }2OWER  be  pleased  to  state:

 (a)  whether  a  Delegation  headed
 by  him  recently  visited  foreign  coun-
 tries  to  study  floodd  control;  ang

 (b)  if  so,  the  names  of  members
 of  that  delegation,  and  countries  they
 visited  and  results  of  the  study?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  ang  (b).  The  Union
 Minister  of  Irrigation  and  Power,  ac-
 companied  by  Sarvashri  Gurcharan
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 Singh,  Director,  Central  Water  aad
 Power  Commission,  and  Barada
 Charan  Mehdi,  Executive  Engineer  ot
 Assam  Government  visited  U.S.A.
 between  October  20  and  November  8,
 1968,  They  made  a  detailed  study  and

 held  discussions  with  the  engineers  of
 the  various  flood  control  works  that
 huve  been  carried  out  in  the  Mis-
 sissippi,  Missouri,  ‘Tennessee  and
 Sacramento  river  basins.  These  de-
 tailed  studies  and  discussions  will  b?
 used  in  planning  afresh  further  flood
 contro]  works  on  our  rivers,

 Expansion  of  caPacity  by  Burmah
 Sheil  Reffnery

 2061.  SHRI  K.  P.  SINGH  DEO:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  offereq  to  Burmah  Shell
 to  expand  the  capacity  of  its  refinery;

 (b)  if  so,  the  present  capacity  of
 the  Burmah  50९]  Refinery;

 (c)  the  extent  to  which  the  offer  to
 expand  the  capacity  has  been  made  by
 Government;

 (d)  whether  any  condition  has  been
 laid  down  by  Government  in  this  re-
 gard;  and

 (e)  whether  similar  offers  have  also
 been  made  by  Government  to  ESSO
 or  Caltex;  and  if  not,  the  reasons
 therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  RAGHU  RAMA-
 IAH):  (a)  to  (d).  Government  have
 not  offered  to  Burmah-Shel]l  expension
 of  their  refinery.  However,  on  a  spe-
 cific  proposal  made  by  Burmah-Shell,
 discussions  have  taken  place  between
 Government  and  the  company  cover-
 ing  a  package  which  includes  the  ex-
 pansion  of  their  refinery,  the  setting
 up  of  a  fertilizer  plant  and  the  revi-
 sion  of  the  refinery  agreement.  No
 final  conclusions  have  yet  been
 reached.
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 (e)  No,  Sir.

 Income-tax  Appeals

 2062.  SHRI  BENI  SHANKER
 SHARMA:  Will  the:  Minister  of  FIN-
 ANCE  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  30  on
 the  llth  November,  968  and  state:

 (a)  whether  the  percentage  of  dis-
 missed  appeals  filed  by  the  Income-tax
 Department  before  the  Appellate  Tri-
 bunals  stated  to  be  76  per  cent  in
 1966-67,  and  1967-68  is  not  considered
 to  be  on  the  high  side;

 (b)  whether  it  is  a  fact  that  most  of
 the  appeals  filed  by  the  Department
 are  frivolous  and  put  an  unnecessary
 burden  on  the  assessees  in  defending
 them;

 (c)  if  go,  the  steps  taken  or  propos-
 ed  to  be  taken  in  this  regard;  and

 (१)  whether  the  desirability  of  pay-
 ment  of  some  filing  fees  by  the  De-
 partment  equivalent  to  that  paid  by
 the  assessees  which  should  be  paid
 back  to  the  assessees  in  case  of  dismis-
 sal  of  appeals  has  been  considered?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  The  Gov-
 ernment  consider  it  to  be  on  the  high
 side.

 (b)  No  Sir.  In  several  cases
 Department  finds  it  necessary  to
 appeals  to  the  Tribunal  because
 legal  issue  is  sub-judice  before
 High  Court/Supreme  Court:

 (c)  Does  not  arise.  However,  the
 Centra]  Board  of  Direct  Taxes  have
 issued  instructions  from  time  to  time
 to  the  Commissioners  of  Income-tax
 emphasizing  the  need  for  a  selective
 approach  in  the  matter  of  filing  ap-
 pealg  to  the  Tribunal.  The  Commis-
 sioner  of  Income-tax  who  is  empower:
 ed  under  the  law  to  file  appeals  to  the
 Income-tax  Appellate  Tribunal  against
 the  orders  of  Appellate  Assistant  Com-

 of  Income-tax  consult,  the
 Standing  Counsel]  to  the  Department
 wherever  considered  necessary.

 the
 file
 the
 the
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 (d)  This  suggestion  will  be  consi-
 dered.

 Bombay  Company  (P)  Ltd,  Bombay

 2063.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  ig  a  fact  that  the
 building  situated  at  9,  Wallace  Street
 Bombay  hag  been  sold  recently  to  a
 foreign  Insurance  Company  by  the
 Bombay  Company  (P)  Ltd.  Bombay at  a  much  lower  price;

 (b)  if  so,  what  is  the  present  mar-
 ket  value  of  the  building  and  the  value
 at  which  it  was  sold;

 (c)  whether  necessary  permission  to
 sel]  the  building  to  a  foreign  Company
 was  obtained  and  if  so,  the  circum-
 stances  under  which  the  permission  to
 sel]  the  building  was  granted;  and

 (d)  whether  any  action  has  been
 taken  against  the  officers  concerned
 for  permitting  this  sale?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINIBTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  So  far  as  the
 Government  is  aware  the  building  has
 not  yet  been  sold.

 (b)  to  (d).  Do  not  arise.

 Bombay  Co.  (P)  Ltd.,  Bombay

 2064.  SHRI  K.  ANIRUDHAN:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Bombay  Company  (P)  Ltd..  Bombay
 advanced  about  75  per  cent  of  its
 capital  to  a  party  in  Jamnagar  about
 2  years  back;

 (b)  whether  the  Company  had
 taken  legal  steps  for  the  recovery  of
 the  same  and  if  not,  the  reasons  there-
 for;  and

 (c)  whether  the  Income-tax  autho-
 rities  have  examined  the  Auditors’
 objections  in  this  regard  and  if  so,  the
 action  which  has  been  takan  by  them
 in  this  regard?
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 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  The  Income-
 tax  records  of  this  Company  show  that
 it  has  a  paid-up  capital  of  Rs.  30  lakhs.
 A  sum  of  over  Rs.  2  lakhs  was  out-
 standing  against  one  party  of  Jam-
 nagar  in  1963,

 (b)  It  appears  from  the  assessment
 records  that  the  Company  had  filed  a
 civil  suit  against  the  above  debtor  in
 1963.

 (c)  No  such  audit  objection  has
 come  to  the  notice  of  the  Income-tax
 Department  in  respect  of  assessments
 completed  so  far.  The  assessments  in
 this  case  have  been  completed  upto
 1963-64  only.

 Representation  from  Pensioners’
 Organisations

 2065.  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  representations  from  the  Pen-
 sioners’  Organisations  and  from  Pen-
 sioners  from  different  States  and
 Union  Territories  for  increase  in  their
 pension;

 (b)  if  so,  whether  Government  are
 considering  the  pensiOners’  request  for
 ad  hoc  increase  in  view  of  the  rise  in
 the  price  index  and  difficult  and  hard
 days  of  livelihood;

 (c)  whether  Government  have
 ordered  such  increase  in  the  case  of
 Uttar  Pradesh  State  under  the  Presi-
 dential  Rule;  and

 (d)  whether  Government  propose  to
 give  special  attention  to  those  pension-
 ers  of  Manipur  who  are  getting  meagre
 pension  and  increase  their  pension?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (७)  There  ig  at  present  no  proposal
 under  consideration  to  grant  any  fur-
 ther  ag  hoc  increase  to  pensioners.
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 (c)  No,  Sir.

 (da)  No,  Sir.

 Glazing  of  verandahs  of  Type  IV
 Quarters  in  Delhi

 2066.  SHRI  RAM  CHARAN:  Will
 the  Minister  of  WORKS,  HOUSING
 AND  SUPPLY  be  pleased  to  state:

 (a)  the  policy  and  procedure  laid
 down  regarding  the  glazing  of  front
 and  back  verandahs  of  Type  IV  quar-
 ters  on  the  ground  and  first  floors  in
 the  various  localities  in  Delhi;

 (b)  whether  it  is  a  fact  that  while
 in  many  cases,  verandahs  of  such
 quarters  have  been  glazed  in  Motibagh
 and  Pandara  Road  localities,  glazing
 has  been  refused  in  some  other  cases
 inspite  of  repeated  requests;

 (c)  whether  it  ig  also  a  fact  that
 many  officers  who  ४7९  entitled  to  type
 V  accommodation  ang  have  large
 families,  are  living  in  type  IV  quarters
 and  are  experiencing  hardships  and
 inconvenience  in  the  absence  of  glaz-
 ing  of  verandahs  which  would  give
 them  more  accommodation;  and

 (d)  if  so,  whether  Government  pro-
 pose  to  glaze  verandahs  of  such  quar-
 ters  on  request  and  on  payment  of
 enhanced  monthly  rents?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  to  (d).  The  glazing  of
 verandahs  of  Type  IV  quarters  in
 various  localities  in  Delhi  is  sanction-
 ed  by  Government  in  exceptional
 cases  at  the  request  of  the  occupants.
 While  examining  the  requests,  the
 cases  are  decided  on  their  merits  and
 one  of  the  important  considerations
 taken  into  account  is  whether  the  per-
 son  entitled  to  a  higher  type  of  quar-
 ter  is  staying  in  a  lower  type  quarter.
 In  sanctioning  the  glazing,  no  distinc-
 tion  is  made  between  one  locality  and
 another.  Whenever  this  facility  is
 provided,  extra  rent  is  charged  from
 the  tenant.
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 72.32  hrs,
 CALLING  ATTENTION  TO  A  MAT-
 TER  OF  URGENT  PUBLIC  IMPOR-

 TANCE

 REPORTED  VIOLENT  ANTI-MCNAMARA
 DEMONSTRATIONS  BY  NExALite-CoMMU-
 NIST  STUDENTS  IN  CALCUTTA  AND  ITS

 REPERCUSSIONS

 SHRIMATI  SUSHILA  ROHATG]
 (Bilhaur):;  I  Call  the  attention  of  the
 Minister  of  Home  Affairs  to  the  fol-
 lowing  matter  of  urgent  public  im-
 portance  and  I  request  that  he  may
 make  a  statement  thereon:

 “The  reported  violent  anti-Mc-
 Namara  demonstrations  by
 Nexalite-Communist  students
 in  Calcutta  and  its  repercus-
 sions.”

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 According  to  information  furnished  by
 the  State  Government,  demonstrations
 were  organised  on  November  20,  1968,
 by  a  section  of  students  at  the  Dum
 Dum  airport  and  in  the  city  to  pro-
 test  against  the  visit  of  Mr.  McNama-
 ra.  At  the  Dum  Dum  Airport  the
 students  indulged  in  heavy  brickbat-
 ting  on  the  police.  They  were  chas-
 ed  away,  but  thereafter  anti-social
 elements  pelted  stones  on  the  police
 at  the  Jessore  Road.  The  police  had
 to  use  0  rounds  of  teargas  shells  and
 resort  to  mild  lathi  charge  to  clear
 the  miscreants.  l4  persons  are  re-
 ported  to  have  been  injured  as  a  re-
 sult  of  the  lathi  charge.

 In  Calcutta  a  procession  of  students,
 about  800  strong,  interferred  with
 public  transport  and  attacked  the
 police  with  bombs  and  brickbats.
 They  set  up  road  barricades  in
 front  of  the  University  and  at  the
 crossing  of  Bankim  Chatterji  Street
 and  College  Street,  The  students  also
 threw  bombs  and  brickbats  at  the
 police  from  inside  the  Presidency  Col-
 lege  and  from  the  top  of  the  Ashutosh
 buildings.  At  about  4  PM,  three

 Caleutta  (C.A.)
 tram  cars  were  set  on  fire.  The  fire
 brigade  had  to  turn  back  due  to
 heavy  stone  throwing.  As  it  was  ap-
 prehended  that  the  fire  would  spread to  other  areas  and  endagner  shops  and
 houses,  a  police  party  headed  by  De-
 puty  Commissioner  of  Police  went  in-
 side  the  University  buildings  and  ar-
 rested  five  persons.  Thereafter  brick-
 batting  and  bomb  throwing  stopped,
 and  the  fire  brigade  was  able  to  put
 out  the  fire.

 After  some  time  the  police  force
 was  withdrawn  from  inside  the  Uni-
 versity  buildings.  While  the  police
 were  removing  the  barricades  of  the
 College  Street  they  were  subjected  to
 further  bomb  throwing  and  brickbat-
 ting.  The  police  had  to  use  several
 rounds  of  teargas  shells  to  control  the
 situation.  3l  persons  were  arrested.
 Several  policemen  and  some  members
 of  the  public  received  injuries  due  to
 bomb  throwing  and  brickbatting.

 On  the  2lst  November  students  of
 some  colleges  observed  strike.  From
 about  0.30  a.m.  processions  were  taken
 out  by  students.  At  about  I  PM.
 about  000  students  took  out  a  pro-
 cession  to  the  USIS  building,  where
 they  demonstrated.  A  few  crackers
 were  hurled  at  the  police.  The  de-
 monstration  thereafter  split  them-
 selves  into  small  groups  and  moved
 through  the  Maidan  area.  They  put
 2  state  public  transport  buses  and  a
 tram  car  on  fire.  Barricades  jwere
 put  up  by  the  students  in  Dharmtalla
 street  and  on  Ganesh  Chandra  Aven-
 ue,  where  police  patrols  were  heavily
 brickbatted.  Police  fired  teargas  to
 rescue  an  airlines  bus,  which  was  held
 by  the  mob.  A  crowd  of  about  500
 at  the  crossing  of  Harrison  Road  and
 College  Street  heavily  brickbatted
 police  patrols.  Police  fired  5  rounds
 of  teargas  and  arrested  6  persons,

 This  pattern  was  repeated  to  some
 extent  on  November  22,  and  the  po!ice
 were  brickbatted  by  processionists
 who  had  come  out  of  the  University
 after  a  meeting.  At  about  4.5  p.m.
 a  crowd  that  was  throwing  brickbets
 and  crackers  at  a  police  party  near
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 the  junction  of  Mahatamg  Gandhi
 Read  and  College  street  had  to  be  dis-
 persed  by  the  use  of  teagras.

 SHRIMATI  SUSHILA  ROHTAGI:
 What  has  happened  in  Calcutta  ‘has
 not  come  as  a  surpise  in  the  light  of
 unrest  in  the  country  for  the  last  two
 years,  but  what  is  shocking  is  the  in-
 tensity  and  the  fury  of  the  nature  of
 the  storm  which  broke  out  there.

 I  would  like  to  ask  the  hon.  Home
 Minister  how  is  it  that  so  much  of
 foreign  propaganda  material  has  been
 leaking  into  the  country?  Pictures  of
 Mao  Tse-tung  were  displayed  and
 even  film  on  the  guerilla  tact  of
 Vietnam  were  displayed  in  Kerala
 some  time  back.  How  is  it  that  some
 bookstalls  carry  this  literature
 have  been  allowed  to  operate?  Have
 the:e  cases  been  brought  to  the  notice
 of  the  Home  Ministry?  Is  it  also  not
 true  that  all  these  gheraos  and
 intimidation  among  the  vulnerab‘e
 sections  of  the  society  like  students
 and  workers  have  been  going  on  by
 political  leaders  and  leaders  of  the
 Left  Cammunist  Party  from  time  to
 time?  In  the  light  of  this  background
 I  would  like  to  know  if  there  was
 anything  to  prove  that  the  Calcutta
 demonstration  and  what  has  happened
 in'’Kerala  synchronised  at  the  same
 time,  both  were  pre-planned  and  pre-
 meditated  and  co-ordinated  at  the
 same  time?

 Second'y,  I  would  like  to  know
 whether  among  the  material  which
 hag  been  gathered  from  demonstra-
 tors  in  Kerala  by  the  police  there,
 there  were  manuscript  copies  of  “The
 Deolaration  of  War  on  the  Capitalist
 System.”

 Thirdly,  has  not  this  student  unrest,
 which  was  originally  started  in  Naxal-
 bari  in  a  violent  form  two  or  three
 years  ago,  crept  into  the  country  in
 vasious  forms,  in  the  form  of  various
 political  parties,  unions  etc?

 Eterna]  vigilance  is  the  price  of  lib-
 erty.  If  $0,  what  was  the  Intelligen-
 ce:  Wepattment’  of  the  Hoste  ‘Ministry
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 doing?  Did  not  they  anticipate,  did
 they  not  expect  any  trouble  of  this
 nature  at  the  time  when  he  was  com-
 ing  here?  How  is  it  that  40  proces-
 sions  were  taken  out  simultaneously
 in  Calcutta  by  the  students,  converg-
 ing  on  the  University  campus  the
 same  day?  In  the  light  of  this  I
 wou'd  like  to  know  (Interrup-
 tions).  In  the  light  of  these  happen-
 ings  what  prevents  the  Government
 from  banning  the  Left  Communist
 Party?  (Interruptions)  May  I  also
 know  what  prevents  the  Government
 from  banning  all  senas  which  are  dis-
 integrating  and  undermining  the  unity
 of  the  country?  How  does  the  Gov-
 ernment  react  to  this  lack  of  hospi-
 tality  to  an  honoured  guest  to  our
 country  which  is  known  for  its  hos-
 pilality?  How  will  it  affect  Indo-Am-
 erican  relations?  Last  of  all,  I  would
 like  .o  know  what  is  there  to  prevent
 the  Home  Minister  from  bringing  for-
 ward  a  resolution  in  this  session  of
 Parliament  authorising  it  to  take  steps
 which  wouid  curb  all  such  tendencies
 which  are  only  harming  the  nation?

 SHRI  VIDYA  CHARAN  SHUKLA:
 It  is  a  fact  that  literature  of  Mao  Tse
 Tung  and  his  thoughts  are  circulating
 in  the  country.  We  have  been  taking
 precautionary  measures  and  _  action
 wherever  it  has  been  possible  under
 the  law.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  You  are  not  taking
 action.

 AN  HON,  MEMBER:  Hang  them.

 SHRI  VIDYA  CHARAN  SHUKLA:
 As  far  as  the  question  of  co-ordination
 between  the  activities  of  the  Left
 Communists  in  West  Bengal  and
 Kerala  is  concerned,  I  am  not  aware
 at  present  of  any  such  co-ordination,
 but  it  is  a  fact  that  whatever  was
 done  in  Calcutta  was  preplanned.
 Hon.  Member  has  also  asked  a  ques-
 tion  abéut  students’  unrest  following
 the  Naxalbari  agitation.  This  was  &
 demonstration  organized  by  certain
 polttical  ‘patties,  ‘  (Interruptions)
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 SHRI  KANWAR  LAL  GUPTA:
 Name  those  parties.

 SHRI  VIDYA  CHARAN  SHUKLA:
 The  names  of  all  those  parties  are
 well-known  and  they  all  appeared  in
 the  newspapers  the  day  they  occured.
 (Interruption)

 MR,  SPEAKER:  Order,  order.

 SHRI  VIDYA  CHARAN  SHUKLA:
 We  knew  that  the  demonstrations
 were  being  planned  and  that  is  why
 we  took  all  the  precautionary  measu-
 res  all  over  and  also  saw  to  it  that
 no  harm  would  be  caused  to  the  visit-
 ing  dignitary  here.  As  far  as  the
 question  of  our  preparedness  is  con-
 cerned,  I  have  already  indicated  that
 we  were  fully  prepared  for  al:  even-
 tualities.  The  question  of  banning  the
 communist  party  (Marxist)  and  all
 that  has  been  voiced  in  this  House
 from  time  to  time  and  from  time  to
 time  we  have  also  clarified  that  it  is
 not  our  intention  to  do  so  nor  we  can
 do  so  as  long  as  we  do  not  have  em-
 ergency  power  in  our  hands.  As  far
 as  the  banning  of  the  Senas  is  con-
 cerned;  the  same  situation  arises.
 (Interruption)

 SHRI  CHENGALRAYA  NAIDU:
 (Chittor):  The  demonstration  against
 McNamara  shows  that  the  Nexalite
 communists  have  organised  this  de-
 monstration  by  instigating  innocent
 students.  Will  the  Government  at
 least  take  action  now,  not  only  after
 knowing  about  this  anti-McNamara
 demonstration  but  also  knowing  that
 three  days  back,  there  was  an
 attack  on  the  police  station  by
 Naxalbari  communists  and  again
 yesterday,  one  constable  was  killed
 and  a  sub-inspector  was  injured  be-
 sides  four  other  constables,  and  in
 another  incident,  a  police  station—

 SEVERAL  HON.  MEMBERS  rose—

 SHR  DHIRESWAR  KALITA  (Gau-
 hati):  ‘The  McNamara  demonstrations
 were  held  in  Calcutta;  why:  is  he  re-
 ferring  to  something  in  Kerala?
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 SHRI  CHENGALRAYA  NAIDU:
 When  the  Naxalbari  type  of  commun-
 ists  are  organising  a  revolution  §  in
 Our  country,  will  the  Government  at
 least  now  come  forward,  if  they  do
 not  have  any  emergency  power  to
 pass  an  ordinance,  with  a  resolution
 to  ban  at  least  the  Naxalbari  type
 of  communists  in  the  country  The
 other  question  is,  why  is  the  Govern-
 ment  hesistating  to  take  action  ag-
 ainst  this  type  of  communists?  Are
 they  afraid  of  this  type  of  communis-
 ts?

 SHRI  VIDYA  CHARAN  SHUKLA:
 There  is  no  question  of  being  afraid
 of  anybody.  I  have  already  explained
 that  under  the  Constitution  it  is  not
 possible  to  ban  any  political  party.
 Secondly,  it  is  net  also  our  policy  to
 meet  a  political  situation  by  banning  a
 political  party.

 SHRI  CHENGALRAYA  NAIDU:
 There  is  no  potitical  party  like  the
 Naxalbarj  communist  party.  There  is
 no  party  like  that.  Why  do  not  they
 ban  at  least  this  type  of  revlutionary
 party?

 MR,  SPEAKER:  Order.  order,
 Kundu.

 Shri

 SHRI  S.  KUNDU  (Balasore):  Many
 times  from  this  side  we  have  said
 that  we  are  not  with  those  who  bar-
 ter  with  the  freedom  and  integrity
 of  the  country.  We  have  also  said
 that  we  condemn  violence  and  hoolig-
 anism  where  it  is  really  violence  and
 hoo'iganism.  The  question  here  is,
 the  tendency  of  this  Government  is  to
 resort  to  violence  whenever  there  is
 stone-throwing  by  students  or  work-
 erg  or  other  people.  Whenever  there
 was  stone-throwing,  the  Government
 have  replied  by  lathi-charged  and
 firing.  Whenever  there  was  a  de-
 monstration  of  the  workers  and  the
 students  the  Government  have  come
 up  against  them,  with  manifold
 violence  from  their  side.  You  will  ap-
 preciate  that  today  the  modern
 politicians  in  power  with  nuclear
 bombg  etc.,  are  much  more  dangerous
 than  Hitler  and  Mark  Aatony  beth
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 combined.  (Interruption).  Two  things
 have  come  out  from  this  incident.  I
 would  like  to  know  whether  it  was
 such  an  exceptional  situation  where
 McNamara  had  to  be  lifted  by  helicop-
 ter,  or  he  was  given  a  special  honour
 which  was  denied  to  the  Prime  Minis-
 ter  because,  I  remember,  she  came  in
 a  bus  when  the  city  was  fiooded.  The
 other  question  is  about  the  police  en-
 tering  into  the  Calcutta  University
 premises.  All  along  we  have  said
 that  the  sanctity  of  the  university
 should  be  maintained.  The  other  day,
 the  Education  Minister  said,  “the  Vice-
 ‘Chancellor  of  the  BHU  wanted  us  to
 5९70  force,  we  never  did  it  on  our
 own”.  May:  I  read  out  a  few  lines
 from  the  statement  of  the  Pro-Vice-
 ‘Chancellor  of  Calcutta  University?

 “We,  the  Vice-Chancellor,  the
 Pro-Vice-Chancellor  and  tea-
 chers  present  at  the  univer-
 sity  noticed  that  some  polic-
 men  and  officers  entered  the
 university  premises  this  even-
 ing  without  the  permission  of
 the  Vice-Chancellor  or  Pro-
 Vice-Chancellor  and  assault-
 ed  student  and  employees  in
 front  of  the  Vice-Chancellor’s
 room  inside  the  Darbhanga
 Hall....”

 MR,  SPEAKER:
 read  that.

 SHRI  S.  KUNDU:  In  view  of  this
 and  in  view  of  the  fact  that  many
 innocent  students  not  at  all  connect-
 ed  with  the  violence  and  lady  stu-
 dents,  inside  the  Darbhanga  Hall,  in
 the  library  and  in  the  canteen  were
 brutally  assualted  by  the  police,  will
 the  Government  make  a  judicial  en-
 quiry  into  the  police  excesses?

 SHRI  VIDYA  CHARAN  SHUKLA:
 The  offering  of  a  helicopter  to  Mr.
 McNamara  was  not  necessitated  by
 any  considerations  of  honour  or  any
 such  thing.  It  was  only  done  for  his
 safety  because  of  the  violent  demon-
 strations  that  were  anticipated  and
 which  were  engineered  by  certain
 political  parties.

 Every  body  has
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 I  have  already  explained  in  my
 main  statement  why  the  entry  of  the
 Police  into  the  university  was  neces-
 sitated.  There  was  fire  and  when  the
 fire  brigade  came  to  put  out  the  fire,
 it  was  prevented  from  doing  so  be-
 cause  of  very  heavy  stone-pelting
 which  came  from  inside  the  univer-
 sity  area.  When  the  police  entered
 and  arrested  5  persons,  the  stone-pelt-
 ing  ceased  and  the  fire-bridgade  could
 do  its  job  of  putting  out  the  fire.  Ac-
 tually  the  fire  destroyed  two  hawk-
 or  shops  and  it  was  likely  to  spread.
 Therefore,  it  was  necessary  that  the
 fire  should  be  immediately  put  out
 to  prevent  it  from  spreading.  That  is
 why  much  against  their  wish,  the
 police  had  to  enter  the  university  area,
 The  facts  are  well-known  and  I  do  not
 think  any  further  explanation  is  need-
 ed.

 श्री  ध्रटल  बिहारी  बाजपेयी  :  (बलराम-
 पुर)  :  लोकतंंक्िक  देण  में  शान्तिपूर्ण  प्रदर्शन
 होंगे,  ये  प्रदर्शन  किसी  विदेशी  मेहमान  के  सामने
 हों  या  न  हों  यह  प्रदर्शन  करने  वालों  के  विवेक
 पर  छोड़ना  होगा  v  वैसे  हमारे  देश  की  संस्कृति
 का  तकाजा  तो  यह  है  कि  इस  तरह  के  भोंडे
 प्रदर्श  विदेशी  मेहमानों  के  सामने  न  हों  ।
 मैं  यह  जानना  चाहता  हूं  कि  कुछ  ही  दिन  पहले
 कम्युनिस्ट  पार्टी  के  नेता  श्री  डांगे  तथा  संयुक्त
 सोशलिस्ट  पार्टी  के  नेता  श्री  एस०  एम०
 जोशी,  इन्होंने  यह  बात  क्‍या  नहीं  कही  थी
 कि  विद्यार्थी  राजनीति  में  तो  रुचि  लें,  लेकिन
 विद्यार्थियों  को  प्रपना  ध्यान  पढ़ने  में  लगाना
 चाहिये  ?  श्रगर  यह  बात  कही  थी  तो  मैं  यह
 जानना  चाहता  हूं  कि  ये  घंषणाय  क्‍या  इन
 दलों  के  आचरण  से  मेल  खाती  हैं  ?  इसीलिये
 बार  बार  इस  बात  पर  बल  दिया  जा  रहा  है  कि
 किन  दलों  ने  विद्यार्थियों  को  प्रदर्शन  करने  के
 लिये  भड़काया  उन  का  नाम  लिया  जाए  ।
 भ्रगर  दल  स्वयं  प्रदर्शन  करते  तो  मैं  समझ
 सकता  था  1  लेकिन  विद्यार्थियों  की  मदद
 लेने  की  जरूरत  नहीं  थी  ।  वे  कौन  से  संगठन
 थे  जोकि  स्वयं  तो  परदे  के  पीछे  रहे  लेकिन
 जिन्‍्हों  ने  विद्या्थियों  को  श्री  मैकनमारा  के
 विरुद्ध  प्रदर्शन  करने  के  लिये  सामने  लाया,
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 उन  का  नाम  लेना  बहुत  झ्रावश्यक  है।  इस  से
 हम  समझ  सकेंगे  कि  उन  की  कथनी  भौर  करनी
 में  कितना  अन्तर  है  ?

 दूसरी  बात  मैं  यह  जानना  चाहता
 हूँ  कि  क्या  यह  सच  है  कि  जो  आग  लगी  उससे

 बहुत  सी  दुकानों  हमारे  उन  भाइयों  की  जल  गई
 जो  पूर्वी  पाकिस्तान  से  शाए  हुए  रिफ्यूजी
 थे  ?  क्या  उन  का  सर्वनाण  नहीं  हो  गया  है  ?  क्या
 मंत्री  महोदय  को  सूचना  है  कि  कितनी  दुकानें
 जली  हैं  ?  उन  को  मदद  देने  के  बारे  में  सरकार
 क्या  कर  रही  है  ?

 श्री  विद्या  चरण  शुक्ल  :  मुझे  नाम  बताने
 में  कोई  ग्रापत्ति  नहीं  है।  लेकिन  कई  राजनीतिक
 दल  थे।  मैं  उन  सब  के  नामों  का  पता  लगा
 कर  लिस्ट  सभा  पटल  पर  रख  दूंगा  |

 श्री  कंवर  लाल  गुप्त:  श्राप  बतलाना
 क्यों  नहीं  चाहते  हैं  ।  जितने  नाम  मालूम  हैं
 उतने  तो  वतलाइये  |

 श्री  विद्या  चरण  शुक्ल:  सब  बता  दगा  |
 श्राप  को  इनफार्मेशन  मिल  जायेगी,  चिन्ता
 न  करें  ।  छिपाने  में  हमारी  79  रुचि  नहीं
 है  1

 जहां  तक  दुकानों  के  जलने  का  सम्बन्ध  हैं,
 मैं  ने  अपने  मुख्य  वक्तव्य  में  कहा  है  कि  इस  में
 हाकर्ज  की  करीब  बीस  दुकानें  जल  गईं  |  वे  लोग

 रेफ्यूजीज  थे  या  नहीं,  इस  के  बारे  में  मेरे  पास

 सूचना  नहीं  हैं  -  मैं  पता  लगा  कर  सभा  पटल
 पर  रख  दूंगा  ।

 श्री  झटल  बिहारी  बाज  पेयी  :  जिन  लोगों
 की  दुकानें  जली  हैं,  क्या  उन  की  कोई  मदद  की
 जायेगी  या  नहीं  ?  उन  की  कोई  गलती  नहीं
 है  सरकार  कोई  इत्तजाम  नहीं  कर  सकी  ny

 यह  सरकार  को  गलती  है  ।

 श्री  कि्श्ा  चरण  शुक्ल:  माननीय  सदस्य
 के  सुझाव  पर  विचार  किया  जायेगा  t

 Calcutta  (C.A.)
 थी  प्रकाप्नथीर  शास्त्री  (हापुड़):

 इस  समय  कम्युनिस्ट  पार्टी  केवल  दो  भागों  में
 विभकत  नहीं  है।  पिछले  कुछ  समय  से  उस  के
 छः  सात  भाग  हो  गये  हैं।  मैं  नहीं  बह  सकता  कि
 वे  भाग  नीति-भद  पर  झ्राधारित  हैं  या  सिद्धान्त-
 भेद  पर।  मैं  यह  जानना  चाहता  हूं  कि  इस  समय
 साम्यवादी  पार्टी  में  जितने  भी  भाग  हैं,
 क्या  वे  सभी  इन  प्रदणेनों  में  सम्मिलित  थे,
 या  साम्यवादी  पार्टी  के  कुछ  विशेष  तत्व,
 जैसे  नक्सलबाड़ी  पंथ  के  साम्यवादी  या  लेफ्ट
 साम्यवादी  या  लेफ्ट  साम्यवादियों  से  भी
 प्रधिक  श्ागे  बढ़े  हुए  साम्यवादी,  इन  प्रदर्शनों
 में  सम्मिलित  थे  ।  मैं  यह  भी  जानना  चाहता  हूं
 कि  श्री  मैकनमारा  को  निमित्त  मान  फर  ये
 जो  प्रान्दोलन  या  प्रदर्शन  इस  समय  कलकत्ता
 में  हुए,  कहीं  ये  लोग  शाने  वाले  चुनावों  के
 लिये  रिहल  तो  नहीं  थे,  यदि  हां,  तो  क्या
 सरकार  16  से  इस  बारे  में  कुछ  तैयारी  कर
 रही  है,  ताकि  उस  समय  ऐसी  घटनायें  न  घटें  ।

 श्री  विद्या  चरण  शुक्ल  :  हम  भागे  के  लिये

 पूरी  तैयारी  रक्खेंगे  ।  हम  लोगों  का  यह  दृढ़
 निश्चय  है  कि  श्राने  वाले  चुनाव  शान्तिपूर्ण
 ढंग  से  हो  सकें  7  हम  लोग  इस  के  लिए  पूरा
 इन्तजाम  करना  चाहते  हैं  ।  जहां  तक  कम्युनिस्ट
 पार्टी  के  विभिन्न  तत्वों  का सवाल  है,यही  निश्चित
 नहीं  है  कि  कितने  तत्व  कम्पुनिस्ट  पार्टी  में
 शामिल  हैं  -  एक  तो  राइट  कम्युनिस्ट  हैं  ।

 दूसरे  कम्युनिस्ट  (ले  फ्टिस्ट  )  हैं,  तीसरे  कम्युनिस्ट
 (एक्स्ट्रोमिस्ट)  हैं  श्रौर  कम्युनिस्ट  (एक्स्ट्रीब-

 मिस्ट)  से  भी  ज्यादा  ऐक्स्ट्रीमिस्ट  लोगों  का
 एक  चौया  एक्स्ट्रीमिस्ट  सैक्शन  भी  पैदा  हो
 चुका  है  ।  पता  नहों  कितने  फंक्शन  इस  में
 हैं  v

 SHRI  DHIRESWAR  KALITA:  Sir,
 on  8  point  of  reference.  References
 are  being  made...

 MR.  SPEAKER:  There  is  no  point
 of  order,
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 शो  विद्या  चरण  शुक्ल:  इसलिए  मैं  चाह.
 हैं  कि  सब  कुछ  ठीक  से  पदा  लगा  कर  मैं  फिर
 माननीय
 कि  कौन

 सदन  के  सामने  पूरी  सूचना  रखूंगा
 कौन  लोग  इस  में  सम्मिलित  थ।

 मैं  इस  बारे  में  पूरा  पता  लगाऊंगा  ।

 2.52  lars.

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  STATEMENT  oF  ACCOUNTS  OF
 Att  Inpra  InstrruTe  oF  MeprcaL

 Screncgs,  ETC.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.  S.  MURTHY):  Sir,
 on  behalf  of  Shri
 Sinha,

 I  beg
 Q)

 (2)

 Satya  Narayan

 to  lay  on  the  Table—
 A  copy  of  the  Annual  State-
 ment  of  Accounts  of  the  All
 India  Institute  of  Medical
 Sciences,  New  Delhi,  for  the
 year  1966-67,  together  with
 the  Audit  Report  thereon,
 under  sub-section  (4)  of  sec-
 tion  8  of  the  All  India  Insti-
 tute  of  Medical  Sciences  Act,
 1956.  [Placed  in  Library.  See
 No.  LT-2283/68}.
 A  statement  correcting  the
 answer  given  on  the  29th
 April,  968  to  a  supplementary
 by  Shri  Bal  Raj  Madhok  on
 Starred  Question  No.  503  re-
 garding  Central  Government
 Health  Service  Scheme.
 [Placed  in  Library.  See  No.
 LT-2284/68].

 NormmicaTIONS  UNDER  CENTRAL  EXcISEs
 anv  Sarr  Act

 THER  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  C.
 PANT)  :  I  beg  to  lay  on  the  Table:

 Ql)  A  copy  each  of  the  following
 Notificationg  under  section  59

 NOVEMBER  25,  968

 (ii)  G.S.R.

 Gii)  G.S.R.

 (iv)  G.S.R.
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 of  the  Customs  Act,  962  and
 section  38  of  the  Central  Ex-
 cises  and  Salt  Act,  944:—

 (i)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Hundred
 and  twenty-first  Amendment
 Rules,  ‘1968,  published  in
 Notification  No,  G.S.R.  963
 in  Gazette  of  India  dated  the
 9th  November,  ‘1968,

 (ii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Hundred
 and  twenty-second  Amend-
 ment  Rules,  ‘1968,  published
 in  Notification  No.  G.S.R.
 202l  in  Gazette  of  India
 dated  the  i6th  November,
 ‘1968.  [Placed  in  Library.
 See  No.  LT-2285/68].

 (2)  A  copy  each  of  the  following
 Notifications  under  section  59
 of  the  Customs  Act,  962:—

 (i)  S.O.  3834  published  in
 Gazette  of  Indiv  dated  the
 2nd  November,  1968.

 964  published  in
 Gazette  of  India  dated  the
 9th  November,  ‘1968.

 965  published  in
 Gazette  of  India  dated  the
 9th  November,  1968.

 979  published  in
 Gazette  of  India  dated  the
 8th  November,  1968.

 (v)  G.S.R.  20l9  published  in
 Gazette  of  India  dated  the
 6th  November,  1968,

 [Placed  in  Library.  See  No.  LT-
 2286/68).

 (3)  A  copy  of  Notification  No.  F.4
 (125),  /68-Fin(G)  published  in
 Delhi  Gazette  dated  the  7th
 November,  968  containing
 corrigendum  to  Notification
 No.  F.4(25)  /68-Fin.  (Genl.)
 dated  the  27th  September,
 1968,  under  sub-section  (4)  of
 section  26  of  the  Bengal  Fin-
 ance  (Sales  Twx)  Act,  94l.  as
 in  force  in  the  Union  Territery
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 of  Delhi.  [Plated  in  Library.
 See  No.  LT-2287/68].

 (4)  (i)  copy  of  Notification  No.
 St-360]/X-902(8)-65  (Hindi
 and  English  versions)  publish-
 ed  in  Uttar  Pradesh  Gazette
 dated  the  5th,  August,  968
 making  certain  amendment  to
 Notification  No.  ST-022/X-902
 (8) -65,  dated  the  ist  April.
 1968,  under  sub-section  (3)  of
 section  3-A  of  the  U.P.  Sales
 Tax  Act,  1948,  read  with
 clause  (c)  (iv)  of  the  Procla-
 mation  dated  the  25th  Febru-
 ary,  1968,  as  varied  by  procla-
 mation  dated  the  I5th  April,
 1968,  issued  by  the  President
 in  relation  to  the  State  of
 Uttar  Pradesh.

 (ii)  A  statement  (Hindi  and
 versions)  showing

 reasons  for  delay  in  laying
 the  above  Notification.

 [Placed  in  Library.  See  No.  LT-
 2291168].

 PAPERS  UNDER  COMPANTES  ACT,  ETC.

 स्स्थिई  तथा  चिथुत  मंत्रालय  में  उप-
 मंत्री  थ्यी  सिद्धेदबर  प्रसाद)  :  श्री  रघुरमैया
 की  झोर  से  मैं  निम्नलिखित  पत्र  सभा-पटल
 पर  रखता  हूं  :--

 (a)  कम्पनी  भ्रधेनियय  i956  की
 धारा  6198  की  उप-धारा
 a  के  प्रन्तर्गत  निम्नलिखित

 पत्रों  की  एक-एक  प्रति  —

 (एक )  मद्रास  फर्टीलाइजर्स  लिमि-
 टेड  मद्रास  के  !  जुजाई
 967  से  3i  मार्च  i968

 तक  की  भवधि  के  कार्य  की
 सरकार  द्वारा  समीक्षा  t

 (दो)  मद्रास  फटिलाइजर्स  सिमि-
 टेड  मद्रास  का  जूलाई
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 967  से  3]  मार्च  968
 तक  की  अवधि  के  लिये
 वाबिक  प्रतिवेदन  लखा-
 परीक्षित  लेखे  तथा  उन  पर
 नियन्तक  महालेखा  परीक्षक
 की  टिप्पणियां  ।

 [Placed  in  Library.  See  No.  LT-
 2281/68).

 (2)  मिटूटी  का  तेल  (पग्रधिकतम
 मूल्यों  का  निर्धारण)  owt
 संशोक्षी  झदिश  i968  की
 एक  प्रति  जो  झत्यावण्य न  बस्त
 अधिनियम  1955  की  कारा
 3  की  उपधारा  (6)  के  झन्तमंत
 दिनांक  28  सितम्बर  968
 के  भारत  के  राजपत्र  में  झचि-
 सूचना  संख्या  जी०  एस०  प्रार०
 1808  %  प्रकाशित  हुआ  था  ny

 (Placed  in  Library.  See  No.  LT-
 2289/68).

 PAPERS  UNDER  ARTICLE  323(])  OF  THE
 Consrirurron

 गुह-कार्य  संत्रालय  में  राज्य  मंत्री  (थी
 विद्या  चरण  शुक्ल)  मैं  निम्नलिखित  पत्र

 सभा-पटल  पर  रखता  हूं  :--

 (4)  संबिधान  के  भनुच्छेद  323(1)
 के  प्रत्तरत  निम्नलिखित  पक्षों
 की  एक-एक  प्रति  :--

 (एक )  संघ  लोक  सेवा  प्रायोग  का
 1 शप्रैल  1967  37  मार्च
 968  तक  की  भवि  के

 लिये  8  वां  प्रतिबेदन  (हिस्दी
 श्रौर  प्रंग्रेड़ी  संस्करण)  |

 (दो)  ऊपर  के  प्रतिवेदन  के  पैरा
 32  में  उल्निसित  मामलों  में
 झायोग  का  परामर्श  शरकार
 हारा  स्वीकार  न  किये  जाने
 के  कारण  बताने  वाला



 247

 ज्ञापन  (हिन्दी  श्रोर  श्रंग्रेज़ी
 संस्करण)  ।

 (2)  ऊपर  के  पत्नों  को  सभा-पटल  पर
 रखने  में  हुये  विलम्ब  के  कारण
 बताने  वाला  विवरण  ।

 [Placed  in  Library.  See  No.  LT-
 2290/68).
 Urrar  PRADESH  ELECTRICITY  (TEMPO-
 aaRY  Powers  OF  CONTROL)  (CONTINU-

 ANCE),  Acr

 श्री  सिद्धेश्वर  प्रसाद  :  मैं  उत्तर  प्रदेश
 बिद्युत्‌  (नियन्त्रण  की  शभ्रस्थायी  शक्तियां)
 (जारी  रखना)  अधिनियम  963  (हिन्दी
 श्रौर  अंग्रेज़ी  संस्करण  )  (1968  का  राष्ट्रपति
 का  शभ्रधिनियम  संख्या  26)  की  एक  प्रति
 सभा-पटल  पर  रखता  हूं  जो  उत्तर  प्रदेश  राज्य
 विधान  मण्डल  (शर्कतियों  का  प्रत्यायोजन )
 श्रधिनियम,  968  की  धारा  3  की  उप-घारा
 (3)  के  श्रन्तगंत  दिनांक  25  सितम्बर,
 968  के  भारत  के  राजपत्न  में  प्रकाशित  हुग्ना
 था।

 [Placed  in  Library.  See  No.
 2291/68).

 LT-

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY:  Sir  I  have  to  report
 the  following  message  received  from
 the  Secretary  of  Rajya  Sabha:

 “In  accordance  with  the  provi-
 sions  of  rule  27  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  the  Rajya  Sabha,  I  am  directed
 to  inform  the  Lok  Sabha.  that  the
 Rajya  Sabha,  at  its  sitting  held
 on  the  2lst  November,  1968,  agreed
 without  any  amendment  to  the
 Judges  (Inquiry)  Bill,  1968,  which
 ‘was  passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  I9th  August,
 1968,”"
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 MOTOR  VEHICLES  (AMENDMENT)

 BILL
 (i)  Reporr  or  Jornr  CoMMITTEE’

 SHRI  SRADHAKAR  SUPAKAR
 (Sambalpur):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Report  of  the  Joint
 Committee  on  the  Bill  further  to  am-
 end  the  Motor  Vehicles  Act.  1939.

 (४)  EvipENnce
 SHRI  SRADHAKAR  SUPAKAR:  I

 beg  to  lay  on  the  Table  a  copy  of  the
 evidence  given  before  the  Joint  Com-
 mittee  on  the  Bil]  further  to  amend  the
 Motor  Vehicles  Act,  1939.

 2.54  hrs.
 STATEMENT  RE:  RECENT  DEVE-

 LOPMENTS  IN  INTERNATIONAL
 MONETARY  SITUATION

 MR.  SPEAKER:  The  hon.  Finance
 Minister  to  make  a  statement.  Is  it
 a  lengthy  one?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  About  four  pages.

 MR.  SPEAKER:  Then  it  may  be  laid
 on  the  Table.

 SHRI  MORARJI  DESAI:  I  beg  to
 lay  a  copy  of  the  statement  on  the
 Table  of  the  House,

 Statement
 Hon.  Members  have  naturally  been

 concerned  regarding  the  possible
 effects  on  India’s  trade  and  payments
 of  the  recent  developments  in  interna-
 tional  financial  markets.  The  situa-
 tion  is  still  fluid,  but  I  thought  that  I
 should  even  at  this  stage  share  with
 the  House  my  tentative  assessment  of
 the  situation.

 2.  In  recent  weeks,  the  French
 franc  has  been  under  pressure,  where-
 as  the  deutche  mark  has  been  excep-
 tionally  strong.  Due  mainly  to  specu-
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 Monetary

 lative  capita]  outflows,  the  French  gold and  foreign  exchange  reserves  have
 declined  since  last  May  by  about  $2850
 million  to  about  $4000  million.  The
 price  of  gold  in  the  free  market  has
 moved  up  to  $40.75  per  fine  ounce.
 As  a  result  of  the  large  volume  of  spe-
 culative  transactions,  trading  in
 foreign  exchange  has  been  suspended
 in  Paris,  Bonn  and  London.
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 3.  The  Governments  concerned  have
 taken  various  measures  to  deal  with
 the  situation.  The  French  Govern-
 ment  has  announced  measures  which
 will  reduce  the  budget  deficit  in  969
 by  $1000  million,  and  has  reimposed
 exchange  control.  The  Federal  Repub-
 lic  of  Germany  has  decided  to  levy  cer-
 tain  export  taxes  and  eliminate  some
 levies  on  imports  which  will  have  the
 effect  of  making  exports  4  per  cent
 dearer  and  imports  cheaper  to  the  same
 extent.  The  Government  02  the  Unit-
 ed  Kingdom  has  also  announced  a
 series  of  measures  designed  to  make  a
 major  impact  on  domestic  demand  in
 Britain,  with  a  consequent  significant
 improvement  in  the  balance  of  pay-
 ments  prospects.  Certain  fiscal  chan-
 ges  designed  to  have  the  maximum
 effect  on  consumption  have  been  an-
 nounced.  The  ceiling  on  all  bank  lend-
 ings  has  been  reduced.  An  _  Import
 Deposit  Scheme  has  been  introduced
 under  which  importers  of  goods
 accounting  for  about  40  per  cent  of
 Britain’s  total  imports  are  required  to
 deposit  50  per  cent  of  the  value  of  the
 imported  goods  with  the  Government
 for  a  period  o¢  six  months;  broadly
 speaking,  this  Scheme  covers  manufac-
 tured  goods  but  excludes  raw  mate-
 rials,  food,  feeding  stuffs,  oils  and  oil
 products.  Jute  sacks  and  jute  bags
 and  coir  yarn,  mats  and  matting  are
 among  the  items  excluded  from  the
 Scheme.

 4.  The  Government  og  the  Federal
 Republic  of  Germany  has  announced
 that  it  does  not  propose  to  change  the
 external  value  of  the  deutsche  mark.
 The  Government  of  France  has  declar-
 ed  that  the  franc  will  not  be  devalu-
 ed.

 AGRAHAYANA  4,  890  (SAKA)  Situation
 (St.)

 5.  The  Central  Bank  Governors  and
 thereafter  the  Finance  Ministers  o¢  the
 Group  ०१  Ten—USA.  Canada,  Japan,
 UK,  Sweden,  Frarice,  Fedcral  Re-
 public  of  Germany,  the  Netherlands,
 Belgium  and  Italy—have  been  meeting
 to  review  the  situation.  It  has  been
 reported  in  the  press  that  the  Group
 of  Ten  intend  to  make  available  assis-
 tance  of  $2000  million  to  support  the
 franc.
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 6.  The  present  crisis  highlights  the
 need  for  reform  of  the  international
 monetary  system  in  order  to  make
 available  adequate  liquidity  to  support
 international  trade  and  payments  and
 to  counter  speculative  pressure,  At
 the  recent  meeting  of  the  Board  of
 Governors  o¢  the  International  Mone-
 tary  Fund,  which  I  attended,  I  fully
 supported  on  bchalf  of  India  the
 scheme  for  the  establishment  of  Spe-
 cial  Drawing  Rights.  It  is  my  hope
 that  recent  development  would  serve
 to  emphasise  the  urgency  of  activating
 the  scheme.

 7.  The  speculative  pressures  as  such
 are  not  likely  to  have  any  significant
 impact  on  the  Indian  economy.  As  far
 as  our  exporters  are  concerned,  the
 forward  cover  facilities  hitherto  pro-
 vided  against  geniune  transactions  will
 continue  to  be  available.

 8.  The  best  safeguard  for  the  healthy
 development  of  India’s  foreign  trade
 §s  the  maintenance  of  a  stable  inter-
 national  financial  system.  Therefore
 we  welcome  the  remedial  measures
 taken  by  the  Governments  concerned
 to  reduce  imbalances  in  their  payments
 positions.

 9.  At  the  same  time,  we  would  natu-
 rally  wish  to  ensure  that  any  measures
 which  may  be  adopted  do  not  operate
 in  such  a  manner  as  to  affect  exports
 from  this  country.  I  am  glad  to  note
 that  the  United  Kingdom,  a  major
 trading  partner  of  India,  has  exempted
 some  products  of  interest  to  us  from
 the  import  deposit  requirements.  Cot-
 ton  textiles  would,  however,  be  sub-

 ject  to  the  Scheme  and  our  exports  of
 this  item  may  be  gomewhat  affected.
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 [Shri  Mofarji  Desai]
 Our  trade  with  France  is  comparatively
 small;  our  exports  to  that  country  dur-
 ing  1967-68  amounted  io  only  its,  .f
 ‘crores,  while  imports  were  about  Rs.
 ि.  crores.  Nevertheless,  it  would  in
 our  view  be  desirable  that  all  the
 exports  of  the  developing  countries,
 including  India,  be  exempted  from  any
 measures  that  may  be  taken  to  curb
 imports,  whether  in  the  United  King-
 dom  or  any  othcr  developed  countries.

 10.  We  are  glad  that  there  is  recog-
 nition  that  imbalances  in  payments

 ‘have  to  be  corrected  by  action  on  the
 ‘part  not  only  of  the  deficit  but  also  of
 the  surplus  countries.  In  this  connec-
 tion  we  welcome  the  measures  taken
 by  the  Government  of  the  Federal
 Republic  of  Germany.

 ll.  Hon.  Members  will  be  concerned
 ‘about  the  impact  of  recent  monetary
 developments  on  the  flow  of  assistance
 to  developing  coun‘rcs.  ineluding
 India.  To  the  extent  that  the  remedial
 measures  taken  help  to  restore  inter-
 national  monetary  _  stability.  they
 would  secure  a  more  stable  climate
 for  the  flow  of  international  assistance.
 ‘We  have  always  emphasised  that  de-
 veloped  countries  should  aut  iiu0w
 transitory  difficulties  to  deflect  them
 from  the  fulfilment  of  their  interna-
 tional  obligations.  It  has  ben  urged,
 tor  example,  that  despite  the  delay!  in
 the  United  States  of  America  making
 its  contribution  to  the  International
 Developments  Association,  other  deve-
 loped  members  of  the  Association
 should  make  their  proposed  contri-
 ‘butions  immediately  available,  as
 Canada  has  already  done.  It  is  our
 earnest  hope  that  recent  developments
 will  not  deter  other  countries  from
 following  the  lead  that  Canada  has

 vonce  again  given  in  the  field  of  deve-
 lopmental  assistatice.  In  fact,  as  fer
 as  surplus  countries  are  concerned,  it
 would  be  in  keeping  with  their  desire
 to  assist  in  the  restoration  of  interna-
 tional  monetary  stability  to  provide
 ‘a  larger  quantum  of  assistance  to  the
 developing  countries.

 Re.  Question  of
 Privilege
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 12  In  conclusion  I  should  like  to
 make  jt  clear  that,  as  far  as  we  are
 concerned,  there  is  no  question  ug  any
 change  in  the  external  value  of  the
 Indian  rupee.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Sir,  it  should  be  circulated  because  it
 relates  to  a  very  important  matter.

 MR.  SPEAKER:  Naturally.  It  is  now
 laid  on  the  Table.  It  will  be  circulat-
 ed.  I  Hépe  there  are  enough  copies  for
 circulation.

 2.55  hrs.

 RE:  QUESTION  OF  PRIVILEGE

 (Arrest  of  Shri  Madhu  Limaye)

 sit  ant  ारनिर्दीज,  (बम्बई-वक्षिण)  :
 ग्रध्यक्ष  महोदय,  मैं  माननीय  सदस्य,  श्री
 मधु  लिमये,  को  गिरफ्तारी  के  प्रश्न  को  लेकर
 एक  विशेषाधिकार  का  प्रश्न  उठाना  चाहता
 हूं।

 सदन  के  नियम  229  में  लिखा  है  :

 “When  a  member  is  arrested  on
 a  criminal  charge  or  for  a  criminal
 offence  or  is  sentenced  to  imprison-
 ment  by  a  court  or  is  detained
 under  an  executive  order,  the  com-
 mitting  judge,  magistrate  or  exe-
 cutive  authority,  as  the  case  may
 be,  shall  immediately  intimate
 such  fact  to  the  Speaker.’

 लोक  सभा  के  बुलेटिन  पार्ट  2,  नम्बर
 882,  दिनांक  8  नवम्बर  968  में  श्री

 मधु  लिमये  की  गिरफ्तारी  के  सम्बन्ध  में
 लिखा  है:
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 “Arrest  of  Shri  Madhu  Limaye
 The  following  telegram  addressed

 to  the  Speaker,  Lok  Sabha,  was  re-
 ceived  On  the  7th  November,  968:—

 ‘Monghyr,  Dated  6th  November,
 1968.

 This  morning  at  9  a.m.  Shri  Madhu
 Limaye,  Member,  Lok  Sabha,  along
 with  44  others,  arrested  at  Lakhiserai
 railway  station  in  connection  with
 violation  of  orderg  under  section  44
 Cr.  P.  C..”

 नियम  229  के  श्रनुसार  श्री  मधु  लिमये
 की  गिरफ्तारी  के  सम्बन्ध  में  हमारे  सामने  शाने
 वाली  यह  पहली  ख़बर  थी  t  श्राप  जानते
 हैं  कि  .i  नवम्बर  से  लेकर  लगातार  हम  लोगों
 ने  इस  सदन  में  इस  बारे  में  प्रश्न  पूछे  ।  उसका
 नतीजा  यह  निकला  कि  i9  नवम्बर  को  गृह
 मन्त्री  ने  यहां  बयान  दिया  ।  मैं  वह  बयान  पूरा
 नहीं  पढ़  रहा  हूं  ।  मैं  उत्त  का  रेलिवेंट  हिस्सा
 यहां  पर  पढ़ना  चाहता  हूं  जो  कि  इस  प्रकार  है  :

 “As  regards  Shri  Madhu  Limaye.
 according  to  information  furnished
 by  the  State  Government,  he  was
 arrested  under  the  direction  of  a
 magistrate  on  duty  on  November
 6,  966  at  Lekhisarai  under  Sec-
 tion  5]  and  07  Cr.P.C.  and  Sec-
 tion  88  I.P.C.  He  was  produced
 before  the  sub-divisional  Magis-

 trate,  Monghyr  the  same  day,  and
 on  his  refusal  to  furnish  a  hond
 he  was  remanded  to  judicial  cus-
 tody.  It  is  understood  that  Snri
 l.imave  has  filed  a  habeas  corpus
 petition  before  the  Supreme
 Court.”

 गृह  मन्त्री  के  इस  बयान  में  दफ़ा  44
 का  कहीं  उल्लेख  नहीं  रहा  t  बल्कि  उन्होंने
 यह  बताया  कि  धारा  52  श्रौर  107,  सी०
 आर०  पी०  सीं०  श्रौर  घारा  188,  प्राई०
 पी०  सी०,  के  मातहत  श्री  मधु  लिमये  की
 गिरफ्तारी  हुई  ।

 यही  प्रश्न  राज्य  सभा  में  उठा  2
 नयम्बर  को  राज्य  सभा  में  श्री  राज  नारायण
 ने  इस  प्रश्न  को  उठाया  |  उन्होंनि  इस  बारे  में

 237]  (Ai)  LSD—9.
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 20  नवम्बर  को  चेयरमैन  को  नोटिस  दिया
 झोर  2i  नवम्बर  को  जब  गृह  मन्त्री  को  वहां
 बुला  कर  इस  प्रश्न  का  खुलासा  मांगने  का
 समय  पाया,  तो  श्री  राज  नारायण  द्वारा  कई
 बार  पूछे  गये  इस  प्रश्न  का  उत्तर  देते  हुए
 कि  किस  दफ़ा  के  अन्तर्गत  श्री  मधु  लिमये  की
 गिरफ्तारी  हुई  है,  श्री  चब्हाण  ने  कहा  :

 “Sir,  the  basic  fact  is,  the  mag-
 istrate  before  whom  Shri  Limaye
 was  produced  offered  to  release
 him  on  bond,  but  he  refused.  He
 has  filed  a  habeas  corpus  and  the
 whole  matter  is  before  the  court.
 T  cannot  say  anything  about  it.  But
 the  main  point  is  that  Shri  Madhu
 Limaye  was  offered  to  be  released
 on  bond.’

 उसके  बाद  श्री  राज  नारायण  ने  पूछा
 “चेयरमैन  साहब  मैं  जानना  चाहता  हूं  कि
 किस  दफ़ा  में  वह  पकड़े  गये  हैं  ,,तब  श्री  चन्हाण

 ने  बताया  :

 “This  is  not  a  matter  on  which
 I  can  give  information.  I  will  re-
 quire  notice  for  it.”

 SHRI  THIRUMALA  RAO  (Kaki-
 nada):  On  a  point  of  order,  Sir.  Can
 the  proceedings  in  the  other  House  be
 made  g  point  of  order  in  this  House?

 MR.  SPEAKER:  No.

 SHRI  THIRUMALA  RAO:  That  is
 what  he  is  doing.

 AN  HON.  MEMBER:  He  is  quoting
 from  there.

 MR.  SPEAKER:  He  may  quote  any-
 thing  from  the  other  House,  but  the
 point  of  order  is  on  something  else.

 “SHRI  ATAL  BIHARI  VAJPAYER
 (Balrampur):  It  is  a  privilege  issue.

 MR.  SPEAKER:  On  that  basig  the
 point  of  order  is  not  being  raised,  but
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 (Mr.  Speaker].
 on  the  discrepancy  between  the  state-
 ment  of  the  Home  Minister  and  the
 telegram  which  the  Speaker  received.
 Let  us  hear  him  before  we  decide  any-
 thing.

 SHRI  THIRUMALA  RAO:  He  is
 quoting  as  part  of  his  argument  what
 has  happened  in  the  other  House.

 MR.  SPEAKER:  He  can  also  quote
 what  happened  there  and  outside  also.
 But  the  main  thing  is  something  which
 happened  in  this  House.  Lef  us  hear
 him  first.

 श्री  जाज  'फरनेन्डोज़ :  भ्रध्यक्ष  महोदय,
 9  नवम्बर  को  गृह  मन्त्री  ने  इस  सदन  में

 दफ़ा  52  शौर  07  सी०  आर०  पी०  सी०
 का  उल्लेख  किया,  लेकिन  उस  सदन  में  उन्होंने
 यह  बात  कहने  से  इंकार  कर  दिया  ।  उससे  यह
 साफ़  हो  गया  कि  दाल  में  कुछ  काला  ज़रूर
 है  ख़ास  तौर  से  इसलिए  कि  8  नवम्बर  के

 बुलेटिन  में  यह  छपा  था  कि  श्री  मधु  लिमये
 की  गिरफ्तारी  दफ़ा  44  के  मातहत  हुई  |

 3  hrs.

 गृह  मन्त्री  न ेजिस  दफ़ा  का  इस  सदन  में
 जिक्र  किया  था,  उस  दफ़ा  151  को  ाप
 देखें  ।  दफ़ा  51  इस  प्रकार  है  :

 “A  police  officer  knowtng  of  a
 design  to  commit  any  cognisable
 offence  may  arrest  without  orders
 from  a  magistrate  and  without  a
 warrant  the  person  so  designing  if

 it  appears  to  such  officer  that  the
 commission  of  the  offence  cannot
 be  otherwise  prevented.”

 यानी  151  दफा  यह  है  कि  भ्रगर  कोई  गुनाह
 करने  वाला  है  यह  प्रगर  पुलिस  झ्ाफिसर  को
 पता  लगता  है  तो  फिर  वह  गुनाह  न  हो  जाय,
 इसलिए  उनको  वह  गिरफ्तार  कर  सकता  है
 झौर  07  दफा  जो  चव्हाण  साहब  ने  यहां
 बताई  वह  यह  कहती  है  कि  :

 “Whenever  a  Presidency  Magis-
 .trate,  District  Magistrate,  Sub-Di-
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 visional  Magistrate  or  Magistrate
 of  the  First  Class  is  informed  that
 any  person  is  likely  to  commit  a
 breach  of  peace  or  disturb  the
 Public  tranquillity  or  to  do  any
 wrongful  act  that  may  probably
 occasion  a  breach  of  peace  or  dis-
 turb  the  public  tranquillity,  the
 Magistrate  may,  in  manner  here-
 inafter  provide,  require  such  a
 person  to  show  cause  why  he
 should  not  be  ordered  to  execute
 a  bond...”

 ai  कुछ  है  इसमें  ज  मतलब  का  नहीं  है,
 उसको  मैं  नहीं  पढ़ता  हूं  लेकिन  5  सी०
 आर०  पी०  सी०  में  श्रगर  पुलिस  ने  किसी  की
 गिरफ्तारी  की  ताकि  वह  गुनाह  न  करे,  गुनाह
 किया  इसलिए  नहीं,  बल्कि  गुनाह  न  करें,
 इसलिए  तो  फिर  i07  में  उसको  अ्रदालत  में
 पेश  करने  के  बाद  वह  बांड  दे  और  बाहर  चले
 ऐसा  मैजिस्ट्रेट  उनको  कह  सकता  है  ।  यह
 बांड  देने  का  जो  तरीका  है  उसके  लिए  उसी
 07  के  एक्सप्लेनेशन  में  ऐसा  लिखा  है  :

 “In  the  proceedings  under  Sec-
 tion  07  Cr.  P.  0,  before  an  order
 directing  the  accused  to  ‘execute
 interim  bond  under  Section  7  (3)
 is  passed,  reading  over  of  the  order
 under  Section  l2  and  explaining
 its  substance  to  the  accused  is  a
 necessary  condition  precedent  to
 the  making  of  such  an  order.”

 wa  112  में  ऐसा  लिखा  हुआ  है  क्रिमिनल
 प्रोसीजर  कोड  में  कि  मैजिस्ट्रेट  ्र
 करे,  उस  श्रार्डर  को  जो  उनके  सामने  पेश
 किए  हुए  गुनाहगार  हैं,  उनको  सुनाए  |  लेकिन

 मधु  लिमये  जी  का  पत्र  आया  था  जिसको  मैंने
 पढ़  कर  सुनाया,  उन्होंने  साफ  लिखा  है  कि
 42  के  भ्रन्तगंत  जो  भाडर  पास  होना  चाहिए

 था  वह  अ्ाडर  पास  नहीं  किया  गया  ।  उनको
 कोई  बात  नहीं  सुनाई  |  उनके  ऊपर  कया  झाड्डर

 है,  यह  नहीं  बताया  ।  52  के  भन्दर  गिरफ्तारी
 उनके  ह्वारा  ऐलान  करने  में  झा  गई  ।
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 मैंने  जो  झापको  इस  प्रिविलेज  को  लेकर
 नोटिस  दिया  था  उसमें  पुलिस  झाफिसर  का
 जो  बयान  था  वह  दिया  था--पुलिस  भाफिसर
 ने  कहा  है  :

 “Report  under  Section  707  Cr.
 P.  C.  and  I.  P.  C.  88  within  a
 fornight  through  proper  channel
 will  be  submitted.”

 यह  उनका  बयान  है  i  aa  मैं  यहां  पर  जो
 विशेषाधिकार  का  प्रश्न  उठाना  चाहता  हूं
 वह  दो  प्रकार  का  है  :

 (i)  इस  सदन  कों  जो  मैजिस्ट्रेट  से
 मालूमात  आई  कि  नन के  अन्दर  यह  उनकी
 गिरफ्तारी  हो  गई  यह  मालूमात  गलत  हैं  t
 जो  गृह  मन्त्री  जी  ने  बताया  वह  81/107
 सी०  भ्रार०  पी०  सी०  वाली  बात  बताई  शौर
 68  श्राई०  पी०  सी०  वाली  बात  जो  उन्होंने
 यहां  पर  बताई,  88  आई०  पी०  सी०  में
 श्राप  को  सुनाऊं,  ids  श्राई०  पी०  सी०  में
 मधु  लिमये  की  गिरफ्तारी  हुई  होथी  तो  25)
 श्रौर  07  सी०  झर०  पी०  सी०  को  बात
 झा  ही  नहीं  सकती  थी  क्योंकि  इंडियन  पीनल
 कोड  की  दफा  4  तोड़ने  का  काम  किया  हो
 तो  तत्काल  उनको  चार्जशोंट  वेश  करनी
 चाहिए  थी  और  फिर  i07  म  बां  पर  छोड़ने
 वाली  बात  आ  ही  नहीं  सकती  थी  ।  इसलिए
 मेरा'  यह  विशेषाधिकार  का  प्रश्न  यहां  पर
 खड़ा  होता  है  कि  मैजिस्ट्रेट  ने  जो  गलतबयानी
 सदन  के  पास  भेजी  है  उसके  ग्राधार  पर  उनके
 खिलाफ  विशेषाधिकार  का  सवाल  उठाया
 जाय  ।

 दूसरा  विशेषाधिकार  का  प्रश्न  मैं  गृह
 मन्त्री  जी  के  खिलाफ  उठाना  चाहता  हूं  कि

 गृह  मन्त्री  जी  ने गलत  मालूमात  इस  सदन  को
 दी  हैं  शौर  यहां  मालूमात  देने  के  बाद  दूसरी
 जगह  पर  जाकर  कहा  है  हम  को  श्रौर  नोटिस
 चाहिए  यह  मालूमात  देने  के  लिए,  इससे  यह
 बात  साफ  होती  है  कि  वह  कुछ  तथ्य  को  इस
 दन  से  छिपाना  चाहते  हैं  1
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 झोर  तीसरा  प्रश्न  मुझे  झाप  के  सामने  यह
 पेश  करना  है  कि  मधु  लिमये  जी  को  -रिहा
 करने  का  भ्रधिकार  इस  सदन  को  है  भौर
 इस  सदन  को  झपने  झ्धिकार  का  हस्तेमाल
 करना  चाहिए  ।  मैं  झाप  को  मेज  पार्लियामेंट्री
 प्रैक्टिस  प  कर  सुनाना  चाहता  हूं  कि  इस
 सदन  को  भ्रधिकार  है  कि  मधु  लिमये  जी  की
 गलत  गिरफ्तारी  को  रह  करके  तत्काल  उन
 को  रिहा  करने  के  लिए  कहे  ।  यह  17  &
 एडीशन  का  पेज  नं०  20  है  :

 “It  is  a  contempt  to  cause  or
 effect  the  arrest  save  on  a  crimi-
 nal  charge  of  a  Member  of  the
 House  of  Commons  during  a  ses-
 sion  of  Parliament  or  during  the
 forty  days  preceding  or  forty  days
 following  a  session.”

 शब  अध्यक्ष  महोदय,  यहां  भ  जानता  हूं
 सरकार  की  झोर  से  या  और  लोगों  की  शोर
 से  यह  कहा  जायगा  कि  सेव  झान  क्रिमिनल
 चार्ज;  ऐसा  इसमें  लिखा  है  ।  लेकिन  क्रिमिनल
 चार्ज  क्या  है,  इसका  भी  इस  भेज़  पालियामेट्रो
 प्रैक्टिस  में  खुलासा  किया  हुआ  है  ।  पेज  78
 झौर  70  की  झोर  मैं  प्रापका  ध्यान  भ्राकषित
 करना  चाहूंगा  :

 “by  the  laws  and  usage  of
 Parliament,  p:ivelege  of  Parlia-
 ment  belongs  to  every  Member
 of  the  House  of  Commons  in  all
 breach  of  the  peace”.

 aa  श्रध्यक्ष  महोदय,  यहां  कोई  ट्रेशन
 वाला  मामला  नहीं  है,  कोई  फैलोनी  का
 मामला  नहीं  है  भ्रोर  न  ब्रीच  ध्राफ  पीस  यहां
 पर  हो  चुका  है  क्योंकि  52  में  गिरफ्तारी  की
 जसा  गृह  मन्ती  ने  बताया  तो  ब्रीच  आफ  पीस
 का  मामला  खड़ा  नहीं  हुश्रा  ।

 और  भ्रन्तिम  बात  हम  लोगों  के  प्रधिकार
 के  बारे  में  है  |  वहां  हमारा  प्रधिकार  है  या
 नहीं  इसके  बारे  में  मेज  पालियामेंद्री!  प्रैक्टिस
 के  पेज  72-73  की  श्रोर  झापका  ध्यान  ले
 जाना  चाहता  हूं  :
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 [att  जर्ज  फरनेन्डीज़!
 “the  right  of  either  House  of

 Parliament  to  set  a  privileged  per-
 son  at  liberty  and  the  right  to
 punish  those  who  make  or  procure
 arrests.”

 यह  इस  सदन  का  भ्रधिकार  है  और  इसके  तीन
 केसेज  उन्होंने  यहां  पर  साइट  किए  हैं,  आ्रास-
 गिल्स  केस,  मिल्स  और  बर्टन  केस  जो  72
 नम्बर  के  पन्ने  पर  दिया  हुआ  है  कि  हाउस  श्राफ
 कामन्स  के  अपने  सदस्य  को  जब  अदालत  ने
 या  दूसरे  लोगों  ने  गिरफ्तार  किया  था  तो
 हाउस  श्राफ  कामन्स  ने  अपने  सदस्यों  को  रिहा
 करने  का  हुक्म  दिया  और  उनको  रिहा  किया
 गया  ।  इसलिए  मेरी  श्राप  से  प्रार्थना  है  कि  मेरे
 यह  जो  विशेषाधिकार  के  प्रश्न  हैं  इन  को  श्राप
 स्वोकार  करें  भौर  मधु  लिमये  जी  को
 तत्काल  रिहा  करने  के  लिए  ाप  प्रादेश  दें  ।

 श्री  ग्रटल  बिहारी  बाजपेयी  :  प्रध्यक्ष
 महोदय,  या  तो  इसको  शाप  प्रिविलिज  कमेटी
 को  भेज  दें  या  सदन  को  चर्चा  करने  का  मौका
 दें,  कौन  ,  तरीका  आ्राप  भ्रख्त्यार  करने  जा
 रहे?

 SHRI  5.  KUNDU  (Balasore):  This
 must  be  discussed.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 One  submission  to  you.......

 MR.  SPEAKER:  Ig  he  _  supporting
 Mr.  Fernandes?

 हप्ता  S.  M.  BANERJEE:  I  only  sup-
 por:  what  Mr.  Vajpayee  said:  either
 we  should  get  an  opportunity  to  dis-
 cuss  or  it  should  be  referred  to  the
 Privileges  Committee.

 MR.  SPEAKER:  Before  any  decision
 is  taken,  I  must  give  notice  to  the  Gov-
 ernment,  and  they  must  also  give  me
 the  facts.  I  would  not  give  my  ruling
 or  anything  like  that  now.  I  would
 also  like  to  hear  the  Government,  pro-
 bably  tomorrow  or  the  day  after.  I
 have  also  received  a  letter  from  Mr.
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 Limaye  straight  from  the  jail.  There-
 fore,  I  would  like  to  give  my  careful
 thought  to  it.

 श्री  ग्रटल  बिहारी  बाजपेयी  :  मेरा
 निवेदन  है  कि  जो  कुछ  श्री  फरनेन्डीज़  ने  कहा
 है  उसमें  से एक  बात  साफ़  है  कि  सदन  को  जो

 सूचना  दी  गई  जो  मेजिस्ट्रेट  से  शाई  उस  में
 झौर  जो  गृह  मंत्री  ने  सदन  में  कहा  उस  में
 अन्तर  है  ।

 अध्यक्ष  महोदय  :  मुझ  को  भी  साफ
 हौना  पड़ेगा,  श्राप  को  तो  साफ  हो  गया  ।

 श्री  जाज॑  फरनेन्डीज़्ञ  :  वह  प्रभी  भी
 जेल  में  हैं,  तो उनकी  रिहाई  की  बात  तो  होनी
 चाहिए।  श्रभी  वह  दिल्ली  में श्राए  हैं,  सुप्रोम
 कोर्ट  में  उनको  सरकार  ने  खड़ा  किया  है
 तो  आप  गृह  मंत्री  से उनको  छोड़ने  के  लिए
 तो  कहिए  t

 3.09  hrs.

 MOTION  FOR  ELECTION  TO  COM-
 MITTEE

 ADVISORY  COUNCIL  OF  THE  DELRI
 DEVELOPMENT  AUTHORITY

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH.  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  (SHRI  छ.  5.  MURTHY):  On
 behalf  of  Shri  Satya  Narayan  Sinha,  I
 beg  to  move:

 “That  in  pursuance  of  sub-sec-
 tion  (2)  (h)  of  Section  5  of  the
 Delhi  Development  Act,  ‘1957,  the
 members  of  Lok  Sabha  do  _  pro-
 ceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  one  mem-
 ber  from  among  themselves  to
 gerve  as  member  of  the  Advisory
 Council  of  the  Delhi  Development
 Authority  for  a  term  of  four  years.
 subject  to  ‘he  other  provisions  of
 the  said  Act.  vice  Shri  Jagannath
 Pahadia  resigned.”
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 Judges  (cond.  of
 service)  Amend-
 ment  Bill.

 MR.  SPEAKER:  The  question  is:
 “That  in  pursuance  of  sub-sec-

 tion  (2)  (h)  of  Section  5  o¢  the
 Delhi  Development  Act,  ‘1957,  the
 members  of  Lok  Sabha  do  pro-
 ceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  one  mem-
 ber  from  among  themselves  to
 serve  as  member  of  the  Advisory
 Council  of  the  Delhj  Development
 Authority  for  a  term  of  four  years,
 subject  to  the  other  provisions  of
 the  said  Act,  vice  Shri  Jagannath
 Phadia  resigned.”

 The  motion  was  adopted.

 MR,  SPEAKER:  Now  we
 and  meet  at  2.00  P.M.

 adjourn

 33.0  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 fill  Fourteen  of  the  Clock.

 The  Lok  Sabha  then  re-assembled
 after  Lunch  at  Seven  Minutes  Past

 Fourteen  of  the  Clock.
 [Mr.  Deputy-SpEAKER  in  the  Chair)

 SUPREME  COURT  JUDGES  (CON-
 DITIONS  OF  SERVICE)  AMEND-

 MENT  BILL*

 गृह-कार्य  मंत्रालय  सें  राज्य  मंत्री  (करी
 विज्ञायरण  शुक्ल)  :  उपाध्यक्ष  महोदय,  मैं
 प्रस्ताव  करता  हूं  कि  उच्चतम  न्यायालय  के
 न्यायाधीश  (सेवा  की  शर्तें)  भ्रधिनियम,
 958  में  संशोधन  करने  वाले  विधेयक  को
 पेश  करने  की  प्रनुमति  दी  जाये  ।

 MR.  DEPUTY-SPEAER:  The  ques-
 tion  is;

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Supreme  Court  Judges  (Conditions  of
 Service)  Act,  1958.”
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 The  motion  wag  adopted.

 oft  विद्याचरण  शुक्ल  :  में  विधेयक  को
 पेश  करता  हूं  ।

 1407-4  hrs.
 STATUTORY  RESOLUTION  RB:
 DISAPPROVAL  OF  INDIAN  RAIL-
 WAYS  (AMENDMENT)  ORDI-
 NANCE  AND  INDIAN  RAILWAYS

 (AMENDM/NT)  BILL

 श्री  जाज  फरनेन्डोज्  (बम्बई-दक्षिण)  :
 उपाध्यक्ष  महोदय,  मैं  प्रस्ताव  पेश  करने  के
 पहले  एक  निवेदन  करना  चाहता  हूं  t  श्राप
 आर्डर-पेप रपर  देखेंग  कि  मेरे  प्रस्ताव  भौर  इस
 विधेवक  पर  बहस  एक  साथ  रखी  गई  है  ।
 लेकिन  इस  विधेयक  पर  मेरा  एक  संशोधन  भी
 है,  मैंने  रूल  i09  के  शअन्तर्गत  एक  मोशन  भी
 दिया  है--

 “That  the  debate  on  the  Indian
 Railways  (Amendment)  Bill  be  ad-
 journed.”.

 MR.  DEPUTY  SPEAKER:  He  can
 do  that  later  on,  after  the  Minister
 hug  moved  the  motion,  Now  he  will
 speak  on  the  resolution.

 श्री  जाज  फरनेन्डीज्ञ  :  उपाध्यक्ष  महोदय-
 मैं  नियमों  को  लेकर  भ्रापका  मार्गदर्शन  चाहता
 हूं  ।  यह  प्रश्न  इस  तरह  से  भ्राया  है  कि  एक
 तरफ  तो  भाश्निन्स  ह ैजिसकी  डिसएप्रवल  पर
 मेरा  प्रस्ताव  है,  दूसरी  तरफ  विधेयक  है,
 जिस  पर  बहस  होनी  है,  इस  पर  मेरा  मोशन  है
 कि  इस  बहस  को  एडजने  किया  जाए,  यह  मैंने
 ल  09  %  दिया  है,  जो  कि  मेरे  प्रस्ताव  पर

 लागू  नहीं  होता  है

 SHRI  ४.  0.  BHANDARE  (Bombay
 Central):  You  can  appreciate  the
 difficulty.  This  resolution  seeks  to  dis-

 the  ordinance.  The  hon.

 *Published  in  Gazette  of  India  Extraordinary,  Part  I,  section  ry  dated
 ‘28-11-68,

 °*mtroduead  with  the  recommen  dation  of  the  President.
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 {Shri  R.  D.  Bhandere]
 ordinance.  Therefore,  he  would  like
 to  speak  on  it  by  separating  it  from
 the  Bill.  Otherwise,  the  resolution
 would  not  survive,  This  resolution
 seeks  to  abrogate  the  oridnance  in
 toto,

 SHRI  S.  KUNDU  (Balasore):  The
 position  is  like  this.  This  is  a  very
 important  Bil]  in  the  sense  that  it  is
 going  to  take  away  the  various  rights
 given  to  the  workers.

 MR.  DEPUTY-SPEAKER:  The  hon.
 Member  is  going  into  the  merits  now.

 SHRI  S.  KUNDU:  I  am  not  going
 into  the  merits.  Once  we  raise  the
 consitutional  invalidity  of  this  Bill,
 then  it  cannot  be  considered  here  un-
 less  the  motion  to  the  effect  that  it  is
 not  constitutionally  valid  is  disposed
 of  first.  So,  Shri  George  Fernandes’s
 motion  will  have  to  be  taken  up  first.
 Some  of  us  also  have  tabled  some
 amendments.  For  instance,  I  have
 tabled  an  amendment  to  the  effect  that
 tho  Bilj  be  circulated  and  that  the
 Attorney-General  might  be  calleq  to
 explain  the  constitutional  validity  of
 this  Bill.  Unless  Shrj  George  Fernan-
 des’s  resolution  is  disposed  of  first,  the
 hon,  Minister  cannot  move  for  consi-
 deration  of  the  Bill,  nor  can  we  dis-
 cuss  it.  But  you  have  clubbed  toge-
 ther  the  Bill  as  well  as  the  resolution.
 First  of  all  you  should  give  ug  an  op-
 portunity  to  discuss  by  way  of  points
 of  order  the  question  of  the  constitu-
 tional  validity  of  this  Bill,  and  after
 that  you  should  give  your  ruling.  I
 am  sure  that  after  you  hear  us,  as
 you  have  been  doing  for  the  last  few
 months,  you  would  be  convinced  of
 what  we  say  and  thereafter  there
 may  be  no  occasion  to  discuss  the  Bill
 at  all.

 aft  जाओ  फरमेस्डीस:  म  एक  चाोज  का

 खुलासा  करना  चाहता  हूं  ।  मैं  भाषके  सामने
 श्री  लकघर  को  पेश  करना  चाहता  हूं  .  यह
 पेज  464  है  :
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 “If  notice  of  a  statutory  resolu-
 tion  given  by  a  private  Member
 seeking  disapproval  of  an  ordi-
 nance  is  admitted  by  the  Spea-
 ker,  time  has  to  be  provided  by
 Government  for  discussion  there-
 of,  However  the  resolution  and
 the  motion  for  consideration  of  a
 Government  Bill  seeking  to  rep-
 lace  that  ordinance  may  be  dis-
 cussed  together.  When  this  is  per-
 mitted  by  the  Speaker,  the  re-
 solution  after  discussion  ig  put  to
 vote  first  because  if  the  resolution
 is  adopted,  it  would  mean  disap-
 proval  of  the  ordinance  and  the
 Bill  would  automatically  fall
 through.  If  the  resolution  ig  nega-
 tived,  the  motion  for  consideration
 of  the  Bill  is  then  put  to  vote  and
 further  stages  of  the  Bill  are  pro-
 ceeded  with.  Similarly,  a  resolu-
 tion  seeking  disapproval  of  an  or-
 dinance  and  a  motion  on  a  cognate
 matter  can  be  discussed  to-
 gether.”

 तो  मेरा  ऑ्रापसे  केवल  इतना  निवेदन  ह  कि
 मेरा  जो  प्रस्ताव  है  उस  पर  बहस  होकर
 अगर  सदन  उसे  स्वीकार  कर  ले--यह  चीज़
 कभी  कभी  हो  जाती  है  क्‍योंकि  आदमी  थोड़े
 रहते  हैं--तो  फिर  विधेयक  वाली  बात  आती
 नहीं  हैं,  वहीं  पर  मामला  खत्म  हो  जाता  हूँ  ।
 आपने  विधेयक  झौर  मेरे  प्रस्ताव  को  एक  साथ
 रखा  हैं  यानी  विधेयक  पर  बहस  को  जागे
 बढ़ाया  जाये,  एटार्नी  जनरल  को  बलाने  के
 बारे  में  प्रोर  बिल  को  सकुंलेट  करने  के  बारे  में
 सारी  चीजें  आगे  झा  जायेंगी  जब  कि  मेरा
 प्रस्ताव  नियम  i09  %  झन्तर्गत  जो  है  उस
 पर  पहले  बहस  होनी  चाहिए  क्‍योंकि  मैं  तो
 इस  विधेयक  पर  बहस  ही  नहीं  चाहता  हूं  ।
 इसलिये  वह  प्रस्ताव  सदन  के  सामने  पहले
 झाना  चाहियेशोर  उस  पर  सदन  का  निर्णय
 होने  के  बाद,  फिर  श्राप  चाहें  तो  दोनों  पर  एक
 साथ  बहस  चलायें  या  मेरे  प्रस्ताव  को  लेने
 के  बाद  उस  पर  बहस  चलायें।  झाप  इस  वक्‍त
 दोनों  चीजें  पेश  कर  रह ेहैं  7  मंत्री  जो  बिल  पेश
 कर  चुके  हैं,  वह  इन्ट्रोहयस  हो  चुका  है,  उस  पर
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 बहस  को  जागे  बढ़ाना  चाहते  हैं  ।  इसलिए  शो  खाज  फरमेण्डीक्ष  :  उपाध्यक्ष  महोदय,
 इस  बारे  में  मैं  झापका  मार्गदर्शश  चाहता  मैं  प्रस्ताव  करता हूं  कि  यह  सभा  भारतीय  रेलवे
 ह्  (संशोधन)  भप्रष्यादेश,  i968  (1968  का

 अध्यादेश  संख्या  0)  का,  जो  राष्ट्रपति  द्वारा
 MR.  DEPUTY-SPEAKER:  As  the  4  सितम्बर,  i968  को  प्रख्यापित  किया

 fon,  Member  has  pointed  out  already.  गया  था,  निरनुमोदन he  is  supposed  to  move  his  resolution  था,  निरनुमोदन  करती  है  ।
 first.  Formally,  the  hon.  Minister  has

 महोदय, introduced  hig  Bill  but  he  has  yet  to  उपाध्यक्ष  ,  राष्ट्रपति  महोदय  ने
 Place  before  the  House  the  conside-  जो  भ्रध्यादेश  4  सितम्बर  को  जारी  किया
 ration  motion  together  with  his  rea-
 soning  about  it.  In  case  the  hon.  उसका  पहला  बाक्य  यह  है
 Member's  resolution  is  adopted  by
 the  House,  automatically  the  hon.
 Minister  would  be  debarred  from  pro-
 ceeding  further  with  hig  Bill.

 “Whereas  Parliament  not  in
 श्री  जाज  फरनेन्डीश  :  09  का  कब  session  and  the  et  em  is

 आयेगा  ?  satisfied  that  circumstances  exist
 which  render  it  necessary  for  him
 to  takt  immediate  action”.

 MR.  DEPUTY-SPEAKER:  After
 the  hon.  Minister’s  speech,  if  he  feels  sae
 it  necessary  and  the  House  also  feels  7  उसका  पहला

 बावय  है
 जि

 श्राप  जानते  हैं
 it  necessary,  I  shal]  permit  him  to  यह  ज  भ्रध्यादश  राया,  वह  कर  सरकार

 speak.  के  कर्मचारियों  की  ज  हड़ताल  i9  सितम्बर

 SHRI  8.  KUNDU  Ia  tik
 को  होने  वाली  थो,  हड़ताल  के  घिलसिने

 हे  :  I  wou  ike  to  गों  oa  ले
 have  one  thing.  made  clear  from  the  सायों

 ।  हड़ताल
 जिन  a  a  को

 लकर
 beginning  itself,  Otherwise  you  may  हुई  वह  मं  सरकार  ा  सामन  एक  बर  सभ।
 not  permit  Me  later  on  to  raise  it.  ज्यादा  समय  से  पड़ी  हुई  थीं।  हड़ताल  करने
 There  js  an  amendment  to  the  effect

 को  जो  देनी that  the  debate  on  the  Bill  be  ad-  के  सम्बन्ध  में  सरकार  इत्तला
 journed.  When  that  motion  is  dis-  wer  थी  वह  इत्तला  हड़ताल  होने  से  एक
 cussed,  various  questions  wil]  come  रूप  के up.  I  have  raised  the  question  of  महीना  पहले  कानूनी

 से  सरकार  के  पास
 constitutional  validity  of  this  Bil,  I  शाई  थी  ।  उसके  पहले  सरकार  जानती  थी
 feel  that  this  Bill  cannot  be  discus-  f#  j9  सितम्बर  को  हड़ताल  होने  वाली  है  1
 sed  at  all.  So,  I  would  request  you  to
 keep  this  in  mind.  I  can  wait  for  the  यह्‌  जानते  हुए  कि  हड़ताल  के  बारे  में  नोटिस

 hon.  Minister's
 speech  god  then,

 I
 ean

 झाई  हुई  है  श्रौर  सरकार  प्रपनी  नीति  को  भी
 Spek  om  ib  e  hon.  Minister  जानते  हुए  कि  हम  मांगों  को  मूंजर  करने  नहीं
 make  "  caer

 and  then  T  shall
 |  रहे  हैं,  वह  24  सितम्बर  तक  चुप  बैठी
 रही।  हड़ताल  होने  से  सिर्फ  चार  दिन  पहले

 MR.  DEPUTY-SPEAKER:  The  hon.  सरकार ने  राष्ट्रपति  को  सलाह  दी  कि  प्राप

 Member
 will  get  an  opportunity  after.  दष्यादेश  जारी  करें,  इंडियन  'रेनबेज  ऐक्ट  में

 संशोधन  के  रुप  में  कुछ  गये  प्राविजन्स  लायें,
 Now,  3  hours  have  been  allotted  for  |  समझता  हूं  कि  यह  प्रजातस्त  का  एक  चोर

 this.  So,  we  shoulg  have  some  time-
 limit  for  speeches.  So,  hon,  Members  शपमान  किया  गया  है  |  श्राप  जागते  हैं  कि
 should  be  very:  brief.  इस  दन  की  बैठक  30  झगस्त  तक  चली,
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 हड़ताल  को  नोटिस  सरकार  के  पास  i9  अगस्त
 को  झाई  थी,  उस  वक्‍त  से  लेकर  30  भ्रगस्त  तक
 यानी  दो  हफ्ते  सदन  की  बैठक  चलती  रही
 झौर  सरकार  कम  से  कम  अपने  मन  को  जानती
 थी  कि  हम  अपने  कर्मचारियों  की  मांगों  को
 बासते  नहीं  जा  रहे  हैं  तो फिर  उस  हालत  में
 गर  रेल  कर्मचारियों  का  मुकाबला  करने
 के  लिए  या  कोई  दूसरे  कमंचारियों  का

 मुका पला  करने  के  लिये  किसी  भी  नये  कानून
 की  जरूरत  पड़े  तो  उसके  लिये  इस  सरकार
 का  फर्ज  था  कि  इस  सदन  के  सामने  भ्राती  और
 इंडियन  रेलवेज  ऐक्ट  में  जो  भी  संशोधन  करने
 थे  वह  पेश  करती  ।  लेकिन  यह  सरकार  इस
 सदन  के  सामने  खड़े  नहीं  होना  चाहती  थी,
 रेल  कमेंवारियों  और  दूसरे  सरकारी  कमे-
 चारियों  की  मांगों  पर  सदन  में  बहस  नहीं
 करना  चाहती  थी  ।  सरकार  ने  एक  फासिस्ट

 मनोवृत्ति  भ्रपनाई  हुई  है,  वह  हर  रोज  फासिस्ट
 नेत्रों  का  इस्तेमाल  करना  चाहती  है  इसी  लिए
 उसने  4  सितम्बर  तक  कोई  कदम  न  उठा  कर
 उसके  बाद  राष्ट्रपति  को  सलाह  देती  है  कि
 अध्यादेश  जारी  करिये  ।  फिर  i9  सितम्बर
 को,  भ्रच्छी  या  बुरी,  वह  हड़ताल  हुई  ।

 र ट्रपति  का  भ्रध्यदेश  जो  i4  तारीख  को
 निकला  उसके  ऊपर  हम  में  से  बहुत  से  लोगों
 ने  भ्रपना  विरोध  प्रकट  किया  ।  फिर  सरकार  ने
 झष्यादेश  के  जरिये  से  झपने  ही  कर्मचारियों
 को  और  उनके  संगठन  को  जो  कुचल  डालने  का
 प्रयास  किया  और  i9  सितम्बर  को  जो
 चटनायें  घटीं,  उनको  मद्देनजर  रखते  हुए  हम
 समझते  थे  कि  यह  सरकार  इस  प्रध्यादेश  को
 बापिस  लेने  का  काम  करेगी  क्योंकि  पहली  बार
 ही  यह  काम  नहीं  हुभा  है  बल्कि  सन्‌  60  में
 जब  हड़ताल  हुई  थी  तब  भी  एसेंशियल  सर्विसेज
 प्ेन्टीनेन्स  प्राडिनेन्स  भ्राया  था  ।  उस  वक्‍त  भी
 रेल  कममबारियों  भौर  दूसरे  कर्मचारियों  पर
 बंधन  लगाते  वाला  प्रध्यादेश  झाया  था  लेकिन
 उसको  काथून  का  रूप  देने  का  काम  सरकार  ने
 नहीं  किया  था।  संविधान  में  यह  दिया  ह््भा  है
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 कि  अध्यादेश  निकलने  के  बाद  झगर  सरकार
 चाहे  तो  राष्ट्रपति  को  उसे  वापिस  लेने  की
 सलाह  दे  सकती  है  ।  23(2)  (बी)
 कहता  है  :

 “An  Ordinance  promulgated
 under  this  article  shall  have  the
 Same  effect  as  an  Act  of  Parlia-
 ment,  but  every  such  Ordinance
 may  be  withdrawn  at  any  time  by
 the  President.”

 तो  जिस  काम  के  लिये  आप  ने  श्रध्यादेश  जारी
 किया  वह  काम  पूरा  होने  के  बाद,  हड़ताल  को

 कुचल  डालने  के  बाद,  रेल  कर्मचारियों  पर
 गोली  चलाने  के  बाद  और  अपनी  हुक्मशाही
 मनोव॒त्ति  को  दुनिया  के  सामने  पेश  करने  के
 बाद  कम  से  कम  आप  को  इस  अध्यादेश  को
 वापिस  लेने  की  सलाह  राष्ट्रपति  को  देनी  थी
 लेकिन  उसके  खिलाफ  आप  उस  अध्यादेश
 को  कानूनी  रूप  देने  की  कोशिश  यहां  कर  रहे
 हैं  |  मेरी  राय  में  यह  सिफ  प्रजातंत्र  पर  ही
 हमला  नहीं,  बल्कि  यह  सरकार  तानाणाही  के
 रास्ते  पर  इस  देश  को  ले  जाना  चाहती  है  ।
 इसीलिए  आज  ऐसा  कानून  बनवाने  के  लिये
 यह  सरकार  इस  सदन  के  सामने  आई  है  t
 ta  fas  हिन्दुस्तान  में  ही  नहीं  हैं  बल्कि
 सारी  दुनिया  में  हैं  -  हम  लोग  तो  ग्रभी  ग्रभी
 इंजन  बनाना  शुरू  किये  हैं  जिसका  ज्यादातर
 माल  भी  भी  विदेशों  से  ही  श्राता  है  ।  यह
 हड़ताल  सिफ  हिन्दुस्तान  में  ही  नहीं  हुई  प्रौर
 जगहों  पर  भी  ऐसी  हड़तालें  होती  हैं  ।  सुबह
 यहां  पर  एक  प्रश्न  था  लेकिन  जिनके  नाम  पर
 यह  प्रश्न  था,  श्री  कछवाय,  वे  यहां  पर  उपस्थित
 नहीं  थे  ।  एक  सत्न  के  बीच  में  मंत्री  लोग
 कहां  कहां  विदेशों  का  चक्‍कर  लगाते  हैं,  उसकी
 मालूमात  सदन  में  होती  ।

 श्री  जाओ  करनेन्डोम :  लाखों  रुपये  खर्च
 करके  मंत्री  लोग  विदेश  जाते  हैं  ।  प्रधान  मंत्री
 का  तो  झौर  कुछ  काम  ही  नहीं  है,  एक  सतत
 खत्म  हुआ  तो  विदेश  यात्रा के  लिये  तैयार  रहती
 है।  भौर  जब  सरकारी  कर्मबारियों  की  हड़ताल
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 चली  तो  वह  यहां  से  विदेश  चली  गयीं  ।  भ्रौर
 मुल्कों  में  भी  रेलें  चलती  हैं,  सरकारी  नोकर
 हैं,  वे लोग  भी  हड़ताल  पर  जाते  हैं  इसकी
 जानकारी  सरकार  को  होनी  चाहिये  ।  प्रधान
 मंत्री  झ्भी  जब  दक्षिण  अमरीका  की  यात्रा  पर
 थों  तो  चिली  में  उनको  जाने  का  मौका  नहीं
 मिला  क्‍योंकि  सरकार  वहां  की  हट  गयी  और
 हमारी  प्रवानमंत्राणी  को  पहले  देश  में  ही  ्राराम
 करना  पड़ा  ।  तो  दुनिया  में  क्‍या  हो  रहा  है,
 नागरिक  अधिकार  जो  लोगों  के  रहते  हैं  वे
 ग्रधिकार  किस  तरह  से  इस्तेमाल  करते  हैं
 इसके  बारे  में  सरकार  को  जानकारी  होनी
 चाहिये  t

 उपाध्यक्ष  महोदय,  4  दिन  पहले  इटली
 में  हड़ताल  हो  गई  ।  48  घंटे  के  लिये  इटली
 की  रेल  गाड़ियां  बन्द  रहीं  ग्रौर  उसका  नतीजा
 यह  हुआ  कि  इटली  की  सरकार  को  इप्तीफा
 देना  पड़ा  और  20  वर्षों  के  इतिहास  में  पहली
 बार  वहां  समाजवादी  नेता  को  प्रधानमंत्री  होने
 के  लिये  वहां  के  राष्ट्रपति  ने  बुलाया  ।  श्राप  ल.ग
 तो  समाजवादी  हो  ही  ।  तो  इटली  का  उदाहरण
 मैंने  इसलिये  आपको  बताया  कि  रेल  कर्म-
 चारियोंकी  हड़ताल  हिन्दुस्तान  में  ही  नहीं
 होती  है,  दूसरे  मुल्कों  में  भी  होती  है  प्रौर  इटली
 में  रेल  कमंचारियों  की  हड़ताल  से  वहां  की
 सरकार  गिर  गयी  ।  इंगलैंड  में  भी  हड़तालें
 होती  हैं  ।  प्रमरीका  में  तो  रेल  कम्पनियां  निजी
 क्षेत्र  की  हैं  श्रौर  लगातार  वहां  पर  रेल  उद्योग
 में  हड़ताल  होती  रहती  है  1  लेकिन  उन  हडतालों
 को  रोकने  के  लिये  कोई  भ्रध्यादेश  जारी  करना,
 लोगों  पर  गोलियां  चलाना  और  उन  श्रध्यादेशों
 को  फ़ासिस्ट  ढंग  से  कानून  बना  कर  सदन  के
 सामने  लाना,  ऐसा  उन  देशों  में  जहां  प्रजातंत्र
 की  गम्भीरता  लोग  जानते  हैं,  नहीं  होता  है  ।
 भाप  इस  भ्रध्यादेश  को  देखिये  ।  यह  साल  है
 हा  मन  राइट्स  ईयर,  भोर  भारत  में  पता  नहीं
 कितने  करोड़  ह ई ह  ाप  खर्च  करने  जा  रहे  हो
 गांधी  शताब्दी  मनाने  में,  जिन्होंने  पहली  बार
 हिन्दुस्तान  में  सत्याग्रह  का  इस्तेमाल  किया  था,
 लेकिन  यह  सरकार  झाज  पहली  बार  उस
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 सत्याग्रह  को  क्रिमिनल  झाफ़प्त  चोषित  करने
 जा  रही  है  इस  भ्रध्यादेश  के  जरिये  |  ध्रार्डिनेंस.
 के  पहले  ही  पन्ने  पर  लिखा  है  :

 “Obstructing  running  of  train,
 etc.  I¢  a  railway  servant,  when
 on  duty  or  otherwise,  or  any  other
 person  obstructs  or  causes  to  be
 obstructed  or  attempts  of  obstruct
 any  train,  rail-car  or  other  rol-
 ling  stock  upon  a_  railwam,  by
 squatting  picketing,  keeping  with-
 out  authority  any  rolling-stock  on
 the  railway  or  tampering  with
 signa]  gear  or  otherwise,  he  shall
 be  punishable  with  imprisonment
 for  a  term  which  may  extend  to
 two  years,  or  with  fine  which  may
 exteng  to  five  hundred  rupees,  or
 with  both.”

 wa  यह  वाक्य  बहुत  ही  महत्वपूर्ण  है  'स्ववेटिंग
 श्रीर  पिकेटिंग  दी  रेलवे  ट्रेक'  |  यह  भ्राज  गुनाह
 हो  रहा  है,  जिसके  लिये  दो  साल  की  सजा  दी
 जा  सकती  है  या  500  का  जुर्माना  हो  सकता  है,
 या  दोनों  t  पता  नहीं  जब  श्राजादी  की  लड़ाई
 चल  रही  थी  तब  हमारे  रेल  मंत्री  को  पटरी  पर
 बैठने  का  मौका  मिला  था  या  नहीं  a  मैं  नहीं
 जानता  कि  डा0  राम  सुभग  सिह  को  मौका
 मिला  था  कि  नहीं,  लेकिन  हिन्दुस्तान  के
 लाखों  लोग  रेल  की  पटरी  पर  बैठ  कर,  गांधी
 जी  के  बताये  हुए  रास्ते  पर  चल  कर,  हाथ  में
 लाठी  को  न  लेते  हुए.  .

 Bo  रास  सुभग  सिं  :  हमारे  यहां  सारी
 पटरियां  उखाड़ी  गयी  थीं  ।

 श्री  जाब  फरने्डोज  :  मुझे  पता  नहीं
 उन्होंने  यह  काम  किया  था  या  ऐसे  काम
 करने  वालों  का  समर्थन  किया  था।
 लेकिन  मैं  याद  दिलाना  चाहता  हूं  कि
 गांधी  जी  ने  यह  जरूर  कहा  था  कि
 हिसा.  मत  करो।  न  प्राण  हानि  हो,
 द. ह  माल  हानि  हो  धौर  प्राण  हानि
 करते  हुए  जो  कर
 सकते  हो  यह  करो।  यह  गांधी  थी

 न
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 का  बताया  हुया  रास्ता  था  प्रौर
 यही  लेकर  लाखों  की  तादाद  में  उन  दिलों
 के  नौजवान  रेल  को  पटरियों  पर  जाकर
 बैठे  थे,  लेटे  थे,  मारे  गये  थे  श्रौर  भाज
 उसी  का  यह  फल  है  कि  इस  सरकार
 को  यहां  बैठने  का  मौका  मिला  श्रौर  भ्राज
 यह  सरकार  काम  कर  रहो  है,  इतनो
 गिरावट  हो  गई  दिमाग़ी  कि  सारी  नैतिकत।
 खत्म  हो  गई  ब्रौर  पिकेटिंग  को  क्रिमिनल
 ऑ्राफेंस  घोषित  करने  जा  रही  है।  पभ्रगर
 कोई  हमारे  ऊपर  श्रन्याय  होता  हो  रेलवे
 की  ओर  से  तो  उत्तका  प्रतिकार  करना  भी
 एक  गुनाह  कर  के  यह  सरकार  घोषित
 करने  जा  रही  है।

 उपाध्यक्ष  महोदय,  आप  एक  बात  मानेंगे
 कि  कोई  मजे  में  रेल  की  पटरी  पर  नहीं
 लेटता  है,  गाड़ी  के  सामने  पिकेटिंग  का  काम
 नहीं  फरता  है।  अ्रन्याय  होता  है  तब
 उचके  प्रश्षिकार  के  लिये  ये  चोजें  होती  हैं।
 आप  जानते  हैं  कि  छिल्दुस्तान  को  रेलें  कंसे
 चलती  हूं  ?  में  तो  मह्  चुहा  हुं  फि  रेलवे
 क्रपनी  जो  'शिन्मेदारी  है  उसको  कभी  नहीं
 पूरी  करती  1  दिल्‍लों  स्टेशन  पर  रेल
 मंत्री  मेरे  साथ  चलें,  जो  प्रापक  एगर
 कंडीशन्ड  सैलून  है  उसमें  नहीं,  बल्कि
 थई  क्लास  फे  डिब्बे  में,  श्राप  देबेंगे  कि
 बत्ती  नहीं  जजों है,  पंखा  नहीं  चलता
 है,  पाती  नहीं  मिलता  है.  गादी  भी  कमी
 समय  पर  नहीं  तिकलतोी  है,  श्रौर  समय  पर

 नहीं  श्राती  है।  श्रब  आप  बतायें  मैंने  तो
 3080  का  बग्तई  सेदिल्ली  आने  का

 टिकट  खरीद  लिया  लेकिन  श्रगर  मैं  पूछता
 हूं  कि  गाड़ी  समय  पर  क्‍यों  नहीं  चलती  है
 तो  उसका  कोई  जवाब  नहीं  मिलता  है,
 पानी  श्रौर  रोशनी  नहीं  है।  प्रब  भ्गर  मैं
 उस  वक्‍त  यह  फैसला  फरता  हूं  मुल्क  के
 एक  नागरिक  की  हैसियत  से,  गांधी  जी  ने
 जो  हमें  कहाथा  फि  जहां  भ्रन्याय  दिश्याई
 देतो  उसका  प्रतिकार  करो,  तो  मैं  सिविल
 जफफरमानी  करने  के  लिये  नीचे  उतरता  हूं,
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 गाड़ी  की  चेत  खींचठा  हूं  पटरी  के  सामने
 खड़ा हो  कर  कहता  हूं  कि  मैंने  टिकट  में
 पैसा  दिया  है  मुझे  पंबा,  पानों  चाहिवे,
 बिजली  चाहिये  और  श्राप  नहीं  देते  हो  भौर
 जब  तक  यह  सुविधा  नहीं  दोगे  तब  तक
 तुम्हारों  गाड़ी  नहीं  चलेगी,  श्रगर  ऐसा
 कहूं  तो  क्‍या  गुनाह  होगा।

 उपाध्यक्ष  महोदय,  अभी  सात  दिन
 पहले  मद्रास  हाई  कोर्ट  ने  टेलीफोन  का
 टैरिफ  गैर  कानूती  घोषित  फिया ।  उसने
 यही  तो  कहा  था  कि  जब  लोगों  सेपैसा
 लेते  हो  तो  उसके  बदले  में  जिततनो  सुविधायें
 उनको  देनी  चाहिये  वह  देना  भोतो
 तुम्हारा  फर्ज  है  और  उससे  ज्यादा  पैसा
 नहीं  Waa  हो।  यह  अन्याय  लोग्रों  के
 ऊपर  मत  करो।  आझ्रापको  जो  वैसा  देता  है
 किसी  भी  सेवा  के  लिये  तो  उतनो  सेवा
 करो,  उससे  ज्यादा  नरपसा  लो  न  उससे
 काम  उतको  सेत्रा  करो।  यही  अदालत  का
 फहना  रहा,  जो  नैबुरल  जस्टिस  हो  वह
 बघारो ।  हिन्दुस्तान  की  अदालतों  ने  श्ाण  तक
 जो  भो  निर्गप  दि  नागरिक  आ्राविकारों  को
 लेपर  उतपं  म लत्र  गाही  तोहै  कि  जहां
 अन्य न  THT  मला  होना  साहिये  ।
 ब  भर  फिराया  ब्च्  पर  रेल  गाड़ा  में
 ae  सुबिधा  नहीं  मिलती  हे  'जिक्षवग  मैं
 हृआआर  हूं  तो  का  डाक्टर  लाह  या
 माननीय  पुनावा  जी  यह  चाहेंगे  कि  मैं
 कलफाते  में जाकर  अदालय  में  शिकायत
 बाह?  श्रवदा  श्राप  यह  पसन्द  करेंगे  कि
 गांधी  जो  के  बताये  हुए  रास्ते  के  भनुवार
 गाड़ी  से  नीचे  उतर  झाऊं  और  यह  कहूं
 कि  मुझ  पर  होते  वाले  अन्याव  को  तुरन्त
 दूर  करो।

 झबव  झाप  कया  करने  जा  रहेहैं?
 100(#)  में  कह  रहे  हैं  कि:

 “Any  attempts  to  obstruct  any
 train,  rail  car  or  other  rolling
 stock  on  the  railway  by  squst-
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 ting  and  picketing  shall  be  an
 offence  punishable  with  2  years
 rigorous  imprisonment  or  Rs.  500
 fine  or  both.”

 कहां  रही  इन  लोग्रों  की  नैतिकता,  शौर  कैसे
 यह  ग्रध्यादेश  हमारे  सामने  शा  सकता  है
 जिसके  अनुसार  लोग्रों  को  सुविधा  न  देते
 हुए  हमको  फासिस्ट  मतोबृत्ति  का  शिकार
 बनाने  का  प्रयास  हो  रहा  है?
 त्री  दूसरी  दरफ  रेल  कर्मचारियों  के  बारे
 में  कितने  नियम  हिन्दुस्थान  में  हैं?
 रेल  कर्मचारियों  के  सम्बन्ध  में  जो  नियम
 यहां  लागू  हैं  मैं  समझता  हूं  कि  वैसे  नियम

 दुनिया  के झ्न्य  किसी  मुल्क  में  नहीं  होंगे।
 यह  तो  आपको  मालूम  ही  हैकि  रेल
 कर्मचारी  किसी  राजतैतिक  दल  वा  सदस्य
 नहीं  बन  सकदा  है  और  उसके  ट्रेड  यूनियन
 का  सदस्य  बनने  के  बारेमें  भो  नियम
 बना  हुआ  है।  लेफिन  झाप  को  यह  जान
 कर  आश्चर्य  होगा  कि  कोई  भी  रेल  कर्म-
 चारा  था  शिण्तेदार,  नजदीक  दा  गथवा
 दूर  या  वह  भी  भ्रगर  किसी  हाजनोतिक
 दल  द  सदस्य  बने,  om  किसी  शाजवोतिवा
 दल  को  सभामें  जाय  तो  रेल  दार्भचारी
 बग  फर्ज  हैक्ति  वह  दूसरे  दिग  अ्रपने
 अधिकार  छे  पास  जादार  बाहे  और  उसे
 लिखित  रूप  में  देकि  उस  को  पतली,
 बेटा,  भाई,  मां  अथबा  भतीजा  अमुक
 राजनोडिक  दल  की  मोडिंग  में  गया  था।
 इस  तरह  पा  नियभदश्याप  लोगों  ने  रेल
 कर्मनारी  के  लिए  बना  बाग  रक्‍खा  है  t
 vat  कर्मचारियों  को  सर्विस  ऊंडिशंस  में
 इस  तरह  का  नियम  बना  रक्खा  है  कि
 अगर  किसी  सरदागरी  कर्मचारी  बग  कोई
 रिश्तेदार  फिसी  भी  दल  की  मांटिंग
 में  हिस्सा  ले,  उस  कर्मचारी  का  भाई,
 भतीजा  अगर  किसी  राजनीतिक  दल  की
 मोटिंग  में  शरीक  हो  तो  सविस  कंडिशंस

 के  मुताबिक  उस  रेलवे  कर्मचारी  को दूसरे
 दिन  जाकर  भ्रपने  प्रधिकारी  को  लिखित
 रूप  से  अपने  बच्चे,  बोबो  या  भाई,  भतीजे
 के  बारे  में  शिकायत  करनी  होगी,  उसे  लिखित
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 रूप  से  ग्नधिकारों  के  पास  यह  देना  होगा
 कि  उसका  प्रमुक-पस्‍्रमुक  रिश्तेदार  कल  श्रो
 पीलु  मोडी  कोससभामें  जाकर  उनका
 लैक्चर  सुन  कर  घर  प्राया  है।  मेरा  कहना
 है  कि  इस  तरह  का  नियम  रेलवे
 कर्मचारियों  की  सर्विस  कंडोशंस  में  लिखा
 हुआ  है।  माननीय  सदस्य  चाहें  तो  बराबर
 उसे  पढ़  कर  देख  सकते  हैं।

 SHRI  PILOO  MODY  (Godhra):  I
 would  like  the  Minister  to  clarify:  this
 rightway.  Please  clarify  this  right-
 way  whether  this  is  true  or  not.

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  I  would
 like  to  look  into  the  matter.  The
 only  point  here  is  that  a  certain  in-
 formation  regarding  political  activi-
 ties  of  certain  elements  has  got  to  be
 brought  to  the  notice  of  the  authori-
 ties  because  that  has  relation  in  re-
 gard  to  safety  of  the  railways.

 SHRI  J.  M.  BISWAS  (Bankura):
 The  Minister  is  not  correct.  Accord-
 ing  to  the  service  conduct  rules,  it  is
 mendatory  on  the  railway  employees
 that  they  would  have  to  inform  the
 Government  if  any  of  the  relations
 who  are  not  railway  servants  take
 part  in  any  politics.

 SHRI  GEORGE  FERNANDES:  In-
 cluding  attendance  at  a  meeting.

 यह  रेल  कर्मचारियों  के  सविस  धौर
 कंडक्ट  रूल्स  में  दिया  हुप्रा  है।  बीच  झाफ
 ्ल  करने  पर  रेल  कर्मचारियों  के  लिए  सजा
 का  भी  विधान  दिया  हुआ  है।  मेरा
 कहना  है  कि  इस  देश  के  रेल  कर्मचारियों
 पर  जैसे  सेवा  सम्बस्धी  नियम  लागू
 हैं,  जिस  तरह  की  बंदिखें  उन  पर  लगायी
 गयी  हैं  वैसे  श्प्स्स  श्र  बंदिल
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 किसी  भ्रन्य  प्रजातंत्री  देश  भ्रथवा  किसी  भी
 देश  में  नहीं  चलती  है  ।  श्भी  पिछले  दिनों  यह
 सरकारी  कमंचारियों  की  हड़ताल  सम्बन्धी
 प्रश्न  को  लेकर  क्या-क्या  बकवास  हम  लोग
 यहां  सुन  रहे  थे।  यहां  यह  कहा  गया  कि
 सरकारी  कर्मचारी  यहां  हड़ताल  पर  चले
 गये  और  पता  नहीं  देश  का  क्‍या  होगा,
 प्रजातंत्र  का  क्या  होगा  ?  श्रब  हमारे  देश  का
 प्रजातंत्र  क्या  इतना  कमजोर  है  कि  केवल
 एक  दिन  की  सरकारी  कमंचारियों  की
 हड़ताल  होने  पर  सारा  प्रजातंत्र  गिर  जाता
 है  श्रथवा  एक  दिन  सदन के  श्रन्दर  प्रधान
 मंत्री  को  बोलने  से  रोक  देने  में  इस  देश  का
 पूरा  प्रजातंत्र  खत्म  हो  जाता  है  ?  यह  लोग
 क्या  प्रजात॑ंत्र  की बात  कर  सकते  हैं?  मैं
 अपने  इन  मित्रों  को  बतलाना  चाहता  हूं  कि
 फ्रांस  में  तीन  दिन  तक  हड़ताल  चली  लेकिन
 वहां  कोई  प्रजातंत्र  खत्म  नहीं  हुआ  ।  यह
 प्रजातंत्र  ऐसी  नाजुक  चीज़  नहीं  है,  वह  एक
 बहुत  मजबूत  चीज़  होती  है  और  वहां  पर
 वह  प्रजातंत्र  खत्म  नहीं  हुआ  इसी  तरह
 मैं  मंत्री  महोदय  को  बतलाना  चाहता  हूं  कि
 जमनी  में  पलटन  के  लोग  ट्रेड  यूनियन  के  मेम्बर
 हो  सकते  हैं।  पलटन  में  कनंल  के  रेंक  तक
 के  लोगों  को  ट्रेड  यूनियन  का  मेम्बर  बनने
 का  अ्रधिकार  है।  इसी  तरह  जम॑नी  की
 ट्रांसपोर्ट  एंड  पब्लिक  बंस  यूनियन  है
 जो  कि  सबसे  बड़ी  वहां  की  यूनियन  है  भ्रौर
 जिसकी  सदस्य  संख्या  8-10  या  i2  लाख
 की  होगी,  उस  में  म्युनिसपैलिटी  के  सफाई
 कमंचारियों  क ेसाथ  पलटन  के  लोग  भी  उसके
 सदस्य  हैं।  इतना  ही  नहीं  इजरायल  की
 पलटन  के  जो  प्रधान  सेनापति  हैं  वह  भी
 ट्रेड  यूनियन  के  सदस्य  हैं।  इसलिए  मैं  मंत्री
 महोदय  को  शौर  उनकी  तरफ  के  लोगों  को

 यह  बतला  देना  चाहता  हूं  कि  इस  तरह  का

 अधिकार  वहां  पर  ट्रेड  यूनियन  का  सदस्य  बनने

 का  प्राप्त  है भौर  भगर  वह  जानना  चाहेंगे  तो

 मैं  उनके  साम  भी  उन्हें  गिना  दूंगा  जहां  जहां
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 fe  कर्मचारियों  को  यह  ट्रेड  यूनियन  का
 सदस्य  बनने  का  अधिकार  प्राप्त  है।

 भारत  जो  कि  एक  प्रजातंत्री  देश  होने
 का  दम  भरता  है  वहां  हालत  उसके  प्रतिकूल
 है  और  जैसा  मैंने  सदन  को  बतलाया  रेलवे
 कर्मचारियों  की  सेवा  सम्बन्धी  शर्तों  को
 झौर  भी  कड़ा  बनाया  जा  रहा  है शौर  उन  पर
 नये-नये  प्रतिबन्ध  लगाये  जा  रहे  हैं  जैसा  कि
 यह  L00T  और  100-4  के  जोड़े  जाने  से
 साफ़  जाहिर  होता  है।  1000  में  यह्‌  लिखा

 हुआ  है  :

 “l00A:  If  a  railway  servant,
 when  on  duty,  is  entrusted  with
 any  responsibility  connected  with
 the  running  of  a  train,  rail-car  or
 any  other  rolling-stock  from  one
 station  or  place  to  another  station
 or  place,  and  he  abandons  his
 duty  before  reaching  such  _  sta-
 tion  or  place  without  authority
 Or  without  prop:rly  handing  over
 such  trains,  rail-car  or  rolling-
 stock  to  another  authorised  rail-
 way:  servant,  he  shall  be  punish-
 able  with  imprisonment  for  a
 term  which  may  etxeng  to  two
 years,  or  with  fine  which  may  ex-
 tend  to  five  hundred  rupees,  or
 with  both.”

 मैं  रेल  मंत्री  जी  अ्रथवा  कानून  मंत्री,
 जो  कि  इस  समय  सदन  में  उपस्थित  नहीं  हैं,
 उनसे  जानना  चाहूंगा  कि  क्‍या  उन्होंने  इस
 नये  सेक्शन  का  जो  कि  इंसर्ट  करना  चाह  रहे
 हैं  उसका  मतलब  भी  समझा  है  ?  क्या  श्राप
 इसका  प्रन्दाज्ञ  लगा  सकते  हैं  कि  इसका
 रेल  कर्मचारियों  पर  कैसा  प्रसर  पड़ेगा  और
 उन  पर  क्या-क्या  मुसीबत  इसके  कारण  प्राने
 वाली  है?  उदाहरण  के  लिए  मैं  श्रापको
 बतलाऊं  कि  मुझको  जैसे  रेलगाड़ी  पर  5  घंटे
 काम  करना  है  भर  रेल  दिल्ली  से  लेकर

 मुझे  झागरा  तक  झबवा  प्रन्य  किसी  स्टेशन

 6
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 तक  ल॑  जानी  है  भौर  झागरा  जब  मैं  रेल  को
 लेकर  पहुंचता  हूं  और  पांच  घंटे  की  ड्यूटी
 अंजाम  देने  के  बाद  मुझे  वहां  दूसरे  रेल  कमे-
 चारी  के  हाथ  में  इंजन  सोंपना  है  और  वह
 वहां  मुझे  रिलीव  नहीं  करता  है,  वह  रेल
 कमंचारी  बीमार  होने  के  नाते  भ्रथवा  झन्य
 किसी  कारणवश  वहां  मझे  रिलीव  करने
 नहीं  पहुंच  पाता  है  तो  प्राप  मुझे  क्या  कहेंगे  ?
 अब  मैं  पांच  घंटे  की  ऐक्टिव  ड्यूटी  दे  चुका  हूं
 और  मुझे  श्रागे  भी  ड्यूटी  प्रंजाम  देते
 रहने  के  लिए  यह  अध्यादेश  बनाया  जाता
 है,  कानून  बनाया  जाता  है  कि  नहीं  तुम्हें  2
 घंटे  काम  करना  पड़ेगा  शरीर  यह  कि  मुझे
 रेल  को  श्रागे  लेकर  बढ़ने  पर  मजबूर  किया
 जायेगा  तो  मेरा  कहना  है  कि  मैं  उस  चीज
 को  भी  मानने  के  लिए  तैयार  हूं  लेकिन  मेरा
 कहना  यह  है  कि  श्रभी  परसों  इस  सदन  के
 अन्दर  रेल  में  सफर  करने  वाले  मुसाफिरों  के
 बारे  में  बड़ी  चिन्ता  प्रकट  की  गई  थी  लेकिन
 एक  इंजन  ड्राइवर  को  जिसे  कि  5-6  घंटे

 ड्यूटी  देने  के  बाद  दूसरे  के  हाथ  में  इंजन  सोंपना
 चाहिए  वैसा  न  करा  कर  झगर  श्राप  उसी  इंजन
 ड्राइवर  से  2-12  घंटे  की  ड्यूटी  लना  चाहें
 तो  यह  क्‍या  श्राप  रेलवे  के  यात्रियों  की  वाकई
 चिता  करते  हैं?  वह  तो  रेल  के  मुसाफिरों  की
 चिन्ता  न  करके  रेल  मंत्री  महोदय  मालूम  पड़ता
 है  देश  की  बढ़ी  हुई  श्राबादी  को  खत्म
 करने  की  कोशिश  कर  रहे  हैं  श्रोर  इस  मकसद
 के  लिए  वह  जो  ग्राडिनेंस  उन्होंने  पास
 करवाया  था  उसे  श्रब  कानूनी  शक्ल  देने
 जा  रहे  हैं  ।  मैं  समझ  नहीं  पा  रहा  हूं  कि
 आखिर  उनका  दिमाग  जा  किस  दिशा  में
 रहा  है?  यह  साफ़  है  कि  वह  जो  यह  नये
 संक्शन  i00  ए  और  00  बी  जोड़ने  जा
 रहे  हैं  वह  प्रजातंत्री  सिद्धांत  के  प्रतिकूल  है
 श्रौर  इंटरनेशनल  लेबर  प्रार्गंनाइजेशन  ने
 जो  एक  इसके  लिए  सिद्धान्त  माना  है  उस
 अजातंत्री  सिद्धांत  क ेखिलाफ  जाता  है  इसलिए
 इस  भ्रध्यादेश  को  यह  सदन  किसी  भी  हालत
 अंजूर  नहीं  कर  सकता  है  t

 (Amenament)  sui

 एक  झाद्िरी  बात  मैं  हस  मौक़े  पर
 धौर  कहना  चाहूंगा।  ऐसा  कानून  बना
 कर  रेल  कमंचारियों  पर  बहुत  जुल्म
 किया  जा  रहा  है।  'रेलबेज्ध  में  8  लाख
 कम  वारी  काम  करते  हैं  हालांकि  मंत्री  महोदय
 जब  बात  करते  हैं  तो  केवल  3  लाख  की
 ही  बात  करते  हैं  तो  दरप्रसल  चीज़  यह  है  कि

 5  लाख  रेलवे  के  कर्मचारी  कैजुएल  हैं  भौर
 उन  की  तनख्वाह  डेढ़  रुपया,  दो  रुपया
 या  ढ़ाई  रुपया  होती  है  भोर  चूंकि  वह  येचारे

 कैजुएल  हैं  इसलिए  उन  का  यह  जिक्र  नहीं
 करते  हैं  शौर  बस  हमेशा  वह  3  लाख  की
 ही  बात  किया  करते  हैं  जब  कि  प्रसल  में
 ' रेलबेज्ञ  में 18  लाख  कर्मचारी  काम  करते
 हैं।  हिन्दुस्तान  की  श्रबादी  में  हर  80  लोगों
 में  एक  आदमी  रेल  कर्मचारी  है  या  रेल
 कर्मचारी  की  कमाई  पर  जिंदा  शने  वाला
 व्यक्ति  है  ।  हिन्दुस्तान  की  रेलवेज  का
 निश्चित  रूप  से  बहुत  महत्वपूर्ण  क्षेत्र  है.
 मुझे  प्रकसस्तोस  है  कि  हिन्दुस्तान  के  रेलवे-
 मैन  को  जिस  ढंग  से  संगठित  होना  चाहिए
 था  उस  ढंग  से  वह  संगठित  नहीं  हो  पाये  हैं  t
 मेरी  इच्छा  है  कि  वह  ठीक  तरीके  से  संगठित
 हों  शौर  श्रगर  किसी  दिन  वह  संगठित  हो  गये
 तब  रेल  मंत्री  महोदय  को  पता  चलेगा  कि
 उन  की  क्या  ताक़त  है  |

 हम  लोग  कभी-कभी  हिन्दुस्तान  में  हड़-
 ताल  की  बात  किथा  करते  हैं  लेकिन  हकीकत
 यह  है  कि  रेल  कर्मचारी  श्रमी  तक  हड़ताल  में
 सम्मिलित  नहीं  हुए  हैं  लेकिन  प्रगर  रेल
 कर्ंचारी  बंद  करने  की  ताक़त  रक्खें  तो
 फिर  दूसरे  किसी  को  बंद  करने  की  ज़रूरत  ही
 नहीं  पड़ेगी  जोर  सरकार  को  मजदूरों  शौर
 कमेच।रियों  की  जायज  मांगों  को  मानने  के
 लिए  बाध्य  होता  पड़ेगा  ।  यह  हिन्दुस्तान
 के  लिए  एक  बदनसीवी  की  बात  है  कि  हस
 देश  में  रेल  कर्मचारी  प्रभी  तक  संगठित  नहीं
 हो  पाये  हैं  श्रौर  दूसरी  तरफ़  जो  मजदूर  संगठन
 मौजूद  हैं  भी  उन  को  शासन  की  शोर
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 कुचलने  का  प्रयत्त  हो  रहा  है  श्रौर  इसी
 दृष्टि  से  वह  अध्यादेश  लाया  गया  प्रौरप[प्रव
 उस  को  कानूनी  रूप  दिलवाया  जा  रहा  है  ।
 इस  तरह  के  श्रध्यादेशों  के  जरिए  श्रौर  इस
 किस्म  के  फ़ासिस्ट  कानूनों  को  मंजूर  करा
 कर  क्‍या  यह  सरकार  इस  देश  में  प्रजातंत्र
 को  मजबूत  करना  चाहती  हैं  यह  क्या  मजदूर
 श्रान्दोलन  को  तरक्की  देने  का  और  हिन्दुस्तान
 में  प्रजातंत़्  का  बनाये  रखना  का  तरीका  है  ?
 निश्चित  रूप  से  यह  प्रजातंत्र  का  गला  घोंटना
 है  प्रौर  मजदूर  आन्दोलन  को  इस  देश  में

 कुचलना  है  ।  इसलिए  प्रलंत  में  पुनः  इस
 सदन  से  इस  बात  का  भ्राग्रह  करूंगा  कि  वह
 इस  तरह  के  प्रतित्रंधात्मक  नियमों  को  लागू
 करने  की  स्वीकृति  सरकार  को  न  दे  और
 123(2)  बी  के  अन्तर्गत  राष्ट्रपति  को  इस

 बात  की  सलाह  दे  कि  यह  जो  नया  संभोधन
 विधेयक  सरकार  द्वारा  सदन  में  लाया  गया  है

 उस  को  वाविस  ले  लें  ।
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 Sir,  I  move:
 “That  this  “House  disapproves

 of  the  Indian  Railways  (Amend-
 ment)  Ordinance,  968  (Ordi-
 nance  No.  0  of  968)  promul-
 gated  by  the  President  on  the
 4th  September,  1968.”

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  this  House  disapproves  of
 the  Indian  Railways  (Amend-
 ment)  Ordinance,  968  (Ordi-
 nance  No.  0  of  968)  promul-
 gated  by  the  President  on  the
 4th  September,  1968.”"

 The  hon.  Minister.
 THE  MINISTER  OF  RAILWAYS

 (SHRI  C.  M.  POONACHA):  Should
 I  reply  to  the  points  or  move  the  Bill?

 MR.  DEPUTY-SPEAKER:  He
 should  move  the  Bill  first.

 SHRI  0.  M.  POONACHA:  I  beg  to
 move:

 NOVEMBER  25,  968  Indian  Railways
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 ‘That  the  Bill  further  to  amend
 the  Indian  Railways  Act,  1890,  be.
 taken  into  consideration.”

 the  Bill,  the
 other  friends

 While  introducing
 hon.  Member  and
 raised  certain  points  about  the
 constitutionality  of  the  Bill  as  to
 whether  this  House  is  competent
 enough  to  discuss  or  take  up  a  mea-
 sure  for  consideration  of  this  type
 and  it  was  held  by  you  that  as  re-
 gards  the  constitutional  points  raised
 by  my  hon.  friends  there  was  noth-
 ing  in  them  and  you  ruleq  out  the
 points  of  order.

 SHRI  S.  M.  BANERJEE  (Kan-
 pur):  He  did  not  give  a  ruling  on
 the  constitutional  points.  You  should
 not  misquote  him.

 SHRI  C.  M.  POONACHA:  I  will  re-
 fer  to  a  few  points.  This  Bill  is  well
 within  the  rights  of  this  House  and
 the  House  is  quite  compstent  enough
 to  proceed  with  the  consideration  of
 this  Bill.  Having  said  so,  I  beg  to  re-
 fer  to  the  Act  that  we  have  already
 in  operation,  namely,  the  Indian  Rail-
 ways  Act,  1890...

 SHRI  DATTATRAYA  KUNTE
 (Kolaba):  On  a  point  of  order.  If

 I  mistake  not,  the  hon.  Minister  has
 moved  a  moticn  that  the  Bill  be  taken
 into  consideration.  We  have  a  mo-
 tion  by  the  hon.  mover  Shri  Fernan-
 des.  The  point  really  is  whether  the
 House  could  discuss  two  motions  at
 one  and  the  same  time.  The  normal
 parliamentary  practice  js  that  there
 ought  to  be  only  one  motion  before
 the  House...

 SHRIMATI  SUCHETA  KRIPALANI
 (Gonda):  That  is  allowed  in  this
 House.

 SHRI  DATTARAYA  KUNTE:  I
 am  overhearing  somebody  saying
 that  it  is  allowed  in  this  House.  This
 House  has  some  rules  of  business
 which  lead  to  proper  working  of  the
 House  and  that  is  why  I  am  raising
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 this  point,  I  really  want  to  know,
 whether  before  one  motion  is  dis-
 posed'  of  the  House  could  take  up
 consideration  of  another  motion.
 This:  will  mean  that  I  could  move  a
 thizd  motion  as  well.  It  might  be
 that  they  might  be  dealing  with  the
 same  subject-matter.  The  motion
 which  the  hon.  Railway  Minister  has
 moved  is  really  in  opposition  to  the
 motion  of  the  hon.  Member  in  a  way.
 Therefore,  jf  an  amendment  oppos-
 ing  the  original  motion  cannot  be
 moved,  could  a  motion  opposing  the
 original  motion  be  moved  as  well.  It
 is  not  only  whether  two  motions  can
 be  considered  or  not.  They  are  also
 contradictory  to  each  other.  The  hon.
 Member  has  moved  a  motion  want-
 ing  to  express  disapproval]  of  the
 House.  This  has  happened  because
 on  the  Order  Paper  we  find  that  both
 these  motions  have  been’  kept  to-
 gether.  I  should  have  really  hoped
 that  whoever  arranged  the  business
 of  this  House  had  put  them  sepa-
 rately:  before  the  House  so  that  the
 House  could  apply  its  mind  more  di-
 ligently.  When  two  motions  are  being
 put  before  the  House  simultaneously,
 it  might  be  that  the  member  who
 wants  to  take  part  in  it  is  in  a  diffi-
 culty.  A  Member  might  be  there
 who  would  like  to  oppose  the  motion
 moved  by  the  hon.  Member  Shri  Fer-
 nandes  and  at  the  same  time  would
 like  to  oppose  the  Bill  because  the
 ordinance,  after  a  lapse  of  time  will
 automatically  lapse  and  there  he
 would  tel]  Shri  Fernandes  that  the
 Ordinance  was  on  the  l4th  September
 and  ‘we  will  wait  till  it  lapses’  and
 the  member  would  oppose  the  Bill  at
 the  same  time.

 Hon.  Member  Shri  Fernandes  has
 gone  into  the  merits  of  this.  Ths
 difficulty  has  arisen  because  both
 have  been  placed  simulta  ly  on
 the  Agenda  Paper  and  we  are  not  the
 authority  to  arrange  the  Order  Paper.
 This  difficulty  has  arisen  and  I  want
 to  bring  it  to  your  notice.  The  two
 motions  in  a  way  are  contradictory  to
 each  other.  If  they  are  going  to  be

 (Amendment)  Bill
 disposed  of  like  this,  it  creates  diffi,
 culty.  Therefore,  |  want  to  _rajse  this
 point  of  order,  though  hori,

 Mempey Shrimati  Sucheta  Kripdlani  wants
 tell  me  that  this  has  been  done  be-
 fore  also.  Points  of  order  are  raised
 to  correct  things.  If  it  is  said  that
 this  is  the  practice  in  this  House,  then
 we  need  not  have  any  rule  book  at
 all  and  we  should  go  by  practices  and
 conventions  and  all  those  things  fol-
 lowed  in  the  British  House  of  Com-
 mons.  The  very  fact  that  we  have
 Rules  of  Procedure  shows  that  we  are
 supposed  to  abide  by  them  and  what-
 ever  is  being  done  must  be  based  on
 these  rules  and  not  on  what  was
 being  done  in  this  House,  which  might
 have  been  wrong.  That  is  my  point
 of  order.

 SHRI  S.  KUNDU  (Balasore):  Sir,
 as  I  explained  in  the  beginning....

 MR.  DEPUTY-SPEAKER:  Your
 point  of  order  was  about  the  consti-
 tutional  validity,  which  is  different.

 SHRI  S.  KUNDU:  It  is  a  comple-
 tely  different  motion  saying  that  the
 debate  on  the  Bill  should  be  adjourn-
 ed.  Now,  how  could  the  Minister
 come  forward  with  a  separate  mo-
 tion  that  the  Bill  be  taken  into  con-
 sideration,  which  goes  in  a  comple-
 tely  different  direction?  Rule  709
 says:

 “At  any  stage  of  a  Bill  which
 is  under  discussion  in  the  House,
 a  motion  that  the  debate  on  the
 Bill  be  adjourned  may  be  moved
 with  the  consent  of  the  Speaker.”
 So,  having  moved  such  a  motion...

 MR.  DEPUTY-SPEAKER:  I  have
 already  said  that  after  the  Minister
 has  finished  his  speech.  [I  will  give
 him  an  opportunity.

 SHRI  S.  KUNDU:  The  Minister
 can  make  a  speech  throughout  the
 length  and  breadth  of  India  at  any
 time  he  likes;  nobody  can  stop  him.
 But  when  they  are  in  the  House  they
 must  adhere  to  the  Rules  of  Proce-
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 {Shri  S.  Kundu]
 ‘@ure.  The  motion  before  the  House
 fe  that  the  debate  be  adjourned.
 Hiwer  there  should  be  a_  discussion
 on  this  motion  or  it  should  be  put  to
 vote  and  a  decision  taken.  Otherwise,
 we  would  be  going  against  the  Rules

 .of  Procedure,

 MR.  DEPUTY-SPEAKER:  The  hon.
 Member  Shri  Fernandes  has  placed
 his  submission  before  the  House.  The
 hon,  Minister  places  his  submission
 before  the  House,  Then,  I  will  permit
 the  hon.  Member  to  move  his  mo-
 tion.  Of  course,  the  House  will  de-

 ‘cide  whether  the  discussion  should  be
 adjourned  or  not.  At  this  stage,  let
 him  not  mix  up  the  two  issues.

 SHRI  S.  KUNDU:  The  third  issu
 I  have  already  raised  in  the  begin-
 ning.

 MR.  DEPUTY-SPEAKER:  I  have
 taken  note  of  it.  Now,  Shri  Kunte
 has  raised  another  point  of  order  and
 Pleaded  with  some  cogency  whether
 both  the  motions  could  be  taken  up
 together,  whether  there  would  not  be
 ‘some  jinmcongruency  and  so  on,  on
 which  I  wil]  have  to  give  a  ruling.

 SHRI  S.  KUNDU:  Sir,  will  you  re-
 sume  ,our  seat  for  a  minute  so_  that
 we  wil]  not  be  called  upon  ६0  sit
 down?  Your  ruling  could  only  be  to
 delete  that  portion  of  the  Minister’s
 speech  where  he  says  “that  the  Bill
 be  taken  into  consideration”.  The
 Minister  cannot  move  such  a  motion.
 He  can  only  express  his  opinion  with-
 out  moving  it.

 MR.  DEPUTY-SPEAKER:  Usually
 the  Minister  begins  or  ends  his
 speech  with  the  motion  “That  the
 Bill  be  taken  into  consideration”.  T
 do  not  know  whether  the  Minister  has
 actually  said  it  or  not.  The  hon.
 Member  can  make  his  plea  after  the
 Minister  has  made  his  specch  and
 moved  his  motion.

 SHRI  5.  KUNDU:  Sir,  you  should
 rule  out  that  particular  sentence,  or
 ‘motion,  as  improper  ut  this  stage.  Let

 NOVEMBER  25,  968  Indian  Railways  284
 (Amendment)  [Fill

 this  motion  be  disposed  of.  Then  he
 can  introduce  his  Bill.  Otherwise,
 strictly  speaking,  it  will  not  be  con-
 stitutional.

 MR.  DEPUTY-SPEAKER:  The
 Minister  wanted  to  say  why  this  Bill
 has  to  be  considered.  He  has  tried  ©
 make  out  a  case  for  that.  He  has  not
 said  anything  beyond  that.

 SHRI  5.  M.  BANERJEE:  On  the
 point  of  order  raised  by  the  hon.
 Member,  I  would  like  to  say.....

 SHRI  ATAL  BEHARI  VAJPAYEE:
 (Balrampur):  Sir,  are  you  allowing
 a  discussion  on  this?

 MR.  DEPUTY-SPEAKER:  No,  not
 at  all.

 SHRI  5.  M.  BANERJEE:  Sir,  I
 want  to  support  you  in  the  case  of
 this  point  of  order.

 SHRI  RANDHIR  SINGH  (Rohtak):
 He  does  not  require  any  support  from
 you,

 MR.  DEPUTY-SPEAKER:  Have
 you  any  new  points  to  make?

 SHRI  S.  M  BANERJEE  The
 business  before  the  House  is  that  the
 disapproval  motion  moved  by  Shri
 Fernandes  and  the  Bill  move  by  the
 Minister  be  discussed  together,  The
 Business  Advisory  Committee,  in  its
 wisdom,  has  taken  a  decision  that  both
 these  motions  should  be  discussed  to-
 gether.  I  am  a  member  of  the  Busi-
 ness  Advisory  Committee  and  I
 should  say  that.  I  request  Shri
 Kunte  to  go  through  the  parliamen-
 tary  proceedings  of  ‘1960.  In  960  5
 similar  question  arose  when  an  Or-
 dinance  was  promulgated  and  the  Or-
 dinance  and  the  Bill  were  both  dis-
 cussed  together.  I  am  quoting  from
 Shakdher.

 MR.  DEPUTY-SPEAKER  It
 with  me.  It  was  just  now  pointed
 out  by  Shri  Fernandes.
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 SRRI_S..M.  BANERJEE:  There
 bave  been  such  instances  in  the  past
 and  a  convention  has  becn  develop-
 ed  that  such  motions,  whether  it  is
 the  Golg  -Contro]  Ordinance  or  the
 Gold  Control  Bill  or  whether  it  ig  the
 Essential]  Services  Maintenance  Ordi-
 nance  or  the  Essential  Services  Main-
 tenance  Bill,  though  we  were  agains‘
 both,  could  be  discusscd  together.
 Precedents  are  there.

 MR.  DEPUTY-SPEAKER:  His
 ‘point  of  order  is  that  apparently  it
 lookg  incongruous,  but  because  we
 have  adopted  a  certain  p  actice  in
 this  House  since  960  I  do  not  think
 there  is  any  validity  so  far  as  this
 point  of  order  is  concerned,  In  the
 last  session  also  this  was  done.  But
 as  he  has  raised  a  fundamental  issue
 ig  he  thinks  that  it  looks  incongruous,
 it  might  be  taken  up  in  the  Rules
 Committee.  So  far  as  the  practice
 adopted  by  this  House  is  concerned,
 ‘we  are  this  time  with  the  concur-
 rence  of  the  Business  Advisory  Com-
 mittee  discussing  them  together.

 SHRI  C.  M.  POONACHA:  In  ac-
 cordance  with  article  123(2)  of  the
 Constitution  it  is  necessa  y  that  we
 should  come  before  this  House  to  re
 place  the  Ordinance  with  a  pierce  “f
 Yegislation  within  six  weeks’  time  after
 Parliament  meets.  Since  Governm:  :::
 have  taken  a  decision  that  this  Ord:
 nance  should  be  replaced  and  a  B::!
 should  be  placed  before  this  House
 fo-  its  consideration,  action  has  been
 taken  to  introduce  this  Bill.  At  this
 stage  the  Biil  has  to  be  taken  up  for
 consijeration  and  there  could  be  no
 question  of  adjourning  the  debate  on
 the  Bill  because  within  six  weeks  a
 decision  on  the  merits  of  the  Ord'-
 nance,  whether  the  House  would  like
 to  accept  it  or  not,  would  have  to  be
 taken.  The-efore  at  this  stage  I
 would  onlv  submit  that  fhe  consi-
 deration  of  the  Bill  is  urgent  and  ne-
 cessery.

 SHRI  GEORGE  FERNANDES:  We
 are  opposed  to  the  Bin.

 SHRI'C.  M.  POONACHA:  I  shall
 ‘be  coming  to  the  merits  later.
 237  (At)  LSD—I0.

 mendment)  ,  ‘Bulk
 As  such  the  House  has  to  proceed

 with  the  consideration  of  the  Bill  J
 submit  that  the  Bill  may  be  takin  up
 for  consideration.

 SHRI  GEORGE  FERNANDES:  ४9
 will  be  thrown  out.

 MR.  .DEPUTY-SPEAKER:  -Shri
 Fernandes  has  given  notice  of  a
 motion  for  adjournment  of  the  debate
 on  the  Bill  under  rule  109.

 ह ।  शाथ  फरमेन्डोज  :  मैं  प्रस्ताव  करता

 “कि  इंडियन  रेलवेज़  (एमेंडमेंट)  बिल,
 968  पर  बहस  को  स्थगित  किया  जाये।'

 थी  झ्टल  बिहारी  वाजपेयी  :  उपाध्यक्ष
 महोदय,  प्रगर  बहस  स्थगित  करने  की  मांग
 होगी  तो  वह  खाली  विधेयक  पर  नहीं  होगी,
 श्री  फरनेंडीज़  ने  जो  प्रस्ताव  रखा  है,  उस  पर
 भी  होगी  ।  भगर  दोनों  प्रस्ताव  साथ  साथ
 निये  जा  रहे  हैं  श्रौर  दोनों  पर  एक  बहस  हो
 हो  रही  है  तो  भ्रब  उनके  टुकड़ें  नहीं  किये  जा
 सकते  हैं  t

 tt  जाओ  फरन  Se:  दस  पर  मेरा  एक
 व्यवस्था  का  प्रश्न  है  ।  ाप  र्ल  09  को
 देखिये  ny

 “Adjournment  of  Debate  on  and
 Withdrawal  and  Removal  of  Bills

 At  any  stage  of  a  Bill  which  is
 under  discussion  in  the  House’  a
 motion  that  the  debate  on  the  Bill
 be  adjourned  may  be  moved  with
 the  consent  of  the  Speaker.”

 मैंने  जो  प्रस्ताव  दिया  है  वह  09  के
 तर्गत  है  कि  इस  बिल पर  जो  रहस  है

 उसको  स्थगित रखा  जाए।  मेरा  जो  प्रस्ताव

 है  जिस  पर  बहस  हो  रही  है  वह  संविधान  के

 झाधार  पर  दिया  हरभा  प्रस्ताव  है  ।  दोनों
 झलन  लग  चीजें  हैं
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 ug  MR  DEPUTY-SPEAKER:”  ‘know’
 it  is  totally;  ‘different.

 SHRI  DATTATRAYA.  KUNTE:
 Sir,  before  you  give  a  ruling,  I  must

 “get  a  clarification,

 Now  there  is  a  third  motion.  We
 were  supposed  to  be  d.baung  =  tie
 Resolution  of  the  hon,  Membe-.  That
 was  the  first  motion.  The  second  me-
 tion  is.  that  the  Bill  be  taken  into  con-
 sideration.  Now  the  third  motion  is
 that  the  discussion  on  this  Bill  be  ad-
 journed.  There  are  three  motions.  I
 really  want  to  know  when  my  turn
 will  come  to  speak  on  the  _  original
 Resolution  mov:d  by  the  hon.  Mem-
 be->.  I  would  not  like  to  take  part  in
 the  debate  on  the  motion  about  tak-
 ing  the  Bill  into  consideration,  or  the
 other  motion  asking  for  the  adjourn-
 ment  of  the  discussion  on  the  Bill.

 SHRIMATI  SUCHETA  KRIPA-
 LANI:  You  can  confine  yourself  to
 the  Bill.

 SHRI  DATTATRAYA  KUNTE:
 Again,  the  hon.  Member  is  trying  to
 advise  me  that  I  can  confine  myself
 to  the  Bill.  But  this  will  be  con-
 founding  me  and  also  her.  The
 obiter  dicta  should  not  fall  from  her
 mouth.

 SHRI  PILOO  MODY:  Be  _  chival-
 rous.

 SHRI  DATTATRAYA  KUNTE:
 I  am;  at  one  stage,  I  tolerated  it.

 This  is  the  third  motion  and  there
 would  be  other  motions  also.  For  ins-
 tance,  I  move  one  more  motion  that
 the  debate  on  this  item  be  postponed
 to  the  next  session.  That  will  be  sno-
 ther  motion.  I  want  to  know  whe-
 ther  “along  with  the  motion  of  the  ad-
 journment  of  the  discussion  on  the
 ‘Bil,  you  are  going  to  take  another
 motion  that  the  consideration  of  the
 item  be  postponed  to  another  sessicn
 so  that  we  can  sce  in  what  anomaly
 we  can  lJand  ourselves.  I  seek  ‘your
 permission  to  move  this.  motion,  -  I
 need  not  give  any  notice.  I  can  move
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 this  motion  ‘at  any  stage  of  the:  dis-
 Cussion.  I  moye:

 te
 “That  the  consideration  of.  the

 item  be  postponed  to  the  next
 session.”

 ‘This  isthe  fourth  motion,
 Shri MR.  DEPUTY-SPEAKER.

 George  Fernandes  has  moved  the
 motion  for  the  adjournment  of  the
 discussion  on  the  Bill.  This  is  a  spe-
 cific  motion

 SHRI  ATAL  BIHARI  VAJPAYEE:
 But  we  are  having  a  combined  de-
 bate.

 MR.  DEPUTY  SPEAKER:  Yes,  fur
 convenience  sake.  As  Shri  Banetjee
 pointed  out,  we  have  taken  both  the
 motions  together  for  convenitnce
 sake  and  to  save  the  time  of  the
 House.  8  George  Fernand?s’s  |  mo-
 tion  is  specific  about  the  adjournment
 of  the  conside-ation  of  the  Bill.  So,  I
 put  it  to  vote.  The  question  is.....

 SHRI  DATTATRAYA  KUNTE:
 I  have  moved  the  fourth  motion  also.

 MR.  DEPUTY  SPEAKER:  Now,  in
 the  process  of  voting....

 SHRI  DATTATRAYA  KUNTE:
 I  just  now  said  I  move  the  fourth
 motion.  Let  me  clarify  the  position.
 The  first  motion  of  Shri  George  Fer-
 nandes  that  the  Ordinagge  be  not
 approved  by  the  House  3  not  dis»us-
 ed  of.  There  is  another  motion  that
 th  Bill  be  taken  into  consid®ration.
 There  is  the  other  motion  that  the
 discussion  on  the  Bill  be  adjourned.
 I  want  to  move  the  fourth  mction
 that’  the  diascussion  on  this  item  be
 postponed  to  the  next  session.

 MR.  DEPUTY  SPEAKER:  'एनच्क्शा-
 what  rule?

 SHRI  DATTATRAYA  KUNTE:
 The  motion  that  the  consideration  of
 the  item  be  postponed  to  the  ‘next
 session  can  be  -brought.  at-  any  stage
 I  am  moving  the  motion.  I  move:

 Pr  cs
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 “That  the  consideration  of  the
 item  be  postponed  to  the  next
 session.”
 You  can  put  it  ta  vote.
 MR.  DEPUTY  SPEAKER:  You  ace

 entitled:‘to  move  a  motion  under  Rule
 109.  Shri  George  Fernandes  has  mov-
 ed  a  motion  asking  for  adjournment
 of  the  discussion  on  the  Bill  without
 specifying  the  time  limit.  You  are
 only  specifying  the  time  limit.  That
 is  all.

 SHRI  DATTATRAYA  KUNTE:  It
 is  a  different  motion.  J  have  moved
 that  the  consideration  of  this  item  be
 postponed  to  the  next  session.

 SHRI  NARENDRA  S'NGH  MAHi-
 DA  (Anand):  Let  us  dispose  of  the
 motion  of  Shri  George  Fernandes
 first.

 MR,  DEPUTY  SPEAKER:  I  have
 already  ruled  that  this  has  been  the
 practice  followed  in  the  House  and  it
 has  the  approval  of  the  Business  Ad-
 visory  Committee  that  both  the
 motions  may  be  ciubbed  together  for
 the  sake  of  convenience  and  tu  save
 the  time  of  the  House.  This  is  the
 main  purpose.  I  have  ruled  that  they
 wi'l  be  taken  together.  The  motion
 which  I  am  disposing  of  first  is  the
 one  moved  by  Shri  George  Fernandes
 Now,  Shri  Kunte  has  made  a  plea
 that  he  would  I'ke  to  move  another
 rnotion.

 SHRI  DATTATRAYA  KUNTE:  I
 have  moved  it.

 MR.  DEPUTY  SPEAKER:  He  has
 moved  it  But,  I  think,  under  the
 Rules  of  Procedure,  it  is  not  admissi-
 ble.  He  can  point  out  to  me  a  specific
 rule.  This  is  not  admissible.

 I8  hrs,

 att  झटल  बिहारी  आाणजपेयी:  उपाध्यक्ष

 महोदय,  अभी  झाप  ने  कहा  कि  बिजिनेस

 एडवोइजरी  कमेटी  ने  तय  किया  है  कि  बिल

 झौर  मोशन  साथ  लिये  जायें  ।  प्राप.  ने  यह
 भी  कहा  है  कि  हाउस  में  पहले  यह  होता  रहा

 है  |  झगर,  मावतीय  सदस्य  श्री  खाजे

 करनेन्डीज,  का  मोशन  एकसेप्ट  हो  गया,  नो

 न

 ‘process:  of  voting,  I  should  not

 now  put  Mr.  Fernandes’

 जायेगाः।

 (Amendment)  Bill
 उस  के  नतीजे  कया  होंगें  ?  झाप  चेयर  में
 बैठ  करे  केवल  यही  सोच  कर  नहीं  चल  सकते
 कि.  वह  मोशन  हाउस  के  हारा  ठुकरा  दिया

 अगर  वह  मोशन  स्वीकार  कर
 लिया  गया,  तो  क्‍या  ऐसा  नहीं  होगा  कि
 विधेयक  पर  तो  चर्चा  रुक  जायेगी  श्रौर  ख़ाली
 मोशन  पर  चर्चा  चलेगी  ?  तब  इस  सदन  को

 पुरानी  परम्परा  शौर  बिजिनेस  एडवाइज़री
 कमेटी  के  फ़ैसले  का  क्या  होगा  ?  जब  बिल
 और  मोशन  सदन  में  एक-साथ  चचित  हैं,  तो
 उन  पर  टुकड़ों  में  वोट  कैसे ले  सकते  हैं  ?

 MR.  DEPUTY-SPEAKER:  I  am  not
 presuming  that  because  of  the  majo-
 rity  this  js  bound  to  be  lost.  I  nave
 to  look  at  it  objectively.  What  you
 are  imaging  is  not  ging  tu  aappen.  In
 case  Mr,  Fernandes’  motion  is  carried
 th  debate  on  this  is  adjourned  and
 the  debate  on  his  motion  ‘ontinucs,
 and  in  case  that  motion  is  rejected  by
 the  House  —of  course,  both  are  nesi-
 tive—nothing  is  before  the  House,
 and  in  case  it  is  accepted,  whatever
 are  the  consequences  the  House  will
 face.  This  is  the  position.  Now  f  shall
 put  it  to  the  vote  of  the  House....
 (Interruption).

 SHRI  R.  0.  BHANDARE  rose—.

 MR.  DEPUTY-SPEAKER;:  In  the
 be

 disturbed
 SHRI  R,  D.  BHANDARE:  You  are

 allowing  the  others  to  argue....

 MR,  DEPUTY-SPEAKER:  I  allow-
 ed  him  because  there  was  some  con-
 fusion.

 SHRI  B.  D,  BHANDARE:  Would
 you  like  to  divide  the  Joint  motion
 into  two  parts?  (Interruptions).

 MR.  DEPUTY-SPEAKER:  |  shall
 motion  to

 the  vote  of  the  House.
 The  question  is

 “That  the  Debate  on  the  Indian
 Railwdys  (Amendment)  Bil)  4905
 be  adjourned.”  (8)

 “Lok  Sabha  divided:
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 Division  No,  II)
 Adichan,  Shrj  P.  C.
 ‘Banerjee,  Shri  S.  M.
 Behera,  Shri  Beidhar
 Biswas,  Shri  J.  M.
 Fernandes,  Shri  George
 Haldar,  Shri  K.

 Agadi,  Shri  S.  a.
 Arumugam,  Shrj  R.  Ss.
 Awadesh  Chandra  Singh,

 Shri
 Bajpai,  Shri  Vidya  Dhar
 Barua,  Shri  Bedabrata
 Barua,  Shri  R.
 Bhakt  Darshan,  Shri
 Bhandare,  Shri  R.  D:.
 Chanda,  Shrimati

 Jyotsna
 Chaturvedi  Shri  R.  L.
 Chaudhary,  Shri  Nitira)

 Singh
 Desai,  Shri  Morarji
 Dixit,  Shri  G.  con
 Dwivedi,  Shri

 war
 Gandhi,  Shrimatj  Indira
 Ganpat  Sahai,  Shrj
 Gautam,  Shri  C.  D.
 Ghosh  Shri  Parimal

 Jadhav,  Shri  V.  N.
 Jagijiwan  Ram,  Shvi
 Kamble,  Shri
 Kasture,  Shri  A.  ५.
 Kesri,  Shri  Sitaram
 Kripalani,  Shrimati
 Sucheta

 Kureel,  Shri  8.  N.

 Nagegin-

 MR.  DEPUTY-SPEAKER:

 {NOVEMBER  25,  3966

 AYES

 Kajita,  Shr;  Dhireswar
 Kundu,  Shri  S.
 Meghachandra,  Shri  M.
 Mohammad  Ismail,  Shri
 Mukerjee,  Shri  H.  N.

 NOES
 Laskar,  Shri  N.  R.

 Maharaj  Singh,  Shri
 Mahida,  Shrj  Narendra

 Singh
 Mehta,  Shri  Asoka
 Minimata  Agam

 Guru,  Shrimati
 Mishra,  Shrj  G.  S.
 Mrityunjay  Prasad,  Shri
 Pahadia,  Shri  Jagannath
 Pandey,  Shri  K,  N.
 Pandey,  Shri  Vishwa

 Nath
 Pant,  Shri  K,  C.
 Partap  Singh,  Shri
 Parthasarathy,  Shri
 Patel,  Shri  N.  N.
 Patil.  Shrj  Deorao
 Pramanik,  Shrj  J.  शब,
 Quresh,  =  Shri  Mohd.

 Shafi
 Radhabai,  Shrimati  B.
 Raj  050  Singh.  Shri
 Raiu,  Shri  D.  8.
 Raju,  Dr.  D  8,
 नल  Dhan  Che
 Ram  Subhag  Singh.  Dr.
 Ram  Swaruo.  Shr
 Rana  Shri  M.  B.
 Randhir  Singh,  Shri
 Rane,  Shri

 The

 Das

 result®  of  the  divis‘on  is:  Ayes:  16,
 Noes  +  7.

 The  motion  was  negatived.
 MR.  DEPUTY-SPEAKER:

 Kunte,  I  have  aleready  ruled  it  out.
 SHRI  GEORGE  FERNANDES:  Sir

 I  have  an  amendment,
 No.  6.

 MR.  DEPUTY-SPEAKER:
 right....

 ‘Indian  Ratlways  292
 (Amendment)  Bill

 1507  bra

 Patil,  Shri  NR.
 Satya  Narain  Singh,  Shri
 Sen,  Shri  Deven
 Sreedharan,  Shri  A.
 Subravelu,  Shri

 Rao,  Shri  K.  Narayana
 Rao,  Shri  Thirumala
 Rohatgi,  Shrimati

 Sushila
 Roy,  Shrj  Bishwanath
 Saha,  Dr.  5.  K.
 Saigal,  Shri  A.  Ss.
 Sambasivam,  Shri
 Sankata  Prasad,  Dr.

 Sapre,  Shrimati  Tara
 Sarma,  Shri  A.  T.
 Sen,  Shri  Dwaipayan
 Shambhu  Nath,  Shri
 Sharma,  Shri  M.  R.
 Sharma,  Shri  Naval

 Kishore
 Sheo  Narain,  Shri
 Sheth,  Shri  T.  M.
 Shinkre,  Shri
 Shiv  Chandika  Prasad,

 Shri
 Siddayya,  Shri
 Siddheshwar  Prasad,

 Shrj
 Singh,  Shri  D.  N.
 Supakar,  Shri  Sradha-

 kar
 Uikey,  Shri  M.  0.
 Verma.  Shri  Prem

 Chand
 Virbhadra  Singh,  Shri

 SHRI  DATTARAYA  KUNTE  rose—

 Mr.

 amendment  शी  लाख  फरनेग्डीख:  उपाध्यल  महोदय,

 an  ६ उ  झपना  संशोधन  नम्बर  6  पेश  करता  हूं,  जिस
 में  यह  प्रस्ताव  किया  गया  है  कि  इंडियम

 ”*The  ‘following  Members  also  recorded  their  votes: —
 AYES:  Shri  Yashwant  Singh  Kush-  wah.
 NOES:  _  Sarvashri  Gajra}  Singh  Rao,

 Shyam  and  Shrimati  Gudha  ¥.  Reddy
 Sadhu  Ram,  Shrimati  Savitri
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 रेलबेज  (  भ्रमेंडमेंट)  बिल  के  सां+धानिक

 पहलुभों  भ्रौर  इस  कानून  को  बनाने  के  सम्बन्ध
 में  इस  सदन  के  भ्रधिकार  के  विषय  पर  भ्रपनी
 राय  देने के  लिए  एटार्नी-जेनेरल  को  इस  सदन
 के  सामने  झपना  बयान  देन ेके  लिए  बुलाया
 जाये  t  (8:

 MR,  DEPUTY  SPEAKER:
 question  is..

 The

 SHRI  S.  KUNDU:  Sir,  I  would  also
 like  to  move  my  amendment  No,  29.

 MR.  DEPUTY  SPEAKER:  They
 are  similar.  They  are  barred.  Yours
 igs  banned.  There  is  another  by  Shri

 (Amendment)  Bill
 Digvijai  Nath.  There  are  two  mote.
 Only  one  could  be  moved.

 Now,  the  question  is  :

 ‘That  this  House  aresolves  that
 Attorney  General  of  India  be  in-
 vited  to  address  the  House  on  the
 constitutional  aspects  of  the
 Indian  Railways  (Amendment)
 Bill,  4968  and  on  the  legisiative
 competence  of  the  House  to  enact
 the  law  under  consideration.”
 (6).

 Let  the  lobbies  be  cleared.

 The  Lok  Sabha  divided:

 Division  No.  2]

 Adichan,  Shri  P.  C.
 Banerjee,  Shri  S.  M.
 Biswas,  Shri  J.  M.
 Fernandes,  Shri  George
 Haldar,  Shri  K.
 Kalita,  Shri  Dhireswar  4  Patil,

 Agadi.  Shri  S.  A.
 Arumugam,  Shri  R.  S.
 Awadesh  Chandra  Singh,

 Shri
 Bajpai,  Shri  Vidya  Dhar
 Barua,  Shri  Bedabrata
 Barua,  Shri  R.
 Bhakt  Darshan,  Shri
 Bhandare,  Shri  R.  D.
 Bohra,  Shri  Onkarlal
 Chanda,  Shrimati

 Jyotsna
 Chaturvedi,  Shri  R.  L.
 Chaudhary,  Shri  Nitiraj

 Singh
 Desai,  Shri  Morarji
 Dixit,  Shri  G.  C.
 Dwivedi,  Shri  Nagesh-

 war
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shrimati  Indira
 Ganpet  Sehai,  Shri
 Gautam,  Shri  C.  D.
 Ghosh,  Shri  क,  K.

 AYES

 Kundu,  Shri  S.
 Kushwah,  Shri  Y.  S.
 Meghachandra,  Shri  M.
 Mukerjee,  Shri  H.  N.
 Mulla,  Shri  A.  N.

 Shri  N.  R.

 NOES

 Ghosh,  Shri  Parimal
 Jadhav,  Shri  V.  N.
 Jagjiwan  Ram,  Shri
 Kamble,  Shri

 Karan  Singh,  Dr.
 Kasture,  Shri  A.  S.
 Kesri,  Shri  Sitaram
 Kripalani,  Shrimati

 Sucheta
 Kureel,  Shri  B.  N.
 Laskar,  Shri  N.  R.
 Maharaj  Singh,  Shri
 Mehta,  Shri  Asoka
 Minimata  Agam  Dass

 Guru,  Shrimati
 Mishra,  Shri  G.  S.
 Mrityunjay  Prasad,  Shri

 Naidu,  Shri  Chengalraya
 Pahadia,  Shri  Jagannath
 Pandey,  Shri  K.  N.
 Pandey,  Shri  Vishwa

 Nath
 Pant,  Shri  K.  C.
 Partap  Singh,  Shri

 (15.  hrs.

 Satya  Narain
 Shri

 Sen,  Shri  Deven
 Sreedharan,  Shri  A.
 Subravelu,  Shri

 Singh,

 Parthasarathy,,  Shri
 Patel,  Shri  N.  N,
 Patil,  Shri  Deorao
 Pramanik,  Shri  J.  N.
 Qureshi,  Shri  Mohd.
 Shafi
 Raj  Deo  Singh,  Shri
 Rajasekharan,  Shri
 Raju,  Shri  D.  B.
 Raju,  Dr.  D.  S.
 Ram  Dhan,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Randhir  Singh,  Shri
 Rane,  Shri
 Rao,  Shri  K.  Narayana
 Rao,  Shrj  Thirumala
 Reddy,  Shri  M.  N.
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Saigal,  Shri  A.  5.
 Sambasivam,  Shri
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 Sankata  Prasad,  ‘Dr,
 Sapre,  Shrimati  Tara
 Sarma,  Shri  A.  T.
 Savitri  Shyam,  Shrimati
 Sen,  Shri  Dwaipayan
 Shambhu  Nath,  Shri
 Sharma,  Shri  M.  R.
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 Kishore

 Shri

 MR.  DEPUTY  SPEAKER:  THe  re-
 sult*  of  the  division  is:

 Ayes:  ‘16;  Noes:  82.
 The  motion  was  negatived.

 MR.  DEPUTY-SPEAKER:  There  are
 some  other  amendments  also.

 SHRI  DEVEN  SEN  (Asansol):  I
 beg  to  move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  Ilst  February,
 1969.",  (7)
 SHRI  GEORGE  FERNANADES:  I

 beg  to  move:
 “That  the  Bill  be  circulated  for

 the  purpose  of  eliciting  opinion
 thereon  by  the  l5th  Februray,
 1969.”,  (8)

 MR.  DEPUTY-SPEAKER:  There  is
 an  amendment  in  the  name  of  Shri
 Abdul  Ghani  Dar.  The  hon,  Member
 is  not  here.

 SHRI  K.  NARYANA  RAO  (Bobbi-
 li):  Here,  I  have  a  point  of  order.
 Rule  74  reads  thus:

 ‘When  a  Bill  is  introduced,  or
 on  some  subsequent  motion,  the
 member  in  charge  may  make  one
 of  the  following  motions  in  regard
 to  his  Bill,  namely:

 (i)  that  it  be  taken  into  consi-
 deration;......

 So,  it  ig  only  the  member  in  charge
 of  the  Bill  who  can  make  such  8

 ‘Sharma,  Shri  Naval

 Sheo  Narain,  Shri
 Sheth,  Shri  T.  M.
 Shiv  Chandika  Prasad,

 Siddayya,  Shri
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 Siddheshwar  Prasad, Shri  *
 Singh,  Shri  9.  N..
 Supakar,  Shri.  Sradhakar
 Uikey,  Shri  M.  6.
 Verma,  Shri  Prem  Chand
 Virbhadra  Singh  |.Shri

 motion,  namely  that  the  Bill  be  circu- lated  for  the  purpose  of  eliciting  ह... nion  thereon.
 MR.  DEPUTY-SPEAKER:  That  is not  correct.  I  have  seen  the  rule,  I

 have  given  my  ruling.  The  hon.  Mem-
 ber’s  contention  is  not  correct.

 SHRI  S.  KUNDU:  I  have  a  different
 motion;  it  is  different  from  what  ]  had
 given  notice  of

 MR.  DEPUTY-SPEAKER:  His  am-
 endment  is  the  same  as  Shri  George Fernandes’s.  So,  it  is  barred.

 Amendment  Nos,  37.  38,  39,  40,  42
 are  not  being:  moved,  because  the  hon.
 Members  concerned  are  not  present
 here,

 SHRI  SRADHAKAR  SUPAKAR
 (Sambalpur):  On  a  point  of  order.

 The  Business  Advisory  Committee  had
 decided  that  the  resolution  moved  by
 Shri  George  Fernandes  and  the  motion
 moved  by  Shri  C.  M.  Poonacha  should
 be  taken  up  together.  In  spite  of  that,
 the  hon.  Member  had  moved  a  motion
 to  the  effect  that  the  debate  on  the
 motion  moved  by  Shri  C.  M.  Poonacha
 be  adjourned  and  vote  was  also  taken
 thereon.  Following  the  same  logic,  I
 now  move  that  the  debate  on  the  re-
 solution  moved  by  Shri  George  Fer-
 nanades  that  this  House  sapproves  of
 the  Indian  Railways  (Amendment)
 Ordinance  promulgated  by  the  Presi-
 dent  on  the  l4th  September,  29068  be
 adjourned

 MR.  DEPUTY-SPEAKER:
 moving  it  under  rule  340?

 Is_  he

 *The  following  Members  also  recorded  their  votes: —
 Noes:  Shri  Narendra  Singh  Mahida  and  Shrimati  Sudha  V.  Reddy.
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 SHRI’  SRADHAKAR  SUPAKAR:
 No,  I  am  moving  it  under  the  same
 rule  under  which  he  had  moved  it.

 MR.  DEPUTY-SPEAKER:  No;  then,
 he  is  debarred.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Let  it  be  under  rule  340.

 MR.  DEPUTY-SPEAKER:  Now.  that
 is  not  possible.  He  has  missed  tne
 point,

 SHRI  PILOO  MODY:  Before  I  say
 what  I  have  to  on  this  subject,  I  am
 glad  to  have  learnt  this  very  moment
 that  you  have  to  know  all  the  rules
 by  heart  and  to  be  able  to  quote  them
 at  the  Chair’s  will,  but  if  you  miss
 your  opportunity,  you  cannot  move  a
 Motion—at  least  that  ig  what  we  have
 learnt.  We  learnt  on  a  previous  occa-
 sion  that  ig  the  Bill  is  right  and
 favourable  to  some  it  can  be  moved
 beyond  the  time  o¢  the  clock

 MR.  DEPUTY-SPEAKER:  That  is
 not  correct.

 SHRI  PILOO  MODY:  Please  note
 my  words—beyond  the  time  of  the
 clock.

 MR.  DEPUTY-SPEAKER:  I  have
 ruled  that  we  were  within  time.

 SHRI  S.  KUNDU:  On  a  point  of
 order.  I  think  my  hon.  friend  has
 risen  to  speak  on  the  Bil)  itself.  But
 you  had  already  given  me  an  assurance
 to  allow  me  to  raise  my  point  of  order
 on  the  constitutionality  07  the  Bill  be-
 fore  it  is  taken  into  consideration.

 MR.  DEPUTY-SPEAKER:  I  will  call
 him.

 SHRI  5.  KUNDU:  But  unlesg  this  is
 first  disposed  of,  you  cannot  proceed
 with  the  Bill,  according  to  your  ruling.

 MR.  DEPUTY-SPEAKER:  At  the
 introduction  stage,  certain  considera-
 tions  were  given.

 (Amendment)  Bitl
 SHRI  S.  KUNDU:  The  Bil]  is  how

 being  taken  up  for  consideration.  A
 point  of  order  was  raised  gn  its  consti-
 tutionality.  That  has  to  be  disposed  of
 first,

 MR.  DEPUTY-SPEAKER;:  That
 Point  wag  raised.

 SHRI  5.  KUNDU:  But  I  never  spoke
 on  the  point,  Just  give  me  ‘five
 minutes.

 MR.  DEPUTY-SPEAKER:  Yes.

 SHRI  PILOO  MODY:  I  am  glad,  this
 is  the  third  thing  I  have  learnt  about
 procedure.

 MR.  DEPUTY-SPEAKER:  One  point
 I  want  to  make  quite  clear.  Along
 with  his  other  arguments  as  to  why
 this  Bill  should  not  be  taken  up  for
 consideration,  he  can  certainly  make  a
 plea  that  it  js  ultra  vires  on  some
 points.  I  have  already  ruled  that
 ultimately  constitutionality  has  to  be
 decided  by  the  Supreme  Court.

 SHRI  S.  KUNDU:  But  if  I-can  con-
 vince  you  that  prima  facie  this  Bill  ia
 completely  unconstitutional  out  and
 out  and  should  be  throw,  out  and
 should  not  be  discussed,  I  should  be
 heard.

 I  will  draw  your  attention  to  funda-
 mental  right  in  art.  9(l)(c).

 SHRI  PILOO  MODY:  No  member  of
 the  PSP  should  be  allowed  to  quote
 the  chapter  on  fundamental  rights.

 SHRI  5.  KUNDU:  It  says—all  citi-
 zens  shall  have  the  right  to  form  asso-
 ciationg  or  unions.

 श्री  प्रेम  चन्ह  बर्मा  हम  रपर'  :  यह
 किस  झुल  में  वोल  रहे  हैं  ?  श्राप  ने  जब
 एक  चीज  का  फैसला  दे  दिया  सो  फिर  यह
 कैसे  बोल  रहे  हैं  ?

 MR.  DEPUTY-SPEAKER:  When  the
 Bill  was  introduced,  we  were  aware
 that  the  House  was  competent.  But
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 us  a  uew  stage  and  he  has  raised  a

 “int  of  order:  on  the  constitutional
 vuli€'ty.,  To  that  extent,  -he  ean  make
 a  submission.

 -SHRI  S:.KUNDU:  Under  this  right,
 no  =  association,  no  union  no  trade
 union  can  be  barned  by  law.  Under
 this  article,  associations  and  unions
 are  functioning.  But  look  at  the  Bill.
 They  have  never  anywhere  mentioned
 about  strike.  But  they  have  brought
 in  this  Bill  in  such  a  way  that  strike
 would  be  prohibited  out  and  out.
 See  the  notification  issued  on  4th
 September,  1968,  They  have  stated
 clearly  in  the  shecond  paragraph.

 SHRI  RANDHIR  SINGH:  What  is
 this,  all  sorts  of  irrelevant  things  be-
 ing  said?  Do  not  allow  time  to  be
 killed  like  this.  You  have  overruled
 him  already.  Do  not  give  him  too
 much  latitude  and  liberty.

 SHRI  5,  KUNDU:  When  real  things
 are  coming  out,  they  are  getting  per-
 turbed.

 In  the  statement,  laid  on  the  Table
 06  the  House  by  the  hon.  Minister  he
 says  clearly  in  the  second  paragraph:

 “In  the  context  of  the  strike
 which  was  threatened  on  9th
 September,  968  my  certein  orga-
 nisations  og  Central  Government
 employees  including  railway  em-
 ployees,  large  scale  action  as  men-
 tioned  above  was  apprehended.”

 So,  it  is  pre-meditated.  This  Ordi-
 nance  was  briught  becaus  there  was
 to  be  a  strike  on  the  9th  September,
 and  the  Bill  has  now  followed  it.
 Therefore.  mv  contention  is  that  what-
 ever  has  been  mentioned  in  this  Bill
 is  completely  meant  to  prohibit  a
 strike,  which  they  cannot  do  under
 article  9(l)(c).  If  they  mention
 here  that  they  are  going  to  prohibit
 strikes,  it  will  be  ultra  vires  of  the
 constitution  and  so  they  are  not  doing
 it.  Therefore,  this  is  a  black,  colour-

 able  piece  of  legislation  which  they  try
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 to  introduce  in  a  different  garb  to  ban.
 strikes  for  all  time  to  come,

 SHRI  A.  S&  SAIGAL  (Bilaspur):
 Let  him  read  article  19(3),

 SHRI  S.  KUNDU:  00B  says  that
 squatting  picketing  on  rail  track  and.
 such  other  things  are  all  connected
 with  the  strike,  and  l00A  says:

 “and  he  abandons  hig  duty  be-
 tore  reaching  such-station  or  place
 without  authority.”

 It  is  the  right  of  the  trade  union  wor-
 ker  to  abandon  the  work  when  cn  #
 strike  after  due  notice  has  been  given.
 They  do  not  use  the  word  “strike”,  but
 everything  that  goes  with  the  banning
 of  a  strike  is  in  the  body  of  the  Bill.
 Therefore,  I  would  fervently  urge  you
 to  declare  this  Bill  to  be  out  of  order,
 prima  facie  unconstitutional,  and
 therefore  it  cannot  be  taken  up  for
 consideration.

 MR.  DEPUTY-SPEAKER:  He  has
 referred  to  the  right  ०6  forming  asso-
 ciations  or  unions,  but  as  he  himself
 has  read  out,  the  Statement  of  Objects
 and  Reasons  says  there  is  reasonable
 apprehension.

 Sevondly,  neither  jn  the  Directive
 Principles  nor  in  the  fundamental
 rights  in  the  right  to  strike  or  aban-
 don  work  given  in  this  Constitution.
 Whether  it  is  Jegal  or  illegal,  it  is
 for  the  Gove-nment  to  decide,  it  is
 not  for  me.  So,  at  this  stage  the  point
 of  order  is  not  valid.

 SHRI  PILOO  MODY:  I  am  glad  that
 finally  a  fundamental  point  has  been
 established  that  when  big  people  get
 up  to  speak,  small  people  must  sit
 down!

 MR.  DEPUTY-SPEAKER:  I  do  not
 know  if  you  are  big  because  of  your
 physical  size  or  your  name!

 SHRI  PILOO  MODY:  I  do  not  think
 enlightening  the  Speaker  is  part  of
 my  job!
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 The  Bill  béfore  us  today  is  a  mixed
 bag  of  tricks.  In  the  last  20  years,
 since’  independence,  we  have  had  a
 system  of.  government  by  ordinance,
 and  protest  by  strike  and  the  only
 peaple  who..  have  sutered  have  heen
 the  millions  of.  peopie  in  this  country
 who.  are  what  one  considers  as  const-
 mera.  ae

 Talking  about  strikes,  I  must  admit
 thag  I  am  not  very  enamoured  of
 strikes,  because  it  impedes  production.
 and  therefore  retards  progress,  but  I
 do  not  think  anybody  in  his  right  mind
 can  possibly  say  that  strikes  are  not
 a  legitimate  instrument  of  good  trade
 unionism  and  of  good  collective  oar-
 gaining  to  be  used  for  a  very  specific
 purpose,  to  be  used  when  reasoning
 has  ended  and  when  positions  hav.
 hardened  and  justice  is  denied.  That
 is  the  point  of  which  strikes  become
 a  vital  instrument  of  any  scciety.

 It  is  the  inherent  right  of  labour  to
 strike.  However,  righ's  carry  certain
 ablitations  and  duties.  Unfortunately
 in  our  country,  and  ‘his  I  muse  say
 with  some  degree  of  sorrow,  the
 entire  trade  union  movement  has  been
 vitin‘ed  with  politics  and  politicians
 who  more  often  than  not  have  used
 the  trade  union  movement  to  further
 theie  political  ambitions  insterd  of
 furthering  the  welfare  of  labour.

 Ultimately,  no  matte:  you  can  say,—
 yo!  can  say  it  til]  $०"  are  blue  ५१  the
 face  —ultimately,  woces  have  to  be
 lint-ed  with  work  and  »-oductivity  and
 borus  with  profits.  Nobody  can  get
 any  more  out  of  life  than  he  is  pre-
 pared  to  put  into  it.

 T  also  believe  that  there  are  certain
 essential  sectors  of  the  country  which
 demand  that  in  those  sensitive  areas,
 cert-in,  restraints  have  to  be  exercised.
 I  believe  that  there  are  certain  spheres
 like  the  Railways,  perhaps  the  airlines,
 certainly  the  army  and  police,  certain
 vital  sectors  o¢  the  Government  ser-
 vents  which  cannot  be  allowed  to  go
 on  strike,  where  work  must  not  stop.

 Mr.  Fernandes  has  said  about  the
 French  Railway,  the  German  railway
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 and  the  Dutch  railway  and  the  Gua-
 nese  Railways  have  gone  “dn  stvike..
 The  fact  of  the  matter  ig  that  there:
 are  certain  life-lines  of  the.  ration
 that  have  to  be  kept  fluid  at  all  times...
 When  you  make  laws  for  such  vital
 sectors  of  the  workers  where  you  pro-
 hibit  them  from  the  right  to  strike,
 you  have  to  compensate  them.  You
 compensate  them  with  procedures
 which  permit  them  to  get  speedy  red-
 ress  of  their  grievances  by  impartial
 authorities  who  can  give  their  verdict
 and  arbitrate,  and  arbitrate  in  a  man-
 ner  which  is  binding  on  both  the  par-
 ties  to  the  dispute.  It  is  not  only
 good  sense,  it  is  good  labour  relations,
 it  ig  a  good  basis  for  a  civilised  society.

 Even  now  when  this  Bill  has  been
 brought  forward,  what  does  this  do?
 I  tried  to  read  through  the  Bill  and
 make  sense  out  of  it.  Mr.  Fernandes
 is  extremely  worried  about  it.  What
 is  in  the  Bill?  I  find  Section  7(b),
 47,  121,  26  and  particularly  128,  ‘129,
 3l,  37  and  48  are  rules  of  the  Rail-
 way  administration  which  already  em-
 power  the  Government  to  do  what
 they  please  with  the  railway  emplo-
 yees.

 Yet,  I  find  another  Bill  has  been
 brought  forward,  only  for  one  specific
 purpose,  to  get  rid  of  the  ordinance
 which  has  to  be  replaced.  It  has  to  be
 replaced  with  anothe~  innocuous,  Bill.
 This  Bil]  arms  the  Government  with
 powers  which  they  do  not  need,
 powers  that  it  can  never  use,  powers
 it  does  not  have  the  capacity  or  com-
 petence  to  use.  This  has  been  the  his-
 tory  of  this  Government  for  a  lone
 time.  yet  they  go  on  arming  them-
 selves  with  powers  week  after  week.
 month  after  month,  year  after  year,
 which  they  have  never  been  able  to
 use  with  any  degree  of  force  or  ratio-
 najity.

 What  happened?  A_  strike  was
 threatened,  Government  knew  about
 it.  Parliament  was  in  session.  They
 did  nothing.  They  go  and  pass  an
 ordinance.  This  is  not  something  new.
 They  have  been  doing,  it  for  a  long
 time  and  it  is  typical  of  the  way  they
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 operate.  For  issuing  an  ordinance  you
 do  not  have  to  argue  with  Mr.  Fernan-
 des,  They  pass  un  ordinance.  It  is
 only  later  that  there  is  a  jhagda  over
 here.  knowing  that  the  votes  that
 they  have  in  this  House  help  them
 over  whatever  inconvienience  they!
 have,  the  Minister  of  Parliamentary
 Affairs  bearing  the  principal  brunt.
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 No  legisiation  has  been  introduced,
 even  now,  in  the  provisions  of  this
 Bill,  to  protect  those  sectiong  of  the
 ‘people  from  whom  you  wish  to  take
 away  the  right  to  strike.  You  have
 not  compensated  them  in  any  fashion
 whatsoever.  I  know  that  there  is  cer-
 tain  machinery  like  the  JCM  and  other
 paraphernalia  and  adjudication,  arbi-
 trution  and  so  on.  I  hear  a  lot  about
 them.  All  I  know  after  hearing  all
 sides  is  that  no  dispute  ever  gets  set-
 tled  by  those  procedures  and  certainly
 not  in  time—time  being  the  essence.

 I  know  demands  have  been  pending
 with  the  railways  from  the  workers
 for  years  and  years,  but  still,  not  dealt
 with  by  all  the  machinery  that  they
 claim  they  have.  Therefore,  I  fird
 that  it  taxes  the  credulity  of  a  person
 when  they  say  that  they  have  these
 remedies.  Somehow  they  just  do  not
 get  used,

 What  does  this  ordinance  say?  No-
 thing.  Therefore,  I  suggest  that  i¢  you
 want  to  bring  forward  rational  legis-
 lation  in  the  place  of  this  Bill,  do  so  in
 a  manner  where  you  specifically  state
 that  for  a  certain  particular  section
 of  the  railway,  not  all,  everybody  in
 the  railway  is  that  indispensable—this
 could  be  applied.  The  railway,  as  my
 friend  says,  employs  8  lakhs  of  people
 including  regulars  and  non-regulars,
 and  not  all  of  them  are  essential.
 Restrict  your  Act  to  those  who  are
 essential  like  the  railway  engine-
 driver  or  the  guard  or  the  signalman
 who  make  it  possible  for  you  to  run
 the  railways  even  though  the  rest  of
 them  go  on  strike.  Because,  after  all,
 remember  one  thing:  that  ह  the  Rail-
 way  Board  for  instance  went  on  strike
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 nobody  would  know  that.  the  railways have  suffered  in  anyway,  just  as
 Acharya  Kripalani  gaid,  when  the
 Uttar  Pradesh  Government.  servants
 were  on  strike  for  three  months,  no-
 body  was  aware  of  the  fact  because
 they  do  no  work.  Similarly,  you  must
 distinguish  between  essential  and  non-
 essential  workers  in  the  legislation
 When  depriving  essential  workers
 from  the  right  to  strike,  they  must
 create  a  ve  y  special  machinery  to
 see  that  their  grievances  are  adjusted,
 and  which  would  be  binding  on  both
 the  parties,  and  not  p:rmit  the  Gov-
 ernment,  which  is  in  the  habit  of  say-
 ing  that  “it  is  our  decision,  whether
 we  accept  the  recommendations  or
 not”,  to  escape.

 For  good  or  bad,  I  agree  that  these
 people  have  condemned  the  ordinance.
 I  think  it  was  a  black  ordinance.  Al-
 though  it  was  meant  to  serve  a  good
 Purpose,  it  was  a  black  ordinance.

 AN  HON.  MEMBER:  Like
 coat.

 SHRI  PILOO  MODY:  But  what  time
 the  ordinance  was  there,  it  was  the
 law  of  the  land  and  this,  above  all.  I
 want  to  emphasise:  that  the  law  of  the
 land  must  be  observed  and  to  that
 extent,  I  was  against  the  strike  that
 took  place.  It  was  their  duty,  the
 duty  of  my  hon.  friends  who  are  here,
 who  have  been  instigating  these  wor-
 kers  to  go  on  strike,  to  tell  the  wor-
 kers  to  observe  the  law  of  the  land.
 (Interruption)  I  maintain  that  if  an
 ordinance  is  passed,  it  becomes  the  law
 of  the  land  and  it  becomes  the  duty
 of  every  citizen,  therefore,  to  persuade
 other  citizens  to  see  that  the  law  is
 observed.  If  jt  is  a  bad  law,  there
 are  places  where  bad  laws  are  fought,
 such  as  this  forum,  the  place  where
 we  are  standing,  because  ultimately
 we  want  to  create  a  society  where  law
 and  order  will  prevail  and  where  so-
 cial  justice  must  be  done.

 SHRIMATI  SUCHETA  KRIPA-
 LANT  (Gonda):  Mr.  Deputy-Speaker,
 Sir,  I  rise  to  support  the  Bill  though

 your  ]
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 I  must  say  it  does  not  give  me  much
 pleasure  to  support  this  Bill.  I  have
 been’  long  associated  with  labour.  I
 sympathise  with  labour  and  I  have
 worked  for  them.  But  the  time  has
 now-come  when  we  have  to  think  of
 the  safety  of  the  society.  Very  elo-
 quently  it  was  asked  by  our  ‘friend
 Shri-  Fernandes  that  why  was  it
 necessary  for  the  Government  to  do
 this,  that  and  the  other,  and  why  did
 the  ‘Government  take  punitive  action
 against  their  employees.  The  Govern-
 ment  by  these  actions  blackened  their
 face  arid  got  a  bad  name.  I  am  putting
 a  very  simple  question:  why  was  it
 so  necesseary  to  have  the  strike,  even
 the  token  strike  on  the  9th  Septem-
 ber?  What  was  the  urger.t  necesseity
 for  it?  It  was,  if  my  hon.  friends  would
 not  start  shouting,  the  mid-term  poll in  West  Bengal,  which  was  looming
 large  before  them,  the  opposition
 parties,

 SOME  HON.  MEMBERS:  No,  no.
 SHRIMATI  SUCHETA  KRIPALANI:

 Even  the  government  servants  were
 divided.  Some  wanteg  an  indefinite
 strike,  some  a  token  strike.  Some  did
 not  want  to  go  on  a  strike  when  Par-
 liament  was  not  in  session,  because
 that  is  their  biggest  forum.  But  it
 Was  necessary.  They  could  not  wait
 because  the  election  was  coming.
 5.35  hrs,
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 Why  was  Government  compelled  to
 take  action  even  when  it  was  a  token
 strike?  It  was  because  of  the  postures
 adopted  by  the  railwaymen,  the
 resolutions  they  passed  that  “we  would
 abandon  the  traing  in  the  middle;  we
 will  work  to  rule”  etc.  I  know  how
 People  suffer  whenever  work  to  rule  ig
 followed  in  this  fashion  in  the  rail-
 wavs.  If  a  driver  or  guard  works
 over-time  and  if  relief  does  not  reach
 in  time,  there  are  rules  and  regulations
 to  compensate  him:  We  can  by  all
 means  go  into  the  question  of  improv-

 ~ing  those  rules.  But  here  we  are
 dealing  with  deliberate  abandonment
 of  the  train.  They  had  declared  that
 they  were  going  to  do  it.  That  fact

 Amendment)  Bil
 has  to  be  taken  cognizance  of..  I
 would  say  that  those  wno  aaviseg  the
 workers  to  adopt  such  methods  were
 not  friends  of  the  labour.  What  is
 the  philosophy  behind  a  strike?  The
 very.  basis  of  a  strike  is  firstly,  that
 the  strike.s’  cause  is  just  and  that
 they  take  upon  themselves  suffering
 which  evoke  the  sympathy  of  the
 public.  Public  s;}mpathy  is  the  sanc-
 tion  behind  the  working  of  organised
 labour.  Where  the  labour  work  in
 such  a  manner  that  they  lose  the
 sympathy  of  the  public,  then  those
 who  give  them  such  advice  are  work-
 ing  against  the  interests  of  labour.
 That  is  why  I  have  risen  to  say  a  few
 words  in  support  of  this  Bill.  Other-
 wise,  it  {s  not  palatable  to  me  to  speak
 on  a  measure  where  we  are  endea-
 vouring  to  curtai)  the  rights  of  labour.

 These  hon.  friends  of  m'ne  here  who
 thought  they  were  serving  the  cause
 of  labour  were  doing  immense  disser-
 vice  to  labour.  The  labour  knows  it.
 One  day  before  the  l9th,  I  happened
 to  meet  certain  Trade  Union  leaders;
 they  said,  “We  are  sorry.”  We  have
 been  involved  in  it.  We  do  not  know
 how  to  get  out  of  it.  The  right  and
 left  communists  have  brought  about
 this  s‘tuation.  They  are  challenging
 us.  If  we  go  back  now,  we  will  he
 vilifieg  by  rival  labour  leaders.  We
 want  unity  among  the  labour.  That
 ig  why  We  are  joining  the  strike.  Don't
 ask  ug  more  about  it”.  Under  such
 situation,  the  Government  was  com-
 pelled  to  pass  this  ordinance.

 This  is  a  small  Bill  which  secks  to
 replace  the  ordinance.  There  are  only
 two  clauses  in  it  seeking  to  add  two
 more  new  sections—!00A  हते  00B.
 Mr.  Pi'oo  Mody  rightly  asked,  why
 do  you  want  these  extraordinary
 powers  when  all  these  prov'sions  are
 already  there?  The  Indian  Railways
 Act  provides  for  ‘wrecking’  or  ‘attemo-
 ting  to  wreck’  a  train  or  ‘endangering
 the  safety  of  the  passengers’.  It  does
 not  provide  for  the  ‘abandonment’  or
 struction  of  a  train  in  the  manner

 it  ig  now  being  done.  There  is  reason
 for  it.  The  original  Act  ws  passed  in
 3890  when  the  present  features  of
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 labour  movement  did  not  exist.  Only in  recent  years  we  have  seen  these
 tactics  as  gheraos;  abandonment  and
 Obstruction  of  trains,  etc.  If  a  driver
 gets  physically  tired,  for  that  provision is  there  in  the  Railway  Act.  But
 because  these  new  tactics  have  come
 in,  endangering  the  safety  of  the  pub- lic  and  causing  inconvenience  to  them
 deliberately,  to  take  care  of  such  deli-
 berate  abandonment  of  duty,  this  Bill
 has  been  brought.

 3°¢7"

 It  hag  been  said  that  Gandhijj  gave
 ug  this  weapon  of  obstruction  or
 Satyagraha.  But  Gandhiji  gave  the
 weapon  of  obstruction  by  non-violent
 methods.  Now  what  is  the  position?
 Out  of  such  situations,  violence  arises.
 We  have  seen  what  is  the  present-day
 tendency?  Disorder,  violence—law-
 lessness  everywhere.  Let  us  see  the
 situation  prevailing  among  students.
 We  are  perhaps  ourselves  responsible
 fer  this  indiscipline.  I  do  not  want  to
 absolve  ourselves  from  the  blame.
 What  is  however  the  present  situation?
 There  is  sO  much  of  violence  in  the
 atmosphere  that  it  is  becoming  a  mat-
 ter  of  deep  concern  to  all  of  us.  How
 to  check  this  trend?  This  morning  we
 discussed  the  affair  of  Delhi  students
 resulting  in  the  burning  of  the  buses
 and  pushing  them  down!  Here  I  have
 got  a  newspaper  cutting.  I  do  not
 want  to  take  too  much  of  the  time  of
 the  House  by  reading  it.  This  is  a
 report  from  The  Hindu.  This  is  about
 Kerala,  not  governed  by  a  reactionary
 Congress  Government.  This  is  about
 the  reprot  of  the  one-man  Commission
 get  up  to  enquire  into  some  troubles
 in  the  Kodumon  and  Chandanappally
 estates  of  Kerala.  The  finding  was
 that  it  was  very  unjustified  and  that
 it  was  organised  by  the  Marxist  Trade
 Union.  The  report  says  that  “there
 were  violent  demonstrations,  d'srup-
 tion  of  communications  by  digging
 trenches  and  cutting  off  of  telephone
 connections,  looting  of  rubber  products
 and  other  valuable  materials”  and  so
 on.  “The  Commission  said  that  it  was
 clear  that  the  gheraos  were  organised
 by  the  Marxist  workers  and.  their
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 sympathisers  from  outside.  It  hag  neld.:.
 that  these  gherags  came,  substantially,
 within  the  .definition......  and  80,  on.::
 Every  day  we  are  getting  reports  of:
 this  kind  of  lawlessness.  Suppose  the.
 train  is  abandoned  at  night,  in  a  forest.
 area.  There  are  sick  people  in  it;.
 there  are  women  travelling  alone;
 there  are  children.  Who  will  give
 them  food  and  water?  Their  life  and
 safety  is  endangered.  Whom  are  you
 going  to  punish  by  the  strike?  The.
 people?  The  strike  ig.  against  whom?
 Against  the  passengers  and  against  the
 people?  Somebody’s  parents  may  be
 waiting  at  the  destination  to  receive
 their  sick  child?  You  want  to  leave
 the  passengers  in  such  a  manner?
 Railway  is  an  essential  service;  it  is  a
 public  utility  service.  Railway  wor-
 kers  have  got  more  responsibility  than
 others.  Their  actions  are  against  the
 society,  therefore,  Government  is  very
 much  within  their  rights  to  pass  this.
 Bill.

 I  wAll  quote  some  figures  in  reply
 to  the  claims  of  Shri  Fernandes.  The
 High  Powered  Committee  on  Security
 and  Policing  on  the  Railways  (of
 which  Shri  Shantilal  Shah,  a  very
 honourable  Member  of  thi;  House  is
 the  Chairman)  has  given  a_  report.
 During  the  last  0  months,  railways
 were  held  up  over  languaze  agitation,
 tuition  fec  agitation  by  students  and
 various  other  such  agitation g  includ-
 ing  some  labour  troubles.  The  number
 of  such  cases  of  hold-ups  were  670  in
 West  Bengal,  243  in  Andhra  Pradesh,
 401  in  Madras  ang  242  in  Uttar  Pra-
 desh.  The  number  of  cases  of  obstruc-
 tion  of  traing  either  on  account  of
 language  agitation  or  any  other  agi-
 tation  was  243  in  Andhra  Pradesh,
 40  in  Madras,  42  in  U.P.,  5  in  Bihar
 and  2  in  Mysore.

 SHRI  DHIRESHWAR  KALITA:
 What  about  major  railway  accidents?
 Please  quote  those  figures  also.

 SHRIMATI  SUCHETA  KRIPALANI:
 I  will  come  to  that.  In  the  present
 situation  of  lawlessness  and  violence
 it  is  anjoined  upon  the  Government  to
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 ‘serve  the  public  and  ensure  their
 ssafety.  Therefore,  I  support  this  Bill.

 Certain  constitutional  points  were
 ‘meised  earlier.  Ons  ig  that  this
 ‘violates  Art.  l4  dealing  with  Funda-
 ~menta]  Rights.  In  this  Act,  certain
 Offenders  are  categorised  and  offences
 ere  listed.  Such  listing  ig  there  in  all

 wour  labour  legislations  and  it  was
 never  held  that  they  offended  against
 Art.  4  of  the  Constitution.  Therefore,
 this  argument  hag  no  validity.

 Similarly,  some  other  hon,  Members
 ‘quoted  art:cle  9  and  asserted  that  the
 ‘present  Bill  offended  against  it.  That
 -article  says  in  Sec.  19(3)  that:—

 ‘Nothing  in  sub-clause  (3)  of
 the  said  clause  shall  affect  the
 operation  of  any  existing  law  in
 so  far  as  it  imposes,  or  prevent  the
 State  from  making  any  law  impos-
 ing,  in  the  interests  of  public
 order,  reasonable  restrictions  on
 the  exercise  of  the  right  confer-
 red  by  the  said  sub-clause.”

 ‘So,  that  argument  that  it  offends
 against  Article  9  has  also  no  basis.

 ‘Though  various  other  arguments  have
 been  given,  I  do  not  wish  to  go  into
 them  because  they  have  no  substance.

 I  do  not  like  such  a  Bil)  but,  taking
 tthe  entire:y  of  the  situation  into  con-
 sideration,  I  support  it.  At  the  same
 ‘time,  I  would  like  to  draw  the  atten-
 tion  of  the  Railway  Minister  to  some
 points,  which  were  referred  to  by  some
 of  my  hon.  friends.  What  is  the  per-
 formance  of  the  railways?  We  are
 very  sad  and  concerned  at  the  things
 “that  are  happening.  For  the  last  few
 months  one  accident  after  another  has
 occurred:  We  would  like  to  know
 whether  the  failure  is  at  the  adminis-
 ‘trative,  human  or  technical  level.  At
 whatever  level  it  is,  it  has  to  be  recti-
 fied.  If  it  ig  at  the  human  level,  we
 thave  to  see  whether  there  ig  any  ele-
 ment  of  sabotage.  If  it  is  at

 rec
 admi-

 istrative  level,  then  the  y
 Botra  ‘has  to  own  responsibility.  The
 Boerd  consists  of  experts  who  are
 wipetienced  peopie~  If  things’  sre
 ithnig  <wrohg  ह  Meir’  level,  they  hate

 (Amené@iient)  Bill
 to  own  it  and  not  hold  up  thely  hands
 and  say  “after  all,  accidents  do  hap-
 pen”.  Then,  if  the  accident  takes  place

 ‘because  of  the  indifference  of  the
 workmen,  we  should  not  slur  over  it
 either.  We  have  to  go  into  the  entire
 question,  and  set  things  right.

 Coming  to  trade  unions,  it  is  not
 their  duty  only  to  fight  for  the  rights
 of  the  workers,  Certainly,  that  is  their
 first  responsibility.  But,  at  the  same
 time,  it  is  also  the  duty  of  the  trade
 unions  to  see  that  the  workers  give
 better  performance  and  they  are  proud
 of  their  own  performance.  In  8  coun-
 try  which  is  developing  all  of  us  have
 to  pull  our  weight  together  to  see  that
 our  cOuntry  progresses.  If  we  fight
 amongst  ourselves  and  if  we  work  ia
 this  slip-shod  manner  we  cannot  pro-
 gress.

 One  word  more  and  I  have  finished.
 After  the  strike  of  the  9th  September,
 this  Bill  has  come.  In  fact,  it  is  the
 result  of  the  strike  and  the  trouble
 that  occurred  during  those  days.  The
 situation  is  no  doubt  a  difficult  and
 delicate  one.  I  would  appeal]  to  the
 railway  authorities  as  well  as  to  the
 workers  to  close  this  unhappy  chap-
 ter.  Let  there  be  no  estrangement  or
 ill-will  among  them.  The  sooner  it  is
 over  the  better  it  will  be  for  all  con-
 cerned.  I  know  the  feelings  of  the
 workers.  A  lot  of  them  have  come
 to  me  repeatedly  and  said  that  they
 are  sorry  for  having  been  misled  into
 taking  part  in  the  strike.

 SHRI  GEORGE  FERNANDES:  Non-
 ‘sense.

 SHRIMATI  SUCHETA  KRIPALANI:
 There  is  no  point  in  getting  agitated
 and  repudiating  the  truth.  I  also
 know  the  workers.  There  should  be
 bettes  relationship,  better  rapport
 between  the  workers  and  the,  autho-
 rities.  How  you  have  to  achieve  it,
 it  is  for  you  to  decide.

 Then  I  come  to  the  point  which
 Shri  Pitoo  Médy  also  raised.  We  do
 not  want  to  give  some  categories  of
 workers  as  in  essential  services  too
 mutch”  of  ibésty  in’  the  matter~ of
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 strikes.  .That  is.  understandable.  But,
 then,  when  we  seek  to  restrict  their
 freedom  in  the  matter  of:  strikes,  we
 ‘have’.  to  see.  that  the
 -machinery  functions  properly  and
 decisions:  are  speedily
 For  i..stance,  if  there  is  any  point  of
 disagreement  in  the  Permanent  Nego-

 =tiating  Machinery,  it  should  be  refer-
 ea  to  arbitration.  I  want  to  know
 ‘from  the  railway  authorities  now
 many  such  cases  have  been  referred
 ‘to  arbitration  since  1956.  If  that
 machi.  ery  does  not  function  properly
 and  there  is  discontent  in  the  minds
 of  the  workers,  a  time  come3  when
 they  take  law  into  their  own  hands
 and  then  you  come  out  with  a  harsh
 legis  ation.  We  do  not  want  harsh
 legislation;  neither  do  we  want  the
 workers  to  take  law  into  their  own
 hands.  There’ore,  grievances  settling
 machirery  should  function  in  such  a
 way  that  the  grievances  of  the  workers
 are  settled  expeditiously.

 Often  promises  are  made  but  even
 then  things  are  not  set  right.  I  know,
 there  are  hundreds  of  cases  relating  to
 salary  etc.  which  are  pending  for  the
 last  four  or  five  years.  Cases  like
 salar:  of  a  man  who  officiateg  in  a
 higher  post,  unpaid  wages,  allowances,
 TA,  Overtime,  etc.  Why  can  they  not
 be  put  right?  Why  can  a  special  body
 not  be  set  up  to  clear  all  the  arrears
 so  that  at  least  one  legitimate  point
 of  grievance  is  removed?

 Recently  the  Home  Minister  anno-
 unced  the  withdrawal  of  termination
 notices  from  44,000  temporary  éemplo-
 yees.  I  wauld  like  to  know  whether
 you  have  tried  to  fing  out  actually  in
 how  many  cases  those  notices  have

 ‘been  withdrawn?  I  am  told  that  the
 ‘local  authorities  are  not  withdrawing
 thom  नत  ate  not  reinstating  them.
 They  are  out  to  vent  petty  revenge  on
 the  workers  and  it  is  vitiating  the
 atmosphere.

 ०९  Then,  certain  things:are  thoughtless
 wy  done.  In  a  place  like  Pandu  in

 am,.  which:  is  a  huge  ra\lway  ares,
 9,000,  yarle  arqund  the  administrative
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 building  has  béen  declared  as  protect-
 ed  area,  Within  that.  area  they:  have

 accommodation
 Untol  hardship  ig  being  felt  by.-the

 ‘people  due  to  this.  If  I  am  wrong,
 you  please  correct  me  vs

 SHRI  DHIRESWAR  KALITA  (Gau-
 hati):  Not  wrong;  you  are  correct,

 AN  HON.  MEMBER:  It  is  the  State
 Government.

 SHRIMATI  SUCHETA  KRIPALANI:
 Even  if  it  is  the  State  Government,
 it  must  be  put  right.

 Then,  I  am  told  about  similar  situ-
 ation  in  Izatnagar  in  UP.  As  far  as
 Assam  railway  workers  are  concerned,
 in  that  dangerous  Naga  area  when
 every  day  railway  traing  were  being
 blown  up,  railwaymen  worked  and
 showed  their  loyalty  and  courage.  If
 you  give  them  confidence,  you  wil]  get
 loyal  service  from  them.  Why  has  this
 becn  done  in  Pandu?  If  it  is  a  source
 of  irritation  to  the  workers,  it  must
 be  removed.  I  am  deliberately  mak-
 ing  out  these  few  points  on  behalf  of
 the  workers.

 I  want  to  make  a  last  plea.  There
 are  two  demands  which  to  my  mind
 ate  reasonable.  You  have  after  the
 strike  dismissed  the  temporary  employ-
 yees  and  suspendeq  the  permanent
 employees.  Why  not  suspend  the  tem-
 porary  employees  also  and  inquire  into
 their  cases?  Secondly,  many  innocent
 people  were  arrested  or  came  under
 penal  action  though  they  were  just
 passers-by.  Why  not  carefully  scruti-

 ~nise  these  cases  so  that  nobody  feels
 that  injustice  has  been  done?

 While:  I  support  the  Bill,  I  also
 plead  with  you  to  temper  justice  with
 mercy.  and.  redress  all  the  just
 grievances  of  the  workers.  a

 SHRI  J.  M  BISWAS  -  (Bankura>

 legst.  Ihave  come  to  one  cenelusion
 thas  sometimes:  ६७  deal  with  a  subject:
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 १08  which,  someone-ia:not  aware  is  a
 very  dangerous  work.  She  started  by
 saying  that  she  wag  connected  with fame  labour  organ{sation,~  that  ghe
 knew  labour:  problem:  yery  well  and

 she  ventured  to:  speak’  ‘about  railway
 labour.  She  tried  to  speak  about  some
 of  the.railway  problems  also.  I  think,

 Ape  Might  know  many:  things  in  this
 world.  but  she  has  no  idea  about  the
 railway.  workers  and  their  problems.

 So  far.as  this  Bill  is  concerned,  I
 would  like  to  say  a  little  elaborately what  Shri  Piloo  Mody  has  said  in  one
 word,  I  am  reading  only  a  few  lines
 of  section  28  of  the  Indian  Railways
 Ac:,  1890.  This  section  says:—

 “If  a  person,  by  any  unlawful
 act  or  by  any  wilful  omission  or
 neglect,  endangers  or  causes  to  be
 endangered  the  safety  Of.  any  per-
 son  travelling  or  being  upon  any
 railway,  or  obstructs  or  causes  to
 be  obstructed  or  attempts  to  obs-
 truct  any  rolling  stock  upon  any

 .Tailway  he  shall  be  punished  with
 ‘Impr’sonment  fer  a  term  which
 May  extend  to  five  years”.

 So,  the  rule  is  there.  Shrimati  Kripa-
 lani  53४5४  that  there  might  be  a  rule
 about  ce:tain  other  offences  but  there
 ig  no  rule  about  obstruction.  The  hon.
 lady  Member  did  not  care  to  read  sec-
 tion  28  of  the  Indian  Railways  Act
 which  has  also  preventive’  mn  sures
 against  obstructions.

 Not  only  this,  regarding  the  hours
 of  duty  of  railway  workers,  tre  ad-
 judicator’s  award  89४४  that  a  member
 of  the  running  staff  will  normally  be
 required  to  do  १५४४०  ‘for  eight  hours
 but  ‘in  case  of  an  emergency  thry
 may  be  requited  to  perform  rrore
 hours  ‘of  duty  that  is,  up  to  0  hours,
 after  which  they  can  demand  for  re-
 lief.  Now,  according  to  the  same
 Award  the  duty  hours  ‘should  ४9९
 qounteg  from  wheel-moving.  The  ‘rail-
 wey  administration  ‘invented  8  flaw
 there.  Thev  sav  that  the  wheel  movc-
 ments  should  be  counted  f-om  the
 time.  when.the  train  starts  from  the
 station.  But,  actually,  the  driver  of
 Kom  aw  2.  ४»  ota

 ‘also  demanded,

 XAimnendiiéat)  bul
 a  steam  engine  jg  required  to  appear
 for  duty  about™two  ‘hours  be‘ore  the
 time  the  twam-:is  ordered  to:  move
 Similarly,  the:  guard  appears  for  duty
 ‘Mauch  before  ‘the-time  the  train  ~  is

 _ordsred  to..move.:If  the  train  stsrts
 3  or  4  or  5  or  even  0  hours:  late,  a:-
 though  the  driver  will  have  ५०  re-

 .main  on  -duty-in  the  engine  and  the
 guard  also  will  have  to  be  on  duty
 yet  their  duty  will  not  be  counted  for
 demanding  relief.

 Fram  the  side  of  the  All-Tndisa  Rail-
 waymen’s  Federation  and  from  the
 side  of  the.  Railwaymen's  Union,  we

 “If  you  want  to
 count  the  duty  hours  from  the  de-
 pa.ture  of  a  train—the  train  means,
 according  to  general  rules,  an  engine
 or  any  other  self-propelled  vchicle
 within  the  track—then  why  don't
 you  count  the  duty  time  from  the
 tim-  an  engine  comes  from  tht  lo  0
 shed?”  They  refused  to  ag.ee  co  that
 suggestion.  I  know  many  Members
 wil’  speak  on  the  subject.  But  the
 unfortunate  thing  is  that  those  things
 are  not  known  to  this  House.  Those
 chapters  of  railwavmen’s  life  are  in
 the  dark.  I  can  show  you  from  the
 recotds  where  after  13  or  14  or  35
 hours  continuous  duty.  in  the  sumn-
 mer  season,  in  the  steam  cngine  tired
 of  remaining  in  terrible  heat  the  dri-
 ver  has  asket  for  relief  or  if  a  driver
 has  stabled  th-  train  not  getting  the
 relief  it  is  not  that  he  has  deserted  his
 dutv  he  has  been  punished.  He  says:
 “T  have  been  working  for  the  whole
 night.  I  have  completed  5  hours  duty.
 I  want  relief.”  But  according  to  the
 administ-ation  that  is  a  severe  offen-e
 on  his  nart.  |  can  show  thousands  of
 cases  where  running  staff  after  2
 hours  duty  for  stabling  trains  were
 put  under  susvensinne  and  thelr  बचन
 crements  were  stopped.

 SHRI.  DHTRESWAR  KALITA:  Now
 they  will  be  jafled.

 त्ता  J.  M.  BISWAS:  Now,  thig
 amendment  gives  them.  the  powe-  to
 put  them  in  fall,  as  mv  hon.  friend,
 1...  ‘Dhiréswar  Kaiite  rightly  poicted
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 -out.  They  are  not  happy  by  placing
 them  under  suspensions;  they  are
 not  happy  by  stopping  their  inc.e-
 ‘ments;  they  are  not  happy  by  taking
 other  pena]  measures.

 There  are  the  Establishment  codes
 -and  there  are  the  service  conduct
 rules.  What  Shrj  George  Fernandes
 mentioned,  even  the  Railway  Minis-
 ter  docs  not  know.  If  a  relation  of
 the  railwayman,  if  the  wife  of  the
 railwayman,  is  supporting  a  poiitical
 party;  or  becomes  member  of  a  poli-

 “tical  party  acco.ding  to  the  service
 conduct  rules,  the  railwayman,  like  a
 ‘C.I.D.,  will  have  to  bring  the  matter
 to  the  notice  of  the  railway  admi-
 nistration.  Such  a  system  is  there  in
 the  Railwavs.  There  is  nobody  to
 look  after  that.

 46  hrs,

 After  the  railway  accident,  we
 sometimes  find  tears  in  the  eyes  of
 the  Minister.  I  want  to  know  from
 them,  through  you,  Sir,  whether  those

 ‘tears  are  crocodile  tears  because  they
 themsslves,  by  this  time,  have  else
 come  to  know  what  are  the  real  cau-
 ‘ses  of  the  accidents.  I  can  show  yov
 the  $  pe  of  cases  where  the  running
 staff  even  after  24  hours  duty  at  a
 stretch,  were  not  given  relief.  Now,
 according  to  the  existing  rules,  after
 0  hours  duty,  he  can  demand  relief
 and  stable  the  train  if  the  relief  is
 not  available  on  completion  of  32
 hours  duty.  He  is  punished  although

 ‘aeco~ding  to  the  rules,  on  completion
 -of  30  hours  duty  he  can  demand  re-
 Hef.  According  to  the  rules,  he  is
 authorised,  he  has  been  given  the  au-
 thoritv,  to  ask  for  relief  on  comple-
 tion  of  0  hours  of  dutv  and  on  com-
 pletion  of  2  hours  of  dutv  if  the  re-

 ‘Hef  is  not  available.  he  is  authorised
 to  stable  the  train.  But  even  for  hav-
 ine  stabl-d  the  train  according  0
 that  rule,  thev  have  heen  nunished  55
 I  mentioned.  Now,  after  this  amend-

 “ment,  even  after  comnietion  of  12
 “or  move  Hours  of  duty,  he  will  not  be
 ‘permitted  to  stable  the  train.  The
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 only  reply  from  the  administratq
 will  be,  “There  is  no  relief;  you  wil
 have  to  take  the  train  to  the  dest
 nation”.  It  does  not  matter  to  then
 even  if  the  train  meets  with  an  x.
 cident,  and  if  the  driver  dies,  1  om
 Say,  in  this  House  that  his  wife  wil
 not  get  even  the  little  amount  0
 money  which  the  wives  of  railway-
 men  are  otherwise  entitled  to  get;  i
 this  amendment  to  the  Act  is  accepted
 it  will  deprive  the  family  mem
 bers  of  Railwaymen  even  of  this  littk
 amount.  The  Britishers  establishey
 the  railway  system  in  this  county
 and  they  ruled  for  so  many  years.  It
 is  over  a  hundred  years  since  th
 railway  svstem  was  established,  The
 Britishers  did  not  feel  the  necessity
 to  bring  such  an  amendment  to  th
 Act.  This  Congress  Government  ha
 also  been  in  power  for  the  last  2
 years.  Even  in  the  year  960  ther
 was  a  strike,  and  the  Railway  staf,
 under  the  call  of  the  Union,  unde
 the  call  of  the  Federation,  _  struck
 work  in  1960.  But  the  then  Prim
 Minister,  late  Shri  Pandit  Jawaharld
 Nehru,  did  not  feel  the  necessity  t
 make  such  an  amendment  to  the  Act
 But  now  his  daughte~,  with  Mr.  Poo
 nacha,  Mr.  Parima}  Ghosh  and  othe
 corrupt  bureaucrats  in  the  set-up  is
 feeling  the  necessity  to  bring  surha
 dirty,  undemocratic,  nasty  amend-
 ment  (Interruptions).  After  2]  year
 of  freedom.  if  there  had  been  a  rule
 if  there  had  been  a  law,  reducing  the
 dutv  hours  of  the  running  staff,  we
 would  definitely  have  avpreciate
 that.  But  this  Government,  instead  o
 enacting  such  laws  which  can  sive
 relief  to  the  people  is  trving  to  bring
 this  anti-peonle  law  by  which  they
 want  to  butcher  railwavmen.  This  is
 a  conspiracy  by  this  Government  to
 keen  the  Ordinance.  which  was  an
 iNegal  chitd.  living  for  ever:  ther
 want  to  keen  the  undemocratic  Ord:
 nance  alive  for  all  the  vears  to  come.

 There  have  been  strikes  in  other
 countriea  atso.  In  the  USA  there  have
 been  strikes:  in  France  the  other  day,
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 there  was  a  big  strike;  in  Italy,  in
 England,  in  Japan,  everywhere  there
 have  been  strikes  in  Railways..  (Jn-
 terruptions)  in  France,  the  workers
 not  only  struck  work  but  also  cap-
 tured  the  industry.  But  even  in  that
 situation,  they  did  not  promulgate  a
 dirty  Ordinance  like  this.  The  Rail-
 way  authorities  in  France  or  USA  or
 England  or  Germany  did  not  feel  the
 necessity  to  take  such  an  undemo-
 cratic  action  to  curtail  the  rights  of
 the  railwaymen.  To  strike  work  is  a
 legal  right.  There  was  a  strike  in
 960  in  this  country  also.  When  Gov-
 ernment  heard  of  this  l9th  Septem-
 ber  strike,  they  got  nervous  and  they
 perhaps  thought  that  after  the  pro-
 mulgation  of  two  special  Ordinances
 in  the  Railways,  the  workers,  out  of
 fear,  would  not  participate  in  the
 strike,  But  the  unfortunate  position
 for  them  is  that  ten  lakhs  of  Central
 Government  employees,  facing  such
 an  ordinance,  participated  in  the
 strike.

 Sir,  after  the  strike  what  has  this
 Government  done?  I  would  like  to
 mention  here,  with  your  permission,
 about  one  incident  at  the  station
 Kalka  jn  Northern  Railway.  I  had
 been  to  Kalka  Station  the  other  day.
 I  will  give  you  a  few  instances  where
 the  police  broke  open  the  door  of  the
 railway  men  and  entered  their  houses.
 Here  is  a  joint  petition  signed  by
 about  600  Railwaymen  which  has
 been  sent  to  Shrimati  Indira  Gandhi,
 Prime  Minister  of  India.  I  am  quoting
 from  this  Joint  petition  and  I  am
 going  to  place  it  on  the  Table  of  the
 House.  In  this  joint  petition,  there  is
 one  case  of  Shri  Prem  Prakash.  His
 quarter  No.  is  255-H.  The  police
 broke  the  door  open  and  entered  the
 ‘quarter.  His  mother  and  his  wife  were
 severely  beaten  up  and  made  naked.
 There  is  another  case  of  Shri  Laksh-
 man  Ram,  quarter  No.  246-A.  The
 door  of  the  quarter  was  broken;  the
 Police  entered  the  quarter  and  had
 beaten  the  inmates  severely  while
 they  were  engaged  in  cooking  their
 food.  Im  another  quarter  of  Shri

 337!  (Ai)  LSD—il.

 “a  political  colour,

 378
 Amendment)  Bsil

 Ram  Dass,  quarter  No,  246-B,  the
 door  was  broken  and  he  and  his  wife
 were  beaten  up  severely.  Sir,  in  one
 Quarter,  it  is  very  interesting  to  note
 that  they  found  nobody.  They  found
 one  buffalo.  They  beat  the  buffalo
 severely.  In  another  quarter,  they
 beat  a  dog.  From  their  attitude  it
 appeared  that  the  police  were  ada-
 mant  to  beat  whomsoever  they  came
 across.  In  a  station  like  Anara  and
 Adra  in  the  S.  E.  Railway,  what  did
 they  do?  Sir,  the  wives  and  children
 of  railwaymen  came  out  in  a  proces-
 sion,  a  procession  of  5,000  people,  to
 rejoice  the  victory  of  the  success  of
 the  strike  on  the  9th  September  at
 Adra.  But  what  did  the  police  do?
 The  Police  made  brutal  teargassing
 and  lathi-charge.  48  people  were  in-
 jured  in  Adra  alone.  Five  ladies  were
 injured.  One  lady,  Shrimati  Sudhan-
 shu  Bala  Bhattacharjee  the  eldest  sis-
 ter  of  a  travelling  ticket  examiner
 was  severely  beaten  up.  There  were
 three  fractures  on  her  hands.  Her
 hands  are  stil]  under  plaster.  There
 js  another  railway  employee  by  name
 Amaresh  Chatterjee,  Guard,  Anara.
 He  sustained  head  injury  resulting  in
 8  stitches  in  his  head,  Sir.  This  is
 the  behaviour  of  the  police  towards
 innocent  people  in  this  gtrike  of  9th
 September.  After  all,  Sir,  what  was
 the  reason?  What  was  it  that  they
 demanded?  According  to  the  agree-
 ment,  you  have  to  set  Up  a  joint  con-
 sultative  machinery.  If  there  was  dis-
 agreement  between  the  labour  and
 the  administration  in  the  Joint  con-
 sultative  machinery  on  any  issue  that
 matter  will  be  referred  to  arbitration.
 That  was  the  agreed  formula.  And
 when  the  question  of  merger  of  D.A.
 with  basic  pay,  full  neutralisation  of
 the  rise  in  the  cost  of  living  index,
 and  the  demand  for  need-based  mi-
 nimum  wage  came  up,  and  these  were
 not  agreed  to;  hence  the  labour  lead-
 ers  demanded  that  this  issue  should
 be  referred  to  the  arbitration,  And
 that  was  the  only  thing.  But  this  Gov-
 ernment  not  only  failed  to  refer  the
 issue  to  arbitration  but  also  gave  it

 as  mentioned  by
 Shrimati  Sucheta  Kripalani  ang  that
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 is  how  it  came  when  this  Parliament
 was  not  in  session  this  ordinance  was
 promulgated,  like  an  illegal  child
 taking  its  birth.  All  these  things  took
 place.  [  say  that  they,  have  got
 thousand  and  one  rules  to  cripple  the
 railway  employees.  I  have  talked
 with  some  railway  officers.  They
 also  started  laughing  after  hearing
 about  these  amendments.  What  is  the
 good  of  making  another  enactment
 when  we  have  So  many  rules  and  re-
 gulations  already  which  can  easily  be
 employed  against  the  railway  em-
 ployees  in  case  of  any  lapse.

 What  is  the  need  of  making  more
 laws  aNd  more  enactments?  I  would
 request  the  Ministry  of  Railways
 through  you  to  consider  that  this  is  a
 superfluous  Bill  because  all  these  pro-
 visions  are  there  in  the  Indian  Rail-
 ways  Act;  all  the  provisions  are  there
 in  the  Gencral  Rules,  in  the  Railway
 Establishment  Code  and  Service  con-
 duct  Rules.  This  legislation  is,  there-
 fore,  superfluous  and  unnecessary.  It
 only  shows  after  the  last  general
 election  that  the  Congress  Party,  have
 heen  isolated  from  the  people  and
 after  seeing  the  successful  strike  of
 9th  September,  they  are  afraid  of
 the  workers,  they  know  that  the
 workers  are  not  with  them,  and  out  of
 fear  and  with  the  desire  to  retain
 their  power  in  the  c  ountry,  they  have
 tried  to  take  help  of  the  police,  lathi
 and  all  these  antipeople,  antiworking
 class  laws,

 Shrimatj  Suchcta  Kripalani  has
 said  that  the  public  does  not  support
 the  9th  September  strike.  Agreed—
 let  this  legislation  be  circulated  for
 public  opinion.  I  throw  this  challenge
 that  if  majority  of  the  people  sup-
 ports  this  bad  law  I  will  bow  down
 my  head  to  this  Government  and  go
 out  of  this  Parliament  and  never
 come  back  here,  Let  Shri  Poonacha
 accept  the  challenge  and  do  the  same.
 Let  Shrimati  Kripalani  stand  up  and
 say  that  she  is  prepared  to  accept  my
 challenge.
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 MR.  CHAIRMAN;  —  Shrimatj  Tar-
 keshwari  Sinha:  A  large  number  of
 members  want  to  speak.  If  Members
 will  be  brief  and  avoid  repetitions,  I
 will  be  able  to  accommodate  many
 hon.  Members.

 SHRIMATI  TARKESHWARI  SINHA
 (Barh):  I  will  take  only  0  minutes.

 I  am  glad  that  the  hon.  Member  who
 preceded  me  said  while  summing  up
 his  speech  that  there  are  many  rules
 and  regulations  which  are  quite
 cnough  to  take  te  entire  situation  in
 hand.  That  means  the  hon.  Member
 has  already  agreed  that  the  laws  res-
 training  railway  employees  for  vio-
 lating  basic  proprieties  and  for  trying
 to  sabotage  railway  property  are  there
 in  other  legal  privisions.  Therefore,
 the  contention  of  the  hon.  Member
 who  has  moved  the  Resolution  does
 not  stand.

 SHRI  J.  M.  BISWAS:  This  law
 was  enacted  by  the  Britishers  in
 +1890.

 SHRIMATI  TARKESHWARIL
 SINHA:  The  hon.  Member  had  _  the
 unique  prerogative  of  getting  35  mi-
 nutes,  but  he  wants  to  deny  me  even
 0  minutes,

 According  to  the  hon.  Member,  the
 Railways  have  got  the  authority  under
 the  Indian  Railways  Act,  (9  of  890)
 in  which  all  punishable  offences  under
 the  Act  have  been  legislated.  These
 present  provisions  are  only  adding  to
 some  of  the  provisions  which  have
 already  been  made.  Neither  00A  nor
 00B  therefore  violates  article  4  or
 19.  Article  9  (l)  (b)  gives  the  right
 to  assemble.  peaceably  ang  without
 arms,  but  article  19(3)  provides:

 “Nothing  in  sub-clause  (b)  of
 the  said  clause  shall  affect  the
 operation  of  any  existing  law  in
 so  far  as  it  imposes  or  prevent
 the  State  from  making  any  law
 imposing,  in  the  interests  of  pub-
 lic  order,  reasonable  restrictions
 on  the  exercise  of  the  right  con-
 ferred  by  the  said  sub-clause.”
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 Let  me  give  an  example.  If  a
 railway  servant  wants  to  paralyse
 the  running  of  train,  or  members  of
 the  public  start  squatting  or  picket-
 ing  on  the  railway  track,  is  it  not
 proper  that  they  should  be  brought
 to  book  under  the  law  since  it  is  in
 the  interest  of  the  public.  Public  in-
 terest  is  not  onl;;  the  interest  of  the
 employees?  Therefore,  if  the  interests
 of  the  public  are  affected,  if  they  are
 put  to  inconvenience,  Government  can
 put  adequate  restrictions  by  law,  and
 therefore  it  does  not  violate  article  19,

 SHRI  S.  M.  BANERJEE:  Now
 there  is  no  need  of  calling  the  Attor-
 ney  General.

 SHRIMATI  TARKESHWARI
 SINHA:  |  am  very  glad  that  the  hon.
 member  appears  sometimes  very  rea-
 sonable  person,  Whenever  4  get  up  to
 speak  I  am  sure  I  can  convince  him.
 t  am  glad  the  hon.  member  seems  to
 be  saiisfied  and  does  not  now  de-
 mand  the  calling  of  the  Attorney
 Géncral.  I  am  grateful  to  the  hon.
 member  for  his  obsevations,

 Shrj  Biswas  quoteg  certain  rules,
 but  I  would  like  to  mention  that
 section  131  of  the  Indian  Railways
 Act  already  contains  a  provision  au-
 thorising  railway  servants  as  well  as
 officcrs  to  arrest  without  warrant,
 persons  guilty:  of  certain  offences
 under  the  Railways  Act.  The  new  sec-
 tions  l00A  and  00B  only  seek  to
 amend  that  provision  to  include  some
 more  offences  which  are  going  to  be
 brought  under  the  law,  Therefore,
 the  contention  that  article  2l  is  vio-
 lateq  by  this  provision  of  the  Bill
 also  does  not  hold  good.

 Apart  from  the  above,  section  59
 of  the  Criminal  Procedure  Code  gives
 this  freedom  to  any  civilian  person
 to  arrest.  another  person  if,  accord-
 ing  to  his  view,  he  commits  a  non-
 bailable  or  cognizable  offence.  I¢  that
 power  is  available  to
 citizen  of  the  country,  it  is  very  much
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 available  to  the  Railway  Depart-
 ment.

 Apart  from  it  whose  interests  are
 we  talking  about?  I  can  understand
 trade  union  interests  being  preserved.
 ]  know  that  Mr.  George  Fernandes  is
 a  very  important  trade  union  leader
 in  Bombay,  but  does  it  mean  that  he
 does  not  allow  the  factories  to  run?
 He  does!  Most  of  the  industrialists
 are  his  friends—not  that  they  exploit
 them,—but  in  any:  working  arrange-
 ment  between  the  employer  and  em-
 ployee,  a  certain  understanding  can
 be  reached,  a  satisfactory  under-
 standing  is  a  possibility.  Mr.  George
 Fernandes  himself  is  a  trade  union
 leader.  Therefore,  I  do  not  under-
 stand  why  the  trade  union  activities
 should  always  be  brought  into  the
 purview  of  the  political  manipula-
 tions.  Therefore,  while  sympathising
 with  lots  of  demands  which  have
 been  made  in  this  House  in  regard  to
 trade  unions—I  have  also  worked  @
 little  bit  in  the  trade  union  move-
 ment,  I  know  the  genuineness  of
 their  cause;  I  think  George  Fernandes
 does  not  believe  in  going  into  other
 people's  history,  he  is  only  interested
 in  his  own  history—I  would  like  to
 submit  that  there  is  no  point  of  differ-
 ence  so  far  as  the  demands  are  cOn-
 cerned.  I  do  not  have  any  quarret
 with  Mr.  S.  M._  Banerjee  or  Mr.
 George  Fernandes  that  some  of  the
 working  conditions  of  the  railway
 employees  should  be  improved.  My
 quarrel  is  this.  Why  are  they  making
 this  as  a  political  issue.  Tt  should  not
 be  made  into  q  political  issue,

 SHRI  RANDHIR  SINGH:  That
 suits  them.

 SHRIMATI  TARKESHWARI
 SINHA:  By  making  them  power  in
 political  chessboard,  we  are  nat  help-
 ing  their  cause;  we  are  only  obstruct-
 ing  their  cause.  So  far  as  the  point
 raised  by  Mr.  George  Fernandes  is,
 I  agree  the  conditions  of  the  railway
 workers  must  improve,  but  in  demo-
 cracy  we  have  not  been  given  the
 right  of  might.  We  have  been  given
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 the  right  of  negotiation  and  also  the
 right  of  peaceful  strike.  Peaceful
 strike  does  not  mean  obstruction,  You
 can  strengthen  your  demand  by  pea-
 ceful  strike.  But  I  do  not  think  when
 talking  about  the  trade  union  move-
 ment  in  this  country  or  in  the  other
 parts  of  the  world,  one  can  say  that
 the  other  trade  unions  which  are  very
 strong  trade  unions  like  the  Ameri-
 can  trade  union  or  the  British  trade
 union  ever  go  and  provoke  them-
 selves  to  the  extent  to  damage  the
 railway  property  or  damage  the  in-
 stitution  in  which  they  are  working.
 So  many  strikes  have  taken  place—
 seamen’s  strike,  transporters’  strike
 and  80  on  but  not  one  of  them  _in-
 dulged  in  burning  of  buses  or  other
 things.  Who  is  going  to  plead  the
 cause  of  the  doors,  windows,  glasses,
 railway  track  and  batteries  and  the
 like.  You  do  not  believe  in  pleading
 the  cause  of  the  inanimate.  Members
 of  Parliament  should  realise  what  an
 amount  of  damage  to  the  railway  pro-
 perty  is  caused.  Nobody  protests  for
 the  doors  and  windows.  Damage  to
 the  property  can  go  along  with  great
 indifference,  with  great  negligence.
 This  does  not  help  the  trade  unions
 in  epite  of  your  right  to  strike,  right
 of  the  trade  unions,  to  legally  or  law-
 fully  conduct  their  affairs.  They
 should  see  that  they  create  this  obli-
 gation  that  the  railway  property  is
 protected  and  is  maintained  by  the
 leaders  of  the  trade  union.  But  I  do
 not  think  Mr.  George  Fernandes  can
 take  give  the  guarantee  on  behalf  of
 his  fellow  friends  in  Calcutta—His
 Party  does  not  believe  in  that—Even
 other  friends  who  are  sitting  by  his
 side,  can  they  give  this  guarantee.
 Can  Mr,  George  Fernandes  give  the
 guarantee  that  they  will  never  prac-
 tice  arson  and  looting  and  all  these
 sort  of  troubles  that  are  going  in  the
 country  will  be  prevented  by  the  good
 offices  of  Mr.  George  Fernandes.
 Trade  unions  and  the  trade  union
 leaders  have  not  been  able  to  pre-
 vent  this  king  of  harassment  §  and
 this  kind  of  obstruction  to  the  rail-
 way  property.
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 I  would  like  to  bring  one  instance
 to  the  notice  of  the  hon.  Member.  On
 i9th  September  968  at  Pathankot  in
 the  Northern  Railway  a  mob  of
 thousand  people  consisting  of  large
 number  of  railway:  employees  took
 away  the  firemen  of  the  train  and
 prevented  him  from  work.  Is  it  an
 obligation  of  the  trade  union  move-
 ment?  Another  instance  I  will  give
 that  in  N.F.  Railway  on  ‘19.9.68,  the
 loco  staff  at  Jalakdhari  was  assaulted
 and  forced  to  leave.  I  would  also  like
 to  mention  that  the  Chief  Engineer
 who  has  nothing  to  do  with  the  arbi-
 tration  of  the  trade  union  wages  or
 the  trade  union  rights  was  _  going
 back  home  from  the  office.  He  was
 assaulted  ang  the  accounts  officer  was
 also  assaulted  by  the  railway  em-
 ployees.  Is  it  the  obligation  of  the
 trade  union  movement?

 Sir,  like  this  there  are  hundreds  of
 examples  of  the  railway  employees
 assaulting  the  superior  officers,  ghe-
 raoing  their  own  works  manager,  de-
 puty  manager,  and  so  on,  and  some-
 times  keeping  them  locked  in  a  room,
 so  much  go  that  sometimes  those  offi-
 cers  had  to  run  away  through  the
 backdoor.  It  ig  on  account  of  such
 things  that  this  Bill  has  been  brought
 forward.  The  large-scale  destruction
 of  the  railway  property  in  which  the
 railwaymen,  and  sometimes  the  rail-
 way  drivers  connive  because  of  the
 bad  influences  they  are  subjected  to
 and  the  wrong  type  of  leadership.
 Now,  I  should  like  to  refer  to  your
 own  State

 MR.  CHAIRMAN:  You  must  con-
 clude  now.

 SHRIMATI  TARKESHWARI
 SINHA:  I  am  coming  to  the  last
 point.  I  am  going  to  refer  to  your
 own  State,  Andhra  Pradesh,  and  then
 to  Bihar,  West  Bengal  and  a  few
 other  States.  The  loss  to  railway  pro-
 perty  due  to  agitations  was  Rs.
 28,355,000  in  Andhra.  Owing  to  the  stu-
 dent  agitation  in  Andhra  Pradesh,
 the  loss  was  Rs,  21,000.  Due  to  anti-
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 Hindj  agitation,  the  loss  was  Rs.  .  1
 jJakh.  In  Bihar,  owing  to  the  Patna
 student  agitation,  the  loss  in  April,
 1965,  was  Rs.  3  lakhs.  In  Kerala,
 owing  to  the  food  agitation,  the  loss
 to  the  railway  property  and  damage
 to  the  railway  property  was  Rs.
 74,630.  In  Madras,  owing  to  anti-
 Hindi  agitation,  the  loss  was  Rs.  57,
 lakhs  in  1965,  and  Rs.  19,82,000  in
 1967.  In  Maharashtra  it  was  Rs.

 64,000.  In  Punjab,  the  loss  in  966
 has  been  Rs.  66,000.  In  Uttar  Pra-
 ‘desh,  owing  to  anti-English  agitation
 elsewhere  it  was  anti-Hindi  agitation
 but  here  it  was  anti-English  agita-
 tion—the  loss  was  Rs.  4,60,000  in
 November,  1967.  In  West  Bengal....

 MR.  CHAIRMAN:  Please  conclude
 your  speech  now.  Do  not  put  any
 further  strain  on  the  time.

 SHRIMATI  TARKESHWARI
 SINHA:  Last  but  not  least,  in  West
 Bengal,  the  loss  was  Rs.  65,438,000  in
 1966.  If  these  are  not  the  causes  for
 bringing  forward  a  Bill  like  this,  then
 what  other  reasons  will  be  there  to
 bring  forward  such  a  Bill?

 But  I  request  that  mostly  the  Gov-
 ernment  should  bring  forward  Bills
 and  not  ordinances.  This  kind  of
 ordinance  is  not  a  healthy  feature  for
 parliamentary  development,  There-
 fore,  in  future,  the  Government
 should  seek  to  bring  the  Bills  or  re-
 solutions  in  a  proper  manner  and  not
 issue  hasty  ordinances.

 Before  I  sit  down,  I  would  only  like
 to  repeat  what  Shri  George  Fernan-
 des  has  said  about  the  trade  union
 leadership,  I  would  like  to  quote  him;
 he  said  that  the  Railwaymen  for
 instance  must  be  told  in  simple  lan-
 guage  that  through  one  united  orga-
 nisation  they  possess  the  capacity  to
 paralyse  the  country,  and  those  with
 the  strength  to  paralyse  the  country.
 might  as  well  take  on  the  job  of  run-
 ning  it.  Jf  he  publicly  says  that  one
 can  paralyse  this  country  by  a  wrong
 direction  of  the  trade  union  move-

 (Amendment)  Bill
 ment,  it  is  not  necessary  and  desir-
 able  for  having  this  Bill  to  see  that
 his  slogan  does  not  materialise  and
 come  true?

 श्री  जारज  'फरनेग्डीख  :  भ्रध्यक्ष  महोदय,
 इन्होंने  भाधा  बताया  ।  मैंने  कहा  कि  वह  बन्द
 कर  सकते  हैं  शौर  चला  सकते  हैं  मैंने  जलाने
 पर  भार  दिया  है  ।  मैं  यह  चाहता  हूं  कि  वह
 चलायें  ।
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 MR.  CHAIRMAN:  It  is  all  over.
 She  has  given  a  major  portion  of  her
 attention  to  your  speech

 SHRI  GEORGE  FERNANDES:  I
 am  really  flattered.

 st  सूरजभाम  (प्रम्बाला)  :  सभापति
 महोदय,  मैं  श्री  जाज़  फरनेन्डीज  के  मोशन  की
 सपोर्ट  करने  के  लिये  भौर  पुनाचा  साहब  के
 बिल  की  मुखालिफत  करने  के  लिये  छड़ा
 हुआ  हूं  ।  लेकिन  प्रगर  बदकिस्मती  से  जैसा  कि
 हाउस  की  तशकिल  से  जाहिर  होता  हूँ,
 पुनाचा  साहब  का  बिल  पास  हो  गया  तो  रेलवे
 एम्प्लाईज  की  हालत  एक  शायर  के  स्जों  में
 यह  होगी  :

 न  तड़पने  की  इजाजत  हे  न  फरियाद  की  है  ny
 we  के  मर  जायें  यह  मर्जी  मेरे  सैयाद  की  है  1

 सभापति  महोदय,  कदम  कदम  पर
 जम्हूरियत  और  समाजवाद  का  नारा  लगाने
 वाली  शौर  बात  बात  में  महात्मा  गाँधी  का
 नाम  दोहराने  वाली  इस  सरकार  ने  पार्लियामेंट
 के  पिछले  सेशन  के  सिर्फ  4  दिन  बाद  प्राडिनेंस
 की  सूरत  में  यह  काला  कानून  ला  कर  न  सिर्फ
 जम्हूरियत  का  खून  किया  है,  न  सिर्फ  सरमाया-
 दाराना  जहनियत  का  इजहार  किया  है,  न  सिर्फ
 महात्मा  गाँधी  की  जन्मशताम्दी  का  प्रारम्भ
 कर्मचारियों  के  खून  की  होली  से  किया  है  बल्कि
 प्रपती  कमड़ोरी  का  भी  सबूत  दिया  है  ।  इस
 सरकार  को  पिछले  सेशन  में  बलूबी  मालूम
 था  कि  मुलाजमीन  हड़ताल  करने  वाले  हैं,
 लेकिन  इस  बिल  को  बहू  उस  सेशन  के  दौरान
 नहीं  सा  सकी,  झब  इस  बिल  को  लाई  है,
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 अब  तो  इस  प्रा्डिनेंस  के  पोस्टमार्टम  वाली
 बात  है  ।

 सभापति  महोदय,  रलवे  के  दो  लाख  पं  तीस
 हजार  मुलाजमीन  ने  9  सितम्बर  को  हड़ताल
 करके  हस  काले  कानून  की  धज्जियाँ  उड़ाई  ।
 मैं  एक  बात  कहना  चाहता  हूं  कि  ये  रेलवे
 कर्मचारी  पेशेवर  हड़ताली  नहीं  हैं,  य ेखानदानी
 हड़ताली  नहीं  हैं,  पुतावा  साहब  इस  बात  को
 जानते  हैं  कि  ये  दो लाख  पैंतीस  हजार  कर्म चा  री
 जिन्होंने  हड़ताल  की  इन  रेलवे  यूनियनों  के
 श्रोहदेदारों  ने  रेलवे  में  भरती  नहीं  किया  था  ।
 रेलवे  के  जिम्मेदार  प्रफसरों  ने  इन्हें  रेल  के
 महकमे  में  भरती  किया  था  ।  यह  रेलवे  के
 सर्टिफाइड  कर्मचारी  हैं,  जिनकी,  मुलाजमत
 में  रखते  बक्‍त,  सी०  आई०  डो०  पुलिस  के
 जरिये  तसदीक  कराई  जा  चुकी  है,  फिर  सवाल
 यह  आता  हैं  कि  वे  हड़ताल  के  लिये  मजबूर
 क्यों  हुए  ?  सभापति  महोदय,  ग्राप  बाजार  में
 जाइये,  एक  दर्जी  पहले  एक  कमीज  की  सिलाई
 एक  रुपया  लेता  था,  श्राज  वह  कहता  है  कि
 महंगाई  के  पेशेतजर  आटा  मंहगा  हो  गया  हैं,
 मरे  बच्चों  का  पेट  नहीं  भरता,  इसलिये  मैं
 गामीज  की  सिलाई  दो  रपये  लूंगा--वह  ज्यादा
 मांग  सकता  है  सौर  आपको  देना  होगा  ।  एक
 राज  मकान  बनाता  है,  पहले  वह  दिहाड़ी  के
 पाँच  रुपये  लेता  था,  भ्राज  वह  कह  सकता  है
 कि  ग्राटा  मंहगा  हो  गया  हैँ,  मैं  सात  रुपये  लूंगा  |
 बहु  माँग  सफता  है  श्रौर  ऑपकों  देना  होगा  ।
 लेकिन  एक  रेलबे  कर्मबारों  ज्ञो  स्टेशन  पर
 काम  करता  है,  रेलवे  को  वर्कशाप  में  काम
 करता  है  एक  महीने  के  बाद  जा  कर  प्रपने
 झफसर  के  सामने  यह  नहीं  कह  सकता  कि
 मंहगाई  बढ़  गई  है,  मेरे  बच्चों  का  गूजारा  नहीं
 होता  है,  इस  महीने  मेरी  तनख्याह  बढ़ा  दी
 जाय,  प्रगर  कहेगा  तो  उसकी  बात  को  सुना  नहीं
 जायेगा  रेलवे  मुलाजमीन  ने  ड्रे०सो  ०एम०
 के  जरिये  प्रपनी  माँगों  को  सरकार  के  सामने
 रखा,  लेकिन  सरकार  ने  उसको  नहीं  माना  ny
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 जब  सरकार  नहीं  मानती  है  तो  फिर  मुलाजमीव
 के  पास  और  क्‍या  रास्ता  रह  जाता  है

 कुछ  लोग  कह  सकते  हैं  कि  वे  देशद्रोही  हैं,
 हड़ताल  कर  के  देश  का  नुकसान  करना  चाहते
 हैं,  लकिन  देशभक्ति  कुछ  थोड़े  प्रादरियों  की
 बपौती  नहीं  है,  उनको  देशभक्ति  पर  शक  नहीं
 करना  चाहिये  |  i965  में  जब  पाकिस्तान  ने
 हमला  किया  था,  झअफसरान  घरों  में  छिपे  बेठ
 थे,  मंत्रिमंडल  के  लोग  घरों  में  बे  थे--ये

 कर्म  बारी  दुए्मन  के  प्रासमान  पर  मंहलाते  हुए
 जहाजों  के  नोच  रेलवे  ट्रेंक  पर  अपनों  गाड़ियों
 को  बला  रहे  थे,  फौजों  को  सामान  पहुंचा  रहे
 थ  और  यह  सब  उन्होंने  श्रपनो  जान  के  जोखिम
 में  डाल  कर  किया  था,  बल्कि  कट  वल
 मुलाजमीन  ने  प्रपनों  जानें  कुर्बान  ६८  दीं
 चुनाचे  देश  के  प्रति  उनकी  नीयत  पर  शक  करना
 ठोक  नहीं  है  ।  जब  सरकार  उनकी  बात  की
 नहीं  मानती,  मंहगाई  एलाउन्स  बढ़ाने  को
 बात  करते  हैं  तो  नहीं  बढ़ाती  2,  तनख्याह
 बढ़ाने  की  बात  करते  हैं  तो  नहीं  मानती  ६,
 प्त  वक्‍त  मुलाजमीन  क्‍या  करें  ”  भजबूर
 हो  कर  हडताल  झरनी  पड़ती  €  ।  लेकिन  जब
 वह  हड़>ाल  को  बात  करते  हैं  तो  यह  सरकार
 उतकी  हवाल  को  कुबलने  के  लिये  यह
 श्राडिनेरस  लाती  हैं  ।

 6.34  hrs.

 [Mr,  Deputy-SpeEAKER  in  the  Chair]

 सभापति  महोदय,  मुझे  एक  मोतबिर
 जरिये  से  पता  लगा  है  कि  जिस  वक्‍त  9608

 इन्हें  फिनिट  स्ट्राइक  होने  वाली  थी,  गवर्नमेन्ट
 एम्पलाइज  ने  नोटिस  दिया  था,  उस  बब्त
 इसिफाक  से  देश  के  राष्ट्रपति  डा०  राजेन्द्र
 प्रसाद  बोमार  थे  ।  डा०  राधाकृष्णान  उनकी
 जगह  भाफिशियेट  कर  रठ  थे  -  सरकार  एक
 झाडिनेन्स  के  मसौदे  को  लेकर  उनके  पास  गई,
 लेकिन  उन्होंने  उस  इन्डेफिनेट  स्ट्राइक  को  कर्ब
 करने  बाले  उस  मसौदे  पर  दस्तखत  करने  से
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 इन्कार  कर  दिया  ।  लेकिन  श्राज  एक  दिन  की

 स्ट्राइक  के  लिगे  हम  सरकार  ने  वही  काला

 कानून  पास  छर  दिया  ध्रौर  ब  उसी  तलवार
 को,  जिससे  उन  मुत्ताअमीन  का  गला  काटा
 गया,  जितने  मुलाजमीन  रेजबे  के  मरे  हैं,  उतनी
 किसी  दूमरे  डिपार्टमेन्ट  में  नहीं  मरे  हैं,  ब  यह
 परमानेन्टलो  अपने  पास  रखना  चाहती  हैं  ।

 इस  आाड्डिनेन्स  में  कया  है  ?  यह  एक  ऐसी
 घिनावनी  तलधार  है  जिसको  लफ्जों  में  बयान
 नहीं  किया  जा  सकता  ।  अम्बाला  कट  रेलवे
 स्टेशन  पर  ता०  9  को  सुबह  6  बजे  रेलवे
 की  यूनियन  के  चार-पांच  ग्रौहदेदार  स्टेशन  पर
 आये  ।  उनका  कुसूर  सिर्फ  इतना  था  कि
 उन्होंने  कहा--मजदूर  इत्तिहाद  जिन्दाबाद  7
 इस  नारे  को  सुनते  ही  वहां  पर  एक  डिप्टी

 सुपरिस्टेन्डेन्ट  रेलवे  पुलिस  श्राये  उनके  साथ

 पुलिस  फोज  थी  उन्होंने  दाते  ही  बड़ी  बेरहमी
 के  साथ  मवेशियों  की  तरह  से  उन  लोगों  को
 पीटना  शुरू  किया  |  जब  मैंने  पूछा  कि  क्या  इस
 तरह  में  रेलवे  मुलाज़मीन  को  पीटा  गया  था--
 नो  होम  मिनिस्टर  साहब  कहते  हैं--किसी  को
 नहीं  पीटा  गया  ।  भ्रम्बाला  कैंट  रेलवे  स्टेशन
 का  बच्चा  बच्चा  स्ट्राइक  पर  जाने  के  लिये  तैयार
 था  ।  जब  मैंन  प्छा  कि  क्‍यों  नहीं  गये  2  तो
 उन्होंने  जवाब  दिया--हम  हड़ताल  पर  जा
 सकते  थे  नौकरी  से  हटाये  जाने  के  लिये  तैयार
 थे  लेकिन  इस  तरह  से  दरिन्दों  की  मार  कौन
 खाये  इसी  वजह  से  वे  पीछे  हट  गये  ।

 36.35  hrs.

 [Mr.  SPEAKER  in  the  Chair]

 ale  9  को  सुबह  6  बजे  जगाधरी  रेलवे
 बकंशाप  में  काफ़ी  मुलाडमीन  प्रा  यये  भोर  मे
 चाहते  थे  कि  गाड़ी  न  चलायें  ।  वहां  पर  एक
 एक्‍्स-रेलबे  एम्पलाई  था  जिसका  नाम  चेतन
 दास  था,  उसने  पहल  से  डिक्लेम्र  कर  दिया
 था  कि  मैं  गाड़ी  को  चलने  नहीं  दूंगा,  झगर
 अली  तो  मेरी  लाश  पर  चलेगी  ।  बह  प्लेटफार्म
 श्र  झा  गया  उसने  रेलले  इंजिन  के  सामने  खड़े

 (Amendment)  Bill
 हो  कर  कहा  कि  गाड़ी  को  रोक  लो,  ड्राइबर  से
 कहा  कि  हड़ताल  का  टाइम  हो  गया  है,  गाड़ी
 को  न  चलाझो  |  ड्राइवर  ने  कहा--मैं  तो
 चलाऊंगा  |  उसने  दो  नारे  लगाये  शौर  रेलवे
 लाइन  पर  लेट  गया  ।  ड्राइवर  ने  पुलिस  से
 कहा  कि  इस  लाइन  को  साफ  कीजिये  ।  लेकिन

 पुलिस  ने  बजाय  इसके  कि  उसको  वहां  से  हटाती
 ड्राइवर  को  धमकी  दी  कि  तुम  गाड़ी  को
 ललाधों  |  ड्राइवर  ने  मजब्र  हो  कर  डर  कर
 इंजिन  को  चलाया,  इंजिन  के  चलते  ही  जब
 उसका  झाधा  शरीर  कट  गया  शौर  उसने  चीख
 मारी  तो  उसने  इंजिन  को  रोक  लिया,  उसके
 बाद  उसकी  डेथ  हो  गई  ।  यह  बात  तो  मैं  समझ
 सकता  था--चूंकि  वह  लाइन  पर  लेटा  था
 इसलिये  उस  पर  खुदकशी  का  इल्जाम  लगा  कर
 मुकदमा  चलाया  जा  सकता  था  लेकिन  ऐसा
 नहीं  किया  गया,  बल्कि  उसको  मार  दिया  गया  |
 मैंने  कहा  था  कि  उसकी  जुडीशियल  'एन्क्वायरी
 हो--लेकिन  जब  इन्द्रप्रस्थ  कांड  की  ही
 जुडीशियल  एन्क्‍्वायरी  नहीं  हुई  तो  उसकी
 कौन  करायगा  ।  लेकिन  उसकी  मैजिस्ट्रीयल
 एन्क्वायरी  ज़रूर  होनी  चाहिये  ।  मैं  उसके  बा
 में  प्रापके  सामने  फैक्ट्स  रखना  चाहता  हूं--
 ये  कहते  हैं  कि  रेलवे  गृड्स  ट्रेन  खडी  थी,  वह
 रेलवे  ट्रैक  से  गुजर  रहा  था  इसलिये  कट  गया  ।
 वह  गुड्स  ट्रेन  के  नीचे  से  गुजर  कर  धाया  था--
 इसी  को  फैक्ट  मान  लिया  जाय--प्रगर  वह
 ट्रेन  चल  रही  थी--तो  लाज़मी  तोर  पर  उसको
 पूरा  कट  जाना  चाहिये  था  ।  यह  हकीकत
 नहीं  है  उसने  ड्राइवर  को  गाड़ी  न  चलाने  के
 लिये  कहा  था,  नारे  लगाये  थे,  सब  कुछ  किया
 था,  ड्राइवर  को  उसके  बारें  में  मालूम  था  कि
 एक  प्रादमी  नीचे  लेटा  हुभा  है,  गाड़ी  चलाने  से
 वह  प्रादमी  मर  जायेगा  लेकिन  पुलिस  ने  उसको
 कहा  था  कि  गाड़ी  को  चलाधों  |  7  वह  शख्स
 इंजन  के  चंद  मद्ध  के  फासले  पर  लाइन  पर  लेटा

 हुप्ला  था  ।  जुंही  गाड़ी  चली  उसने  दर्द  के  मारे
 चीख  मारी,  ड्राइवर  ने  भाड़ी  रोक  ली  मैं  यह
 बात  साबित  कर  सकता  हूं  कि  यह  सरीहत
 कत्ल  केस  है,  शौर  मैं  मांस  करता  हूं  कि  झगर
 श्राप  जुडीमियल  एस्क्‍्यायरी  नहीं  करा  सकते
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 [श्री  खूरबभान]
 तो  कभ  से  कम  मजिस्ट्रीयल  एन्क्वायरी  ज़रूर
 करें  ।

 इतना  ही  नहीं--पठानकोट  में  क्‍या  हुझा  ?
 मैं  उसको  दोहराना  नहीं  चाहता  हूं  लेकिन
 पांच  भादमी  तो  झापने  खुद  माने  &  शौर  छठा
 झादमी  वहां.पर  बाद  में  मरा  है  ।  मैं  बीकानेर
 भी  गया  था,  वहां  पर  मैंने  जो  कानों  से  सुना
 उसे  भी  झापके  सामने  बयान  करना  चाहता  हूं  ।
 वहां  के  रेलवे  एम्पलाइज़  और  उनकी  फंमिली
 के  लोग  रेलवे  ट्रेक  पर  गये  भर  उन्होंने  गाड़ी
 को  रोकना  चाहा  ।

 Statutory  Res.  AGRAHAYANA  4,°800  (SAKA)  Indian  Railways  332
 (Amendment):  Bill

 फीरोज़पुर  में  क्या  हुआ,  इसी  तरह  से
 लाठी  जाजं  किया  गया,  वहां  पर  एक  क्लास  4
 एम्पलाई  था,  जिसकी  पत्नी  भ्रपनी  छोटी  बच्ची
 को  गोद  में  लिये  खड़ी  थी  ।  पुलिस  ने  उस  पर
 लाठी  चलाई,  वह  लाठी  उस  बहन  को  लगने
 के  बजाय,  उस  बच्ची  को  लगी  और  वह  बच्ची
 मर  गयी  ।  बाद  में  पुलिस  ने  उस  करमंचारी  को

 मजबूर  किया  कि  तुम  यह  कहो  कि  उस  लड़की
 को  बुखार  था,  यह  न  कहो  कि  उसको  डण्डा
 लगा  था  ।  शमशान  भूमि  में  उससे  जबरदस्ती
 ऐसा  लिखवा  लिया  गया  ।  लेकिन  खुशकिस्मती
 से  फीरोज़पुर  अ्रस्पताल  इस  बात  का  शाहिद
 है  कि  दो  दिन  पहले  भ्रांखों  की  बीमारी  उस
 बच्चे  के  बारे  में  वहां  पर  दर्ज  थी,  लेकिन  बुखार
 का  नाम  कहीं  पर  नहीं  भ्राता  ।  मैं  पुनाचा
 साहब  शौर  चव्हाण  साहब  से  कहना  चाहता  हूं

 SHRI  RANDHIR  SINGH:  Was  he  a
 railway  employee  who  w&s  run  over?

 SHRI  SURAJ  BHAN:  Ex-Railway
 employee.  His  name  was  Chetan
 Das.

 SHRI
 was  he  an  ex-employee?

 श्री  स्रज  भान  :  यह  बाद  में  बदला  दूंगा  1
 He  might  have  been  dismissed

 person  जिस  वक्‍त  वे  बोकानेर  के  रेलवे
 एम्पलाइज़  पिकेटिंग  कर  रहे  थे,  पुलिस  ने
 बहां  पर  लाठी  जाज  किया  ।  वहां  पर  एक
 मंजु  बहन  थीं,  जिनकी  उम्र  5-16  साल  थी,
 लाठी  लगने  से  उस  बच्चे  को  गुस्सा  भरा  गया
 शौर  उसने  डी०एस०पी०  के  मुंह  पर  एक
 थप्पड़  मारा  ।  उसने  गलती  की  थी,  डी०एस०
 पी०  को  थप्पड़  नहीं  मारना  चाहिये  था,
 लेकिन  डी०एस०पी०  उसको  गिरफ्तार  कर
 सकते  थे,  हण्डे  मार  सकते  थे,  उस  दरिन्दे  ने
 उसको  पिस्तौल  से  गोली  मारी  जिस  वक्‍त
 वह  लड़की  नीचे  गिरी  उसने  एक  मोली  और
 उस  लड़की  को  मारी  t  इसी  दौरान  एक  कृष्ण
 शोपल  बाम  का  एम्पलाई  था  उसने  उस
 लड़की  को  उठाना  चाहा,  उस  दरिस्दे  न ेउसको

 भी  मोलौ  मारी  t  कृष्ण  गोपाल  गोली  खा  कर
 वहीं  मर  जाता  है  लेकिन  मंजू  बहन  दो  गोली
 खाने  के  are  weft  जिन्दा  है।

 RANDHIR  SINGH:  Why

 fe  आप  इसकी  मैजिस्टीरियल  इंक्वायरी
 कीजिये  ।  बहुत  सी  चीजें  कही  जा  सकती  हैं
 लेकिन  मैं  सिर्फ  चन्द  श्रलफाज  का  सहारा  लेकर
 ही  कहना  चाहता  हूं  :

 भंवरे  ने  तो  एक  फूल  की  निगहत  लूटी
 अफलास  ने  मुफलिस  की  मसरंत  लूटी  ।

 श्री  चब्हाण  ने  इंड  का  सहारा  लेकर
 कुछ  बहनों  का  सुहाग  द्रौर  किस्मत  लूटी  tx

 (व्यवधात)  ee

 तो  जो  स्ट्राइक  हुई  उसके  बाद  क्‍या  कुछ
 नहीं  हुआ  ?  भाज  हजारों  मुलाज़मीन  नौकरी
 से  बाहर  हैं।  मुझे  खुशो  हुई  थी  यह  बात  सुन  कर
 कि  रेलवे  में  एक  पालिसी  'एडाप्ट  की  गई---
 जो  कि  पी०  एन्ड  टी०  में  नहीं  थी--कि  जो
 इत्तफाक  से  i9  तारीख  को  गैर-हाजिर  थे,
 हड़ताल  में  शामिल  नहीं  किये  गये  थे,  उनके  लिये
 पुनाया  साहब  ने  यह  इंस्ट्रक्शन्स  इश्यु  किये  कि
 उनसे  पूछ  लिया  जाये  क्‍यों  थे  गैर-हाजिर  थे  t
 उनसे  भ्रजियां  लेकर  उनकी  छुट्टियां  सैंकशने
 कर  दी  गईं  4  लेकिन  प्राज  भ्रफसोस  की  बात  है
 कि  उनको  छुट्टियां  सैक्शन  करने  के  बाद  भी
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 नौकरी  से  निकाला  जा  रहा  है।  रेलवे  हस्टे-
 बलिशमेन्ट  कोड  का  एक  रूल  49  है  जिसमें

 यह  बात  दी  हुई  है  कि  झगर  कोई  झादमी
 48  घंटे  से  ज्यादा  पुलिस  के  हाथ  में  रहे  तब  उसे
 सस्पेन्ड  कर  दिया  जाये  ।  तो  मैं  पूछना  चाहता
 हूं  कि  झाज  रेलवे  ऐडमिनिस्ट्रेशन  जो  उन
 कर्मचारियों  को  इस  तरह  से  टमिनेट  कर  रहा
 है  वह  क्या  उस  रूल  का  बायलेशन  नहीं  है  ?

 हड़ताल  के  बाद  भ्रफसरान  लोग  झपने  दिल
 का  बुगुज़  उन  कर्मचारियों  से  निकाल  रहे  हैं
 इसलिए  मैं  झ्रापसे  निवेदन  करना  चाहता  हूं  कि
 अगर  आ्राप  रेलवे  ऐडमिनिस्ट्रेशन  में  गुडविल
 किएट  करना  चाहते  हैं,  रेलवे  की  एफीशियन्सी
 को  बढ़ाना  चाहते  हैं  तो  फिर  श्राप  को  उनके
 प्रति  हमदर्दाना  पालिसी  अ्रख्तियार  करनी
 पड़ेगी  ।  आज  जो  बाहर  निकले  हुए  हैं  उनके
 बगैर  आप  काम  को  ठीक  तरह  से  नहीं  चला
 पायेंगे  ।  उनकी  फेमिलीज़  पर  हमदर्दी  का  रुख
 अख्तियार  करके  आप  ने  यह  कहा  भी  कि

 कुछ  कमंचारियों  की  नोटिसेज़्  वापिस  ले  ली
 जायं  लेकिन  जिनके  नोटिसेज़  पहले  ही  समाप्त

 हो  गये  थे,  उनका  क्‍या  कुसूर  था,  उनको  क्‍यों
 सजा  दी  जा  रही  है  ।

 एक  बात  शौर  है  जिसको  हालांकि  मैं

 कहना  नहीं  चाहता  था  कि  कुछ  भ्रफसरान
 आज  भी  शेड्यूल्ड  कास्ट्स  से  भ्रपना  बुग्ज
 निकाल  रहे  हैं  1  मैं  इन्सटान्स  देकर  कोट  करना

 चाहता  हूं  कि  जगाधरी  रेलवे  स्टाफ  में  एक
 तुलसीराम  नाम  का  एम्पलाई  है,  प्रकेला
 जिसने  कि  हड़ताल  नहीं  की  थी  लेकिन  i8
 तारीख  को  ही  उसे  सस्पेन्ड  कर  दिया  गया  |
 इसी  तरह  से  सराय  रोहिला  में  जो  कुछ  हुआा
 है  बहू  भी  किसी  से  छिपी  हुई  बात  नहीं  है  ।
 मैं  यह  बात  मान  सकता  हूं  कि  हड़ताल  को
 दबाने  के  लिये  भ्राइिलिन्स  को  निकाला  गया
 था  लेकिन  यह  किस  बलाज  में  लिख  हमा  था
 कि  उनके  गिरोह  में  जाकर  उनको  तंग  किया
 जाये  ।  इसी  तरह  से  भ्राप  इसको  जो  कानूनी
 शक्ल  दे  रहे  हैं  कि  श्मर  कोई  कर्मचारी
 डेस्टिनेशन  से  पहले  गाड़ी  छोड़ेगा,  मान  लीजिये

 (Amendment)  Bill

 वह  बीमार  ही  हो  जाता  है,  उसके  बाद  भी  उसे
 दो  साल  की  सजा  हो  जायेगी  ।  इसलिए  मेरा.
 झाप  से  निवेदन  है  कि  रेलवे  के  काम  को  ठीक
 तरह  से  चलाने  के  लिये  झाप  भ्पने  मुलाजमीन.
 के  साथ  हमदर्दी  का  रुख  ह्रद्तियार  कीजिये,
 भंफसरों  के  दिमाग  में  जो  बुग्ख  भरा  हुभा है
 उसको  दूर  कीजिये  शौर  प्राप  ने  जो  बिक्टि-
 माइजेशन  किया  है  उसको  खत्म  कीजिये  ।.
 इस  काम  को  करने  के  लिये  झापकों  किसी  शौर
 काले  कामून  की  जरूरत  नहीं  है,  जो  पहले  के
 कवानीन  हैं  वही  काफी  हैं  t

 SHRI  R.  0,  BHANDARE  (Bombay-
 Central):  Mr.  Speaker,  I  have  very
 patiently  heard  some  of  the  terms  of
 abuses  used  against  this  Bill.  All
 sorts  of  accusations  have  been  made
 against  the  government  for  bringing
 forth  such  a  Bill  which  seeks  to  place
 some  restrictions  on  the  freedom  of
 the  railway  employees,  I  am  quite
 aware  that  every  law  is  aimed  at  cur-
 tailment  of  freedom,  liberty  and  _  in-
 herent  rights.  From  that  point  of
 view  any  legislation  which  seeks  to
 give  more  power  to  the  government
 should  be  objected  to,  if  it  interferes
 with  the  freedom  and  liberty  of  the
 individual.  In  this  particular  case,
 what  is  the  position?

 I  would  just  like  to  draw  your
 attention  to  the  instances  where  ghe-
 raos  and  bundhs  were  resorted  to.  M:
 learneq  friend,  Shrimati  Tarkeshwart
 Sinha,  mentioned  some  of  the  instan-
 ces  of  how  life  was  made  impossible
 for  some  of  the  officers,  officials  and
 even  the  workers,  May  I  ask  Shri
 George  Fernandes,  Shri  Banerjee  and
 others,  who  are  friends  of  labour,
 whether  such  activities  are  trade
 union  activities?

 I  will  also  place  before  you  certain.
 other  instances,  A  precarious  law
 and  other  situation  prevails  in  West
 Bengal  from  April  967  onwards,  It
 hag  nothing  to  do  with  trade  union
 activities  at  all

 aft  ार  फरनेस्डीश  :  गोविन्द  सेनत  वहाँ"  *

 जा  कर  कह  रहे  हैं  कि  कामून  तौड़ो
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 SHRI  R  0.  BHANDARE:  It  you
 raise  the  point,  I  will  certainly  juin
 you  in  the  limited  sense  of  the  term
 because  nobody  has  any  right  to
 break  and  destroy  the  rule  of  Jaw.
 The  question  is  always  raised  by
 some  of  the  Communists,  more  speci-
 ally  by  Shri  Nambiar,  that  since  we
 are  sovereign  we  have  every  right  to
 destroy  sovereignty.  I  shal]  never
 -agtee  to  that  proposition.

 The  question  is  raised  that  when
 the  Railway  Act  was  orginally  pass-
 ed  in  890  and  the  Britishers  dig  not
 fee]  the  necessity  of  bringing  ‘orwva'd
 such  a  measure,  what  compe!s  0
 motivates  the  Government  to  bring
 forward  such  a  legislation  which,  ee
 cording  to  these  friends,  is  a  black
 legislation,  a  fascist  legislation.  i
 was,  therefore,  trying  to  quote)  the
 instances  of  isolated  bundha  and
 hartals  on  individual  days,  such  as,
 Bengal  Bundh  and  Assam  Bundh.
 Bundhg  is  a  disease  with  which  we
 are  aaffected,  The  opposition  has
 started  this  disease.

 When  the  language  question  was
 raised,  agitation  was  carried  on  and
 the  railway  was  the  first  casualty.
 Agitation,  connected  with  other
 issues,  unrelated  to  railways  ut  all,
 have  affected  the  working  of  the  rail-
 ways  and  damageg  the  property  of
 the  railways.  Mav  I  ask,  and  van  we
 answer  in  al]  fairness,  whether  these
 are  affected.  The  opposition  has
 trade  unionism?

 We  have  to  take  into  consideration
 the  present  conditions  and  the  present
 situation,  The  situation  when  the
 Railway  Act  was  passed  in  890  and
 the  changed  situation  under  =  which
 ‘we  are  trying  ta  amend  the  original
 ‘Act  have  to  be  taken  into  considera-
 ‘tion  by  us.

 I  do  not  know  whether  my  iearned
 friends  have  applied  their  mind  to
 the  Bill  before  the  House.  This  Bill
 seeks  to  do  two  things.  Firstly,  it
 seeks  to  penalise  abandonment  of
 railway  trains  or  rolling  stock.  Under
 Clause  00A  this  is  sought  to  be  pena-

 “Need,  What  ig  there  in  it  which  can

 NOVEMBER:  25,  968  ‘Indian  Railways
 (Amendment)  Bill

 be  characterised  as  a  black  Act?  if
 one  ig  entrusted  with  the  work  of
 carrynig  passengers  in  a  train  avd  if
 the  train  is  abadoned  in  between
 railway  stations  or  if  one  interfers
 with  the  railway  lines,  is  it  not  right
 and  roper  on  the  part  of  Government
 to  give  protection  to  the  passengers
 and  to  penalise  those  who  are  Y@3-
 possible  for  such  an  act?  Thish  is  one.
 very  small  innocent  provision.
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 The  secong  thing  which  this  Bill
 seeks  to  do  is  to  penalise  obstructiun.
 That  is  under  clause  l00B.  If  the  right
 is  given  to  obstruct,  to  picket  an.  to
 stop  running  trains,  and  the  Govern-
 ment  sleep;  quietly,  I  think  that
 Governemnt  is  not  worth  the  name  at
 all.  If  the  Government  is  trying  to
 penalishe  such  an  act,  then,  they  say,
 this  is  a  black  Act  and  this  is  a  fascist
 Act,  Except  these  two  provisions,
 there  is  no  third  provision  in  the
 Bill  at  all.  Where  is  the  fascist  ten-
 dency  shown  by  the  Governent  :n  the
 Bill?

 श्री  जा  फरनेन्ड्रीश  :  इतना  हम  बोले
 श्राप  नहीं  सुने  तो  क्‍या  करें  झाप  मुझे  फिर
 इजाज़त  दें  आधे  घंटे  बोलने  की  मैं  समझा
 सकता  हूं  ।

 श्री  रणधोर  सिह  :  जब  पान  घंटे  में  नहीं
 समझा  सके  तो  श्र्ब  क्या  समझाझोगे  ?
 SHRI  R.  D.  BHANDARE:  IT  listen-

 ed  to  my  learned  friend  patiently.  H<
 dealt  with  two  situations  prevailing
 in  the  railway  working,  sucn  as,
 gheraos,  this  and  that  and  other  be-
 fore  issuing  of  the  Ordinance  and  the
 situation  arising  out  of  the  l9th  Sep-
 tember  strike,  These  were  the  ६४०
 main  planks  on  which  he  was  dwell-
 ing  for  a  long  time.

 So  far  ag  these  two  clauses  are
 concerned,  I  do  not  think  he  “a5  dealt
 with  these  clauses,  But  simply  said
 that  this  is  a  black  Act,  this  is  a
 heinous  Act,  this  is  a  shameless  Act
 or  this  ig  a  fascist  Act.  In  Parliament
 when  we  deal  with  such  a  piece  of
 legislation,  we  have  got  to  pay  more
 careful  attention  to  it.
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 Now,  Sir,  we  are  giving  more
 powers  to  the  Railways,  I  therefore,
 want  to  make  certain  submissions  in
 this  regard.  The  powers  must  be  ex-
 ercised  cautiously  and  must  be  tem-
 pered  with  justice,  That  is  my  first
 submission.  My  second  submission  35
 to  reduce  the  punishment  that  is
 sought  to  be  prescribed  jn  the  Li].
 For  an  obstruction,  or  even  for
 picketting,  two  years  maximum
 punishment  is  prescribed,  Should  we
 not  make  one  year  २६.  maximutn
 punishment  or  penality?  That  is  my
 second  submission.  When  we  ae
 Riving  these  powers  to  the  Rai!ways.
 the  Railways  should  nevey  forget  the
 xrievances  of  the  workers  and  the
 grievances  of  the  passengers.  There
 are  40.000  to  50,000  temporary  =  rail-
 way  employees.  Can  we  have  wich  ४
 proposition  in  a  civilised  society.  in
 an  advancing  society,  in  a  devioping
 societv.  where  there  are  more  than
 50.000  casual  workers?  I  have  had  an
 aecasion  to  take  a  deputation  of  the
 temporary  workers  in  the  Western
 Railway.  Do  vou  know  the  repiy
 Riven?  The  reply  given  was  that  they
 were  casual  labourers,  How  long  can
 vhey  be  casua}  labourers?  What  a
 jous  reply.  T  should  say,  not  casual
 but  callous  reply?  For  7  to  8  or  even
 30  years,  they  were  casua]  labourers.

 7

 श्री  जाज  करनेनडोज :  20  साल  से  श्रौर
 पाच  लाख  है  ।

 SHRI  R.  D.  BHANDARE:  ‘Since  |
 am  very  moderate  in  my  speech.  J]  am
 talking  of  averages.  I  am  thankful  to
 the  hon.  Member  for  the  informatio...

 So  far  as  passengers’  grievances  are
 concerned,  they  are  ‘numerous’  tu
 use  a  very  simple  word.  Nobedy
 bothers  whenever  uny  complaint  is
 lodged  at  the  Railway  Station  or  with
 the  Station  Master;  nobody  bothers  to
 see  whether  there  are  lights  in  the
 bogies  or  whether  there  is  water  in  the
 bogies  or  not.  If  we  want  to  seek
 powers,  we  must  also  pay  more  atten-
 tion  to  the  grievances  of  both  workers
 and  passengers.

 With  these  words,  |  support  the
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 Bill,  and  oppose  the  Resolution  of
 Shri  Fernandes,

 भरी  झब्बुल  गसी  दार  (गुड़गांव)  4
 स्पीकर  साहब,  पिछले  टाइम  जब  9  सितम्बर
 को  एक  झाम  हड़ताल  का  चर्चा  हो  रहा  वा
 तो  मैंने  अपोज्णीशन  बाले  भाइयों  से  दरख्बास्त
 की  थी  कि  प्रगर  भाप  कहते  हैं  कि  यह  सरकार
 भस्म  हो  जायेगी  तो  मैंने  कहा  था  कि  डेमोक्रेसी
 कहां  रहेगी  ?  डेमोजेसी  भी  भस्म  हो  जायेगी  t
 दूसरी  बात  जो  मैंने  झपोज़ीशन  वाले  भाइयों
 से भज  की  थी  वह  यह  थो  कि  एक  तरफ
 श्राप  कहते  हैं  कि  चाहना  और  पाडिस्तान  से
 खतरा  है  कि  वह  हिन्दुस्तान  को  परेशान  न
 करेप्नोर  सेबोटतज  न  करे  तो  फिर  झगर  यह
 पहिया  जाम  हो  जायेगा  तो  चाइना  शौर
 पाकिस्तान  के  लिये  आ्लासानी  हो  जायेगी  ny
 मैं  शक्रगजार  हूं  भ्रपोज़ीशन  वाले  भट्टयों  का
 कि  उन्होंने  इस  सरकार  की  बात  को  कुछ  प्रपने
 तौर  पर  उस  वक्‍त  इस  बात  को  टान  दिया
 ब्रौर  यह  चाहा  कि  किसी  तरह  यूनियन
 गवर्नमेंट  जो  है  वह  समझ  पाये  श्रौर  जो  खुद  ही
 कमीशन  मुकरंर  करती  है  वह  जो  फंस ले  करते  हैं
 उनकी  रोशनी  मे  मेंद्रल  एम्प्लाईज़  को,
 खास  तीर  पर  जो बेचारे  गरीब  हैं,  छोटी
 तनख्वाह  पाने  वा।  हैं  उनकी  बात  सुन  पाये  t

 wa  ag  फिर  9  सितम्बर  का  चर्चा  चला।
 सब  जानते  थे  कि  एक  साल  तक  अपोज़ीशन
 वालों  ने  इसकों  रोके  रखा,  या  मुलाजमीन
 ने  प्रपती  कल  से  इसको  पोसपोन  किया  t
 जिसको  क्रेडिट  देना  चाहें  दे  लीजिये,  मुझे
 कोई  ऐतराज़  नहीं  ।  लेकिन  स्पीगर  साहब,
 जहां  मेरे  भाई  जाज  फ़रनेन्डीज़  कहते  हैं  कि  बह
 ध्यान  नहीं  देते  वहां  भ्रपनी  तरफ  भी  कुछ  कहें  ।
 श्री  तिन्‍्हा  जी  बहुत  बोले,  बहुत  उन्होंने  नुकसान
 गिनाये  और  उहोंने  कहा  कि  एक  ही  प्लिक
 सेक्टर  में  कई  गुना  म्यादा  नुकसान  एक,  एक
 पब्लिक  सेक्टर  में  ध्राप  लोग  ने  किया है  पनी
 इस  प्लानिंग  से  ध्रौर  नालायक  श्रफ़्सरों  को
 रख  कर  क्योंकि  वह  यूनियन  पण्लिक  सबल
 कमीशन  के  परव्यू में  नहीं  हैं,  उनको  लगा  कर  जो
 करोड़ों  का  नुकसान  किया  है,  पब्रौर  झगर  मैं
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 [at  were  रानी  दार]
 यह  कहूं  कि  इससे  कहीं  ज्यादा  भापके  मिनिस्टरों
 'ने  फ़ौरेन  एक्सचेंज  यों  ही  योरप  और  भ्रमरीका
 की  सैर  करने  के  लिए  खर्च  किया  है  तो  कोई
 गलत  न  होंगा  ।

 सवाल  यह  होता  है  कि  जितना  रेवन्यू
 झाये  उसके  मुताबिक  खच  किया  जाये  |
 मैं  झापके  द्वारा  झपनी  सरकार  से  पूछना
 चाहता  हूं  कि  रेलवे  के  भफ़सरों  के  सैलून  पर
 कितना  शर्चा  होता  है  ।  मैं  मिनिस्टरों  को  नहीं
 कहता,  रेलवे  के  जो  भ्रफ्सर  हैं  उनकी  जो  बोगी
 चबप्ती हैं  उस  पर  साल  में  कितना  खर्च  होता  है
 जो  मामूली  से  मामूली  भ्रफ़्सर  भी  हैं  ।
 पालियामेंट  के  मेम्बर  देश  भर  में  सब  से  ज्यादा
 इज्जत  के  पात्र  समझे  जाते  हैं  इसलिये  कि  हें
 l0  लाख  भाई  बहन  चुन  कर  भजते  हैं,

 उनको  एयर  कंडीशन  की  इजाजत  नहीं  ।
 पैसा  दें  तो सफर  करे।  लेकिन  मामूली  से  मामूली
 झफ़सरों  को  इजाज़त  है  कि  वह  ऐयर  कंडीशन
 में  जायें  fi  ठीक  हैं  सरकार  ने  ऐसा  किया

 मुझे  कोई  इसमें  ज्यादा  कहना  नहीं  है  इसलिये
 कि  सरकार  मालिक  है,हम  मुलाज़िम  हैं  भाई
 लेकिन  मैंयह  कहना  चाहता  हूं  कि
 कभी  उन्होंने  गोर  किया  कि  वह  पालियामेंट
 के  मेम्बरों  की  तोहीन  क्‍यों  करते  हैं  ?  मामूली
 झफसरों  को  इजाजत  दे  देना  शौर  उसके  मुकाबिले
 पार्लियामेंट  के  मेम्बरों  को  जिन्हें  कि  भ्राखिर
 0  लाख  लोग  घुन  कर  यहां  भेजते  हैं  उन्हें

 इंकार  कर  देना  यह  चीज़  कहां  तक  मुनासिब
 है?

 पर  brs.

 मैं  अर्ज  करना  चाहता  हूं  कि  रेल  मंत्री
 महोदय  को  इस  तरह  का  क्‍झाडिनेंस  लाने  की
 ऐसी  क्‍या  जरूरत  थी  क्योंकि  उन्हें  बखूबी
 मालूम  था  कि  पालियामेंट  थोड़े  ही  दिनों  के
 बाद  बैठने  वाली  है  ?  इस  बारे  मैं  श्री
 सूरण  भान  की  हिमायत  करता  हूं  कि  पुनाचा
 साहब  में  हिम्मत  होती  तो  वह  हाउस  के  सामने
 ऐसा  मेजर  मंजूरी  के  लिए  लाते  धौर  इस
 तहर  से  बैक  डोर  से  झाडिनेंस  पास  न  करवा
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 लेते  ।  वैसे  भी  वह  झपनी  ताकत  के  बल  पर
 कोई  भी  चीज़  यहां  से  पास  करवा
 सकते  थे  वरना  वह  हाउस  के  सामने  कायदे
 से  उसे  लाते,  हाउस  में  उसके  लिए  भ्रपील  करते
 और  मंत्री  महोदय  हमारे  दिमागों  को  छ
 सकते  शौर  अपनी  बात  कह  क्र  हमारे
 दिलों  पर  भी  कब्जा  ब्र  रूकते  थ  शौर
 यह  बतला  सकते  थे  कि  यह  यह
 हमारी  मजबूरियां  हैं  शर  इसलिये  गवर्नेमेंट
 को  हाउस  यह  पावर्स  दे  ।  अगर  पुनाचा  साहब
 हाउस  को  कन्विंस  करा  देते  तो  हाउस  से  उन्हें
 यूनेनीमस  सपोर्ट  उस  मेजर  के  लिए  मिल
 सकती  थी  भौर  यह  हाउस  खुशी-खुशी  उन्हें
 वह  भ्रधिकार  दे  भी  सकता  था।  लेकिन  मुझे
 भ्रफसोस  है  कि  सरकार  ने  जो  एक  माकूल  रास्ता
 उसे  इस  बारे  में  श्रपनाना  चाहिए  था  वह
 नहीं  भ्रपनाया  और  बैक  डोर  से  भ्राडिनेंस  पास
 करवा  कर  भ्रब  उसी  को  कानूनी  रूप  दिलवा
 रही  है।

 चीन  और  पाकिस्तान  से  जंग  के  दौरान
 रेलवे  के  मुलाज़िमों  ने  जिस  मुस्तेदी  के  साथ
 अपने  फर्ज  को  श्रंजाम  दिया  शौर  उस  नाजुक
 मौके  पर  जो  उन्होंने  देश  की  नुमायां  खिदमत
 की  थी  उसकी  स्वर्गीय  लाल  बहादुर  शास्त्री
 ने  श्लौर  हमारी  मौजूदा  प्राइम  मिनिस्टर
 साहिब  ने  बेहद  तारीफ़  की  थी  ।  उन्होंने  उस
 वक्‍त  यह  पूरी  तरह  से  साबित  कर  दिया  था
 कि  रेलवे  मुलाजिम  कितने  देशभक्त  हैं  ।
 लेकिन  भ्रफसोस  के  साथ  कहना  पड़  रहा  है
 कि  झाज  मंत्री  महोदय  उनको  शक  की  नज़र
 से  देख  रहे  हैं  भ्रौर  उन  पर  तरह  तरह  की  बन्दिशें
 लगा  रहे  हैं  ।  मेरा  कहना  है  कि  सरकार  को

 सजदूरों  की  जायज़  मांगों  को  नजरधन्दाज़
 नहीं  करना  चाहिए  झभौर  उन्हें  मान  लेना  चाहिए
 क्योंकि  लेबर  का  प्रसन्तुष्ट  रहना  एक  ठीक  बात
 नहीं  है  भ्रौर  वह  देश  के  हित  में  नहीं  होगा।

 इंडियन  धायल  कारपोरेशन  बम्बई  में
 एक  पड्लिक  सेक्टर  को  भ्रंडरटेकिंग  है  ।
 क्या  मंत्री  महोदय  भ्ौर  ट्रेजरी  बेंचेज  पर
 बैठने  वाले  मानर्त.य  सदस्यों  को  इस  बात  का
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 इल्म  है  कि  वहां  के  मजदूरों  को  4  परसैंट
 बोनस  देते  की  बात  सं।शलिस्ट्स  मान  गये,

 कम्युनि  प्ट्स  मान  गये,  जनसंघ  वाले  मान  गये
 तमाम  मजदूरों  को  जो  श्रस।सियेशंस  हें  वह
 भो  इप  को  मान  गई  लेकिन  कांग्रेसियों  की
 जो  वहां  पर  बनाई  हुई  यूनियन  है  वह  उतरे
 नहीं  मानों  ?  इस  लिए  में  अ्रपनों  बहने  को
 ग्जें  करना  चाहूंगा  कि  जब  वह  प्रपोज्ञोशन
 वालों  क'  लताड़ें  और  जहां  उनका  लताड़ना
 जायज  हो  उसे  हम  खुशी  से  मानने  के  लिए
 तैयार  भी  हैं  लेकिन  क्या  खुद  उन्होंने  भी  अपने
 दिल  पर  हाथ  रख  कर  सोचा  है  कि  कया  उन्होंने
 भी  अपनी  जिम्मेदरी  को  ठीक  तरह  से  अंजाम
 दिया  है  ?  झ्राज  मेरी  बहन  ने  अपोज़ोशन
 वालों  को  इसलिए  लताड़ा  है  कि  उनकी  यूनियंस
 के  फारण  प्रोडक्शन  में  रुकावट  पड़ी  है  और
 देश  फा  नुक्सान  हया  है  लेकिन  मैं  उन्हें  बतलाना
 चाहूंगा  कि  उससे  कहीं  ज्याद।  नुकतान  पबलिक
 सैक्टर  में  प्रापके  ग्रफसरों  की  नालायकी  की
 वजह  से  हुभा है  ।

 यहां  पर  फारेन  एक्सचेंज  की  वेस्टेज
 को  रोकने  श्रौर  ज्यादा  से  ज्याद।  उसे  बचाने
 की  भी  उधर  से  बात  की  गई  है  तो  मैं  कहना
 चाहता  हूं  कि  इसमें  स्‍भ्रपोड्ीशन  के  मेम्बर्स
 के  मुकाबले  कांग्रेसी  भेम्वरों  की  ज्याद।  जिम्मे-
 दारी  रही  है  L  मैं  कहने  पर  मजबूर  हूं  कि

 बहुत  से  कांग्रेसी  भेम्बर्स  सैर  करने  जाते  हैं
 और  उसमें  ज्यादा  फारेन  एक्सचेंज  खर्च
 झाता  है.  बमुकाबणे  यह  जो  हमारे  जोशी
 साहब  या  दूसरे  अपोजोशन  के  मेम्बर  साहबान
 मजदूरों  द्रौर  फर्नवारियों  के  सिए  बढ़ो  हुई
 तनस्वाहों  शौर  महंगाई  भें  झादि  की  बात
 करते  हैं  |  मुझे  बढ़े  भफपोत  के  साथ  कहना
 पड़  रह।  है  कि  सरकार  की  कथनों  श्रौर  करनो
 ें झन्तर  है।  कहने  को  प्राप  हर  जगह  कहते
 नहों  चकते  हैं  कि  यह  जो  निजो  क्षेत्र  के सरमाये-

 प्दार  हैं,  पूंजोपति  हैं,  वह  ज्यादा  से  ज्यादा
 मजदूरों  फा  ध्यान  करें,  उन्हें  बढ़े  हुए  बेन
 और  महंगाई  भले  धादि  को  सुविधाएं  दें.  लेकिन
 जेब  खुद  उनको  इस  पर  मल  करना  होता

 (Amendment)  Bill

 है  तो  उससे  मुकर  जाते  हैं।  क्‍या  कभी  झापके
 दिमाग  में  यह  बात  भाई  कि  हमें  भी  लेबर  की
 जायज़  मांग्रों  को  मान  लेता  चाहिए  ?  अभी
 की  बात  है  कि  झाई०  झो०  सी०  14 परसैंट
 बोनस  देने  का  ऐलान  किया,  सब  मजदूरों  की
 यूनियंस  ने  मान  पि  लेकिन  आपकी  कॉप्रेस
 की  यूनियन  ने  उसे  नहीं  माना  ।  इसके  पझ्लावा
 मैं  रेलवे  मिनिस्टर  साहब  से  पूछता  च।हुंगा
 कि  जो  बोनस  आ्राई०  झो०  सी०  ने  देने  का
 एलान  किया  क्‍या  उतना  बोनस  भाप  भी
 देना  कबूल  करेंगे  ?  यह  रेलवेज़  खाली  उधर
 से  चन्द  दोस्तों  की  या  हमारी  बहन  श्रीमती
 तारकेश्वरी  सिन्हा  को  नहीं  है  बल्कि  वह  सारे
 इस  देश  के  हर  एक  भाई,  बहन  की  है  प्रौर
 जाहिर  है  कि  रेलवेज  में  भ्रगर  नुकसान  होता  है
 तो  वह  सारे  देश  का  नुकसान  होता  है।  लेकिन
 नुकसान  के  नाम  पर  भ्गर  इस  तरीके  से  उत  पर
 एक  शक  की  नजर  से  देख  कर  उन  पर  तरह-
 तरह  की  नई,  नई  बंदिशें  लगायी  जाती  हैं  तो  वह
 ग़ैरमुनासिव  चीज़  होगी  चीन  भौर  पाकिस्तान
 की  जंग  के  दौरान  जिस  तरीके  से  रेलवेज  के
 मुलाज़िमों  ने,  मजदरों  ने  देशभक्ति  का
 सबूत  दिया,  जिस  तरीके  से  उन्होंने  भ्रपने  सिर
 ग्रार  घड़  की  बाजी  लगाई,  झपने  काम  में
 इतनी  एफिशिएंसो  दिखाई  उस  की  तारीफ़
 सरकार  को  करनो  पड़ो  दौर  मुनासितर  चीज
 यह  होग़ी  कि  उनके  मसले  को  हल  करने  के  लिए
 कोई  न  कोई  तदवोर  करिणे  t

 जब  मैं  राज्य  सभा  में  था  शौर  पंडित  जी
 जिन्दा  होते  थे  तो  भी  मैंने  कह।  था  जोर  धाज
 फिर  उसी  बात  को  दोह  राना  चाहूगा  कि  सरकार
 का  फर्ज  है  कि  वह  सजदूरों  को  जायज  मांगों
 को  मंजूर  करे  ताकि  वह  शौर  भी  दिल  लगा
 कर  पौर  भेहतत  से  इस  देश  की  पैदाबार  को
 बढ़ाये  |  प्रभी  परसों  श्री  वाजपेयी  ने  जिक
 किया  था  कि  प्रकेशे  कश्मीर  पर  सन  47  से
 लेकर  धाज  तक  300  करोड़  रुपया  कच
 किया  सवा  जब  कि  बचतों  साहब ने  कहा  कि
 बह  तीन  सो  करोड़  नहीं  बल्कि  डेढ़  सी  रीड़
 खर्ब  किया  गया  |  लेकिन  कह  पर  हमने  क्‍या
 कया?  हम  हाजी  पौर  के  दरें  तक  पहुंच  गये,
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 भपने  हजारों  जवानों  को  शहीद  करवाया,
 अपने  बड़े  बड़े  फौजी  श्रफसरों  को शहीद  करवाया
 लेकिन  उसके  बाद  हम  बन्दूकें  लेकर  धर  वापिस
 शा  गये  ।  भ्रव  मैं  कहना  चाहता  हंक  मेरे  भाई
 श्री  रणघीर  सिंह  हरियाणा  के  यहां  पर  तशरीफ
 रखते  हैं  जहां  का  कि  मैं  भी  एक  सिपाही
 हूं,  चाहे  वह  मेरे  पंजाब  के  भाई  हों,  जहां  कि
 मैंने  जन्म  लिया  है  श्रौर  चाहे  वह  काश्मीर  हो
 जहां  कि  मेरे  बाप,  दादे  ने  जन्म  लिया,  लेकिन
 श्राज  मेरे  साथ  क्‍या  बीत  रही  है  ?  अब
 काश्मीरी  मुझे  काश्मोरी  नहीं  मानते,  पाकिस्तान
 वाले  मुझे  मुसलमान  नहीं  मानते  प्रौर  प्रफसोस
 इस  बात  का  है  कि  जिस  गांधी  जी  का  मैं  श्राजादी
 की  लड़ाई  का  सिपाही  रहा,  आज  उधर  के
 ट्रेज़री  बेंचज  पर  बैठने  वाले  भाई  मुझे  गैर
 समझते  हैं,  वह  मुझे  हिन्दुस्तानी  मानने  से
 हिचकते  हैं  श्रौर  मुझे  यहां  पर  पाकिस्तान  का
 एजेंट  कहा  गया  ।  यह  किस्मत  की  बदनशीबी
 नहीं  तो  श्रौर  क्या  है  कि  जिस  अब्दुल  गतो  ने
 अपने  भाई  को  शहीद  करवाया,  ग्राज़ादी.  की
 खातिर  अपना  घर,  बार  और  दौलत  सब
 कुछ  न्योछावर  कर  दी  उसे  पाकिस्तान  का
 श्राज  एजट  कहा  जाता  है  लेकिन  मुझे  उन  से
 कोई  शिकायत  नहीं  है  :

 “जाहिदे  तंगनज़र  ने  मुझे  काफिर  जाना
 ग्रौर  काफिर  यह  समझता  है  कि
 मुमलमां  हूं मैं ।"

 खेर,  मुझे  किसी  से  इसकी  शिकायत
 नहीं  है  कि  ग्राज  अपने  ही  लोग  मुझे  हिन्दुस्तानी
 मानने  से  हिचकते  हैं  बाक़ी  जो  हक़ीकत  है
 बह  तो  इससे  खत्म  नहीं  हो  सकतो  ।

 मैं  पुताचा  साहब  से  झ्  करूंगा  कि  वह
 रेलवे  के  मजदूरों  की  ज्ञो  जायज  मांगें  हैं  उन्हें
 मान  लें,  उनकी  मश्किलात  को  दूर  करें  ताकि
 बह  दिल  लगा  कर  मेहनत  से  डयूटो  दें  ।
 में  यह  चेतावनों  देना  चाहता  हूं  कि  उन्होंने
 झगर  मुल्क  को  एकोनोमी  को  गाँधी  जी.  के
 कहने  के  मुताबिक  देश  की  दौलत  का  ठीक  से
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 बंटवारा  नहीं  किया,  प्रभी  जो  भारी  प्राधिक
 प्रसमानता  मौजूद  है  शौर  मजदूरों,  छोटे
 कर्मचारियों  श्रौर  बड़े  झफसरान  में  |  और
 00  का  वेतन  में  भ्रन्तर  है  उस  भारी  फर्क  को

 खत्म  नहीं  किया  ग़या  तो  उनका  यह  शासन
 और  प्रजातन्त्र  नहीं  चल  पायेगा  और  यक़ोन
 जानिये  हम  श्रौर  झ्राप  कुत्तों  की  तरह  सड़कों
 पर  भरे  हुए  दिखाई  देंगे  कोई  दुनिया  की  ताकत
 वैसो  हालत  में  हमें  जिन्दा  नहीं  रख  सकती  है  ।
 मैं  चाहता  हूं  कि  मेरे  काँग्रेसी  भाई  अ्पोजीशन
 के  मेम्बरों  और  यूनियंस  के  कुछ  जिम्मेदार
 लीडरों  के  साथ  बैठ  कर  इस  मसले  पर  सोच
 विचार  करे  और  कोई  मुनासिब  हल  निकालें  ny
 ara  हम  दुनिया  भर  के  मकरूज  हैं  ग्रीर  हमने
 अपने  देश  को  हर  मुल्क  के  पास  गिरवी  रख
 दिया  है  |  अगर  आप  चाहते  हैं  कि  यह  देश
 तरक्की  करे,  इस  देश  का  प्रोडक्शन  बढ़ें  तो
 ्रापको  अपीजोशन  के  लीडर्स  और  यूनियंस
 के  जिम्मेदार  लीडरों  को  अपने  पास  बुला  ऋर
 उनके  साथ  बेठ  कर  तबादला  खपालात  करे
 अपने  मेजर्स  के  बारे  में  उन्हें  कन्विस  करें  तब
 उन्हें  इसे  पास  कराने  में  भी  कोई  दिक्कत  नहीं
 होगी  श्रौर  साथ  ही  उनका  उसमें  कोझ्रापरेशन
 भी  मिल  सकेगा  ।  पुनाचा  साहब  से  मेरी  यह
 भी श्र  है  कि  वह  चाहे  इंन  ड्राइवर  हो,
 खलाप  हो  या  रेलवे  का  गार्ड  हो  उनकी  देश-
 भक्त  के  बारे  में  किसी  तरह  का  भी  शक  अरपन
 मनमें  नहों  प्राने  देना  चाहिए  ।  सारे  रेलबे
 कर्मचारी  यक़ोनी  तौर  पर  देशभक्त  हैं  शरीर
 इसलिए  बह  जो  ह 16  मेजर्स  पास  कराना  चाहे
 उन्हें  साफ  तरीके  से  फ्रंट  डोर  से  लायें  इस
 तरह  से  झाडिनेंस  पास  करा  कर  बेकडार  से

 कानून  न  पास  करवायें  ।  भ्रगर  वह  चाहते  है
 कि  मेरे  जैसे  मेम्बर  को  उन्हें  सपोर्ट  मिले,  मैं

 यहाँ  पर  दायें  शौर  बाँयें  बाजू.  वालों  को  हरा
 कर  एक  प्राजाद  उम्मीदवार  की  हैसियत  से
 चुन  कर  आया  हूं  तो  उन्हें  इस  तरह  से  बेकडोर
 से  इसे  नहीं  करना  चाहिए  था  t  मैं  भ्रपनी
 बहन  को  झौर  उधर  के  दोस्तों  को  भ्रपील
 करना  चाहता  हूं  कि  बह  दढ  दिल  से  सोचें  कि
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 ग्राखिर  भ्राज  क्या  हालत  उनकी  हो  गई  है  ?
 कल  तक  जिस  गाँधी  ज्ञी  और  कांग्रेस  क ेनाम  पर
 देश  के  किसी  भी  कोने  से  एक  गरीब  से  गरीब
 झादमी  एक  राजा  और  रईस  के  मुकाबले  में
 जीत  जाया  करता  था,  जिस  काँग्रेस  का  नाम

 सुनते  ही  बड़ों-बड़ों  के  पाँव  काँप  जाया  करते  थे,
 आज  यह  हालत  हो  गई  है  कि  उसी  कांग्रेस
 को  केवल  39  परसेंट  बोट्स  मिले  हैं  झौर  मैं
 ग्रपने  दोस्तों  को  चेतावनी  देना  चाहूंगा  कि
 अगर  अब  भी  वह  नहीं  संभले  श्रौर  उन्होंने
 अपने  को  नहीं  सुधारा  तो  उन्हें  शौर  भी  बुरा
 दिन  देखने  को  मिलने  वाला  है  क्योंकि  भ्राज  तो
 अपोजोशन  पार्टीज  ग्रलग  श्रलग  काम  कर  रही
 हैं,  उनका  हक़ोकत  में  कोई  युनाइटेड  फ्रंट
 नहीं  है  लेकिन  बागे  चल  कर  उनकी  समझ  में
 ग्रायेगा  श्रौर  वह  आप  के  मुकाबले  में  एक  में
 संगठित  होकर  खड़ी  हो  जायेंगी  a  मैं  श्री

 पुनाचा  से  ग्रदब  के  साथ  ब्र्ज  करना  चाहता
 हूं  कि  वह  इस  बिल  को  पास  कराने  का  इसरार
 करने  के  बजाय  यूनियन  वालों  को  बुला  लें
 और  उनके  साथ  बैठ  कर  कोई  एक  रास्ता
 निकालें  ।  इस  तरह  गोलियाँ  चला  कर  श्लौर
 नौकरियों  से  बर्खास्त  कर  के  उन'  गरीब  कर्म-
 चारियों  को  बरबाद  करना  शौर  उनके  परिवारों
 को  बर्बाद  करना  न  तो  द्ापके  हित  में  है  श्रौर
 न  ही  वह  देश  केहित  में  है।  क्रेस  की
 खोई  हुई  इज्जत  गांधी  जी  के  बतलाये  हुए
 रास्ते  पर  चलने  से  हो  हासिल  हो  सकती  है
 श्र  मुझे  यकीन  है  कि  चाहे  वह  ज़ोशी  साहब  हों
 चाहे  जौर  कोई  कम्पुनिस्ट  भाई  हों  भ्रगर  श्राप
 उनका  सहयोग  हासिल  करेंगे  तो  वह  आपसे
 मिल  कर  काम  करने  में  हंकार  नहों  करेंगे
 श्रौर  वह  ग्रापको  फिर  प्यार  करेंगे  ।  आ्रापके
 साथ  चलने  में  फख्‌  करेंगे,  लेकिन  प्रगर  यहाँ
 राजे-रजवाड़ों  का  ही  राज्य  रहा  तो  श्राप
 मेरे  कहने  पर  मेरी  बहन  खफा  न  हों  कि  :

 Munde  Kuriya  da  ‘Jhund  yara
 katha  ho  gya  Hakumat  da  chala-
 naki  thatha  ho  gya.

 Is  it  a  joke  to  run  the  Government?

 (Amendment)  Bill

 यह  कोई  मजाक  नहीं  हैं  ।

 जहाँबानी  से  है  दुश्वार  कारे  जहाँ  वी  नी

 जिगरखू  हो  तो  चश्मे  दिल  में  होती  है
 नजर  पैदा  ।

 खुदा  के  लिये  श्राप  अपने  दिलों  पर  हाथ
 रख  कर  सोचिये  t  श्राप  एक  बिल  नहीं  दस
 बिल  पास  कीजिये,  लेकिन  मैं  भ्रज्ं  करना  चाहता
 हूं  कि बजाय  इस  बिल  के  रखने  के  कोई
 न  कोई  रास्ता  निकालें  |  सदर  साहब  श्राप

 हमारे  भी  सदर  रहे  हैं  भ्लौर  मैं  प्रापका  वालेंटियर
 रहा  हूं  ।  मैं  प्रापके  &रा  मिनिस्टर  साहब  से
 दर्ख्वात  करता  हूं  कि  वह  कोई  रास्ता  निकाले  ।
 हमारे  श्री  जोशी  वही  ज़ोशी  हैं  जिन्होंने  बतन
 के  लिये  बरसहा  बरस  कैद  काटी  है,  बड़े
 मुहब्बे  वतन  रहे  हैं  ।  प्रपोजोशन  वालों  में  भी
 श्रगर  सैकड़ों  नहीं  तो  दर्जनों  भाई  एसे  हैं,
 झगर  ग्राप  खफा  न  हों,  श्राप  से  कहीं  ज्यादा

 कंद  काटी  है  ।  मेरा  यक्रीन  है  कि  बहुत  कम
 झ्रादमी  ऐसे  होंगे  जिन्होंने  मेरी  तरह  प्रपने
 खानदान  से  तीन  जानें  दी  होंगी।  मैंने  21
 बरस  से  गोलियाँ  खाई  हैं  ।  सोलह  बरस  से

 मुसलिम  लीग  की  गालियाँ  खाता  रहा,  वह
 जूते  लगाते  रहे,  महाशय  कहते  रहे  श्रौर  2  बरस
 से  काँग्रेस  वालों  की  गालियाँ  खा  रहा  है  ।
 लेकिन  मुझे  न  उतका  दुःख  था  ब्रौर  न  इनका

 दुःख  है  ।  मैं  दोनों  को  प्रंगूठा  दिखलाता  हूं
 क्योंकि  मैं  सब  बात  कहता  हूं  1  मैं  फिर  बही.
 बात  कहुंगा  ज्ञो  पिछले  साल  9  तारीख  को
 कही  थी।  श्राप  बगेर  उनसे  कोई  बात  तय  किये

 हुए  कोई  रास्ता  निकालिये  t  प्रगर  प्राप  ऐसा
 रास्ता  'भ्रख्त्यार  नहीं  करेंगे  तो  यकीनन,
 हुकूमत  का  पहिया  जाम  होगा,  वह  चलेगा
 नहों  ।  देश  का  नुक्सान  होगा,  लेकिन  इस  में
 झ्राप  का  पहिया  भो  जाम  होगा,  मेरा  भी  होगा.
 और  पालियामेंट  के  मेम्बरों  का  भी  जाम  होगा,
 ग्रौर  बाहर  देख  लीजियेगा  कि  कुत्तों  की.

 तरह  मरे  पढ़ें  होंगे  t
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 SHRI  SAMINATHAN®  (Gopichetti-
 Palayam):  Mr  Speaker,  Sir,  on  behalf

 of  the  Dravida  Munnetra  Kazhagam,
 I  wish  to  express  our  deep  re-
 sentment  at  and  protest  against
 the  Indian  Railways  (Amend-
 ment)  Bil)  which  has  been
 brought  forward  by  the  hon.
 Railway  Minister,  |  wish  to  express
 our  deepest  resentment  and  protest  to
 this  measure  at  the  outest.  The  reason
 for  this,  Sir,  is  that  there  are  certain
 basic  fundamental!  rights  which  have
 been  enshrined  in  our  constitution,
 which  have  been  guaranteed  by  the
 constitution,  but  which  are  being
 taken  away  by  this  measure.  So
 many  lakhs  of  employees  are  affected
 by  this  measure.  Under  the  proposed
 amendment  00A,  if  the  employee  re-
 fuses  to  do  the  work  he  will  be
 awarded  2  years  imprisonment  and
 fine  of  Rs.  500.  Both  punishments
 will  be  given.  According  to  the
 amendment  l00B,  if  a  railway  servant,
 when  on  duty  or  otherwise,  obstructs
 any  train  or  if  he  engages  in  a  strike,
 he  shall  be  punishable  with  imprison-
 ment  for  a  term  which  ma:

 oe  aay to  two  years,  or  with  fine  w  may

 *The  original  speech  was  deliveredin  Tamil.
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 extend  to  five  hundred  rupees,  or
 with  both.

 Sir,  if  the  Railway  servants  engaged
 in  unlawful  activities,  the  Railway
 Act  itself  has  got  ample  provisions  to
 deal  with  them.  In  the  Nineth
 chapter,  there  are  already  powers
 enumerated  to  deal  with  which  unaw-
 ful  activities  and  such  powers  are
 existing  already.  Those  powers  are
 quite  sufficient  to  deal  with  such
 situations.  Therefore,  these  amend-
 ments  which  have  been  brought
 forward  by  Clauses  00A  and  00B
 appears  unnecessary.

 For  so  many  years,  so  many  !akhs
 of  railway  employees  have  been
 pressing  various  just  demands,  but
 this  Government  has  not  cared  _  to
 redress  those  genuine  demands.  The
 Railway  Board  and  the  Railway  Min-
 ister  have  not  taken  any  steps  to
 redress  their  just  and  genuine  grie-
 vances.  No  steps  have  been  taken
 by  this  Government  30  far  to  accede
 to  their  legitimate  demands.  The
 right  path  of  wisdom  on  the  part  of
 the  Government  would  be  to  use
 their  goodwili  and  labour  for  const-
 Tuctive  activities  and  not  to  curb
 their  activities  by  more  and  more
 Powers  being  taken  by  the  amending
 Bills  of  this  nature.  By  such
 amendments,  by  such  powers,  no
 solution  wil]  be  found.  There  is  no
 use  of  having  such  amendments.
 There  have  been  various  amendments
 which  have  been  brought  forward
 from  time  to  time.  But  I  wish  to  bring
 to  the  notice  of  the  hon.  Minister
 that  is  is  only  by  giving  considera-
 tion  for  the  needs  of  labour  and  by
 enlisting  their  goodwill  that  they  can
 do  things  and  not  by  curbing  the
 activities  of  !abour  by  assuming  more
 and  more  powers.  There  are  various
 categories  of  railway  employees,  who
 are  working  in  the  loco  sheds,  who
 are  working  as  gang  coolies,  ticket
 collectors,  station  masters  etc.  There
 are  various  just  and  reasonable  de-
 mands  which  have  been  voiced  by
 these  and  other  categories  of
 workmen  in  the  Raiways.  But,  it  is
 only  the  advice  of  the  big  burea-

 (Amendment)  Bill
 crats  who  earn  thousands  of  rupees
 in  the  Railway  Ministry  which  is
 taken  by  the  Railway  Minister,  and
 not  the  just  and  reasonable  requests
 of  !akhs  and  lakhs  of  ordinary  rail-
 way  employees.  Instead  of  thinking
 on  the  lines  of  appointing  a  Com-
 mission  for  the  purpose  of  examining
 the  ways  and  means  of  avoiding
 accidents  and  how  to  increase  more
 and  more  amenities  for  the  travelling
 public  they  are  putting  more  and
 more  restrictions  on  the  workmen.
 The  Railway  fares  are  unduly  high
 and  they  are  beyond  the  capacity  of
 the  people  to  pay.  In  order  to  find
 out  how  the  fares  could  be  reduced,
 they  could  appoint  a  Commissaion.
 The  Commission  may  also  go  into  the
 matter  of  giving  better  amenities  for
 the  travelling  public  and  removal  of
 the  just  and  r  able  griev:  of
 railwaymen,  Their  just  and  reasonable
 demands  should  be  taken  into  con-
 sideration  and  needfu!  done  by  the
 Government  for  their  redresseal.
 Instead  of  that,  the  Government  is
 bent  upon  encouraging  On  the  part
 of  the  employees  feelings  of  ill-will
 and  hatred  towards  the  Government.
 There  is  no  wisdom  in  such  a  step.
 I  am  not  able  to  understand  this
 step  on  the  part  of  the  Government.

 Since  many  lakhs  of  railway  em-
 ployees  are  affected  by  this  Amending
 Bil’,  and  since  already  there  are
 enough  powers  under  the  Government,
 I,  on  behalf  of  the  DMK  party,  express
 my  emphatic  protest  against  this
 measure.  I  request  that  the  hon.
 Railway  Minister  should  withdraw
 this  Bill.  Thank  you.

 श्री  एस०  एम ०  जोशी  (ह  :  मैं  एक
 प्रार्थना  करना  चाहता  हूं  |  धष्यक्ष  महोदय,
 झाप  ने  माननीय  सदस्य  को  प्रपमी  भाषा  में
 बोलने  का  भ्रधिकार  दिया  हैं  ।  बह  बहुत  थोड़ा
 बोले  है  ।  झगर  उसी  समय  उनकी  स्पीच  की
 अंग्रेजी  करने  की  व्यवस्था  कर  दी  जाय  ता
 सब  लोग  उसका  समझ  सकेंगे  1
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 भ्रध्यक्ष  महोदय  :  कल  ट्रॉस्लेशन  भिलेगा,
 ,  भाज  नहीं ।
 ु

 श्री  एस०  एम०  जोशी  :  प्रगर  श्रभी
 हो  सकता

 झ ध्यक्ष  महोदय  :  भ्रभी  नहीं  हो  सकता
 ह्

 श्री  एम०  एम०  जोशी  :  भगर  श्राप  घार
 भ्रादमी  रख  लें  तो  हो  सकता  हूँ,  इसके  लिये
 झ्ाप  को  कुछ  भ्राद्ियों  को  नौकरी  में  रखना
 चाहिये  ।

 MR.  SPEAKER:  You  can  discuss  it
 with  me  If  it  is  possible,  not  4
 people,  even  l0  people  I  am  prepared
 to  employ.  We  have  examined  _  it
 and  it  is  not  so  easily  possible.

 ft  ara  किदर  हार्मा  (दौसा)  :
 श्रष्यक्ष  महोदय,  श्राज  यह  सदन  रेलवे  संशो-
 घन  विधेयक  पर  विचार  कर  रहा  है  से
 विधेयक  के  सम्बन्ध  में  प्रभी  बहुत  से  माननीय
 सदस्य  ने  बहस  में  भाग  लेते  हुए  बहुत  सी  बातें
 कहीं  |

 कुछ  सदस्यों  ने  रेल  के  मजदूरों  की  क्या
 दिककतें  हैं  श्रौर  रेलवे  स्ट्राइक  के  बारे  में  सर-
 कार  द्वारा  जो  कदम  उठाये  गये  हैं  क्या  उनमें
 पुलिस  द्वारा  ज्यादती  की  गई,  इस  तरफ
 ध्यान  दिलाया,  कुछ  दूसरे  सम्मानित  सदस्यों
 नें  अपनी  कहानी  सुनाई  ।  पर  मैं  यह  निवेदन
 करना  चाहूंगा  कि  यह  संशोधन  एक  साधारण
 सा  संशोधन  है  फिर  भी  इसका  विरोध  बहुत
 जोर  शोर  से  किया  जा  रहा  है  ;  मेरी  मान्यता
 में  इसके  विरोध  के  पीछे  राजनीतिक  कारण
 प्रमुख  हैं  ।

 यह  विधेयक  जो  रेलवे  प्रध्यादेश  का
 स्‍थान  ले  रहा  है,  ऐसे  मौके  पर  भा  रहा  है
 जयकि  रेलवे  प्रध्यादेश  सरकार  को  मजबूर
 होकर  जारी  करना  पड़ा,  उस  समय  पर  जब
 सरकार  के  सामने  स्ट्राइक  वालों  के  लिये
 सहानभति  फा  कोई  रास्ता  नहीं  रहा,  जब
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 समझ  ब्‌झ  की  सारी  बात  खत्म  हो  गई,  भोर
 सरकारी  श्रमिक,  रेलवे  के  मजदूर  कुछ  राज-
 नीतिक  नेताओं  की  हाथ  की  कठपुतली  बन
 कर  इस  बात  के  लिये  तैयार  हो  गये  कि  वे
 9  सितम्बर  को  हड़ताल  करेंगे  |

 इस  बारे  में  बहुत  कुछ  कहा  जा  सकता
 है  भ्ौर  कहा  गया  हैँ  7  सरकार  ने  यह  भ्रध्यादेश
 ऐसे  मौके  पर  जारी  किया  जब  पाक्षियामेंट
 सेशन  में  नही  थी  शौर  ऐसे  मौके  पर  सरकार
 को  यह  श्रध्यादेश  जारी  नहीं  करना  चाहिये
 था।  मैं  निवेदन  करना  चाहता  हूं  कि  भ्रध्यादेश
 जारी  करने  के  लिये  समय  ही  तब  होता  है
 जब  पालियामेंट  का  सेशन  नही  होता  है।  भगर
 पालियामेंट  का  सेशन  होता  तो  ्रघ्यादेश  की
 जरूरत  नहीं  थी  ।

 भ्रध्यक्ष  महोदय,  दुर्भाग्य  इस  बात  का  है
 कि  स्ट्राइक  करवाने  वाले  नेताप्रों  ने  ऐसे  मौके
 पर  स्ट्राइक  करने  की  योजना  बनाई  जबकि
 समझ  बूझ  के  सारे  रास्ते  बन्द  हो  गए  थे  ।
 इस  वास्ते  सरकार  को  भ्जबूर  होकर  इस
 प्रध्यादेश  का  सहारा  लेना  पड़ा  ।  चूंकि  इस
 श्रध्यादेश  की  वजह  से  कर्मचारियों  की  हड़ताल
 अ्रसफल  दो  गई  इस  वास्ते  इस  सप्रफलता  से
 चिन्तित  होकर  भौर  इनके  बहकावे  में
 जो  चन्द  कर्मचारी  भा  गए  उनको  सहारा
 देने  के लिए  उनको  सन्तोष  देने  के  लिए  भाज
 इस  सदन  में  बार  बार  यह  दलील  पेश  की
 जाती  हूं  कि  इस  भध्यादेश  के  जरिये  से  सरकार
 श्रसिक  कानून  को  भपने  हाथ  में  ले  रही  हूं,
 श्रम  संगठनों  को  खत्म  करना  चाहती  है  भौर
 सरकार  श्रमिकों  की  सुविधायें  की  धभ्ोर  कोई
 ध्यान  नहीं  दे  रही  हूं  ।

 झघ्यन  महोदय,  इस  प्रध्यादेश  का  मतलब
 क्या  था  ?  क्योंकर  यह  भ्रध्यादेश  जारी  किया
 गया  ?  क्‍या  ऐसे  मौके  पर  जबकि  अमिक
 संगठनों  का  उद्देश्य  यह  है  हो  कि  देश  की
 शासन  व्यवस्था  को  ठप्प  कर  दिया  जाए  ?
 उसको  ठप्प  होने  दिया  जाएं  तो  सरक
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 ऐसी  अवस्था  को  बेठी  देखती  रहे  ?  श्रमिक
 संगठन  रहने  चाहिये  शौर  प्रजातन्स्न  में  कोई
 भी  सरकार  श्रमिकों  के  कल्याण  में  उतनी  ही
 इंटरेस्टिड  होती  है,  उतना  ही  हिस्सा  लेती  है,
 उतनी  ही  दिलचस्पी  लेती  है  जितनी  कि  सदन
 के  दूसरे  माननीय  सदस्य  या  कोई  भौर  साथी
 लेना  चाहते  हैं  प्रजातन्त  ककी  सफल्नता  के
 लिए  यह  जरूरी  है  कि  सरकार  का  काम
 सुब्यवस्थित  ढंग  से  चलता  रहे,  उसमें  किसी
 तरह  के  रोड़े  न  भ्रटकाये  जायें,  किसी  तरह
 की  रुकावट  पैदा  न  हो  ।  लेकिन  हमारे  दोस्तों
 का  तो  यह  मंशा  था  जैसा  कि  झभी  भाषर्णो
 में  भी  जाहिर  किया  गया  है  कि  रेल  कर्मचारियों
 की  हड़ताल  करवा  कर  शासन  व्यवस्था  को
 ठ्प्प  किया  जाये  ।  प्रभी  उन्होंने  यह  बताया  ह
 कि  इटली  में  पहली  दफा  एक  समाजवादी
 प्रधान  मन्त्री  को  चुनने  का  मौका  दिया  गया  है
 हां  पर  48  घंटे  की  हड़ताल  करवा  कर  1
 क्या  हमारे  दोस्त  भी  यहां  पर  24  घंटे  की
 हड़ताल  करवा  कर  ऐसा  ही  कुछ  करना
 चाहते  ये  ?

 हमारे  देश  में  प्रजातन्त्र  है  भौर  प्रजातन्‍्तर
 में  सरकार  बदलने  का  भ्रधिकार  केवल  मात
 बोट  के  जरिये  से  ही  लोगों  को  प्राप्त  है  ny
 ant  इस  तरह  की  हड़ताल  के  जरिये,  इस
 तरह  के  प्रदर्शनों  के  जरिये  देश  के  भनन्‍्दर
 अब्यवस्था  पैदा  करने  की  धौर  देश  का  शासन
 व्यवस्था  को  ण्प्प  करने  की,  देश  की  शासन
 झपने  हाथ  में  लेने  की  कुचेष्टा  की  जाए  तो
 सरकार  का  यह  फर्ज  हो  जाता  है  किसी  भी
 जिम्मेदार  शौर  समझदार  सरकार  का  यह
 फ्  हो  जाता  है  कि  ऐसी  कुचेष्टा  को  वह  रोके
 इस  कुचेष्टा  को  वह  विफल  करे  t  मैं  यह
 निवेदन  करना  चाहता  हूँ  कि  इन  लोगों  की
 महू  निश्चित  योजना  थी  कि  इस  देश  के  प्रशा-
 सन  को  ठप्प  कर  दिया  जाय  ।  इनके  द्वारा  एक
 बॉस्ट  धखबार  निकाला  जाता  है।  इसके  कुछ
 ह्स्से  पढ़  कर  मैं  उनकी  तरफ  झापका  ध्यान

 (Amendment)  Bill
 दिलाना  चाहता  हूं  :  इनका  नारा  क्‍या  था  ?

 मैंने  इसको  समझने  की  कोशिश  की  है  भौर
 जैसा  मैं  इसे  समझा  हूं  उस  तरह  से  मैंने  दूसरों
 को  भी  समझाने  की  कोशिश  की  है  भौर  यहां
 भी  मैं  करना  चाहृता  हूं  =  इन  लोगों  ने  जो  तारा
 दिया  पोस्ट  प्रख़बार  के  जरिये  से  बहू  काबिले
 गौर  है  ।  मैं  इसको  पढ़  कर  झभापको  सुनाना
 चाहता  हूं  t

 POST,  the  journal  of  the  All-India
 Postal  Employees  Union—Class  Ill
 (CGS).  #  यह  छपा  बा:

 “The  massive  movement  of  the
 empoyees  likely  to  take  place  on
 ‘19-98-68  will  unleash  powerful
 forces  forcibly  to  shake  them  to
 their  foundations  and  eject  them
 from  their  ivory  tower  to  grasp  the
 realities.  On  the  backs  of  the
 People  they  rose  to  power  and  when
 they  are  forcibly  made  to  come
 down  they  wil!  have  an  ignomi-
 nious  fall,  q  fall  shattering  their
 hypocrisy  to  smithereens.”

 मैं  यह  निवेदन  करना  चाहता  हूं  कि  जो
 कुछ  इसमें  लिखा  गया  है,  जो  कुछ  इन्होंने
 नारा  दिया  कि  टेक  फुल  चार्ज  श्राफ  गवर्न  मेंट्स
 प्रापर्टी  एण्ड  वैल्युएवल्श  क्‍या  यह  नारा
 पीसफुल  स्ट्राइक  का  है,  क्या  इस  नारे  को  देकर
 ये  लोग  राज्य  को  शौर  शासन  को  कायम
 रख  ना  चाहते  थे,  क्या  ये  शासन  व्यवस्था  को
 कायम  रखना  चाहते  थे  ?  श्रमिकों  का  यह
 ग्रधिकार  है  कि  वे  झपने  कथ्याण  की  बातें
 सोचे,  उनको  यह  भ्रधिकार  है  कि  वे  प्रपने
 अधिकारों  के  लिए  लें ।  लेकिन  मैं  कहना
 चाहता  हूं  कि  जब  भी  श्रमिक  संगठगों  के
 अन्दर  इस  तरह  के  प्रोफेशनल  राजनीतिक
 नेता  घुस  जाते  हैं  या जब  कभी  श्रमिक  संगठनों
 का  नेतृत्व  ऐसे  लोगों  के  हाथों  में  चला  जाता  है,
 जिनका  घंघा  राजनीति  है  भ्रौर  जो  उनके  वोट
 के  भाधार  पर  चुन  कर  झाना  चाहते  हैं  तो  वे
 लोग  श्रमिकों  को  गुमराह  करना  चाहते  हैं,
 तब  सरकार  को  मजबूर  होकर  ऐसे  कानूनों
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 [at  नवल  किशोर  शर्मा]
 का  सहारा  लेना  पड़ता  है  ताकि  देश  की  सुरक्षा
 खतरे  में  न  पड़े  ।  यह  परम  श्रावश्रक  था  कि
 इस  तरह  का  झ्ार्डिनेंस  सरकार  द्वारा  जारी
 किया  जाए।  ऐसा  करके  सरकार  ने  सही
 कदम  उठाया  ।  इसी  झा्डिनेंस  को  यह  सदन
 विधेयक  का  रूप  देने  जा  रहा  है  ।  यह  विधेयक
 प्रपने  श्राप  में  एक  महत्वपूर्ण  विधेयक  है  ।

 भ्रध्यक्ष  महोदय,  इस  विधेयक  के  द्वारा
 जहां  पर  सरकार  उन  रेल  कर्मचारियों  के
 कामों  पर  रोक  लगाना  चाहती  है  जो  कि  गैर

 कानूनी  काम  करना  चाहते  हैं,  रेल  के  चक्के
 को  जाम  करना  चाहते  हैं,  रेलवे  में  तथा  देश
 में  प्रब्यवस्था  फैलाना  चाहते  हैं,  वहां  यह  कानून
 उन  लोगों  पर  भी  पाबन्दी  लगाता  है  जो  विद्या-
 थियों  के  नाम  पर,  छात्रों  के  प्रान्दोलन  के  नाम
 पर  या  भाषा  के  नाम  पर  तथा  दूसरे  नामों  पर
 इस  देश  में  दंगे  कराते  रहते  हैं  ।  मेरे  पूर्व
 बकक्‍ताग्रों  ने  बहुत  से  ऐसे  उदाहरण  विये  हैं
 जिनसे  यह  पता  चलता  है  कि  इस  देश  में  इन
 लोगों  ने,  इन  दंगाइयों  ने  इस  राष्ट्र  की  बहुत
 सी  सम्पत्ति  को,  रेलवे  की  सम्पत्ति  को  कितना

 नुकसान  पहुंचाया  है  ।  क्या  यह  सही  है  कि
 रेलवे  के  एक  पैसेंजर  को,  रेलवे  के  ट्रैफिक  को
 कोई  भी  भ्रादमी  भाषा  के  नाम  पर  या  किसी
 राजनीतिक  पहलू  को  लेकर  उसके  नाम  पर  या
 किसी  दूसरे  तरीके  से  हिंसा  के  जरिये  से  असुविधा
 पहुंचाये  ?  मैं  प्रापका  ध्यान  रेलवे  कानून  की
 दफा  27  की  तरफ  दिलाना  चाहता  हूं  ।

 पह  दफा  कहती  है  कि  किसी  भी  पैसेंजर  को,
 किसी  भी  रेलवे  ट्रफिक  को  बिना  किसी  रुकावट
 के  एक  स्थान  से  दूसरे  स्थान  पर  जाने  में  रेलवे

 सुविधा  प्रदान  करेगी  ।  भ्रगर  इस  तरह  से
 पिकिटिंग  होती  है,  शगड़े  होते  हैं,  रेलवे  लाइन
 पर  बेठ  कर  रेलों  को  चलने  से  रोका  जाता  है,
 जंगल  के  प्रन्दर  बारह  बजे  रात  ड्राइवर  रेलवे
 को  छोड़  कर  खड़ा  हो  जाता  है,  तो  क्या  उसका
 यह  कदम  सही  है  शौर  भगर  सही  नहीं  है  तो
 क्या  इस  धारा  का  प्रयोग  नहीं  किया  जाना
 चाहिये  जब  यह  27  धारा  साफ  है  तो  सरकार  ॥
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 का  यह  फ़र्ज  हो  जाता  है  कि  जब  इस  प्रकार  की

 ग्रसुविधा  पैदा  की  जाती  है  श्रौर  कानून  की
 जिस  धारा  का  मंशा  खत्म  करने  की  कोशिश
 की  जाती  है  तो  उसके  बारे  में  मजीद  सोच
 करके  नए  तरीके  से  उसको  एमेंड  करने  की
 व्यवस्था  वह  करे  |

 यह  कानून  केवल  मात्र  रेलवे  के  नौकरों
 के  लिए  नहीं  है  बल्कि  उन  सब  लोगों  के  लिए
 है  जो  रेलवे  व्यवस्था  को  भंग  करना  चाहते
 हैं,  जो  रेलों  के  सुचारु  संचालन  में  रुकावट  पैदा
 करना  चाहते  हैं  ।  पिछले  डेढ़  साल  में  हमारे
 देश  में  इस  तरह  की  बहुत  सी  घटनायें  हुई
 हैं  श्रोर  हम  सब  लोगों  ने  इन  घटनाओं के  प्रति
 चिन्ता  प्रकट  की  है  1  ऐसी  श्रवस्था  में  क्या  यह
 हमारा  फर्ज  नहीं  है  कि  हम  उन  चिन्ताओं  के
 निराकरण के  प्रयत्न  करें  |

 बहुत  सी  बातें  यहां  कही  गई  हैं  ।  रेलवे
 लाज़  जो  हैं,  जो  सविस  ्ल्ज़  हैं  उनकी  तरफ
 तवज्जह  दिलाते  हुए  यह  कहा  गया  है  कि  उन
 स्ल्ज  में  पहले  से  ही इस  तरह  की  व्यवस्थायें
 हैं  ।  मैं  इसको  मानता  हूं  ।  लेकिन  साधारण
 रेलवे  एम्प्लायीज़  के  अलावा  दूसरे  भी  लोग
 ऐसे  कामों  को  करते  हैं श्रौर  उनको  रोकने  के
 लिए  ऐसी  कोई  व्यवस्था  इस  कानून  में  नहीं
 है  ।  इसलिए  मैं  निवेदन  करना  चाहता  हूं  कि
 यह  विधेयक  ग्पने  ग्राप  में  एक  बहुत  जरूरी
 विधेयक  है  ।

 मैं  आपके  द्वारा  सरकार  से  निवेदन  करना
 चाहता  हूं  कि  इस  देश  में  श्रमिज्ञ  व्यवस्था  के
 बारे  में  हम  को  पुनविचार  करना  पड़ेगा  ।
 हमें  सोचना  होगा  कि  हमारे  देश  की  श्रमिक
 व्यवस्था  का  जो  ढांचा  है  क्या  यह  उसी  तरह
 से  उन  पब्लिक  प्रंडरटेकिग्ज़  में  भी  चले  जहां
 उन  प्ंंडरटेकिग्श  की  सरकार  मालिक  है,
 जिनका  मालिक  देश  है,  जो  राष्ट्र  की  सम्पत्ति  है,
 जिसका  मास्टर  देश  का  प्रत्येक  नागरिक  है,
 जिसमें  काम  करने  वाले  श्रमिक  किसी  प्राइबेट
 व्यक्ति  के  प्राफिट  के  लिए,  उसके  मुनाफे  के
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 के  लिए  या  किसी  एक  पूंजीपति  के  लिए  काम
 नहीं  करते  हैं  बल्कि  वे  राष्ट्र  के लिए  काम  करते
 हैं  ?  हमारा  फर्ज  है  कि  हम  ऐसे  मजदूरों  में,
 ऐसे  लोगों  के  अ्रन्दर  जो  राष्ट्र  के  लिए
 काम  करते  हैं  ऐसी  भावना  पैदा  करें  जिससे
 वे  राष्ट्र  हित  में  चलने  वाले  इन  कामों  में  रोड़े
 बनने  के  बजाय  सहायक  बन  सकें  ।  रेलवे
 हमारे  देश  का  सबसे  बड़ा  पब्लिक  अंडरटेकिंग
 है  ।  हमारा  फर्ज  है  कि  इस  अंडरटेकिंग  के
 ज़रिये  हम  देश  का  उत्पादन  बढ़ायें,  देश  की
 जनता  को  सुविधायें  पहुंचाएं,  उनके  सुख  दुख
 का  ध्झान  रखें  ।  लेकिन  अध्यक्ष  महोदय,
 श्राप  देखें  कि  राजस्थान  में  क्‍या  हुआ  ।  वहां
 ड्राउट  की  वजह  से  संकड़ों  हज़ारों  लोगों  का
 जीवन  खतरे  में  है  वहां  पर  चारे  की  कमी  है
 जिसकी  वजह  से  गौ  माताओं  पर  संकट  आ्राया
 हुआ  है  ।  लेकिन  उस  सब  की  परवाह  रेलवे
 एम्प्लायीज़  ने  नहीं  की  ।  ऐसे  समय  पर  भी
 इन्होंने  सोचा  कि  स्ट्राइक  की  जानी  चाहिये
 झपने  पेट  के  लिए,  छोटी  सी  बातों  के  लिए
 स्ट्राइक  पर  जाना  चाहिये  ब्रौर  हज्ञारों  लोगों
 का  अगर  जीवन  खतरे  में  भी  है  तो  भी  उनके

 कदजीवन  की  कोई  परवाह  नहीं  की  जानी
 चाहिये  ।

 अध्यक्ष  महोदय,  यह  एक  ऐसा  विधेयक
 है  जिसका  हम  सब  लोगों  को  समर्थन  करना
 चांहिये  t  मैं  इस  विधेयक  का  तहेदिल  से  समर्थन

 हकरता  हूं  प्रौर  उम्मीद  करता  हूं  कि  यह  सदन

 | ड  इसका  समर्थन  करेगा  भौर  इसको  पास

 कर  देगा  1

 !

 7.30  brs.  ह है ||
 HALF-AN-HOUR  DISCUSSION

 MiuiTaRy  PREPARATIONS  BY  PAKISTAN

 डा०  सुझीता  नायर  (झांसी)  :  झध्यह
 महोदय,  भ्रभी  पिछले  हफ्ते  इस  सदन  के  बहुत
 से  सदस्यों  ने  पाकिस्तान की  लोरवार  क्रौजी
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 तैयारियों  के  बारे  में  एक  सवाल  पूछा  था  ।
 सुरक्षा  मन्त्री  ने  उस  संवाल  का  जो  जबाब
 दिया,  उससे  हम  लोगों  को  सन्तोष  नहीं  है  ।
 उन्होंने  यह  तो  स्वीकार  किया  कि

 “Pakistan  continues  military
 activity  of  various  kinds  including
 construction  of  defence  structures
 and  conducting  of  training  exercises
 across  the  border.”

 लेकिन  साथ  ही  उन्होंने  कहा  कि

 “There  is,  however,  nothing  to
 indicate  that  there  has  been  a
 significant  increase  in  these  acti-
 vities  recently.”

 ग्रखबारों  से  हमें  पता  चलता  है  कि  पाकिस्तान
 टर्की  ब्रौर  यूरोप  के  कई  देशों  से  सैकड़ों  टैंक
 लाने  की  कोशिश  कर  रहा  हैभौर  वह  प्रमरीका
 रूस  और  यूरोप  के  देशों  से सब  तरह  की  युद्ध
 की  सामग्री  प्राप्त  कर  रहा  है।  क्‍या  यह  प्रवृत्ति
 इस  बात  की  द्योतक  नहीं  है,  क्या  इससे  अनुमान
 नहीं  होता  है  कि  पाकिस्तान  झपती  फौजी
 तैयारियां  बढ़ा  रहा  है  ?

 एक  माननीय  सदस्य  ने  उस  दिन  प्रयूब,
 साहब  के  भाषण  में  से  एक  उद्धरण  दिया  था,
 जिसमें  उन्होंने  कहा  था  कि  हिन्दुस्तानियों  को
 समझना  पड़ेगा  कि  पाकिस्तान  के  साथ  शाम्ति
 से  रहना  चाहिए।  भ्रष्यक्ष  महोदय,  भाप  जानते
 हैं  कि  हिन्दुस्तान  तो  हमेशा  से  पाकिस्तान  के
 साथ,  श्रौर  सारे  विश्व  के  साथ,  शान्ति  से

 रहना  चाहता  है,  लेकिन  इस  दिशा  में  उसकी
 हर  एक  कोशिश  के  बावजूद  झगर  कोई  हमारे
 साथ  शैतानी  करे,  प्रगर  हमारी  भ्रांख  निकालते
 की  कोशिश  करे,  तो  शान्ति  बनाए  रखने  के
 लिए  हम  उसे  झपनी  झांख  तो  नहीं  निकरैलने  दे
 सकते  ।  लीन  के  साथ  दोस्ती  रखते  के  इरादे
 को  सामने  रखते  हुए  हमने  पुराने  जमाने  में
 प्रपनी  सुरक्षा  की  बहुत  ज्यादा  परवाह  नहीं
 की  शौर  उस  का  हमें  बहुत  ज्यादा  गुकसान
 हुआ  ny  यह  हमारी  खुशकिस्मती  थी  कि  जब
 पिछली  दफ़ा  पाकिस्तान  ने  हमारे  साथ



 7  Military

 [tre  सुशीला  तायर]
 छेड़खानी  की,  तो  हम  उसके  लिए  तैयार  थे  ।
 इस  वजह  से  वे  लोग  भ्रपने  मन  में  बहुत  दुखी
 हैं,  क्योंकि  उन्होंने  भ्रमरीका  से  इतना  फ़ौजी
 सामान  लिया  था  कि  वे  सोचते  थे  कि  वे  हमें
 दबा  सकेंगे,  लेकिन  वे  ऐसा  नहीं  कर  सके  ।
 अरब  वे  फिर  उसकी  पूरी  तैयारियां  कर  रहे
 हैं।  इस  लिए  मन्त्री  महोदय  के  यह  कहने  से
 हमें  सन्‍्तोष  नहीं  है  कि  पाकिस्तान  की  फ़ौजी
 तैयारियों  में  कोई  खास  वृद्धि  नहीं  हुई  है  ।
 बहुत  से  भ्रासार  बताते  हैं  कि  हाल  ही  में
 बहा  इस  किस्म  की  बहुत  तैयारियां  हो  रही
 हैं।

 मन्त्री  महोदय  ने  यह  भी  कहा  कि  चूंकि
 पाकिस्तान  के  प्रन्दझनी  हालात  कुछ  ठीक
 नहीं  हैं,  वहां  झशान्ति  है,  इस  लिए  पाकिस्तान
 के  शासक  प्रपने  एन्‍्टी-इण्डिया  प्रापेगेंडा  भ्रौर
 धमकियों  को  बढ़ा  कर  झपने  देश  के  लोगों
 की  झटेन्शन  को  डाइवर्ट  करने  की  कोशिश  कर
 रहे  हैं  ।  उन्होंने  कहा  :

 ४...  this  is  to  divert  the
 attention  of  the  Pakistani  people
 from  their  internal  problems  and
 this  is  the  type  of  pastime  in  which
 Pakistani  leaders  often  indulge
 when  they  face  difficult  situations  in
 their  own  country.”

 हुम  इस  बात  को  स्वीकार  करते  हैं,  लेकिन  भ्रगर

 यह  बात  सही  है,  तो  जो  लोग  भ्पने  घर  की
 कठिताहइयों  के  कारण  हमें  गालियां  भौर
 धमकियां  देने  पर  तुल  गये  हैं,  वे  शब्दों  से
 धागे  बढ़  कर  भी  कुछ  कर  सकते  हैं,  यह  भी

 हमें  भूलना  नहीं  चाहिए  भौर  उसके  लिए
 हमारे  पास  पूरी  तैयारी  होनी  चाहिए  ।
 लेकिन  इस  बारे  में  मस्ती  महोदय  ने  सिर्फ
 इतना  ही  कहा  :

 “We  will  give  a  befitting  reply.”
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 हमे  इस  वात  की  खुशी  है  कि  मंत्री  महोदम
 आत्म-विश्वास  के  साथ  यह  कहते  हैं  कि  हम
 पाकिस्तान  को  “बिफिटिंग  रेप्लाई”  देंगे,
 शैकिन  हम  इस  बारे  में  थोड़ा  प्रधिक  जानना
 चाहते  हैं  कि  क्या  सरकार  ने  इस  बारे  में

 पूरी  तैयारी  कर  ली  है  ।  हम  कोई  मिलिटरी

 सीक्रेट्स  नहीं  जानना  चाहते  हैं  |  हम  जानते
 हैं  कि  वह  मुनासिब  नहीं  है  7  लेकिन  यह
 कह  देना  ही  काफ़ी  नहीं  है  कि  हम  पाकिस्तान
 को  “विफ़िंटिंग  रेप्लाई”  देंगे  ।  हमे  जो
 फ़ौजी  सामान  चाहिए,  क्‍या  वह  सब  का
 सब  हम  अपने  देश  में  बना  रहे  हैं  प्रोर  बाहर
 से  जिन  चीज़ों  की  ज़रूरत  है,  क्या  सरकार  ने
 उन  का  प्रबन्ध  कर  लिया  है,  झगर  मंत्री
 महं,दय  इस  बारे  में  हमें  कुछ  बता  सकें,  तो
 हमारे  दिलों  में  कुछ  शान्ति  होगी  ।

 मंत्री  महोदय  ने  यह  भी  कहा  है  कि
 हमारी  यह  एसेसमेंट  नहीं  है  कि
 झभी  पाकिस्तान  हम  पर  हमला  करेगा  ।
 यह  खुशी  की  बात  हे  ।  हम  तो  चाहते  हैं
 कि  पाकिस्तान  ऐसा  न  करे,  क्योंकि  हम
 एक  शान्ति  प्रिय  देश  हैं,  हम  तो  किसी
 देश  से  युद्ध  करना  नहीं  चाहते,  लिकिन
 भ्रपनी  भाजादी  और  भपनी  इज्ज़ञत-प्ाबरू
 की  रक्षा  करना  हमारा  कत्तंव्य  है  ।  हम
 यह  जानना  चाहते  हैं  कि  किस  बिना  पर  मंत्री
 महोदय  ने  यह  प्रनुमान  लगाया  कि  यद्यपि
 पाकिस्तान  सब  तरह  की  फौजी  तैयारियां
 ग्रौर  एन्‍्टी-इंडिया  प्रापेगंडा  तो  कर  रहा  है,
 लेकिन  भ्रभी  वह  हम  पर  हमला  नहीं  करेगा  ।
 झगर  बहू  हमें  बतायें  कि  क्या  उन  के  इस
 अनुमान  के  लिए  उन  के  पास  कुछ  ठोस  कारण  है,
 सालिड  बेसिस  है,  तो  हमें  बहुत  खुशी  होगी
 झोर  देश  की  जनता  के  मन  में  भी  शान्ति  होगी  t

 उस  दिन  यह  भी  कहा  गया  कि  स्पाईड
 तरह-तरह  के  रूप  झौर  बष  धारण  कर  के

 हमारे  देश  में  भाते  हैं--थे  भिखारी  से  ले
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 कर  सोसायटी  गल्खं  तक  का  रूप  धारण  कर  के
 जाते  हैं  ।

 श्री  कंवर  लात  गुप्त  (दिल्ली  सदर)  :
 वे  प्राल-हंडिया  कांग्रेस  कमेटी  में  भी  काम
 करते  हैं  ।

 डा०  सुशीला  नायर  :  बे  जनसंघ  में  भी

 बहुत  ज्यादा  हैं  ।

 शी  कंवर  लाख  गुप्त  :  झाल  इडिया
 कांग्रेस  कमेटी  के  एक  पदाधिकारी  पर  इस  बारें

 में  केस  चल  रहा  है  1

 wo  anita  नाथर  :  स्पाईज
 _ पार्टियों  में  घुसे  हुए  हैं  ;  मे  भ्पने  भाईयों

 कम्यूनिस्टों  से  भी  शौर  जनसंघ  वालों  से भी--
 नम्रता  के  साथ  कहूंगी  कि  वे  ज़रा  प्रपनी
 पार्टियों  को  भी  टटोंलें,  उन  को  दुरुस्त  कर
 लें।  हम  इस  देश  में  कहीं  भी,  किस  दल  सें,
 स्पाई  नहीं  चाहते  ny

 जहां  तक  स्पाईज़  का  सम्बन्ध  है,  मंत्री
 महोदय  ने  बताया  कि  उन  के  पास  इस
 का  डीटेल्ड  ब्रेक-प्रप  नहीं  है  कि  ज;  स्पाईज
 पकड़  गये  हैं,  उन  में  से  ऐसे  कितने  लोग  हैं
 जो  पाकिस्तान  से  छम्ब-जौड़ियां  वापिस,
 लौट  शझ्राये  थे  ।  हम  वह  डीटेल्ड  ब्रक-शभ्रप
 नहीं  चाहते,  लेकिन  हम  यह  जरूर  चाहते  हैं  कि
 वह  हमें  थोड़ा  सा  बता  दें  कि  क्‍या  मामला
 है,  इस  मामले  से  कोन  से  लोग  सम्बन्धित  हैं,
 उन  में  से  कितने  इंडियन  नैशनल्ज़  हैं  भ्रौर
 इस  की  रोक-थाम  के  लिए  उन्होंने  क्या  उपाय
 किया  है,  क्‍योंकि  इस  में  कोई  दो  रायें  नहीं
 हो  सकतीं  कि  यह  बहुत  खतरनाक  बात
 है

 we  एक  माननीय  सदस्य  ने  पूछा  कि
 सरकार  बाडर  कर  सहके  बनाने  का  काम
 तेजी  के  साथ  क्‍यों  नहीं  करती,  सो  मंदी

 CHALE.  Dis.)
 सहोदय  ने  कहा  कि  हम  सड़कें
 तो  बनाना.  चाहते  हैं,  सैकिन  कुछ  डेवेसपर्मेट
 की  सड़कें  बनाने  का  काम  भी  हम  पर  डाल
 दिया  जाता  हैँ  ।  प्रगर  डेवलपमेंट  कौ
 सडकें  भी  डिफेंस  के  काम  झा  सकती  हैं,  तो
 डिप्रेंस  वालों  को  उस  का  स्वागत  करना
 चाहिए  कि  बार्डर  एरियाज़  में  सड़कें  बनें,
 ताकि  सुरक्षा  के  काम  में  सहायता  मिले  ।
 इस  बारे  में  यह  विभाग  करना  मुनासिद  नहीं
 लगता  है  कि  यह  डवलपमेंट  का  काम  है
 शौर  ag  डिफेंस  का  काम  है।  इस  जवाब  से
 भी  हम  को  संतोष  नहीं  हुमा  ।

 झन्त  में  मैं  सुरक्षा  मंत्री  महोदय  की  सेवा
 में  नम्रता  के  साथ  निवेदन  करना  चाहती  हूं
 कि  क्‍या  हम  हमेशा  डिफेंसिव  पर  ही  रहें गे
 यानी  वे  हमेशा  प्रा  कर  हमें  मारें  धौर  तब
 हम  ज़रा  सा  जवाब  देने  को  भागे  खढ़ें  ।  हम
 उन्हें  इतना  तो  बता  दें  कि  हमारे  साथ  छेड़खानी
 नहीं  चलेगी।  प्राप  को  स्मरण  होगा  भाजादी  के
 तुरन्त  बाद  जो  गुजरात  का  बाड़ेर  था  वहां
 पर  पाकिस्तानियों  ने  हमारी  गाय  भैंसों  को
 धौर  कैटिल  को  बेतहाशा  लूटना  शुरू  कर
 दिया  था  ।  जब  उन  से  शिकायत  करें  तो
 कहें  कि  हमें  त,  कठ  पत  नहीं।  है  वह  सो  कुछ
 डाकू  शौर  लुटेरे  लोग  हैं  हम  उस  में  क्या  कर
 सकते  हैं  ?  तो  सरदार  पटेल  जो  उस  समय
 हमारे  डिप्टी  प्राइम  मिनिस्टर  थे  उम्होने
 कहा  कि  ठीक  है  ।  हृघर  के  भी  जो  ऐसे  लोग
 थे  उनसे  कुछ  उन्होंने  कहा  महीं  कि  तूम  भी
 डोर  पकड़  लाझो  लेकिन  वह  लोग  समझ
 गए  कि  झब  हम  भी  प्रपना  रास्ता  प्द्तियार
 कर  सकते  हैं  |  उन्होंने  वहां  बार्डर  पर  जा

 करपृकोई  गंता  कोई  जमता  धौर  क्या-क्या  नाम
 जो  गायों  के  थे  पुकारना  शुरू  किया  तो  वह
 गायें  तो  सब  वापस  प्राईं  ही  भ्रपसे  साथ  धौर
 शयौढी  भौंर  दुगुनी  गायें  लाईं।  पाकिस्तानी  लोग
 कहने  लगे  कि  तुम्हारे  लोग  ऐसा  हमारे  साथ
 करते  हैं।  सरकार  मे  कहा  हमें  तो  कुछ  पता
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 नहीं,  हम  तो  कुछ  जानते  नहीं  -  तब  लियाकत
 झली  ने  कहां :

 Let  us  shake  hands  and  stop  this
 from  both  sides.  And  it  was  stopped
 from  both  sides.

 इसी  प्रकार  से  कई  एक  किस्से  हुए  ।  तो  भराज
 जब  हमने  यह  स्वीकार  किया  कि  पाकिस्तान
 वाले  शरारत  कर  रहे  हैं  नागा  लैंड  में  मिजो
 लैंड  में  भौर  काशमीर  में  हर  जगह  पर  हमारे
 लोगों  को  भड़का  रहे  हैं  भ्रस्लाहा  दे  रहे  है

 चसपैठिए  बैठा  रहे  हैं  तो  हम  जो  हमारे  भाई
 हैं  बादशाह  खां  भौर  पख्तून  लोग  ईस्ट  बंगाल
 आर  वैस्ट  पंजाब  के  लोग  जो  अपनी  प्राजादी
 के  लिए  मर  रहे  हैं  उन  के  लिए  एक  शब्द

 सहानुभूति  का  भी  नहीं  कह  पाते  ।  हम  से
 यह  कहा  गया  कि  किसी  के  भ्रन्दर  दखलगीरी
 नहीं  करनी  चाहिए  |  ठीक  है  दखलगीरी
 हम  नहीं  करना  चाहते  |  लेकिन  हमारे  साथ
 कोई  दखलगीरी  न  करे  तो हम  भी  न॒करें
 लेकिन  इस  के  साथ  साथ  यह  चीज़  भी  नो  है
 कि  जब  हम  झाजादी  की  लड़ाई  लड़  रहे  थे  तो

 हम  यह  ज़रूर  चाहते  थे  कि  कोई  हमारे  साथ

 सहानुभूति  करे,  भ्रखबार  देखते  थे  कि
 किसी  पालियामेंट  में  किसी  ने  हमारो
 सहानुभूति  में  एक  शब्द  भी  कहा  क्या  ?  यातों

 हम  हतने  सत्यावादी  हरिश्चंद्र  शौर  महात्मा
 हो  गए  हैं  महात्मा  गांधी  से  भी  बढ़  कर  कि
 हम  बिल्कुल  झलिप्त  हैं  हर  चीज़  से
 लेकिन  ऐसी  बात  तो है  नहीं  हम  तो  राज
 चला  रहे  हैं  लो भ्रगर  राज  चलाना
 है  ता  हमेशा  डिफंसिथ,  दूर  रहने  से

 नहीं  चलेगा  ।  हम  लड़ना  नहीं  चाहते  ।
 किसी  को  धमकाना  नहीं  चाहते  ।  लेकित
 यह  भी  हमें  साफ  कर  देना  चाहिए  कि  सामने
 वाले  शरारत  करेगें  तो  हम  सहन  नहीं  करेंगे
 हमारे  पास  भी  ताकत  है  भौर  वे  किसी  तरह
 की  शरारत  हमारे  साथ  नहीं  कर  सकेंगे  |
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 MR.  SPEAKER.  Shri  Kundu.

 SHRI  S.  KUNDU  (Balasore):  After
 the  Minister  replies.  That  is  the  pro-
 cedure  we  have  been  following.

 MR.  SPEAKER:  All  right.

 SHRI  KANWAR  LAL  GUPTA:  The
 procedure  has  been  changed.

 MR.  SPEAKER:  It  is  better  to  put
 the  quesctions  first  so  that  the  Min-
 ister  can  answer  all  of  them.  That
 is  the  best  thing.  I  do  not  know  why
 it  was  changed  and  by  whom  it  was
 changed.  The  Minister  wil!  be  in  a
 position  to  reply  to  all  the  questions.

 SHRI  KANWAR  LAL  GUPTA:  All
 right,  Sir.  Let  us  expect  some  answers
 from  the  Minister  with  your  help.  He
 is  a  good  Defence  Minister.

 SHRI  S.  KUNDU:  For  sometime
 pust,  we  have  been  hearing  stories  of
 sabotage  by  Pakistani  nationals,  for
 example,  in  public  undertakings  and
 in  other  places.  This  has  been  told
 publicly.  The  Government  has  also
 admitted  it  at  different  times,  This  is
 a  very  serious  matter.  I  am  told,  in
 Ranchi,  in  Rourkelg  and  in  some
 other  places,  these  things  have  been
 going  on  for  sometime  past.  I  would
 like  to  know  what  exactly  the  Gov-
 ernment  has  done  to  see  that  these
 things  do  not  continue.  I  would  also
 like  to  know  whether  Government
 have  made  any  scrutiny  of  the  alle-
 gation  that  some  Pakistani  nationals
 are  employed  in  such  undertakings.  TI
 want  to  know  whether  Government
 has  made  any  investigation  or  any
 inquiry  to  find  out  whether  some
 Pakistani  spies  are  employed  in  these
 public  undertakings.  After  Soviet
 Russia’s  declaration  that  they  are  also
 going  to  help  Pakistan  with  arms  and
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 ammunitions,  the  balance  has  titled  in
 favour  of  Pakistan  so  far  as  India  is
 concerned.  Naturally  there  has  been
 a  fear  and  apprehension  throughout
 India  that  perhaps  we  are  not  pre-
 pared  to  meet  the  challenges  from
 Pakistan.  The  modern  war  does  not
 depend  on  how  many  number  of
 soldiers  we  have  or  how  many  tanks
 we  have  or  how  many  planes  we  have.
 It  is  the  type  of  plane  or  equipment
 and  the  modernity  of  it  that  matters.
 For  instance,  the  Israeli  soldiers  and
 commanders  defeated  thousands  of
 tanks  and  planes  of  Arab  countries;
 so  far  as  I  know,  in  Sinai  Desert,
 about  200  Israe!i  tanks  completely
 smashed  about  a  thousand  tanks
 which  were  given  by  Soviet  Russia.
 As  I  said,  Soviet  Russia  has  decided
 to  supply  arms  and  ammunitions  to
 Pakistan  and  America  has  all  along
 been  giving  arms  and  ammunitions  to
 Pakistan.  So,  there  has  been  this
 fear,  as  I  said  in  the  beginning.  that
 the  balance  of  Defence  hag  titled  in
 favour  of  Pakistan.  Would  the  hon.
 Minister  kindly  say  how  far  is  this
 fear  genuine  or,  rather,  whether  it  is
 genuine  or  not.

 श्री  रणबीर  सिह  (रोहतक)  :  स्पीकर

 महोदय,  जहां  तक  देश  के  रिसोर्सेज़  का  सवाल

 है,  जहां  तक  देश  की  मैन  पावर  का  सवाल  है.
 जहां  तक  देश  में  जज्वे  देशभक्ति  का  सवाल  है.
 हिन्दुस्तान  और  पाकिस्तान  का  कोई  मुका-
 बिला  नहीं  है  सवाल  यह  है  कि  सन्‌  65  में
 हमारा  उन  का  मुकाबिला  ढा  |  -  20  दिन

 तक  हम  लाहौर  नहीं  पहुंच  सके  ।  यह  भी

 हमारी  गैरत  को,  हमारी  ताकत  को  श्र
 हमारी  हुव्बल  वतनी  को  एक  सबके  है  |
 उस  से  पाकिस्तान  का  ऐसा  हौसला  बढ़ा  कि
 जो  ताकत  पाकिस्तान  के  पास  सन्‌  65  में
 थी,  ग्रांकड़े  गलत  हैं  या  सही  हैं,  यह  मैं  नहीं
 क्रह  सकता,  उस  से  दुगुनी  पैदल  बौर  दुगुर्न।
 हवाई  फौज  उन्होंने  प्रपती  कर  ली  1  उस
 का  एक  ही  जवाब  हैं  कि  जहां  हम  चौपूने  हैं
 पाकिस्तान  से  वहाँ  उन  रिसोर्सेज  को  हमें
 इस  तरह  से  जोड़ना  है  कि  मशरिकी  पाकिस्तान
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 का  48  घंटे  में  श्रौर  मगरिबरी  पाकिस्तान  का
 एक  हफ्ते  में  हम  दिमाग  ठीफ  कर  सके  ।
 इतनी  ताकत  हमारे  पास  हो  ।  जैसे  खां
 साहब  ने  कहा  कि  हिन्दुस्तान  भगर  सात
 काश्मीर  भी  दे  दे  प्लेट  में  रख  कर  तो  भी
 पाकिस्तान  हिन्दुस्तान  को  बरुशने  वाला
 नहीं  है.  -  यह  एक  हकीकत  है  कि  पाकिस्तान
 भौर  हिन्दुस्तान  में  खांडा  बजना  है.  7  इस  में
 कोई  शक  नहीं  है  ।  क्‍या  हमारे  पास
 इतनी  ताकत  है  965  का  हिंसाथ  लगा  कर
 कि  भ्रगर  वह  बात  दुबारा  हुई  तो  हम  वह
 मजा  चखाएं  पाकिस्तान  को  कि
 पाकिस्तान  की  प्राने  वाली  नस्ल  याद  करें
 श्रौर  बागे  कभी  पाकिस्तान  हिम्मत  न  करे  कि
 वह  टेढ़ी  ्रांख  से  हिन्दुस्तान  को  देखे  ?  यही
 नहीं,  चीन  भी  जो  पाकिस्तान  के  साथ  मिल
 कर  साजिश  करता  है,  बदमाशी  करता  है,
 जो  पान-इस्लामिक  बनाकर  पाकिस्तान  हमें
 डर  दिखाता  है,  मैं  डिफेंस  मिनिस्टर  साहब
 से  पूछना  चाहता  हूं,  सन्‌  65  को  छोड़िए,
 उस  के  बाद  काफी  पानी  पुल  के  नीचे  से
 गुजर  चूका  है,  उस  का  जवाब  देने  के  लिए
 एक  महज  लाइयर  को  लफ्फाजी  नहीं  बल्कि
 वाहिम्मत  डिफेंस  मिनिस्टर  के  कह  सकते  हैं  कि
 श्रगर  इस  तरह  की  जुरत  की  पकिस्तान  ने
 तो  उस  का  पूरा  मुंह  तोड़  जवाब  ही  देंगे  बल्कि
 द्रागे  पाकिस्तान  की  नस्लों  की  हिम्मत  नहीं
 होगी  कि  वह  हिन्दुस्तान  के  खिलाफ  इस
 तरह  की  बात  भी  सोच  सकें  ?  में
 पूछना  चाहूंगा  कि  हवाई  फौज  के
 मुकाबिले  हवाई  फौज,  पैदल  के  मुकाबिसे
 पैदल  फौज  और  नैवी  के  मुकाबिले  में  नेवी  की
 फोर्स,  पाकिस्तान  और  चीन  का  हिंसाव
 लगाते  हुए  इस  पोजीशन  में  है  कि  हिम्मत
 ग्रौर  बहादुरी  के  साथ  बौर  भ्रपनी  इज्जत  को
 रखते  हुए,  965  की  वात  को  मैं  भ्रच्छा
 नहीं  समझता,  उस  को  दोहराया  नहीं  जायगा,
 बल्कि  उस  का  ऐसा  दात  तोड़  जवाब  दिया
 जायेगा  कि  पाकिस्तान  झाग  ऐसी  हिम्मत  न
 करे  ?  इस  का  मैं  जवाब  डिफेंस  मिनिस्टर
 से  चाहता  हूं  1
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 थी कबर बर  लाल  .गुप्त['  (दिल्लोटुसदर)  :
 हमारे  देश  को  पाकिस्तान  शर  चीन  दोनों
 से  खतरा  है  प्रौर  चीन  न्यूक्लिधर  पावर  है  t

 पाकिस्तान ने  96518  भ्ाज  तक  भ्रपने
 यहां  बहुत  बड़ी  संख्या  में  जैट-प्लेन  लिये,
 द्रॉस्पोट'  प्लेन  लिये,  उस  कीं  फोर्सेज़  की
 स्ट्रन्य  डबल  हो  गई,  उसे  चीन  या  किसी  दूसरे
 देश  से  सब-मैरीन  मिल  गई  श्रौर  965  %
 जो  उस  की  स्ट्रेन्थ  थी,  ग्राज  उस  से  लैंड,
 नेवल  और  एयर  में  उस  की  स्ट्रेन्य  डबल  हो
 गई  है  ny

 मैं  माननीय  मंत्री  जो  से  पुछना  चाहता
 हूं  कि  क्या  यह  सही  है  कि  रूस  ने  प्रभी  हाल
 में  उससे  यह  वायदा  किया  है  कि  वहू  न्यूक्लियर
 टैकनिकल  नो-हाऊ  पाक्षिस्तान  को  देगा  ?

 दूसरे---क्या  यह  सही  है  कि  पाकिस्तान
 की  स्ट्र्न्थ  965  के  बाद  हर  चीज़  में,  मोटे
 तौर  से  एअर  फोर्स,  लैंड  फोर्स  और  नेवल
 फोर्स  में  डबल  हो  गई  है,  उसके  पास  सब-
 मैरीन  भी  है  जो  उस  ने  चीन  झौर  दूसरे  देशों
 सेलीहै  ।

 तीसरे--प्राप  कहते  हैं  कि  हम  मुकाबला
 करने  की  तैयारी  कर  रहे  हैं--हमें  तसल्ली  है,
 लेकिन  केवल  इतनी  बात  कहने  से  ही  पूरा
 सन्तोष  नहीं  होता  है  a  मैं  मंत्री  महोदय  से

 पूछना  चाहता  हूं  कि  हमारे  पास  जो  “नेट”
 या  दूसरे  प्लैन्ज़  बन  रहे  हैं,  बंगलोर  में,  नासिक
 में  या  दूसरी  जगह  पर,  उन  में  कुछ  ऐसी
 मोडिफिकेशन्ड़  की  हैं,  जिससे  हवाई  जहाज
 पहले  से  ज्यादा  भच्छे  सिद्ध  हों  तथा  हमारे
 कारखानों  में  हवाई  जहाजों  के  प्रोडक्शन  का
 जो  टारगेट  था,  वे  उसी  टारग्रेट  के  मुताबिक
 बन  रहे  हैं  ।

 चौथये--प्रभी  जैसा  सुशीला  जो  ने  कहा--
 क्या  हम  यह  रिट्रीट  करेंगे  कि काश्मीर  का  जो

 हिस्सा  पाकिस्तान  के  पास  है,  उस  को  झाज
 नहीं  तो  कल,  चाहे  लम्बी  लड़ाई  हो,  वह
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 हिन्दुस्तान  का  हिस्सा  है  दौर  हिन्दुस्तान  उसे
 ज़रूर  वापस  लेगा,  तब  तक  हम  चैन  से  नहीं

 बैठेंगे  v

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  Mr.  Spea-
 ker,  Sir,  I  share  the  genera)  concern,
 that  is,  the  under-tone  of  various
 points  that  have  been  put  across  by the  hon.  Members,  And,  I  can  well
 appreciate  their  anxiety  on  this  score.

 SHR:  J.  B,  BISWAS;  (Bankaura):
 I  have  seen,  Sir,  the  same  thing,  the
 same  replies  being  given.

 MR.  SPEAKER:  How  can  you
 change  the  answer  every  day?  Please
 resume  your  geat.  Defence  of  India
 cannot  be  changed  every  hour  or  every
 day.  He  can  answer  in  the  same  way,
 don't  worry.  You  won’t  be  satisfied
 with  whatever  he  says.  The  hon.
 Minister  may  go  ahead  with  his  ans-
 wer.

 SHRI  SWARAN  SINGH:  I  don't
 know  why  he  got  upset  on  this.
 Should  I  say  that  I  don’t  share  the
 anxiety  of  hon.  Members?  Does  he
 want  me  to  say  that?  I  do  not  know
 what  wag  the  object  of  the  interjection.

 SHRI  J.  M.  BISWAS:  The  Minister
 hag  got  the  same  answer.  I  want  to
 know  what  action  he  has  taken  out  of
 the  suggestions  made.  (Interruption)

 SHRI  SWARAN  SINGH:  I  would
 like  to  assure  him  and  other  Hon.
 Members  that  in  Defence  matters
 one  has  to  talk  very  little  and  the
 entire  work  of  the  Defence  is  to  take
 eppropriate  action.  And  it  is  for  this
 reason  that  you  may  sometimes  find
 me  not  gpeaking,  Because  I  have  to
 take  action,  I  could  not  speak.  That
 is  the  main  thing.  (Interruption)  It
 is  true  that  after  the  965  conffict  in
 which  Pakistan  clearly  committed
 aggression,  they  have  taken  steps  to
 make  up  their  loss  and  in  certain  cate-
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 gories  they  have  tried  to  acquire  mili-
 tary  hardware  of  various  types  from all  manner  of  sources.  They  have,  for
 instance,  after  the  965  contict,  acquir- ed  aeroplanes,  tanks,  and  also  artillery
 equipments  from  China
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 SHRI  KANWAR  LAL  GUPTA:
 Also,  transport  planes

 SHRI  SWARAN  SINGH:  They  have
 obtained  them  from  NATO  countries
 also.  As  I  made  a  statement  the  other
 day,  they  are  now  contemplating  to
 get  more  tanks  from  Turkey.  And,
 they  have  tried  to  augment  their
 naval  position  and  they  have  got  a
 submarine,  not  perhaps  from  China
 so  far,  but  from  France,  most  probably.
 This  is  the  general  set-up  of  the  Pak-
 istanis,  they  have  been  taking  various
 steps  to  increase  their  military
 strength  in  a_  variety  o¢  directions.
 How  do  we  meet  this  situation?  That
 is  the  point  of  great  importance.  Some
 objection  has  been  taken  to  the  man-
 ner  I  replied  to  certain  questions.  The
 replies  have  to  be  seen  in  the  context
 of  the  questions  put  to  me.  For  inst-
 ance,  one  of  the  questions  was:  do  you
 fear  that  there  is  an  imminent  danger
 of  an  attack  upon  India?  I  gaid  we
 have  to  be  vigilant;  we  have  always
 to  be  prepared  and  keep  an  eye  so  that
 even  ig  there  is  any  sudden  attack,  we
 should  be  able  to  meet  the  situation.
 But  my  assessment  is  that  there  is  no
 imminent  danger  of  an  attack.  I  re-
 iterate  that  position.  After  all,  to
 attack,  one  has  to  organise  and  re-
 group;  and  there  is  no_  significant
 Movement  on  the  other  side  which
 may  indicate  a  situation  that  an  attack
 on  ug  is  imminent.  That  does  not
 mean  that  we  can  proceed  on  that
 basis.  In  fact  the  one  lesson  we
 could  learn  from  various  theatres  of
 conflict  recently  is  that  the  whole
 thing  might  come  suddently.  There-
 fore,  our  preparations  are  on  that
 besis.  Whether  it  is  in  the  air,  land
 ar  sea,  we  should  be  prepared  to  meet
 it  even  if  there  is  a  sudden  attack.
 That  is  quite  apart.
 237]  (Ai)  LSD—3.
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 But  when  4  say  that  there  is  no risk  of  imminent  attack,  tnat  does  not
 mean  that  we  are  not  Prepared  even if  there  is  an  imminent  attack,  Be-
 cause  ]  was  asked  a  specific  question, in  all  fairness  to  the  House  and  the
 country,  I  must  give  them  my  assess-
 ment,  that  although  vigilance  is  the
 Price  we  have  to  pay  and  we  are,
 therefore,  vigilant  all  the  time,  I  do
 not  gay  there  is  any  immineni  danger
 of  an  attack  upon  us.  I  am  still  of
 the  same  view  after  having  a  second
 Jook  at  the  vzrious  circumstances  in
 their  totality  that  exist  today  between
 our  two  countries.
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 Reference  has  been  made  by  my
 esteemed  colleague,  Dr,  Sushila  Nayar,
 to  a  speech  of  President  Ayub’s  where
 he  is  quoted  as  having  said  that  India
 should  learn  the  wisdum  of  living  in
 Peace  with  Pakistan.  4  would  very
 strongly  commend  that  sentiment  back
 tu  President  Ayub  and  Pukistani  lead-
 ers.  As  a  matter  of  fact,  we  have  al-
 ways  tried  to  live  in  peace,  in  amity
 with  Pakistan;  as  a  matter  of  fact,  on
 all  occasions  it  is  Pakistan  that  has
 adopted  an  aggressive  attitude.  There.
 fore,  we  will  greatly  welcome  any
 change  in  the  attitude  of  Pakistan.  If
 they  are  telling  us  that  we  should
 learn  the  wisdom  of  living  in  peace
 with  Pakistan,  I  would  say  very
 strongly  that  we  know  that  it  is  wise
 to  live  in  peace  and  we  will  greatly
 be  happy  if  Pakistan  also  could  adopt
 an  attitude  which  would  enable  the
 two  countries  to  live  in  a  good  ncigh-
 bourly  manner.  It  should  then  be
 Possible  for  us  to  resolve  our  differen-
 ces  by  peaceful  means,

 Another  matter  has  been  referred  to
 again  by  Dr.  Sushila  Nayar.  I  have
 been  quoted  as  having  made  a  mention
 of  the  internal  problems  of  Pakistan
 being  one  of  the  reasong  for  the  belli-
 cocity  that  has  recently  been  shown  by Pakistani  leaders.  That  is  not  an
 common  geature.  The  recent  bellico-
 city  may  as  well  be  due  to  the  internal
 situation  there  about  which  I  ned  not
 comment.  It  is  public  property;  the
 type  vg  demonstrations,  arrests,  even.
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 [Shri  Swaran  Singh]
 in  a  regime  of  the  type  that  now  ob-
 tains  in  Pakistan  is  a  pointer  to  the
 internal  conditions  that  prevail  there.
 Pakistani  leaders  have  often  resorted
 to  hard-hitting  statements  against
 India  whenever  they  face  a  situation
 of  that  type.  Sometimes  they  use  that
 as  a  justification  for  taking  certain
 action.  The  norma]  hate-India  cam-
 paign,  which  is  a  common  pastime
 with  them,  appears  to  have  been  pul-
 led  out  of  their  chests  and  again  it  is
 being  exploited  in  that  context.
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 8.00  hrs.
 DR.  SUSHILA  NAYAR:  If  the  in-

 ternal  trouble  is  leading  them  to  this,
 it  may  lead  them  to  something  else
 also.  Don’t  you  think  there  is  that.
 danger  too?

 SHRI  SWARAN  SINGH:  All  our
 preparations  are  on  this  basis  that
 there  is  a  continuing  danger  from  Pak-
 istan.  That  is  the  basis  of  all  our  def-
 ence  thinking,  let  there  be  no  doubt
 about  it.  As  a  matter  of  fact,  I  would
 appeal  to  this  hon.  House  to  view  this
 problem  in  a  bigger  perspective.  If
 it  were  a  question  of  only  Pakistani
 designs,  then  the  problem  is  simple,
 but  we  must  never  forget,  as  was  hint-
 ed  by  my  hon.  friend  Ch.  Randhir
 Singh,  that  we  face  a  dual  danger
 from  China  and  from  Pakistan.
 Therefore,  all  our  preparations  have
 to  take  into  consideration  this  threat
 from  both  these  unfriendly  countries,
 and  also  the  possibility  of  a  collusion
 between  the  two  in  military  terms,
 not  only  in  the  politica]  or  diplomatic
 sphere.

 It  is  for  this  reason  that  any  talk  of
 military  balance  and  the  like  in  rela-
 tion  only  to  Pakistan,  a  theory  which
 is  familiar  with  certain  countries  par-
 ticularly  of  the  West,  is  a  concept
 which  is  totally  unreal  and  entirely
 unacceptable  to  us.  So,  when  any-
 body  talks  about  comparative  figures
 of  the  total  military  strength  of  India
 and  Pakistan,  any  comparison  to  be
 valid  and  real  must  take  into  consi-
 deration  the  threat  not  only  grom  Pak-
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 istan  but  also  from  the  long  borders
 with  China,  the  Chinese  postures  on
 the  border,  the  massing  of  Chinese
 troops  on  our  border  and  the  necessity
 of  our  taking  adequate  steps  in  a
 variety  of  ways  to  safeguard  those
 borders.  So,  it  will  not  be  real  in  any
 argument  or  in  any  presentation  to
 talk  only  of  Pakistan.

 There  is  no  doubt  that  if  we  had
 only  the  Pakistani  danger  facing  us.
 in  military  terms  there  is  no  compari-
 son  between  the  forces  of  the  two
 countries,  I  will  be  quite  frank  with-
 out  going  into  details.  We  are  any
 day  stronger  on  the  land,  in  the  air,
 in  the  sea,  there  is  no  doubt  in  my
 mind.  But  let  us  not  forget  that  we
 have  to  face  danger  from  two  sides,
 and  jt  is  therefore  this  added  respon-
 sibility  which  should  always  be  before
 us,  and  it  is  not  wise  to  talk  only  of
 the  Pakistani  danger.  Any  compari-
 son  of  that  nature  might  create  a
 wrong  impression  in  the  international
 community,  even  in  our  own  country.

 It  is  very  necessary  that  the  morale
 of  our  country  should  be  kept  as  a
 level  where  there  is  confidence,  al-
 though  there  is  always  this  jntention
 to  be  aware  of  this  danger,  that  our
 plans  take  note  of  this  dual  risk  that
 we  face  from  Pakistan  and  China.

 The  question  of  spies  has  been  rais-
 ed.  This  was  in  a  special  context  in
 the  Chamb-Jaurian  sector.  The  House
 is  fully  aware  of  the  circumstances  in
 which  a  large  number  of  people  from
 Chamb-Jaurian  went  over  to  the  Pak-
 istan  occupied  part  of  Jammu  and
 Kashmir.  After  the  Tashkent  Decla-
 ration  when  these  areas  were  vacated,
 our  people  also  moved  into  thove
 parts,  and  some  people  from  the  other
 side  also  moved  not  only  into  Chamb-
 Jaurian  but  into  several  other  areas
 also,  but  I  would  like  to  assure  the
 House  that  the  Home  Ministry  and  the
 Government  vf  Jammu  and  Kashmir
 are  fully  seized  of  this  question  and
 they  have  undertaken  a  very  careful
 screening  of  all  those  who  have  come
 from  the  other  side,  and  १६  there  is  any
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 action  that  has  to  be  taken.  both  the
 Home  Minister  and  the  Government
 of  Jammu  and  Kashmir  are  fully  alive
 to  this  problem  and  adequate  steps
 have  been  taken,
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 Mention  has  been  made  of  the  Bor-
 der  Roadg  Organisation.  In  many
 areas  the  Border  Roads  Organisation
 has  undertaken  construction  og  roads,
 which  may  not  be  entirely  of  strate-
 gic  value  because  sometimes  the  ter-
 rian  js  difficult.  They  have  under-
 taken  construction  of  large  number
 of  roads  which,  |  strictly  speak-
 ing,  might  be  developmental  roads.
 But  on  account  of  the  difficult  working
 conditions  and  the  like,  they  have
 undertaken  the  construction  of  roads
 in  areas  like  Mizo  Hills  district,  Naga-
 land  and  also  in  severa}  other  areas.
 So  there  is  no  hard  and  fast  line  that
 needs  to  be  drawn  in  this  respect.

 Lastly,  this  question  has  been  raised
 of  Pakistan  interfering  in  our  internal
 affairs  by  instigating  Mizos,  Nagas  and
 sometimes  even  giving  military  train-
 ing  to  them  and  inducting  arms.  This
 is  something  which  we  have  to  stop  in
 the  sense  of  tightening  our  security
 on  the  borders,  taking  action  in  a  firm
 manner  against  these  who  might  have
 acquired  these  weapons  either  from
 Pakistan  or  from  China  and  that  is
 being  undertaken.  It  is  becoming  in-
 creasingly  difficult  for  them  either  to
 leave  our  territory  and  go  into  either
 Pakistan  or  China.  Those  who  go  are
 finding  it  more  difficult  to  re-enter  and
 those  who  have  re-entered.  they  are
 also  being  chased  by  the  security  for-
 ces  so  that  no  new  camp  or  the  like
 is  established  with  outside  help  either
 from  Pakistan  or  China.  This  matter
 is  receiving,  very  stiff  notice  and  very
 careful  notice  and  appropriate  action
 is  being  taken  in  these  matters.  I
 think  this  will  be  a  better  way  of  deal-
 ing  with  it  than  to  mix  up  with  Mizos
 and  Nagas  the  problem  of  Pakhtoon-
 istan.  Mizos  and  Nagas  is  our  internal
 matter.  They  are  Indien  citizens.  We
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 cannot  therefore  tolerate  any  outside
 agency  whether  it  is  of  Pakistani  ori-
 gin  or  Chinese  origin  to  interfere  in
 our  affairs  which  arc  entirely  internal.
 We  should  take  proper  action  to  stop
 that.
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 What  should  be  our  attitude  in  rela-
 tion  to  Pakhtoonistan  is  a  matter
 which  is  not  linked  up  with  this  and
 that  is  a  separate  issue  about  which  a
 great  deal  has  been  said  before.  I
 have  nothing  more  to  add.

 Mr.  Kundu  put  one  or  two  ques-
 tions.  I  would  like  to  give  very  brief
 replies  to  them.  He  has  mentioned
 Ranchi  and  Rourkela  as  _  public-sec-
 tor  undertakings  in  which  some  spies
 or  outside  agents  are  working.  I
 will  frankly  admit  that  Ranchi  and
 Rourkela  are  not  defence  undertak-
 ings.  One  is  an  industrial  undertak-
 ing  and  the  other  is  the  Rourkela
 stee]  mill.  I  have  no  information  if
 there  are  any  spies.  If  there  are  any
 spies,  surely  ig  Mr.  Kundu  knows,  I
 am  sure,  others  will  also  know.  They
 must  have  been  picked  up  by  now.
 It  is  not  easy  for  other  people  to  know
 and  the  people  whose  job  it  is  to  keep
 a  track  on  the  spies  should  know  it.
 We  have  no  information,  and  I  will
 request  the  hon.  Member  if  he  has  any
 information  to  pass  it  on  to  me  or  the
 Home  Minister.  That  will  help  in  iso-
 lating  those  individuals  and  we  will
 take  stern  action  against  those  who  are
 suspected  of  this  activity.  There  is  no
 Pakistani  national  in  our  Services  or
 in  defence  undertakings.  I  do  not
 know  where  from  Mr.  Kundu  has
 taken  this  idea  that  there  are  any  non-
 nationals  in  our  defence  undertakings.
 There  is  no  Pakistani  national  in  our
 services  at  all.

 The  last  question  is  about  the  tilting
 og  balance.  I  have  already  touched
 upon  this  point  and  I  have  nothing
 more  to  add.

 SHRI  KANWARLAL  GUPTA:  What
 about  my  question,  Sir?
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 SHRI  SWARAN  SINGH:  Mr.  Kan-
 warla]  Gupta  spoke  after  Chaudhury
 Randhir  Singh.  Chaudhury  Randhir
 Singh  is  always  enthusiastic  and  sup-
 ports  all  the  defence  causes.  I  also
 share  his  enthusiasm  and  his  respect
 for  the  valour  and  bravery  of  the
 Indian  soldiers.  I  have  no  doubt  that
 they  are  brave,  that  they  will  come  up
 to  our  expectations.  I  would  only  like
 to  add  that  their  bravery  will  be
 matched  by  adequate  equipment  and
 we  are  taking  steps  both  by  indigenous
 manufacture  and  by  acquisition  srom
 all  available  sources.  I  wil]  be  quite
 ready  to  get  the  help  from  any  quarter
 if  it  augments  our  strength,  and  I  have
 no  inhibitions  in  that  respect.

 SHRI  RANDHIR  SINGH:  Floor
 Pakistan  within  a  week;  that  should
 be  the  target.

 SHRI  SWARAN  SINGH:  We  should
 be  very  careful  in  the  choice  of
 words;  while  we  should  be  stern  in
 action,  we  should  weigh  our  words
 very  carefully;  we  should  not  talk  of
 aggression;  we  should  never  talk  of
 attacking  others.—

 SHRI  S.  M.  JOSHI:  Even  if  they  do.

 SHRI  SWARAN  SINGH:  That  will
 not  be  fair  from  a  leader  of  the  stature
 of  Mr.  S,  M.  Joshi.  We  should  not
 speak,  as  they  say,  “with  tongue  in
 our  cheek”.  We  should  be  quite  hon-
 est.  We  have  no  aggressive  designs
 on  any  of  our  neighbours  but,  at  the
 same  time,  I  fully  share  his  view  that
 if  our  own  integrity  is  jeopardised  and
 there  is  any  attack  on  us,—then  they
 know  it;  our  neighbours  also  know
 that  they  cannot  localise  these
 things—then,  it  will  be  for  us  to  de-
 cide  as  to  where  we  fight  and  how
 we  fight.  That  is  a  matter  which  will
 be  defensive;  not  an  attack.

 DR,  SUSHILA  NAYAR;  It  should
 be  such  that  they  dare  not  attack  us.

 SHRI  SWARAN  SINGH:  I  would
 appeal  to  hon.  Members  to  be  very
 careful  in  the  use  of  expression  even
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 while  expressing  their  anger  or  anxie-
 ties.  Lastly,  Shri  Kanwar  Lal  Gupta
 said  that  Pakistan  has  augmented  its
 strength;  they  have.  J]  would  only
 say  that,  without  going  quantitatively
 into  what  we  have  done,  we  have  also
 not  been  sitting  idle  all  these  years.
 There  has  been  augmentation  in  our
 strength  also  and  in  all  the  three
 wings;  in  the  equipment  which  is  for
 the  army,  in  the  Air  Force  and  also
 in  the  Navy,  much  against  our  desire,
 because  we  still  continue  to  hold  the
 view  that  we  would  like  to  resolve  all
 our  differences  by  peaceful  means,  but
 at  the  same  time,  having  faced  this
 aggression  more  than  once  and  from
 countries  more  than  one,  it  is  of  prime
 importance  for  us  to  be  always  on  the
 look-out,  and  to  carefully  assess  the
 danger  of  the  risk  involved  from  our
 potential  enemies  and  to  take  adequate
 action,  organisational,  training,  equip-
 ment,  numbers  and  all  their  rest  we
 have  to  undertake.
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 I  would  like  to  say  that  it  should  be
 appreciated  that  while  replying  to  this
 debate,  there  is  a  certain  restraint
 that  I  have  to  observe,  and  I  cannot
 go  into  details.  But  broadly,  I  would
 like  to  say  that  any  accrual  to  the
 strength  of  Pakistan  is  carefully
 watched  by  us  and  we  have  to  take
 matching  action  in  order  to  ensure  that
 we  are  not  put  at  a  disadvantage.

 The  second  question  put  by  Shri
 Kanwar  Lal  Gupta  was  the  report
 about  the  USSR  helping  them  in  nuc-
 lear  technology.  This  is  now  becom-
 ing  a  common  pattern:  that  is,  ex-
 change  og  technological  knowledge  on
 the  peaceful  uses  of  nuclear  energy;  it
 is  the  common  pattern  between  the
 varous  countres,  and....

 tt  कंबर  लाल  शुप्त:  पाकिस्तान

 पीसफुल  रहेगा  यह  भाप  कंस  कह  सकते  हैं  ?

 वह  लेडाई  के  लिये  इस्तेमाल  कर  सकता  है  ।

 इसलिये  यह  न  कहिए  कि  पीसफूल  परपज

 के  लिये  दी  ।  बैटन  हैव  जो  भमरीका  से
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 मिले  थे  उन्हें  उसने  कच्छ  में  इस्तेमाल
 किये  t

 SHRI  SWARAN  SINGH:  I  would
 request  Shri  Gupta  to  keep  the  two
 things  apart.  Whereas  no  weapon  can
 be  given  for  peaceful  purposes,  if  any
 country  gives  a  tank  or  a  bomber  or
 a  fighter  plane  or  artillery  to  any  other
 country,  it  cannot  be  for  peaceful  pur-
 Poses,  any  exchange  of  technological
 information  or  data  or  scientific  date
 on  the  peaceful  uses  of  nuclear  energy
 is  a  matter....

 ft  कबर  लाल  गुप्न  :  वह  लड़ाई  के
 लिये  इस्तेमाल  नहीं  होगा  ?

 SHRI  SWARAN  SINGH:  Unless
 Pakistan  decides  to  make  nuclear
 woapons....

 SHRI  KANWAR  LAL  GUPTA:  Yes.

 SHRI  SWARAN  SINGH:  He  says
 yes;  but  that  ig  neither  here  nor  there.

 Let  us  not  forget  that  Pakistan  has
 got,  just  as  India  has  got,  arrange-
 ments  with  several  countries  for  ex-
 change  of  information  on  peaceful
 uses  of  nuclear  energy.  They  are  be-
 hind  us,  there  is  no  doubt,  in  this
 nuclear  science.  Whereas  we  should
 view  with  concern  any  accretion  to
 military  strength,  any  accretion  of  sci-
 entific  knowledge  should  not  be  view-
 ved  with  unnecessary  alarm.  After  all,
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 to  a  certain  extent  every  thing  is  con-
 nected  with  defence.  Better  food,
 better  industrial  base,  unity—every-
 thing  contributes  to  a  certain  extent
 to  the  defence  potential  of  any  coun-
 try.  That  is  also  relevant  for  us,  but
 we  should  view  these  things  in  their
 Proper  perspective  and  assess  them
 properly.
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 Hig  last  question  was  about  improve-
 ments  to  the  aircraft  that  we  are
 manufacturing.  We  are  manufactur-
 ing  4  or  5  different  types  of  aircraft  in
 our  country.  We  are  manufacturing
 transport  aircraft  and  also  Gnat.  HF
 24  is  another  jet  fighter  which  we  are
 manufacturing.  We  have  also  a
 manufacturing  programme  for  MIGs.
 So,  in  our  manufacturing  programme
 for  the  air  force,  we  have  got  different
 types  of  aircraft  and  we  always  try
 to  utilise  in  the  best  manner  the  latest
 technology  in  making  them  come  up
 to  the  standard.

 SHRI  KANWAR  LAL  GUPTA:
 What  about  Kashmir?

 SHRI  SWARAN  SINGH:  That  is  a
 political  matter.  I  will  not  go  into  it
 now.

 8.7  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday.
 November  26,  968/Agrahayana  5,
 890  (Saka).
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